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 Tuesday,  March  19,  974/Phalguna  28,
 i895  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the

 Clock

 (Ma.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Deduction  of  wages  of  Asstt.  Station
 Masters  who  Refused  to  carry  out  higher

 Responsibilities  (Northeast  Frontier  Railway)

 334]  SHRI  छ  K.  DASCHOWDHURY:
 Will  the  Minister  of  RAI  WAYS  be
 pleased  to  state  :

 (७)  whether  the  Railways  have  issued
 any  iastructions  to  deduct  the  wages  of
 thuse  Assistant  Station  Masters  who  were
 present  but  refused  to  carry  out  higher
 responsibilities  without  getting  benefits
 thereof;  and

 (b)  whether  the  Northeast  Frontic:  Rail-
 way  Administration  ordered  the  deduc-
 tion  of  wages  of  Station  Masters /  Assistant
 Station  Masters  numbering  about  300?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  =  (SHRI
 MOHD.  SHAFI  QURESHI)  (a)  and  (b)
 No,  Sir.  However,  those  who  did  not  man
 the  stations  as  ordered  could  not  he  paid
 their  wages  on  the  principle  of  ‘No  work,
 no  pay’,

 SHRI  8.  K.  DASCHOWDHURY  :
 I  would  like  to  know  from  the  hon.
 Minister  whether,  according  to  the  Rail-
 ways  Manual  and  the  Service  Rules,  to
 accept  any  deputation  to  a  higher  grade
 is  a  matter  of  choice  or  it  is  mandatory.
 Secondly,  I  want  to  know  whether  it  is
 also  a  fact  that  the  instructions  have  al-
 feady  been  given,  according  to  the  Rail-

 ways  Manual  and  the  Service  Rules,  that
 all  these  leave  vacancies  should  be  kept
 at  the  minimum  level  and,  if  80,  for  how
 long  the  posts  of  higher  responsibility
 have  been  lying  vacant  on  the  N.F,  Rail-
 way.

 SHRI  MOHD.  SHAFI  QURESHI  :
 According  to  the  existing  rules,  the  leave
 reserve  of  Station  Masters/Assistant  Sta-
 tion  Masters  in  the  grade  of  Rs.  205280
 is  entirely  in  the  grade  of  Assistant
 Station  Masters  drawing  Rs.  30/50—
 240.  As  the  hon.  Member  knows,  leave
 reserve  percentage  is  the  highest  in  this
 category.  It  is  about  30  per  cent.  But
 our  difficulty  is  that  these  people  are
 woking  in  the  lower  grade  of  Assistant
 Station  Masters  and  are  not  prepared  to
 work  against  higher  posts  when  required.
 That  is  why  they  are  not  working  as  per
 schedule.

 SHRI  B.  k.  DASCHOWDHURY:  My
 question  has  not  been  answered  by  the  hon.
 Minster  My  simple  question  was  as  to
 whether  to  accept  any  deputation  to  a  higher
 grade  by  the  incumbent  is  a  matter  of
 choice  or  it  is  mandatory.

 SHRI  MOHD  SHAFI  QURESHI  :
 It  is  mandatory.

 SHRI  8  K  DASCHOWDHURY  :
 I  would  also  fike  to  know  from  the  hon.
 Minister  whether  the  same  system  is  be-
 ing  followed  in  the  other  zonal  Railways,
 whether  it  is  Eastern  Railway  or  Northern
 Railway  or  Southern  Railway  regarding
 service  cadre  of  Station  Masters /  Assistant
 Station  Masters.  So  far  as  I  know,  the
 Eastern  Railways  are  following  a  separate
 net  of  rules  according  to  the  Railway
 Board  instructions.  The  only  trouble
 arises  that  the  NF.  Railway  authorities
 are  not  following  the  instructions.  {  want
 to  know  whether  that  is  correct.

 SHRI  MOHD.  SHAFI  QURESHI  :
 The  rules  framed  by  the  Railway  Board
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 are  universally  applicable  to  all  the  zones,
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 SHRI  MOHD.  SHAFI  QURESHI
 I  would  like  to  tell  the  hon.  Member  that  He  gets  the  bigher  grade.
 we  ars  conaldering  the  question  of  sp-
 gradation  of  some  leave  reserve  posts.

 ey  रामावतार  कली :  गया  मह  बात  श्र  है
 कि  एवं  एक०  रेलवे  के  स्टेशन  मास्टरों  शोर

 सहायक  स्टेशन  मास्टरों  को  वहां  उस  डिवीजन
 के  रै सबे  के  उच्चाधिकारियों  ते  यह  भाश्यासन
 दिया  था  कि  उनके  वेतन  नहीं  काटे  जायेगे  दौर
 जो  कुछ  उनको  दूसरी  मांग  हैं  उनपर  महान-
 क्षतिपूर्वक  विचार  किया  जायेगा  ?  यदि  हो,  तो
 क्या  यह  सच है  कि  उन्होंने  इस  शाश्यामन  को

 पूरा  नहीं  किया  जिसकी  वजह  से  उम्र  इसाक  के
 स्टेशन  मास्टरों  शौर  सहायक  स्टेशन  मास्टरों  को
 ्य  टू  रूल”  शौर  दूसरे  प्रकार  के  आन्दोलन
 करने  के  लिए  विवश  होना  पड़ा  ?

 भरी  सुहृद  शकों  कुरेशी :  किसी  प्रकार  ने
 किसी  को  जया  यकीन  दिलाया  था,  उसकी  मुझे
 इतला  नहीं  है।

 ह, ड  रामाबतार  शास्त्रों  वहा  पर  जा  मूव मेद,
 बल  रहा  है  यह  क्यों  चल  रहा  है,  यह  भाप  बताए”
 अभी  भी  वहा  आन्दोलन  चले  रहा  है  जिसकी  बहु
 से  बहुत  मो  गाड़ियों  के  जाने  जाने  से  कठिनाई  पैदा

 हो  रही  है,  इस  बात  का  प्राय  जानते  हैं  ता  उसका
 देखते  हुए  बाप  क्या  रास्ता  मिलना  चाहते

 है  7

 MR.  SPEAKER  :  He  is  not  getting  m=
 formation;  he  is  passing  it  on  to  you.

 Mr.  Goswami

 SHRI  DINESH  CHANDRA  GO.
 SWAMI  :  The  hon.  Minister  has  said  that
 it  is  mandatory  on  the  part  of  an  em-
 ployee  to  work  in  the  higher  grade  if  he
 is  called  upon  to  do  so.  When  no  option
 is  left  and  tt  is  mandatory.  on  the  same
 principle  of  ‘no  work  on  pay’,  this  prin-
 ciple  also  should  be  applied  that  pay
 thould  be  according  to  the  work.  If  an

 employee  is  celled  upon  to  work  in  a
 higher  grade,  may  I  know  whether  he
 would  get  the  higher  grade  pay?

 Proposed  Niheu}Louds  Broad  Gauge  Lin
 via  Gekek  Towe

 +
 9342,  SHRI  Pp.  है,  SHENOY  :

 SHRI  S.  B.  PATIL:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it  is  proposed  to  lay  the
 Miraj-Londa  Broad  gauge  line  via  Gokak
 Town;  and

 (b)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  =  (SHRI
 MOHD.  SHAFI  QURESHI).  (a)  und  (b).
 A  survey  for  conversion  of  Miraj-fonda
 MG  rail  Ink  to  BG  is  in  progress  The
 proposal  to  have  the  alignment  via  Gokak
 town  is  also  being  examined  by  the  sur-
 vey  teum.  A  final  decision  cun  be  taken
 only  after  the  survey  seports  sre  recived
 and  examined.

 SHRI  द,  R  SHENOY  ]  am  glad  that
 the  popular  demand  to  take  the  propcsrd
 broad  gauge  fine  throuch  Gohak  town  is
 being  exdmined,  und  I  hope  that  this  pro-
 posal  will  be  ultimately  conceded  But  I
 woukt  like  to  know  whether  the  survey
 that  ६  taking  place  os  preliminary  survey
 or  final  survey,  and  |  would  also  like  to
 know  when  this  survey  will  be  completed.

 SHRI  MOHD  SHAFI  QURESHI  :
 This  survey  is  the  final  survey.  ्  will
 fake  about  three  months  to  be  comple-
 ted.

 SHRI  ्,  8.  SHENOY  :  There  ig  no
 broad  gauge  link  from  Bangalore  to
 northern  India  except  via  Madras,  Ia
 view  of  this,  may  I  know  whether  this
 Miraj-Lorda  line  will  be  extended  upto
 Bangalore  on  the  south,  upto  Hospet  on
 the  east  and  upto  Goa  on  the  west,  and
 whether  there  is  any  proposal  to  survey
 these  lines  also?
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 SURI  MOHD.  SHAPE  QURESHI  :
 The  survey  has  been  done  for  Miraj-
 ‘Lends,  Goa:Hoapet  and  Londa-Hospet.

 SHRI  ?,  R  SHENOY  :  What  about
 Bangalore?

 SHRI  MOHD.  SHAFI  QURESHI  :
 That  has  not  been  done.

 MR.  SPEAKER  :  You  asked  for  sur-
 vey  first  and  them  you  ask  for  extension
 also  at  the  same  time.

 SHRI  ANNASAHEB  GOTKHINDE  :
 in  view  of  the  fact  that  this  particular
 line  connects  north  India  to  south  India
 via  western  India,  may  I  know  whether
 the  Ministry  ॥  eager  to  consider  smple-
 menting  this  project  in  the  Fifth  Plan
 period  itself?

 SHRI  MOHD.  SHAF]  QURESHI  :
 A  final  decision  can  be  taken  only  after
 the  survey  report  is  considered.

 श्री  जगन्नाथ  राद  सोज़ो  :  पिछले  साल  के
 जन्मे  मैंने  यहीं  सवाल  किया  था  और  राज  जो
 शबाब  दिया  वहीं  जबाब  पिछड़ी  बार  भी  दिया
 गया  था  दूसरे  उन्होंने  कहा  कम  से  कम  लीन
 महीने  लगेंगे  लेकिन  ७  महीने  हा  गए  ।  तो  बिल्कुल
 ही  माल  जबाब  प्राया  हैं  1  इसलिए  मैं  जानना
 चाहता  हु  कि  हैँ  लाइन  ब्राहपेज  करते  समय  रास्ते
 में  जो  महत्वपूर्ण  स्थान  है  जैसे  शासक  है  उनको
 छोड़कर  जाते  का  क्‍यों  विचार  है  ?  आखिर  लाइन
 वियात  ससमय  झा पार  जया  रहता  है  ?  अपरेजा  का
 झाधार  था  कुर्क  मूबमेट  साफ  मिलिट्री  भौर  आज
 आधार  है  लोगों  की  सुविधा  |  क्या  जब  लोस
 घेराव  करें,  गड़बड़  करें  तभी  लाइन  जायेगी  ?

 झालर  मौका  को  जनता  को  न  कहने  वा  क्या
 आधार  है  ?

 थी  बुहस्मद शकों कुरेलो : कफ  कुरैशी:  जोशी  जी  ने  आखिर
 में  जो  बात  कही  है  उस  को  तो  वे  करवा  हो  रहे
 है,  लेकिन  उस  से  फायदा  नहीं  होता  है।  मैंने
 झपने  जवाब  से  कहां  है  कि  गोकल  लाइन  के
 बारे  में  ह्म  कम् सी दर  कर  रहे  है,  इस  पर  3  करोड़
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 wry  ज्यादा  चे  होगा,  फिर  भी  उस  का  सर्वे
 कराया  जा  रहा  है।

 Furnace  Oil  used  by  Ships
 Indfan  Ports

 Calting  at

 9343,  SHRI  SHRIKISHAN  MODI  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  stale  :

 (a)  whether  country's  valuable  and  limi-
 ted  furnace  oil  supplies  are  being  siphon-
 ed  out  by  bunker  hungry  ships  calling  at
 Indian  ports;  and

 (b)  if  so,  steps  taken  in  this  regard  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K.
 BOROOAH)  :  (a)  No  Sir.

 (b)  @  Bunker  prices  have  been  increas-
 ed  suitably  6  bsing  them  at  a  compar-
 able  level,  with  the  prices  prevailing  at
 adjacent  ports.

 ai)  When  the  situation  so  demands,
 arrangements  have  been  made  to  supply
 minimum  bunkers  to  the  ships  just  suffi-
 cient  to  carry  them  upto  the  next  port  of
 their  call.

 sit  श्लोकिशन  सोदी  :  विदेशी  जहाजों  को  कितनी
 कीमत  पर  पैलेस-प्रेमल  देने  के  बारे  में  निश्चय
 किया  गया  है  तथा  इस  कम्पनियों  की  इस  के  बारे
 में  क्‍या  प्रतिक्रिया  है

 ?  जब  हमारे  जहाज  दूसरे
 विदेशी  बन्दरगाहों  से  गिरेंगे  तो  क्‍या  हन  को  भी
 इसी  किस्म  को  कठिनाई  महसूस  होगी  ?

 SHRI  0.  K.  BOROOAH  :  The  prices
 charged  by  the  foreign  countries  in  their
 ports  of  call  have  been  increased  and
 brought  to  the  level  of  the  internutional
 rates  based  on  the  price  of  the  crude.
 So,  we  have  also  increased  the  prices  t
 the  same  level.  Whatever  inconveniences
 other  countries  ships  suffer  in  our  posts,
 naturally  our  ships  will  also  suffer  the
 same  kind  of  inconveniences  in  regard  to
 the  ayailability  of  furnace  oi]  in  their
 ports.
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 थी  श्रोतागण  बोगी:  विदेशी  अहातों  को  भार-
 तोय  बन्दरगाहों  पर  बढ़े  हुए  क्षणों  पर  कर मेंस  ग्रामल
 देने  से  कितनी  विदेशी  मुद्दा  भ्रमित  होगी  ।

 क्या  इस  से  कोई  अतिरिक्त  शाव  होगी,  यदि  हां,  तों
 कितनी  ?  जो  भ्र ति रिक्त  नाय  होती  क्‍या  इसको
 तेल  के  संसाधनों  पर  चे  करते  की  व्यवस्था  है
 बद्ध  है,  तो  उस  का  क्या  ब्यौरा  है  ?

 a  वेब कान्त  -  विदेशी  मुद्रा  का  इसमें

 कुछ  भी  लाभ  नहीं  होता  है,  क्योकि  जितने  दाम
 पर  ह... द  लेते  हैं,  उसे  दाम  पर  बेचते  है  1  लेकिन

 यह  देखा  गया  है  कि  इस  घायल  की  कंपनियों
 की  साल  में  6  करोड़  रुपये  की  आमदनी  बढ़ेगी,
 लेकिन  इस  में  फारेस-एक्‍्सवेन्ज  की  कुछ  भी  गुंजाइश
 नहीं  है  ।  इस  के  लिए  उसने  को  कहाँ  गया

 है  कि  थे  हम  रकम  को  “फास्ट  एण्ड  प्रेट  एड मस् मेट
 एकाउन्ट” मे  रखे  ।

 Taking  over  of  Calcutta  Electric  Supply
 Cc

 4344  SHRI  JYOTIRMOY  BOSU.  Will
 the  Minister  of  YRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  West  Bengal  Government
 have  sought  the  sanction  of  his  Ministry
 to  take  over  the  Calcutta  Electric  Supply
 Corporation  with  immediate  effect;  and

 (b)  if  so,  Government's  reaction  there-
 to?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C.  PANT)  :  (a)
 No,  Sir.

 (b)  Does  not  arise.

 SHRI  YJYOTIRMOY  BOSU  :  There  is
 &  Press  report  that  the  Government  of
 India  has  advised  the  Government  of
 West  Bengal  not  to  take  any  decision  on
 the  proposed  take-over  of  the  Calcutta
 Electric  Supply  Corporation  and  s  Minis-
 ter  of  West  Bengal  said  that  the  State  had
 proposed  the  immediate  take-over  of  the
 Calcutta  Electric  Sapply  Corporation
 wiih  is  a  British  monopoly  concern  but
 that  the  Centre  wanted  them  to  watt.
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 Thirdly,  the  Calcutta  Electrio  Shpply  Cor
 poration  produces  only  a  patt  of  its  bullt-
 in  capacity  and  its  machinery  la  very  old,
 Also  in  reply  to  one  of  my  questions,
 the  Minister  has  sald:

 “Certain  proposals  relating  to  the  pro-
 mulgation  of  an  ordinance  to  en-
 able  the  taking  over  of  the  man-
 agement  of  the  private  licensee
 undertaking  have  been  made  by
 the  West  Bengal  Government
 and  are  being  examined.”

 So,  wil  the  hon.  Minister  kindly  tell  us
 as  to  what  the  latest  position  is  and  why
 in  this  vital  sector  they  are  allowing  a
 foreign  monopoly  to  operate  and  है...
 triate  huge  profits  every  year?

 SHRI  K  C  PANT  :  Actually,  the  West
 Bengal  Government  told  us  that  they  do
 not  contemplate  taking  over  of  the  Cal-
 cutta  Electric  Supply  Corporation

 SHRI  JYOTIRMOY  BOSU  :  This  is  a
 press  report.

 SHRI  K  C  PANT  :  You  are  welcome
 to  press  it,  but  lam  giving  an  authorita-
 tive  version  They  said  that  they  did  not
 contemplate  the  taking  over  of  the  Cal-
 cutta  Flectric  Supply  Corporation  at  the
 prevent  moment.  This  is  the  definite  In-
 formation  that  they  have  3ent  to  us.  It
 may  be  an  old  undertaking  But  bv
 and  large  it  is  functioning  reasonably  effi-
 ciently  ¥  have  got  the  figures  of  the
 capacity,  generation  attained,  efc.  It  is
 working  reasonably  well  As  for  the
 ordinance  for  take-over  of  the  manage-
 ment,  a  proposal  was  received  from  the
 State  Government  but  it  was  not  specifi-
 cally  for  the  Calcutta  Electric  Supply
 Corporation  This  is  what  IT  wanted  to
 make  clear  to  the  hen.  Member.

 SHRI  JYOTIRMOY  BOS  :  My
 second  question  is  this  Generafion  of
 power  is  a  vital  matter.  As  far  as  I
 know,  as  per  the  Industrial  policy  resola-
 tion  it  must  remain  in  the  public  sector
 The  Calcutta  Eleciric  Supply  Corporation
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 ds  operating  with  Indian  money.  The
 borrowing  from  Government  is  Rs.  675
 lakhs.  Over  that  debentures  are  for
 Re.  750  lakhs.  Deposits  from  consumers
 fs  Rs,  443  lakhs.  The  total  is  868  lakhs.
 ‘These  are  from  Indian  sources.  On  top
 of  that  the  Indian  shareholding  of  the
 ordinary  stocks  is  to  the  extent  of  $4.24
 per  cent.  They  are  buying  public  sector
 power,  that  is  to  say,  what  is  produced  by
 the  DVC  at  a  nominal  price  of  6.25  paise
 and  they  are  selling  it  to  the  common
 man  and  also  Government  officers  in  Cal-
 cutta  at  three  times  the  price  and  their
 profit  ‘s  in  excess  of  reasnoable  return
 as  defined  in  the  Calcutta  Electricity  Sup-
 ply  Act.  Their  profits  have  been  in  ex-
 cess  of  reasonable  return  for  many  years.
 Why  the  Government  wants  to  keep  a
 British  monopoly  concern  in  this  manner
 in  the  private  sector  although  they  have
 no  contribution  to  make.  They  make
 profit  on  power  generated  by  D.V.C.
 They  buy  it  at  6.25  paise  per  unit.  They
 sell  it  to  Government  officers  in  Calcutta
 at  I9  paise  per  unit.  T  want  to  know  as
 to  what  prevented  the  Central  Govern-
 ment  in  natienalising  the  Calcutta  Electric
 Supply  Corporation.  I  want  to  have  a
 clear  and  precise  answer  to  my  questions.

 SHRI  K.  ८.  PANT  :  His  question  is
 this,  that  excess  profits  have  been  made
 which  is  above  the  reasonable  return  as
 provided  in  the  Electricity  Act.  He  bas
 written  earlier  and  certain  information
 was  sent  to  him.  I  will  read  from  that
 information  which  bas  been  sent  to  him.
 The  reasonable  return  and  clear  profit
 were  the  same  during  the  years  95i  and
 3952  and  also  in  the  years  1963-64,  ‘1964.
 65  and  ‘1967-68  क्त  953  and  for  the
 period  1-1-56,  to  3-3-57  clear  profit  ex-
 ceeded  the  reasonable  return  by  16.6.  per
 cent  (Rs.  22.5  lakhs)  and  26.8  per  cent
 (Rs.  47.5  lakhs)  respectively.  These  were
 within  the  limits  when  prescribed  by  the
 Electricity  Supply  Act  1948.  For  the
 whole  years  the  clear  profit  was  less  than
 the  reasonable  return.  The  company  is
 said  to  have  had  an  overall  deficit  in  this
 respect  for  the  period  from  1951  and
 1972-73,  to  the  extent  of  Rs.  5.54  crores.
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 SHRI  FYOTIRMOY  BOSU  :  He  has
 not  answeied  my  question...  ([nterrup-
 tion)

 SHRI  A.  K.  M.  ISHAQUE:  He  has

 SHRI  JTYOTIRMOY  BOSU  :
 mouthpiece  ot  Calcutta  Electric  Supply
 Corporation?  He  has  not  narrated
 the  DVC  power  is  taken  by  them
 they  are  selling  at  three  times  the
 Government  is  losing  the  money  whereas
 they  sell  at  three  times  the  price.

 how
 which
 value.

 MR  SPEAKER  :  The  main  question  is
 about.  seeking  information.

 SHRI  K.  C.  PANT  :  Sir,  the  hon.
 Member  said  that  I  was  the  spokesman
 of  Electric  Supply  Company.  I  take  it
 strong  exceptron  to  this  remark.

 SHRI  JYOTIRMOY  BOSU  :  The
 Money  comes  from  consumers  and  bank
 finances.  What  is  the  price  at  which  you
 are  getting  the  D.V.C.  power?  You  are
 the  spokesman  of  the  Electric  Supply
 Company—hurdred  per  cent.  And  that
 is  why  you  are  defending  them.

 SHRI  A.  K.  M.  ISHAQUE  :  Will  the
 hon.  Minister  tell  us  what  is  the  net  pro-
 duction  of  electricity  by  the  Electric  Sup-
 ply  Corporation  and  was  there  any  pro-
 posal  from  the  Calcutta  Electric  Supply
 Corporation  for  generation  of  more  power?
 If  that  proposal  had  come,  what  happen-
 ed  to  the  same?

 MR.  SPEAKER  :  In  the  previous  reply
 he  has  said  that  he  did  not  get  any  pro-
 posal  in  this  regard  very  clearly.

 SHRI  A.  K.  M.  ISHAQUE  :  That  was
 with  regard  to  the  taking  over  of  fhe
 Electric  Supply  Company.

 MR.  SPEAKER  :  He  said
 was  no  such  proposal.

 SHRI  A.  K.  M.  ISHAQUE  :  Sir,  aty
 question  is:  whether  there  was  any  pro-
 posal  from  Calcutta  Electric  Supply  Car-

 that  there
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 goration  for  the  generation  of  more
 power.

 SHRI  K.  C.  PANT  :  With  regard  to
 the  first  part  of  his  question,  the  power
 generated  and  purchased  during  the  last
 three  years  by  the  Corporation  is  aa
 follows:—

 In  million  units

 Year  Net  Power
 Gener-  _  purchas-

 ation

 1970-71  1555  1,289
 1978-72.  ,6I8  1,360
 1972-73  1,733  I,046
 een

 As  regards  the  other  question,  I  am  not
 aware  of  uny  proposal  for  expansion  that
 may  have  come  through  the  State  Electri-
 city  Board  or  the  State  Government.

 SHRI  PRIYA  RANJAN  DAS  MUNSI  :
 I  would  like  to  know  from  the  hon.
 Minister  one  thing.  Since  the  British-
 owned  Calcutta  Flectric  Supply  Com-
 pany  have  exploited  our  people  und  have
 taken  enough  money  in  the  last  few  years,
 as  we  have  taken  over  many  private
 sector  companies  in  many  States,  whether
 in  our  State  too  the  Government  would
 take  over  the  well  equipped  units  of  the
 Electric  Supply  Company?  If  not,  is
 there  any  set  policy  or  something  inter-
 naj?  This  is  what  I  want  to  know  from
 him.

 SHRI  K.  C.  PANT  :  There  is  no  ques-
 tion  of  any  policy  involved.  If  West
 Bengal  Government  wants  to  take  it  over,
 we  shall  certainly  consider  that  proposal.

 SHRI  DINEN  BHATTACHARAYYA  :
 Sir,  my  question  is  relevant.  It  is  a  very
 simple  question.  Is  it  a  fact  that  in  the
 last  six  to  eight  months  this  Calcutta
 Electric  Supply  Company  is  trying  its  level
 best  to  increase  its  cost  price  of  power
 from  the  consumers  and  is  there  some
 difference  of  opinion  in  this  regard  bet-
 ween  the  West  Government  and
 other  industrial  as  well  as  the  Calcutta

 MARCH  19,  974  Orel  Answers  =  2

 Electric  Supply  Company?  If  oO,  what  के
 the  reaction  of  the  Government  of  India?

 SHRI  K.  C.  PANT  ;  Sir,  the  Calcutta
 Electricity  Supply  Company  has  bean
 pressing  for  an  upward  revision  of  tariff
 and  they  have  been  taking  up  the  matter
 with  West  Bengal  Government.  They
 made  a  proposal  and  I  understand  the
 proposal  was  considered  but  the  West
 Bengal  Government  did  not  agree.  So,
 the  rate  of  supply  has  not  been  increased.

 Loss  to  railways  dye  to  strike  and  go-slow
 tactics

 *345.  SHRI  NAWAL  KISHORE
 SHARMA:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  total  loss  suffered  by  the  Rail-
 ways  in  973  because  of  strikes  and  go-
 slow  tactics,  particularly  by  loco-men;  and

 (b)  steps  Governmem  propose  to  take  to
 stop  these  in  future?

 THE  DEPUTY  MINISTER  1. ६  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and  (bh
 A  Statement  is  laid  on  the  table  of  the
 Sabha.

 Statement

 (a)  About  Rs.  2!  crores

 tb)  The  legitimate  demands  of  all  cate-
 gories  of  staff  are  considered  and  solved
 through  the  various  tiers  of  the  collective
 bargaining  machine:  y—the  Permanent  Ne-
 gotiating  Machinery  and  the  Joint  Con-
 sultative  Machinery—which  have  been
 functioning  constitutionally  and  purpose:
 fully  over  a  long  period  of  time  Further,
 representations  coming  from  any  source,
 including  unrecognised  Unions,  are  given
 due  consideration  and  appropriate  action
 is  taken  in  cach  case.  When  there  is  so
 much  of  scope  for  ventilating  the  griev-
 ances  and  getting  them  redressed,  there
 should  really  be  no  room  for  sudden  out-
 hurts  of  illegal  strikes  or  agitations  like
 “Work-lo-Rule’,  ‘Work-to-Safety’  ete.
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 €2)  Under  the  order  issued  on  25-11-73
 in  exercise  of  Defence  of  India  Rules  971
 strike  is  prohibited  in  Railway  services  for
 &  period  of  six  months  with  effect  from
 26-11-79,  Violation  of  these  orders  is
 punishable  88  per  provision  of  the  rules.

 (3)  Railway  employees  who  resort  to
 illegal  strikes  in  violation  of  the  provisions
 of  the  Industrial  Disputes  Act,  1947,  are
 liable  for  punishment.

 a)  It  has  been  decided  to  enforce  the
 principle  of  “No  Work-No  Pay”  to  dis-
 courage  the  clements  instigating  sirke  and
 agitations.

 6)  All  acts  of  indiscipline  will  be  deult
 with  firmly.

 {6)  The  Grievance  Redressal  Machinery
 and  Implementation  Cell  is  bemg  suitably
 strengthened.

 था  झील  विहारों  बाज पेयों:  प्रध्यक्ष  जो,  प्रश्न
 सत्यों  357  भी  इस  के  साथ  लिया  जा  सकता  है
 दोनों  एक  ही  ह क

 अध्यक्ष  महोदय  विल्कुल  एक  तो  नहीं  है
 ore  दिलचस्पी  है  तो  जल्दी  कर  के  वहा  पहुंच
 जाएंगे  |

 भरी  जिस  किशोर शर्मा  :  मंत्री  महोदय  ने  अपने
 जवाब  में  जो  स्टेटमेट  दिया  है  उस  से  ऐसा  लगता
 है  कि  देश  में  रेल  की  हड़तालों  के  कारण  2
 करोड़  ro  की  हानि  हुईं  ।  लेकिन  मेरा  याल
 है  कि  यह  फिगर  सही  नहीं  है  क्या  कि  मसलक  में
 ड्हतालों  के  कारण  रेल  की  हानि  के  अलावा
 उत्पादन  में  और  लोगो  को  जा  परेशानी  हुई  हैं
 बढ़  एस  से  कही  ज्यादा  होगी  |  ऐसी  स्थिति  में
 एक  कि  हडताल  देश  में  एक  गम्भीर  सबद  का
 कारण  जनती  जा  रही  है,  तो  में  स्त्री  जी  में

 पूछना  चाहता  हु  कि  उन्हांने  जो  अपना  स्टेटमेंट
 दिया  है  उसके  भूसा  दो  तरह  थी  व्यवस्था  की
 बात  कही  गई  हैन्स  व्यवस्था  कानूनी  हैं  और

 छक्के  प्रदत्त  दो,  लीन  जो  उनका  क्टेटमेड  है
 उसके  भ्रन्तमेत  उन्होंने  कदम  उठाये  है।  मैं  जानना

 बहता  हू  कि  ही०  कराई  आकर  के  तहत  जिसने
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 लोगों  को  धाप  ने  मिम्फ्लार  किया  उसे  गिरफ्तार
 किये  जए  व्यक्तियों  की  राज  क्या  स्थिति  है?
 माथ  ही  नम्बर  तीन  में  जो  ड्राप  ते  लिखा  है  कि
 इहस्ट्रिवल  डिसप्यूट  ऐक्ट  i947  के  तहत  भी
 शन  लोगों  को  सजा  दी  जा  सकती  है,  तो  क्या
 इस  प्राविधान  के  प्रत्तर्गद  भी  कुछ  लोगो  को  सजा

 दी  गई  ?  शौर  दी  गई,  तो  कितने  लोगों  को
 सजा  दी  गई,  प्रथवा  मुकदमे  चलाये  गये  तो  फिरने
 लोगों  पर  मुकदमे  चलाये  गये  ?

 इस  के  साथ  ही  मैं  जानना  चाहता  ह  कि  जो
 भाप  ने  कं दस  उठाये  उनका  क्या  प्र मर  हुमा
 शौर  इस  से  हडताल  की  स्थिति'  में  कोई  सुधार
 हुआ *

 अध्यक्ष  महोदय  :  माननीय  वाजपेयी  जी,  छापने
 लाॉकॉमैन  के  बारे  में  सवाल  पूछा  है,  वह  अ्रलह़दा
 सवाल  है  ।

 शो  पहलाद  शफी  कुरेशी  यह  हकीकत  है  कि
 लबे  की  हडताल  की  वजह  से  जो  नुक्सान  हुआ
 रेलवे  को  माल  ले  जान  का  वह  2)  करोड़  रुपये
 का  हुआ 1  लेकिन  जो  रेलवे  का  नुकसान  पहुंचाया
 गया  बह  हंस  के  अलावा  है,  मुमकिन  है  करोड़ों  में
 जाय,  और  दाज  लगाया  गया  है  वि  तकरीबन
 पे  करोड  te  का  नुकसान  पहुच  चुका  हैं

 तो  जा  हडताल  बड़ी  बही  7४  वह  पाच  हई  है
 जिस  में  लोकों  रनिंग  स्टाफ  को  हडताल  सब  से
 बड़ी  थी  शौर  उस  में  कुछ  आदमियों  को  डोगरा>
 कार  के  हत  गिरफ्तार  किया  गया  ।  लेकिन  बाद
 में  एक  समझौते  के  तहत  कौर  मिनिस्टर  साहब
 के  बयान  देने  के  बाद  यहि  कहां  गया  था  कि
 जितने  लागों  को  Sto  आई  कार  के  नर्व  गिरतार
 किया  क्या  था  सब  का  छाड़  दिया  जाएगा,
 और  कोई  भी  शख्स  राज  डी०भ्राई०क्षार०  में
 गिरतार  नहीं  है।  कुछ  लोगों  के  खिलाफ  केसेज
 चल  रहे  है,  शेकर्स  हम  ने  साथा  कि  झन्छे  पहलू-
 कात  कायम  हो  हम लिये  सब  के  खिलाफ  केसेज
 का  बिंद  gt  बीमा  हैं|  यह  सही  बात है  कि  जिसकी
 मचली  से  हम  को  कदम  उठाया  चाहियें  था  उतना

 नहीं  किया  ।  लेकिन  ब  की  बार  नगर  ऐसा  होगा
 तो  उस  को  सस्ती  से  निपटा  जायगा,  कौर  हमने
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 यह  फैसला  किया  है,  जहां  तक  इस  असूल  का

 ताल्लुक  हैं,  कि  जो  काम  बही  करेगा  उस  को
 कोई  तैनक्वाह  नहीं  मिलेगी  शौर  जो  रेल  में  गड़बड़
 करेगा  उम्र  के  खिलाफ  कार्यवाही  की  जायेंगी  |

 झिझक  महोदय:  लोको  मैन  को  भी  प्राय  ले
 धाए.  हैं।  मैंने  इसको  लग  रखा  था।  357
 का  भी  छापने  इस  में  जिक्र  कर  दिया  है  इसको
 भी  कब  साथ  ही  ले  लेते  है।

 Gist  of  demands  of  loco  staff  accepted
 by  Government

 *357,  SHRI  ATAL  BIHARI
 VAIPAYEE:

 SHRI  G.  Y.  KRISHNAN:

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  the  number  of  man  days  lost  and
 the  extent  of  loss  of  revenue  siffered  by
 the  Railways  as  a  result  of  the  locomen
 strike  in  the  month  of  December,  1973;
 and

 (b)  the  gist  of  the  demands  of  the  loco
 running  staff  accepted  by  Government?

 THE  DEPUTY  MINISTER  हुंह  गुप्ता:
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURFSH).  ta)  and  (b).
 A  statement  is  luid  on  the  Table  of  the
 Sabha.

 Statement
 (a)  The  number  of  man  days  lost  and

 the  extent  of  loss  of  revenue  suffered  by
 the  Railways  as  a  result  of  the  locomen’s
 strike  im  the  month  of  December,  1973,
 are  224  lakhs  and  Rs.  6.23  crores  res-
 pectively.

 (b)  The  understanding  on  which  the
 Loco  Running  Staff  called  off  thei:  agita-
 tion  in  December,  973  and  action  taken
 thereon  is  as  follows:

 ३,  There  will  be  no  victimisation  or
 any  penal  action.  It  has  been
 accepted  that  just  for  trade  union
 activities  there  will  be  no  victi-
 misation  or  any  penal  action.

 2.  The  Loco  Running  Staff  Grievanc-
 es  Committee  (Mohd.  Shafi
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 Qureshi  Commities)  should  mest
 soon  afier—-accordingly  a  meeting
 was  arranged  on  28th  Deoenrber,
 2973  at  4.00  A.M.  to  look  into
 the  earlier  and  present  grievances
 of  the  Association  and  it  was
 also  attended  by  Shri  L.  N.
 Mishra,  Railway  Minister.

 3.  That  all  those  arrested  should  be
 released  and  warrants  aod
 connected  cases  withdrawn
 It  was  accepted  in  regard
 to  all  cases  not  involving  violence
 and  sabotage.

 4.  That  the  40  hour  duty  should  be
 implemented.  It  was  agreed  that
 the  process  of  implementation  of
 8-hour  duty  wil!  be  further  con-
 sidered  by  the  Railway  Minister
 and  the  Labour  Minitster  in  the
 meeting  of  28th  December,  73.
 In  that  meeting  it  was  accepted
 that  the  duty  period  would  be
 reduced  to  10  hours  in  a  phased
 manner.

 wit  wer  किशोर  शर्मा  इसी  स्टेटमेंट  में  इन्होंने
 लिया  है

 “Further,  representations  coming  from
 any  source  including  unrecognis-
 ed  unions  are  given  due  consi-
 deration  and  appropriate  action
 is  taken  in  each  case”.

 Then,  |  would  request  him  to  refer  to
 item  (6)  which  reads  thus:

 “The  grievances  redressal  machinery
 and  implementation  cell  is  being
 suitably  strengthened".

 एक  और  आपने  सजा  की  बाल  कहीं  कौर  दूसरी
 ज़ोर  जो  अ्रतरिकागताइम्ज  यनियंज  हैं  उनकी  शोर
 में  खास  तौर  पर  यह  शिकायत  की  जाती  है  कि
 रेलवे  बोर्ड  द्रोह  उसके  बड़े  भ्रमणकारी  उसे  लोगों
 की  शिकायतों  की  तरफ  ध्यान  नहीं  देते  हैं।
 यहाँ  सके  कि  बहूत  सी  हस  तरह  की  यूनियंस  के
 अध्यक्ष  एम  पीज  हैं|  क्या  यह  सही  है  कि  एस
 पीज  के  पक्षों  पर  रेलें  बोड़  धौर  जागरण  मैनेजर
 शादी  यह  बड़  कर  जवाब  देते  से  इन्कार  कर  देते
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 t  कि  महू  मामला  स्टाफ  के  रिलेटेड  है  इसलिए
 हस  में  कोई  जवाब  नहीं  दिया  जा  सकता  है  ?

 यदि  यह  सही  है  तो  क्या  भाप  इस  तरह  के  कारगर
 कदम  उठायेंगे  कि  लोगों  की  वाजिब  शिकायतें  दूर
 हो  सकें  ?

 प्राइम  नम्बर  6  में  यह  है!

 “The  grievances  redressal  machinery
 and  implementation  cell  is  being
 suitably  strengthened.”.

 इसके  बारे  में  अलापने  क्या  कदम  उठाये  है  1  जवाब
 जो  छापने  दिया  है  बढ़  बहा  संग  है  1  क्या  उसका
 आप  एक्स/लेन  करेगे  ?

 को  मोहम्मद  शवों  कुरैशी:  एक  बार  नही  कई
 बार  कहां  जा  चका  है  कि  रेलवे  में  दो  स्किन-
 कड  यूनियन  हैं  जिन  के  साथ  मैगोशियज  की  जाती
 है.  और  जिन  को  मान्यता  दी  गई  है।  इसने
 अलावा  रेलवे  में  सात  सौ  कैम्ब्रिज  हैं  भौर  कुछ
 सरीफ  पर  जरगर  ह्  बीटेगरी  को  रिकरागनिशन
 दी  जाए  तो  बहुत  मुश्किल  हा  जाएगा  ।  तब  भी,
 इसके  बावजूद,  भी  जो  प्रनरिकंगनाइज्ड  यूनियन  है
 उसकी  ममा हद गों  नगर  कोई  मैम्बर  पार्लियामेट
 करना  है  श्लोक  अहमियत  मैम्बर  पार्लियामेट  के
 उनकी  शिकायतों  को  रेल  महालय  के  सामने
 रखता  है  ता  उसका  बाकायदा  तौर  पर  जवाब
 दिया  जाता  है।  हाल  ही  भें  गाइड  की  एजी टेशन
 हुई  ।  माननीय  सदस्य  श्री  यादव  उनकी  नुमा हद गी
 बर  रहे  थे  in  हम  लोगों  ने  उन  से  बातचीत  की  ।
 लेकिन  लेबल  कौर  शाप  लैडेल  की  जो  शिकायते
 हैं  उसके  लिए  डिविजनल  तथा  जोनल  सैबाल  पर
 यह  हिदायत  दे  दी  गई  है  कि  झगर  अमरीका-
 नाइट्स  यूनियन  भी  शिकायतें  पेश  गरे  सो  उसकी

 सुनवाई  होनी  चाहिए  बौर  जहा  तक  हो  सके
 उसका  निपटारा  श्री  हो  जाना  चाहिए।

 क्रो  बदल  बिहारी  आपको:  मली  महोदय  ने
 हो  परस्पर  विरोधी  उत्तर  दिये  हैं।  श्री  शर्मा
 से  प्रश्न  के  उत्तर  में  उनहोंने  कहा  है  कि  2
 करोड़  का  नुक्सान  हुआ  है  लेकिन  मेरे  प्रश्न  के
 जवाब  में  कहा  है
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 “The  number  of  man-days  jost  and
 the  extent  of  loss  of  revenue
 suffered  by  the  Railway  as  a  re-
 sult  of  the  locomen's  strike  in
 the  month  of  December,  1973,
 are  2.24  lakhs  and  Rs.  6AL  crores
 respectively.

 इन  में  में  कौन  सा  झाकड़ा.  सही  है--
 अ्रध्यक्ष  महोदय:  उनका  जनरल  था,  आपका

 स्पेसिफिक  है  ।

 श्री  अटल  बिहारी  वाजपेयी  :  शर्मा  जी  का  भी
 लाखों  के  बारे  में  हैं।  सवाल  को  बाप  देखे  t
 973  में  लोको  कर्मचारियों  की  विशेष  वर  लोकों

 मैन  की  हड़ताल  और  घीरे  काम  ।  सब  रेलवे
 कर्मचारियों  का  उल्लेख  नहीं  है।

 में  जानना  चाहता  ह  कि  लोकों  कर्मचारियों
 की  शिकायत  पर  विचार  करन  के  लिए  जो  कुरेशी
 कमेटी  है  उसकी  अभी  तक  कितनी  बैठक  हुई  हैं,
 कितने  मुद्दों  पर  फैसला  हो  चक्र  है  भौर  क्‍या  यह
 सच  हैं  कि  रेल  मंत्री  ने  गवाहों  के  प्रतिनिधियों
 को  भी  कुरैशी  बेटी  मे  शामिल  करना  मान  लिया
 है  द

 श्री  मुहम्मद  शफी  कुरेशा:  गाज  का  उस  कमेटी
 में  शामिल  नहीं  किया  गया  है।  जहा  सके  पहले
 सवाल  का  ताल्लुक  है,  शर्मा  जी  का  सवाल  था
 कि  1१73  में  जितना  हडताल  हुईं  जिस  &  लोको-
 मैन  भी  शामिल  है  उस  में  कुल  कितना  नुक्सान
 हा

 *  दिसम्बर  के  महीने  तक  75  हडताल
 हुई  है  जिस  में  लोको मेन  की  स्ट्राइक  भी  शामिल
 थी  t  वाजपेयी  जो  का  जो  प्रश्न  है  वह  हुअ  है  कि
 दिलावर  महीने  में  जो  लोकोमेन  की  स्ट्राइक  हुई
 उस  में  कितना  नुकसान  हुआ  ।  उसका  नुकसान
 6  करोड़  के  करीब  है  ।  सब  मिलाकर  2)  करोड़

 के  करोड़  है  बल्कि  इससे  भी  ज्यादा  है।  कमेटी
 जो  मेरी  प्रष्यक्षणा  मे  बनी  है  उसने  इस  बक्स  तक
 मेरे  ख्याल  में  बारह  से  ज्यादा  भीगे  को  है  कौर
 तमाम  मामले  हल  हो  चुके है  सिवाय  एक  के  और
 वह  है  दस  भले  जो  काम  करने  का  प्रोग्राम  है  बस
 पर  कैसे  कमल  किया  जाए।  उसके  लिए  वली
 मीटिंग  तीन  प्रप्रैल  को  मुकरने  को  गई  है।  उसके
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 बाद  चार  हि विज तम  में  जा  कर  मौके  प्र्  जांच
 पड़ेताल  करके  यह  ह... ज  किया  जाएगा  कि  तीन
 बरस  का  जो  हमले  वक्त  रखा  है  इसके  लिए  इससे
 भी  कम  भें  क्या  यह  ह... ल  हो  सकता  है  था  नहीं  V
 a  तमाम  बातों  पर  समझौता  हो  चूका  है।

 शी  झील  बिहारी  बाजपे शो:  प्रभी  कहा  गया
 है  कि  झगर  पालियामेट  के  मैम्बर  रेल  कर्मचारियों
 की  शिकायते  सामने  लाते  हैं  तो  भले  ही  उनके
 संगठन  मान्यता  प्राप्त  हो  या  ने  हो  उन  पर  रेल
 मंत्रालय  बिचार  करता  है  |  क्या  मंत्री  महोदय  को

 मालूम  है  कि  जब  गाई  बं,  टू  रूल  नियम  पर  चल

 रहे  थे  उस  समय  गया  स्टेशन  पर  जब  लोक
 सभा  के  एक  मैम्बर  श्री  ईश्वर  चोधरी  गानों  को
 ले  कर  दानापुर  के  डिवीजनल  मैनेजर  श्री  गवाही
 से  बातचीत  करने  के  लिए  गए  तो  श्री  गुलाटी  न

 कहा  ।

 हम  am  not  prepared  to  talk  to  any  bloody
 MP”.

 AN  HON.  MFMBER  Bloody  MP?

 SHRI  ATAL  BIHARI  VAJPAYEEF:  Yes.

 उसके  बाद  मैं  गया  गया  था  मैंने  हम  बाल
 की  पुष्टि  कर  दी  है।  क्‍या  रेल  प्र धि कारिया  का
 पार्लियामेंट  के  मैम्बर।  के  साथ  हस  तट  वा  नाच-
 रण  करने  की  छूट  दी  जागी--

 को  रामावतार  शालों :  पगे  प्राधिकारियों  का
 निकाल  बाहर  करना  चाहिये  ।  इस  तरह  की  शिका-
 ये  कमर  हू  रही  हैं  ny

 SHRI  JYOIIRMOY  BOSU:  This  is  a
 very  serious  matter.  If  what  the  leader
 of  the  Jan  Sangh  has  said  just  now  48
 true,  the  Minister  has  to  give  an  assurance
 that  that  ofhcer  will  be  suspended  at  once.
 We  want  a  cicar  and  categoric  assurance
 as  to  what  suction  the  Deputy  Minister
 is  going  to  take  against  this  offices  who
 had  the  cheek  to  describe  an  MP  like  this.
 The  Ministers  may  be  called  by  that  ad-
 jective.  We  do  not  wish  to  be  called  by
 that
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 SHRI  ATAL  BIHAR  VA}PAYRE:
 Ministers  are  also  MPs.  We  ey
 officers  to  describe  Members  an  “loody
 MPs’.

 SHRI  JYOTIRMOY  ‘BOSU:  We  want  a
 clear  and  categoric  assurance  here  by  the
 Railway  Minister  that  that  officer  will  be
 dealt  with  firmly.  It  involves  everybody
 in  the  House.

 MR.  SPEAKER:  Kindly  sit  down.

 ओ  मुहम्मद  शहरो  कुरैशी:  जिस  बात  को  तरफ
 वाजपेयी  जी  ने  मज्जा  दिलाई  है  अगर  ऐसी
 बात  हुई  है  तो  इत हाई  प्रफपोसताक  है  और  मैं
 सदन  को  यकीन  दिलाना  चाहता  हर  कि  मैं  सदन
 के  मैम्बर  की  बात  पर  ज्यादा  तलवार  कर्णा  दौर
 अगर  हस  किस्म  वी  बात  हुई  है  तो  मिस  अफसर
 में  यह  बात  कही  है  उसके  खिलाफ  बडी  कार्यवाही
 की  जाएगी  ।

 क्रो  शजेन्द  प्रसाद  यादव:.  गन  दिनो  में  यह
 देखने  में  आगरा  है  कि  दश् ताल,  'प्रेम  काम  करो'
 या  “नियमानुसार  वास  करो  जब  शरू  हो  जाते  है
 सब  सरकार  उस  दिशा  में  काई  कदम  उठा सी  है,
 जैकिट  तब  तक  सरकार  को  काफी  चाटी  हो  बहता
 हैं  1  बय।  गेमी  कोई  व्यवस्था  की  जायेगी  पि  इस
 तरह  को  ह्ाहताल  था  एजी टेशन  म  होने  से  पहले
 ही  जब  विचारणीय  की  कोई  डि माह  सरकार  के
 सामने  जागे  प्रौढ़  वह  उचित  हो  सो  सरदार
 उस  को  मान  ले,  ताकि  घाटा  ने  हो

 शी  भहस्भद  शक्र  कुरैशी:  हिसार  करना  कानून
 लीग  है।  झगर  उस  के  लिए  ब्रा क़ायदा  नोटिस
 दिया  जाये,  तो  उस  पर  गौर  किया  जाता  है
 ater  राज  कल  ता  दिस  में  चार  जार,  पांच  पांच
 हडताल  होती  है  कौर  हम  को  एक  मिनट  की  भी

 फुरसत  महीं  होती  है।

 भी  राजेश  प्रसाद  यादव:  डाध्यक्ष  महोदय
 मेरे  बाल  का  जवाब  नहीं  दिया  गया  है  1  यदि
 कर्मचारी  नियम  में  मुताबिक  नोटिस  कर  हड़ताल
 करें,  तो  इस  से  पहले  कि  सरकार  को  भाठा  हो,
 गया  उन  की  मागो  गो  मान  लिया  जायेगा  ?



 2I  Oral  Answers

 श्री  मुहम्मद  शफ़ी  कुरेशा:  अगर  कोई  बात

 कानून  के  तहत  उठाई  जाती  है  और  बाकायदा
 नोटिस  दिया  जाता  है,  तो  उस  पर  पूरा  गौर  किया
 जाता  है  ।

 श्री  नाथ राम  अहिरवार:  अभी  गार्डों  ने  वर्क

 हुस्न'  चाल  किया  है,  जिस  से  सरकार  को  काफी

 नुकसान  झा  है  ।  मैं  यह  जानना  चाहता  हूं  कि
 क्या  ब  तक  काम  रुला  के  विरुद्ध  चल  रहा  था;
 यदि  हां,  तो  क्‍या  उन  ख्त्ज  में  संशोधन  किया
 जाएगा,  जिस  से  काम  सुचारू  रूप  से  चल  सके  ।

 श्री  मुहम्मद  शफ़ी  कुरेशी:  वर्क  टु  ल  की
 यह  जो  नई  इस्तिलाह  चली  है,  वह  न  किसी  किताब
 में  और  न  किसी  कानून  में  दर्ज  है  ।  यह  तो  काम
 न  करने  का  बहाना  है  1  जब  काम  न  करने  की

 भरत  होती  है,  तो  वर्क  2  दल  किया  जाता  है  । 4,

 SHRI  SAMAR  MUKHERIJEF:  Is  it  a
 fact-  that  during  the  last  struggie  in  De-
 cember  973  by  the  locomen  one  of  their
 main  demands  was  the  right  to  negotiate?
 Was  a  categorical  assurance  given  to  the
 loco  running  staff  association  that  that
 right  would  be  granted  and  it  was  on
 the  basis  of  that  assurance  that  the  strike
 was  called  off?  Yrom  the  reply  given  by
 the  Minister  now,  it  appears  that  no  ctr-
 gorical  assurance  had  been  given  and  the
 Association  has  been  given  the  right  to
 make  representations  through  MPs.  Was
 there  not  a  categorical  assurance  as  I
 mentioned  earlier?

 SHRI  MOHD.  SHAFI  QURESHI:
 There  was  no  bar  for  the  loco  running
 staff  to  discuss  matters  through  some  hon
 Members  of  Parliament

 SHRI  SAMAR  MUKHERJEE:  Have
 you  given  that  assurance  or  not?

 SHRI  MOHD.  SHAFI  QURESHI:
 One  of  the  demands  was  that  they  should
 be  given  the  right  to  negotiate;  that  they
 should  be  recognised  as  a  union.  That
 has  been  rejected  by  the  Ministry.

 श्री  राम  सहाय  पांडे:  मंत्री  महोदय  ने  बताया
 है  कि  i973  में  75  हड़तालें  हुई  और  उन  से
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 80  करोड़  रुपये  का  नुकसान  हुआ  है  ।  मैं  समझता

 हूं  कि  1973  का  वर्ष  रेलवे  के  इतिहास  का  शायद

 एक  ऐसा  वर्ष  है,  जिस  में  हड़तालें  ही  हड़तालें
 हुई  हैं,  और  कुछ  नहीं  हुआ  है  ।  मंत्री  महोदय
 ने  कहा  है  कि  अभी  तक  हम  सख्त  नहीं  रहे  हैं,
 लेकिन  हम  भविष्य  में  सख्त  रहेगें  7  इतनी  अनु-
 शासनहीनता,  75  हड़तालों  और  80  करोड़  रुपये
 के  नुकसान  के  बावजूद  सरकार  ने  नर्मी  का  रूख
 अपनाये  रखा  ।  इस  के  बाद  वह  सख्त  होगी,
 इस  का  क्‍या  भरोसा  है  ?  क्या  गवर्नमेंट  ऐसी
 कोई  योजना  बनायेगी,  जिस  के  अन्तर्गत,  यदि
 कर्मचारियों  की  मांगों  में  औचित्य  है,  तो  उन  के

 हड़ताल  पर  जाने  से  पहले  ही  उन  के  साथ  सम-
 होता  कर  लिया  जाये,  और  साथ  ही  उन  के  साथ
 पांच  वर्षा  का  रूस  कर  लिया  जाये,  ताकि  स्ट्राइक
 न  हो  और  रेलवे  का  आवागमन  सुचारू  रूप  से  हो;
 यदि  हां,  तो  बह  योजना  क्या  है?

 श्रो  मुहम्मद  शफ़ी  कुरेशी  :  मैंने  पहले  ही  बताया  है
 कि  रेलवे  में  दो  रेकगनाइज्ड  यूनियन  हैं:  एमआई
 कार  एफ०  और  एन  एफबीआई ०  कार  |  ये  सब  बातें,
 जो  केटेगरी  यूनियन  वाले  उठाते  हैं,  वे  उन  रेकी-
 नाइज्ड  यूनियन  ने  उठा  रखी  है।  बाकायदा  तौर

 'पत्नी  नेगोशिएटिंग  मर्णशानरी  है,  जिन  में
 इन  तमाम  दानों  पर  गौर  क्रिया  जाता  है।  लेकिन
 बदकिस्मत।  से  इस  साल  एक  रो  चली  है  कि  हर
 Ty  कालरा  यूनियन  वही  बात  उठाना  चाहती  है,
 जो  रेकमनाइज्ड  यूनियन  ने  पहले  ही  उठाई  हुई
 है  7

 पर  एक

 श्री  राम  सिह  भाई:  क्‍या  रेल  विभाग  में

 हड़तालें  मांगों  से  पहले  होतीं  हैं,  या  मांगों  के  बाद

 होती  है?

 श्री  मुहम्मद  शो  कुरेशी:  दोनों  बातें  होती  हैं,
 लेकिन  आम  तौर  पर  हमें  हड़ताल  का  कोई  इल्म
 नहीं  होता  है  और  उस  से  पहले  काम  बन्द  हो
 जाता  है।

 श्री  मधु  लिमये  :  क्‍या  रेलवे  मंत्रालय  स्वयं
 चाहता  है  कि  छुटपुट  विभागीय  हड़तालें  हो,  ताकि
 रेलवे  फैडरेशन  के  द्वारा,  और  जो  एक्शन  कमेटी
 बनी  है,  उस  के  द्वारा  जो  छः:  बड़ी  मांगे  रखी  गई
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 हैं,  उन  पर  समझौता  करने  को  बाबत  ने  बाये
 कौर  रेलवे  मे  बहुत  बडी  हडताल  ने  हो  ?
 क्या  मंत्री  महोदय  की  बह  मंशा  है?

 थी  मुहम्मद  शायरी  नरेशो:  जी  नहीं।  हमारी
 पह  नशा  नहीं  है।

 SHRI  THA  KIRUTTINAN:  ]  would  like
 to  know  from  the  hon.  Minister  whether
 it  is  a  fact  that  a  relay  fast  is  going  on
 in  front  of  the  General  Manager,s  Office,
 Madras,  by  these  Locomen  and,  if  so,
 what  are  their  demands.  Regarding  ten
 hours  of  duty  it  was  assured  in  this  House
 that  it  will  be  implemented  and,  so  far  as
 the  other  demands  are  concerned,  the
 Qureshi  Committee  was  appointed  to  go
 into  them.  May  I  know  whether  the
 Qureshi  Committee  has  considered  the
 other  demands  and,  if  so,  how  many  deci-
 sions  have  been  taken?

 MR.  SPEAKER:  That  is  not  quite  tele-
 vant.  But  if  the  Minister  has  got  the  in-
 formation  and  wants  to  give  it,  |  have  no
 objection.

 SHRI  MOHD.SHAFI  QURESHI:  I  have
 no  information.

 SHRI  THA  KIRUTTINAN:  8  relay
 fast  is  going  en  by  the  Locomen  in  Madras.

 MR.  SPEAKER.  The  main  question  is
 about  the  total  loss  suffered  by  the  railway
 in  973  and  you  are  askinz  about  what  is
 going  on  currently.  If  you  give  notice,
 he  will  supply  the  information.

 SHRI  BHOGENDRA  JHA:  May  }
 know  whether  one  of  the  causes  of  these
 strikes  is  not  that  the  so-called  recognised
 unions  within  the  federation  do  not
 represent  the  workers  in  many  railways.
 if  so,  may  I  know  whether  the  Government
 is  going  to  introduce  a  system  of  “one  rail-
 ways,  one  union’  on  the  basis  of  secret
 ballot?  is  it  a  fact  that  in  the  North-East-
 ren  railways  an  unregistered  union  is  reco-
 gnised  while  another  registered  union  of
 the  same  name  is  not  recognised  and  this
 unlawful  act  is  leading  to  troubles  and
 strikes?

 SHRI  MOHD.  SHAFI  QURESHI:  We
 are  making  efforts  to  have  one  union  for
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 one  industry.  That  is  our  endeavour,  But,
 aa  the  position  stands,  we  have  today  re-
 cognised  two  unions  and  they  continue  to
 represent  the  employees  and  their  gievanc-
 es.  We  are  trying  to  have  as  suggested
 by  the  hon,  Member,  one  union  by  secret
 ballot.

 SHRI  BHOGENDRA  JHA:  You  have
 recognised  an  unregistered  union,  which  is
 unlawful.

 SHRI  MOHD.  SHAF{  QURESHI:
 have  not  recognised  any  suvh  union.

 Steps  Taken  to  Review  and  Revise  the
 Prescribed  Limits  of  Election  Expenses

 to  be  Incurred  by  Candidates
 +

 *346.  DR.  H.P.  SHARMA  :
 SHRI  M.  C.  DAGA  :

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  _  pleased
 io  state  :

 (a)  whether  Government's  attention  has
 been  invited  to  the  fact  that  with  the  in-
 creasing  costs  and  decline  in  the  value  of
 the  :upee,  it  is  no  Jonger  possible  for  any
 candidate  to  fight  any  parliamertary  or
 Assembly  elections  within  the  prescribed
 limits  of  election  expenses;  and

 (b)  if  so.  what  steps,  if  any,  have  been
 and  are  being  taken  to  review  and  revise
 the  prescribed  limits  of  election  expenses
 at  realistic  levels  ?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 H.  R.  GOKHALR):  (a)  and  (b).  There  is
 no  proposal  under  consideration  (0  revise
 the  prescribed  limits  of  election  expen-
 ses.  The  limits  were  increased  in  January,
 97  on  the  :ecommendation  of  ‘he  Elec-
 tion  Commission  and  if  and  when  there
 is  a  need  for  a  further  upward  revision,
 the  same  can  be  affected  by  mending
 the  rules.

 Dr.  H.  P.  SHARMA  :  My  Question  was
 to  find  out  from  the  Government  whether
 they  thought  it  possible  for  any  candidate
 to  fight  any  Parliamentary  or  Assembly
 elections  within  the  prescribed  limits  of
 the  expenses  and  the  Government's  answer
 is,  yes.

 We
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 On  Government's  own  admission,  there
 has  been  a  price  esculation  of  the  order  of
 26  per  cent  in  the  last  year  alone.  The
 value  of  the  rupee  has  gone  down  from
 96l  onwards  to  36  p,  The  price  of  gaso-
 line  has  gone  up  by  more  than  200  -per
 cent.  My  question  is  :  Does  the  Govern-
 ment  deny  these  facts  or  does  it  thirk  that
 in  spite  of  all  these  things,  the  limits  do
 not  call  for  any  revision  ?

 SHRI  H.  R.  GOKHALE  :  The  Govern-
 ment  is  not  rigid  about  this.  The  revision
 of  the  upper  limits  fixed  under  the  rules
 is  done  on  the  advice  of  the  Election  Com-
 mission.  tn  view  of  the  changed  circum-
 stances,  I  have  ro  objection  to  referring
 this  matter  to  the  Election  Commission
 for  their  advice.

 Dr.  H.  P.  SHARMA  :  There  was  a
 Joint  Committee  on  Amendments  to  Elec-
 tion  Law  and  it  made  certain  recommen-
 dations.  Some  of  the  recommendations
 included  the  formation  of  experts  commit-
 tee.  etc.  what  is  the  Government's  assess-
 mert,  the  Government's  thinking,  of  im-
 plementing  some  of  these  recommenda-
 tions  Till  then.  does  the  (.overnment
 realise  that  the  candidates  can  be  compel-
 led  to  resign  their  seats  because  they  have
 to  conform  to  election  expenses  _  limits
 which  in  reality  do  not  have  any  meaning
 whatsoever  today  ?

 SHRI  HL  R.  GOKHALE  :  I  thirk,  the
 two  questions  are  not  connected.  The  first
 part  of  the  hon.  Member's  speech  related
 to  certain  recommendations  made  by  the
 Joint  Committee.  The  Joint  Commit-
 tee  has  made  recommendaticns  of
 different  —  kinds.  As  tegards  the
 election  expenses  to  which  the  question
 refers,  the  Joint  Committee  during  its  de-
 liberations  had  itself  appointed  a  spccial
 sub-Committce  to  go  into  the  matter.  Two
 aspects  were  under  consideration.  One
 aspects  was  whether  this  limit  should  be
 taken  away.  The  other  aspects  was
 whether  there  should  be  any  change  in  the
 limit  prescribed.  The  Joint  Cummittee
 came  to  a  conclusion  that  it  is  not  possi-
 ble  to  take  the  view  that  there  should  be
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 no  limit  at  ell,  Therefore,  there  was  no
 question  of  Governmert  considering  that
 the  limit  should  be  altogether  removed.
 They  also  made  certain  other  recommen-
 dations  which  are  under  the  consideration
 of  the  Government.  As  I  said,  in  view  of
 the  circumstances,  J  am  willirg  to  refer  it
 to  the  Election  Commission  for  their
 advice.

 et  मूल  चंद  डागा:  ज्यादा  कमेटी  ने  जो  रेक-
 मेडेशनस  की  है,  विधि  मंत्री  क्या  यह  चाहते  हैं
 कि  जो  कानून  लागू  क्रिया  जाय  उस  का  पालन
 न  हो  पौर  कानन  का  पालन  ने  हो  यह  बर्दाश्त
 करेगे  तो  क्या  इस  रेकेमेडेशन  को  वह  मानेंगे:

 “In  keeping  with  the  Committee’s
 view,  five  copies  of  electoral  rolls
 instead  of  two  shall  be  supplied
 free  of  charge  to  every  recogni-
 sed  political  party,....”

 Whether  all  these  recommendations  in
 Para  7.6  of  the  Report  will  be  imple-
 mented  or  not.

 ज्वाइन  कमेटी  ने  जो  रेकमेडेशन  दी  है  या  तो
 पोलिटिकल  पार्टीज  अपने  खर्चे  का  पूरा  पुरा
 हिसाब  दे  और  उन  खर्चों  का  हिसाब  न  दे  सकें
 तो  इस  प्रकार  की  सुविधा  केंडिडेट  को  उपलब्ध
 करती  चाहिए,  इस  के  बारे  में  श्राप  कया  कहते
 है?

 SHRI  मे,  R.  GOKHALE  :  They  did
 make  several  recommendations.  For  ex-
 ample,  they  did  make  a  recommendation
 that  postage  facilities  should  be  allowed
 for  posting  of  slips  at  the  time  of  electiors.
 It  was  also  recommended,  as  the  hon.
 Member  rightly  said,  that  a  certain  num-
 ber  of  electoral  rolls  are  to  be  supplied
 to  every  recognised  political  party.  It  is
 not  as  if  that  the  Government  has  a
 closed  mind  on  all  these  recommendations.
 They  are  under  consideration.

 But  with  regard  to  some  of  them,  the
 expenditure  involved  is  very  large.  I  have
 got  some  figures  which  I  will  mention  by
 way  of  illustration.  For  example,  the
 cost  of  distributing  identity  slips  by  post
 in  respect  of  only  one  Parliamentary  con-
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 stituency  comes  to  Re.  1,10,934.  In  1971
 the  total  number  of  ¢lectors  was  a  litte
 over  28  crores  and  the  total  number  of
 élective  seats  ir  Lok  Sabha  was  ‘519,  The
 electorate  will  go  up  in  4976  substantially;
 it  will  go  upto  nearly  300  million,  and  the
 cost  of  despatching  slips,  after  the  increase
 in  the  postal  rates,  would  come  to  Rs
 1,15,000  per  constituency.  Therefore
 while  the  recommendation  appeared  attra-
 ctive,  it  was  not  practicable  to  consider  it
 from  the  point  of  view  of  natioral  econo-
 my.  But  matters  like  electoral  rolls  and
 supply  of  printed  slips  for  distribution  are
 under  consideration,  Subject  to  correc-
 tion,  may  I  say  that  in  the  recent  elections
 in  U.P.  and  Orissa,  printed  slips  were
 supplied.

 SHRI  ATAL  BIHARI  VAIPAYFE:  No.

 SHRI  H.  है.  GORHALE  ]  have  said
 that  I  was  speaking  subject  to  correction.
 This  is  my  information.  34  will  check
 that.

 SHRI  PILOO  MODY  :  I  would  like  to
 draw  the  attention  of  the  Minister  to  the
 fact  that,  as  far  as  these  voters’  slips  are
 concerned,  if  there  are  eight  candidates
 or  five  candidate,  in  the  field,  each  one
 of  them  has  to  do  this,  whether  it  is
 postal  slip  or  otherwise.  If  the  Govern-
 ment  were  to  issite  an  identity  card,  8
 sort  of  permanent  identity  card,  to  the
 voter,  it  would  have  to  be  done  just  once,
 and  the  repeated  expenditure  of  five  or
 eight  candidates  in  a  constituency,  going
 through  the  same  process,  performing  the
 same  task  and  incurring  the  same  expen-
 diture,  could  be  saved.  Do  you  realise,
 in  terms  of  national  wealth,  how  much
 money  could  be  saved  if  only  Govern-
 ment  were  to  undertake  this  just  once  ?

 SHRI  H.  R.  GOKHALE  :  This  again
 is  part  of  the  same  problem  which  I  men-
 tioned  earlier.  This  was  also  considered
 in  the  Joint  Select  Committee.  Giving
 just  an  identity  card  without  photograph
 for  identifying  the  voter.

 SHRI  PILOO  MODY  :  With  photo-
 graph.
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 SHRI  H.  R.  GOKHALE  ;  These  were
 various  ideas  which  were  considdred.  It
 was  felt  that  it  was  of  no  use  because  the
 identity  card  is  really  to  identify  the
 voter  who  would  use  the  identity  card  to
 say  that  he  is  the  real  voter  whose  name
 is  in  the  electoral  list.  The  cast  involved
 in  this  was  so  enormous  that  it  was  not
 considered  practicable.

 SHRI  PILOO  MODY  :  As  it  is,  cost  is
 incurred;  it  is  incurred  five  tines  over.  I
 have  actwally  calculated;  if  all  the  candi-
 dates,  éxpenditure  was  lumped  together,
 the  cost  would  be  something  like  Rs.  2/2
 crores  as  against  Government  having  to
 do  it  only  once  even  if  it  costs  a  certain
 amount  of  money.

 MR.  SPEAKER  :  It  is  a  good  suggestion
 for  the  Minister  to  consider.

 SHRI  DINESH  CHANDRA  GO-
 SWAMI  :  The  hon.  Minister  has  himself
 admitted  that  the  recommendation  of  the
 Committee  has  no  relationship  with  reality.
 In  that  context,  may  |  ask  him  whether
 such  limits  are  there  in  other  democratic
 countries  and  whether  Government  has
 made  a  study  whether  these  limits  pres-
 ctibed  in  other  democratic  countries  are
 followed  and  if  so  followed.  how  it  is
 ensured  that  these  are  followed  properly?

 SHRI  H.  R  GOKHALE  :  I  cans  say
 generally  that  the  position  obtaining  in
 other  democratic  countries  was  also  exa-
 mined  during  the  deliberations  of  the
 Joint  Select  Committee.  These  limits  do
 exist  in  most  of  the  countries,  and  in
 most  of  these  countries  the  procedure  of
 election  petition  for  violating  the  limit  of
 expenditure  is  also  in  existence.

 ra  अटल  बिहारी  बाजपेयी:  चुनाव  कमीशन  में
 यह  भी  सिफारिश  की  है  कि  उम्मीदवारों  के  चे
 के  साथ  साथ  राजनैतिक  लों  द्वारा  जो  शर्मा
 किया  जाता  है  उस  का  भी  कही  ते  कही  हिसाब
 होना  चाहिए ।  क्या  सरकार  ने  इस  सुझाव  १९
 विचार  किया  है  धौर  क्‍या  सरकार  कमीशन  से  कहेगी
 के  इस  आरे  में  कोई  ठोस  प्रस्ताव  बना  कर  भेंगे  ?
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 SHRI  H.  RB.  GOKHALE  :  After  con-
 sidering  the  recommendations  of  the  Elec-
 tion  Commission  and  the  report  of  the
 Joint  Committee,  a  full-fledged  Bill  for
 amending  the  election  Jaw  is  already
 introduced  in  the  Parliament.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Talks  between  Exaployees  and  Management
 of  O  &  NGC

 *347,  SHRI  VASANT  SATHE:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state;

 (a)  whether  the  second  round  of  talks
 between  employees  and  management  of
 the  Oil  and  Natural  Gas  Commission  was
 held  on  the  27th  February,  974  to  settle
 demands  of  the  employees  ;  and

 (b)  if  so,  the  outcome  thereof  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  4k.
 BOROOAH).  (u)  and  (b).  Talks  between
 the  ONGC  management  and  the  represen-
 tatives  of  the  ‘Association  of  Scientific  and
 Technical  Officers’  and  ‘Officers  Associa-
 tion’  of  the  ONGC  were  held  for  the  third
 time  on  February  27,  974,  to  discuss  the
 demands  of  the  officers  for  upward  revi-
 sion  of  their  pay  and  allowances  etc.  Based
 on  those  discussions,  the  ONGC  has  for-
 warded  a  proposal  in  respect  of  certain
 categories  of  officers.  This  proposal  reach-
 ed  the  Government  on  13th  of  March,
 1974,  and  is  being  examined.  The  demands
 of  the  remaining  few  categories  of  officers
 are  still  under  consideration  of  ONGC.

 जार तोय  रखने  टिकट  बेकिंग  स्टाक  फो  रनिंग  स्टाफ
 का  दर्जा  देना

 * 348.  की  शंकर  दयाल  सिह:  कया  रेल  मंत्री

 चह  बहाने  की  कृपा  करेंगे  कि:

 (क)  जमा  भारतीय  रेलवे  के  टिकट  बैकिंग
 ह्दाफ  को  कठिनाइयों  कौर  प्रावश्यकतापधों  से
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 सरकार  परिचित  है,

 (@)  मदि  हां,  तो  कया  ट्रिक  चेकिंग  स्टाफ
 को  रनिंग  स्टाफ  का  दर्जा  देंगे  कौर  उन्हें  बीमे
 की  आवश्यक  सुविधा  देते  पर  सरकार  विचार  करे
 रही  है,  प्रौर

 (गे)  यदि  हो,  तो  ब  तक  शौर  बदी  नहीं,
 तोक्यो  ?

 रेल  मंत्रालय  में  उप मंत्रो  (श्री  मुहम्मद  शक्ती
 कुरेशी):  (क)  जी  हाँ।  सरकार  भारतीय  रेलों
 के  टिकट  जांच  कर्मचारियों  सहित  सभी  कोटि  के
 कर्मचारियों  की  कठिनाइयों  कौर  जरूरतों  से  अवगत
 है  t

 (a)  जी  नहीं  t

 (ग)  प्रश्न  नहीं  उठता  t

 मध्य  प्रदेश  में  मांगों  का  विद्युतीकरण
 *  349.  डा०  लक्ष्मीनारायण  पांडेय  :  कया  सिचाई

 शौर  विद्युत  मती  यत  बताने  भी  शप  करेंगे  कि:

 (क)  वित्तीय  वर्ष  i972-73  में  मध्य  प्रदेश
 में  कितने  सावा  को  बिजली  दी  गयी  थी;

 (3)  वर्ष  i975-74  के  अन्न  तक  कितने
 गांवों  में  बिजली  देने  का  प्रस्ताव  है,  और

 (ग)  मध्य  प्रदेश  मे  सभी  गायों  को  बिजली
 देने  का  बायंत्रम  कब  तक  पूरा  हो  जाएगा  ?

 सिंचाई  भोर  विघुत  संती  धी  कृष्ण  क

 बस्ती:  (क)  i046  गाव  ।

 (ख)  और  (ग)  मध्य  प्रदेश  मे  70,414  भांग

 हैं  -  31-12-1973,  तक  10,278  गाव  विश्वपति-
 कृत  42  चुके  है।  31-38-1974  तक  इन  प्रोमो
 बा  साया  10,700,  होने  की  सभा दना  है
 पांचवी  योजना  के  प्रावधान  से  9000  और  ब्रावो  t
 को  विद्युतीकृत  करने  से  सहायता  मिलेगी  ।  जबकि
 बाद  की  योजनाके  के  दौरान  शेष  रहे  जागो  का
 उत्तरोत्तर  विद्युतीकरण  होगा  t  मध्य  प्रदेश  में
 सभी  द्रामो  का  विद्युतीकरण  पर्ण  होने  को  तिथि
 बताना सभा  नहीं  है  t
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 West  Bengal  Government  request  for  take-
 over  of  Martin  Burn  Railways  in  Howrah

 #350,  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 \
 (a)  whether  Government  have  received

 any  request  from  West  Bengal  Government
 to  take  over  Martin  Burn  Railways  in
 Howras;  and

 (b)  if  so,  the  salient  features  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and  (b).
 Such  requests  were  received  in  the  past
 but  were  not  accepted  as  operation  of  these
 dilapidated  Light  Railways  was  highly  un-_
 remunerative.  However  after  discussion
 with  the  Government  of  West  Bengal  it
 has  been  decided  to  construct  Broad
 Gauge  lines  in  that  area  rather  than  to
 take  over  the  Martin  Burn  Railways,

 डीजल  रेल  इंजनों  का  निर्माण  बाय  किया  जाता

 *351.  श्री  क्‍प्रोकार  सास  बैरवा  :  क्‍या  रेल  मंत्रों

 यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  सरकार  ने  डीजल  रेल  इजन  बनाना
 बन्द  कर  दिया  है,  भर

 (ख)  यदि  हा,  तो  इसके  क्‍या  कारण  है  ?

 रेल  मंत्रालय  में  उप-मंत्रो  (शो  मुहम्मद  फ़रो

 कुरेशी):  (क)  जी  नहीं।

 (@)  प्रश्न  नहीं  उठता  ।

 Committee  for  Distribution  of  Furnace
 O8  to  Industry

 9352,  SHRI  D.  0.  DESAI:
 SHRI  RAGHUNANDAN  LAL

 BHATIA:

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  have  framed  any
 criteria  for  allocatien  of  furnace  oil  to  the
 industry  ;

 (9)  if  so,  the  salient  features  thereof  ;
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 (c)  whether  any  Committes  has  been
 formed  for

 the  purpose;  and

 (व)  if  80,  the  composition  and  main  func-
 tions  of  the  Committee  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  0.  K.
 BOROOAH):  (a)  and  (b).  For  the  present
 a  uniform  10  per  cent  efficiency  cut  is
 being  made  m  furnace  oil  supplies  to  all
 categories  of  consumers  against  their  asses-
 sed  demands  or  actual  973  offtakes  as  the
 cause  may  be.

 (c)  Yes,  Sir.
 (0)  Secretary  and  Director  General,

 Technical  Development,  is  the  Chairman
 of  the  Committee  which  has  in  addition
 representatives  from  the  Ministry  of  Rail-
 ways,  Ministry  of  Stecl  &  Mines,  Central
 Water  &  Power  Commission  and  a  repre-
 sentative  from  this  Minstry  Industrial
 Adviser,  DGTD  is  the  Member-Secretary.
 The  Committee  will  recommend  inter-alia
 measures  for  reducing  the  consumption  of
 furnace  oil  in  the  country  as  quickly  as
 may  be  practicable  without  at  the  same
 time  inhibiting  industrial  production  and
 other  economic  activities;  lay  down  priori-
 ties  for  the  allocation  of  furnace  oil  to  the
 different  categories  of  consumers;  scrutinise
 all  new  requests  from  industrial  units  based
 on  furnace  ot;  watch  the  progress  of
 availability  and  supply  of  coal  to  industries
 which  on  technolocical  considerations  can
 switch  over  to  coal  in  place  of  FO;  and
 monitor  the  progress  made  in  the  direction
 of  economy  in  the  use  of  furnace  oil  and
 fuel  efficiency

 Decision  to  Work-to-Rule  by  All  India
 Railway  Lmployees’  Confederation

 9353,  SHRI  TRIDIB  CHAUDHURI:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  attention  of  Government
 has  been  drawn  to  the  decision  of  the  All
 India  Railway  Employees’  Confederation
 which  met  in  Madras  from  5th  February
 to  7th  February,  4974  to  resort  to  work-
 to-rule  with  effect  from  35th  April  and  to
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 cease  all  work  from  i6th  May,  974  until
 the  minimum  demands  of  the  confedera-
 tlon  are  conceded  ;

 (b)  what  is  the  locus  standi  of  this  Con-
 federation  and  the  sections  of  Railway  em-
 ployees,  on  zonal  or  trade  basis,  which  it
 represents;  and

 (c)  whether  Government  have  received
 any  representation  or  charter  of  demands
 from  the  Confederation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS:  (SHRI
 MOHD.  SHAFT  QURESHI):  (a)  Yes,  Sir.

 (b)  All  India  Railway  Employees’  Con-
 federation  i5  an  unrecognised  body.  The
 following  5  categorywise  Associations  are
 aimed  to  be  its  constituent  units

 l.  Inqian  Katlway  Loco  Mechanical
 Staff  Association.

 2  All  India  Station  Masters’  Associa-
 tion

 3.  All  India  Toco  Running  Staff  Asso-
 ciation.

 4  All  India  Ratlway  Commercial
 Clerks  Association.

 i  Indian  Railway  Ticket
 Staff  Association.

 6  All  India  Railway  Ministerial  Staff
 Association

 7,  Indian  Railway  Signal  &  Tele-
 communication  Staff  Association.

 8.  All  India  Guards  Council.

 9.  All  India  Train  Clerks  Associa-
 tion.

 Checking

 10.  All  India  Railway  Accounts  Fm-
 ployees’  Association.

 44.  All  India  Carriage  &  Wagon  Staff
 Council.

 12,  All  India  Railway  Class  IV  Staff
 Association.

 1  All  India  Train  Controllers’  Asso-
 clation.
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 4  All  India  Railway  Stenographers
 Association.

 15,  All  India  Railway  Drawing  Staff
 Association.

 (०)  Yes,  Sir.

 Concession  to  Union  Carbide  for
 Manufacture  of  certain  items

 *354.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (u)  what  concessions  have  been  given  to
 the  Union  Carbide  for  the  manufacture  of
 certain  items;  and

 (b)  the  policy  of  Government  in  regard
 to  encouraging  indigenous  manufacturers  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  In  respect  of  the  items  which
 are  Within  the  purview  of  the  Ministry  of
 Petroleum  &  Chemicals,  no  special  conces-
 sions  have  been  given  to  M/s  Union  Car-
 bide  (India)  Ltd.  In  regard  to  the  pestici-
 des  field  however,  ad  hoc  imports  to  tevhni-
 cal  materials  needed  for  formulation  are
 allowed  with  a  view  to  providing  adequate
 and  timely  plant  protection  cover.  Such
 ad  hoc  imports  are  available  voth  to  the
 Indian  and  the  foreign  sectors  of  the  indus-
 try  and  are  designed  for  quick  and  regu-
 lated  development  of  the  pesticides  industry
 vis-a-vis  the  requiremeats  of  plant  protec-
 tion  and  public  health  programmes.

 (b)  The  policy  of  Government  in  this
 regard  has  been  spelt  out  in  the  publication
 entitled  “Guidelines  for  Industries  —i973
 74"  brought  out  by  the  Ministry  of  Indus-
 trial  Development.

 बदरपुर  बिजली  धर  के  'बेगम  देखर' का मिर थाना का  गिर  -ा

 #356,  शी  हुकम  शब्द  कछ बाप:.  गया  सिंचाई
 शीर  विद्युत  मती  यह  बताने  की  कृपा  कैसे  कि  :

 (क)  क्या  बदरपुर  बिजली  घर  का  “बैगन

 ट्रेलर”  जो  केवल  कुछ  महीने  पहले  ही  लगाया
 पा  था,  फरवरी,  i974  में  गिर  गया  है  :
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 (@)  मदि  हां,  तो  इस  बारे  में  सरकार  द्वारा
 को  गई  जांच  के  क्‍या  परिणाम  रहे;  शौर

 (ग)  इस  संबंध  में  सरकार  द्वारा  क्या  कार्यवाही
 की  गई  है  ?

 सिंचाई  कोर  चित  मंत्रों  (सो  कृष्ण  चन

 कत)  :  (क)  बदरपुर  विद्युत  केस  में  बैगन  टिप्पलर  का
 कैंडल  (न  कि  ट्रेलर)  27  फरवरी,  974  को
 मिले  गिर  गया  भा।

 (ख)  शौर  (ग):  इस  मामले  की  जांच  करते
 के  लिए  विशेषज्ञों  की  एक  समिति  नियुक्त  की  गई

 है  ।  समिति  की  रिपोर्ट  प्रतीक्षित  है

 Clearance  of  Medinm  Irrigation  Projects  in
 Krishna  Basin  in  Mahurashira

 *358.  SHRI  ANNASAHEB  GOTK-
 HINDE:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to  state  :

 (a)  the  names  and  locations  of  the
 medium  irrigation  projects  in  the  Krishna
 Basin  in  Maharashtra  which  are  awaiting
 Clearance  ;

 (b)  whether  he  had  assured  the  expedi-
 tious  clearance  of  these  projects  and  espe-
 cially  of  Yeralwadi  and  Siddhewadi  as
 soon  as  the  Krishna  Water  Dispute  Tribu-
 nal’'s  award  was  available  ;

 (c)  if  so,  the  reasons  for  not  clearing
 these  projects  uptil  now;  and

 (d)  the  time  by  which  these  projects
 would  be  cleared  ?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C.  PANT):
 (a)  to  (d).  The  following  new  mediusm  irri-
 gation  projects  proposed  by  the  Government
 of  Maharashtra  had  been  pending  clearance
 on  account  of  the  Krishna  Water  Dis-
 putes

 Location

 In  Tuljapur  Taluka  o  f
 Osmanabad  District

 In  Barshi  Taluk  of  Shola-
 pur  Distzict.

 है  Name  of  Project

 Khandala

 Pangaon  Hingni
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 Name  of  Project  Location

 Navare  »  In  Purendhar  Teluka  of
 Poona  District.

 Bhandardi  In  Bhoom  Taluka  of
 Osmanabad  District.

 Yeralwadi  In  Khatao  Taluka  of
 Satara  District.

 ‘Hatiz  Hingni  In  Barshi’  Tatuka  of
 Sholapur  District

 Sina  In  Karjat  Tokula  of
 Ahmednagar  District

 Siddewadi  In  Tasgaon  Taluka  of
 Sangli  District.

 Ulup  In  Bhoom  Taluka  of
 Osmanabad  District.

 Gudovala  In  Chandgad  Taluka  of
 Kholhapu  District

 The  Krishna  Water  Disputes  Tribunal
 gave  their  decisions  on  24th  December,
 1973.  The  State  Government  was  requested
 to  review  the  various  new  projects  propos:
 ed  by  them  in  the  light  of  the  Tribunal’s
 decisions  and  forward  where  necessary,
 modified  projects  and  up-dated  estimates.
 The  State  Government  have  since  modified
 schemes  where  necessary  and  these  are
 now  under  scrutiny  in  the  Cent.al  Water
 and  Power  Commission  and  will  be  pro-
 cessed  for  clearance  after  th:  serntiny  is
 completed.

 ‘Train  Accident  near  Moradabad
 4359,  SHRIMATI  BHARGAVI  THAN-

 KAPPAN:  Will  the  Mirister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  investigations  into  the  causes
 of  the  train  accident  that  took  place  near
 Moradabad  at  Kathghar  on  20th  February,
 974  have  been  completed;

 (b)  if  so,  the  salient  features  thereof;

 (c)  the  action  taken  against  the  persons
 found  guilty;  and

 (d)  whether  the  compensation  as  pro-
 mised  by  him  has  been  given  to  the  vic-
 tims  or  their  families  and  if  not,  the  rea-

 therefor  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  fa)  and  (b).
 The  accident  occurred  on  2-2-i974,  The
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 Additionat  Conimissioner  of  Rafiway  Safe-
 ty,  Northern  Circle,  Lucknow,  is  holding
 his  statutory  inquiry  into  this  accident
 which  has  not  yet  been  completed.

 (c)  Suitable  action  will  be  taken  against
 the  staff  held  responsible,  if  any.

 (a)  Compersation  is  to  be  paid  as  per
 decision  of  the  Claims  Commissioner.  The
 Governrient  of  Uttar  Pradesh  has  been
 approached  to  appoint  ad-hoc  Claims  Com-
 missioner  to  determine  the  claims  for  com-
 pensation.

 Separate  provisions  for  Kallnadi  Hydro-
 Electric  Project  and  Capvery  Project  in

 Karnataka

 ‘360,  SHRI  C.K.  JAFLER  SHARIFF  :

 SHRI  6.  Y.  KRISHNAN  :

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Planning  Commission  have
 agreed  for  separate  provisions  being  made
 for  the  Kalinadi  Hydro-Electric  Project
 and  Cauvcry  Project  in  the  State  of  Kar-
 natuka;  and

 (b)  if  ५0,  the  main  features  thereof  ?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C.  PANT):  (a)
 and  (b)  The  Annual  Plan  !974-75  for
 Karnataka  has  not  so  far  been  finalised.
 The  major  ard  medium  inigation  projects
 in  the  Cauvery  basm  have  not  so  far  been
 accepted  by  the  Planning  Commission.

 Ol!  exploration  in  Srinagar,  Kashmir

 961,  SHRI  M.  S.  SANJEEVI  RAO:

 SHRI  BHAGIRATH
 BHANWAR  :

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  it  is  propescd  w  teke  up  oil
 exploration  in  Srinagar  and  other  places  in
 Kashmir  valley;  and

 (b)  if  80,  the  broad  outlines  thereof  ?
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 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K.  BO-
 ROOAH):  (a)  Yes,  Sir.

 (b)  Four  locatiors  for  drilling  have  been
 selected.  They  are  at  Raithan  and  Chattar-
 gam  im  Srinagar  district  and  Watergam,
 and  Pattan  in  Baramula  district,  J  &  K
 State.

 Raflway  Equipment  Plant  at  Nasik

 *362.  SHRI  M.  RAM  GOPAL
 REDDY  :

 ™

 SHRI  R.  S.  PANDEY:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:  नि

 (a)  whether  Government  have  decided  to
 set  up  a  Railway  Equipment  Plant  at  Nasik;

 (b)  if  so,  total  expenditure  involved;  and

 0)  the  tentative  date  wher  it  will  start
 production  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes,  Sir;

 (b)  The  initial  expenditure  for  setting  up
 this  plant  is  expected  to  be  Rs.  9.38  crores
 over  a  period  of  about  3  years  chargeable
 to  capital  account;

 (c)  Regular  production  is  expected  to
 commence  fiom  December,  1976.

 अतिरिक्त  कच्चे  तेल  का  परिशोधन न
 * 363,  शी  चनादाल  मनी  दीवारों  :  क्या  पढ़ो-

 लियम  धौर  रसायन  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्या  श्रम  कौर  नागालैण्ड  के  नए  कुं
 में  पाच  लाख  टन  वार्षिक  खनिज  तेल  उपलब्ध
 है;

 (खत)  सरकार  उसके  परिशोधन  को  व्यवस्था
 करने  के  लिए  क्या  पग  उठाने  का  विचार  कर  रही
 है;  कौर

 (ग)  देश  में  तेल  संकट  के  समय  परिशोधन
 व्यवस्था  करने  में  विलंब  के  कमा  कारण  हैँ?

 पेट्रोलियम  और  रसायन  अंको  (भी  रेज का स्त

 wen):  (२)  क़सम  में  तेल  तथा  ब्राकृषिक  गैस
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 आयोग  के  &  द  का  वर्तमान  उत्पादन  प्रतिवर्ष

 लगभग  4  लाख  मीटरी  टन  हैं  |  लगभग  2  से

 3  वर्षों  में  असम  में  तेल  तथा  प्राकृतिक  गैस

 आयोग  के  कूचों  से  प्रति  वर्ष  5  लाख  मीटरी
 टन  से  कुछ  अधिक  अतिरिक्त  उत्पादन  होने  की
 साशा  की  जा  सकती  है।

 (ख)  और  (ग).  लगभग  4  लाख  मीटरी
 टन  का  वर्तमान  उत्पादन  बरौनी  शोधनशाला  में

 शोधित  किया  जाता  है  |  इस  के  अतिरिक्त,  बोगेइ
 गांव  शोधनशाला  में  976  के  द्वितीय  चतुर्थांश  के
 दौरान  उत्पादन  शुरू  हो  जाने  की  आशा  है।
 तेल  पाइपलाइन  की  क्षमता  में  समुचित  विस्तार
 किये  जाने  के  लिए  कदम  उठाये  गये  हैं  ता  के

 अ्रतिरिक्त  कच्चे  तेल  की  उपलब्ध  वोग  गांव  शोध-
 शाला  द्वारा  उत्पादन  शुरू  किये  जाने  के  साथ  मेल
 खा  जाये

 मध्य  रेलवे  में  मजदूर  यूनियन
 3579.  श्री  गंगा  चरण  दीक्षित  :  क्या  रेल  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  मध्य;  रेलवे  में  कितनी

 मजदूर  यूनियनें  काम  कर  रही  है  और  उनमें  से

 |  कितनी  यूनियनों  को  मान्यता  मिली(  हुईं  है  और
 “

 उनका  ब्यौरा  क्‍या  है?

 रेल  मंत्रालय  में  उप-मंत्रो  (श्री  मुहम्मद  शफ़ी

 कुरैशी  )  :  मध्य  रेलवे  में  तीन यूनियनें  काम  कर

 रही  हैं।  इन  में  से  दो  मान्यताप्राप्त  हैं,  जिनकी

 विशेषताएं  नीचे  दी  गयी  हैं:--

 नाम  मान्यता  प्राप्त  राष्ट्रीय  स्तर  «3  Vl  2
 हैयानहीं  पर  किसी  1973

 संस्था से  को  सदस्यों
 संबद्ध  है  की

 संख्या

 i  2  3  4

 राष्ट्रीय  रेलवे  मान्यताप्राप्त  आल इंडिया  5908

 मजदूर  संघ  रेलवेमेन

 (मुख्यालय  )  फेडरेशन

 [मध्य  रेलवे.  मान्यताप्राप्त  नेशनल  फंड-  64934 |
 मजदूर  संघ  रोशन  आफ

 इंडियन
 रेलवेमेन
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 Golcha  Properties  Limited

 3580.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  what  is  the  total  accumulation  of
 money  with  liquidator  of  the  Golcha  Pro-
 perties  Pvt.  Ltd.

 (b)  whether  any  progress  has  been  made
 to  settle  the  issue  of  payment  of  Income-
 tax  on  a  deferred  payment  basis  and  to
 distribute  the  accumulated  morey  among
 the  creditors;  and

 (c)  if  so,  the  nature  of  decision  taken
 and  when  further  instaiments  will  be  given
 to  creditors  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  Attention  is  invit-
 ed  to  the  statement  laid  on  the  Table  of
 the  House  on  l5th  June,  973  in  fulfil-
 ment  of  the  assurance  giver.  to  Lok  Sabha
 Unstarred  Question  No.  5704,  dated  the
 3rd  April,  1973,  particularly  part  {a)
 thereof.  wherein  it  has  been  stated  that  a
 sum  of  Rs.  77,0,59l  had  been  received  by
 the  Office  of  official  Liquidator  upto  26th
 March,  1973.

 (b)  Attention  is  invited  to  the  Lok  Sabha
 Unstarred  Question  No.  7206  and  the
 answer  thereto  dated  20th  November,  1973,
 particularly  part  (c)  and  (d)  of  the  answer
 wherein  it  has  been  stated  that  the  issue
 of  settlement  with  the  Income  tax  Depart-
 ment  is  the  subject  matter  of  a  scheme  of
 compromise  arrangement  filed  by  some  of
 the  creditors  of  the  company  in  liquida-
 tion  in  the  Rajasthan  High  Court.  More-
 over,  the  liability  of  the  company  for  the
 Income-tax  dues  is  subject  matter  of  pro-
 ceeding  in  the  Supreme  Court.

 (c)  The  aforesaid  proceedings  are  still
 pending  and  the  distribution  of  further
 dividends  by  the  Official  Liquidator  is  a
 matter  to  be  decided  by  the  court  as  al-
 ready  stated  in  reply  to  part  (e)  of  the  Lok
 Sabha  Unstarred  Question  No.  2206  re-
 ferred  to  above.
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 Medial  Re-kabursement  te  the  Sal  of
 Accounts  ‘Oller,  Ajmer  and  F-T.A.,

 Western  Railway  at  Delhi

 3581.  SHRI.  KRISHNA  CHANDRA
 HALDER:  Will  the  Minster  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  total  number  of  staff  working  in  the
 Traffic  Accounts  Office,  Ajmer  and  Foreign
 Traffic  Accounts  Ofhce,  Western  Railway
 at  Delhi  who  have  applied  for  medical
 re  imburyement  since  the  year  1971,  and

 (b)  if  ‘$0,  the  reasons  for  rot  arranging
 payment  to  them  even  after  the  lapse  of
 more  than  two  veers  and  the  steps  taken
 an  this  regard?

 THE  DEPUTY  MINISIER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAEI  QURESHI)  (a)  3t

 (by  Re-imbursement  to  the  eatent  ad-
 missible  has  been  allowed  in  Li  cases  2
 cases  were  not  covered  under  the  rules
 hence  the  reimbursement  was  not  allowed
 ER  cases  are  under  examination  urd  steps
 are  being  taken  to  finale  them

 Depositing  money  by  customers  with  Petrol
 dealers  in  Calcutta  ‘

 3582  SHRI  D  B  CHANDRA
 GOWDA  Wall  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased  to
 state

 4  )  whether  Government  ate  aware  that
 Petrol  de  ders  in  Calcutta  have  asked  their
 monthly  customers  to  make  a  conuiderable
 amount  of  deposit  immediately  with  them
 to  enable  them  to  make  the  usual  daily
 supply  of  the  fuel  and  the  amounts  deposit-
 ed  would  be  adjusted  aguirst  the  monthly
 bills;

 (b)  if  so,  whether  Government  have  made
 any  assessment  that  af  nil  the  customers  on
 monthl)  basis  come  out  with  a  consider-
 able  amount  of  deposit,  the  dealers  may
 have  huge  collection  of  money  without
 piying  any  interest  thereon,  and

 (0)  if  so  the  broad  festwies  regarding
 the  policy  of  Government  in  this  regard  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAH  NAWAZ
 KHAN)  (a)  to  (c)  Yes,  Sir  Since  De
 cember,  973  dealers  have  switched  over
 to  cash  or  credit  sales  on  deposit  basis.
 Credit  customers  are  required  to  deposit
 an  advance  equtvalent  to  about  45  to  60
 days  consumption  No  assessment  has
 been  made  in  respect  of  the  financial  im-
 Plication  mvolved  in  this  The  terms  of
 credit  sales  are  generally  left  between  the
 dealers  and  the  customers  who  wish  to
 avail  of  the  credit  facilitics

 e
 Construction  of  24  Quarters  for  Stall  of

 FTA  Office,  Delhi  (Western  Railway)

 3583  SHRI  GADADHAR  SAHA:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 State

 (a)  whether  the  Railway  Monistry  had
 sanctioned  in  the  Works  Programme  for
 the  construction  of  24  quarters  for  the
 staff  of  the  Western  Railway,  Foreign
 Tiaffic  Accounts  Office,  Delhi;  and

 (9)  if  so,  the  progress  made  so  far  and
 when  the  quarters  are  likely  to  be  cons-
 tructed  ?

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  RAU  WAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)  Yes.

 (0)  Construction  will  be  started  as  soon
 as  the  present  ban  on  construction  of  non-
 functional  buildings  is  revoked

 Decision  on  Representation  regarding  Trade
 Test  for  Post  of  Highly  Skilled  Carpenters

 Grade  Il,  Workshop,  Ajmer
 (Western  Railway)

 3584  SHRI  AJIT  KUMAR  SAHA:
 Will  the  Muster  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to  Un-
 starred  Question  No  223  on  the  3lat
 July,  973  about  representation  regarding
 ‘trade  Test  for  Post  of  highly  skilled  car-
 penters  Grade  Il,  Workshop,  Ajmer
 (Western  Railway)  and  state  the  decision
 taken  im  the  matter?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  QF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QUKESHI):  The  re-
 quired  information  is  given  in  the  state-
 ment  laid  on  the  Table  of  the  House.

 [Placed  in  Library.  See  No.  LT-647  /74]

 Expenditure  on  posting  of  TIAs  at  Bombay
 (Western  Raliway)

 3585.  SHRI  AJIT  KUMAR  SAHA:
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state:

 e
 (a)  whether  inspite  of  sufficient  number

 of  TlAs  having  been  posted  at  Bombay,
 Western  Railway  permanently  _  severat
 RTIAs  are  deputed  to  Bombay  every
 month  ;

 (b)  if  so,  the  reasons  therefor  and  the
 total  amount  of  TA  paid  to  them  for
 their  stay  at  Bombuy  during  the  years
 1971-72,  and  1972-73;  and

 (c)  the  steps  taken  by  Government  to
 stop  this  recurring  expenditure  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.
 Qn  an  average,  two  or  three  RTIAs  are
 deputed  to  Bombay  every  month.

 (b)  In  Bombay  area  incidence  of  leave,
 deputation  of  TIAs  on  special  duty  etc
 results  in  arrear  of  work.  Deputation  of
 relieving  TIAs  in  Bombay  area  is,  there-
 fore,  unavoidable.  The  amount  paid  was
 as  under:

 1971-72  Rs.  8,I2I/-
 1972-73  Rs.  11,356/-

 (c)  Expenditure  on  account  of  T.A.  to
 RTIAs  is  unavoidable.

 Applications  Pending  Approval  to  Prices
 of  Drogs

 3586.  SHRI  K.  S.  CHAVDA:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state:

 (a)  the  present  position  about  the  pend-
 ing  applications  for  approval  of  the  price
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 of  Drugs  under  the  Drugs  (Prices  Control)
 Order,  1970;

 (b)  the  number  of  applications  which
 were  pending  approval  on  the  l0th
 February,  1974;  and

 (०)  what  is  the  analysis  of  pending  appli-
 cations  received  after  20th  November,
 973  under  the  following  categories  (i)  less
 than  one  month;  (ii)  between  I-2  months;
 and  (iii)  between  2-3  months  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  (SHRI  SHAHNAWAZ  KHAN):
 (a)  There  were  1,698  such  applications
 pending  as  on  14-3-1974,

 (b)  1,277.

 oo  Less  than  one  month  395
 Qn)  Between  I-2  months  बै

 (॥)  Between  2-3  months  279
 (iv)  Above  3  months  693

 Total  .698

 Shifting  of  proposed  Loco  Shed  from
 Kazhakuttam  to  some  other  place

 3587.  SURI  VAYALAR  RAVI:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  the  Railway  administration
 has  decided  to  shift  the  loco  shed  pro-
 posed  to  be  built  at  Kazhahuttam  to  an-
 other  place;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  Government  propose  to
 build  this  shed  at  Kazhakuttam  where  the
 Railways  have  got  a  large  area  of  land
 under  their  possession  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  {a)  to  (c).
 One  Locomotive  Shed  already  exists  at
 Quilon,  which  meets  the  requirements  of
 the  Railway,  and  there  is  no  proposal  to
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 set-up  another  Locomotive  Shed  at  Kazha-
 kuttam.

 Charter  of  demands  by  Railway  Protection
 Force  Association

 3588.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state:  .

 (a)  whether  the  Railway  Protection
 Force  Association  has  submitted  any  charter
 of  demands  to  government  ;  and

 (b)  if  so,  the  salient  features  thereof  and
 the  decisions  taken  theieon  ?

 THE  DFPUTY  MINISTFR  IN  THF
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes,  some
 of  the  recognised  Railway  Protection  Force
 Association:  of  the  Zonal  Railways  have
 submitted  memoranda  detailing  therein
 their  demands

 (b)  The  demands  mainly  relate  to:

 ay  parity  in  the  pay  scales  of  Railway
 Protection  lorce  personnel  with  their
 counter  parts  in  the  Central  Security
 Forces.

 (ii)  Night  Duty  Allowance  for  Rail-
 way  Protection  Force.

 (iii)  Washing  Allowance.

 (iv)  Feeding  Allowance  during  emer-
 gencies.

 (v)  Ban  on  periodical  transfers.

 (vi)  Privileges  to  recognised  Railway
 Protection  Force  Associations.

 (vii)  Withdrawal  of  amended  Railway
 Protection  Force  Rule  21(8)  of  1973.

 Government  have  broadly  accepted  the
 Third  Pay  Commission's  recommendations
 regarding  pay  scales  for  Class  IV.  गा  and
 TE  employees  of  the  Central  Government.
 The  Commission  fave  recommended  im-
 proved  scales  for  the  Railway  Protection
 Force  staff  after  considering  all  relevant
 factors,  including  the  representations  made
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 to  the  Commission  on  behalf  of  this
 Foice.  These  :ecommendations  and  the
 other  demands  are  under  examination.

 Kerala  Government  request  fer  surrender
 of  old  Goods  shed  land  at  Ernakulam

 3589.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  of  Kerala  has
 requested  the  Central  Government  to  sur-
 render  some  land  from  the  old  goods-shed
 areas  at  Ernakulam  for  the  establishment
 of  a  fisheries  complex;  and

 (b)  if  so,  the  salient  features  thereof  and
 the  steps  taken  thereon  ?

 THE  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (b)  The  State  Government  of  Kerala
 made  a  request  for  relinquishment  of
 railway  land  measuring  3.62  acres  on  the
 South  West  side  of  Einakulam  Goods  area
 for  the  establishment  of  fisheries  complex
 there.  As  this  is  the  only  convenient  plot
 available  for  the  expansion  of  goods  faci-
 hities,  tts  transfer  to  the  State  Government
 was  not  agreed  to.

 Foreign  Experts  engaged  in  Of  Exploration
 fn  India

 3590.  SHRI  MARTAND  SINGH:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  the  countries  whose  experts  have
 been  invited  and  are  engaged  at  present in  oil  exploration  in  India;  and

 (b)  the  terms  and  conditions  of  their
 assignments  and  the  period  for  which  they have  come  to  India?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICATS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  Information  is  being
 collected  and  will  be  laid  on  the  Table  of
 the  Sabha.
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 लम  कर्मचारियों  को  ह...  के  लिए  भूमि  का  प्ावंदन

 ‘359  भी  जता  भाल  मनी  तिवारी:  क्‍या  रेश
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  कया  उनके  मंत्नालय  में  रेलवे  कर्मचारियों
 को  खेती  के  लिए  भूमि  देने  के  बारे  में  कोई  योजना
 बनाई है  ;

 (ख)  यदि  हा,  वी  तत्सम्बन्धी  मुख्य  बातें  क्‍या
 है;  भोर

 (मे)  पा  अन्य  मंत्रालयों  मे  काम  करने  वाले
 कर्मचारियों  को  इसी  प्रकार  से  भूमि  नहीं  दी  जा

 रही  है  ?

 रेल  मंत्रालय में  उप  मंत्रो  (थी  मुहमद शो  कुरेशी  )  :

 (क)  जी  हां;

 ख)  स्टेशनों  के  बीच  रेलवे  की  कृषि  योग्य

 फालतू  भूमि  अधिक  न्  उगाहो'  प्रयोजन  के  लिए
 राज्य  सरकारों  को  सौंप  दी  जाती  है  कौर  उनसे

 प्रतिरोध  क्रिया  जाता  है  कि  उक्त  भूमि  ककी
 पर  देने  समय  उन  भूमिहीनों  को  तरजीह  दी  जाये
 जो  भूमि  की  स्वयं  जुताई  करते  है।  उसमे  भी
 सर्वोच्च  प्राथमिकता  उन  नैमित्तिक  श्रमिकों  की  दी
 जाये  जिन्होंने  कम  से  कम  तीन  वर्ष  रेलों  में  काम
 किया  हो  जहा  राज्य  सरकारें  फालतू  रेलवे

 भूमि  लने  के  लिए  असहमति  व्यक्त  करती  हैं,  वहा
 उक्त  भूमि  समान  खेतों  के  मालिको/खेतीहारो/कपि
 स्नातकों  अथवा  अन्य  प्रावेदनकर्ताओों  को  पट्टे  पर
 दी  जाती  2,  लेकिन  स्टेशन  बाड़ों  भोर  रेलवे
 बस्तियों  मे  फालतू  रेलवे  भूमि  रेल  कर्मचारियों/
 रेल  कर्मचारी  सहकारी  कृषि  समितियों  को  पटे  पर
 वी  जाती  है,

 (ग)  भाग  ख)  में  उल्लिखित  स्टेशन  यादों
 कौर  बस्तियों  r  स्थित  रेलवे  भूमि  अन्य  मंत्रालयों
 में  काम  करने  बाले  कर्मचारियों  को  झावटित  नहीं
 को  जाती  ।

 कसी  तेल--विशेषजों  द्वारा  जम्मू  क्षेत्र  में  तेज  कप
 को  खुदाई

 3592.  क्रो  चूला  अपनाकर  :  क्या  प्रेट्रोलियम
 जौर  रसायन  मत्ती  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  रूसो  तेल-विशेषज्ञों  का  एक  दक्ष
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 जम्मू  क्षेत्र  में  तेल-कूप  की  खुदाई  के  का  में
 संलग्न  है;  भौर

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  भुक्त  बाते  क्या

 हैं?

 पेट्रोलियम  झोर  साधन  मंत्रालय  में  राय  मंत्री

 धी  शाहनवाज  चो):  (क)  जी,  नहीं।

 (ख)  प्रश्न  नही  उठता  t

 Maintaining  Data  of  Items  produced  by
 Drug  Firms  under  Permission  Letter

 3593.  SHRI  BHALJIBHAI  PARMAR:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  it  is  compulsory  for  the  drug
 manufacturers  to  maintain  data  for  any
 item,  permission  for  manufacture  of  which
 was  given  under  the  Industries  (Dev.  &
 Reg.)  Act,  1951;

 (b)  whether  any  centralised  data  was
 maintained  for  permission/no  objections
 letter  and  if  not,  the  reasons  therefor;
 and

 (c)  whether  manufacturing  programme
 covered  under  permission/no  objection
 Jetters  does  not  constitute  ‘new  articles’?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (c).  There  is  no  provision
 regarding  the  maintenance  of  data  in  the
 Industries  (Development  and  Regulation)
 Act,  !95l.  However,  for  facility  of
 administration  of  its  licensing  and  other
 policies,  Government  have  now  started
 maintaining  relevant  data  in  respect  of  in-
 dustrial  approvals  issued  under  the  Act.
 No  centralised  data  were  maintained  in
 tegard  to  the  details  of  the  permission/no
 objection  letters,  The  permission/no  objec-
 tion  letters  were  issued  on  the  basis  of
 Licensing  Committee’s  decision  that  pro-
 duction  of  an  additional  item  by  an  exist-
 ing  undertaking  would  not  amount  to  the
 manufacture  of  new  article  provided  the
 additional  item  fell  under  the  same  ‘head’
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 in  the  schedule  and  provided  the  use  of  a
 new  trade  mark  or  patent  was  not  in-
 volved,

 सिंचाई  कौर  विद्युत  मंत्रालय  में  कार्य  कर  रहे  हबी
 कर्मचारी

 3594.  भरी  किशोर  बकुला :.  क्या  सिंचाई  शर

 विलुप्त  मंत्री  सिचाई  शर  विद्युत  मंत्नालय  में  कार्य
 कर  रहे  हिंदी  कर्मचारियों  के  बारे  में  8  मई,
 973%  झ्र तारा बित  प्रश्त  सख्या  9534  के  उत्तर

 के  संबध  में  यह  बताने  की  कृपा  करेंगे  कि

 (व)  जया  हिन्दी  अनुवादकों  को  भरती  संबंधी
 नियमों  को  प्रतिम  रूप  दे  दिया  गया  है,

 (ख)  यदि  हा,  तो  क्‍या  पिछले  चार-पाच  वर्ष
 से  कार्य  कर  रहे  प्रनुवादका  की  नियुक्तियों  को  नीय-
 मित्र  कर  दिया  गया  है,  और

 (ग)  यदि  नहीं,  तो  इन  भ्रनुवादकों  को  स्थायी
 करने  में  विलम्ब  के  क्या  कारण  है?

 सिचाई  कौर  बिसात  मंत्री  भी  कृष्ण  चन्द्र  पन्त.

 (ब)  जीता

 ख)  जी,  नहीं  t

 (ग)  भरती  नियमों  के  प्रावधानों  वे  अनुसार
 हिंदी  प्रनुवादका  में  पदों  को  नियामत  आधार  पर
 भरने  के  लिए  कार्यवाह ों  की  जा  रही  है।  इन
 पदो  पर  प्रतिनियुक्ति  आधार  पर  लगे  व्यक्तियों  पर
 प्री  प्राय  पात  कर्मचारियों  के  साथ  विचार  किया
 जाएगा  !

 Approval  of  Diversification  Programme  of
 Drug  Firms  by  D.G.T.D.

 3595.  SHRI  SOMCHAND  SOLANKI:
 Wuil  the  Minister  of  PETROLEUM  AND
 CHEMICALS  he  pleased  to  state:

 (a)  whether  in  the  past  under  the  exemp-
 tion  orders  in  force  it  was  stipulated  that
 details  of  diversification  programmes  by  the
 drug  manufacturing  firms  had  to  be  got
 approved  from  the  D.G.T.D.  after  furnish-
 ing  certain  facts;
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 (b)  whether  this  approval  was  necessary
 before  or  after  commencing  the  manufac-
 ture  of  diversified  product;  and

 (c)  whether  this  approval  was  optional
 or  compulsory  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROIEUM  AND
 CHEMICALS  (SHR!  SHAHNAWAZ
 KHAN):  (a)  In  the  orders  issued  in
 October,  ‘1966,  which  allowed  diversifica-
 tion  without  any  licence,  the  industrial
 undertakings  were  to  intimate  to  the  DGTD
 or  other  appropriate  Technical  Authority
 the  particulars  regarding  their  revised
 manufacturing  programme  and  the  new
 aiticle  proposed  to  be  manufactured,  and
 also  the  value  and  nature  of  the  minor
 baluning  equipment,  if  any,  added  by
 them,  am!  no  approval  of  the  DGTD  was
 necessary.

 (b)  and  (c)  Do  not  arise.

 समय  प्रदेश  में  टिम रमो  (समय  रेलवे)  पर  इमारती
 लकड़ी  का  जमा  हो  जाना

 3596.  ओ  गंगा  चरण  दीक्षित  :  क्या  रेल  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  सरकार  को  मालूम  है  कि  रेलवे
 वैगन  उपलब्ध  न  होने  के  कारण  मध्य  प्रदश  में
 मध्य  रेलवे  के  टिमरनी  स्टेशन  पर  लाखा  रुपये  के

 मूल्य  की  इमारती  लकड़ी  जमा  हो  गईं  है,

 (3)  तुरन्त  ही  वैगन  उपलब्ध  कराने  के  लिए
 सरकार  ने  क्‍या  कारवाही  की  है,  शोर

 (ग)  यदि  काई  कार्यवाही  नहीं  की  गई  हैं,
 तो  इसके  क्या  कारण  है?

 रेल  मंचीय  में  उपमंत्री  धी  मुहम्मद  शक्की

 कुरैशी)  (क)  बौर  खो  जी  नहीं।  नवम्बर
 1973  से  फ़रवरी  i97.  तक  की  अवधि  में

 टिम रली  स्टेटस  पर  न  माल  डब्बों  में  इमारती
 लकड़ी  का  लदान  किया  गया  जब  कि  97293,
 की  इसी  वधि  में  4०  माल  डिब्बों  का  लदान  हुमा
 था।

 (ग)  प्रश्न  नहीं  उठता  ।
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 उतर  प्रदेश  शोर  ह... द  प्रदेश  में  चुकी  को  सिचाई

 3597.  भी  बंता  चरण  पीडित:  क्‍या  सिचाई
 झोर  चित्त  मली  यह  बताने  की  कृपा  करेगे  कि

 (क)  उत्तर  प्रदेश  शर  मध्य  प्रदेश  मे  इस
 समय  खेती  योग्य  सीमित  भूमि  की  प्रतिशतता  क्‍या
 है,  और

 (स्व)  सरकार  द्वारा  मध्य  प्रदेश  मे  सिचाई
 सुविधा पों  में  सुधार  करने  के  लिए  कया  कार्यवाही
 की  जा  रही  है?

 सिंचाई  धौर  विद्युत  मंत्री  (श्री  कृष्ण  चना  परत  ):
 (क)  और  ख).  इस  समय  उत्तर  प्रदेश  में

 बुल  अमली  क्षेत्र  के लगभग  3490  भाग  में  सिंचाई
 व्यवस्था  है।  इसमे  वे  व्यापक  क्षेत्र  भी  शामिल
 हैं  जहा  पर  सिचाई  सुरक्षात्मक  एड़ी  की  हे  तथा
 जल  की  निर्धारित  माता  प्र पर्याप्त  है  |  इसके
 अलावा,  बन्दियों  के  ननगंत  जाने  वाले  बृहद  क्षेत्रा
 को  भी  तथाकथित  सीमित  प्राणों  में शामिल  बर
 निया  गया  है  t

 इस  समय  मध्य  प्रदेश  मे लगभग  0°,  असली
 क्षेत्र  की  सिचाई  की  जाती  हैं  7  सिचाई  को  राज्य
 के  पांचवी  योजना  कार्यक्रमों  में  उच्च  प्राथमिकता
 दी  गई  है  दौर  पांचवी  योजना  े  अस्त  तक  इसकी
 प्रतिशतता  बढ़कर  लगभग  ta  an  हो  जाने  की
 आशा  है  1

 अन्य  प्रदेश  के  सोधो  जिले  में  तापीय  वित्त  केस  की  स्थापना

 3598.  श्री  गंगा  चरण  दीक्षित  :  क्या  सिचाई
 झर  बिछुड़  मंत्री  यह  बताने  की  कृपा  करे  कि

 (के)  क्‍या  एक  रूसी  दल  ने  मध्य  प्रदेश  मे
 सीधी  जिले  के  सिगरोली  कोयला  क्षेत्न  वा  दिसम्बर,
 973  में  सर्वेक्षण  किया  था  कौर  वहाँ  एक  तापीय

 विद्युत  बन्द  की  स्थापना  की  सभावना  की  मुष्टि
 की  थी,  कौर

 (ख)  यदि  हा,  तो  इस  सबंध  में  सरकार  ने

 क्या  कार्यवाही  की  है?

 सिंचाई  शर  विद्या  मंत्रालय  में  उसको  थी
 सिद्धेश्वर  प्रसाद)  (क)  कौर  (ख),  जी  हां
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 एक  र्स  इस  ने  उत्तर  प्रो  धौर  मध्य  प्रदेश
 में  लिटरेसी  कोयला  क्षेत्र  को  सर्वेक्षण  किया  है
 ये  विशेषज्ञ  उद्योगों  एवं  विद्युत  उत्पादन  के  लिए
 कोयले  के  उत्पादन  के  समेकित  विकास  हेतु  संभाव्यता
 रिपोर्ट  तैयार  करेगे  ।  सहायता  रिपोर्ट  के  प्राप्त

 है  जाने  पर  आगे  कार्यवाही  की  जायेगी।

 ताप्ती  नदी  पर  एक  बांध  के  निर्माण  के  बारे  में  समझौता

 3599.  शी  गंगा  चरण  दीक्षित  :  क्या  तिहाई
 और  बिद्युत  स्त्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  कया  ताप्ती  लदी  पर  एक  बंध  के  निर्माण
 के  बारे  में  मध्य  प्रदेश  तथा  महाराष्ट्र  सरकारों  के
 बीच  कोई  समझौता  हो  गया  है  ,

 (ख)  यदि  हा,  तो  उसकी  मुख्य  बातें  क्‍या  है,

 (ग)  क्‍या  म  बाध  का  निर्माण  कार्य  श्याम
 हो  गया  है,  और  यदि  हा,  तो  इसमे  क्विनी
 प्रगति  हुई  है,  कौर

 (घ)  यदि  नहीं,  ता  उक्त  निर्माण  वाये  ने
 बज  नव  ब्राउन  हो  जाने  की  संभावना  है  ?

 सिचाई  और  विद्युत  मंत्रालय  में  उपमंत्री  पुनी
 सिद्धेश्वर  प्रसाद)  (7)  द्रोह  (सर)  अपर
 ताप्ती  परियोजना  (चरणों)  के  संबध  मे  मई,
 2969  में  मध्य  प्रदेश  भर  महाराष्ट्र  राज्य  सर-
 बरो  के  मध्य  एक  समझौता  ह्म  था  |  समझौते
 में  व्यवस्था  है  कि  महाराष्ट्र  सरकार  को  खैरियत-

 गु टो घाट  मे  एफ  जलाशय  के  लिए  विस्तृत  परियोजना
 रिपोर्ट  तैयार  बनने  के  कार्य  का  भागे  बढ़ाएं  कौर
 मध्य  प्रदेश  सरकार  मध्य  प्रदेश  सीमा  में  पानी  के

 समायोजन  के  बारे  में  और  अन्वेषण  करे  ओर
 यदि  प्रावश्यक  हो  तो  मध्य  प्रदेश  मे  कौर  प्रतीक
 सिचाई  की  व्यवस्था  हेतु  स्कीम  में  शोधन  कर
 लें।

 (ग)  धौर  (घ)  महाराष्ट्र  सरकार  ते  हाल
 ही  मे  परियोजना  रिपीट  और  स्कीम  के  लिए
 प्राक्कलन  भेजे  हैं,  जिसे  दोनों  राज्यों  के  एक

 संयुक्त  उपक्रम  के  रुप  में  कार्यो रि वित  करते  का
 प्रस्ताव  है।  इसको  केन्द्रीय  जन  कौर  विद्युत
 आयोग  मे  तकनीकी  जाच  की  जो  रही  है।
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 wor  tad  के  ाल्दातों  कर्मचारियों  को  ह्नावी  करना

 3600.  थी  ह्क्म  ae  कछवाय  :  क्या  रेल
 ह...  यह  बताने  वी  कृपा  करेंगे  कि

 (क)  इस  समय  मध्य  रेलवे  में  कितने  ऐसे
 कर्मचारी  हैं  जो  पांच  वर्षों  से  अधिक  की  सेवा-
 अवधि  के  बाद  भी  अस्थायी  है,  कौर

 पख)  उन  अस्थायी  कर्मचारियों  को स्थायी  करने

 के  बार ेमे  सरकार  द्वारा  क्या  कदम  उठाने  का

 विचार है  ?

 रेल  मंत्रालय  में  उप  मंत्रों  (भो  भुहस्मद  शक्ति

 कुरेशा):  (+)  2329  |

 (ख)  जहा  कही  भ्रोचित्य  हो  अस्थायी  पदा
 को  स्थायी  पदों  में  परिवर्तित  करने  तथा  उन  पर
 पाव  कर्मचारियों  को  स्थायी  बनाने  के  लिए  एक
 विशेष  भ्र भि यान  चलाया  गया  है।

 परिमाण  रेलवे  में  हड़ताल  के  परिणामस्वरूप  क्षतिग्रस्त

 हुई  रेलवे  सम्पत्ति

 360  शी  हुकम  अन्य  कछवाय  क्या  रेल
 मसी  यह  बताने  बी  कपा  करेंगे  कि  गत  दो
 वर्षों  मे  रेलवे  कर्मचारियों  द्वारा  की  गई  हड़तालों
 तथा  झनम  राजनैतिक  श्रान्दोलना  के  परिणामस्वरूप
 पश्चिमी  रेलवे  में  कितने  मूल्य  की  रेलवे  सम्पत्ति
 वा  क्षति  हुई  है?

 रेल  मता लय  में  उप-मंत्री  (श्री  सृहम्भद  शफ़ी

 कुरेशी)  लगभग  8  5५  लाख  रुपये

 शत  वर्ष  उत्तर  रेलवे  में  पंजीकृत  को  गई  अपराध  की
 घटनायें

 3602.  भी  हुकम  दर्द  कहलाय'  गया  रेल
 मती  यह  बताने  की  कृपा  करेंगे  वि

 (ब)  गत  एवं  ह...  में  उत्तर  रखें  में  चलती
 गालियों  में  अपराध  की  कुल  कितनी  भट नारी  एंजी-
 कृत  की  गयी  है;

 (सं)  इस  सबंध  भें  कुल  कितने  व्यक्तियों  को
 गिरफ्तार  किया  गया;  कौर
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 (7)  कितने  ध्यक्तितणा  पर  मुकदमे  चले  झीर
 बितने  व्यक्तियों  को  सजा  हुई  ?

 रेल  मंत्रालय  भें  उप-मंत्रों  (भों  मुहम्मद  शफी

 कु रेशों)  (क)  से  (ग).  एक  विवरण  सभा
 पटल  पर  रखा  है।  [प्रम्याखय  में  रखा  गया

 देखिए  संद्या  |  6472/74)

 लोकों  कर्मचारियों  को  हड़तालों  वाले  डि थो जनों  के  नाम

 3603.  श्री  झम्येश  नया  रेल  मंत्री  यह  बताने
 की  पा  बेग  ि

 (क)  गले  एक  बप  के  दौरान  रेल  विभाग  को
 किन-किन  डिवीजनों  में  लोको  कर्मचारियों
 की  हडताल  हुई  ,

 (ख)  प्रत्येक  हडताल  बितने  कितने  दिन  अली,

 (ग)  इसके  फलस्वरूप  सरकार  को  भ्र नमा नन
 क्विनी  हानि  हुई,  और

 (घ)  यदि  इन  हड़तालों  मे  कोई  रेलवे  कर्मचारी
 नौकरी  से  उठाये  गये  हॉ  ता  उनकी  संख्या  क्या
 >  9

 लि  सवाल में  उसकी  शन  मुहम्मद  शक्ती

 कुरेशी)  (१)  पिछले  एवं  वह  के  दौरान  लोको
 रनिंग  कर्मचारी  |  को  हडताल  से  उत्तर,  पूर्वोत्तर
 पूर्वोत्तर  सीमा,  दक्षिण  और  दक्षिण  पूव  रेलवे  के
 सभी  डिवीजन,  माय  रनवे  वे  झासी  जगदलपुर  एव
 भुसावल  डिवीजन,  दक्षिण  मध्य  रेलवे  के  वियजवाश
 श्र  हुबली  डिवीजन  पुत्र  रेलवे  का  भ्रासनसाल
 डीबोयर  तथा  पश्चिम  रेलवे  के  बड़ौदा  रतलाम,

 जयपुर,  कोटा  और  भ्रजमेर  डिवीजन  प्र  बित
 द

 ख)  पिछले  एक  वह  व  दौरान  लोक  रनिंग
 कमचास्यी  की  तीन  मुख्य  'हडतासे  हुई  जिनकी
 तारीख  नीचे  दी  गई  है

 भई  की  हस्पताल--_  2-57) से  3-5-7  3  तक

 अगस्त  वी  हडताल-- —  8-798  28-7 3

 दिसम्बर की  दुशवार  —  —-26--73F  2412
 73  तक
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 (7)  973  में  लोको  रति  कर्मचारियों  की

 हड़ताल  और  आन्दोलनों  के  कारण  2)  करोड़
 रुपये  की  हानि  का  प्रतिमान  है।

 (घ)  केबल  इन  हत्यारों  में  भाग  लेने  के  कारण
 किसी  भी  कर्मचारी  को  सेवा  से  नहीं  निकाला
 शा  ।

 Directive  to  State  Governments  to
 Economise  use  of  Oil

 3604.  SHRI  BISHWANATH  JHUN-
 JHUNWALA  Will  the  Miniter  of
 PFTROLEUM  AND  CHEMICAIS  be
 pleased  to  state:

 (a)  Whether  the  Central  Government
 hase  asked  the  State  Governments  and  the
 Union  Territories  io  economise  in  the  use
 of  ods

 (b)  if  so,  when  the  orders  were  issued  ,
 and

 (c)  whether  report,  on  economy  mewsttes
 and  actual  economy  effected  since  the
 issuance  of  the  order  have  been  reccived  ,
 and

 (d)  if  so,  the  f  ets  thercof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  Instructions  in  this
 regard  were  Issued  on  17th  November,
 1973.

 (c)  and  (d).  No  detailed  information  has
 been  received  from  States  of  the  economy
 effected  since  then.  Overall  sale  of  Motor
 Spirit  in  the  country  was,  however,  re-
 duced  by  9.2  per  cent  in  November  1973,
 9.9  per  cent  in  December,  973  and
 23.8  per  cent  in  January,  974  as  compared
 to  the  corresponding  months  of  the  previous
 year.
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 Disruption  in  Traosportaiien  of  Goods  due
 to  increase  in  Prices  of  Petroleum

 3606.  SHRI  M.  M.  JOSEPH:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI.
 CALS  be  pleased  to  state:

 {a)  whether  the  goods  transport  system
 to  and  from  the  Capital  threatens  to  be
 dis:upted  due  to  a  steep  rise  in  petroleum
 piodncts  prices  announced  on  the  Ist
 March,  1974;  and

 (b)  7  so,  the  precautionary  measures
 taken  by  Government  to  save  the  situation
 from  deterioration  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLLUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  The  Goods  Traffic
 System  depends  mostly  on  high  speed  diesel
 oil.  Due  to  steep  increase  in  the  price
 of  impoited  crude  oil,  increase  in  the
 prices  of  petroleum  products  became  in-
 evitable  and  price  of  products  including
 chesel  oil  were  revised  with  effect  from  2nd
 March,  974  However,  while  increasing
 the  prices  of  products,  the  increase  has
 been  kept  to  «a  minimum  in  the  case  of
 high  speed  diesel  oil.  No  reports  have
 been  received  in  this  Ministry  regarding
 disruption  of  goods  traffic  from  and  to
 New  Delhi  on  account  of  the  recent  in-
 create  in  the  price  of  diesel  oil.

 Indian  Assistance  for  setting  up  of  a  refinery
 ut  Basra  in  Iraq

 3607.  SHRI  I  AMBODAR  BALIYAR:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICAIS  be  pleased  to  state:

 (a)  whether  seome  engineers  and  techni-
 cians  are  being  sent  to  Iraq  for  helping
 that  country  to  build  their  refinery  at
 Basra  ;

 (b)  if  so,  the  broad  outlines  in  this  re-
 gard;  and

 (c)  what  will  be  the  duration  of  their
 stay  in  Iraq  and  on  what  terms  and  condi-
 tions  they  are  going?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (c).  Iraq  National  Oil
 Company  (INOC)  requires  the  services  of,
 a  large  number  of  engineers  and  techni-
 cians.  At  their  instance,  applications  were
 called  for  from  candidates  possessing  the
 prescribed  qualifications  and  a  team  of
 INOC  interviewed  a  large  number  of  suit-
 able  candidates.  As  a  result,  a  number  of
 Indian  Engineers  and  Technicians  in  vari-
 ous  fields  of  oil  industry  may  go  to  Iraq
 on  individual  contract  or  on  deputation
 under  agreements  between  the  Iraqi  autho-
 rities  and  the  parent  organisations  in  India.
 The  duration  of  their  stay  in  Iraq  and  the
 terms  and  conditions  of  their  employment
 will  depend  on  the  requirements  of  the
 Traqi  authorities  and  the  qualifications  and
 experience  of  the  individual.

 Indian  Assistance  for  setting  up  of  Refinery
 fn  Oman

 3608.  SHRt  LAMBODAR  BALIYAR:
 Will  the  Minister  of  PETROLEUM  AND
 CHFMICALS  be  pleased  to  state:

 (७)  whether  Government  are  helping
 Oman  to  set  up  oil  refinery  in  that  coun-
 try;

 (b)  if  so,  the
 and

 broad  features  thereof  ;

 (c)  whether  any  engineers  and  technicians
 will  be  sent  to  Oman  in  this  connection  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (c).  In  the  context  of  re-
 cent  changes  in  the  world  crude  oil  supply
 position,  the  possibilities  of  setting  up
 joint  tefineries  in  collaboration  with  some
 of  the  Gulf  countries  are  being  explored.
 The  proposal  in  respect  of  Oman  is  in  a
 very  preliminary  stage.
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 Improvement  in  service  condition  of  Judges
 of  Supreme  Court  and  High  Courts

 3609.  SHRI  RK.  P.  ULAGANAMBI  :

 SHRI  P.  G.  MAVALANKAR  :

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  Government  have  received
 any  suggestions  to  improve  the  service
 conditions  of  the  Supreme  Court  and  High
 Court  Judges  and  if  so,  the  main  sugges-
 tions  in  this  regard;  and

 (b)  what  steps  Government  have  taken
 or  propose  to  take  to  implement  those  sug-
 gestions  ?

 THE  MINISTFR  OF  LAW,  JUSTICE
 AND  COMPANY  AI  FAIRS  (SHRI  H.  R.
 GOKHALI)  (a)  and  (b).  There  is  a
 widespread  fecling  that  the  conditions  of
 service  of  Judges  of  the  Supreme  Court
 and  High  Courts  are  not  attractive  enough
 for  able  members  of  the  Bar  to  accept
 Judgeship  The  Government  are,  there-
 fore,  considering,  on  their  own,  in  what
 manner  they  could  be  improved.  No  speci-
 fic  proposals  have  yet  been  finalised.

 Conference  convened  by  E.C.A.F.E.  on
 energy  crisis  at  Bangkok

 360  SHRI  ए  M.  MEHTA:
 SHRI  R.  ५  SWAMINATHAN  :

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  India  attended  the  Con-
 ference  convened  by  Economic  Commission
 for  Asia  and  Far  East  on  the  current
 energy  crisis  at  Bangkok  in  February,  1974;

 (b)  if  so,  the  decisions  arrived  at  in  the
 Conference;  and

 (c)  the  number  of  countries  waich  parti-
 cipated  in  the  Conference  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTERY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (u)  Yes,  Sir.
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 (b)  and  (c).  The  Conference  was  attended
 by  members  and  associate  members  of  the
 ECAF.E.  region  and  the  United  Nations
 bodies,

 The  subjects  discussed  at  the  Conference
 were:

 (a)  review  of  the  energy  situation  in
 the  countries  of  the  region;

 (b)  effects  of  the  energy  crisis
 various  sectors  of  the  economy  ;

 on

 (c)  measures  to  lessen  the  impact  of
 the  energy  crisis  including  assistance  by
 International  Organisations

 The  Conference  did  not  arrive  at  any
 decision;  but  formulated  a  report  to  be
 considered  at  the  ECAFE  30th  Annual
 Session  Meeting  to  be  held  at  Colombo
 from  27th  March  to  8th  April,  974

 Conversion  of  diesel  agricultural  pump
 sets  to  power

 36l.  SHRI  K.  MALLANNA.  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state  whether  instructions
 have  been  issued  to  the  State  Govern
 ments  to  convert  the  diesel  agricultimnal
 pump  sets  to  power  ?

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHFSHWAR
 PRASAD):  No,  Sir  However  in  the  context
 of  present  shortage  of  fuel,  the  Planning
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 Commission  have  requested  the  State  Gov-
 ernments  to  collect  information  in  regard
 to  the  number  of  diesel  pumps,  feasibility
 of  their  conversion  to  electricity,  the  coat
 estimates  for  their  conversion  etc,  This
 information  is  still  awaited.

 Issue  of  Licences  to  Firms  with  fess  than
 26  per  cent  foreign  equity

 3612.  SHRI  K.  S.  CHAVDA:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state:

 (a)  in  how  many  cases  industrial  licences
 were  granted  to  firms,  having  less  than  26
 per  cent  foreign  equity,  for  formulating  for-
 mulations  without  any  condition  for  basic
 manufacture  since  5th  August,  1973;

 (छ)  details  of  licences  so  granted;

 (c)  in  how  many  cases  similar  licences
 were  granted  to  companics  having  more
 than  26  per  cent  foreign  equity:  and

 d)  the  broad  outlines  of  such  licences  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLFUM  AND
 CHFMICAIS  (SHRI  SHAHINAWAZ.
 KH4N)*  (a)  to  (0,  No  industrial  licence
 was  gianted  dusting  the  period  25  ‘81973  to
 28th  February,  974  to  companies  having
 foreign  equity  exceeding  26%  for  formu-
 Jatiens  wathout  =  any  condition  for  —  basic
 manufaciive.  Details  of  licences  gianted  to
 compamics  having  foreign  equity  of  less
 than  26%  during  the  same  pesiod  ior
 formulations  alone  are  given  in  the  attach-
 ed  statement.

 Statement

 s  Name  of  the  firm  “Licence  No.  Item  of  manufacture  “Capacity  ‘a.
 No  and  date

 ="  Bengal  Immunity  Co.  Ltd.  L/22/48]/-  Chloramvit  Capusules  50  lakhs.
 723-Ch  गा
 dt,  09-73,

 2.  Raptakos  Brett  and  Co.  L/22/485/-  4.  minoxyl  Elixir  (30MI)  56770  bottles
 Ltd.  (COB)  72-00.  Ill  2  Eupertine  Elixir  85290  bottles

 dt,  22-9-73  3.  Hovite  Syru  ‘87461  bottles
 4  Katemesin  Tabs.  4,18,360  Nos,
 5.  Katemesin  tnj.  (Im].)  ‘15,528  Nos.
 6.  Digitoxin  R.B  Tabs.  §  lakhs  Nos,
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 Coal  supply  to  Gujarat  after  President's
 Rule

 3613,  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  the  coal  movement  to  Guja-
 tat  State  is  now  on  a  war-footing  ;  and

 (bd)  the  total  allotment  made  to  the  State
 after  the  President’s  rule  ?

 THE  DEPUTY  MINISTER  IN|  THF
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURFSHI)  ;  (a)  No  Mave-
 ment  is  taking  place  in  the  normal  course.

 ib)  4  total  of  7960  wagons  >f  vanous
 type  of  coal/coke  were  allotted  to  Gujarat
 from  9th  February  to  28th  February,  4974

 Mining  of  rock  phosphate  in  Rajasthan

 3634  SHRI  NARLNDRA  SINGH:  Will
 the  Minister  of  PETROLEUM  AND
 CHIFMICALS  be  pleased  to  state  :

 (aj  whethes  a  proposal  for  setting  up  a
 Committee  of  experts  to  examine  the  ques-
 tion  of  mining  of  rock  phospha.e  m  Rajas-
 than  is  under  the  consideration  of  Govern-
 ment  ;

 th)  if  ५०,  the  salient  features  therenf;  and

 (c)  the  expected  time  by  which  it  is  pro-
 posed  to  be  set  up”?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (c).  Government  have
 appointed  a  Committee  for  examining  the
 technical  and  other  aspects  in  connection
 with  the  development  of  the  rock-phosphate
 deposits  in  the  Jhamarkotra  area  in  Rajas-
 than.  The  terms  of  the  reference  of  the
 committee  are  as  follows  :—

 (i)  To  evaluate  the  ‘Feasibility  Study’
 carried  out  by  the  foreign  consultant  firm
 and  examine  all  technical  aspects  involved
 and  specify  the  further  steps  that  need  to
 be  taken  for  the  expeditious  and  integrated
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 development  of  the  Jhamarkotra  rock
 phosphate  deposits;  and

 Gi)  To  suggest  the  most  appropriate
 corporate  structure  for  the  development  of
 the  deposits  after  taking  into  consideration
 the  magnitude  of  fhe  investment  involved
 and  the  method  of  financing.

 The  Committee  ts  expected  tu  start  func-
 tioning  shortly.

 तटबर्तो  जहाजरानी  के  लिए  तेल  को  सप्लाई

 3615.  2)  औंकार  लाल  बैरवा  :
 शी  सी  ०  के  ०  जाफर  शोर

 क्या  पेट्रोलियम  भ्र ौर  रसायन  मंत्रों  यह  बताने
 वी  बरपा  करेंगे  किः

 (क)  बया  तटवर्ती  जहाजरानी  के  लिए  'स्थायी
 दरो  पर  अर्थात  2  दिसम्बर,  i973  वाली  करो
 पर  तेल  सप्लाई  विया  जाएगा,

 खि)  यदि  हा,  ता  यह  काम  किस  तरीके  से
 किया  जायगा,

 (ग)  इसके  परिणामस्वरूप  सरकार  को  कितनी
 हानि  होने  वी  संभावना  है.  चौर

 (3)  तेल  की  सप्लाई  कब  तक  की  जायेगी  ?

 पेट्रोलियम  ौर  रसायन  मंत्रालय  में  राज्य  संती

 (भी  शाहनवाज  कां):  (क)  शौर  ख).  भार-
 हाय  बंदरगाहों  पर  hi  D1V7S  में  प्रभावी
 प्रौढ़  उसके  बाद  l6I2I973  से  कर  ईंधन
 के  मूल्य  में  यर्यातत  रूप  से  वृद्धि  करनी  पड़ी  थी
 जिससे  कि  भारतीय  बन्दरगाहों  पर  भरन्तर्राष्ट्रीय
 जहाजो  हारा  बकर  ईंधन  की  भ्रत्यधिक  कुल  बीवी
 को  कम  किया  जा  सके  ।  तथापि  महा  निदेशक

 (नौ  वहन)  ने  जिन  जहाजो  को  भारतीस  बन्दर-

 गाहों  के  बीच  तटीय  माल  और/या  यात्रियों  को

 बहन  करने  के  लिए  और  तटीय  जल  यात्रा  करने

 की  प्रयुक्ति  दो  है,  चार्टर  आधार  पर  एकल  या
 लगातार  जल गाता  वाले  जहाजो  को  छोडकर  उसको

 19-12-1973  पौर  26722973  की  उक्त

 बृद्धि  से  मुक्त  कर  दिया  है।

 (ग)  इस  कारण  से  सरकार  को  कोई  जाति

 नही  है  ।
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 (घ)  तमाम  जहाज  उस  समय  तेल  लेते  हैं  जब
 उनको  उसकी  जरूरत  होती  है।

 Third  big  station  for  Dethi

 3616,  SHRI  A,  K.  M.  ISHAQUE  :
 SHRI  ATAL  BIHARI  VAJ-

 PAYEE:

 Will  the  Minister  of
 pleased  to  state:

 RAILWAYS  be

 (a)  whether  to  check  oveiciuwding  at
 existing  Railway  Stations  im  Delhi,  the
 location  of  the  third  big  station  in  the
 Capital  has  since  been  finalised  ;

 (b)  if  so,  the  name  of  the  Station  which
 will  be  developed  for  the  purpose,  and

 (c)  the  time  by  which  that  Station  will
 start  functioning  ?

 THE  DEPUTY  MINISTFR  है१) छ  THE
 MINISTRY  OF  RAILWAYS  (पारा
 MOHD.  SHAFI  QURESHI):  (a)  No  de-
 cision  has  yet  been  finalised.

 (b)  and  (c)  Do  not  arise.

 Decline  in  production  of  chemicul  industries
 for  want  of  raw  material

 ‘3617.  SHRI  R,  N.  BARMAN:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state:

 (a)  whether  recently  there  has  been  steep
 decline  in  the  production  of  chemical  in-
 dustries  due  to  non-availability  of  imported
 as  well  as  indigenous  petro-chemical  raw
 materials;  and

 (b)  if  so,  what  steps  Government  propose
 to  take  to  make  available  the  requisite
 quantity  of  imported  and  indigenous  petro-
 chemicals  raw  materials  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  The  production  of  the  under-
 mentioned  major  organic  chemicals  based
 on  petrochemical  feedstock  has  shown
 some  decline  in  973  ag  compared  to  1972,
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 mainly  due  to  shortage  of  petrochemical
 raw  materials  ;—-

 Name  of  Product  Production  in
 Metric  Tonnes

 972  973

 I.  Acetylene  Black  3  50]
 2.  Acetanilide  Flake  1847  47]
 3.  Aniline  3857  87]
 4.  Butadiene  6237  6I7
 5.  Chloroethylencs  625]  4787
 6.  Ethylene  Glycol  6223  383
 7.  Formaldehyde  304]  26000

 (Est.)

 8.  Meta  Aminophenol  328  248
 9.  Ox-Acid  922  11

 10.  Organic  Peronide  ै  35
 Te  Pentaerythiton  594  560

 (Fot.)
 2.  Rubber  Chemicals  4632  4200

 (Est  )

 (b)  All  possible  efforts  are  being  made
 to  ensure  maximization  of  indigenous  pio-
 duction  and  to  procure  imported  :aw
 materials.

 Hoarding,  adulteration  and  black.narketing
 of  Petroleum  Chemicals

 3618,  SHRI.  R.  N.  BARMAN  Will  the
 Minister  of  PLTROTEUM  AND  i
 CALS  be  pleased  to  state-

 (a)  whether  there  has  been  an  inucase
 in  the  cases  of  hoarding,  adulteration  and
 black-marketing  of  petroleum  chemicals
 during  972  and  73;

 (b)  if  so,  what  steps  Government  have
 taken  to  check  this  and  to  punish  the  guilty
 persons  during  this  period,  State-wise  ;  and

 )  number  of  such  cases  detected  sv  far
 and  the  punishment  awarded  in  each  case  ?

 THE  MINISTER  OF  STATE  JN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (c).  There  is  no  statutory
 price  and  distribution  control  on  petro-
 vhemical  products,  Only  the  price  of  Syn-
 thetic  Rubber,  the  manufacture  of  which
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 is  based  on  alcohol,  is  statutorily  controlled
 under  an  Order  issued  wnder  the  Essential
 Commodities  Act,  +1955,  No  case  of
 hoarding,  black-marketing,  and  adulteration
 of  Synthetic  Rubber  has  come  to  the
 knowledge  of  Government  during  the  years
 972  and  1973.  In  the  case  of  petroleum
 products,  the  prices  of  Superior  Kerosene
 and  Light  Diesel  Oil  are  controlled  by
 Orders  issued  under  the  Essential  Com-
 moditics  Act,  1955,  The  State  Govern-
 ments  have  been  delegated  powers  to  deal
 with  offences  under  these  Orders  and  in-
 formation  regarding  the  number  of  prose-
 cutions  launched  and  =  the  punishment
 awarded  is  not  available  with  the  Central
 Government.

 Import  of  Petrol,  Diesel  and  Crude  जा

 369.  SHRI  SHANKFRRAO  SAVANT:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  what  is  the  quantity  of  petrol,  diesel
 and  crude  that  had  to  be  imported  by
 India  during  the  last  two  years  upto  the
 end  of  Febtuary,  £974;

 (b)  how  much  of  it  is  expected  to  be
 received  from  (i)  Iran  (ii)  Arab  countries
 (mu)  Soviet  Russia  Cv)  Yugoslavia  and  (५)
 other  countries  and  at  what  prices;  and

 (c)  what  quantity  of  petrol  is  expected
 to  be  extracted  from  coal  indigenously
 during  974.75  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Petrol  is  not  imported.

 The  import  of  crude  oil  for  the  past
 two  years  is  as  indicated  below:

 Year  Quantity  in  Million  Tonnes

 972  42.34
 973  13,38  (provisional)

 It  is  not  in  the  public  interest  to  disclose
 the  quantity  of  diesel,  imported  during  the
 last  two  years,
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 (b)  It  is  not  possible  at  this  stage  to  in-
 dicate  precisely  how  much  crude,  if  any,
 will  be  imported  and  at  what  price  from
 each  of  the  countries  mentioned  in  the
 question,

 (0)  On  the  basis  of  the  exploratory
 studies  made  so  far  by  the  National  Com-
 mittee  on  Science  and  Technology  and  the
 Planning  Commission,  it  has  been  decided
 to  set  up  a  group  to  make  feasibility  study
 for  establishing  a  plant  for  the  manufacture
 of  oil  from  coal.  Till  the  report  becomes
 uvailable,  it  is  not  possible  to  work  out
 the  details  regarding  the  quantity  of  oil
 expected  to  be  extracted  from  coal  indi-
 genously.  However,  no  production  would
 appear  possible  in  1974-75,

 Shifting  of  location  of  Thermal  Plant  from
 Dalkhola  to  Murshidabad

 3620.  SHRI  RAM  BHAGAT  PAS-
 WAN:

 SHRI  PRABODH  CHANDRA:

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  Government  propose  to  shift
 the  location  of  «a  proposed  thermal  plant
 from  Dalkhola  in  West  Dinajpur  to  Murshi-
 dubad  ;  and

 (b)  if  so.  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  and  {b).  The  proposal  for
 installation  of  a  thermal  power  station  in
 the  Central  Sector  has  been  modified  to
 locate  it  at  Farakka  in  Murshidabad  Dis-
 trict  instead  of  at  Daikhola  as  the  former
 site  has  advantages  of  shorter  haulage  of
 coal  and  abundant  supplies  of  cooling
 water.  The  question  of  establishing  a
 thermal  power  station  at  Dalkhola  is  under
 consideration  of  the  State  Government.
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 Assets  of  06  top  mest  private  sector
 undertakings

 3621  SHRI  ss.  A.  MURUGANAN-
 THAM:  Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state  the  names  and  total  assets
 of  hundred  top  most  private  sector  under-
 takings  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICK  AND
 COMPANY  AFFAIRS  (SHRI  BED4-
 BRATA  BARUA):  The  information  is
 being  collected  and  it  will  be  laid  on  the
 Table  of  the  House.

 Impact  of  increase  in  price  of  जी  on  diesel
 oll  industry  in  Kolhapur

 3622.  SHRI  NIMBALKAR:  Will  the
 Mmister  of  PETROLEUM  AND  CHFMI-
 C  AUS  be  pleased  to  state:

 (a)  whether  because  of  the  rise  in  oil
 prices  the  diesel  oil  industry  in  Kolhapur
 suffered  a  set-back  ;  and

 (b)  steps  proposed  by  Government  to
 help  that  industry  ?

 THE  MINISTER  OF  STATF  IN  THF
 MINISTRY  OF  PETROLFUM  AND
 CHEMICALS  (SHRI  SHAIINAWAZ
 KHAN):  (a)  and  (0),  There  ws  no  industry
 manufacturing  diesel  oil  in  Kolhapur.  in-
 crease  in  the  prices  of  petroleum  products
 including  Light  and  High  Speed  Diesel  Oils
 has  become  inevitable  on  uccount  of  steep
 increases  in  the  price  of  imported  crude
 oil.  The  price  increases  are  applicable
 throughout  the  country

 India’s  agreements  with  Iraq  and  Kuwait
 on  price  of  crude  oll

 3623.  SHRI  M.  KATHAMUTHU:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whethe:  any  agreement  has  been
 reached  between  India  and  the  Governments
 of  Iraq  and  Kuwait  about  the  price  of  crude
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 oil  and  what  js  the  prospect  of  joint  collabo-
 ration  arrangements  for  the  setting  up  of
 refineries  and  petro-chemical  industries  in
 those  countries  ;  and

 tb)  the  salient  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THF
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ.
 KHAN):  (a)  and  (b).  Bi-lateral  asrange-
 ments  with  fiaq  and  Kuwait  ate  being
 negotiated.  It  is  not  in  the  public  interest
 to  disclose  the  deails  at  this  silage

 Undertaking  with  capital  investment  of
 Rs.  50  crores  and  above

 3624.  SHRI  SHANKAR  DAYAL
 SINGH  :  Wil  the  Minister  of  |  AW,  JUS.
 TICK  AND  COMPANY  AFFAIRS  96
 pleased  to  state:

 (a)  the  names  of  undertukings  in’  the
 county  with  capital  investment  of  Rs  50
 crores  and  above;

 (9)  the  number  of  shares  held  by  Gov-
 ernment  in  cach  of  them;  and

 (c)  What  steps  Government  hase  taken  to
 control  then  financial  interests  and  vdminis-
 ter  them  properly  ?

 THE  DFPUTY  MINISTER  IN)  THE
 MINISTRY  OF  LAW.  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDAB-
 RATA  BARUA):  (a)  to  (¢)  The  informa-
 tion  is  being  collected  and  it  will  be  laid
 on  the  Tuble  of  the  House.

 उत्तर  प्रदेश,  उड़ीसा,  पहाडियों  ज़ोर  मणिपुर  को
 विधान  संभागों  के  चुनावों  पर  व्यय

 3625.  शनी  रामावतार  कास्त्रो  :
 ी  जाबेद  :

 ब्या  fafa,  ena  प्रो  कम्पनी  कार्य  दी  यह
 बताने  की  क्या  करेंगे  कि  उत्तर  प्रदेश,  डीसा,
 पॉंडिचेरी  जौर  मणिपुर  की  विधान  सवारों  के

 चुनावों  पर  सरकार  हारा  कितनी-कितनी  राशि

 व्यय की  गई  है  ?
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 विधि,  स्वाय  कौर  सतनी  कार्य  मंत्रालय  में  राज्य
 मती  (श्री  मोतीराम  &....ड  चौधरी)  :  जानकारी

 इलाही  को  जा  रही  है  मौर  सदत  के  पटल  पर
 रक्ष  दी  जाएगी।

 Supply  of  Wagons  for  transfer  of  Coal
 to  Public  Sector  Units

 3626.  SHRI  ४,  ESWARA  REDDY:
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  wagon  supply  to  carry  coal
 for  public  sector  units  is  not  given  any
 priority  ;

 (b)  if  so,  the  reasons  thereof;  and

 70)  whether  Government  have  given  any
 का  ctive  to  the  public  sector  uncertakings
 to  get  coal  supply  through  other  means
 of  communication  ?

 ‘HE  DEPUTY  MINISTER  IN|  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  A  higher
 priority  is  given  in  the  matter  of  movement
 of  coal  to  Public  Sector  Units  like  Stcel
 Pfants  and  Power  Houses  etc.

 (hb)  Does  not  arise

 ह  No  such  directive  has  been  isued  by
 the  Ministry  of  Railways.

 Extension  of  thermal  power  station  in
 Durgapur

 3627.  SHR!  E.  V.  VIKHE  PATIL:  Wilt
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state;

 (a)  whether  the  Plunning  Commission  has
 approved  a  scheme  for  eatension  of  the
 thermal  power  station  in  Durgapur  for  im-
 plementation  during  the  Fifth  Plan;

 (b)  if  so,  the  total  estimated  cost  of  the
 project  ;  and

 (c)  the  names  of  consultants  who  have
 prepared  the  feasibility  report  of  the  ex-
 tension  project  and  the  amount  that  has
 been  paid/settled  for  preparing  feasibility
 report  and  for  rendering  consultancy
 services  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD);  (a)  to  (c).  The  West  Bengal  State
 authorities  got  prepated  a  feasibility  report
 for  extending  the  generating  capacity  at  the
 thermal  power  station  of  the  Durgapur  Pro-
 jects  Limited  by  one  unit  of  £0  MW  capa-
 city.  The  project  is  estimated  to  cost  Rs.
 3.5  crores.  It  hus  not  yet  been  approved
 by  the  Planning  Commission.

 It  has  been  reported  that  an  amount  of
 Rs.  25,000/-  was  paid  to  the  Corsultatns,
 Messrs.  Development  Consultants,  Calcutta,
 for  preparing  the  feasibiilty  report.  No
 payment  for  rendering  consultancy  services
 for  implementation  of  the  project  has  been
 made  so  fas.

 Production  of  DMT  for  polyester  fibres  and
 yarns

 3628.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  PETROLEUM  AND
 CHFMIC  AES  be  pleased  to  state:

 ta}  Whether  the  stocks  of  DMT  have
 reached  the  point  of  exhausion  threatening
 production  of  polyester  fibres  and  yarns  ;

 (b)  what  is  the  likely  import  in  the  year
 1974;

 (९)  whether  the  Baroda  Plan  af  Indo-
 Petro-Chemiculs  Corporation  has  not
 achieved  significant  production  because  of
 certain  technical  defect,  and  dispute  over
 the  leave  or  other  “grievances”  of  a  foreign
 technician  ;  and

 (d}  if  so.  the  steps  taken  by  Government
 to  resolve  this  dispute  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLFUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)>  (a)  Yes,  Sir,

 th)  This  will  depend  upon  various  con-
 siderations  such  as  the  progress  cf  produc-
 tion  at  IPCL’s  Plant,  the  release  of  foreign
 eachange  and  the  availability  of  D  M.T,  in
 the  world  markets.
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 (०)  The  plant  could  not  achieve  signi-
 ficant  production  due  to  mal-functioning  of
 the  Propane  Refrigeration  Compressor  of
 the  Puraxylene  plant.  There  is  no  dispute
 with  any  foreign  technician  on  any  matter.

 @  Does  not  arise.

 Agreement  between  F.C.I.  and  a  U.K,  firm
 for  liquid  nitrogen  wash  plant

 3629.  SHRI  PURUSHOTTAM  KAKOD-
 KAR;

 SHRI  D.  D.  DESAT:
 Will  the  Minister  of  PETROLEUM  AND

 CHEMICALS  be  pleased  to  state:

 (a)  whether  Fertilizer  Corporation  of
 India  has  signed  any  agreement  in  Decem-
 ber,  I973  with  a  U.K.  firm  for  a  liquid
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 altrogen  wash  plant  and  un  alr  sepusttion
 plant  for  the  expansion  of  the  Naya  Nangal
 Fertiliser  Factory  ;

 (b)  if  so,  value  of  the  contract  ;

 (c)  what  will  be  the  capacity  of  the  plants
 to  make  urea;  and

 (a)  whether  IDA  has  sanctioned  any
 amount  for  the  project  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN).  fa)  Yes.  Sit.

 (b)  The  total  value  of  the  contract  is  as
 follows  :—

 (i)  Air  separation  Plant  +
 (ii  Viquid  Nitrogen  Wash  Plant  :

 FOB  Contract  price.
 (in)  Design,  Fngineering  &  Technical  Services  Fee.

 Total  Contract  price

 Sw,  Fr, §  Sterling  D.M.

 719,352  3,627,000  —-4,060
 2,57,084,

 9,77,0%6  3,62,000  14,000
 1,83,565

 H,60,601  4,62  000  14,000
 see

 (c)  “tooo  tonnes  per  dav
 (d)  Yes,  Sir,  $  58  million.

 Meeting  organised  by  fertiliser  association
 of  India  between  Government  and  Industry

 3630  SHRI  P.  VENKATASUBBAIAH  :
 Will  the  Minister  of  PETROLFUM  AND
 CHEMICALS  be  pleased  to  state:

 (a}  whether  the  Fertiliser  Association  of
 India  recently  organised  a  meeting  between
 Government  and  the  Industry  at  New
 Delhi;

 (b)  sf  so,  the  suggestions  made  at  th:
 meeting  in  this  regard;  and

 (ऐ  the  steps  taken  or  propased  to  be
 taken  to  implement  the  same  ?

 THI.  MINISTER  OF  STATF  IN  THE
 MINISTRY  OF  PFIROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN).  (a)  to  (५)  The  Lertlizer  Asyo-
 «tation  of  India  held  a  meeting  on  29th
 January,  974  to  consider  measures  for
 maximisation  of  production  from  ihe  exist.
 ing  fertshzcr  units  and  an  othe:  mecting  on
 23rd  February,  974  to  consider  measures
 for  udvancing  the  completion  of  plants
 which  ate  schediled  ta  go  into  production
 in  the  near  future.  These  meetings  were
 attended,  among  others,  by  reoresentatives
 of  the  Government.  Some  of  the  impor-
 tunt  points  raised  at  the  meetings,  tuter-alta,
 related  to  adequate  supply  of  raw-material
 to  the  industry,  simplification  of  procedure
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 for  import  of  spares  setting  up  of  a  joint
 monitoring  cell,  exemption  from  power
 cuts  for  fertilizer  production,  efficiency  ir
 the  utilisation  of  raw  materials  and  achiev-
 ing  higher  operating  efficiency  by  tbe  in-
 dustry.  A  note  has  been  taken  cf  points
 made  at  the  meeting  and  such  toliow  np
 action,  as  is  required  on  the  part  of  Gov-
 ernment,  is  being  taken.

 {nified  system  of  promotion  of  Asstt.
 Station  Master  to  higher  grade
 (Northeast  Frontier  Railway)

 363i.  SHRI  8,  K.  DASCHOWDHURY  :
 Will  the  Minister  of  RAH!  WAYS  be  plcas-
 ed  to  state:

 (a)  whether  his  Ministry  is  awaie  that
 the  system  of  promotion  of  initin]  grade
 Asstt.  Station  Masters  to  higher  grade  is
 not  unified  on  all  the  Railways;

 {by  if  so,  does  it  not  make  anomalies  in
 different  Railways,  specially  in  Northeast
 Fioutier  Railway  where  muiti-fartuus  pro-
 blems,  like  grade-wise  leave  reserve  end  pro-
 tection  of  pay  have  onginated  fiom  the
 defecive  system  of  promotion  ;  and

 ध)  the  steps  being  taken  by  his  Ministry
 to  remorse  those  discrepancies  ?

 THE  DEPUTY  MINISTER  IN)  THE
 MINISIRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  ‘a)  The
 channel  of  promotion  of  non-gazetted  staff
 including  Station  Masters  is  prescribed  by
 the  Railwsy  Administrations  according  to
 the  administrative  requirements  subject  to
 the  general  gtidelines  laid  down  by  the
 Railway  Board.

 (b)  and  {e).  There  has  been  no  anomaly
 in  the  chanels  of  promotion  lai!  down  by
 the  Railways  including  Northeast  Frontier
 Railway  according  to  the  local  conditions.
 A  proposal  for  providing  leave  reserve  posts
 grade-wse  in  the  category  of  Assistant
 Station  Masters/Station  Masters  on  the
 Northeast’  Frontier  Railway  is  under
 consideration.
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 Representation  from  All  India  Station
 Masters  Association  (Northeast  Frontier

 Railway)

 3632.  SHRI  8.  K.  DASCHOWDHURY  :
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state;

 (४)  whether  a  demand  hus  been  made  by
 the  All  India  Station  Masters’  Association,
 Northeast  Frontier  Railway  for  the  pro-
 vision  of  :—

 (i)  Gradewise  Leave-reserve  for  Station
 Masters  and  Assistant  Station
 Masters,  separately  in  each  grade;

 (si)  Separate  set  of  Station  Masters /
 Assistant  Station  Masicis  at  dual
 gauge  stations  ;

 (iii)  Compulsory  provision  of  shelter;
 and

 tb)  if  so  the  steps  taken  by  his  Ministry
 fo  meet  the  above  mentioned  demands  ?

 THE  DEPUTY  MINISTER  IN|  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHA!  QURESHI).  (a)  Yes.

 (b)  (i)  The  proposal  for  creation  of
 gradewise  posts  of  Leave  reserve
 Station  Masters  /Assistant  Station
 Masters  is  under  considervtion.

 (ii)  Adequate  Station  Masters /  Assistant
 Station  Masters  have  already  been
 provided  at  dual  gauge  sations  on
 the  basis  of  work-load.

 titi)  Station  Masters  ‘Assistant  Station
 Masteis  ure  considered  essential
 for  the  purpose  of  allotment  of
 quaiters  and  they  ate  given  pre-
 ference  when  quarters  are
 available.

 Economy  In  expenditure  on  stures
 including  fucl

 3633.  SHR!  SHRIKISHAN  MODI:
 SHRI  0.  0.  DESAI:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (४)  whether  Railways  have  taken  any
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 steps  to  effect  economy  in  the  expenditure
 on  stores  including  fuel  for  Railways  ;

 (b)  if  so,  whether  inventory  cells  have
 been  set  up  on  all  the  Railways  to  look
 into  this  matter;  and

 (c)  if  so,  the  broad  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  _—  (SHRI
 MOHD.  SHAFIL  QURESHI):  (a)  Yes.

 (b)  Yes.

 (c)  The  cell  has  been  entrusted  with  the
 task  of  watching  and’  analysing  the  posi-
 tion  of  inventories  on  Railways  continuous-
 ly  on  accepted  principles  of  ABC  analysis
 and  taking  appropriate  measures  to  bring
 the  same  to  the  optimum  level.  fhe  Cell
 will  also  specially  look  into  :—~

 (i)  Provisioning  of  all  high  value
 items,

 (ii)  Prompt  identification  of  overstocks,
 surpluses  and  arranging  _  their
 expeditious  clearance,

 (iii)  Expeditious  implementation  —  of
 rationalisation  and,  variety  reduc-
 tion  with  regard  to  the  items
 stocked  in  the  Railways,

 (iv)  Expediting  the  progress  of  com-
 puterisation  of  stores  Accounting
 and  inventory  control,  and

 (v)  Expediting  the  disposal  of  scrap.

 In  addition  to  the  above  measures,  a

 high  Powered  Committee  under  the  Chair-
 manship  of  Deputy  Minister  for  Railways
 including  some  Non-Official  Experts  have
 been  set  up  for  streamlining  the  stores

 procedures  and  examining  the  other  im-

 portant  aspects  of  Materials  Management
 on  Indian  Railways.  The  report  of  the
 Committee  is  awaited.

 “aw  aos
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 प्रति  एक  लाख  व्यक्तियों  पर  रेलवे  लाइन  की

 लम्बाई  कितनी  है  ?

 रेल  मंत्रालय  में  उप-मंत्री  (श्री  मुहम्मद  शफ़ी

 कुरैशी:  प्रत्येक  राज्य  में  प्रति  लाख  आबादी  पर

 रेलवे  लाइन  की  मार्ग  किलोमीटर  दूरी  इस  प्रकार

 है  cot

 राज्य  प्रति  लाख
 आबादी  पर

 मार्ग  क्रिस्टी  ०

 आंध्र  प्रदेश  10.  90
 असम  (मिजोरम  सहित)  14.67

 बिहार  9.53

 गुजरात  24.2

 हरियाणा  I3.95

 हिमाचल  प्रदेश  रा  के  7.40

 जम्मू  और  कश्मीर  .78

 कर्नाटक  9.58
 केरल  ,  मु  4.7
 मध्य  प्रदेश  3.82

 महाराष्ट्र  i0.37

 मणीपुर  .

 मेघालय
 नागालैण्ड  174

 उड़ीसा  8.55

 पंजाब  मे  5.75

 त्रिपुरा  0.77
 उत्तर  प्रदेश  9.76

 पश्चिम  बंगाल.  मु  8.35

 संघ  शासित  प्रदेश

 अंडमान  और  निकोबार  द्वीप  my
 अरूणाचल  प्रदेश  हे

 चंडीगढ़  4.28

 दादरा  और  नगर  हवेली...

 दिल्ली  4.6

 गोगा,  दमन  और  दीव  9.2]
 लकप्रिय  भमिनिझोय  और  ग्रमिनदीयी
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 U.S.  Assistance  for  setting  up  cf  fertilizer

 plants  in  India

 3635.  SHRI  JYOTIRMOY  BCSU:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Dr.  Raymond  Emell,  at  one
 time  Government's  economic  consultant,  re-

 cently  visited  India  and  held:  discussions
 with  Government  on  fertilizers  requirement
 of  India;  and

 (b)  if  so,  the  facts  thereof  and  yeaction
 of  Government  to  the  proposals  made  by
 him  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN}:  (a)  and  (b).  Dr.  वरि्राहधारी  Ewell
 visited  India  in  connection  with  the  Semi-
 nar  organised  by  the  Fertilizer  Association

 “The  World  Fertilizer
 }4th

 Situa-
 tion  in  the  Seventies”  ISta

 1973,  Dr.

 paid  courtesy  calls  on  officers  in
 the

 of  India  on
 on  and

 December,  During  his  visit
 Ewell
 Government  cealing  of with  subject
 ‘fertilizers’.  No  specific  proposal  was  made

 by  him  during  these  talks;  nor  was  any
 assistance  sought  by  us.

 Groz  Beckert  Saboo  Limited  New  Delhi

 3636.  SHRI  JYOTIRMOY  BOSU:  Will
 the  Minister  RAW,  JUSTICE  AND
 COMPANY  AFFAIRS.  be  _  pleased
 state  :

 of

 to

 (a)  the
 Directors  of  Groz  Beckert
 ted.  New  Delhi;

 Roard  of
 Saboo  _Limi-

 composition  of  the
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 (b)  the  names  of  principal  shareholders

 of  the  Company  and  value  and  number

 of  shares  held  by  each;

 (c)  the  main  lines  of  business  and  the

 total  paid  up  capital  and  assets  of  the

 Company  ;

 (d)  whether  the  Company  is  under  the

 control  of  any  large  or  larger  houses  and

 if  so.  the  salient  features  thereof  ;

 (e)  whether  the  Company  has  been

 charged  by  the  M.R.T.P.  Commission  with

 indulging  into  restrictive  trade  practices  ;
 and

 (f)  if  so,  the  nature  of  charges  against
 it?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA)  :  (a)  to  (c).  A  statement
 is  attached.

 (d)  M/s.  Groz  Beckert  Saboo  Ltd.  is
 the  Indian  subsidiary  of  a  foreign  com-

 pany  registered  outside  India.  The  question
 of  control  by  any  Indian  Business  House

 therefore,  arise. does  not,

 (९)  and  (f).  The  Registrar  of  Restrictive
 Trade  Agreements  filed  an  application  be-
 fore  the  M.R.T.P.
 972
 the  company  was

 July
 thet

 Commission  in

 against  the  company  alleging
 indulging  in  restrictive

 trade  practices  involving  territorial  restric.
 tions,  exclusive  dealings  and  resale  price

 the  Com- maintenance.  After  inquiry,
 mission  agreed  with  the  Registrar  and
 passed  orders  that  the  company  shall  cease
 and  desist  from  these  practices.
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 Statement
 Details  regarding  growth  Becker!  Saboo  Ltd.  as  an  9-9-1973

 \.  Paidup  Capital  Rs.  30.00  lakhs  (in  3,00,000,  equity  shares
 of  Rs.  I0/-  each)

 2  Total  Assets  oe  @  Rs.  92.67  lakhs,
 3.  Main  line  of  Business  activity  7

 4.  Board  of  Directors

 5  Principal  Shareholders
 (!)  Groz  Beckert  International  Ag.  Swiss

 (foreign  helding  company)
 (2)  Rajendra  Kumar  Saboo
 (3)  Smt.  Kalyani  Devi  Modi
 (4)  Smt.  Indramani  Mandelia
 (5)  Shri  Bhagwati  Prasad  &  Sm‘.  Sumitra

 Devi  Mandeha
 (6)  Shri  Surya  Prakash  &  Smt.  Taramani

 Mandelia
 (7)  I6  other  shareholder,  with  the  surname

 ae
 or  holding  jointly  with  Shri  TC

 al
 (8)  44  other  Shareholders

 (at)  4  with  surname  Mandelia
 (b)  2  with  surname  Modi
 (cy  8  others

 TOTAL

 .  Manufacturets  of  hosiery  and  knittin:
 machine  needles.

 Mr.  Groz  Walther,  Mr
 ly sor),

 Shri  Tara  Chand  Sal
 Prakash  Mandelia  and  Shri  Rajendra
 Kumar  Suboo  (Managing  Director).

 1,80,000  shares

 23,2i4,,
 0,I78  7
 10,176.  a
 9,376

 9,376

 40,500

 4,75
 4,822
 7,643

 17,180

 3,00,000  Shares.

 Negotiations  for  supply  of  crude  oll

 3637,  DR.  H.  P.  SHARMA  :  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state  :

 (a)  whether  any  agreements  for  supply
 of  crude  to  India  have  been  concluded  or
 are  being  negotiated  with  oi  producing
 countries  on  the  lines  of  agreement  entered
 into  with  Iran;  and

 (b)  if  so,  the  sulient  features  in  this  re-
 gard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  (SHRI  SHAHNAWAZ  KHAN)  :
 (a)  and  (b).  Bi-lateral  arrangements  with
 some  oil  producing  countries  for  the  import

 of  crude  are  being  or  have  been  negotiated.
 It  ७  not  in  the  public  interest  to  disclose
 the  detail,  of  these  agreements.

 Committee  on  growth  of  Drugs  and  Phar-
 maceuticals  Industry

 3638  DR.  H.  P.  SHARMA  :
 SHRI  Y.  ESWARA  REDDY:

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  a  high  powered  committee  to
 study  the  growth  of  the  drugs  and  phar-
 maceutical  industry  has  lately  been  consti-
 tuted;

 (b)  if  so,  the  circumstances  warranting
 the  constitution  of  the  committee;  and
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 ©  the  compontion  and  terms  of  re-
 ference  of  the  committee  and  by  what  tame
 ite  report  is  expected.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  (४)  Yes,  Sir.

 (b)  and  (०)  The  circumstances  warrant-
 mg  the  constitution  of  the  committee  its
 composition,  terms  of  reference  and  the
 time  by  which  the  report  shall  be  submitted
 by  the  committee  are  indicated  in  the
 Minwtry  of  Petroleum  and  Chemicals  Re-
 solution  dated  the  Sth  February  974  fur-
 nished  in  reply  to  Lok  Sabha  Unstarred
 Question  No  4925  dated  the  Sth  March
 974

 हिन्दी  में  विधि  को  पुस्तकें

 303)  शनी  शकर  ब्यास  सिह  क्या  विधि,
 वाच  और  कम्पनी  कार्य  मंत्री  यह  बताने  की  कृपा
 करेंग  वि

 (=)  विद्  की  कितनी  पुस्तक  अब  तर  हिन्दी
 में  प्रकाशित  पी  जा  चुकी  है  और

 (ख)  धि,  की  हिन्दा  म  कुल  कितनों  पुस्तके
 आगामी  तीन  वर्षों  में  प्रकाशित  करन  की  योजना  है?

 विधि  श्याम  धौर  कम्पन ों  कार्य  साल  में  राज्य
 मही  (श्री  गो ति राज  सिह  चौधरी)  (१)  हिन्दी
 में  कोई  हो  निशी  पराजय-पुस्तक  अमी  तय  इस  सत् ला लय
 द्वारा  प्रशसित  नहीं  कौ  गई  है।  तथापि  दा  पुस्तक
 मद णा धान  है।

 (स्व)  आगामी  तीन  वर्षों  क  दौरान  इस  प्रकार  वे
 प्रकाशन  बप  कोई  कार्यक्रम  तैयार  नहीं  विया  गया  है।
 फ़ालतू  शनी  में  भौतिक  विधि  पुस्तक  के  लिख  जान
 प्लोर  सिधि  विषय  के  गोरव  ग्रन्थ  का  हिन्दी  मे  प्रभुपाद
 किए  जाने  से  सम्बन्धित  स्कीमों  दे  प्रसारण  में  इस
 जात  का  प्रत्येक  प्रयास  किया  जाएगा  कि  उक्त  भ्र वधि
 के  दौरान  यथासंभव  अधिक  से  प्रतीक  पुस्तके  प्रकाशित
 की  जाएं।
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 fawn  छः  महीनों  में  हुई  विना-टिकट  पाता

 3640.  Wt  शंकर  बवाल  सिह  कया  ६.  मंत्री
 मह  बताने  की  कृपा  करेंगे  कि

 (क)  विगत  छ  महीनों  भें  बिना  टिकट  यात्ना  करने
 के  भप्रपराध  में  रेलों-बार  कितने  थाती  पकड़े  गये,
 कौर

 ख)  जुर्माने  के  रूप  मे  उनसे  कितनी  राशि  वसूल
 की  गई  *

 है.  रेल  मंत्रालय  में  उपाधि  भी  हम  शो  कुरेशी)
 “(ry  और  पब)  एक  विवरण  सभा  पटल  पर  रखा
 गया  है  ।  [प्रत्याय में  रखा  गया  t  देखिए  सत्या
 एल  Bo 6473/74)

 चोरी  के  प्रा रोप  में  बाधी  पाये  गए  सुरक्षा  बल  के  कर्मचारी

 36i)  श्री  शकर  दयाल  सिह
 यह  बताने  वी  पा  करे  कि

 (क)  क्या  राजीव  के  सुरक्षा  बल  के  कुछ  भ्रमणकारी
 तथा  सिपाह।  रन  गालियां  ह: ह  चारा  करन  तथा  भारी
 कराने  वे  ब्र भि याग  मे  गांधी  पाए  गए  है.  और

 क्या  रेल  मंत्री

 ख)  यदि  हा  ता  तत्सम्बन्धी  मुख्य  बाते  क्‍या  है
 और  दांयी  व्यक्तिया  ब॑  विर्द  बया  कायवाह़ां  वी  गई  है  ?

 रेल  मत्सय  में  उप  सती  (श्री  मुहम्मद  शफी  कुरेशी)
 (क)  जी  हा।  बुक  ये  गय  परेयषणां  की  चोरी  और
 उठाईगीरी  क  मामला  म  रेलवे  सुरक्षा  बल  .  कुछ
 भ्र धि वारी  प्रौढ़  अरन्य  तिवारी  प्रन्तग्रस्त  पाए  गए  ह#।

 (@)  एक  विवरण  सभा  पटल  पर  रखा  है
 परिस्थिति  में  रखा  गया।  देखिए  सख्या  एल०  ही०-
 6474/  74]

 कचनार  फ्लैग  स्टेशन  (पश्चिम  केले)  को  पूरे  स्टेशन
 में  परिवर्तित  करना

 करवा  डा०  लकष्मों  नारायण  पाई  गया  रेल
 मंत्रा  यह  बताने  की  कृपा  करेगे  कि

 (ब)  कया  पश्चिमी  जलवे  के  रतलाम  डिवीजन
 में  मंदसौर  जिल  के  किनारा  पलंग  स्टेशन  का  पुरे  स्टेशन
 में  परिवर्तित  करने  की  साय  काफी  समय  से  की  जा  रही
 है,
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 (च  क्यां  इस  बोरे  में  ऑरॉसक  सर्वेक्षण  पहले  ही
 कर  जिया  यदा  है।  छोर  मद  हा,  दो  इसके क्या  परिणाम
 रहे,  ौर

 (भ)  छह  तक  कितनी  प्रगति  हुई  है  ?

 रेल  मंत्रालय में  उप  मंत्री  (भी  भु हस् मद शफी  कुरैशी  ):
 (ब)  जी  हा।

 (ख)  कौर  (ग)  का।  सर्वेक्षण  से  पता  चला
 है  कि  कंचना रा  गाड़ी  हाल्ट  का  एक  पैरों  स्टेशन  के  रूप

 में  बदलने का  वित्तीय  दृष्टि  से  प्रौचित्म  मही।  इस  बात
 को  ध्यान  में  रखते  हुए  बदलाव  का  विचार  त्याग  दिया
 गया।

 मद सिर  स्टेशन  (पश्चिम  रेलये)  पर  यात्री  शेड  का
 विस्तार  करने  और  तृतीय  श्रेणी  प्रसोष्षालय  को  शोर

 जाने  हेतु  दो  पाठको  को  व्यवस्था  करने  को  मांग  ।

 3643  डा०  लक्ष्मी  साधारण  पाडेय
 *  कया  रेल

 मारी  यह  बताने  की  कृपा  करने  कि

 (क)  क्या  पश्चिम  लवें  के  रतलाम  'डिवीजन  के
 मंदसौर  रेलवे  स्टेशन  पर  प्लेटफाम  पर  यात्री  शेड  का
 विस्तार  करने  ओर  तुरीय  श्रेणी  प्रतीक्षालय  की  प्रो
 जाने  हेतु  दा  फाटक  की  व्यवस्था  करन  की  माग  काफी
 समय  से  की  जा  रही  है.  कौर

 (ख)  यदि  हां  ता  इस  बार  म॑  शरत्  तब  बया  कार्य-

 बाह् दी  बी  गई  है?

 रेल  म्रत्रालय में  उप  सो  1९.  मुहम्मद  ी  कुरेशा  ):

 (क)  जी  नहीं।  2100  बर्गे  फुट  के  वर्तमान
 प्लेट काम  छत  और  बाहर  भर  भ्रन्दर  कराने  जाने  के
 लिए  io  फुट  के  एक  फाटक  का  यात्री  यातायात  के
 वर्तमान  स्तर  का  सम्हालने  के  लिए  पर्याप्त  समझा
 जाता  है।

 ख)  प्रश्न  नहीं  उठता।

 1973-74  में  लोको  शर्म धारियों  हारा  हड़ताल

 3644  भी  झोकार शोल बेरवा जोल  बैरवा  क्या  |.  मंत्री

 बह  बताते की  कृपा  करेंगे  कि

 (क)  बे  1973,  और  वर्ष  i974  में  लोको
 कर्मचारियों  ते  कितनी  बार  हडताल  की,  और

 (सं)  उसके  परिणामस्वरूप  जीते  तथा  मांस  की
 कितनी  हानि  हुई?

 रेल  मंत्रालय  में  उप  पंत्र  (सी  मुहम्मद  wt  कुरेशी):
 (क)  सीजन-सिमरन  रेलों  पर  सामान्य  कृप  से  चार

 बार  जौर  उत्तर  रेलवे  पर  छ  बार।

 (ख)  2  ५7  लाख  पये  लागत  के  माल  की  हानि
 हुई  लेकिन  इन  क्टतालों  के  फलस्वरूप  सभी  भारतीय
 रेला  पर  कोई  जान-हानि  नहीं  हुई  है।

 High-Powered  Electrical  Locomotives

 3645  SHRI  D  D  DESAI

 SHRI  RAGHUNANDAN  LAL
 BHATIA

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state

 (a)  whether  a  high  poweted  —  clevtrical
 locomotive  his  been  designed  by  the  Re-
 search  Deputment  of  Ratlways  with  in
 digenous  components

 (b)  of  so  whether  such  a  locomotive
 5  under  production  at  Chittaranjan,

 (c)  the  iate  of  progress  made  by  the
 mscich  itivitits  in  the  direction  of  the
 evolution  of  high  efficiency  locomotives,
 and

 (0)  steps  taken  to  keep  pace  with  the
 giowing  transport  needs  of  the  country  ?

 fH  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  RAILWAYS  =  (SHRI
 MOHD  SHAF]  QURESHI  (a)  Ses

 (b)  Yes

 (०)  The  research  activities  are  a  cortinu-
 ing  process  {Improvements  ase  introduced
 on  the  locos  from  time  to  time

 (d)  In  order  to  handle  the  anticipated
 traffic,  Ratlways’  Development  Programme
 envisages  procurement  of  additonal  rolling
 stoch,  augmentation  of  ime  capacity  and
 modetnisation  of  signaling  and  telecommu-
 nication  equipment,  traction,  etc  at  a  total
 cost  of  Rs  2,350  crores  durmg  the  Fifth
 Plan
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 Suspension  of  olt  dritiing  at  Samer  Telai
 ia  Rajasthan

 3646,  SHRI  D.  9.  DESAI  :
 SHRI  TRIDIB,  CHAUDHURI  :

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  ;

 (a)  whether  Operation  of  deep  drilling  to
 locate  oil  at  Sumer  Talai  in  Rajasthan  was
 started  on  23rd  December,  1973;

 (b)  if  so,  whether  the  drilling  operation
 Was  stopped  in  Febuary,  1974;

 (c)  whether  Government  huve  looked
 into  the  cause  therefor;  and

 (J)  how  much  drilling  has  been  comple-
 ted  ?

 THR  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICAIS  (SHRI  SHAHNAWAZ  KHAN)

 (a)  Yes,  Sir

 (bp)  and  (c)  The  diillirg  operations  were
 held  up  for  the  period  January  i4th,  974
 to  March  10,  974  owing  te  workers  not
 agiecing  to  work  as  per  shift  system  laid
 down  by  the  Commission.  The  workers
 resumed  work  at  the  drill  site  from  March
 Ml.  974

 (0)  The  well  had  been  drilled  down  to
 296  metres  by  13-1-74,

 Construction  of  Anti-erosion  protective
 measures  on  the  bank  of  Ganga  down

 Stream  Farakka  Barrage

 3647.  SHRI  TRIDIB  CHAUDHURI  :
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 tu)  whether  Government  have  received
 any  scheme  or  proposal  with  regard  to  the
 construction  of  anti-erosion  protective  mea-
 sures  on  the  right  bank  of  Garga  down
 stream  Farakka  Barrage  and  whether  any
 steps  have  been  taken  to  check  the  erosion
 which  seriously  threatens  a  number  of
 towns  and  innumerable  villages  in  ४  popu-
 fous  area  of  the  District  and  the  Railway

 PHALBUNA  28,  i895  (SAKA)  Written  Answers  86

 track  of  B.A.K.  Loop  line,  the  National
 Highway  34  and  the  Jangipur  Feeder  Canal
 of  the  Farakka  Barrage;

 (b)  whether  any  investigation  has  been
 held  by  the  C.W.P.C.  and  Ganga  Flood

 Commission  about  this  erosion  and  if  any
 specific  protective  measures  have  been
 suggested  by  them;  and

 (c)  the  latest  position  of  this  erosion
 according  to  the  Union  Government's  own
 report  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  PO-
 WER  (SHRI  SIDDHESHWAR  PRASAD):
 (ay  to  (c).  A  scheme  for  providing  protec-
 tion  against  erosion  on  the  right  bank  of
 the  Ganga,  down-stream  of  the  Farakka
 Barrage.  estimated  to  cost  Rs.  63  crores,
 had  been  received  at  the  Centre  from  the State  Government  of  West  Bengal  ir.  March
 T973  This  scheme  had  been  broadly  exa-
 mined  in  the  Central  Water  and  Power
 Commission  and  it  had  been  observed  that
 the  scheme  wus  not  based  on  detailed  in-
 vestigations  and  model  studies.  Therefore,
 it  was  suggested  to  the  State  Government
 to  prepare  a  comprehensive  scheme  after
 cariyirg  out  detailed  surveys  and  model
 studies.

 The  protective  measures,  both  short-
 term  and  long-term,  for  tackling  the  erosion
 problem  had  also  been  discussed  in  April
 1973  at  a  meeting  of  the  Officers  of  the
 Central  Water  and  Power  Commission,
 Cential  Water  and  Power  Research  Station,
 Poona,  Ganga  Flood  Control  Commission
 and  the  State  Governmect  of  West  Bengal.
 As  then  decided,  immediate  works  in  the
 most  vulnerable  areas  have  been  imple-
 mented  by  the  State  Government.  It  had
 also  been  deceided  at  the  meeting  that  the
 long  term  measures  had  to  be  planned,
 based  on  the  results  of  the  model  experi-
 ments  to  be  carried  out  at  the  Central
 Water  and  Power  Research  Station,  Poora.
 The  model  studies  have  not  yet  been  com-
 pleted.

 According  to  the  assessment  reports  re-
 ceived  from  the  State  Government,  the
 immediate  works  undertaken  last  year



 87  Written  Answers

 have  proved  quite  effective  in  checking  ero-
 sion  in  the  specific  areas  for  which  they
 were  intended,

 Financial  Assistance  sought  by  West  Bengal
 for  Anti-erosion  protective  measures  on  the

 Bank  of  Ganga  downstream,  Farakka
 Baragge

 3648.  SHRI  TRIDIB  CHAUDHURI  :
 SHRI  R  N.  BARMAN  :

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  the  West  Bengal  Government
 have  made,  any  request  to  the  Union  Go-
 vernment  in  October,  973  regarding  finan-
 cial  assistance  outside  the  Plan  to  the
 tune  of  Rs.  |  crore  and  60  lakhs  towards
 emergency  expenditure  already  incurred  by
 the  State  Government  on  anti-erosion  pro-
 tective  measures  on  the  right  bank  of  Ganga
 down-stream  Farahka  Barage;  and

 (b)  if  so,  the  response  of  Union  Govern-
 ment  to  this  request  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDHESHWAR  PRASAD).
 (a)  Yes,  Sir.

 (b)  Anti-erosion  schemes  are  included  m
 the  flood  control  scctor,  which  forms  part
 of  the  State  Plan  According  to  the  present
 proedure,  Central  assistance  ts  provided  to
 States  in  the  shape  of  block  loans  and
 grants,  without  tying  them  to  any  parti-
 cular  head  of  development  or  scheme.  As
 such,  the  funds  required  for  anti-erosion
 works  downstream  of  Farakka  have  to  be
 provided  by  the  State  Government  of  West
 Bengal.  The  State  Government  have  been
 informed  accordingly.

 Commitee  for  development  of  Rock-Phos
 phate  deposits  in  Jhamarkotra  area

 3649,  SHRI  FATESINGHRAO  GAEK-
 WAD:  Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  the  composition  of  the  Committes
 constituted  to  examine  technical  aspects
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 relating  to  development  of  rock-phosphate
 deposits  in  the  Jhamarkotra  area  in  Udai-
 pur;  and

 (b)  the  likely  date  by  which  it  will  sub-
 mit  its  report  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  :  (a)  The  composition  of  the  Com-
 mittee  is  as  under  :-—

 Chairman  :

 hb  Secretary,  Ministry  of  Petroleum
 and  Chemicals.

 Members  :

 2.  Shri  S  Venkataraman,  Adviser  (Fer-
 tilizers),  Ministry  of  Petroleum  and  Che-
 micals.

 3  Shri  G.  Ramaswamy,  Joint  Secre-
 tary,  Deptt.  of  Mines

 4  Shui  M.  Satyapal,  Additional  Advises
 (i  &  M),  Planning  Commission,  New
 Delhi

 §  Dre.  दि  A.  Altehar,  Director.  Na
 tional  Metallurgical  Laboratory,  Jam-
 shedpur

 6  Shri  R.  Narasimhan,  Deputy  Sce-
 retary,  Minstry'of  Finance,  Dentt.  of

 Expenditure,  New  Delhi.

 7,  Shiri  Pratap  Narayan,  Joint  Direc-
 tor,  (Planning)  Railway  Board,  New
 Delhi.

 8.  Shri  G.  K.  Tyengar,  Manager,
 (Commercial),  Bharat  Earth  Movers  Lid.,
 Bangalore.

 ५,  Shri  Naresh  Chandra,  Secretary,
 (Industries),  Govt,  of  Rajasthan,  Jaipur.

 Member-Secretary  :

 10.  Shri  S.  Sundar,  Deputy  Secretary.
 Ministry  of  Petroleam  and  Chemicals.

 (b)  The  Committee  is  expected  to  start
 functionirg  shortly.



 89  Written  Answers

 wee  प्रदेश,  बड़ला,  पांहिगेरो  और  अलिपुर  शो

 विधान  email,  के  चुनाव

 3650,  श्री  हुक  क  ‘oun  :
 aft  रामावतार  शाली  :

 क्या  विधि,  न्याय  जौर  कम्पनी  कार्य  मंत्री  यह
 बताते  की  कृपा  करेंगे  कि  :

 (क)  उतर  प्रदेश,  उड़ीसा,  मणिपुर  धौर  पांडिचेरी
 की  विधान  सआाओों  के  लिए  भ्र भी  हास  में  हुए  चुनावों
 के  लिए  जिन  उम्मीदवारों  ने  भपने  नामक  पत्र  दाखिल

 किये,  उनकी  कुल  संख्या  का  पार्टी-वार  कौर  निर्दलीय
 उम्मीदवारों  का  ब्यौरा  क्या  है;

 (&)  पार्टी-वार  उन  उम्मीदवारों  की  दुल  संख्या
 का  ब्यौरा  क्‍या  है,  जिनकी  जमानत  जब्त  हो  गई;  कौर

 (ग)  इसके  परिणामस्वरूप  सरकार  को  कितनी
 धाव  हुई?

 विधि,  न्याय  शौर  कानों  कार्य  मंत्रालय में  ब्य
 मंत्रों  (ओ  नो ति राज  सिह  चोरों)  :  (क)  से  (ग)  :
 जानकारी  इकट्ठी  की  जा  रही  है  कौर  सदन  के  पटल
 पर  रख  दी  जाएगी।

 Railway  Jand  slong  Miraj-Sangli  and
 Miraj-Nandre  Links  on  South  Central

 Railway

 3654.  SHRI  ANNASAHEB  GOTKHIN-
 DE:  Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whetber  Government  of  Maharashtra
 wanted  to  purchase  Railway  lands  along
 the  Miraj-Sangli  and  Miraj-Nandre_  links
 on  the  South  Central  Railway,  which  be-
 came  surplus  with  the  Railways  due  to
 commissioning  of  the  new  broad-gauge
 line;

 (b)  whether  the  said  lands  are  required  by
 the  State  Government  for  widening  of  the
 existing  Sangli-Miraj  Road  and  for  cetab-
 lishing  a  link  between  Miraj  and  Madhav-
 nagar  and  whether  the  valuation  of  the
 lands  made  by  the  State  Government  was
 agreed  to  by  the  representative  of  the
 Railway  subject  to  the  final  approval  by
 the  Railway  Board;
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 (c)  whether  in  spite  of  repeated  requests,
 the  possession  of  the  lands  was  not  handed
 over  to  the  State  Gavernments  and  if  so,
 the  reasons  therefor;  and

 (d)  the  time  by  whick  the  proposal
 would  be  approved  and  the  possession  of
 the  lands  handed  over  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (b)  The  State  Government  indicated  that
 the  Jandy  along  the  old  Miraj-Sangli  and
 Miraj-Nandre  Railway  lines  were  icquised
 for  widening/providing  new  road.  The
 valuation  of  the  Jands  was  agreed  to  in
 a  joint  meeting  of  representatives  of  the
 State  Government  und  the  Railway.  This
 was  approved  by  the  Board.

 (७)  and  (d).  The  agreed  valuation  duly
 approved  by  the  Board  was  conveyed  in
 November.  1973,  to  the  State  Government
 fur  acceptance.  But  no  reply  has  been
 received  from  the  State  Government.  On
 receipt  of  State  Government’s  acceptance
 as  also  arrangirg  payment  at  the  agreed
 rates.  the  land  will  be  handed  over  to
 them.

 Re-introduction  of  32  Up  and  3ll  Dewan
 Trains  between  Kolbapur  and  Pune

 3652.  SHRI  ANNASAHEB  GOTKHIN-
 DE.  Will  the  Mimster  of  RAILWAYS  be
 pleased  to  state:

 (a)  when  the  32  Up  and  34i  Dn  trains
 runnirg  between  Kolhapur  and  Pune  were
 introduced  and  when  they  were  withdrawa;

 (b)  the  reasons  therefor;  and

 (c)  when  they  are  likely  to  be  re-intro-
 duced  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  {a)  to  oO
 Nos.  Bil  Dn/3i2  Up  Pune-Kolhapor  Ex-
 presses,  introduced  with  effect  from  1-11-73,
 had  to  be  cancelled  from  (23-12-73  ex-Pune
 and  22-12-73  ex-Kolhapur  respectively  due
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 to  the  diffitutt  coal  position  Re-mtroduc-
 tor  of  these  trains  will  be  conewered  as
 soon  as  the  position  in  this  regard  =  im-
 proves

 Demand  to  Restart  Passenger  Trains  bet-
 ween  Sangil  and  Kofhapur

 3653  SHRI  ANNASAHEB  GOTKHIN-
 DE  Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  passenge:  trains  had  been
 running  between  Sangli  ard  Kolhapur  on
 South  Central  Rarlway  before  the  conver-
 ston  of  the  track  from  metre  gauge  to  broad
 gauge,

 {b)  whether  these  trains  hive  been  can-
 celled  after  the  said  conversion,

 (c)  whether  there  5  a  demind  for  ic
 storing  the  passenger  trains  between  Sarglt
 and  Kolhapur,  and

 (d)  if  ४०
 thereto  ?

 the  reaction  of  Government

 THE  DEPUTY  MINISTER  कर  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAF!  QURESHI)  (a)  Yes,  four
 pairs  of  local  trains

 (b)  Les  but  instead  three  pairs  of  ex
 press  trains  running  between  Kolhapur  and
 Pune  are  serving  this  section  apart  fiom  3
 pans  of  trains  running  between  Pune  and
 Miray  ard  4  pairs  of  shuttle  between  Mura)
 and  Kolhapur  to  cater  to  the  needs  of
 passengers

 (c)  and  (d)  Request  for  extension  of
 Kolhapur-Miray  locals  to  Sangh  are  under
 examination  and  action  as  feasible  and  justi-
 fied  will  be  taken

 Schome  to  develop  Quilon  Junction
 (Southern  Railway)

 3634  SHRIMATI  BHARGAVI  THAN-
 KAPPAN  =  Will  the  Minister  of  RAJL-
 WAYS  be  pleased  to  state  :

 (०)  whether  there  8  a  scheme  to  develop
 Quilon  junction  railway  station  on  the
 Southern  Railway,
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 (b)  uf  20,  the  salient  featutes  thereat,  and

 (c)  the  tims  by  which  it  ss  proposed  to
 implement  the  scheme  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  @  Yes.

 (b)  It  38  proposed  to  construct  a  new
 stauon  building  with  requeite  modern
 amenities  under:  the  scheme  for  conversion
 of  kinakulam  Trivandrum  Certral  Section
 from  Metre  Gauge  to  Broad  Gauge

 (०)  The  conversion  work  w  already  in
 progress  and  the  work  for  the  proposed
 new  station  building  ४  expected  to  be  com-
 pleted  by  the  end  of  975

 Kallada  Irrigation  Project

 3655  SHRIMATI  BHARGAVI  THAN-
 KAPPAN  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to  state

 (a)  whether  the  work  on  the  Kallada
 Irrigation  Project  in  Kerala  is  progressing
 as  per  schcdule  and

 (b)  of  ५४0  the  particulars  of  works  com
 pleted  so  far  in  different  fields  of  corstruc-
 lion  work  and  the  time  schedule  by  which
 the  diflercnt  stiges  of  the  project  will  be
 commusstoned  us  per  latest  calculation  7

 THE  DtPUTY  MINISTER  IN  THF
 MINISTRY  OF  IRRIGATION  AND  PO
 WER  (SHRI  SIDDHESHWAR  PRASAD)

 (a)  and  (b)  Kallada  Irmgation  project
 envisages  the  conviruction  of  a  masonry
 dam  at  Parappar  and  a  pik.up  weir  at
 Ottakkal  with  left  and  mght  bank  canals
 On  the  Parappar  dam,  the  foundatior  ex-
 cavation  and  the  masonry  work  are  in
 Progress  in  some  reaches  The  pick-up
 we  at  Ottakhal  5  complete  except  for  a
 small  portion  of  work  in  the  scour  sluice.
 The  wark  on  the  right  hank  canal  has  been
 taken  up  and  »  m  progress  in  various
 reaches

 The  firs,  stage  of  the  project  comprising
 the  Ottakkal  weir  and  correspording  canal
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 system  to  ‘irrigate  22,000  hectares  is  ex-
 pected  to  be  compléted  daring  the  Fifth
 Plan,  while  the  pioject,  as  a  whole,  is
 likely  to  be  completed  in  the  Sixth  Plan

 Effect  of  lond  shedding  on  Calcutta  Water
 Supply  System

 3656  DR  RANEN  SEN  :  Will  the
 Minister:  of  IRRIGATION  AND  POWER
 he  pleased  to  state  :

 (a)  whether  unscheduled  load  shedding
 would  hit  Calcutta’,  water  supply  system;
 and

 (b)  if  so,  the  reasons  thereof  ?

 THF  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  IRRIGATION  AND  PO-
 WER  (SHRI  SIDDHFSHWAR  PRASAD):

 (a)  No,  ir.

 (b)  Does  not  arise.

 Train  Accidents  during  the  Last  Five
 Months

 26  SHRI  M  $  SANIFEVI  RAO  :
 SHRI  S_N.  SINGH  DEO  :

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state

 (a)  the  number  of  trair  accidents
 occurred  during  the  last  five  months,

 (b)  the  amount  of  loss  suffered  by  Rail-
 ways;

 (oc)  the  number  of  persons  killed  and  in-
 jured  and  the  amount  of  compensation  paid
 to  the  victims;

 (dy  whether  any  inquiry  was  ivstituted
 into  the  causes  of  all  these  accidents;  and

 {e)  if  80,  the  findirgs  of  each  inquiry  ?

 THE  DEPUTY  MINISTER  IN
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  (a)  During
 the  period  1-9-1973,  to  3-I-974  there  were
 35  tram  accidents  in  the  categories  of
 collisions,  derailments,  level  crossing  acci-
 dents  and  fires  in  trains  on  the  Indian
 Government  Railways,

 78  LSS/73-—~4
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 (b)  The  cost  of  damage  to  railway  pro
 perty  involved  im  these  accidents  was  esti-
 mated  at  approximately  Rs.  1,25,47,000/-.

 (c)  In  these  accidents  62  persons  were
 killed  and  294  injured  The  amount  of
 compensation  paid  ducing  the  period
 1-9-1973,  to  3-I-974  was  Rs.  54,08i/-.

 (d)  and  (e)  Inquires  have  been  con-
 ducted  into  all  the  accidents  The  causes
 of  these  accidents  are  os  under  :

 Cause  No.  of
 accidents

 0)  Failure  of  railway  staff  490
 (ii)  Faslure  of  persons  other  than

 railway  staff  37
 (ut)  Fale  of  railway  equipment  54
 av)  Accidental  2
 ()  Cause  could  not  be  established  6
 (vi)  Cause  not  yet  finalised  23

 TOTAL  351

 Major  Irrigation  Schemes  for  Andhra
 Pradesh  for  First  year  of  Fifth  Plan

 3658  SHRI  M  S  SANIJFEVI  RAO  ;
 Will  the  Minster  of  IRRIGATION  AND
 POWER  be  pleased  to  state

 (a)  the  number  of  major  irrigation
 schemes  proposed  to  be  taken  up  in  Ardhra
 Pradesh  during  the  Ist  Year  of  Fifth  Five
 Year  Plan;  and

 (b)  the  broad  outlines  of  these  schemes  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  PO-
 WER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  and  (b).  The  Annual  Plan  of  Andhra
 Pradesh  for  1974-75,  has  yet  to  be  finalised.
 Permission  sought  by  New  Central  Jute
 Mills  Company  to  set  up  Ammonia  Urea

 Complea  at  Varanasi

 3659  SHR!  M  RAM  GOPAL  REDDY:
 SHRI  PRABODH  CHANDRA  :

 Will  the  Mmoter  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  ;

 (a)  whether  New  Central  Jute  Mills
 Company  had  sought  the  permission  to  eat
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 vm
 ammonia  urea  complex  at  Varanasi;

 &)  if  so,  the  decision  of  Government
 thereon  ?  4

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  :  (a)  Yes,  Sir.

 (9)  No  decision  has  been  taken.

 Dieselisation  of  Trains  due  to  shortage  of
 Coal  on  Southern  Ratiway

 3660.  SHRI  M.  RAM  GOPAL  REDDY:
 SHRI  R.  S  PANDEY  :

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state

 (a)  whether  due  to  shortage  of  coal,  Go-
 vernment  have  decided  to  dieselise  a  num-
 ber  of  trains  in  Southern  Rallway;  and

 (b)  if  so,  number  of  trains  to  be  diese-
 lised  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI:  (a)  and  (b).
 Dieselisation  of  passenger  trains  is  under-
 taken  for  several  considerations,  like  aug-
 mentation  of  loads,  increasing  the  booked
 speed  etc.  Dieselisation  of  passenger  carry-
 ing  trains  is  being  undertaken  on  a  prog-
 rammed  basis  having  regard  to  the  total
 availability  of  diesel  locomotives,  which
 are  primarily  required  for  clearance  of
 essential  goods  traffic.  Other  things  beirg
 equal,  preference  in  the  matter  of  deselisa-
 tion  is  given  to  areas  situated  compara-
 tively  farther  away  from  the  coalfields,
 Accordingly,  207/208  Karanataka  Express
 has  been  dieselised  from  28-2-1974,  It  is
 also  proposed  to  dieselise,  in  the  near  fu-
 ture,  04/I02  Madras-Rameawaram  Express
 and  403  7104  Tiruchirappali-Tuticorin  Ex-
 press  on  Sourthern  Railway.
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 रेल  को  कोच  के  लिये  लागत  इंडिया  तथा  |... $  के
 सोच  करर

 3661.  भी  भीषण  eran:  wir  वे डो लिमन
 whe  wore  मती  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  ईराक  के  साथ  हुए  करार  के  अन्तरगत
 आयल  इण्डिया  के  विशेषज्ञों  ने  हों  पर  हमे  की  संभव-
 नामो  के  उद्देश्य  से  हाल  में  ईराक  का  दौरा  किया  है;

 (ख)  यदि  हां,  तो  तत्संबंधी  तथ्य  क्या  हैं;  नर

 (ग)  इस  बारे  मे  कितनी  सफलता  लिखने  की
 घाटा  है?

 वेद्रोलियवम  भर  रसायन  मंत्रालय  में  राज्य  मंत्रों

 10  शाहनवाज  र्ा)  (क)  से  (ग)  भाव
 इंडिया  लिमिटेड  द्वारा  ईराक  के  साथ  कोई  क़रार  नहीं
 किये  गये  हैं।  सम्भवत,  20  अगस्त,  973  को  तेल
 एवं  प्रकृतिक  गैस  भ्रायोग  द्वारा  ईराक  के  साथ  किये  गये
 करार  का  यह  हवाला  है'

 तेल  एवं  प्राकृतिक  गैस  आयोग  न॑  ईराक  में  तेल

 एवं  प्राकृतिक  गैस  झ्रामोग  तथा  ईरान  नेशनल  ट्रायल
 कम्पनी  (धाई०  एम०  शो  सी०)  के  बीच  हुए  सविता
 में  दिए  गए  क्षेत्रों  मे  कार्य  करने  के  लिए  एक  प्रायोजित
 कार्यालय  पहले  ही  स्थापित  कर  दिया  हैं।  सविता  से
 उल्लिखित  क्षेत्रों  में  भूकम्पीय  सर्वेक्षण  करने  के  लिए
 आयोग  के  कर्मचारी  ट्रक  में  हैं।  तेल  के  झन्वेवण  मे

 समय  लगता  है  पौर  सफलता  के  बारे  मे  यदि  प्राप्त  की

 गईं  हो,  टिप्पणी  करना  अभी  सम्भव  नहीं  होगा।

 Raise  in  minimum  pension  amount  of  all
 categories  of  Railway  Employees

 3662.  SHRI  P.  G.  MAVALANKAR  :
 Will  the  Minter  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  Government  propose  to  raise
 the  pension  amount  of  all  categories  of  Rail-
 way  employees  to  a  minimum  of  Re.  40
 per  month  ;

 (b)  if  so,  when;  and

 (c)  if  not,  the  rensons  therefor  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  फर  RAILWAYS  (SHRI
 MOHD.  SHAF]  QURESHI)  ;  (a)  The  mini-
 mum  amount  of  pensions  payable  to  pen-
 sionable  staff  is  Rs.  40  per  morth  under
 the  existing  orders.

 (b)  and  (c).  Do  not  arise.

 Power  shortage  in  Gujarat

 3663.  SHRI  P.  G.  MAVALANKAR  :
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 Ahmedabad  and  several  other  cities  and
 places  in  Gujarat  are  facing  an  acute
 shortage  of  power;  and

 (b)  if  so,  the  urgent  steps  being  taken  by
 Government  to  improve  the  situation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  PO-
 WER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  and  (b).  On  account  of  reduced  availa-
 bility  of  power  from  the  Tarapur  Atomic
 Power  Station,  where  one  unit  has  been
 taken  out  for  refueling  and  the  second  unit
 is  likely  to  be  taken  out  shortly  for  main-
 tenance  works  (which  may  last  for  about  a
 week)  certain  restiictiors  in  power  supply
 have  been  imposed.  These  may  continue
 upto  the  end  of  the  March  1974,

 The  commissioning  of  additional  generat-
 ing  capacity  in  the  State  is  being  expedited.
 Two  units  of  75  MW  each  ४  Ukai  Hydel
 Station  are  expected  to  be  commissioned  in
 April  and  June  974.

 Broad  Gauge  Line  between  Ahmedabad
 end  Gandhinagar

 3664.  SHRI  P.  6.  MAVALANKAR  :
 Will  the  Minister  of  RATLWAYS  be  pleased
 to  state  ;

 (a)  whether  construction  work  of  broad
 gauge  line  between  Ahmedabad  and  Gandhi-
 nagar  is  tn  progress;

 (b)  if  D,  the  present  position  of  the  said
 project  end  the  date  by  which  the  broad
 gauge  communication  will  begin  om  that
 route;  and
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 (९)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  Yes.

 (b)  The  physical  progress  achieved  on
 this  project  is  over  35  per  cent.  The  line
 is  likely  to  be  completed  and  to
 goods  traffic  in  December,  1974,  and
 to  passenger  traffic  in  May,  1975,

 (c)  Does  not  arise.

 Casual  Labour  Employed  in  various  Units
 of  Railways’  Operations

 3665,  SHRI  P.  6.  MAVALANKAR  :
 Will  the  Minister  of  RAILWAYS  be  pleased to  state  :

 (a)  whether  Government  employ  casual
 labour  in  various  units  of  Railways’  ope-
 rations;

 (b)  if  so,  the  number  of  such  casual
 labourers,  indicating  their  broad  categories
 and  the  nature  of  work  they  do;

 (c)  how  many  of  the  said  casual  fabou-
 rers  have  been  in  employment  for  more
 than  5,  10,  45  and  20  years;  ard

 (d)  the  reasons  why  the  said  labourers
 are  not  made  permanent  employees  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  and  (b).
 Casual  labour  are  mostly  employed  in
 unskilled  categories  against  works  of
 seasonal,  sporadic  and  intermittent  nature
 as  also  on  projects.  The  nature  of  their
 work  includes  supplying  water  to  passexgers
 in  trans  in  summer  patrolling  track  in
 monsoon,  repairs  to  flood  damages,  They
 aie  also  employed  on  special  jobs  such
 as  ballasting,  re-sleepering,  relaying,  con
 struction  of  buildings  and  bridges  etc.  The
 number  of  casual  labour  as  on  31-3-1973
 was  316,890.

 (०)  17,048  were  employed  between.  5  to
 i0  years  and  2773  for  over  0  yeats.

 (d)  Casual  labourers  as  are  found  suit-
 able  by  Screening  Committees  are  already
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 considered  for  regular  posts  as  and  when
 vacancies  arise  but  the  absorbing  potential
 fgainst  regular  posts  is  limited,

 Strike  by  Yunfor  Engineers  in  U.  है

 3666.  SHRI  P.  G.  MAVALANKAR  :

 SHRI  P.  M.  MEHTA  :

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  22,000  Junior  Engineers
 have  beer.  on  an  indefinite  and  general  strike
 since  January  10,  1974,  ie  Uttar  Pradesh;

 (b)  whether  a  similar  strike  has  also  been
 spreading  in  other  parts  of  the  ceuntry;
 and  if  so,  to  what  extent  it  has  affected  the
 States;  and

 (०)  the  steps  taken  by  Government  to
 mect  the  striking  engincers’  demands  ?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C.  PANT):  (a)
 A  majority  of  about  15,000  Junior  Engi-
 reers  working  in  all  the  Engineering  De-
 partments  in  Uttar  Pradesh  (includirg  the
 State  Electricity  Board)  went  on  strike  from
 20th  January,  1974,

 (b)  Information  received  from  various
 States  indicates  that  the  strike  has  not
 affected  other  States.

 (c)  The  Government  of  Uttar  Pradesh
 the  competent  authority  to  deal  with  the
 matter.

 Inadequates  crode  oll  supply  to  Refinertes

 3667,  SHRI  RAMAVATAR  SHASTRI:

 SHRI  K.  MALLANNA  :

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  ;

 (a)  whether.  the  off  Refineries  in  India
 are  operating  far  below  their  capacity  for
 want  of  adequate  crude  supply  thereby
 causing  a  huge  toss;  and

 (b)  #  so,  the  facts  thereof  7
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 TRE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  :  (६)  and  (b).  All  the  four  inland
 refineries  which  are  based  on  indigenous
 crdue  oil  are  processing  the  entire  quanti-
 ties  of  indigenous,  crude  oil  being  supplied
 to  them  from  the  oil  fields  in-Axsam  and
 Gujarat.  Barauni  Refinery  is  also  now
 processing  0.5  to  0.6  million  tonnes  per
 annum  of  imported  Iraqi  crude  oll  in  addi-
 tion  to  indigenous  Assam  Crude.

 As  tegards  the  five  coastel  refineries
 which  are  based  on  imported  crude  oil,
 only  Cochin  Refinery  is  operating  below
 its  capaciay  due  to  a  combination  of  fac-
 tors,  including  difficulties  in  making  crude
 oil  transport  arrangements.  These  difficul-
 ties  are  being  progressively  overcome.

 Prescribed  Yardstick  for  Artisan  Staff  ia
 ह  L.  Is,  Power  Houses  and  Head  Light  in
 Electrical.  Department  on  Indian  Railways

 3668  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  RAILWAYS  be
 to  state

 ta)  whether  there  is  any  yardstick  pies-
 cribed  for  provision  of  artisan  staff  in
 ली  L.  Is  Power  Houses  and  Head  Light
 in  Electrical  Department  on  Indian  Rail-
 ways:

 (b)  whether  there  is  any  prescribed  per-
 centage  of  posts  m  Skilled,  Semi-skilled
 and  Unshilled  Cadres  in  Electrical  Depart-
 ment;

 (९)  whether  staff  have  provided  accord-
 ing  to  the  prescribed  yardstick;  and  if  80,
 the  percentages  on  Eastern  Railway  sepa-
 rately  for  ह  I.  Is  Power  Houses  and  Head
 Lights  Sections  in  Electrical  Department;
 and

 (0)  broad  features  of  the  prescribed  yard-
 stick  and  percentages  for  each  section  in
 Electrical  Department  on  Eastern  Rail-
 way  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  No
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 yardstick  has  been  prescribed  by  the  Rail-
 way  Board.  The  Railways  have  evolved
 their  own  guidelines,

 (b)  No.  ,

 (c)  and  (d).  The  information  is  being
 collected  and  will  be  laid  or  the  Table
 of  the  Sabha.

 Payment  of  ह.  B.  Allowance  to  Medical
 Staff  In  T.B.  Ward,  Rallway  iuspital,

 Danapur  (Eastern  Railway)

 3669.  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  ;

 (a)  whether  Medical  staff  working  in
 T.  B.  Ward  of  Railway  Hospitals  are  paid
 या.  B.  Allowance;

 (b)  whether  है  B.  Allowance  is  not  being
 paid  to  the  Medical  staff  working  in  T.B.
 Ward  in  Danapur  Railway  Hospital  on
 Eastern  Railway  for  the  last  few  years;  ard

 (c)  whether  there  is  any  yardstick  for
 Nurses,  Attandants  and  Safaiwalas  attached
 to  beds  in  Railway  Hospitals  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  =  (SHRI
 MOHD.  SHAFI  QURESHI  ):  (a)  No.

 (b)  Does  not  arise.

 (c)  There  is  a  yardstick  for  creation  of
 posts  of  Nurses  only  and  not  for  Attan-
 dants  and  Safaiwalas.

 Coal  Supply  to  Power  Piants

 3670,  SHRI  RAMAVATAR  SHASTRI  :
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  the  coal-operated  power
 plants  in  the  country  are  facing  closure  on
 account  of  coal  shortage  ;

 (b)  whether  this  has  resulted  in  decline
 in  power  production  in  recent  months  ;
 and
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 (c)  if  so,  the  measures  taken  by  Gove
 erhment  to  supply  coal  to  those  plants  and
 the  Present  position  in  this  regard  ?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C.  PANT)  :
 (a)  Though  the  general  level  of  coal  stocks
 in  the  thermal  power  stations  has  gone
 down,  in  some  cases,  even  to  a  level  of  —
 2  days  consumption,  by  and  large,  no  po-
 wer  station  had  to  shut  down  or  restrict
 the  generation  for  reasons  of  non-availabi-
 lity  of  coal.

 (b)  and  (c).  No,  Sir.  However.  sus-
 tained  efforts  are  being  made  jointly  with
 the  Department  of  Mines  and  the  Ministry
 of  Railways  to  maintain  coal  supplies  to
 the  power  stations  :

 (i)  A  Standing  Linkage  Committee
 has  been  set  up  in  the  Depart-
 ment  of  Mines  to  review  the
 monthly  allocation  of  coal  to
 power  stations.

 (ii)  A  Control  Room  has  been  set  up
 in  the  Ministry  of  Railways  to
 teview  the  daily  supply  and  stocks
 of  coal  at  different  power  sta-
 tions.

 (iii)  A  Joint  Cell  has  been  created  at
 Calcutta  to  revitw  the  loading
 and  allotment  of  wagons  for  mo-
 vement  of  coal  to  thermal  power
 stations.

 Acceptance  of  demands  of  North  Easters
 Railway  Mazdoor  Union,  Samastipur.

 3671,  SHRI  BHOGENDRA  JHA  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 refer  to  the  reply  given  to  Unstarred  Ques-
 tion  No.  2393  on  the  27th  November,
 1973  regarding  demonstration  by  North
 Fostern  Ruilway  Mazdoor  Union  at  Samas-
 tipur  on  30th  October,  973  and  state  :

 (a)  which  of  the  demands  mentioned  in
 the  reply  have  by  now  been  conceded,  imp.
 lemented  or  rejected;  and

 (b)  the  reasons  therefor  ?
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 THE  DEPUTY  MINISTER  IN  THE
 Y  OF  RAILWAYS  (SHRI

 MOHD.  SHAFI  QURESHI)  :  (a)  and  (b).
 A  statement  is  laid  on  be  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT-
 G475/174).

 Openiug  of  Halts  at  Korhalya  between
 Khajauli  and  Jaynagar  Stutions  and  at

 Muraitha  between  Kamtaul  aud  Jogiara
 3672.  SHRI  BHOGENDRA  JHA  :  Will

 the  Minister  of  RAILWAYS  be  pleased  to
 tefer  to  the  reply  given  to  Unstarred  Ques-
 tion  No,  247  on  the  20th  November,
 973  regarding  opening  of  halts  at  Kor-
 haiya  between  Khajauli  and  Jaynagar  Sa-
 tion,  and  at  Muraitha  between  Kamtaul
 and  Jogiara  and  state  :

 (a)  whether  earth  work  througt  shram-
 dan  has  since  been  completed  and  the  halt
 at  Korhaiya  has  started  functioning;  and
 if  not,  he  causes  for  the  delay,

 (b)  whether  the  opening  of  the  halt  at
 Murattha  was  again  examined  after  May,
 3973  and  it  was  decided  to  approve  this
 proposal  ;

 (c)  if  so,  the  salient  features  thereof  ;
 and

 (d)  if  not,  the  causes  for  the  delay  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  Yes,
 The  earth  work  has  been  completed  but
 other  construction  works  are  still  in  pro-
 gress  The  halt  would  be  opened  as  soon
 as  the  same  are  completed.

 (b)  to  (d).  The  proposal  was  re-exa-
 mined  by  the  North-Eastern  Railway  and
 their  report  is  under  scrutiny  of  Railway
 Minustry.

 चुनाव  आयोग  हत्  राजनीतिक  बलों  को  बैठक

 बुलाने  का  हम

 3073,  बी  फूल चन्द  वर्मा  :  क्या  विधि,  न्याय  शोर
 कम्पनी  कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  '

 (कद)  क्या  चुनाव  आयोग  द्वारा  वर्ष  i968  से

 राजनीतिक  दलों  की  मैं ठक  नहीं  बुलाई  गई  है,
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 (a)  धि  हां,  तो  इसके  कया  कारण  हैं!
 (ग)  कया  जनसंघ  दल  के  यक  ते  शुभाम  भावी

 से  कहा  था  कि  उत्तर  प्रदेश  एम  पाठ्य  भ्रान्ति  की  विश्वास

 सभा धो  के  चुनावों  को  शान्तिपूर्वक  सम् पक्ष  कराने  के
 लिए  केन्द्रीय  चुनाव  आयोग  तत्काल  राजनीतिक  बलों
 की  बैठक  बुलाये,  शौर

 (घ)  यदि  हा  तो  उस  पर  क्या  कार्यवाही  को  मई
 थी?

 बिधि,  स्वाय  शोर  कम्पनी  कार्य  संज्ञा लय  में  राज्य
 संजो  थी  मोतीराम सिंह  चौधरी)  :  (क)  निर्वाचित
 आयोग  द्वारा  ives  से  राजनीतिक  दलों  का  कोई
 सम्मेलन  संयोजित  नहीं  किया  गया  है।

 (ख)  मई,  .908  में  राजनीतिक  दल  का  एक
 सम्मेलन  संयोजित  किया  गया  थां  जिसका  प्रयोजन
 3)  अगस्त,  1968  को  जारी  किए गए  निर्वाचन  चिह्न
 (भ्रारक्षण  और  झा बरन)  देश  मे  किए  जाने  वाले
 उपबन्धों  के  बारे  मे  उनके  विचार  जानता  था।  इस  प्रकार
 के  सामान्य  महत्व  का  कोई  प्रश्न  तब  से  नहीं  उठा  1

 (ग)  जी  नहीं।

 (च)  प्रश्न  ही  नहीं  उठता

 इन्दौर-महू  प्रा  गेज  लाइन  का  सर्वेक्षण

 3674  भी  फूलचंद वर्मा  *  क्या  रेल  मंत्री  यह  बताते
 की  कृपा  करेगे  वि

 (क)  क्या  इंदौर-महू  ब्राइ-्मेल  लाइन  वा  सर्वेक्षण

 कार्य  पूरा  हो  गया  है;  प्रौर

 (ख)  दि  हा,  तो  तत्संबंधी  मुख्य  बाते  क्या  है  ?

 रेल  भंसाली में  उपबंधों  (श्री  मुहम्मद शो  कुरेशी  a

 (क)  जी  हां।

 ब)  इन्दौर  से  मऊ  तक  बडी  लाइन  का  विस्तार

 करने  के  लिए  किये  गये  टोह  सर्वेक्षण  से  ज्ञात  सभा  है
 कि  2  3:  कि०  मी०  लम्बी  इस  लाइन  की  लागत

 2.43  करोड़  रपये  प्रायेगी  भौर  उसके  खुलने  के  कई

 कर्ष  प्रतिफल  नकारात्मक  होगा  ।  रिपोर्ट  की  मिश्रित

 समुचित  जांच-पाताल  हो  जाने  के  पश्चात्‌  इस  अ्रलाभप्रद
 पर् को जनों  को  त्याग  दिया  गया  है।
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 |... अ  regarding  Ganga-Couvery  Link
 Project

 3675.  SHRI  K.  RAMAKRISHNA
 REDDY:

 SHRI  SHYAM  SUNDER  MOHA-
 PATRA  :

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state  :

 (a)  the  progress  made  in  regard  to
 Ganga—Cauvery  Link  Project  ;

 (b)  whether  International  Development
 Bank  aid  has  been  sought  therefor  ;  and

 (c)  whether  State  Governments  are  fa-
 vouring  this  proposal  ?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C.  PANT)  :
 (a)  and  (c).  Studies  of  surpluses  and
 deficits  of  various  sub-basins,  basins,  areas
 and  regions  needed  for  identification  of
 links  connecting  different  river  systems  and
 further  investigations  required  thereafter
 are  proposed  to  be  undertaken  in  the  Fifth
 Pian.  It  is  expected  that  about  Rs.  3.5
 crores  may  be  available  for  these  studies
 and  investigations  during  the  course  of  the
 kifth  Plan.  The  studies  and  investigations
 are  proposed  to  be  carried  out  in  associa-
 tion  with  the  State  Governments  con-
 cerned.

 (b)  No,  Sir.

 Cost  and  Completion  of  Macheria-Secun-
 derabad  Railway  Line

 3676.  SHRI  ‘K.  RAMAKRISHNA
 REDDY:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  the  progress  of  Macherla-Secundera-
 bad  New  Line;

 (b)  action  proposed  to  be  initiated  dur-
 ing  1974-75;  and

 (c)  the  total  cost  of  the  project  and  by
 what  time  the  new  line  would  be  complet-
 ed?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  (a)  and  (b).
 A  BG.  Rail  link  will  be  established
 between  Macherla  and  Secunderabad  after
 completion  of  Nadikude-Bibinagar  B.G.
 new  line  project  and  conversion  of
 Macherla-Guntur  to  Broad  Gauge.  Both
 these  projects  have  been  included  in  the
 1974-75  budget  for  construction.

 (0)  The  projects  have  been  estimated  to
 Cost  Rs.  22.82  crores.  Target  date  for  the
 completion  of  the  projects  is  ist  April,
 1979,

 Complaints  received  in  regard  to  by-elec-
 tion  to  West  Bengal  Assembly

 3677.  PROF.MADHU  DANDAVATE  :
 Will  the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  the  Election  Commission
 has  received  complaints  regarding  terrorism,
 forcible  capture  of  booths  and  threats  to
 opposition  candidate  with  arms  during  the
 by-election  to  Assembly  from  Ghaighata
 constituency  in  West  Bengal  ;

 (b)  whether  the  socialist  party's  candi-
 date  withdrew  from  the  contest  in  protest
 against  these  unfair  means;  and

 (c)  what  steps  have  been  taken  to  put
 an  end  to  these  undemocratic  practices  that
 mare  fair  and  free  elections  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW.  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  NITIRAT
 SINGH  CHAUDHARY)  :  (a)  Yes,  Sir.

 (b)  Written  intimation  from  the  Socia-
 list  Party  of  its  decision  to  withdraw  its
 candidate  was  received  by  the  returning
 Officer  at  about  4  P.M.  on  the  date  of  poll.

 (c)  Fresh  poll  was  ordered  by  the  Elec-
 tion  Commission  to  be  taken  on  the  28th
 February,  4974  in  the  eleven  affected
 ling  stations.  Simultaneously,  the  Comanis-
 sion  requested  the  Chief  Secretary  to  the
 Government  of  West  Rengal  to  make



 17  |  Written  Answers

 adequate  arrangements  for  muintaining  law
 and  order  and  to  ensure  free  and  fair  elec-
 tions.  In  addition,  the  Commission  has
 also  directed  the  Chief  Election  Officer
 of  the  State  to  make  a  thorough  inguiry
 into  the  incidents.

 Sittstion  Threat  to  Major  Reservations

 3678.  SHR]  DEVINDER  SINGH  GAR-
 CHA  :

 SHRI  R,  5.  PANDEY  ;
 Will  the  Minister:  of  IRRIGATION  AND

 POWER  be  rleased  to  state  :

 {a)  whether  there  is  any  siltation  threat
 to  22  major  reservoirs  in  the  country  ;  and

 {b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  DEPUTY  MINISTFR  IN  THF
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  (a)  and  (b).  Surveys  and  in-
 vestigations  so  far  carried  out  for  assessing
 the  rate  of  siltation  in  some  of  the  reser-
 voirs  in  the  country  have  indicated  that  the
 actua]  siltation  is  somewhat  higher  than
 expected,  but  this  is  not  considered  to  be
 of  any  serious  consequence  to  the  life  of
 the  storage  reservoir.  However,  before  a
 reliable  conclusion  regarding  the  rate  of
 siltation  can  be  drawn,  the  observations
 will  have  to  be  continued  for  a  number  af
 years,

 For  reducing  the  rate  of  siltation  in  the
 reservoirs,  watershed  management  and  soil
 conservation  measures  are  being  carried  out
 in  the  catchments  of  2  river  valley  pro-
 jects  under  the  Centrally  sponsored  pro-
 gramme  of  the  Ministry  of  Agriculture.

 Construction  of  Ring  Rallway  in  the
 Capital

 3679.  SHRI  N.  K.  SANGHI  :  Will  the
 Miniser  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  in  view  of  the  present  oil
 situation  and  unsatisfactory  public  trans.
 port  service  in  Delhi,  Government  have
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 taken  any  staps  to  expedite  construction  of
 Ring  Railway  in  the  capital:  and

 (b)  if  so,  what  is  the  present  progress
 in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  and
 (b).  A  special  Railway  Organisation  is
 conducting  techno-cconomic  feasibility  sur-
 veys  for  a  Mass  Rapid  Transit  System  for
 Delhi  which  had  been  earlier  recommended
 by  the  Metropolitan  Transport  Team  cons-
 ituted  by  the  Planning  Commission.  The
 exact  scope  of  the  work  and  the  phasing,
 if  any,  will  be  determined  on  receipt  of  the
 Reports  of  the  Railway  Team.

 Progress  made  on  Provision  of  Tube  Rail-
 way  system  in  Bombay  and  Calcutta

 3630  SHRI  N.  K  SANGHI  :
 SHRI  SAMAR  GUHA  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  ;

 (a)  the  progress  so  far  made  on  the
 provision  of  tube  Railway  system  oun
 Bombay  and  Calcutta  ;  and

 (b)  steps  taken  fo  expediie  work  om
 these  projects  १

 THF  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  and

 (b).  A  statement  is  attached.

 STATEMENT

 BOMBAY  ;

 For  Bombay  City,  the  scheme  of  Mass
 Rapid  Transit  comprises  surface  railway
 lines  from  Goregaon  and  Kurla  by  the
 side  of  the  suburban  lines,  terminating  with
 a  short  length  of  underground  railway  at
 Fort  Market.  The  final  location  survey
 and  detailed  plan  is  in  hand  and  ts  expect-
 ed  to  be  completed  in  1974,  An  amount
 of  Rs,  4.65  crores  has  been  allotted  in  the
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 budget  for  1974-75  to  enable  the  cons-
 truetion  of  this  line  to  be  taken  in  hand.
 The  scheme  is  expected  to  take  5  years  to
 complete,

 In  addition,  a  tube  Railway  from  Colaba
 to  Kurla  via  Bandra  is  under  consideration
 and  feasibility  studies  are  progressing.

 CALCUITA  :

 For  Calcutta  city,  a  rapid  transit  under-
 ground  railway  line  from  Tollyguaj  to
 Dum  Dum  has  been  planned  and  cons-
 trvetion  work  which  was  taken  up  in  972
 is  in  progress.  The  work  is  being  done
 with  the  assistance  extended  by  the  Go-
 vernment  of  the  U.S.S.R.  The  Project  is
 programmed  to  be  completed  by  1979,

 Survey  for  Assessment  of  Hydel  Potential
 of  Hhnachal  Pradesh

 368l.  SHRI  K.  M.  MADHUKAR  :

 SHRI  B.  S.  BHAURA  :

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state  :

 (a)  whether  Government  have  made
 any  survey  to  assess  hydel  potential  of
 Himachal  Pradesh  ;

 (b)  if  so,  the  main  features  thereof  and
 how  far  it  could  solve  the  energy  crisis  ;
 and

 (c)  if  not,  the  reasons  therefor  ?

 THE  DFPUTY  MINISTER  IN
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA.
 SAD)  :  (a)  to  (c).  The  assessment  made
 by  Himachal  Pradesh  shows  the  hydro
 electric  potential  in  the  State  as  500  MW
 ¢continuotws)  as  indicated  below  a

 THE

 Yamuna  Basin  «.  a  20  MW

 Satluj  Basin  2400  MW

 Beas  Basin  s-  §=320  MW

 Ravi  Basin  630  MW

 Chenab  Basin  ees  630  MW
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 The  power  potential,  if  developed.  will
 help  to  a  large  extent  in  meeting  the
 requirements  of  energy  in  the  Northern
 Region.  Hydro  electric  projects  totalling
 an  installed  capacity  of  500  MW  ure  al-
 ready  under  construction  im  the  State.
 Development  of  hydro  electric  power  is
 given  high  priority  in  the  Plan,  consistent
 with  the  availability  of  resources.

 Shortage  of  Power  in  Agricultural  Farms
 In  Northern  States

 3682.  SHRI  GAJADHAR  MAJHI  :

 SHRI  K.  MALLANNA  :

 Will  the  Minister  of  IRRIGATION ™
 AND  POWER  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 there  is  acutc  shortage  of  power  in  agricul-
 tural  farms,  particularly  in  the  Northern
 States  ;  and

 (b)  if  so,  the  steps  Government  propose
 to  take  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  (a)  and  (b).  The  availabilty  of
 power  in  the  States  of  the  Northern  Region
 is  not  adequate  to  meet  the  full  demand.
 However,  within  the  available  quantum  of
 energy,  a  high  priority  has  been  accorded
 by  the  States  to  supply  of  power  for  agri-
 cultural  purposes.  Power  /Energy  cuts  have
 apphed  mainly  to  non-agricultural  loads
 and  load  staggering  has  also  been  intro-
 duced  to  umprove  the  availability  of  pawer.

 Steps  have  been  taken  to  maximise  gene-
 tation  from  the  thermal  stations  in  the
 region  and  also  to  mavimise  availability
 of  generation  and  transmission  facilities  by
 interconnected  operation.  —_Inter-regional
 transfer  of  power  is  also  being  arranged.
 In  addition,  in  order  to  augment  the  energy
 supply  for  the  rabi  crop.  the  power  supply
 from  Bhakra  to  the  Nangal  Fertilizer  Fac-
 tory  has  been  reduced  from  24  MW  to
 68  MW  in  the  current  month.

 The  essential  power  requirements  for
 agricuture  are  thus  being  met.
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 ‘Violation  of  Provision  of  Companies  Law

 3683,  SHRI  NAWAL  KISHORE  SIN.
 HA  :  Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  395  on  the  20th
 November,  973  regarding  violation  of
 frovisions  of  Companies  Law,  and  state  :

 (a)  whether  the  information  regarding
 names  of  companies  which  were  found  to
 have  violated  the  provisions  of  the  Com-
 panies  Act  during  970-7l  and  ‘1971-72
 has  since  been  collected  ;

 (b)  if  so,  the  particulars  thereof;  and

 (४)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDAB-
 RATA  BARUA)  :  (a)  No,  Sir

 (b)  Does  not  arise.

 (ec)  There  are  about  36000  Companies
 in  the  country  and  on  an  average  about
 6000  prosecutions  are  launched  every  year
 against  2000  com~anies.  The  violations
 are  mainly  of  a  routine  nature  such  as
 non-filing  of  balance  sheets,  belated  holding
 of  statutory  meetings,  non-holding  of  An-
 nual  General  Meetings  and  non-submission
 of  statutory  returns.  Statistical  details  in
 respect  of  these  violation  are  given  in  the
 annual  report  on  the  working  of  the  Com-
 panies  Act  which  is  placed  before  the
 Parliament.

 Since  the  compilation  of  comprehensive
 information  regarding  the  names  of  the
 companies,  the  violation  in  each  case,  the
 action  taken,  the  enquiries  pending  etc.  in
 respect  of  prosecutions  launched  during  a
 two  years  period  would  have  involved
 considerable  time  and  labour,  the  Depart-
 ment  of  Parliamentary  Affairs,  has,  at  the
 instance  of  this  Department,  approached
 the  Committee  on  Government  Assurances
 on  Zist  January,  974  to  exempt  this  De-
 partment  from  fulfilling  the  assurance  in  its
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 present  form.  The  reactions  of  the  Cony
 Mtittee  have  not  yet  been  made  avnilable
 to  us.  :

 Application  of  Foreign  Exchange  Regulation
 Act  to  Foreign  Companies

 3684.  SHRI  VEKARIA  :
 SHRI  ARVIND  M.-PATEL  :

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  some  of  the  foreign  com-
 panies  had  been  indulging  in  contracting
 or  sub-licencing  prior  to  the  coming  into
 operation  of  Foreign  Exchange  Regulation
 Act,  1973;  and

 (b)  if  so,  particulars  of  those  companies
 and  how  they  have  been  dealt  with  now
 under  the  Foreign  Exchange  Regulation
 Act,  973  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDAB-
 RATA  BARUA):  (a)  and  (hh).  The
 information  is  being  collected  and  it  will
 be  laid  on  the  Table  of  the  House.

 Revision  of  Policy  regarding  Production
 of  Wagons

 3685.  SHRI  VEKARIA  :

 SHRI  0,  P.  JADBJA  :
 Will  the  Minister  of  RAILWAYS  —  be

 pleased  to  state  :

 (a)  whether  railways  have  revised  their
 policy  regarding  production  of  wagons  ;

 (b)  if  so,  the  salient  features  thereof  ;

 (c)  whether  it  has  recently  placed  an
 order  for  500  wagons;  and

 (d)  if  so,  with  whom  and  on  what
 terms  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI)  :  (a)  No.

 (b)  Does  not  arise.
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 (०)  Recently  no  wagon  orders  have  been
 placed.

 (d)  Does  not  arise.

 False  Sabmission  of  Monthly  Reports  by
 Gupervisory  Staff  of  P,  F.  Section  D.  A.

 O.  New  Delhi  (Northern  Railway)

 3686,  SHRI  DHAN  SHAH  PRADHAN  :
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to  Un-
 starred  Question  No,  3365  on  the  4th  De-
 cember,  1973,  regarding  false  submission
 of  monthly  reports  by  Supervisory  .  staff
 of  एक,  Section  D.A.0.,  New  Delhi  (Nor-
 thern  Railway)  and  state  :

 (a)  Whether  the  disciplinary  proceedings
 against  the  remaining  two  employees  have
 been  finalised  ;  and

 (b)  if  so,  the  result  thereof  ?

 THE  DEPUTY  MINISTER  IN
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  and
 (b).  Out  of  the  remaining  two  employees,
 the  disciplinary  proceedings  have  becn  fina-
 lised  in  respect  of  one.  One  set  of  pasves
 und  two  sets  of  PTOs  have  been  stopped
 in  his  case.  In  respect  of  the  other  emp-
 layee,  the  proceedings  are  still  in  progress.

 THE

 Non  payment  of  dues  to  Booking  Clerks
 working  at  Sahibabad  Delhi  Division

 (Northern  Rallway)
 3687.  SHR!  MAHADEFPAK  SINGH

 SHAKYA  :  Will  the  Minister  of  RAITL-
 WAYS  be  pleased  to  state  :

 (a)  whether  some  Booking  Clerks  now
 working  at  Suhibabad—Delhi  Division—
 Northern  Railway  have  not  been  paid  their
 dues  for  period  of  their  sickness  pertaining
 to  December,  972  ;

 (b)  if  so,  reasons  for  such  an  inordinate
 delay  ;  and

 (c)  whether  Government  propose  to
 take  any  corrective  action  against  such  staff
 who  intentionally  subject  such  payments
 to  unneccary  delay  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  No.

 (b)  and  (¢)  Do  not  arise,

 Transfer  of  Office  Clerks  working  in  Com-
 mercial  Brauch,  Divisional  Office,  New

 Dethi  (Northern  Railway)
 3688.  SHRI  MAHADE!PAK  SINGH

 SHAKYA  :  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  ;

 (a)  whether  some  Office  Clerks  grade
 430-300Q(/AS)  working  in  Commercial
 Branch,  Divisional  Office,  Northern  Rail-
 way,  New  Delhi  were  transferred  to  Re-
 fund  Section  of  Headquarters  Office  in  the
 month  of  February.  972  on  the  basis  of
 some  anonymous  complaint  ;

 (b)  if  so,  whether  any  opportunity  was
 afforded  to  the  employees  to  clear  the
 charge  against  them  if  not,  the  reasons
 therefor  ;

 (c)  whether  these  employees  bave  not
 been  paid  thei:  Icave  salary  of  several
 months  pertaining  to  the  year  1972;  and

 (d)  if  so,  the  reasons  therefor  and  the
 action  taken  against  the  staff  at  fault  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  and
 (b)  Only  one  Clerk  who  had  worked
 continuously  in  the  same  section  for  about
 6  vears  was  transferred  on  administrative
 grounds,

 (c)  No.

 (d)  Does  not  arise.
 \

 Suspension  of  sub-Heads  of  DAO,  New
 Delhi,  (Northern  Railway)

 3689.  SHRI  MAHADEFPAK  SINGH
 SHAKYA  :  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  :

 (a)  whether  some  Sub-heads  grade  Rs.
 240—380(AS)  working  in  the  office  of  the
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 Divisional  Accounts  Officer  Northern  Rail-
 way,  New  Delhi,  were  suspended  in  the
 year  1973  on  the  charge  of  serious  mis-
 conduct  ;

 d)  if  so,  whether  any  charge-sheet  for
 infliction  of  major  penalty  has  been  issued
 to  such  employees  ;

 (c)  whether  any  statutory  enquiry  under
 Discipline  and  Appeal  Rules  hus  been
 erdered  ;  and

 (d)  if  so,  with  what  result  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAITWAYS  (SHRI
 MOHD.  SHAFI[  QURISHI)  :  (a)  Yes,
 only  one.

 (b)  Yes.

 (c)  Yes.
 Wd)  The  enquiry  is  still  in  progress.

 Supply  of  Petroleum  Products  to  Nepal

 3690.  SHRI  5.  १.  KRISHNAN  :
 SHRI  SAGANNATH  MISHRA.

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state
 the  quantity  of  Petroleum  Products  being
 supplied  by  India  to  Nepal  and  the  terms
 of  the  agreement  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAH  NAWAZ
 KHAN)  ;  The  supplies  of  Petroleum  Pro-
 ducts  made  to  Nepal  during  973  were  of
 the  order  of  73,000  tonnes.

 A  Nepalese  Delegations  visited  India  in
 tebruary,  974  and  held  discussions  with
 the  Indian  Delegation.  The  quantum  of
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 supply  of  POL,  products  to  Nopal  wes
 reviewed  at  these  discumions,  Bo  waa  ag-
 reed,  inter  alia,  that  for  the  requisements
 above  and  beyond  that  India  bad  already
 under  taken  to  supply  to  Nepal,  Nepal  Oil
 Corporation  and  the  Indian  Ol  Corpote-
 tton  would  co-operate  closely  ४0  aa  to  fact-
 litate  Nepalese  imports  of  PQL  ites.  It
 was  also  agreed  that  India  would  provide
 facilities  for  handling,  transport,  storage
 and  refining  and  would  also  make  suitable
 supply  arrangements  to  provide  to  Nepal,
 on  a  product  exchange  basis,  the  mix  of
 POL  items  required  by  Nepal.

 Rise  fn  cost  of  continuing  Irrigation  Pro-
 jects  in  Kerala

 3691  SHRI  K  P,  UNNIKRISHN  AN:  ;
 SHRI  VAYALAR  RAVI  :

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state  :

 (a)  whether  the  estimated  cost  uf  each
 continuing  wngawon  project  in  the  State
 of  Kerala  has  now  risen  due  to  rise  in
 cost  of  materials,  land  and  labour  sates;
 and

 (b)  if  so,  how  far  the  estimated  costs
 have  risen  and  to  what  extent  the  increase
 in  the  cost  has  been  neutralised  by  inc-
 reased  central  assistance  ?

 THF  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  (a)  Yes.  Sir.

 (b}  The  original  estimated  cost  at  the
 time  of  sanction  and  the  present  estimated
 cast  of  the  seven  major  continuing  uriga-
 tion  projects  in  Kerala  are  given  below  :—

 (In  lakhs  of  Rupces)

 Name  of  Project
 ge

 Original  esuma-  Present  estina-

 Pertyar  Valley
 Kallada  :
 Pamba_.  .
 Kuttiads  i  .
 Chitturpuzha
 -Kanhirapuzha  नि
 Pazhassi  =  न +3

 ०५४८

 #
 ि

 ted  vost  at  the  ted  cost
 time  of  sanction

 548  00  650  oO
 3328.00  4500  00

 383  3  4890  00
 496.04  4520.00
 106.  624

 F  365  0  926.  5
 442.40  462.00
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 Irrigation  is  a  State  subject  and  funds
 for  tie  execution  of  itrigation  projects  are
 provided  by  the  State  Governments  within
 the  framework  of  their  overall  develop.
 otertal  Plans.  The  central  ussistance  to  the
 State  Plans  is  given  in  the  form  of  block
 loans  and  grants,  not  related  to  any  parti-
 cutar  sector  of  development  or  project.

 Exploration  of  Power  Potential  in  Kerala

 3692.  SHRI  K.  ह.  UNNIKRISHNAN  :
 SHRI  VAYALAR  RAVI  :

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  please  to  state  :

 (a)  whether  Government  ure  aware  that
 the  availability  of  cheep  Hydel  Power  in
 the  State  of  Kerala  has  helped  to  a  great
 extent  to  relieve  the  power  crisis  in
 Southern  States  and  there  is  immense  po-
 tentiality  for  further  developing  the  hydel
 power  in  that  State;  and

 (b)  it  ५०,  what  special  measures  Govern-
 ment  have  taken  or  piopose  to  take  to
 fully  exploit  this  power  potential  to  meet
 any  futuic  power  crisis  ?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C  PANT)  :
 (a)  and  (b)  Yes,  Sir.  According  to  the
 hidso  electuce  survey  carried  out  by  the
 CWAPC,  hydro  electric  potential  in  the
 State  of  Kerala  is  925  MW  _  continuous
 equivalent  to  an  energy  output  of  8100
 milion  KWh  per  year.  Out  of  this  po-
 tentil,  about  300  MW  continuous  have  been
 develuped  in  power  stations  with  an  ins-
 talled  capacity  of  624.5  MW.  Further
 projects  with  an  installed  capacity  of  975
 MW  and  utilising  a  potemal  of  320  MW
 continuous  are  under  construction.
 Schemes  with  an  installed  capacity  of  475
 MW  and  utilising  a  potential  of  2i6  MW
 have  been  investigated  and  the  project  re-
 ports  are  under  examination.

 It  is  the  policy  to  accelerate  the  utili-
 gation  of  hydro  electric  potential  in  the
 State  so  as  to  meet  the  growing  electrical
 power  requirements  within  the  availability
 of  resources.
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 Supply  of  Kerosene  ON  fo  various  States

 3693.  SHRI  SAMAR  GUHA  :  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state  ;

 (a)  the  break-up  of  the  supplies  of  ke-
 rosene  to  different  States  during  the  period
 of  last  six  months  ;

 (b)  the  steps  taken  or  proposed  for
 meeting  the  shortage  of  kerosene  supplies
 tu  different  States  ;

 (c)  whether  West  Bengal  is  suffering
 from  acute  shortage  of  kerosene  supply  ;
 and

 (d)  af  so,  facts  thereabout  and  the  steps
 taken  to  meet  the  crisis  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  (a)  Required  information  is
 given  in  the  statement  laid  on  the  Table
 of  the  House,  [Pluced  in  Library.  See  No.
 |  T-6476  may.

 (b)  to  (d)
 in  diesel  demand  to  meet  the  priority  needs,
 particularly  of  the  agricultural  sector,  it  is
 necessaly  to  economise  in  the  use  of  kero-
 sene  oil  to  the  maximum  extent  possible
 at  least  tll  June  1974,  In  order  to  maxi-
 mise  diesel  oi]  production  kerosene  quotas
 to  all  States  were  reduced  by  5  per  cent
 in  January,  20  per  cent  in  February  and
 5  per  cent  in  March  1974,  Such  curtail-
 ment  of  quotas  will  be  necessary  upto  Jane
 ‘1974,  All  States  including  West  Bengal
 have  been  advised  to  ensure  equitable  dix-
 tribution  of  available  supplies  and  to  take
 steps  against  hoarding  and  black  marketing
 of  the  product.

 In  view  of  the  large  increase
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 Schemes,  Sanctieued  by  RELC.  during
 3972.73

 3694.  SHRI  PRABODH  CHANDRA  :
 SHRI  RAM  BHAGAT  PAS-

 WAN  :

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state  :

 (a)  whether  Rural  Electrification  Car-
 poration  had  sanctioned  227  schemes  dur-
 ing  1972-73,  ;  and

 (b)  if  so,  the  main  particulars  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  :  (a)  and  (७),  The  Rural
 Electrification  Corporation  has  sanctioned
 200  schemes  of  the  various  State  Electricity
 Boards  during  the  year  ‘1972-73.  In  ad-
 dition,  27  schemes  for  extension  of  electricity
 to  Harijan  Bastis  adjoining  the  villages
 already  electrified  were  ulso  sanctioned.
 The  details  are  given  in  the  statement  laid
 on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-6477/74]

 Supply  of  power  by  Thermal  Stations

 3695.  SHRI  PRABODH  CHANDRA  :
 SHRI  YAMUNA  PRASAD  MAN-

 DAL  :

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state  :

 (a)  whether  thermal  stations  in  the
 country  have  registered  an  increase  of
 50  per  cent  in  power  supply  ;  and

 (b)  if  80,  the  reasons  for  power  shortage
 in  spite  of  the  increase  in  supply  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  STIDDHESHWAR
 PRASAD)  (a)  and  (b)  The  total  energy
 generated  from  the  thermal  power  stations
 in  the  country  during  973  was  substantial-
 ly  the  same  as  that  in  1972,  Due  to  in-
 crease,  in  demand  for  power,  the  power
 shortage  continues  to  persist.
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 Suspension  of  Supply  of  Crude  from  traq
 for  Cochin  and  Baraunt  Refineries

 3696.  SHRI  PRARODH  CHANDRA  :

 SHRI  YAMUNA  PRASAD  MAN-
 DAL:

 Will  the  Minister  of  PETROLBUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  supply  of  Iraqi  crude  on
 Government  account  to  Cochin,  Barauni,
 8880  and  Burmah  Shell  refineries  has
 been  suspended;  and

 (b)  if  80,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWA7
 KHAN)  :  (a)  No,  Sir.

 (b)  Does  not  arise,

 Categories  of  Railway  Employees  resorted
 to  Strikes  during  1971-72,  1972-73  and

 ‘1973-74

 3697.  SHRI  SHANKERRAO  SAVANT  :
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  which  categories  of  Railway  emp-
 loyees  resoited  to  strikes  during  1971-72,
 1972-73  and  ‘1973-74  till  the  end  of
 February;

 (b)  what  was  the  number  of  employees
 involved  in  each  strike;

 (c)  what  was  the  loss  sustained  by  the
 Railways  on  account  of  each  of  these
 strikes;  and

 (d)  steps  taken  or  proposed  to  be  taken
 to  avoid  these  strikes  in  future  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  to  (d)
 On  the  Railways,  there  are  incidents  of
 agitations  arising  out  of  various  causes
 when  for  short  or  long  durations  work  pots
 held  up.  Spoaking  generally  of  major  strik-
 es  during  97I-72,  ‘1972-73  and  1973-74,

 it  may  be  stated  that  in  major  strikes
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 staff  involved  were  of  Inco  sheds  (main-
 tenance),  loco  crew  (steam,  diesel  or
 electric),  carriage  and  wagon  department,
 and  of  Inte,  by  some  SMs/ASMs  yard
 staff,  guards  and  even  some  gangmen.

 Most  of  these  work  stoppages  are  short
 lived  and  take  place  on  account  of  some
 minor  incidents.  In  such  cases  often  the
 staff  are  allowed  to‘resume  duty.  However,
 in  cases  of  major  strikes  which  cause  work
 stoppage  for  long  periods,  the  number
 involved  varied  from  00  to  about  22000
 as  in  August  973  strike  of  locomen.  The
 loss  in  mandays  of  such  major  strikes  had
 been  computed  over  the  years  as  follows  :

 1971-72  nearly  4.24  lakhs

 1972-73  nearly  .2  lakhs

 ‘1973-74  so  far  nearly  4.5  lakhs,

 The  Joss  to  the  Railway,  due  to  strikes
 and  agitations  in  1971  was  Rs.  .4  crores
 and  Rs,  .9  crores  in  1972,  During  1973,
 the  total  loss  sustained  due  to  strikes/agita-
 tions,  particularly  by  loco  running  staff
 is  about  Rs.  2i  crores,

 There  is  no  doubt  that  labour  relations
 on  Indian  Railways  is  a  subject  that  re-
 quires  persistent  attention  and  im  this  con-
 text  there  have  been  several  special  meet-
 ings  with  labour  representatives  under  the
 aegis  of  the  recognised  Federations  which
 have  been  useful.  The  Permanent  Negotrat-
 ing  machinery  and  the  Joint  Consultative
 Machinery  which  have  been  functioning
 constitutionally  over  the  last  two  decades
 are  to  be  utilised  more  purporefully  than
 before.  Not  only  so,  a  conference  was  con-
 vened  on  4th  February,  974  and  it  was
 attended  by  some  Members  of  Parliament
 interested  in  labour  problems,  some  lead-
 ers  of  Central  Trade  Unions  and  represen-
 tatives  of  two  recognised  Federations.
 The  policy  of  one  union  in  one  industry

 has  been  accepted  in  principle.
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 Indigenous  Production  of  Oil

 3698.  SHRI  SHANKERRAO  SAVANT:

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  the  quan-
 tum  of  indigenous  production  of  oil  during
 the  last  three  years  till  the  end  of  Febru-
 ary,  1974,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  The  Indigenous  production  of
 crude  oil  during  the  year  1971,  972
 973  and  974  (upto  February  974)  is
 given  below  :

 (Thousand  tonnes)
 Year  Crude  oil  production

 1971  78685
 972  7373
 973  79
 974  (upto  Feb.  974)  1176"

 *Provisional  (based  on  despatches)

 Clearance  af  Hydraulic  Electricity  Projects
 fa  Maharashtra

 3699.  SHRI  SHANKERRAO  SAVANT:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  the  names  of  hydraulic  electricity
 projects  in  Maharashtra  which  have  been
 cleared  by  the  Centre  after  the  award  given
 by  the  Krishna  Waters  dispute  Tribunal;
 and

 (b)  what  is  the  potentiality  of  each  of
 these  projects  ?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C.  PANT):
 (a)  No  such  projects  have  been  cleared  so
 far.

 (b)  Does  not  arise.
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 Indigenous  manufacture  of  Chenticals
 which  are  belng  hnported

 3700.  SHRI  SHANKERRAO  SAVANT:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  which  of  the  chemicals  are  still
 being  imported  from  abroad;  and

 (b)  what  attempts  are  being  made  to
 manufacture  them  in  India  and  with  what
 success  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN).  (a)  Besides  fertilizers,  certain
 important  Drugs  and  Drug  intermediates,
 some  of  the  important  chemicals  which  are
 being  imported  are  given  below  :—

 i,  Soda  Ash.
 2.  Caustic  Soda.
 3.  Sod.  Bleaching  Powde:
 4.  Sod.  Bichiomates
 s.  Potassium  Carbide.
 6.  Sodium  Hydrosuiphite.
 7.  Calcium  Carbide.
 है,  Mercury.
 9  Phosphoric  Acid.

 10.  Muriate  of  Potash  (Pure).
 .  Potassium  Chloride  (commercial)
 12,  Sodium  Nitrate  (Natural).
 13.  Sodium  Nitrate  (Synthetic),
 4,  Sodium  Nitrite.
 ws  Hydrochloric  Acid,
 16.  Ammonium  Chloride.
 17.  Sodium  Dichromate.
 18.  Synthetic  Cryolite.
 19.  Atuminium  Fluoride.
 20,  Refrigerant  Gases.
 2i,  Potassium  Chlorate.
 22.  Calcium  Carbonate
 23.  Hydrogen  peroxide.
 24.  STPP  (Sodium  Tripoly  Phosphate).
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 25,  Ceprofactam.
 26.  DMT.
 27.  Aniline.
 28.  Methanol.
 29,  LDPolyethylene,
 30.  H.D.  Polyethylene.
 3i.  PVC.
 32.  Maleic  Anhydride.
 33.  Polypropylene.
 34,  Ethylene  Glycol.
 35.  Alkyl  Dodacyl  Benzene.
 36.  Phthalic  Anhydride.
 37,  Melamine,
 38.  Pentacrythritol.
 39.  Ammonium  nitrate.
 40.  Phosphorus  Pentoxide.

 In  addition,  various  types  of  Pesticides,
 including  insecticides,  weedicides,  plant
 growth  regulants,  etc.  are  also  being  im-
 ported.

 (b)  In  so  far  as  fertilizers  are  concern-
 ed,  the  total  domestic  availability  falls  short
 of  requirements  and  the  gap  has  to  be
 bridged  by  imports  to  the  extent  possible.
 Continuing  efforts  are  being  made  to
 maximise  indigenous  production  in  existing
 units  and  also  to  expedite  commissioning
 of  new  plants.

 For  all  other  chemicals  as  well  which
 are  still  being  imported  to  the  extent  ot
 the  shortfall  which  can  be  manufactured
 indigenously,  steps  have  been/are  being
 tausn  to  instal  new/expanded  production
 capacity.

 Strike  by  Wagon  Examiners  aud  Station
 Masters  of  North  Eastern  and  South

 Eastern  Railways
 3701.  SHR!  NARENDRA  SINGH  :  will

 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  Wagon  Examiners  and
 Station  Masters  of  North  Eastern  and  South
 Eastern  Raliways  went  on  strike  recently;
 and
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 (0)  if  80  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  and  (b).
 Train  examiners  on  certain  sections  of
 North  Eastern  Railway  and  South  Eastern
 Railway,  and  Station  Musteis  only  m
 certain  sections  of  South  Eastern  Railway
 resorted  to  work  to  rule  movement  to
 press  for  better  pay  scales  and  better  ser-
 vice  conditions.

 Siltage  ॥ ह  Gobind  Sagar  Dam  at  Nangal

 3702.  SHRI  MOHINDER  SINGH  GILT:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state;

 (a)  whether  Gobind  Sagar  Dam  at
 Nangal  is  getting  silted  at  a  much  faster
 rate  than  estimated  by  the  planness  at
 the  time  of  its  construction  and  there  ts
 8  threat  of  serious  dislocations  of  power
 sapply  and  irrigation  facilities  to  Punjab
 and  other  parts  of  the  Northern  India,  and

 (b)  if  so,  the  steps  being  taken  to  meet
 the  situation  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHIRE  SIDDHFSHWAR  PRA-
 SAD):  (a)  the  observations  carried  out
 for  the  first  five  years  of  the  reservoir  in-
 dicated  the  rate  of  silting  to  be  slightlv
 higher  than  that  anticipated  in  the  Project
 Report,  Observations  pertaining  to  the
 subsequent  years,  however,  reveal  that  the
 rate  of  silting  has  declined.  In  view  of
 this,  there  is  no  threat  to  the  urmgation  and
 power  facilities  to  Punjab  and  other  parts
 of  Northern  India  on  this  account.

 (b)  Soil  conservation  measures  to  reduce
 silting  have  been  undertaken  in  the  catch-
 ment  area  by  the  Himachal  Pradesh  Gov-
 ernment.

 75  LSS,73~--5
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 बीकानेर,  जोधपुर,  फिरोजपुर,  लक्ष्मण  तथा  इसाहआाब
 दि वोल तों  में  स्टेशनों  पर  सोच  देखने  के  लिए

 सारी  किए  गए  लाइसेंस

 3703.  को  पत्ता  लाल  बाईपास:  जया  रेल
 मस्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  बीकानेर,  जोधपुर,  फिरोजपुर,  दिल्ली,
 लखनऊ  और  इलाहाबाद  डिवीजनों  में  कितने  रेलवे
 स्टेशनों  पर  चाय,  पान,  बीवी,  दूध,  दही,  मिठाई,  पूरी
 तथा  बेटी  बचने  तथा  जलपानगृह  चलाने  के  लिए  बर्ष
 973  में  कितन  नये  लाइसेंस  दिये  गये  हैं?

 (ख)  उनमे  से  कितने  लाइसेंस  प्रनुसुचित  जातिया
 तथा  भ्रनुसुचित  जनजातियो  के  लागो  का  दिये  गये  हैं,

 (ग)  सभी  वर्गों  वे  लाइसेंसधारियों  मे  से  उन
 डिवीजनों  में  कितने  लोगों  के  लाइसेंस  रह  किये  गये  हैं
 और  उसके  क्या  कारण  है,  प्र

 (घ)  कितने  ला इसस धारियों  के  लाइसेंसों  की
 अवधि  समात  हा  गई  थी  कौर  उनका  नवीकरण
 किया  गया?

 रेल  मंत्रालय में  उप-मंत्रो  (क्रो  मुहम्मद ही  कुरेशा  )

 (ब)  48

 (ख)  5

 (ग)  4  ठेके  रह  किये  मये  जिनके  कारण  इस
 प्रचार  हैं

 (a)  हाल  के  नीति  सम्बन्धी  इस  निर्णय  के
 परिणामस्वरूप  कि  भोजनालयों  प्रौर  खोमचे
 के  मामले  में  क्लानपात/खोमचे  के  जिल  ठेके-
 दारा  ने  ४  बर्ष  की  ग्रसती  और  रेस्तरां  लगा
 रेस्तरा कारों  के  मामले  io  wt  की
 प्रविधि  पूरी  कर  नी  है  उनके  ठेको  का  नवीकरण
 नहीं  किया  जायेगा,  .0  मामलों  मे  लाइसेंसों
 बा  नवीकरण  नहीं  किया  गया।

 पाच  मामला  में  ठेकेदारों  की  मृत्यु  हो  जाने
 क॑  ब्रश  ठेके  रह  किये  गये।

 (3)  चार माम नो  में  ठेके  कौ  उपन्पदूटे  पर  दे

 दिए  जाते  के  कारण  लाइसेंस  रह  कर  दिए
 गए

 (4)  पाच  मामलों  में  ठेके  प्रसत्रेषजनक  सेवा
 के  कारण  ह  कर  दिए  गए।

 —  to  —
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 (5)  एक  देवदार  को  सजा  हो  जाते  के  कारण
 ठेका  रह  कर  दा  गया  1

 (6)  एक  ठेका  ठेकेदार  के  7  महीते  तक

 प्रमुपत्च्ित  रहने  के  कारण रह  कर  दिया
 गया  ।

 (7)  दो  मामलों  में  ठेकेदारों  ने  त्यागपत्र  दें
 दिया  जौर  तीन  मामलों  से  ठेकेदारों  ने
 स्वयं  ठेके  छोड़  दिए  ।

 (ग)  ai4

 Proposal  to  make  a  Railway  halt  at  Ram-
 para,  Dethi

 3704,  SHRI  BIRENDER  SINGH  RAO:
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  Government  are  aware  of
 the  fact  that  residents  of  Trinagar,  Delhi
 have  been  facing  great  hardships  in  reach-
 ing  their  offices  in  Delhi  and  New  Delhi
 for  non-availability  of  conveyance;

 (b)  if  8०,  whether  Government  propose
 to  make  a  Railway  halt  between  Shakur
 Basti  and  Daya-Basti  at  Rampura,  Delhi
 to  enable  these  residents  to  reach  their
 duty  places  in  time;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  to  (०).
 A  proposal  for  opening  a  new  station  al
 Rampura  between  Daya  Basti  and  Shehur
 Basti  stations  was  examined.  The  station
 could  not  be  opened  as  the  section  on  which
 it  would  be  situated  is  utilised  to  saturation
 point  and  opening  of  a  station  is  not
 operationally  feasible  at  this  stage.  More-
 over,  as  per  policy,  new  stations  are  not
 opened  unless  the  distance  between  the
 new  station  and  the  adjacent  stations  on
 either  side  is  at  Jeast  5  Kms,  In  this  case
 the  distance  was  2  Kms.  and  2.5  Kms.
 only  from  stations  on  either  side.  It  is  also
 reported  that  the  area  is  well  served  by
 road  services.
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 Procurement  of  Crude  at  Higher  Kates
 by  Cochin  and  Madras  Refinccies

 3705.  SHRI  BIRENDER  SINGH  RAO:
 will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  are  sware  that
 the  oil  refineries  at  Cachin  ant  Madras  have
 procured  crude  oil  at  higher  rates  than  thote
 paid  by  independent  buyers  in  the  Middle
 East;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  any  steps  have  been  taken
 by  Government  for  the  supply  of  crude  oil
 at  reasonable  prices  to  these  refineries?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  The  Refineries  at
 Cochin  and  Madras  have  imported  crude
 oil  at  prices  fixed  in  accordance  with  the
 agreements  these  refineries  have  entered
 into  with  their  suppliers.

 (c)  Bi-lateral  contacts  are  being  estab-
 lished  with  the  oif  producing  countries
 with  a  view,  inter  alia,  to  obtaining  the
 supply  of  crude  oil  to  these  refineries  at
 reasonable  prices.

 Amendment  to  Hindu  Marriage  Act,  1955

 3706.  SHRI  BIRENDER  SINGH  RAO:
 Will  the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  under
 consideration  of  Government  to  amend  the
 Hindu  Marriage  Act,  955  for  reducing
 the  period  of  judicial  separation  ;

 (b)  if  a0,  the  salient  features  thereof  ;
 and

 (c)  by  what  time  a  bill  is  likely  to  be
 introduced  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  NITIRAJ
 SINGH  CHAUDHURY):  (a)  and  (b)
 Under  section  23(2A)  of  the  Hindu  Mar.
 riage  Act,  a  party  can  apply  for  divorce



 without  reconciliation.  Representations  seek-
 ing  reduction  of  the  eaid  period  of  two

 have  been  received  by  the  Govern-
 and  they  are  under  active  considera-

 These  and  other  representations  for
 amendment  of  the  Hindu  Marriage  Act  are

 together  and  it  will  take
 more  time  before  a  decision  is  taken

 this

 Supply  of  Diesel  to  Nepal

 3707.  SHRI  RAMKANWAR  :  Will  the
 Minister  of  PETROLEUM  AND  CHEMI
 CALS  be  oleased  to  state  :

 (a)  the  total  quantity  of  diesel  oii
 which  Government  of  India  has  been  ex-
 porting  to  Nepal  ;

 (b)  whether  there  are  proposals  to  cur-
 tail  export  of  diesel  oil  to  Nepal  due  to
 oil  crisis;  and

 (c)  the  main  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICAIS  (SHRI  SHAH  NAWAZ
 KHAN):  (a)  The  quantity  of  diesel  oil
 exported  to  Nepal  is  as  under:

 Year  Quantity  (tonnes)

 970  20,039

 1971  22,705

 972  23,195,

 973  (Ian.  to  June)  14,979

 (0)  and  (c).  Compared  to  the  require-
 ments  of  the  country,  the  exports  to
 Nepal  are  very  insignificant.  These  exports
 are  made  for  historical  and  traditional
 reasons.  It  is,  therefore,  proposed  to  main-
 tain  the  present  level  of  supplies  and  to
 extend  all  possible  assistance  to  Nepal  in
 procuring  its  increasing  requirements.
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 Attenspt  made  to  Dynamite  Raliway
 Bridge  on  I5th  December,  973

 3709.  SHRI  BIBHUTI  MISHRA:  Will
 the  Minister  of  RAILWAYS  he  pleased  to
 state:

 (a)  whether  an  attempt  was  made  to
 dynamite  Railway  bridge  No.  42  between
 Lotapahar  and  Chakradbarpur  Stations  on
 Howrah-Bombay  main  line  on  the  5th
 December,  973  ;

 (b)  if  s0,  the  loss  suffered  by  Railways;
 and

 (c)  the  steps  taken  by  Government  to
 protect  vital  installations  from  anti-social
 elements  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHT):  (a)  On
 15-12-1973,  at  about  00  0  hours  an  explo-
 sion  took  place  at  Bridge  No.  256  between
 outer  and  home  signals  of  Lotapahar
 Railway  Station  on  the  Howrah-Nagpur
 main  line  of  South  Eastern  Railway.

 (b)  Negligible.

 {c)  Vital  installations  /vuinerable  points
 have  been  placed  in  various  categories
 according  to  their  vulnerability  and  import-
 ance.  Those  considered  important  are
 guarded  both  during  normal  times  and
 during  emergencies.  The  rest  are  guarded
 only  during  emergenctes  The  responsibility
 of  protecting  Railway  track  and  Bridges
 has  been  placed  on  the  Police  Force  of
 the  concerned  States.

 समस्तीपुर  डिवीजन,  उत्तर  बिहार  में  गाड़ियों  का

 रद  किया  जाना

 3720.  श्यो  विभूति  मिथ  :  क्या  रेल  मढ़ी यह यह
 बताते  को  कृपा  करते  कि

 (क)  क्‍या  उसर  बिहार  में  रेलवे  के  समस्तीपुर
 दीदीजी  में  23  फरवरी,  974  तक  कोयले  के  अभाव
 में  अनेक  गाड़ियां  रह  करनी  पड़ी,

 ु)  यदि  हा,  तो  कोयले  का  अभाव  किस  के  दोष
 से  हुआ"  ;  झर
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 (it)  भविष्य  से  कोयले  को  ६ .........  कसाई  ४  ensuring  fuller  utilisation  of  the  capacity

 सुनिश्चित  करने  के  लिए  क्या  योजना  बनाई  जौ  रही  है?  of  this  Refinery,

 रेस  भंसाली  मे  कूप-सूत्रो  भो  मुहम्मद  शकी  शुरेशी) .  Eacreasing  Production  of  Benzene  Tolwene

 (क)  कोयले  की  कभी  के  कारण  74  से
 at  Koyall  Refinery  of  L.  0५  C.

 2eRIE  तक  की  झबरी  के  दौरान  औसतन  22  जोड़ी  3712.  SHRI  ARVIND  M.  PATEL:
 सवारी  गाड़ियां  रोजाना  निश्तस्वित  रही।  SHRI  D.  P,  JADEJA:

 (a)  नवम्बर  19738  आगे  खेलो  पर  कर्मचारियों
 का  व्यापक  आन्दोलन  चलता  रहा  जिसमे  लोकों

 अनुरक्षण  कर्मचारियों  की  हडताल  भी  शामिल  है।
 इसके  बाद  दिसम्बर,  .973  में  लोकों  कर्मचारियों  की

 हड़ताल  और  फरवरी  में  सवारी  कौर  माल-डिब्बा
 कर्मचारियों  का  झात्दोलत  हूँगा,  जिसका  कोयले  के
 लदान  पर  गभीर  रुप  से  प्रतिवर्ष  प्रभाव  पड़ा।  कभी

 हाल  ही  में  गानों  का  आन्दोलन  हुआ  था  जिससे  बंगाल
 और  बिहार  तथा  मध्य  भारत  के  कोयला  क्षेत्रों  में
 खासतौर  से  कोयले  के  ललित  पर  बुरा  प्रभाव  पड़ा।

 (ग)  यदि  कार्य  की  स्थिति  सामान्य  हो  जाए  तो
 नियमित  सप्लाई  रखना  श्र  कोयले  का  स्टाक  बनाना
 संभव  हो  सकेगा।

 Using  Rustam  Crude  for  Cochin  Refinery

 3711,  SHRI  C.K  CHANDRAPPAN
 SHRI  C,  JANARDHANAN

 Will  the  Minister  of  PF  TROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  Government  have  decided
 to  use  Rustam  Crude  for  Cochin  Refinery;
 and

 (b)  if  so,  the  reasons  and  other  features
 thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLFUM  AND
 CHPMICALS  (SHRI  SHAHNAWAZ
 KHAN).  (a)  and  (b)  In  view  of  the
 difficult  crude  supply  situation,  it  has  been
 decided  to  utilise  India’s  share  of  the
 Rustam  crade  for  processing  in  this  coun-
 try.  India’s  share  of  Rustam  crude  in
 974  is  about  0.52  million  tonnes.  Rustam
 crude  is  being  processed  in  Cochin  Refinery
 fn  addition  to  other  crudes  with  a  view

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  priority  is  being  given  to
 maximise  the  production  of  benzene  tol-
 uene  at  Koyali  Refinery  of  Indian  Oil
 Corporation  ;  bd

 (b)  if  so,  what  are  the  broad  features
 in  this  regard;  and

 (c)  whether  its  production  will  counter-
 vail  the  losses  of  the  Refinery  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLFUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Yes,  Sir.

 (b)  Koyal:  Refinery  can  now  produce
 45.000  tonnes  per  year  of  Benzene  as
 against  the  designed  capacity  of  33,000
 tonnes  and  17,000  tonnes  per  year  of
 toluene  nas  against  the  designed  capacity
 of  14,000  tonnes.

 (c)  The  refinery  is  already  making  pro-
 fits  The  increase  in  Benzene  production
 is  expected  to  further  improve  the  profita-
 bility  of  the  refinery.

 Targets  of  Refining  Capacity  during  Fourth
 and  Fifth  Plans

 3713,  SHRI  S  N.  SINGH  DFO:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  the  targets  fixed  by  Government  for
 the  achievement  of  refining  capacity  during
 Fifth  Five  Year  Plan;

 (6)  the  extent  to  which  Government
 have  achieved  its  goal  during  the  Pourtr
 Five  Year  Plan;  and
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 (५)  whether  Government  have  proposed
 to  take  steps  to  build  additional  capacity
 for  the  manvfacture  of  paraffin  wax,
 lubricants  and  other  products  to  n  ake  the
 country  self-sufficient  in  these  products  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  In  view  of  the  rapidly
 escalating  prices  of  crude  oil  and  foreign
 exchange  implications  of  the  increases  in
 crude  oil  price,  the  optimum  refining  capa-
 city  to  be  achieved  during  the  Fifth  Five
 Year  Plan  ig  stilt  under  consideration,

 (b)  As  against  the  planned  capacity  of
 25.55  million  tonnes  by  the  end  of  the
 Fourth  Plan.  the  capacity  likely  to  be
 available  by  the  end  of  the  Plan  period
 is  24.05  million  tonnes.  This  includes  the
 spare  capacity  available  with  the  three
 private  sector  refineries,

 (c)  Yes,  Sir.

 Reorganisation  of  Of}  and  Natural  Gas
 Commission

 3714,  SHRI  SAT  PAL  KAPUR:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 {a)  whether  a  final  decision  has  since
 been  taken  on  the  re-organisation  of  the
 Oil  and  Natural  Gas  Commission;  and

 (b)  if  so,  the  broad  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLFUM  AND
 CHEMICALS  =  (SHRI  1  AHNAWAZ
 KHAN):  (a)  and  (b)  The  matter  is
 under  examination  and  a  final  decision  is
 likely  to  be  taken  in  the  near  futute.  Till
 then  it  is  mot  considered  in  the  public  in-
 terest  to  disclose  the  details,

 Dersthnent  of  Goods  Wagons  between
 Modpur  and  Sinhan  (Western  Railway)
 3715,  SHRI  RAM  PARKASH:  Will

 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  some  goods  wagons  were
 derailed  ‘between  Modpur  and  Sinhan
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 (Western  Railway)  on  the  22nd  February,
 1974;  and

 (b)  if  so,  causes  of  the  derailment  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  Yes.

 (b)  According  to  the  finding  of  the
 inquiry  committee  the  derailment  was  doe
 to  the  failure  of  mechanical  equipment.

 Demand  for  increase  in  price  of  Crude  by
 Caltex

 3716,  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Caltex  has  demanded  a
 further  increase  in  crude  price;  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHINAWAZ
 KHAN):  (a)  and  110)  For  the  period
 effective  from  January  ,  1974,  Caltex
 asked  for  a  retrospective  increase  in  the
 provisional  price  of  the  Light  Iranian
 crude  oil  that  they  were  importing  from
 $  848  per  barrel  to  $  897  per  barrel.
 Effective  from  16-2-1974,  Caltex  have
 switched  over  to  Light  Arabian  crude  oil.
 The  price  of  Light  Arabian  crude  oil  pro-
 visionally  demanded  by  Caltex  is  US.
 Dollar  8.75  per  barrel  as  compared  to
 the  provisional  price  of  U.S.  Dollar  8.32
 per  barrel  for  the  similar  crude  oi!  by
 Esso  with  effect  from  --I974.  The  pre
 cise  reasons  for  these  increases  have  not
 yet  been  intimated  by  Caltex  and  are  being
 ascertained.

 Construction  of  Barwadih-Chirmiri  Rail-
 way  Line

 3717.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state;

 (a)  whether  the  construction  work  on
 Barwadih  and  Chirmiri  Railway  line  has
 been  re-started;  and
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 (b)  if  not,  the  reasons  thereof  and  when
 it  ip  Mkely  to  be  started  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  No.

 (b)  The  construction  of  a  railway  fine
 between  Barwadih  and  Chirmiri  was  under-
 taken  “in  4947  but  subsequently  the  work
 was  stopped  due  to  difficult  ways  and  means
 position  and  as  it  transpired  that  the  anti-
 cipated  traffic  would  not  materialise.  The
 construction  of  this  line  will  however  be
 reconsidered  alongwith  the  development  of
 coal  fields  in  the  area,

 Direct  Train  between  Dalton  Ganj  and
 Delhi  via  Dehri  or  Chapan

 +3718.  KUMARI  KAMALA  KUMARI:
 will  the  Minister  of  RAILWAYS  be  pleased
 to  state:

 {a)  whether  Government  propose  to  start
 a  direct  train  between  Dalton  Ganj  and
 Dethi  via  Debri  or  Chopan;  and

 (b)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAJSLWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  &  (b).
 Introduction  of  a  direct  train  between  Dal-
 tonganj  und  Delhi  via  Dehri-on-Sone  or
 Chopan  8  at  present  operationally  not
 feasible  due  to  limited  line  capacity  enroute
 and  for  want  of  adequate  terminal  facilities
 at  Delhi/New  Delbi.

 Complaints  received  against  the  condition
 of  Begles  of  Mall  and  Express  Trains  at

 Kanpur  Railway  Station

 ‘3719.  KUMARI  KAMLA  KUMARI:
 will  the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  the  number  of  complaints  received
 at  the  Kanpor  Railway  Station  during  the
 month  of  February,  494  about  the  con-
 dition  of  bogies  of  the  Mail  and  Express
 trains  with  special  reference  to  Howreh-
 Delhi  Mail  (Howrah  Mail  L/UP)  ;
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 (b)  whether  pay  action  waa  thken  wher
 these  complaints  were  received  and  if  so,
 the  nature  thereat;  and

 (c)  if  not,  the  reusons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  to  (०).
 The  information  is  being  complied  and  will
 be  placed  on  the  table  of  the  Honse.

 Less  to  Raliway  due  te  Suburban  Season
 Tickets

 3720.  SHRI  R.  N.  BARMAN  :  Will  the
 Minister  of  RAILWAYS  be  picased  to
 state  :

 (a)  The  total  amount  of  Loss  the  Rail-
 ways  incurred  up-to-date  on  account  of
 Suburban  season  tickets  during  the  last
 three  years;  and

 (b)  the  steps  Government  propose  to
 tuke  to  re-coup  the  loss  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFL  QURESHI):  (8)  Eara-
 ings  from  Suburban  season  tickets  were
 Rs.  13.31  crores  in  1970-71,  Rs.  43.94
 crores  in  97I-72  and  Rs.  5.99  crores  in
 ‘1972-73.  As  no  record  is  maintained  sepa-
 rately  of  expenditure  on  account  of  this
 traffic,  the  loss  can  not  be  stated.  How-
 ever  the  overall  loss  on  Suburban  Services
 was  about  Rs.  !2  crores  per  annum  in
 1970-71,  and  !97i-72  and  about  Rs.  3

 crores  in  1972-73.

 (b)  The  passenger  fares  for  suburban  as
 well  as  non-suburban  travel  are  proposed
 to  be  increased  from  1-4-1976  without  any
 increase  in  the  season  ticket  fares.

 Comments  from  Stales  on  the  Krishnan
 ‘Water  Disputes  Tribunal,  Award

 3721,  SHRI  P.  VENKATASUBBAIAH  :
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  any  comments  have  been
 received  from  the  concerned  States  on  the
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 Krishna  Waters  Disputes  Tribunal  Award;
 and

 (0)  if  a0,  the  nature  thereof ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  and  (b),  The  Krishna  Water
 Disputes  Tribunal  forwarded,  on  the  24th
 December,  973,  their  report  setting  out  the
 facts  as  found  by  them  and  giving  their
 decision  thereon.  In  accordance  with  the
 provisions  of  the  Inter-State  Water  Disputes
 Act,  1956,  if  any  State  Government  is  of
 the  opinion  that  any  thing  contained  in
 the  decision  requires  explanation  or  that
 guidance  is  needed  upon  any  point  not
 originally  referred  to  the  Tribunal,  it  may,
 within  three  months  from  the  date  of  the
 decision,  again  refer  the  matter  to  the
 Tribunal  for  further  consideration.  On
 such  a  reference,  the  Tribunal  may  forward
 a  further  report  giving  such  explanation  or
 guidance  as  they  deem  fit  and  in  such  a
 case  the  decision  of  the  Tribunal  shall  be
 deemed  to  be  modified  accordingly.

 No  such  reference  has  so  far  been  re-
 ceived  by  the  Government  of  India  from
 any  of  the  States.

 Krishna  Water  Tribunal  for  Godavari
 Waters  Dispate

 3722.  SHRI  क,  VENKATASUBBAIAH  :
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  the  same  Tribunal  which
 had  gone  into  the  Krishna  waters  dispute
 is  also  going  to  take  up  the  question  of
 distribution  of  Godavari  waters;

 (b)  whether  Government  have  considered
 the  desirability  of  constituting  a  tribunal
 with  judges  if  office  instead  of  appointing
 judges  who  have  or  are  about  to  retire
 and  continue  them  till  the  award  is  given;
 and

 (c)  whether  suitable  amendments  will  be
 made  in  the  Inter-State  Water  Dispute  Act
 to  this  effect  ?
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 THE’  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C.  PANT):  (a)
 No,  Sir,  There  are  separate  Tribunals  for
 the  Krishna  dispute  and  the  Godavari  dis-
 pute.  These  two  Tribunals  were  constituted
 in  April,  ‘1969,  but  as  the  water  disputes
 were  inter-linked  and  some  of  the  parties
 to  the  disputes  were  common,  the  member-
 ship  of  the  two  Tribunals  was  kept  to  the
 same.

 The  Krishna  Water  Disputes  Tribunal
 have  since  given  their  decisions,  The
 pleadings  of  ull  the  party  States  have  been
 completed  before  the  Godavari  Water
 Disputes  Tribunal  and  a  large  number  of
 documents  admitted  in  evidence.  The  ad-
 judication  proceedings  are  in  progress.

 (b)  and  (c)  According  to  the  provisions
 of  the  Inter-State  Water  Disputes  Act  1956,
 as  amended  by  Parliament  in  1968,  the
 Chairman  and  two  other  members  of  the
 Krishna  and  Godavari  Water  Disputes
 Tribunals  weie  nominated  in  this  behalf  by
 the  Chief  Justice  of  India  from  among  per-
 sons  who  at  the  time  of  such  nominations
 were  judges  of  the  Supreme  Cosart  or  of  a
 High  Court.  No  changes  in  the  existing
 provisiors  for  the  membership  of  the  Tri-
 bunals  are  contemplated.

 Solution  regarding  sharing  uf  Ravi-Beas
 Waters

 3723.  SHRE_  RAGHUNANDAN  LAI.
 BHATIA  :  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to  state  :

 (a)  whether  he  had  initiated  any  steps
 to  find  solutions  to  major  Inter-State  Waters
 disputes  in  December,  1973,  and

 (b)  if  so,  whether  any  equitable  solution
 has  been  arrived  at  regarding  sharing  of
 Ravi-Beas  Waters  ?

 THF  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  and  (9),  Efforts  have  been
 made  to  resolve  the  question  of  sharing  of
 the  Ravi-Beas  waters  between  Punjab  and
 Haryana.  The  matter  is  however,  to  be
 discussed  further.
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 by  Ratiway  Protection  Force  at  Hingir
 Ruliway  Station  (S.  E.  Railway)

 3724.  SHRI  M.  KATHAMUTHIU  :  Will
 the  Minister  of  RAILWAYS  he  pleased  to
 state  ;

 (a)  whether  Government  are  aware  of
 the  fact  that  the  agreement  icgarding
 compensation  to  the  victims  of  Jiing  on
 the  26th  February,  973  by  the  Railway
 Protection  Force  at  Higher  Railway  Sta-
 tion  has  not  yet  been  implemented  ;

 (9)  if  so,  the  reasons  therefor  ;  and

 (c)  steps  being  tuken  in  this  regard  ?

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  RAHWAYS  (SHRI
 MOHD.  SHAF!I  QURESHI)  :  (a)  to  (०)
 Arising  out  of  the  minutes  of  discussion
 on  this  issue  between  the  South  Eastern
 Railway  Administration  and  the  Union
 leaders  concerned,  financial  assistance  from
 the  Railway  Minister's  Welfare  and  Relief
 Fund  has  been  granted  to  those  who  were

 killed  /inyured  in  the  firing  incident  which
 took  place  at  Hingir  Railway  Station  on
 26-2-1973  as  per  details  given  below  —

 Two  employces  who
 were  killed

 One  employee  who  ; received  severe  head  injuty  Rs.  ,590/~—
 One  employee  whose  left  arm  ; was  amputated  Rs.  500/—-
 Five  employees  who  received
 minor  injuries  Rs.  300/-~  each.
 No  compensation  under  the  Workmen's

 Compensation  Act,  1923,  is  admissible  in
 these  cases,  The  question  whether  any
 other  compensation  can  be  given  to  the
 employees  concerned,  is  receiving  attention.

 Facility  of  Accomodation  and  House
 Rent  Assistance  to  Officers  und  Staff  of

 Northern  Railway  at  Varanasi

 3725,  SHRI  M.  KATHAMUTHU:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  ;

 (a)  whether  neither  housing  accommo-

 dation  has  been  provided  so  far  nor  house-
 rent  assistance  is  allowed  to  the  officers  and

 Rs.2,  500/=  each
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 ste  of  Northern  Railway  at  ‘Veyanad
 and

 (b)  if  80,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  JN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  Housing
 accommodation  has  been  .provided  to  a
 number  of  officers  and  staff  to  the  extent
 accommodation  is  available.  House  Rent
 Allowance  as  admissible  is  allowed  to”
 officers  and  stall  not  provided  with  quarters,

 (b)  Does  hot  arise.

 News-ltem  captioned  “Toolh  Paste  and
 Telcum  Powder-Colgate  carries  Inot”

 3726.  SHRI  SHASH!  BHUSHAN  :  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Question
 No.  248  on  the  20th  November,  975
 regarding  news-item  captioned  “Millions  in
 Tooth  Paste  and  Telcum-powder—Colgate
 carries  loot  and  state  :

 (a)  whether  the  matter  has  since  been
 evamined  ;

 (b)  af  s0,  the  outcome  thereof;  and

 (४)  if  not,  the  further  time  likely  to  be
 taken  in  examining  the  matter  and  taking
 the  necessary  action  ?

 THE  DEPUTY  MINISTER  हि  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHR]  BEDA-
 BRATA  BARUA)  :  (a)  to  (c),  The  matter
 has  since  been  examined  in  consultation
 with  the  Department  of  Legal  Affairs  and
 further  action  is  under  consideration.

 Report  of  Committee  on  Collapse  of  French
 Well  Water  pumping  system  of  haroda

 3727,  SHRI  SHASH]  BHUSHAN  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  Government  have  received
 the  report  of  the  Commitlee  con-
 stituted  to  probe  into  the  collapse  of  the
 steel  and  cement  concrete  girder  of  Re,  two
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 crores  French  Well  Water  Pumping  system
 of  the  Baroda  on  the  Mahisagar  river  in
 September,  973  ;  and

 (b)*if  so,  the  main  features  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  {IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  (a)  and  (9),  No  such  report  has
 so  far  been  received  from  and  the  Govern-
 Ment  of  Gujarat,

 Receipt  of  Profitability  returns  from
 Foreign  Drag  Firms

 3728.  SHRI  SHASHI  BHUSHAN  :  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  refer  to  the
 teply  given  to  Unstarred  Question  No.  204
 on  the  20th  November,  973  regarding  re-
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 ceipt  of  profitability  returns  from  foreign
 drug  firms  and  state  :

 (a)  whether  the  profitability
 have  since  been  received  ;  and

 (b)  if  so,  the  main  features  thereof  ?

 returns

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  :  (a)  and  (b).  A  statement  show-
 ing  information  received  from  23  firms
 having  a  foreign  equity  of  more  than  25
 per  cent  is  attached.

 Tt  is  observed  from  the  statement  that
 (excepting  for  M/s.  Roche  Products  Ltd.  in
 respect  of  Bulk  and  Formulations)  the  per-
 centage  of  profit  on  turnover  was  within
 the  prescribed  limit.

 STATEMENT

 Ss.  Name  of  the  Company  हु  Percen-  Percentage  of  Profit
 No.  tage  of  on  turn  over

 foreign
 equity  Bulk  and  =Formula-

 formula-  uons
 tions  only  —

 .  Merch  Sharp  Dohme  of  India  Ltd.
 2,  German  Remedies  Ltd.
 3.  Roussel  Pharmaceuticals  ()  Ltd.
 4  Sandoz  India  Ltd.  न  न
 5.  Roche  Products  Ltd.  .
 6.  Smith  &  Nephew  (India)  Lid.  .  .
 7.  Boehringer-Knol!  Ltd.
 8.  Angle  French  Drug  Co.  Ltd.

 on  GW  Carmick  Co,  (India)  Ltd.
 10.  Ethnor  Ltd.  ‘  -  .  मु
 I}.  Johnson  &  Johnson  Ltd.
 12,  Bayer  India  Ltd.  |  @
 13.  Burroughs  Wellcome  &  Co.  Ltd.
 14,  Indian  Schering  Lid.  «  «
 15.  C.E.  Fulford  (India)  Ltd.  .  .
 l6,  Nicholas  (India)  Led,  a
 In  CIBA  (India)  Ltd...
 18,  Glaxo  Laboratories  Ltd.  8
 19,  Geoffrey  Manners  &  Co.Ltd.
 20,  UNI-UCB(P)Ltd.  wl
 2h  Subrid  Geigy  Ltd.  ww  we
 22,  Warner  Hindustan  Lid.  .  ne
 23,  Rallis  India  Ltd.  .  4  कि  .

 ‘  Fi  60  4!  00  8.00
 64  19  Loss  4.08

 664  8.52  8.52
 60  8.97  9.05
 89  46  64  13.39
 59  6  Loss  Loss

 60.6  0.21  0.46
 80  42.70  .70

 00  Loss  Loss
 75  Nil  2.70
 75  Nil  .80
 57  45  12  8.30

 400  5  34  5.65
 88.7  4  Ol  2.60

 00  Loss
 00  Nil  3.60

 65  0.7]  7.60
 75  0  36  5.47
 45  1417  10  75

 40  9.50  9.00
 47.5  0.07  7.43
 50  4.60
 26.29  4,50
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 Lom  to  Railways  siuce  Janvary,  97]  dee
 to  agitations

 3729,  SHRI  D.  ए,  JADEJA:  Will  ‘the
 Minister  of  RAILWAYS  be  pleased  to
 state  what  is  the  quantum  of  loss  suffered
 by  the  Indian  Railways  (Zone-wise)  since
 January,  97  due  to  agitations  other  than
 these  by  Railways  employees  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  The  infor-
 mation  is  being  collected  and  the  same
 will  be  laid  on  the  Table  of  the  Sabha.

 राजस्थान  में  उतर  कारखानों  को  स्थापना

 3730.  ी  मूलचन्द  का1:  क्या  पेट्रोलियम कौर
 रसायन  मत्ती  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  राजस्थान  में  चित्तौर  प्रथा  सिकर  जिलो
 में  उतर  कारखाने  स्थापित  करने  का  केन्द्रीय  सरकार
 का  विचार  है  ;  कौर

 (ख)  क्‍या  इन  दोदो  स्थानों  पर  प्रचुर  मात्रा  से
 पाइ राइट  उपलब्ध  है?

 पेट्रोलियम  ौर  रसायन  मंत्रालय  ने  शस्य  मनी

 (भी  शाहनवाज़  खो:  (क)  भौर  (ज)  राजस्थान
 में  एक  उर्वरक  उद्योग-समूह,  जो  उस  राज्य  में  स्थानीय
 रूप  से  उपलब्ध  पाइ राइट्स  एवं  राक  फास्फेट  पर  भरा धारित

 होगा,  की  स्थापना  किये  जाने  के  बारे  से  कुछ  प्रयत्न
 किये  जा  चुके  हैं  तथा  भ्र ौर  भ्रध्ययन  किये  जा  रहे  हैं।
 पब्वोक्त  भंडारा  की  आधिक  उपलब्धता  तथा  समायोजन
 के  सबंध  में  पर्याप्त  निश्चित  ब्यौरे  उपलब्ध  हो  जाने  के'

 पश्चात्‌  ही  परियोजना  के  स्थापित  किये  जाने  के  स्थान
 के  साथ-साथ  इस  मामले  पर  कोई  निर्णय  लिया  जा  सकता

 है।

 सा लादी पुर  क्षेत्र  में  पाइ राइट्स  के  भंडारा  के  बारे
 में  qo  Fo  के  मैसर्स  असर  टी०  जे०  द्वारा  तैयार  को

 गई  सभा व्य  रिपोर्ट  प्राप्त  हो  गई  है  कौर  इस  का  मूल्यांकन
 किया  जा  रहा  है

 राष्ट्रीय  शिफ़ाई  संबंधी  नीति

 373i.  भी  मूलचन्द  डागा :.  क्‍या  सिचाई  जौर

 विपुल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  देश  में  सिलाई  सीधी  कोई  राष्ट्रीय

 जीत  बनाई  भई  है  झभवा  चित्त-भिन्न  राख  पती
 नीति  ब्य  बनाते  हैं;

 (ख)  क्या  सन्नाई  से  जीतता  लाभ  बड़ा  काश्तकार
 उठा  रहा  है  उसकी  तुलना में  छोडा  काश्तकार नहीं  उठा
 रहा  है;  श्र

 (गे)  क्‍या  इसका  कारण  पाती  वितरण  को  दोष-

 पूर्ण  प्रणाली  है?

 सिचाई  शोर  चित्त  अंबाला  में  उपसंत्रो

 भी  शिडेश्वर  were):  (क)  लिखाई  एक  राज्य  विषय

 है  भौर  राज्य  सरकारें  अपने-अपने  राज्यों  मे  विशेष
 स्थितियों  तथा  अरन्य  1... ह  को  विचार  में  रखकर  सिंचाई
 की  भाटिया  बनाती  है।

 (@)  धौर  (ग).  बिमान  जल  वितरण  प्रभा-
 लियो  के  प्रतिशत  छोटे  किसानो  के  प्रति  कोई
 भेदभाव  नही  होता  है।

 रेल  शादियों  में बुच्ना

 3732.  शी  भूख चन्द  डागा  :  गया  रेल  मत्ती  मह
 बताने  की  कृपा  करेगे  कि

 (क)  कया  कुछ  लोग  प्रधिकाशतया  रेलवे  कर्मचारी
 गाड़ियों  में  जुमा  खेलते  हैं,

 ख)  क्‍या  भटेढेंट  जिन  स्थानों  पर  बैठते  हैं  उन

 स्थानों  पर  शुभा  प्रतीक  खेला  जाता  है;  जौर

 (ग)  यदि  हा,  तो  क्या  सरकार  का  बिचार  इस
 संबंध  से  जांच  करवाने  शोर  उपचारात्मक  कार्यवाही  करने

 का  है?

 रेल  संचालक  में  उप  मंत्री  (भी  मुहम्मद  mt  कुरेशा  ):

 (क)  गाड़ियों  में  जुझना  खेलने  का  कोई  मामला

 सोदी  में  नहीं  भागा  है

 (m)  पौर-मग).  उक्त  भाग  (क)  के  उत्तर

 को  देखते  हुए  प्रश्न  नहीं  इहाता
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 8  in  Fifth  Pian

 3733.  SHRI  MADHU  LIMAYE  :

 HRI  JAGANNATH  MISHRA  :

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  the  State  of  Bihar  is,  going
 to  face  an  acute  power  shortage  in  the
 Fifth  Five  Year  Plan  ;

 (b)  whether  an  outlay  of  Rs.  000  crores
 is  needed  to  meet  the  situation  ;

 (c)  the  amounts  sanctioned  by  the
 Planning  Commission  and  the  amounts  pro-
 posed  by  the  Bihar  Government/the  Bihar
 Electricity  Board  ;  and

 (d)  the  steps  Government  propose  to
 take  to  supply  sufficient  power  to  the  state
 of  Bihar  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  (a)  to  (d).  Power  shortage  is  not
 anticipated  in  the  State  during  the  Fifth
 Pian  period.  The  draft  Fifth  Plan  envi-
 sages  commissioning  of  additional  generat-
 ing  capacity  to  the  extent  of  995  MW  which,
 together  with  the  existing  capacity  of  606
 MW,  will  be  adequate  to  cover  the  require-
 ments  of  Bihar  State  during  the  Fifth  Plan
 period.  Steps  have  been  taken  to  maximise
 power  generation  from  the  existing  units
 and  also  to  expedite  commissioning  of  new
 units  under  construction.  The  Bihar  Govt.
 suggested  an  outlay  of  Rs.  435.36  crores
 for  the  power  sector  during  the  Fifth  Plan
 period.  The  Fifth  Five  Year  Plan  is  yet
 to  be  finalised.

 Terms  on  which  strike  of  Locomen  was
 settled  la  2973

 3734,  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  ‘RAILWAYS  be  pleased  to
 state  :

 (a)  what  were  the  terms  on  which  the
 strike  of  locomen  was  settled  in  the  last
 days  of  1973;
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 (b)  whether  the  Labour  Minister  has.
 made  a  secret  promise  to  the  Locomen’s
 leaders  that  their  association  would  be
 given  defacto  and  de  jure  recognition  ;  and

 (c)  what  are  the  details  of  the  plans  for-
 mulated  by  the  Railways  to  implement  the
 0-hour  day  agreement  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS:  (SHRI
 MOHD,  SHAFI  QURESHI)  :  (a)  A  state-
 ment  is  attached.

 (b)  We  are  not  aware  of  any  such  secret
 promise  by  the  Labour  Minister  to  the
 Locomen's  leaders.

 (c)  As  announced  by  the  Railway  Minis-
 ter  in  Parliament  on  29th  November,  1973,
 implementation  of  i0-hour  working  was
 commenced  on  Ist  December,  973  for
 Mail  and  Express  Trains  and  is  expected  to
 be  completed  progressively  for  other  trains
 in  3  years  as  and  when  the  necessary  phy- sical  facilities  are  created  and  the  personnel
 trained.  Most  of  the  Mail  /Express  trains
 as  well  as  50  passenger  trains  have  already
 been  covered.  Furthermore,  selected  goods
 trains  on  22  sections  have  been  brought
 under  40-hour  working.  The  remaining
 few  Mail/Express  passenger  trains  are  ex-
 pected  to  be  covered  by  3ist  March,  974
 and  the  remaining  passenger  trains  by
 30th  November,  1974,

 STATEMENT

 A  gist  of  the  demands  of  the  loco  run-
 ning  staff  which  were  accepted  for  imple-
 mentation  following  the  calling  off  of  strike
 by  the  loco  running  staff  in  December,
 973  5  as  follows  :—

 i.  There  will  be  no  victimisation  or
 any  penal  action—It  has  been
 accepted  that  for  just  trade
 union  activitics  there  will  be  no
 victimisation  or  any  penal  action.

 2.  The  Loco  Running  Staff  Grievances
 Committee  (Mohd.  Shafi  Qureshi
 Committee)  should  meet  soon
 after—uccordingly  a  meeting  was
 arranged  on  28th  December,  973
 at  .00  AM.  to  look  into  the
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 eatlier  and  present  grievances  of
 the  Association  and  it  was  also
 attended  by  Shri  L.  N.  Mishra,
 Rallway  Minister.

 3.  That  all  those  arrested  should  be
 neleased  and  that  warrants  and
 connected  cases  would  be  with-
 drawn—It  was  accepted  in  regard
 to  all  cases  not  involving  violence
 and  sabotage  during  the  Decembe:
 agitations,

 4.  That  the  20-hour  duty  should  be
 implemented-—It  was  accepied  that
 the  process  of  implementation  of
 0-hout  duty  will  be  futher  con-
 sidered  by  the  Railway  Minister
 and  the  Labour  Minister  in  the
 meeting  of  28th  December,  1973.
 It  has  been  accepted  that  the  duty
 period  would  be  reduced  to  0
 hours  in  8  phased  manner.

 General  Rise  in  Raliway  Fares  from
 Ist  January,  4974

 3735.  SHRI  MADHU  LIMAYE  Will
 the  Minister  of  RAILWAYS  ४७९  pleased
 to  state:

 (a)  whether  a  general  rise  in  Railway
 fares  bas  been  effccted  from  ist  January,
 1974;

 (b)  if  so,  the  incidence  of  this  increase
 on  various  classes  of  travellers;

 (c)  whether  season  ticket  holders  in  the
 metropolitan  areas  have  been/will  be
 exempted  from  this  increase;  and

 (d)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  {SHRI
 MOHD.  SHAFI  QURESHI)  :  (a)  An
 extra  charge,  in  addition  to  the  normal
 passenger  fares,  has  been  levied  from
 t-4-974  in  connection  with  enhancement
 of  the  Railway's  liability  to  passengers  in-
 volved  in  train  accidents.

 (b)  The  extra  charge  per  passenger  is
 five  paise  in  third  class,  ten  pnise  in  Second
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 class  or  ‘Al-Qonditionsd  Clafy  Cat,  fifty
 paise  in  First  class  and  one  rupee  in  Alr-
 conditioned  class,

 (c)  No.  The  extra  earge  levied  on
 Monthly  Season  ticket  20068  is  twanty-
 five  paise  per  ticket  of  Second  and  Third
 classes  and  Rs.  .50  per  ticket  of  First
 class,

 (a)  The  tlabitity  to  pay  compensation  at
 the  enhanced  rate  extends  to  those  travel-
 ling  on  season  tickets  also,

 Distribution  of  kerosene  oll  through
 petrol  punips

 3736.  SHRI  MADHU  LIMAYE  ;
 SHRI  B.  S.  MURTHY  :

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  40  state:

 (a)  whether  it  is  a  fact  taat  kerosene
 will  hereafter  be  distributed  by  the  owners
 of  petrol  and  diesel  pumps  ;

 (b)  whether  this  will  increase  adultera-
 tion  of  petrol  sold  by  the  dealers;

 (c)  whether  this  adulteration  will  not
 affect  the  efficiency  of  the  engines  in  cars
 and  taxis  which  have  to  get  their  petrol
 from  the  pumps/dealers;  and

 (d)  if  so,  the  steps  proposed  to  check
 adulteration?

 THE  MINISTTR  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  (a)  Where  retail  prices  of  HSD
 and  Kerosene  oil  are  the  same,  oil  com-
 panies  have  been  advised  to  introduce  re-
 tail  sale  of  Kerosene  oil  through  some
 selected  retail  out-lets  to  augment  the
 existing  kerosene  distribution  network.

 (0)  The  possibility  of  addlterating  petrol
 with  kerosene  oil  is  limited  and  steps  are
 being  taken  to  check  any  such  malprac-
 tices.

 (0)  Adulteration  of  kerosene  will  adver-
 sely  affect  performance  of  petrol  engines
 and  can  therefore  be  detected  by  the
 motorists.
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 @  Following  steps  are  being  taken  to
 check  such  adulteration:

 (i)  State  Governments  have  been  ad-
 vised  to  ensure  periodical  sample
 checks  on  petrol  sold  from  retail
 outlets  and  take  appropriate
 action  against  the  offenders.

 (ti)  Simple  checks  to  detect  adultera-
 tion  of  kerosene  with  petrol  are
 being  publicised.

 (iif)  Oil  Companies  have  also  been  in-
 structed  to  exercise  such  checks
 and  all  complaints  of  adultera-
 tion  should  be  dealt  with  severely.

 (iv)  In  consultation  with  Indian  Insti-
 tute  of  Petroleum  a  scheme  for
 dyeing  of  kerosene  in  blue  is
 under  consideration.  This  will
 ensure  visual  detection  of  any
 such  adulteration.

 Rajasthan  Canal  2s  a  National  Project

 3737.  DR  KARNI  SINGH  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state

 (n)  whether  the  project  estimates  of
 Rajasthan  canal  have  been  revised  —  up-
 wards:

 (b)  whether  the  State  Government  have
 requested  the  Centre  to  take  up  the  Raja-
 sthan  canal  pioject  as  a  national  pioject
 because  of  the  paucity  of  resources  with
 the  State;  and

 (c)  if  so,  the  reaction  of  the  Central
 Goverameat  thereto?

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  (a)  The  cost  of  the  Rajasthan
 Canal,  as  estimated  in  1970,  was  Rs.  208
 crores,  ‘This  is  now  expected  to  rise  fur-
 ther  due  to  escalation  af  prices.

 PHALGUNA  28,  1895  (SAKA)  Written  Answers  50

 (b)  aad  (०),  The  question  of  taking  over
 the  major  icrigation  projeets  including  the
 Rajasthan  Canal,  by  the  Central  Govern-
 ment  was  considered  by  the  National
 Development  Council  in  4964  and  after
 taking  all  relevant  factors  into  considera-
 tion,  it  was  decided  that  these  projects
 should  continue  to  form  a  part  of  the
 State  Plan.  However,  in  view  of  the  im-
 portance  of  the  project,  the  Centre  has  to
 far  given  non-Plan  assistance  to  the  tune
 of  Rs.  5.7  crores,  in  addition  to  the
 Plan  outlays.

 Cadbury-Fry  (India)

 3738.  SHRI  JYOTIRMOY  BOSU  :  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFE  AIRS  be  pleased  to  state  :

 (a)  the  main  line  of  business  of  the
 Cadbury-Fry  (India)  a  wholly-owned  sub-
 sidiary  of  Cadbury-Schweppes  Limited  of
 UK,

 (b)  the  total  turn-over,  assets  and  pro-
 fits  of  the  Company  in  1971-72  and  1972-
 73;

 (c)  what  is  its  present  capital  base;

 (d)  total  remittances  on  all  accounts  by
 the  Company  during  1970-71.  and  971-
 72,

 (९)  whether  any  investigation  has  been
 made  into  the  charges  of  monopolistic  and
 restrictive  trade  practices  against  the  Com-
 pany;  and

 @  if  so  the  results  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICB  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA)  :  (a)  M/s.  Cadbury-
 Fry  (India)  Lid,  a  wholly-owned  subsi-
 diary  of  Cadbury-Schweppes  Ltd.  of  U.K.
 is  engaged  in  the  business  of  production
 of  malted  foods,  cocoa  products,  drinking
 chocolate  and  chocolate  confectionery.
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 (by  The  total  turn-over,  asests  and  pro-  ist  January,  972  and  90th  December, ita  of  the  company  tor  the  years  ending  972  are  as  under

 «  Total  turn-over  Assets  Profits  vith
 हु  Rebate  Reserve

 after  tex
 (ia  Rupees)

 11-1972  6,96,03,992,  4,16,81,849  23,79,651
 30-12-1972,  1719 An  4,94,63,468  (25,9312

 (०  The  present  paid  up  capital  of  the
 company  is  Rs.  12,96,100  consisting  of
 12,961  equity  shares  of  Rs.  100/-  each.

 (०)  The  information  regarding  total  re-
 maittances  on  all  accounts  by  the  com-
 pany  during  1971  and  972  is  not  readily
 available.

 (ce)  and  (f).  An  investigation  into  the
 affairs  of  the  company  under  section  44
 of  the  M.R.T.P.  Act,  969  was  ordered
 and  recently  the  investigation  report  has
 been  received  and  is  under  examination  of
 the  Government.

 Uniformity  in  Rates  of  Power  ह...)
 3739.  SHRI  $  M.  BANERJEE  :  Will

 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  what  further  progress  has  been
 made  to  bring  about  uniformity  in  the
 rate  of  power  supply;  and

 {b)  whether  power  supplied  to  agricul-
 turists  will  cost  less  than  that  to  indus-
 trislists  and  if  not,  the  reasons  for  the
 same?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD)  :  (a)  There  is  already  2  uniform  tariff
 for  each  category  of  consumers  within  a
 State  in  practically  all  the  States.  The
 tariffs,  however,  vary  from  State  to  State
 due  to  variations  in  the  cost  of  generation,
 transmission  and  distribution.  Targe  re-
 gional  power  stations  will  lead  to  more
 uniform  tariffs  within  each  region.

 (b)  The  power  supplied  to  agriculturists
 is  inherently  costlier  than  that  to  indus-
 trialists  because  the  agricultural  loads  are
 quantitatively  smal!  and  being  seasonal
 in  nature  have  very  low  load  factor.  Be-
 sides,  they  are  generally  scattered  and  are
 located  far  away  from  the  power  source.
 These  factors  lower  the  operational  effici-
 ency  and  increase  the  cost  of  supply
 considerably.  In  spite  of  these  adverse
 factors,  the  tariff  for  agricultural  consu-
 mers  has  generally  been  kept  lower  than
 that  for  small  industrial  consumers,  in
 most  of  the  States.

 Self-sofliclency  tu  life  saving  ह...

 3740.  SHRI  S.  M.  BANERJEE  :  Will
 the  Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  a  stage  of  self-sufficiency  is
 likely  to  be  reached  in  the  matter  of  life-
 saving  drags  during  the  Fifth  Plan  and  if
 not,  the  reasons  for  the  same;  and

 (b)  what  further  steps  have  been  taken
 to  instal  more  drug  plants  in  the  country?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  The  present  annual
 indigenows  output  of  the  bulk  drugs  in
 the  country  is  worth  Rs.  $0  crores,  which
 fs  proposed  to  be  increased  to  about
 Rs.  200  crores,  by  the  end  of  the  Fifth
 Plan  period,  A  provision  of  Rs.  70  crores
 has  been  proposed  in  the  draft  Fifth  Five
 Year  Plan  for  setting  up  of  new  drug
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 units/expansion  of  the  existing  ones  in
 the  public  sector.  Discussions  have  been
 held  by  the  Ministry  with  the  Associa-
 tions  of  the  drug  industry  so  that  the
 Companies  in  the  private  sector  may  come
 forward  with  applications  for  necessary
 industrial  licences.

 डीजल  के  लगाव  में  रेल  गाड़ियों  को  -  के  इंजनों
 से  चलाना

 374t.  भी  लगातार  सिम  क्यां  रेल  पति  यह
 बताने की  क्षा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  डीज़ल  के  प्रभाव  में  देखें
 भाष  के  इंजनों  से  चलाते  की  व्यवस्था  की  है,

 (ख)  यदि  हा,  तो  किस-किस  गाही  पर यह  व्यवस्था
 की  गई  है;  प्रौढ़

 (ग)  इस  समय  बाध्य  इजन  से  चलने  वाली  जो
 गाड़ियां  बन्द  कर  दी  गई  हैं  क्या  सरकार  का  उन्हें
 पुना  चलाने  का  विचार  है?

 रेल  मंत्रालय में  उपबंधों  (भो  मुहम्मद |...  नरेशो  »
 (क)  से  (ग):  डीजल  तेल  की  कमी  के  कारण
 सिडल  इजन  से  चलने  बाली  कोई  गाई  स्थगित  नहों  को
 गयी  थी  ।  श्री  डीजल  तेल  की  कमी  के  कारण
 स्थगित  गाड़ियों  को  पुन.  चलाने  का  प्रश्न  ही  नहीं
 उठता

 Cases  with  the  M.R.T.P.  Commission
 during  ‘1976-71,  1971-72,  1972-73  and

 ‘1973-74

 3742.  DR.  RANEN  SEN  :  Will  the
 Minster  of  LAW,  JUSTICE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state  :

 fa)  the  number  of  cases  taken  up  by
 the  Monopolies  and  Restrictive  Trade
 Practices  Commission  during  —970-7!,
 97I-72,  1972-73  and  1973-74,  and  the
 number  out  of  them  which  were  disposed
 of  during  that  perrod  by  the  Commission;
 and

 {b)  the  reasons  for  decrease  in  the  num-
 ber  of  cases  referred  to  the  Commission
 by  Government  ?

 THE  DEPUTY  MINISTER  IN  THF
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 RBRATA  BARUA):  (a)  The  information
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 for  the  period  Ist  June  970  to  3ist  De-
 cember  792  is  contained  in  the  two
 Anhual  Administrative  Reports  of  the  Com-
 mission  afready  laid  on  the  Table  of  the
 House,  The  information  for  the  period
 ist  January  972  to  5th  March  974  is  as
 follows:

 Section  2i.  6  cases  as  against  2I  during
 the  3l-month  peri-d  priot
 to  -l-73,

 Section  22  5  cases  as  against  5  dufnig
 the  previous  period.

 Section  23  !  case  as  against  6  in  the
 previous  period.

 Section  0  45  cases  as  against  none  du-
 ting  the  previous  period.

 There  has  been  no  decrease  ir  the  number
 of  cuses  under  consideration  by  the  Com-
 mission.  The  number  of  cases  (including
 the  cases  withdrawn  by  undertakings)  dis-
 posed  of  during  the  period  -I-73  to
 ‘15-3-74  is  as  follows  :

 Section  a  न  न  .  0
 इलाज  Rm.  ७  5
 Section  23  ;  .  3
 Section  0  2

 (b)  Does  not  arise,

 Proposal  from  M/s.  May  and  Baker  to
 reduce  ts  Foreign  Equity

 3743,  SHRI  BHALJIBHAI  PARMAR  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  Messers  May  and  Baker  had
 made  a  proposal  to  bring  down  their
 equity,  if  °o,  when  and  the  broad  features
 of  the  pronosal  and  the  reaction  of  Govern-
 ment  to  this  proposal;  and

 (b)  what  is  the  present  position  and
 when  Government  propose  to  take  a  final
 decision  on  the  proposal  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  (a)  and  (b).  M/s.  May  and  Baker
 Ltd.  had  earher  submitted  a  proposal  which
 included  conversion  of  the  company  into
 an  Indian  company,  associating  Indian  ca-
 pital  to  the  extent  of  0  per  cent  payment  of
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 foyalty  at  7-i/2  por  cent  on  net  sales
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 (b)  if  BO,  the  broad  features,  thereof;
 for  i5  years,  etc.  They  aubmitted  revised  and
 prapesals  in  1973.  The  revised  proposals
 included  the  manufacture  of  bulk  drugs
 and  intermediates,  establishment  of  re
 search  facilities,  and  reduction  in  foreign
 equity  to  75  per  cent.

 These  proposals  are  under  consideration
 and  a  decision  is  expected  to  be  taken  soon.

 Permission  to  allow  Product-Mix  to
 Drag  Firms

 3744,  SHRI  BHALJIBHAL  PARMAR  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  any  instructions  have  been
 issued  about  allowigg  product-mix  to  drug
 firms:;

 (b)  if  so.  the  broad  outlines  thereof;  and

 (c)  whether  foreign  exchange  utilisation
 of  each  firm  would  increase  as  8  result  of
 permission  for  productmix  ?

 THE  MINISTER  OF  STATE  कर  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  :  (a)  and  (b).  Most  of  the  diug
 manufacturing  firms  produce  several  drug
 items.  Approvals  m  this  regard  aie  go-
 verned  by  the  Industrial  Licensing  Policy
 as  may  be  in  force  from  time  to  time.

 (c)  Imports  of  raw  materials  are  allowed
 to  drug  macufacturing  firms  by  the  techni-
 cul  authorities  and  import  control  autho-
 rities  on  replenishment  basis  and  therefore,
 foreign  exchange  outgo  is  directly  related
 to  the  production  of  the  manufacturing
 units  conveined  which  involves  imported
 raw  materials.

 Permission  to  drug  firms  for  import  of
 Raw  Materials

 3748,  SHRI  BHALJIBHAI  PARMAR  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  ;

 (a)  whether  some  drugs  firms  have  been
 permitted  to  import  raw  materials  both
 directly  and  indirectly  for  items  covered
 under  permission/no  objection  letters;

 (c)  whethér  permission  lettets  have  ‘been
 treated  as  industrial  licences  for  all  in-
 tends  and  purposes  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  :  (a)  to  (९)  The  undertakings  have
 been  allowed  to  import  raw  materials  as
 per  Import  Trade  Control  Policy.  The
 permission  letters  conveyed  approval  for
 the  manufacture  of  certain  formulations  by
 the  concerned  firms,

 Financial  Assistance  to  Weat  Bengal  for
 Irrigation

 3746.  SHRI  =A.  K.  M.  ISHAQUE  :
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  the  total  fi-
 nancial  assistance  given  to  the  State  of
 West  Bengal  and  utilised  by  them  for  irri-
 gation  during  the  last  three  years,  project-
 wise  ?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C.  PANT)  :  Cen-
 tial  financial  assistance  to  the  States  in
 the  fourth  Plan  is  being  provided  in  the
 torm  of  block  loans  ard  grants  as  a  whole
 and  it  is  not  relatable  to  any  particular
 project  o:  head  of  development.

 Generation  of  Power  In  West  Bengal

 3747.  SHRI  A.  K.  M.  ISHAQUE
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  slate  :

 (a)  whether  Crovernment  have  _  received
 any  proposal  from  West  Bengal  for  further
 generation  of  power  in  the  State;  and

 (b)  if  so,  the  main  features  thereof  and
 the  action  taken  by  Governmert  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  PO-
 WER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  and  (b).  The  following  power  genera-
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 tion  schemes  have  been  sanctioned  for  West
 Bengal  i

 Name  of  Scheme
 Corey (M

 l.  Baadel  Thermal  Station  Ex-
 tension  (  x  200MW)

 2.  Kolaghat  Thermal  Power
 Station  (3  x  200MW)

 3  Jaldhaka  Hydro  Electric  Sc-
 heme  Stage  ff  e  x  4MW)  8

 4,
 omen

 Hydro  Electric
 Scheme  Stage  Il  (2  x  IMW)  2

 600

 In  addition,  project  reports  for  the  San-
 taldih  Thermal  Power  Station  Extension
 (14200  MW),  Durgapur  Coke  Oven  Ther-
 mal  Station  Extension  (x200  MW)  and
 Durgapur  projects  Limited  Extension
 IXI0  MW)  have  been  received  and  are
 under  examination.

 Places  for  Oil  drilling  in  West  Bengal

 3748  SHRI  A  K.  M  ISHAQUE  :  Will
 the  Minister  of  PETROLEUM  AND  CHE-
 MICATS  be  pleased  to  state  :

 (a)  the  number  of  places  in  West  Bengal
 considered  from  time  to  time  for  oil  drill.
 ing  during  the  last  three  years  ;

 (b)  whether  ditlling  has  started  in  these
 areas,  and

 (c)  if  not,  the  reason  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  :  (a)  The  places  in  West  Bengal
 consdered  for  drilling  of  exploration  wells
 for  oil  and  gas  during  the  last  3  ycars  are:

 l.  Bukultala  area,  24  parganas  Distt.

 2  Chaitanyapui  aren,  Midna  pur  Distt.

 3.  Bodra  areca,  24  parganas  Distt

 4.  Gals  area,  Burdwan  Disit.

 (९0)  and  (c).  Preparatory  work  for  taking
 up  drilling  in  some  of  the  areas  is  in  hand.
 Some  farther  seismic  survey  work  is  also
 necessary  in  some  of  the  areas.  Drillirg

 75  L58S-73-6
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 has,  therefore,  not  been  started  in  these
 areas  yet.

 Production. ef  Drugs  for  Captive  Con:
 wsmption  by  Drug  Firms

 3749,  SHRI  K.  S.  CHAVDA  :  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state  ;

 (a)  whether  some  of  the  drug  manufac-
 turing  firms  are  producing  certain  bulk
 drugs  which  they  are  using  entkely  for
 captive  consumption  and  are  rot  supply-
 ing  any  quantities  thereof  to  other  non-
 associated  formulators;  and

 (b)  if  so,  whether  Government  would
 consider  the  desirability  of  compelling  such
 firms  under  the  powers  vested  in  Govern-
 ment  under  the  Drugs  (Price  Cortrol)
 Order,  1970  to  supply  certain  percentage
 of  production  of  bulk  drugs  to  non-ass0-
 crated  formulators  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  It  is  likely  that  some  of  the
 drug  manufacturing  firms  producing  bulk
 drugs  are  using  their  bulk  drags  production
 entirely  for  captive  consumption.

 (b)  Conditions  are  being  usually  imposed
 now  m  the  industrial  licences  that  a  spe-
 cified  percentage  of  bulk  drug  production
 would  be  made  available  to  nor-associated
 formulators.  The  relevent  provision  under
 Drug  (Prices  Control)  Order  1970  however
 requires  that  an  order  thereunder  specify
 the  fo:mulators  to  whom  any  manufacturer
 of  bulk  drugs  should  sell  the  specified  bulk
 drugs

 Study  of  the  Export  Performance  by
 Drug  Manufacturing  Firms

 3750.  SHRI  K.  S.  CHAVDA  :  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state  :

 (a)  whether  any  study  in  depth  bas  been
 made  of  the  export  performance  of  the
 Drugs  Manvfacturing  firms,  particularly
 those  with  foreign  equity  exceeding  26  per
 cent;
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 {b)  if  so,  what  are  the  conclusions;  and

 {c)  if  not,  whether  Government  would
 arrange  for  stich  study  for  the  purpose  of
 finding  cut  whether  the  experts  made  are
 in  the  best  interests  of  the  country  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  (SHRI  SHAHNAWAZ  KHAN):
 (a)  to  (०).  Details  of  exports  made  by
 drug  firms  with  foreign  equity  exceeding
 26  per  cent  are  being  collected  for  under-
 taking  the  study.

 Permanent  Absorption  of  Casual  Labour
 on  Southern  Railway

 ‘3751,  SHRI  THA  KIRUTTINAN:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  the  total  number  of  casual  labour
 working  for  more  than  three  years  but  rot
 yet  permanently  absorbed  in  Southern
 Railway  and  other  Railways;  and

 o)  the  time  by  which  Government  pro-
 pose  to  absorb  them  permanently  7

 THE  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  On  all
 Railways  the  number  employed  on  daily
 wages  and  on  Central  Pay  Commission
 scales  together  is  about  39,000.  The  rum-
 ber  on  Southern  Railway  is  about  8,000.

 (b)  Casual  labourers  as  are  found  suit-
 able  by  Screening  Committees  are  already
 considered  for  regular  posts  as  and  when
 vacancies  arise  but  the  absorbing  potential
 against  regular  posts  is  limited.

 शुजाअत  दें  बाधिश्यिक  स्तर  पर  तेल  का  रत् वादन

 3752,  ची  चामू  लात  चलाकर  :  क्‍या  पेट्रोलियम
 कौर  रसायन  मंत्री  यह  बताने  की  छुपा  करेंगे  कि  :

 (क)  क्या  गुजरात  में  उत  लगभग  00  नये  कूचों
 में  तुरन्त  ही  वाणिज्यिक  स्तर  पर  तेल  का  उत्पादन
 करना  भारती  कर  दिया  गया  है  जहां  पहले  तेल  उत्पादन
 के  केवल  प्रयोग  ही  किये  जा  रहे  ये;
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 (ee)  aft  हां,  तो  प्रायोगिक  कोलार  १६  कितना
 तेल  पैदा  किया  था  रहा  था  और  अब  कितने  तेल  का
 उत्पादन  होने  की  आशा  है;  भर

 (ग)  तेल  के  उत् ला इस  को  बढ़ते  तथा  1... क  के
 विकास  के  लिये  क्या  कार्यवाही  की  यई  है?

 पेट्रोलियम  ौर  caren  dere  में  राज्य  बंदों

 (शो  शफ्तनबाज  सा)  :  (क)  और  (७).  उतरी

 गुजरात  के  क्षेत्रों  में  लगभग  L00  et  gut  मे  से,
 इस  समय  लगभग  23  कुछो  में  परीक्षण  उत्पादन  हो

 रहा  है  और  इन  में  से  प्रति  दिस  लगभग  350  औीटरी
 धन  कन्या  तेल  निकल  रहा  है।  तेल  तथा  प्राकृतिक
 गैस  आयोग  ने  इस  क्षेत्र  के  शेष  कुं  में  1974-75
 के  दौरान  पूरा  उत्पादन  करने  की  योजना  बनाई  है।
 बर्ष  97675  के  रौशन  नमे  कूचों  से  प्रतिदिन
 1000-1200  मीटरी  टन  के  प्रतिरिक्त  उत्पादन  को

 संभावना  है।

 (ग)  उत्पादन  बढ़ाने  तथा  नमे  कुछो  का  विकास
 करने  के  लिये  उठाने  गये  कदमो  में  “प्रा परेशन  सोक-
 प्रायः”  नामक  योजना,  जिस  में  57  कि०  मी०  पाइप-

 लाइन  का  बिछाया  जाता  तथा  दल  एकल  केन्द्र  प्राणी
 का  निर्माण  किया  जाना  शामिल  है,  की  कार्मान्विति
 शामिल  है।  इसके  प्रतिरिक्त,  उत्पादन  को  बढ़ाने  ने

 लिये  कदम  उठाये  जा  रहे  हैं,  उस  में  पृथक  कुसा-मख
 प्रतिष्ठित  का  निर्माण,  कृत्रिम  सेल  उठाने  के  लिये
 सकर  रा  पम्मो  की  स्थापना,  वर्तमान  प्रतिष्ठानों  का

 विस्तार  तथा  नये  उत्पादन  प्रतिष्ठानों  का  निर्माण
 किया  जाता  शामिल  है  t

 Submision  of  Monthly  Returns  by  Drug
 Ficems  to  D.  G,  T.  D.

 3753,  SHRI  SOMCHAND  SOLANKI  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  monthly  return  of  production
 to  he  submitted  by  the  drug  manufucturing
 firms  to  the  D.G.T.D.  is  simply  meant  for
 statistical  purposes;

 (b)  whether  it  indicates;  names  and  pro-
 duction  of  each  item  separately  ;
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 (ce)  kew  the  Government  are  able  to  veri-
 fy  whether  a  new  product  has  been  in-
 cluded  in  these  items;  and

 (d)  what  checks  are  exercised  to  verify
 the  authenticity  of  these  claims  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  (SHRI  SHAHNAWAZ  KHAN):
 (a)  to  (d).  The  monthly  returns  of  produc-
 tion  submitted  by  the  drug  units  borne
 on  the  registers  of  the  DGTD,  apart  from
 their  use  for  statistical  purposes,  are  also
 used  to  examine;

 (i)  Performance  of  the  units  concerned
 vis-a-vis  licenced  capacity;

 (ii)  the  problems  and  constraints  in
 eflective  utilisation  of  the  capacity;

 (iii)  order  booking  of  the  company’s
 stocks  of  finished  goods  at  the
 time  of  reporting  ;

 (iv)  employment  position  ;  and

 (v)  over  utilisation.

 fhe  names  and  production  of  basic  items
 are  reflected  in  the  production  returns.

 ‘The  production  returns  are  scrutinised
 by  the  Development  officers  in  the  DGTD
 and  these  ire  subsequently  corelated  with
 three  monthly,  six  monthly  and  annual
 applications  for  clearance  of  raw  materials,
 etc.,  which  at  that  stage  are  certified  by
 a  Chatered  Accountant.  In  this  process,
 the  monthly  returns  submitted  by  the  units
 are  also  taken  into  account  and  the  authen-
 ticity  gets  checked.

 Where  trends  have  shown  over-utilisation,
 whereever  necessary,  inspection  visits  are
 organized  by  the  DGTD.  In  view  of  the
 number  fnvoived,  only  selective  checks  are
 done  on  a  periodic  basis  keeping  in  view
 the  treads  depicted.
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 Issne  of  Permission  Letters  to  Drog
 Firms  under  the  Industries

 and  Regulation)  Act,  952

 3754.  SHRI  SOMCHAND  SOLANKI  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 {a)  what  constitutes  a  new  article  so
 far  as  drugs  are  concerned,  under  the  pro-
 visions  of  the  Industries  (Development  and
 Regulation)  Act,  95i  for  which  permis-
 sion/no  objection  letters  are  issued;

 (b)  whether  for  the  manufacture  of  any
 new  product  industrial  licence  /registration
 with  D.G.T.D.  or  approval  for  manufac-
 ture  under  diversification  is  required;

 (c)  whether  any  exceptions  have  been
 made  in  regard  to  drug  manufacturing
 firms;  and

 (d)  if  so,  the  broad  features  thereof  ?

 THF  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  (SHRI  SHAHNAWAZ  KHAN):
 (a)  As  per  provisions  of  sub-section  (dd)
 of  Section  3  of  the  Industries  (Development
 and  Regulation)  Act,  1951  (65  of  952)
 ‘new  articles’,  in  relation  to  an  industrial
 undertaking  which  is  registered  or  in  res-
 pect  of  which  a  licence  or  permission  has
 been  issued  under  this  Act,  means

 (i)  any  article  which  falls  urder  an
 item  in  the  First  Schedule  to  the
 Act  other  than  the  item  under
 which  articles  ordinarily  manufac-
 tired  or  produced  in  the  industrial
 undertaking  at  the  date  of  regis-
 tration  or  issue  of  the  licence  or
 permission,  as  the  case  may  be,
 fall;

 (ii)  any  aiticle  which  bears  a  mark
 as  defined  in  the  Trade  and  Mer-
 chandise  Marks  Act,  958  or  which
 is  the  subject  of  a  patent,  &  at
 the  date  of  registration  of  issue
 of  the  licence  or  permission,  as
 the  case  may  be,  the  industrial
 undertaking  was  not  maniufaec-
 turing  or  producing  such  article
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 bearing  that  mark  or  which  is  the
 subject  of  that  patent.

 {b)  to  (d)  Industrial  undertakings  are
 required  to  obtain  industrial  licence  for
 the  manufacture  or  production  of  pew  arti-
 cle  evcept  those  which  are  covered  by  the
 Notification  No.  S,  oa  98  (E)/IDRA/
 29B/73/1  dated  the  6th  February  973
 (a  copy  of  which  is  available  in  the  Library
 of  the  Lok  Sabha  Secretariat)  which  give
 exemption  from  obtaining  an  industrial
 licence,  subject  to  certain  conditions

 By-Elections  to  Vidhan  Sabha  and  Lok
 Sabha

 375§  PROF  NARAIN  CHAND  PARA-
 SHAR  ‘Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 {a)  the  number  of  By-elections  to  the
 Vidhan  Sabha  and  the  Lok  Sabha  pending
 in  the  sarious  States  and  Union  Tcrritories
 as  on  Ist  March,  1974,

 (b)  the  dates  on  which  the
 vacant  and  the  reasons  therefor,

 seats  fell

 (c)  the  reasons  for  delay  in  the  holding
 of  such  By-election,  as  are  pendmg  for
 more  than  6  months;  and

 (d)  the  dates  when  the  pending  By-clec-
 tions  would  be  held  ?

 THE  MINISTER  OF  STATE  7  THE
 MINISTRY  OF  LAW.  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  NITIRAJ
 SINGH  CHAUDHARY)  -  (a)  to  (a)  A
 statement  is  lad  on  the  Table  of  the
 House  [Placed  in  Library  See  No  LI
 6478 /174)
 Vidhan  Sabha  Constituencies  which  were

 Reserved  or  Dereserved  In  973

 3756  PROF,  NARAIN  CHAND  PAR-
 ASHAR  :  Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state

 (a)  the  names  of  the  Vidhan  Sabha  Con-
 stituencies  alongwith  Districts  which  have
 been  reserved  consequent  upon  the  delimi-
 tation  in  Uttar  Pradesh  in  1973;  and
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 (>)  the  names  of  the  auch  comitituen-
 cies,  alongwith  Districts  for  the  Vidhan
 Sabha  which  have  been  dereserved  in  this
 delimitation  ?

 THE  MINISTER  OF  STATE  है  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  NITIRA]
 SINGH  CHAUDHARY)  :  (a)  ond  <b)  A
 statersent  containing  the  requisite  informa-
 tion  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library  See  Na.  LT-6479/274}

 Complaints  Alieging  Disturbance  of  Elec-
 tion  Meetings  of  Congress  Party  by  Op-

 position  Parties  in  U.P.  and  Orissa

 3757.  PROF  NARAIN  CHAND  PAR-
 ASHAR  Will  the  Minister  of  LAW.  JUS-
 TICK  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (n)  whether  Election  Commission  have
 received  complaints  that  the  supporters  and
 members  of  the  partie,  Tike  C  P.I,  (M),
 San  Sangh,  B.K.D.  and  Congress  (0)  dis-
 turbed  the  election  meetings  of  the  Con-
 gress  Panty  in  UP  and  Orissa;

 (b)  it  so  the  number  of  sich  com-
 plaints  received,  State  wise,

 (c)  whether  the  Election  Commisyion
 has  held  any  investigation  into  these  com
 plaints,  und

 (0)  of  so,  the  findings  of  the  investiga
 tions  and  the  action  taken  by  the  Commis
 sion  ?

 THE  MINISIFR  OF  STATE  IN|  THE
 MINISTRY  OF  LAW.  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  NITIRAJ
 SINGH  CHAUDHARY).  (a)  Yes,  Sir

 (b)  Uttar  Pradesh  4
 Onsa  i

 (९)  and  (d)  Copies  of  three  complaints
 from  the  State  authorities  concerned  for  im-
 Mediate  necessary  action.  In  regard  to  the
 remaining  complaint,  the  Chief  Election
 Commissioner  had  exteasively  toured  the
 State  prior  to  the  General  Election  and
 had  meetings  with  the  Commissioners,
 Coltectora  and  Senior  Police  Officer  to
 ensure  the  maintenance  of  law  and  order
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 for  the  conduct  of  free  and  fair  cleetions.
 The  complaint  received  from  the  State  of
 Orissa  क  sent  to  the  Chief  Secretary  to
 the  Government  of  Orissa  for  action  with
 instructions  to  report  back  to  the  Election
 Commission.  Report  from  the  Chief
 Secretary  to  the  Government  of  Orissa  is
 awaited.

 Fear  of  acute  World  Fertilizer  Crisis

 3758.  SHRI  NAWAL  KISHORE
 SHARMA  :  Will  the  Minister  of  PFTRO-
 LEUM  AND  CHEMICALS  be  pleased  to
 state  ;

 (a)  whether  Ciovernment  are  aware  of
 the  reported  acute  world  fertilizer  crisis
 feared  next  year  ;

 (b)  if  so,  the  steps  being  tuken  by  Gov-
 ernment  unticipating  such  a  crisis  to  agu-
 ment  the  production  and  meet  the  demand
 of  fertilize:  in  the  country  ;  and

 (c)  whether  there  is  a  proposal  under  the
 consideration  to  popularise  the  conventio-
 nal  manure  to  meet  the  demand  of  fertilizer
 in  the  country?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (c)  The  information  is
 being  collected  und  will  be  faid  on  the
 Table  of  the  House.

 Commissioning  of  a  Generator  at  Badarpar
 Thermal  Power  Station

 3759.  SHRI  NAWAL  KISHORE
 SHARMA  :  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to  state  :

 (a)  whether  commissioning  of  00  mega-
 wat  generator  scheduled  for  July  next  at
 Badarpur  Thermal  Power  Station  has  been
 delayed  ;

 (b)  if  so,  the  reasons  therefor,  and

 (९)  the  steps  being  taken  by  Government
 to  ensure  timely  commissioning  of  the  anit
 in  tine?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  No,  Sir.

 (b)  and  (c)  Do  not  artse.

 Cremation  of  20  Victinis  of  Train  Accl-
 dent  st  Kathghar  without  Identification

 3760.  SHRI  ह  M.  MEHTA  :

 SHRI  NIHAR  LASKAR  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  20  victims  of  train  accident
 which  occurred  at  Kathghar  on  the  20th
 February,  1974,  could  not  be  identified  ;

 (b)  whether  they  were  cremated  without
 any  identification,  and

 (c)  if  so,  the  reasons  therefor  ?

 THE  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.
 The  umber  of  victims  who  could  net  be
 identified  is  2!  and  not  20.

 (b)  Yes,

 (c)  As  the  faces  of  deceused  persons  had
 been  mutilated  beyond  recognition  on  ac-
 count  of  grievous  injuries  and  no  one  had
 claimed  the  bodies,  they  were  cremated.
 Identity  of  6  deceased  persons—5  males
 and  4  female—was  established  subsequent-
 ly  from  the  belongings  and  clothing  collect-
 ed  from  the  bodies.

 Decline  in  O8  Production  at  Ankleshwar
 and  other  Oil  Fields

 ‘3761.  SHRI  फ,  M.  MEHTA  :

 SHRI  NIHAR  LASKAR  :

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICAIS  be  pleased  to  state  :

 (a)  whether  Ankleshwar  in  South  Guja-
 rat  which  has  so  far  been  producing  ove?
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 three  million  tonnes  bus  now  started  reach-
 ing  the  limit  of  development  ;

 (b)  if  so,  whether  the  oil  field  there
 from  has  started  declining  from  this  year;
 and

 {c)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  (SHRI  SHAHNAWAZ  KHAN):
 (a)  to  (c)  Every  oif  field  has  an  initial
 period  of  increasing  production,  another
 period  of  peak  production  and  a  third  period
 of  declining  production.  The  Ankleshwar
 oil  field  has  been  on  peak  production  for
 quite  some  time  and  the  production  there.
 from  has  recently  started  declining.

 Increasing  Production  capacity  of  Koyali
 refinery

 3762.  SHRI  क्  M.  MEHTA  :
 SHRI  CHANDULAL  CHANDRA-

 KAR:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state
 whether  Gujarat  Koyali  Refinery  is  increas-
 ing  ity  production  capacity  of  petroleum  in
 the  country  and  if  so,  the  facts  there-
 ot  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  (SHRI  SHAH  NAWAZKHAN)  :
 Yes,  Six  As  against  the  designed  capa-
 city  of  0.000  tonnes  per  yeur  of  LPCL  the
 current  production  level  of  the  Koyali  Re-
 finery  is  of  the  order  of  65,000  tonnes  per
 year.  which  is  expected  to  be  increased
 further  to  about  90,000  tonnes  per  year.

 The  LPG  production  has  been  increased
 by  making  LPG  from  Third  Atmospheric
 Unit.  und  Catalytic  Reforming  Unit  gases

 (not  envisaged  in  the  design),  augmenting
 storage  and  cyclinder  filling  facilities  and
 providing  facilities  for  bulk  transportation

 of  L.P.C,  in  tank  wagons.
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 Manning  of  Railway  croteing,  ja  Kupala.

 3763.  SHRI  C,  H.  MQHAMED  KOYA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  stats

 (a)  the  number  of  unmanned  Railway
 crossings  in  Kerala;  aod

 (b)  the  time  by  which  these  crossings  will
 be  made  manned  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Two
 hundred  seventeen.

 (b)  As  the  manning  of  Unmanned  level
 crossings  is  taken  up  in  consultation  with
 the  State  Government  /Road  Authority  on
 the  merits  of  each  case,  ro  firm  date  for
 manning  of  all  the  Unmanned  level  crosa-
 ings  can  be  indicated.

 Demand  to  Stop  the  Malabar  Express  at
 Parappanangadi

 3764,  SHRI  C.  H.  MOHAMED  KOYA:
 Will  the  Minister  of  RAILWAYS  be  pleased
 fo  siate

 (a)  whether  Government  are  aware  of
 the  demand  made  by  the  people  of  Parap-
 panangadi  to  stop  the  Malabar  kxpress
 train  at  that  place  ;  und

 (b)  if  AO,  the  reaction  of  Governmert
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAIITWAYS  (SHRI
 MOHD,  SHAFI  QURESHI)  :  (a)  Yes.

 (b)  Stoppuge  of  29/30  Malabar  Express
 at  Parpanagadi  is  neither  justified  on  tra-
 ffic  considerations  nor  desirable  in  the  in-
 terest  of  keeping  the  fast  character  of  these
 already  overcrowded  trains.

 Raliways  ronning  in  joss  ta  Keraia

 3765.  SHRI  C.  H. MOHAMED  KOYA:
 Will  the  Minister  of  RAILWAYS  be  pleased’
 to  state  ;

 (a)  the  Railways  in  Kerala  are  sunning
 at  a  loss;
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 (b)  whether  Government  have  acy  pian
 to  wipe out  this  loss by  exteading  any  more
 trains  to  Kerala;  and

 ro}  whether  Government  are  thinking  of
 at  least  making  a  survey  to  this  effect  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Informa-
 tion  relating  to  the  losses  on  the  railways
 is  not  compiled  statewise  but  Railwaywise.

 (b)  und  (ec)  Do  not  arise.

 Dieselisation  of  I
 a

 Mangalore-Madras

 3766.  SHRI  C.  H.  MOHAMED  KOYA:
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (u)  whether  12  Mangalore-Madras
 Muils  ne  proposed  to  be  dieselised;  and

 (b)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and  (b).
 Dievclisation  of  passenger  carrying  trains
 is  being  done  on  a  programmed  basis  hav-
 ing  reguid  to  the  total  availability  of  diesel
 locomotives.  which  are  primarily  required
 for  clearunce  of  essential  goods  —  traffic.
 Currently,  on  accourt  of  shortage  of  diesel
 oil,  dieselisation  of  passenger  trains  has
 been  slowed  down.  As  and  when  the
 situation  improves,  dieselisation  of  V2
 Madras-Mungalore  Mail  will  be  considered
 nlongwith  other  similar  demands.

 Loss  to  industvies  due  to  Non-availabiiity
 of  Wagous  to  Kerala

 3767.  SHRI  ron  H.  MOHAMED  KOYA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (u)  whether  industries  in  Kerala  regiop
 have  suffered  a  lot  due  to  non-availability
 of  adequate  number  of  railway  wagons;
 and

 {b)  the  steps  proposed  to  be  taken  for
 the  regulur  supply  ef  wagons  7
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI  ye  (a)  Demand
 for  wagons  from  various  industries  in
 Kerata  have  been  met  to  the  maximum
 extent  possible.  There  has  been  occasional
 delay  in  supply  of  wagons  whenever  inter-
 railway  mevement  had  to  be  regulated  as
 a  consequence  of  Locomen’s  strikes,  agi-
 tations  by  the  staff  and  the  public,  civil
 disturbance  ete.

 (b)  Special  arrangements  have  been  made
 to  supply  the  wagons  in  block  specials.

 Operational  Efficiency  of  Rafiways  due
 to  Dieselisation

 3768.  SHRI  SATYENDRA  NARAYAN
 SINHA:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 fay  whether  the  operational  efficiency  of
 the  Railways  has  been  going  up  ever  since
 dieselisation  was  introduced:

 (b)  if  80,  whether  the  travelling  public
 has  been  able  to  obtain  any  benefit  in  the
 form  of  reduced  fares  and  freight  and
 more  amenities  because  of  higher  opera-
 tional  efficiency;

 (c)  whether  the  Railways  have  carried
 out  any  cost  benefit  analysis  of  dieselisa-
 tion;  ard

 (d)  if  so,  the  result  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  There  is
 no  single  index  to  measure  the
 overall  operational  efficiency  of  the  Rail-
 ways.  However,  the  various  indices  of
 engine  utilisation  ¢.g.,  engine-kilometres  per
 day  per  engine  on  line,  loads  of  trains,
 net-tonie-hilometres  per  goods  engine-day
 on  line,  net-tonne-killometres  per  goods  ea-
 gine-day  in  use  and  net-tonne-kilometres  per
 engire-hour,  have  improved  substantially,
 since  introduction  of  modern  modes  of
 traction,  such  as  diesel  and  electric.

 (b)  The  benefits  of  improved.  operational
 efficiency  resulting  from  modern  traction
 including  diesel  traction  have  enabled  the
 Railways  to  absorb  largely  the  impact  of
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 fest  increasing  costs  of  inputs,  namely  staff
 costs  and  costs  of  stores  ind  muiterials  in-
 Guiding  fuel  and  make  only  nominal  in-
 creases  in  fares  and  freight  rates.  The  rall-
 ‘wey-users  have  to  that  extent  benefited.
 As  regards  amenities  for  passengers,  the
 average  speed  of,  and  number  of  coaches
 havied  by,  passenger  trains  switched  over
 to  diesel  traction  have  increased.  These
 have  provided  additional  accommodation
 and  contributed  towards  reduction  in  journey
 time  as  well  as  to  cleaner  travel.

 (c)  No  sir.

 (d)  Does  not  arise.

 Conversation  of  Metre-Gauge  to  Broad
 ‘Gange  and  doubling  of  existing  Lines  in

 UP.

 3769.  SHRI  SATYENDRA  NARAYAN
 SINHA;  \ill  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Railways  have  undertaken
 construction  of  new  Railway  lines  or
 conversion  of  metre  gauge  into  broad
 gange  or  doubling  of  existing  lines  in
 Uttar  Pradesh;  and

 (b)  if  so,  whether  they  have  prepared
 feasitvility  studies  thereon,  and  what  are
 the  results  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI  ye  (a)  Yes,  as
 follows  :

 (t)  Conversion  of  the  metre  gauge  line
 from  Barabanki  to  Samastipur  into
 broad  gauge.

 (2)  Construction  of  broad  gauge  line
 in  the  area  previously  served  by
 the  Shahdara-Saharanpur  Light
 Railway,

 (3)  Restoration  of  the  dismantied  me-
 tre  gauge  line  from  Chhitauni  to
 Bagaha.

 (4)  Restoration  of  the  dismantled  line
 from  Dalmau  to  Daryapur.
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 from  Moradabad  aiid  ‘Rampur.

 (6)  Doubling  of  phe  section:  :-—
 (i)  Karonda-Dhaura,

 (i)  Buyara-Mathuta,
 (ii)  Matatila-Basai,
 (iv)  Gheziabad:-Muradnagar,
 (v)  Meerut  City-Dnurala,  and

 (vi)  Nagel-Saharanpus,

 (b)  Yes.  Feasibility  studies  have  indicated
 the  economic  viability  /development  of
 backward  areas  of  the  schemes  mentioned
 in  (a)  above,

 Shortage  of  Fands  for  desilting  work  of
 lower  reaches  of  Damodar  River  in  West

 Bengal

 3770.  SHRI  SARO)  MUKHERJEE  :
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleused  to  state  :

 (a)  whether  desilting  work  of  lower
 reaches  of  Damodar  river  in  West  Bengal
 undertaken  at  the  instance  of  Union  Miris-
 try,  has  been  held  up  half  way  due  0
 paucity  of  funds;

 (b)  whether  the  Central  promised  and
 paid  necessary  funds  to  implement  the
 scheme  to  resuscitate  the  mainstream  of
 the  tiver  from  its  bifurcation  point  in
 Beguna  Hana  ir  Burdwan  district  (West
 (Bengal)  down  to  confluence  with  Hughly
 river  in  Howrah  District  and  whether  this
 woth  has  alrendy  been  undertaken;  and

 (c)  if  80,  the  progress  made  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  PO-
 WER  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  to  (०).  The  Stage  I  of  the  Lower  Damo-
 dar  Improvement  Scheme,  estimated  to  cost
 Rs,  6.82  crores,  was  approved  for  imple-
 mentation  by  the  Planning  Commission  in
 April,  97l.  The  scheme  comprises  the
 excavation  of  Amta  Channel  (old  course
 of  Lower  Damodar  River)  and  some  of
 its  tributary  drains,  a  link  channel  between
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 Madaria  and  Dukatie  Khels,  construction  of
 outfall  sluice  on  the  Amta  Charncl  and
 construction  and  remodelling  of  existing
 bridges,  sluices  etc.  The  work  on  the
 scheme  was  taken  up  in  497.72  and  is
 expected  to  be  completed  by  March,  1975,

 It  has  been  reported  by  the  State  Go-
 vernment  that  the  excavation  of  the  Amta
 Chanael  has  almost  been  completed  and
 has  benefited  large  areas  from  drainage
 congestion.  Work  on  the  link  channel  bet-
 ween  the  Dakatia  and  Madaria  Khals  and
 a  number  of  masonry  structures  is  in  piog-
 reas.  Arrangements  are  also  being  made  for
 the  work  on  the  Outfall  sluice.

 The  Central  Government  had  agreed  to
 provide  special  financial  assistance  of
 Rs.  11  crores  during  the  last  two  years
 of  the  Fourth  Plan  for  the  speedy  imple-
 mentation  of  five  priority  flood  control
 schemes  in  West  Bengal,  which  included
 the  lower  Damodar  Improvement  Scheme.
 An  amount  of  Rs.  3  crores  was  released
 during  1972-73  and  Rs.  8  crores  durirg
 (1973-74  for  all  the  priority  schemes.

 Implementation  of  Ajoy  River  Scheme  in
 West  Bengal

 उमा,  SHRI  SAROJ)  MUKHERJEE:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  :

 (a)  whether  the  Ajoy  river  scheme  for
 setting  up  of  a  reservoir  at  Sikitia  is
 languishing  for  want  of  necessary  clearance
 from  the  Centre  ;

 (b)  whether  the  Ajoy  scheme  flopped
 despite  the  then  Union  Minister's  assurance
 to  the  Government  of  West  Bergal  to  the
 effect  that  the  Centre  would  stand  by  the
 State  financially  and  otherwise  to  over-
 come  the  hurdies  in  the  diversion  plan  of
 Ajoy  in  West  Bengal;  and

 (c)  if  so,  what  steps  Government  pro-
 pose  to  take  for  the  implementation  of
 the  scheme  ?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C.  PANT)  :  (a)
 to  (c).  No  Scheme  for  a  reservoir  at

 PHALGUNA  28,  995  (SAKA)  Written  Answers  {74

 Siktia  has  beer  reéécived  from  the  Go-
 vernment  of  West  Bengal.  However,  the
 West  Bengal  Government  have  recently
 proposed  the  construction  of  a  dam  at
 Tilaboni  in  Bihar  about  74  miles  down-
 stream  of  Siktia  at  an  estimated  cost  of
 Rs.  20.43  crores.  On  the  other  band,  the
 Government  of  Bihar  have  a  scheme  for
 construction  of  a  barrage  at  Siktia.

 These  proposals  involve  inter-State  aspects
 and  can  be  considered  for  inmplementation
 after  these  are  resolved.  For  this  purpose,
 the  Chief  Ministers  of  West  Bengal  and
 Bihar  had  set  up  in  August,  i972,  a
 Bihar-West  Bengal  Rivers  Study  Team
 comprising  officers  of  the  two  States  to
 study  in  detail  this  issue  as  well  as  other
 outstanding  issues  on  which  they  have  di-
 fference  of  opinion  and  to  submit  a  report.
 The  team  submitted  its  report  to  the  Chief
 Ministers  of  West  Bengal  and  Bihar  in
 August,  973  for  their  consideration  ard
 final  decision,  which  has  not  been  taken  by
 them  so  far.

 The  Minister  of  Irrigation  and  Power
 has  also  requested  both  the  Chief  Ministers
 to  tuke  an  early  decision  in  this  matter.

 Completion  of  second  Railway  Bridge  at
 Rajahmundry  (Andhra  Pradesh)

 3772.  SHRI  8,  S.  MURTHY  :  Will  the
 Minister  of  RAILWAY  be  pleased  to
 state  :

 (a)  the  time  when  the  secord  Railway
 bridge  at  Rajahmundry  in  Andhra  Pradesh
 will  be  completed;  and

 {b)  the  reasons  for  the  delay,  if  any  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  The
 bridge  is  targetted  to  be  opened  to  passen-
 ger  traffic  by  December,  1974,

 (b)  The  delay  in  completing  the  work
 ig  00९  to  non-availability  of  steel  required
 for  girders  and  diversion  of  two  300  ft,
 spans  to  Bargla  Desh  in  4972  for  restore
 tion  of  Hardinge  bridge.
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 Target  for  Track  Renewals  during
 1971-72  and  1972-73

 3773.  SHRI  8.  S.  MORTHY  :  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  what  were  the  targets  for  track  re-
 newals  during  1971-72  and  1972-73;  and

 Complete  Track  Renewals
 Through  Rail  Renewals
 Through  Sleeper  Renewals

 (b)  Achievements  to  the  targets  for
 Track  Renewal  Works  for  the  year  1971-72

 Complete  Track  Renewals
 Through  Rail  Renewals
 Through  Sleeper  Rencwals

 Compensation  paid  en  account  of  accidents
 during  1973-74

 3774.  SHRI  S.  C.  SAMANTA  :  Wal  the
 Mirister  of  RAJLWAYS  be  pleased  to
 state  what  amount  was  paid  as  compen-
 sation  on  account  of  main  accidents  which
 ocurred  in  the  yeas  1973-74  ?

 THE  DEPUTY  MINISTER  {IN  THF
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAF!  QURESHI):  A  total
 amount  of  Rs.  1,89,200.81  has  so  far  been
 paid  as  compensation  during  the  year
 1973-74,  Of  this  the  amount  of  compen-
 sation  paid  on  account  of  accidents  which
 occurred  in  1973-74,  is  not  separately
 available.
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 (b)  how  far  these  targets  dave,  been
 achieved  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (HRI
 MOHD.  SHAFI  QURESHI):  (a)  Targets
 for  Track  Renewal  Works  for  the  year
 1971-72  und  1972-73  were  as  under

 In  द्  Kens,
 oeeereny

 1971-72,  97273

 Primary  Secondary  Primary  Secon-
 dary

 “960  307  5  378
 393  [44  429  373
 842  80  087  237

 and  1972-73  were  os  under

 In  T.  Kms.

 1971-72,  one

 Primary  Secon-  ‘Primary  Secon-
 dary  dary

 590  295  80  238
 376  28  478  43
 583  3)  760  63

 Recoupment  of  Losses  due  to  Strtkes  and
 Accidents  during  ‘1973-74

 3775.  SHRI  S.  C.  SAMANTA  :  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  in  what  way  the  Railways  propose
 to  recoup  for  the  losses  due  to  strikes  and
 accidents  in  the  year  1973-74;  and

 (b)  the  reasons  why  the  Railways  do
 not  own  responsibility  for  losses  or  damages
 suffered  by  individuals,  organisations,  busi-
 ress  houses  and  Government,  including
 public  undertakings,  because  of  strikes  on
 Ruilways  in  which  the  users  had  no  band?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RATLWAYS  (SHRI
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 MOHD.  SHAFI  QURESHI)  :  (a)  Recoup-
 ment  for  the  losses  of  railway  revenues
 suffered  so  far  is  no  longer  possible  as  the
 financial  year  closes  in  twelve  days.

 (b)  Railways  are  not  responsible  for
 such  tosses  or  damages  of  the  types  cnu-
 merated,

 Revision  of  Subarnarekha  Project

 3776.  SHRI  SAMAR  GUHA  :  Will  the
 Mirister  of  IRRIGATION  AND  POWER
 be  pleased  to  state  ;

 (a)  whether  Government  propose  to  re-
 vise  the  Subrnarekha  flood  control  project
 for  the  benefit  of  the  people  of  Orissa  and
 West  Bengal;

 (hb)  if  30,  whether  the  project  has  been
 finalised;

 (c)  the  outlines  of  the  new  project  and
 the  time  schedule  for  its  implementation;
 and

 td)  whether,  in  view  of  heavy  damage
 caused  by  suburnarekha  floods  last  year
 to  the  people  of  Orissa  and  West  Bengal,
 Government  propose  to  expedite  the  process
 of  finalisation  of  redrawing  of  the  project
 anJ  its  implementation  and  if  80.  the  facts
 thereabout  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWEFR  (SHRI  SIDDHFSHWAR  PRA-
 SAD):  (a)  to  (d).  The  schemes  for  protec-
 tion  against  floods  of  the  Subarnarekha  for-
 mulated  by  the  State  Governments  of
 Orissa  ard  West  Bengal  in  970  are  to
 be  revised  taking  into  account  the  recom-
 mendations  made  in  the  report  of  the
 subarnarekha  Committee  constituted  by
 the  Ministry  of  Irrigation  and
 Power  in  August  972  for  evolving  a
 comprehensive  flood  control  plan.  The
 scheme  recommended  by  the  Committee
 consists  of  provision  of  flood  storage  in
 the  dam  at  Chandil  included  in  the  Sub-
 arnarekha  Multipurpose  project  formu-
 lated  by  the  Bihar  Government,  canstrvc-
 tion  of  embankments  in  West  Bergal  and
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 Orissa  for  the  protection  of  areas  affected
 by  floods,  and  improvement  of  drainage
 of  the  Khaljori  and  Chittai  Nallahs  in
 Orissa.

 The  revised  schemes,  taking  into  account
 the  recommendations  of  the  Committee,
 have  not  yet  beer  finalised  by  the  State
 Governments  of  Bihur.,  Orissa  and  West
 Bengal.  They  have  been  requested  to  ex-
 pedite  their  finalisation.

 Freedom  Fighters  in  Service  of  Railways

 3777.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state  iH

 (a)  whether  many  freedom  fighters  are
 serving  the  Railways;

 (b)  whether  most  of  them  jotned  the
 services  late  und  were  or  are  unable  to
 get  the  benefit  of  full-term  of  their  ser-
 vices:

 (c)  whether  various  state  Governments
 and  some  Departments  of  the  Central  Go-
 vernment  have  given  the  freedom  fighters
 Government  employees  the  benefit  of  ex-
 tension  of  their  service;

 (0)  whether  the  Railways  will,  extend
 simitar  benefit  to  their  employees  who
 participated  in  the  freedom  struggle;  and

 (e)  if  ४०,  the  steps  taken  or  proposed
 thereabout  and  the  number  of  applications
 mude  to  Government  so  far  seeking  such
 benefit  by  the  freedom  fighter  employees
 of  the  Railways  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to  (e).
 The  information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Sabha.
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 Generation  of  Power  trom  Tidal  Waveu  दो  This  will  not  affect:  the  exlling  prices
 ‘3778.  SHRI  BIRENDER  SINGH  RAO:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 ह: 118  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 fa)  whether  some  engineering  firms  have
 submitted  certain  proposals  to  the  Govern-
 ment  for  gereration  of  power  from  tidal
 waves;

 (b)  if  80,  the  outlines  thereof;  and

 (c)  whether  the  proposals  have  since
 been  considered  by  Government  and  if  so,
 the  decision  taken  thereon  ?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C.  PANT)  :  (a)
 No,  Sir.

 tb)  and  te)  Do  not  arise

 CORRECTION  OF  ANSWER  7T0  UN-
 STARRED  QUFSTION  NO  92h  DATFD
 6-2-1974  RE.  DFMAND  FOR  _IN-
 CREASE  IN  ROYAITY  ON  CRUDE

 OIL  BY  ASSAM  GOVERNMENT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLFKUM  AND
 CHEMICALS  (SHRI  SHAHN  \WAZ
 KHAN).  While  luying  on  the  Table  of
 the  House,  the  reply  to  Unsta:red  Ques-
 ton  No  924  on  26-2-1974,  I  had  stated
 in  reply  to  parts  (व),  (by  and  (२)  of  thes
 question  that  the  Assam  Goverment  had
 not  demanded  an  increase  in  the  royalty
 on  crude  oi!  produced  in  that  State.  Since
 then.  |  have  come  acioss  a  recent  letter
 from  the  Chief  Minister  of  Asam  to  the
 Minister  of  Petroloum  and  =  Chemicals
 making  such  «  request  The  reply  to  this
 question  muy,  therefore,  be  corrected  to
 read  us.

 (a)  and  (b).  A  proposal  for  increasing
 the  royalty  on  crude  oil  from  the  present
 rate  of  Rs.  I5/-  per  tonne  to  Rs,  30/-
 per  tonne  with  immediate  effect.  has  just
 been  received  from  the  Chief  Mimster  of
 Assam  and  will  be  examined,

 of  petroleum  products  for  the  present,

 To  the  extent  indicated  above,  I  crave
 the  indulgence  of  the  House  to  correct
 the  reply  previously  given.  I  express  my
 regret  for  the  same.
 2  hrs.

 MR.  SPEAKER:  Now  we  tnke  up  the
 call  attention.

 Shri  Jagannath  Mishra,

 SEVERAL  HON.  MEMBERS:  Rose—
 SHRI  DINEN  BHATTACHARYYA

 (Serampore):  We  have  given  ‘tn  adjourn-
 ment  motion  regarding  the  firing  m  Patna.
 Five  people  have  been  killed.  The  CRP
 and  the  Army  are  still  deployed  there

 MR.  SPEAKFR:  Ofdinatily  such
 motions  come  afie:  the  call  attention  You
 know  that  and  even  then  you  get  vp  every
 time  like  this.

 SHRL  DINEN  BHATTACHARYYA:
 The  tule  is  there  that  just  after  गिट  Ques-
 tion  Hour  it  has  to  be  raised

 MR.  SPEAKER’  But  we  have  been
 following  this  practice  fot  so  long

 श्री  टल  बिहारी  वाजपेयी  (ग्वालियर)  भाप
 पहले  काल-+टशन  ले  लीजिए  ,  उस  के  बाद  हमारा
 एड्जानंमेस्ट  मोशन  जाना  चाहिऐ  ।

 अ्रध्यक्ष  महोदय.  भाष  हमेशा  के  लिए  इस  बात  की
 हर  कोमिए---हड़जानंमेट  मोशन  काल-एक्शन  से
 पहले  लेता  है  या  बाद  मे  लेना  है  ।

 कछ  मानवीय  सदस्य  काल  एलेक्शन  पहले  लीजिए  |

 2.02  hrs,

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Reported  non-payment  of  the  minimum
 cane  price  to  cane-growers  in  UP,  Biber

 and  other  States.

 SHRI  JAGANNATH  MISHRA  (Madhu-
 bani):  I  call  the  attention  of  the  Minister

 of  Agriculture  to  the  following  matter  of
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 urgent  public  importance  and  request  that
 he  may  make  a  statement  thereon  :

 Reported  non-payment  of  the  mini-
 mum  cate  price  fixed  by  the  Govern-
 ment  of  India  to  the  cane.growers  in
 Uttar  Pradesh.  Bihar  and  other  States
 resulting  in  arrears  to  the  tune  of  crores
 of  rupees  and  stoppage  of  purchase  of
 the  atunding  cane  crop  under  the  society's
 zone.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  8,  P.  MAURYA):  The  minimum
 price  of  stigar  cane  payable  by  sugur  fac-
 tories  to  the  cane  growers  is  fixed  for
 every  season  by  the  Central  Government
 under  Clause  3  of  the  Sugarcane  (Control)
 Order  1966,  issued  under  the  Fssential
 Commoditics  Act,  1955,  The  07008  pro-
 vide  for  the  payment  of  the  cane  price  to
 the  growers  within  14  days  of  delivery  of
 the  cane

 As  on  the  {Sth  February,  5974,  upto
 whxh  date  complete  figures  are  available  in
 the  Ministry,  the  total  price  of  wane  pur-
 chased  by  the  factories  in  the  country  dur-
 ing  1973-74,  is  Rs,  245.76  crores  Against
 this,  payments  made  by  the  factorics
 amount  to  Rs.  93.24  crores,  leaving  &
 balame  of  Rs.  5252  crores.  Out  of  this,
 about  Rs  46.29  crores  represent  the  value
 of  cane  supplied  to  the  factries  during  the
 the  fortnight  ending  the  Sth  February,
 974  The  aieay  of  cane  price  on  that
 date  in  respect  of  cane  purchases  upto  3  Ist
 January,  974  would,  therefore,  be  about
 Rs.  6.23  crores.  This  works  out  to  3.459
 of  the  total  value  of  the  cane  purchased.
 The  percentage  of  arrears  due  on  account
 of  cane  supplied  upto  3ist  January  was
 4.3  during  1971-72  and  practically  Nil
 during  1972-73,  The  position  hed  im-
 proved  last  year  largely  because  of  the
 instructions  issued  by  the  Reserve  Bank
 of  India  at  our  instance  to  the  commer-
 ciat  banks  to  operate  the  advanccs  given
 by  them  to  the  factories  in  two  accunots,
 one  of  which  is  to  be  set  apart  cxclusively
 for  payment  of  cane  price.
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 Some  of  the  State  Governments,  parti-
 cularly  U.P..  and  Bihar,  have  already
 necessary  legislative  powers  to  enforce
 timely  payment  of  cane  prices  as  if  they
 are  revenue  ariears.  They  ar2  being
 asked  to  take  action  under  this  law.  Other
 State  Governments  which  do  not  have
 similar  legislation  of  their  own  are  being
 penodically  advised  to  undertake  it.

 No  reports  have  been  received  in  the
 Ministry  of  the  factories’  having  stepped
 purchase  of  sugarcane  from  within  the
 allotted  zones.

 sit  ware  मिस  श्री मनु,  कृषि  हमारी  र्थ
 व्यवस्था  को  रीढ़  है।  देश  का  प्रभ्युदय  किसानो  के

 झम्पुदय  पर  निर्भर  करता  है  और  किसानों  का  अभ्युदय
 कृषि  पर।  राज  सरकार  को  जितनी  चिन्ता  शहरों  के
 सजाने,  ह... |  प्रट्टालिकाशों  का  भ्रम्बार  लगाने  की  है,
 कया  कृषि  के  विकास  के  लिये  भी  उसे  बैसी  ही  चिन्ता  है।
 इस  का  जवाब  मिलेगा--नहीं,  नहीं  और  नहीं।

 गन्ने  के  लिये  कृषि  और  कमान  के  नाम  पर  यदि

 कुछ  किया  भी  जाता  है  तो  वह  दाल  में  नाम  के  बराबर
 भी  नहीं  है।  इस  लिए  कृषि  कौर  किसान  की  हालत
 दिन-असि-दिन  बद  से  बदतर  होती  जा  रही  है।  इसी

 पृष्ठभमि  में  मैं,  श्रीमन्‌,  गन्ना  उपजाने  वाले  किसानों
 की  जो  स्थिति  राज  सरकारी  नीति  के  चलते  है,  उस
 की  शोर  श्राप  का  ध्यान  झाइप्ट  करता  चलेगा।
 स०  पी०,  बिहार  शौर  झन्यात्य  प्रान्तों  में  गन्ना
 उपजाने  वालों  को  स्थिति  बहुम  लि नत नीय  है,  दुखद
 है  भ्र ौर  हालत  यहा  तक  पहुच  गई  है  कि  ते  अरब  गन्ना
 उपजाने  से  हिचकिचा  रहे  है।  इस  का  असर  देसी  चीनी
 शौर  देश  पर  क्या  पढ़ेंगे--समह  सोचने  की  बात  है।

 इसी  प्रसंग  मे  मै  इस  बात  की  चर्चा  भी  उठाना  चाहता-
 गन  का  जो  उद्यम  है,  वह  देश  से  काटन  टेक्सटाइल  के
 बाद  दूसरा  स्वात  रखता  है।  इस  में  काम  करने  बालो
 की  संख्या  i.s  लाख  है।  216  फैक्टरियां  हैं  भौर

 इस  में  700  करोड़  रुपये  की  पूजी  लगी  हुई  है।  सरकार
 को  ह्म  उद्यम  से  iso  करोड़  रुपये  की  एक साइज

 डयूटी  प्राप्त  होती  है  तथा  इस  उद्यम  पर  करीब  2  करोड़
 लोग  निर्भर  करते  है।  झगर  इस  का  सचालन  ठीक
 इंच  से  हो,  इस  को  उचित  प्रोत्साहर मिले  तो  यह  कितना

 लाभप्रद  होगा,  मह  सोचने  को  बात  है।  किन्तु मैं  इसके
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 री  अगस्त  मिल]  लेकिन  गड़बड़  |  होती  है  कि  जो  फैक्टरी  आइद
 विपरीत  क्या  देख  रहा  जीवन  के  उपयोग  को  सभी.  भोग र्स  के  हारा  चलाई  जाती  हैं  वे  उस  कर्ज  को  रकम
 जोड़ों  की  मेला  प्ले  पर  सब  से  ज्यादा  टैक्स  लगाया...  1  फैक्टरी  के  कामों  में  न  लगाकर  प्रश्न  निजी  कामों  में
 गया  है  कौर  लेबी  लगाने  में  भी  डिसप्रपोश्नेटली काम.  लगाते  हैं  कौर  गा  उत्पादकों  के  साथ  पत्रिका'  करते  है!
 किया गया  है।  हड़ताल  चीनी  कौर  लेबी  को  चीनी  पर.  से पर  80  पैसे  प्रति  क्विंटल  के  हिसाव  ते  सेस  लगता
 प्राग-प्रलय  पैदल  एकसा इश  ड्यूटी  लगाई गई  है।  है  जिसके  लिए  नियम  यह  है  कि  सड़क  प्राणी  के  विकास
 इस  दोनों  बातो  को  महँंनज़र  रखते  हुए  मैं  मंत्री  महोदय  के  लिए  उस  रुपये  को  |  किया  जाये  कितु  प्राइवेट
 से  जाना  चाहता  हू--सकते  के  उत्पादन  पर  इस  का.  भोग र्स  ऐसा  न  करके  उस  रुपये  का  सदन  करते  हैं  तथा
 क्या  एडवर्ड  असर  पड़  सकता  है  औैर  हम  अपने  अपनी  सुख  सुविधा  मे  उस  रुपये  को  भाते  हैं।

 मी म बलाहा हे परते हैं 1 एक मेक.
 करी  को  ने प्वाईड (4)  में भ्षपते जवाब

 किर  कर  सकते  हैं।
 में  कहा  है  कि  मंत्रालय  के  पास  ऐसी  कोई  सूचना  प्राप्त
 सहीं  है  कि  कारखानों  ने  निर्धारित  दोनों  में  गन्ने  की

 श्री मन ु,  पाप ने  पश्न  स०  83  दिनांक  reii72  खरीददारी  बन्द  कर  दी  है।  इस  प्रिय  मे  मैं  मन्दी

 के  उतर  में  बताया  था  कि  गन्ने  के  लाभ  पर  किसानों.  िंदय का  ध्यान  दरभंगा  जिले  की  फैक्टरी  जो  काना

 का  कोई  बकाया  न  रहेगा,  इस  के  लिए  सरकार  ये-ये

 कार्रवाहियां  करने  जा  रही  है,  जैसे---

 Advising  the  State  Governments  from
 tame  to  time  to  arrange  for  evpeditious
 payment  of  cane  dues  by  factories  ;

 Advising  such  of  the  State  Governments
 as  have  no  provision  in  their  enactments
 for  recovering  sugurcane  price  as  arrears
 of  land  revenue  to  consider  making  such
 a  provision  ;

 Keeping  in  force  Reserve  Bank  of  India
 instructions  to  the  scheduled  commercial
 banks  to  bifurcate  the  accounts  whereby
 a  substantial  portion  of  the  advances  given
 to  sugar  factories  against  sugar  stocks  is
 earmarked  for  payment  of  sugarcane  price
 to  the  cane  growers.

 she,  सरकार  के  इस  आश्वासन  के  प्रसंग  में
 मैं  आपसे  निवेदन  करना  चाहूंगा  कि उस  आश्वासन  का
 क्या  हुजरा  जबकि  किसानो  के  बकाये  की  राशि  बढ़ती
 ही  गई  ?  केवल  उत्तर  प्रदेश  %  1969-70 ¥ में  बकाये

 की  राशि  35  करोड़ की  रही!  970  8  गन्ना  उत्पादकों
 की  अकाया  राशि  20  करोड़  रुपये  की  रही।  ऐसी
 स्थिति  है  सरकार  के  भाश्वासत  की।  .  (व्यवधान)

 आमन ,  पैक्ट रि ों  में  चीनी  का  थो  स्टाक  होता
 है  उसके  60  प्रतिशत  की  दर  दे  बैंक  से  |. ड  मिलता  है।

 परेटिव  से  चलाई  जाती  है,  की  शोर  भ्राकषित  बरुना
 जौर  कहा  कि  फैक्टरी  में  क्राइम  का  काम  बन्द  है
 क्योंकि  पैसा  नहीं  है  भौर  दूसरी  ज़ोर  किसान  के  समक्ष

 यह  प्रश्न  उपस्थित  है  कि  जो  उनकी  फसल  लगी  हुई
 है  उसको  बिक्री  कैसे  हो।  लाखों  रुपये  सेस  की  धनराशि,

 तब  के  जो  प्रोपराइटर  थे  उनके  पास  जमा  है।  कोआपरेटिव

 होने  पर  भी,  सरकार  द्वारा  सचालित  होते  पर  भी
 बाकी  रुपये  की  वसूली  की  कोई  व्यवस्था  प्रभी  तक  नहीं
 की  गई  है।  कभी  हद  लाख  से  ज्यादा  की  रकम
 उसके  पास  बाकी  है।  इतना  ही  नहीं,  पहले  गन्ने  के
 उत्पादन  में  बृद्धि  हो,  उसमे  विकास  हो  इसके  लिए
 सेन्टर  से  बीज  शौर  खाद  की  झ्रापूर्ति  होती  थी  लेकिन

 मालूम  क्यों  भ्रम  न  बीज  दिया  जाता  है  न  बाद  दी  जाती

 है।  यह  सारे  ऐसे  प्रश्न  हैं  जा  कृषि  जगत  को  परेशान

 किए  हुए  है।

 इन  सारे  प्रश्नों  को  महे नजर  रखते  हुए  क्या  में
 सरकार  से  जान  सकता  हूं  कि  बराबर  जो  यह  मांग

 होती  रही  है  कि  शुगरकेन  'फैक्टरी  का  नेशनताई-
 जेशन  हो  जामे  जिससे उसका  संचालन  ठोक  से  हो
 सके  तथा  किसानों  के  साथ  इन्साफ़  हो  सके--ब्या
 कौर  प्रश्नों  के साथ  सरकार इस  प्रश्न  पर  भी  बिचार

 करेगी  ?
 है

 भरी  बी०  te  ate;  sing,  जहां  तक  मानवीय
 सदस्य  के  प्रारम्भिक  प्रश्नों  मर  शीशों  का  सम्बध

 है  उसका  इस  ध्यानाकर्षण  से  कोई  सम्बन्ध  नहीं  है
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 इसलिए  हैं  उन  पर  से  जाकर  उन्होने  जो  दूसरे  मुद्दे
 उठाये  हैं  जिनका  इससे  सम्बन्ध  है,  उन  पर  ही  रहना
 चाहुंगा।

 थी  अल्लाह  निभ  शीनु,  मेरा  प्वाइंट  साफ

 प्राइस है।  त्व  जी  का  यह  कहता  किस  प्रकार  ठीक
 हो  सकता  है  कि  मैंने  जो  कूछ  कहा  है  उसका  मूल  प्रत
 से  कोई  सम्बन्ध  नहीं  है।  मैं  ने  प्रश्न  उठाया  है  कि
 गड़बड़ियों  के  कारण  किसानों  की  राशि  बकाया  है  जबकि
 बाप  कहते  है  कि  उस  राशि  को  निपटाने  के  लिए
 हमारी  यह  यह  व्यवस्था  है--भाप  इसका  फैसला  कर  दे  ।

 अध्यक्ष  महोदय  ड्राप  उनका  जवाब  देने  दीजिए।
 छापने  जो  कालिंग  झरेन्शन  का  बीपी  दिया  है
 उसपर  तो  उनको  जवाब  देना  ही  चाहिए  |

 शो  बी०  पी०  मौर्य:  श्री मस  माननीय  सदस्य
 ने  यह  शंका  प्रकट  की  हैं  कि  भारत  सरकार  और
 प्रदेश  की  सरकारे  ऐसी  उदासीन  लगता  है  जिससे
 गन्ने  भी  उपज  कम  हो  जायेगी  मैं  माननीय
 सदस्य  की  जानकारी  के  लिए  कहना  चाहता  कि
 जाता  की  बारिश  करीब  करीब  नही ंके  बराबर  हुई  है
 लेकिन  इसके  वावजूद  जहाँ  तक  लोनी  उत्पादन
 का  सम्बन्ध  है,  बह  बारिश  पल  हा  जाने  के  बाद
 भी  4  १  मिलियन  टन  अवश्य  हो  जायगी।
 पिछले  बप  के  जो  कड़े  है  उनके  मुकाबले  में

 यह  उत्पादन  बाकी  भागे  है।

 इसके  अतिरिक्त  70  जौर  30  प्रतिशत  चीनी
 का  जो  प्रभुपाद  है  यानी  फेयर  प्राइस  शाप्स  पर  बिकने
 के  लिए  70  प्रतिशत  चीनी  जो  लबो  से  सेने  है
 और  30  प्रतिशत  चीनी  खुले  बाजार  में  बिकने
 के  लिए  छोड़  देते  हैं  उससे  ग्नझे  की  उपज  में

 बढ़ोतरी  हो  हुई  है  1  पिछले  आकड़े  यह  बताये मे
 कि  जो  सपोर्टिव  प्राइस  मन्ता सय  ने  निश्चित  की
 भी  उससे  ज्यादा  ही  दाम  किसान  को,  जो  गन्ना
 पैदा  करता  है,  सिले  हैं।

 जहां  तक  विदेश  में  चीनी  भेजने  का  सम्बन्ध

 है  धौर  यहां  पर  इस्तेमाल  करने  के  लिए  चीनो
 का  सम्बन्ध  है,  ैं  सदन  को  यह  विश्वास  दिला
 सकता  हूं  कि  विदेश  को  हम  कितनी  सीसी  भेज
 पायेंगे  वह  राज  की  स्थिति  में  तो  नहीं  बता  सकते
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 लेकिन  पिछले  वर्ष  के  मुकाबले  में  श्रस्छी  स्थिति
 पहनी  चाहिए  t  जहाँ  तक  यहा  पर  इस्तेमाल  के  लिए
 भीगी  का  सम्बन्ध  है  उसमे  भी  पिछले  साल  मे
 अच्छी  स्थिति  रहेगी  t

 इस  देश  में  किसान  जो  गन्ना  उसाता  है
 उसकी  अपनी  समस्यायें  हैं।  उस  तमाम  समस्या त्रों
 को  सामने  रखते  हुए  किसान  जो  गन्ना  पैदा  करता
 है  उसका  दाम  od  दिन  ने.  प्रदर-अन्दर  जिस
 फैक्टरी  में  वह  गन्ना  ले  जाये  वहा  से  मिल  जाये
 हमारे  मंत्रालय  का  ो  यह्  भी  विचार  है  कि
 इस  14  दिन  की  अवधि  को  घटाकर  7  दिन  कर
 दिया  जाये  1  इस  सम्बन्ध  में  जैसा  वि.  माननीय
 सदस्य  जानते  हैं  6-7  प्रदेश  की  सरकारों  ने
 जैसे  बिहार,  उत्तर  प्रदेश,  मध्य  प्रदेश,  हरियाणा,
 पंजाब,  बाघ  प्रदेश--नैंसी  कानून  बना  दिए  हैं  कि
 किसानो  को  जो  गन्ना  84  दिन  के  प्रचार-इन्दर
 फैक्टरी  से  दाम  मिल  जाने  चाहिए  t  प्रखर  क्लान
 को  दाम  नहीं  मिलते  हैं  तो  उस  मगर  फैक्टरी  का
 उसी  प्रकार  से  भ्र परा धी  माना  जायेगा  जिस  प्रकार
 से  रेवेन्यू  न  देने  पर  प्रपराधी  माना  जाता  है।
 हमारे  महालय  ने  इस  सम्बन्ध  में  शौर  प्रदेशों  को
 भी  मीडिया  दिया  हैं  कि  बहू  भी  इस  तरह  के
 नियम  बताये  ताकि  किसानों  को  उसके  द्वारा  पैदा
 किए  हुए  गन्ने  के  दाम  तुरन्त  मिल  सके  ny

 श्री  जगन्नाथ  मिथ  नियमों  का  कार्यान्वयन  हो
 रहा  है  ब्या ?  (व्याख्यान)

 श्री  Wo  पी०  मौर्य:  जहा  तक  हमारे  मता लय
 का  सबंध  है,  हम  प्रदेशीय  सरकारों  को  इस  बात
 के  लिए  तैयार  करते  हैं  कि  ये  ऐसे  नियम  बनायें

 जो  किसानो  के  हक  में  हो  कौर  उन  नियमों का
 पालन  करें।  उन  नियमों  का  पालन  भी  अधिक
 स  प्रतीक  होता  है।

 जहा  तक  जोन्स  का  सवाल  है,  हमारे  मता लय
 में  ऐसी  कोई  भी  सूचना  नहीं  भाई  हैं  कि  जो
 जोन्स  हैं  वहां  पर  फैक्टरी  किसानों  का  जो  गन्ना

 हां  पर  जाता  है  उसको  नही  ते  रही  हैं।
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 [sft  Wo  to  मौर्य]
 माननीय  सदस्य  ते  राष्ट्रीयकरण  का  गश्त  भी

 उठाया  है।  पहले  श्री  लिखित  छह  के  उत्तर  में
 इस  सदन में  कौर  दुसरे  सदन  में  कहा  जा  चुका  है
 कि  कमीशन  की  रिपोर्ट  श्मा  गई  है  उस  रिपोर्ट  पर
 सरकार  की  समास  समस्या वे  उठी  है  उनपर  ध्यान  दे
 रही  है  कौर  पूरे देश  के  प्राकार पर  किस-किस  तरह
 की  नीति  लाभदायक  होगी-किसानो  के  लिए,
 उपभोक्ता  के  लिए  और  देश  के  लिए  भी--इसपर
 भिनाय  में  विचार  विमश  बल  रहा  है  1

 शी  बिभूति  लिए  (मोतिहारी)  प्रत्यक्ष,  जी
 यह  पहली  दफा  है  कि  गन्ने  की  कीमत  का  बकाया
 का  हिसाब  एक  साथ  दिया  हुआ  है  ।  नहीं  तो  पहले
 फैब्ट्रीबाइज  सारे  भारत  का  दिया  जाता  था  कि  जिस
 से  पता  अलता  था  कि  किस  फैक्ट्री  के पास  कितना
 बकाया  है।  तो  एक  साथ  राशि  देकर  गहबड़ी
 की  है  i  माननीय  कमलापति  'त्रिपाठी  जी  न  कहा
 कि  975-72  का  सब  रुपया  चुकता  हों  गया  ,
 इस  मे  लिखा  है  प्रैविटकली  निल ।  इस  का  क्या
 मतलब  होता  है”  कुछ  बाकी  भी  हो  सकता  है।
 कमप्लीटली  निल  नहीं  कहा  है।

 मोहन  शोर  परिवहन  त्री  (भो  कमलापति

 सिपाही)  मान्यवर,  बही  रह  गया  भा  जा  हाई  कोर्ट
 से  रोका गया.  था  भर  वह  श्री  बेड,  दो  करोड  कत
 है  20  करोड़  क  में  से,  बाकी  सब  करदा  हो  चुका
 है।

 श्री  विभूति  मिश्र .  प्रत्यक्ष  महोदय,  गरीबों  का
 ही  पैसा  रह  जाता  है,  धनी  लोगो  का  नहीं,
 और  गरीब  किसान  इतने  में  ही  मारा  जाता  है,
 इसलिये  प्रैक्टिकल  निल  की  भाषा  माल माल  है।

 दूसरी  बात  यह  है  कि  हमारे  यहा  एक  रोड
 फ  निकाला  गया  जिस  के  अनुसार  झाबा  पैसा
 किसान  दे,  आधा  पैसा  मिल  दे  धौर  दोनों  का
 जितना  बसा  हो  उतना  केन्या  सरकार  दें।  तो
 केन्द्रीय  सरकार  ने  पैसा  विया  नहीं,  मिल  ने  भी
 नहीं  दिया  जब  कि  किसानों  से  पैसा  काट  कर  मिल
 में  जमा  हो  गया।  बहू  पैसा  झा  तक  किसानों
 को  रिफंड  नहीं  किया  गया।  यह  हमारी  केंद्रीय
 सरकार  का  नियम है।  कीमत तय  करती है  :......
 भव ने मेंट  शौर  स्त  को  इ म्प्लीमेड  कराती  है
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 स्टेट  धर्म मेंट  से।  जो  बच्चा  पैदा  करे  उस  की  जवाद-

 देही  है  कि  हम  का  बालगरोषण  करे!  व  कि
 बच्चा  पैदा  हस  करें  कौर  पालनपोषण  दूसरा
 करे।  इसलिये  केन्द्रीय  सरकार  को  इस  बात  की
 जिम्मेदारी  भी  बैनी  चाहिये  कि  उसे  को  इस् प्ली-
 में  भी  कराये।  पब्लिक  डिमांड  रिकवरी  चेस्ट
 के  झामुमो  जो  किसानो  का  पैसा  आकी  हो  ar
 को  सरकार  दा  करा  दिया  करे।

 मैं  यह  मानता हू  दि  गन  की  कीमत  के  बहुत  ज्यादा
 सुधार  हुआ  है  कौर  इस  के  लिये  सरकार  को  जितनी
 बधाई  दी  जाय  थोड़ी  है।  मेकिंग  एक  कारण  है
 कि  गये  की  कीमत  इसलिये  इस  समय  दे  शहे  है
 कि  की  गर्दन  पर  तलवार  लटक  रही  है।  गधा  मिल
 वाले  सोचते  हैं  कि  तेशललाइज़  कर  देंगे  इसलिये
 धड़ाधड़  पैसा  दे  रहे  है  t

 एक  ग्रामश्री  गह  हो  रही  है  कि  फैक्ट्री  वाले
 मिल  के  सुधार  का  काम  नहीं  कर  रहे  है।  जो
 सामान  उसे  की  फैक्ट्री  का  दढ  जाता  है  उस  को
 एनकेन  प्रकारेण  चला  रहे  हैं।  इन  को  इर  है  कि
 किसी  दिल  सरकार  नेशमेलाइस  कर  लेगी।

 इसलिये  मैं  चाहता  हू  कि  किसानों  के  हित  में
 यदि  यह  चाहते  हैं  कि  गछ  वी  खेती  बढ़े,  रिकवरी
 ज्यादा  बढ़े  तो  सरकार  को  चाहिये  कि  इस  मामले
 में  जल्दी  से  जल्दी  फैसला  कर  ले  कि  चीनी  मिलो
 को  नेशनेलाइज़  करेगे  कि  नहीं।  इस  वक्त  जितनी  को-
 आपरेटिव  फैक्टरी  चल  रही  है  बह  तो  ठीक  है,  लेकिन
 मार्केटिंग  मिलियन  के  हक  में  मैं  सही  है,  उत  के  यहा
 पैसा  बाकी  रह  जाता  है  झोर  भारी  सोसाइटी
 वाले  बड़ा  गहरा  करते  है।  इसलिये  जरूरत  इस
 बात  की  है  कि  सरकार  इस  में  काफ़ी  सुधार
 लाये  t

 इस  के  प्रस्ताव  जो  यह  श्किवरी  के  लिये  प्राइस
 बेट  सेक्टर  के  हाथ  में  फैक्ट्री  हैं  तो  रिकवरी
 सेक्टर्स  पर  उन्हीं  का  की मिस्ट  रहता  है।  सरकार  का
 कोई  कैमिस्ट  नहीं  रहता  है।  जहां  रिकवरी  होती
 वहां  फैक्ट्री  का  निवृत्त  पा  हुआ  आदमी  ही
 रहता  है  और  वही  निकाल  कर  देता  है  कि  कितने
 परसेंटेज  रिकवरी  है  कौर  दत्त  के  कृपा  किसानों

 को  कोमल  शती  है।  रुप बार  शौर  अप्स  वा
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 कोई  कंट्रोल  नहीं  है।  इसलिये  मांगी  मग  है  कि
 रिकवरी  के  ऊपर  सरकार  और  किसान  का  कोई
 निपुण  होना  चाहिये  क्योकि  उसी  की  बेसिक  पर
 किसानों  को  कीमत  मिलती  है।

 जो  किसानों  का  कन्ना  प्रभी  खेल  से  खड़ा  है
 सरकार  कोई  डेट  फिक्स  कर  दे  कि  इतने
 दिनो  में  बहू  प्रेशर  जायगा।  क्योकि  फतवा  हवा
 बल  रही  है  कौर  किसान  का  गमा  खेत  में  सूख
 रहा  हैं।  मैं  चाहता  कि  जल्दी  से  जल्दी  झा  पेरा
 जाय।  बौर  सरकार  किसानो  के  गन्ने  को  लादने
 के  लिये  पर्ल  मात्रा  में  डीजल  दे  ताकि  ट्रक
 सकी  कर  किसानों  का  गल्ला  मिल  में  बला  जाय।
 और  जितना  पैसा  किसानों  का  बाकी  है  उस  के
 बारे  में  सरकार  ठीक  से  हिदायत  करें,  और  साथ
 ही  सरकार  इस  का  फैसला  कर  ले  कि  इस  उद्योग
 का  नेशनेलाइज़  करेंगी  कि  मही *  अगर  नहीं
 करेगी  तो  फैक्टरी  को  हिदायत  करें  कि  भ्रमणी
 मशीनरी  नया  कर  फैक्ट्री  की  उन्नति  करे  और  फैक्ट्री
 वाले  कसाना  को  बाद  ,  बीज  तौर  एडवांस  दिया
 करें  t

 शी  बोझ  पो०  मौर्य :  श्रीमन्,  गन्ना  पैदा  करने
 बाल  कियान  को  दाम  अच्छे  मिले  इस  के  लिये
 सरकार  केवल  सपोर्डिन्ग  प्राइस  को  निश्चित  करती
 है,  और  जैसा  मैंने  पहले  निवेदन  किया  कि  पछले
 साल  का  तजुर्बा  यह  बताता  हैं कि  किसान  को
 सवालों  प्रायः  से  अधिक  दाम  मिले।  निश्चित-

 पूरक  32  नहीं  कहते  कि  मना  दाम  ही  मिलना
 चाहिये।  उस  से  ज्यादा  किसान  को  दास  मिलते
 हैं।

 डो  ह. ६ ड  रिकवरी  ह ८ ल  प्रश्न  हैं,  माननीय
 सदस्य  ने  यह  प्रश्न  उठाया,  वो  मैं  उन  को  बताना
 बात नता  हहे  कि  हमारे  इस्पेक्टर  वहां  रहते  हैं,  इसकी
 देख  रख  की  व्यवस्था  रहती  है,  ठोक  तरह  से  उस
 की  छानबीन  की  जाती  है।

 श्री  दिखाती  लिए  पोस्ट  साफ़  भाई।  रिकवरी
 चौदह  पर  कभी  श्राप  का  इंस्पेक्टर  नही  रहता  है।
 माननीय  कमलापति  ज़ि पाट ठो  जी  मू  पी०  के  चीफ़
 मिनिस्टर  रह  चुके  हैं  क्त  से  पूछिये।
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 अध्यक्ष  महोदय  :  माननीय  मौर्य  जी  तो  बहुत
 गरम  थे,  जब  मेम्बर  थे,  प्रथ  वह  सात  हो  गये
 आप  भी  मिश्र  जी  इधर  झा  जाये।

 श्री  विभूति  मिल:  मेरा  कहना  है  कि  रिकवरी
 पोस्ट  पर  इन  का  इस्पेक्टर  कभी  नहीं  रहता  है
 बल्कि  रक् ट्री  षा  कैमिस्ट  रहना  हैं।

 क्रि  do  पी०  मौर्य  जैसा  कि  मैं  ने  कहा  इस
 की  व्यवस्था  है,  प्लोर  ज्यादा  सस्ती  के  साथ  होनी
 चाहिये।  इस  के  बारे  में  मैं  माननी ग्र  सदस्य  को
 विश्वास  दिलाता  है  कि  मचती  के  साथ  इस  की  तय-
 बम् या  और  की  जायेगी।  लेकिन  आज  की  परिस्थि-
 तिया  में  भी  व्यवस्था  है,  पर  मैं  श्राप  से  महमत
 है  कि  भोर  ज्यादा  सम बनी  के  साथ  होनी  चाहिये  1 में

 द्रास  को  विश्वास  दिलाता  ह  कि  सख्ती  के  साथ  यह  देखा
 जायगा  कि  किसी  भी  तश्त  से  किसान  के  साथ  कोई
 अन्याय  न  हो  t

 जहां  तक  चीनी  उद्याग  के  राष्ट्रीयकरण  का
 प्रश्न  है  हम  पर  मेने  श्रमी  कहां  था  बहुत  मन-
 बती  के  साथ  और  तेजी  के  साथ  विचार  हो  रहा
 है।  उस  की  रिपोर्ट  भरा  चुकी  है  कमीशन  की,
 झगरिम  रिपोर्ट  पहले  श्र  की  थी  दौर  फार-
 नल  रिपोर्ट  27  फरवरी  को  प्रा  चुकी  हैं,  विचार
 विमर्श  चल  रहा  है  पूरे  उद्योग  की  समस्या  को  ध्यान
 मे  रखते  हुए  इस  पर  फैसला  लिया  जायगा।

 श्री  विभूति  मिश्र  रोड  फ  के  लिये  किसानों
 से  पैसा  काटा  गया,  म  मिल  ने  दिया  और  व  केन्द्रीय
 सरकार  ने  दिया,  किसान  का  पैसा  मिल  मे  पड़ा
 हमा  है,  उस  को  दिलाने  के  लिये  भाप  कया  कोशिश
 करने  जा  रहे  है।  इस  का  जवाब  अध्यक्ष  जी  दीं-
 लवा इसे  ।

 अध्यक्ष  महोदय  :  में  जवाब  कैसे  दिलाई।  भाप
 बार  बार  खड़े  हो  जाते  है  इसलिये  परेशानी  का
 कारण  बनते  है।

 ओ  विभूति मिथ  :  अध्यक्ष  जी  मैं  सदन  में  इसी-
 लिये  धाया  हू  कि  पिसाता  के  हित  को  बात  बहा

 रखू  -  ड्राप  कहिये  तो  मै  सदन  से  चला  जाऊ।
 लेकिन  मैं  जनता  का  काम  करने  के  लिये  धाया  हू
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 (नौ  बिभूति  मिश्र]
 शौर  Aig  काम  करूंगा ।  भाप  कहिये  तो  मैं  इस्तीफा
 दे  दूं

 अध्यक्ष  सहोदर  :  भाप  काफी  सीनियर  मेयर
 हैं।  जोश  में  क्‍यों  झा  जाते  है।

 ली  विभूति  सिल  मैं  जनता  का  काम  करने  के
 लिये  पाया  हूं,  बाप  मिनिस्टर  से  जवाब  नहीं
 दिलाते  हैं।  मैं  यही  जानता  चाहता  हूं  कि  किसानों

 से  रोड  फ  के  लिये  पैसा  काटा  गया  उस  को  वापस
 दिलाने  के  लिये  सरकार  क्या  कर  रही  है।

 अध्यक्ष  महोरी :  जबाब  दिया  उन्होंने,  मैं  सुनता
 रहा  हूं।

 जो  मोशन  है  उससे  बाहर  जा  कर  प्राय  मेल-
 नाइजेल  में  पड़  गए।  क्‍या  हो  गया  पग्रापकों  २

 बैठिए  प्राय,  झजछा  नहीं  लगता  है  ग्रुप  से  इस
 तरह  से  झगड़ना।  भाप  तशरीफ  रखिये।

 थी  हरि  किशोर  सिंह  (पत्थरों)  मंत्री  महोदय
 के  जवाब  को  मैं  युन  रहा  था।  ग्रा खिरी  बात
 उन्होंने  सपोर्ट  प्राप्त  की  कही  है  जो  उन्होंने  मन्ने

 की  तय  की  है।  मैं  जानना  चाहता  2  कि  यह  स्पोर्ट
 प्राइस  उन्होने  किस  झा घार  पर  लप  की  है?
 क्या  सरकार  को  मालूम  है  कि  किसान  को  बंटी-
 खाइबर  दुगुने  भाव  पर,  डीजल  तिगुने  भाव  पर
 खरीदना  पड़ता  है?  अगर  सरकार  ने  इस  बात को
 ध्यान  में  रख  कर  इस  माल  की  स्मार्ट  प्राइम  तय

 नहीं  की  है  तो  उस  सपोर्ट  प्राइम  को  तय  करने  का
 क्या  अभ् रा धार  रहा  है  ?  मगर  इनको  उसने  ध्यान  से  रखा

 है  तो  उसर  प्रदेश  भोर  बिहार  के  लिए  अलग  लग
 क्यों तय  की  है  या  हरियाणा  के  लिए  अलग  क्यों
 तय  की  है,  कही  पर  तेरह  रुपये  और  कही पर
 साढ़े  बारह  रुपये  क्यो  mm  की  है?

 रिकवरी  की  बात  बहुत  जोरदार  तरीके  से  श्री

 बिभूति  मिश्र  ने  उठाई  है।  उत्तर  प्रदेश  भौर  बिहार
 की  चीनी  मिलें  अपनी  मशीनरी  का  बहुत  दिनों
 के  विकास  नहीं  कर  रही  हैं।  इसका  नीति  मह
 हो  रहा  है  कि  थे  जंक  होतो  जा  रही  है  कौर

 रिकवरी  इस  बजह  से  क्र  होती  है।  इस  रास्ते
 रिकवरी  के  प्राक् नार पर  सरकार  च्े  का  मूल्य
 तय  करती  है  तो  किसान  को  बहुत  नुकसान  होता
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 है।  मैं  जानता  चाहता  चूंकि  इस  लम्बा मे ंमें  सरकार
 क्या  करने  ा  रही  है!  मैं  नहीं  जानता  कि  राह,
 ट्रीय करण  सरकार  करने  जा  रही  है  या  नहीं  भा
 कम  वह  करेगी।  मैं  निश्चित  उत्तर  चाहता  हूँ
 कि  उन  मिलो  की  मशीनरी  की  स्थिति  क्‍या  है
 कौर  सोती  ख़राब  होने  को  बहु  से  क्या  सुपर
 केत  की  रिकवरी  कस  होती  है था  रहीं  झीर  क्षण
 होती  है  तो  इसके  लिए  जिम्मेदार  कौन  है?  किसान
 को  उसके  लिए  नुक़सान  उठाने  के  लिए  बसों  संज-

 दूर  किया  जाता  है?

 एक  दुखद  स्थिति  की  प्लोर  में  भ्राता  विशेष
 ध्यान  दिलाना  आहत  पं।  कि  हर  दो  तीस  बर्ष
 के  बाद  जब  उसे  की  प्रच्छी  फसल  होती  है,  गे
 का  एक डेज  बढ़ता.  है  तो  किसान  को  बहुत  नुकसान
 उठाना  पहना  है  ।  मैं  किसान  परिवार  से  शाव

 है।  गन्ने  की  खेती  करता  हू।  मैं  उसी  इलाके  से
 पाता  ह्  जहां  शूगर  फैक्ट्री  भो  है।  वहा  लोगो  को

 मजबूर  होकर  गन्ना  जला  देना  पड़ता  है  ।  सरकारो
 ध्राकडे  कुछ  भी  हो,  सरकारी  प्राधिकारी  बुरे
 भी  कहे  लेकिन  जब  भी  ज्यादा  नबे  को  खेली
 हाती  है,  गन्ने  की  फसल  प्रगति  हाती  हैं  ता  क्लीन
 को  नुक़सान  उठाना  पडता  है।  इसका  फिर  नतीजा
 यह  होता  है  कि  गाने  की  एकड़ेज  में  कमी  हा  जाती

 है।  किसान  मजबूर  हो  कर  गन्ने  की  खेती  करता
 है  बहुत  से  इलाकों  में।  फिर  जब  ग्न  का  एकड़ों
 बरच्छा  हो  जाता  है  तो  दसवीं  लुकमान  उठाना
 पड़ता  है।  यह  निश्चित  बात  है।  सरकार  जो
 जवाब  दे,  मती  महोदय  अपने  भ्र फसरों  से  गावड़े
 मंगा  कर  जो  चाहें  कहे,  लेकिन  हम  प्रत्यक्षदर्शी

 है;  भुक्तभोगी  हू।

 दो  तीन  र्थ  पहले  सरकार  ने  गन्ने  के  विकास
 के  बारे  मे  एक  पसरीचा  कमेटी  नियुक्त  की  भरी।
 मैं  जानना  चाहता  हू  कि  उसके  बारे  मे  सरकार
 ने  गया  कदम  उठाए  हैं?  बम  रिपोर्ट  गया  गई  है?
 गजे  के  भनुसम्धान  पर  सरकार  से  फिरती  राशि
 व्यय  की  है?  उसका  क्यो  परिणाम  लिका  है
 शौर  उससे  किसानो  की  कितना  लाभ  कभ  है
 पिछले  तीस  ष  में?
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 चौ  बीन  cho  शौर  :  मैंने  निवेदन  किया  है  कि  सपोर्ट
 ब्राइस  जो  निश्चित  की  गई  पिछले  वर्ष  भी  धौर
 इस  वर्ष  भी  उससे  ज्यादा  किसानो  को  मिला  कौर
 मिल  रहा  है।  जहां  तक  रिकवरी  का  सवाल  है
 यह  बात  प्राणी  जगह  सत्य  है  कि  हमारे  यहां  जि-
 सती  चीनी  मिलें  हैं  उनको  आधुनिक  तरीके  से
 जितना  भागे  बढ़ना  चाहिये  था  नहीं  बढ़ी  हैं।
 उसके  बहुत  से  कारण  हैं।  सरकार  के  ध्यान  में
 यह  विषय  है  कौर हस  विषय  पर  बहुत  हो  चिन्तित
 ee  बता  दू  कि  शीघ्र  इस  के  बारे  में  सरकार
 विशेष  ध्यान  देगी।

 ी  हरि  किशोर  सिंह  :  सपोर्ट  प्राइम  किस  ब्रा धार
 पर  तय  की  है।  जो  डीजल  दि  के  भाव  बढ़े
 हैं  क्या  उसको  सामने  रखा  है  या  नहीं?

 करी  Wto  पो०  मौर्य:  माप  ज्यादा  जाना  है  इसके
 बारे  मे  क्योकि  खुद  गन्ना  उगाते  हैं।  मे  शौकिया
 थोड़ा  सा  गन्ना  उठाता  हू।  जब्र  सपोर्ट  प्राइस  फिल्म
 की  जाता  है  उस  में  सभी  बाते  ध्यान  में  रखी  जाती
 हैं  जोकि  माननीय  सदस्य  को  चिन्तित  वर  रही  हैं।

 उसी  आधार  पर  स्पोर्ट  प्राइम  रखो  जाती  है  और
 देखा  जाता  है  कि  उससे  कम  किसान  को  ने  मिले
 ताकि  उसको  नुक्सान  ने  हो।  उनके  अन्य  प्रश्नों
 का  इससे  कोई  सम्बन्ध  नहीं  है।

 शो  मसीह  भारतीय  पांडे  (गोरखपुर)  पहली
 जात  तो  यह  है  कि  गना  खेतों  में  खड़ा  है  और
 मिल  मालिकान  खरीद  नहीं  रहे  हैं,  न  मिलो  में
 से  जा  पा  रह ेहैं  न  तो  उसको  पेर  ही  पा  रहे  हैं।
 मंत्री  जी  कहते  हैं  कि  हमारे  पास  इसकी  जानकारी

 नहीं  है।  कुछ  जानकारी  मैं  उनको  देना  चाहता  हूं
 पंजाब  में  बटाला  कोश्रोप्रेटिद  शूगर  फैक्ट्री  है,
 यहा  पर  भी  गन्ने  के  जो  भाव  निश्चित  हुए  हैं
 उससे  कम  भाव  पर  गन्ना  सिया  जा  रहा  है।
 कौर  प्री  निश्चित  भाव  पर  भी  गन्ना  लिया  नहीं
 जा  रहा  है।  इंडियन  शूगर  मिल  दृडस्ट्रीज  एसो-
 सीएएन  के  बारह  माथ  io74  के  बुलेटिन  में

 यह  बात  कही  गई  है।  सैंकड़ों  हन  गन्ना  पड़ा  ह

 हूँ  +  दाम  साढ़े  बारह  रुपये  तय  किए  गए  है,  भाने  गए
 हैं  लेकिन  झोड़  काने ही  दिये  जा  रहे  हैं।  फिर  भी

 अमृतसर,  गुरदासपुर  अादि  में  मिलें  मन्ना  के  नहीं
 रही  हैं।
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 wat  प्रदेश  के  फैजाबाद  जिले  की  भी  वही
 स्थिति  है।  एसोसिएशन  की  यह  रिपोर्ट  है  जिसको
 मैं  पेश  करना  चाहता  हूँ।  इस  में  यह  कहां  गया
 हैः

 oe  the  price  in  Farrukhabad  has
 crashed  to  Rs.  7  per  quintal  against  the
 official  rate  of  Rs.  3.25  per  quintal.”

 गोरखपुर,  देवरिया  शादी  में  जो  शूगर  फूकटरीज

 हैं  उन्होंने  गन्ना  लेना  बन्द  कर  दिया  है।  इतना
 ही  नहीं  बल्कि  चालीस  लाख  रुपया  जो  फैक्टरी
 स्वयं  सरकार  के  कट्रोलरशिप  में  हैं  डाय मंद्र  शूगर
 फैक्ट्री  पिपराइच  किसानों  का  उसकी  तरफ  बकाया  है
 और  न्हीं  दिया  जा  रहा  है,  मजदूरों  को  नहीं  दिया
 जा  रहा  है।  जितने  ट्रापिकल  री जन्म  में  फैक्ट्रिज
 है  बहा  जितनी  स्वाइन  स्टाक  कम्पनी  हैं  या  को-
 कोप्रेटिव  सेक्टर  की  फैक्ट्री  हैं  या  सरकार  द्वारा
 संचालित  हो  रही  है  थे  सभी  इतजार  कर  रही  है
 कि  रिजर्व  बैंक  ने  जो  क्रेडिट  सिविल  पालिसी
 अपनाई  है  उसको  वह  कब  तेज  करेगी।  वे  चाहती
 हैं  कि  उनको  चीनो  के  स्टाक  पर,  रिहैबिलिटेशन
 के  लिए  कब  यह  पालिसी  चेज  हो  और  कब  कर्जा
 मिले।  चूकि  इनफलेशन  डिड  कनीज़  बदलने से  होगा
 इस  वास्ते  रिजर्व  बैंक  ने  चेज  करने से  इन्कार  कर
 दिया  है।  मै  जानना  चाहता  हु  कि  क्‍या  मिल
 सिलिकान  ऐसा  करके  दबाव  नहीं  डाल  रहे  हैं
 कि  पालिसी  को  चेंज  किया  जाए?

 टैरिफ  कमिशन  को  रिपोर्ट  सदन  की  मेज  पर
 रखो  गई  है।  टैरिफ  कमिशन  की  रिपोर्ट  को  पढ़ने
 के  बाद  ऐसा  लगता  है  कि  शुगर  कास्ट  को  बढ़ाते
 की  बात  चल  रही  है।

 सरकार  पर  यह  दबाव  डाला  जा  रहा  है  कि  ag
 फौरन  शुगर  के  दाम  को  बढ़ाये,  कौर  झगर  सरकार

 ऐसा  नहीं  करती  है,  तो  हम  गन्ने  की  सात  या

 साढ़े  सात  परसेंट  'रिकवरी  पर  गन्ना  खरीदते  के

 लिए  तैयार  नहीं  है।  मारे  हिन्दुस्तान  में  को-आप-
 रेटिड  सेक्टर,  पब्लिक  सैक्टर  और  जायट  स्टाक
 सैक्टर  मे  जो  285  शूगर  मिलें  हैं,  उन  सब  ने
 इस  बात  का  फैसला  कर  लिया  है  कि  अग  हम  गन्ना

 नही  लेगे--नथ  सरकार  मजबूर  हो  जायगी,  किसान



 95  Sugar-cane  prices  in

 (ett  नितिन  निराकरण  8  ]
 और  मजदूर  झाग्दौलन  करेगे  शौर  सरकार  को
 अपनी  पालिसी  को  चेज  करता  पड़ेगा।

 क्या  यह  सत्य  है  कि  कानपुर  के  शूगर  सर्वेट्स
 में  खाद्य  मंत्रालय  को  इस  भाशय  का  तार  दिया  है
 कि  सरकार  कारेन  क्सचेजें  को  भरने  करने  के  लिए
 जो  शूगर  एक्सपोर्ट  करने  जा  रही  है  उसे  वो
 कह  बन्द  करें,  क्योकि  हमारे देश  में  शुगर  का  कन-
 ज़बान  381/2  लाख  डन  हा  गया  है  कौर  हमारा
 प्रॉडक्शन  उस  मे  मुताबिक  नहीं  हो  पा  रहा  है?
 क्या  सरकार  शूगर  'मरचेद्स  एसोसिएशन  के  दबाव
 में  प्रा  जायेगी,  या  वह  ज्यादा  कारेन  एक्सचेंज
 अर्भ  करने  ये  लिए  झज्जर  के  एक्सपोर्ट
 को  बढ़ाने  को  प्रयत्न  करेगी  ?  आज  हमे
 वारेन  एक्सेज  की  बहुत  जरूरत  है।  पेट्रोलियम
 प्राइ़बद्स  का  दाम  बहुत  ज्यादा  बढ़  गया  है।  हमारे
 एक्सपर्ट्स  का  कहता  है  हि  झगर  हम  एक  मिलियन
 दन  नीति  का  निर्मित  कर  दे  तो  हम  का  i
 मिलियन  दन  चेहरा  मिल  सकता  है।

 सारी  दुनिया  में  शुगर  का  भाव  200  परसेंट
 तक  बढ़  गया  है।  इस  बारे  मे  यून  के  ह क  ह द
 एस०  to  के  साथ  हमारा  जो  समझौता  है,  वह  दिस-
 सर  974%  खत्म  होते  जा  रहा  है।  मैं  यह  जान-
 ना  चाहता  हैं  कि  क्या  हम  उस  समझौता  का  खत्म
 कर  के  इन्टरनेप्नासनल  प्री  मार्केट  में  जायेगे,  जिससे
 हम  जादा  कारेन  एक्सेज  अर्थ  कर  सके,  कौर
 अपने  किसानों  और  मजदूर।  का  ज़्यादा  पैसा  दे
 मके  |  जिस  तरह  विश्व  के  तल  उत्पादन  करन  बाल
 देशी  ने  भ्र पता  एक  समान  बनाग्रा  है  क्या  उसी
 तरह  सरकार  संसार  वे  सभी  शूगर  आ्रोहयूसिंग
 ऐन्द्रिक  का  एक  संघ  बनाने  की  दिशा  मे  प्रयत्न
 करेगी  मिस  था  सुझाव  गियाना  के  नेता,  हान
 जगने,  ने  दिया  है?  जमा  कि  मैंने  कहा  है,  सारी

 दुनिया  में  खीमी  का  भाव  बढ़  रहा  है  कौर  हम
 को  सोरेन  एक्सचेंज  की  जमात  है।  इसलि
 क्या  सरकार  ऐसा  मथ  बना  कर  बीसी  को  कम

 पोर्ट  बर  के  फोरन  एक्सचेंज  झन  करने  के  करे
 में  कोई  बदम  उठाने  जा  रही  है?

 मैंने  हुए  सदमे  में  बार-बार  कहा  है  कि  सरकार
 सीसी  के  उत्पादन,  स्टाक  और  वितरण  के  लिए
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 wafer  व्यवस्था  करें।  औज  की  शूर  कैनॉम  पर
 लूट  मची  हुई  है  और  सारे  बाजार को  1...  किया
 जा  रहा  हैं।  चूकि  सिह सारी  के  दाम  कम  हैं
 और  शूगर  के  दाम  ज्यादा  हैं,  इस  लिए  बॉड सोरी
 वी  शुगर  में  मिलावट  हो  रही  है।  ज्यों  सरदार
 खिसारी  गुड  बौर  चीनी  के  बारें  में  कोई  निरीक्षित
 पालिसी  प्र दत् थार  करने  जा  रही  है  कि,  क्यों  घरों-
 एक्शन  हो,  क्‍या  नियति  हो  झोर  क्‍यों  उत्पादन
 का  11.6  हो  तथा  कितनी  चीनी  बफर  स्टाक  में
 निम्रन्त्िम  कर  रखीं  जाने  1

 सरकार  को  भार्गव  कमीशन  की  रिपोर्ट  सदन
 की  मेज  पर  रखते  के  लिए  आर-पार  कहां  जा

 पहा  है,  लेकिन  वह  ऐसा  नहीं  करना  चाहती  है।
 जब  तंक  वह  स्पाट  नही  आती  है,  तब  तक  हम
 टैरिफ  कमीशन  की  सपोर्ट  पर  कोई  अहम  नहीं  कर

 सकते,  क्या बि  वे  बोला  एवं  दूसरे  के  माथ  सम्बन्ध
 रखती  हैं।

 क्या  सरदार  शुगर  के  नैशनलाइज़ेशन  के  सवाल
 पर  गम्भीरता  के  साथ  विचार  करेगी?  ब्या  बह

 मून  केज  कौर  यू०  एस०  ए०  के  साथ  हुए  समझौतों
 दो  खत्म  कर  थे  इन्टरनेशनल  प्री  मार्केट  में  शुगर
 बा एक्सपाट  जर  हे  फारेन  एक्सचेंज  रन  बरस
 को  यत्न  करेगी”

 में  चाहता  ह  कि  खाद्य  म्  मेरे  इन  प्रश्न  का
 इंटेगार्बिल  जवाब  दें।

 क्री  बो०  पी०  मौर्य:  उत्तर  प्रदेश  की  डायना  शूगर
 मिल  ले  2  परवरी  वो  गाना  लगना  बन्द  कर  दिया
 उस  क्षेत्र  के  गले  का  दूसरी  मित्रा  की  तरफ  डाइव टे
 क्या  गया  है,  ताकि  कियानी  को  बीसी  तरह  व

 नुक्सान  ने  हो।  गरीब  ih  74  साख  ऋपया  इस
 मिल  वी  तरफ  बनाया  था  ।  उस  के  सम्बन्ध
 में  उत्तर  प्रदेश  सरकार  ie  लाख  रुपये  की  गारंटी
 देखा  ५  लाख  रपये  लेबर  &  सम्बन्ध  में  भभोर  7  लाख
 गप्पे  मशीनरी  बो  गुज़ारा  के  सम्बन्ध  मे-उब
 को  भागे  अंटाते  का  लिखवा  किया  है  1  भारतीय
 सदस्य  ते  जो  और  सपोर्ट  दी  है,  उन  ये  बारे
 में  हमार  एस  महालय  को  कोई  जानकारी  नहीं  है।
 लेकिन  मैं  उन  को  निश्चित  रुप  से  ग्रह  विश्वास
 दिखाना  चाहता  है  कि  सरकार  इस  तरह  को  शुभाम
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 प्रदेक्षमित्रों को  ध्यान में  सकते  हुए  ऐसा  रास्ता
 सलिकालेसी  जिस  से  मन्ना  पैदा  करते  बाले  किसानों
 को  गना  जलाना  द 6  पढ़ें  और  बह  बेकार  ने  जाये  t

 जहां  तक  विदेशों  मे  चीनी  भेजने  का  प्रश्न  है,
 हज़ारों  ह  कोशश  रहेगी  कि  उचित  दाम  मिलने

 पर  जितनी  चीनी  हम  प्रा सानी'  से  विदेशो ंको  भेज
 सकते  है,  वह  भेजे  ।  किसी  विशेष  संघ  ,  या  उन्हीं
 व्यापारियों  के  दबाव  मे  हराकर  सरकार  इस  नीति
 में  किसी  भी  तरह  से  अब्दाली  बरतने  बाली  नहीं  2

 शो  गॉसिप  गौण  बाढे :  दिसम्बर,  .974
 में  घृणा  मौर  युग्म  ०००  के  साथ  हमारा  बार्लुक्ट
 खत्म  होने  जा  रहा  है।  क्या  संबंधी  उस  को

 बान्टीन्यू  करेगी,  या  इन्टरनेशनल  फ्री  माक  में
 जायेगी,  जहा  ऊचे  दाम  मिल  रहें  हैं  1

 श्री  बो०  पौ०  मीचे :  झगर  माननीय  शप  बात  का
 यही  रहने  दें,  तो  प्रच्छा  है  ।  ये  सब  बाते  हमारे  ध्यान
 में  है  ।  मैं  उन  का  विश्वास  दिलाना  चाहता  ह  कि
 हम  देश  को  किसी  भी  तरह  में  घाटे  में  नहीं  रहने
 देगे ।  विदेशी  में  नीति  कर  दाम  बढ़  रहे  2,  यह  बात
 भी  हमारे  ध्यान  में  है  ।  7म  इस  बान  वा  भी  ध्यान
 रखेंगे  कि  हमारे  देश  ते  उपभावनाम्ों  को  किसी
 तरह  की  परेशानी  न  हो  1

 जहा  तक  भागने  कमीशन  की  रिपोर्ट  का  सम्बन्ध
 है,  उस  रिपोर्ट  बा  37  फरवरी  का  पेश  किया
 गया  था  t  उसका  ध्यानपूर्वक  पठन-प्रचलन  किया
 जा  रहा  है।  माननीय  सदस्य  लिनसों  को

 मम  मे  ज्यादा  समझते  है।  नियम  के  अनसार  6  महीने
 के  इन्दर  अन्दर  यह  रिपोर्ट  इस  सदन  के  सामने
 का  जानी  चाहिये  हमारे  मंत्नालय  का  यह  प्रयत्न
 रहेगा  कि  ह. ल  रिपोर्ट  भीधषातिशीघ्र  इस  स्वाद,  सहित
 के  सामने  प्रा  जाये।  सरकार  का  ऐसा  काई  इरादा

 नहीं  है  कि  इस  रिपोर्ट  को  दबा  कर  रखा  जागे।

 ६...  तक  मिलावट  को  प्रस्  है,  उस  के  बारें
 मे  एसेशल  कामो डि टोड  एक्ट  कौर  दसरे  कानूनी
 के  प्रतिगत  कार्यवाही  की  जातों  है  ।  प्रदेश  सरफिरे
 इस  कलक  के  प्रति  जागरूक  हैं  ।  सरकार  भी  इस
 व  का  ध्यान  रखेगी  कि  किसी  भो  रूप  मे  मिलावट
 मे  होने  पाये,  जिस  से  उपभोक्ता  ौर  समाज  को

 नुक्सान  a  होने  पाने  ।
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 MR.  SPFAKER’  Next  item,  papers  to
 be  lard  on  the  Tuble

 SHRI  SYOFIRMOY  BOSU  (Diamond
 Harbour)  Si,  the  situation  in  Bihar  js
 going  fiom  bad  to  worse  Thitly  persons
 have  been  shot  down  and  more  than  200
 toyured..  (Uitersuptions).  Even  the  train
 services  have  been  suspended.  CRP  and
 army  have  been  deployed  to  maintain  law
 and  alder  .(nterruptions),

 श्री  झील  बिहारो  वाजपेयी  :  (ग्वालियर)  अध्यक्ष
 महोदय,  बहा  जो  परिस्थिति  पैदा  हुई  हैं,  उस
 के  लिए  केन्द्रीय  सरदार  जिम्मेदार  है
 (व्यवधान)  1

 अध्यक्ष  महोदय  :  श्राप  सब  लोग  बोल  रहें  है  ।
 मेरी  समझ  में  कु  भी  रहीं  झा  रहा  है।  प्राय  बैठ
 जाइये  |  (व्यवधान)

 शी  अटल  बिहारी  वाजपेयी:  अध्यक्ष  महोदय,
 हमारे  तो  काम  रोको  प्रगति  है।  कांग्रेस  के  मेम्बरों
 का  नया  तकलीफ  हा  रही  #  आप  उन  को  शामत
 कीजिए!  (व्यवधान )

 अध्यक्ष  महोदय  :  श्राप  लोग  बैंक  जायें।

 श्री  रल  बिहारी  बाज पेयों  :  प्रत्यक्ष  महोदय,
 बाप  एक  एक  को  बुलाइए  |

 अ्रष्यक्ष  महोदय  :  चलाने  थी  बात  नहीं  है|  में
 शाप  से  बात  बरना  चाहता  ह्  आप  बैंठे।  शान्ति
 में  मेरी  बात  सुने  t  ore  लोगो  ने  ऐडजनेमैंट
 मोशन  दिया  है  ।  कल  बाप  ने  बहा  था  कि
 मिनिस्टर  स्टेटमेंट  दे

 श्री  झील  विहारों  वाजपेयी  क्या  कांग्रेस  बलों
 मे  ऐडजर्नमेंट  मोशन  दिए  है  ?  ये  कहि  को  बोल
 गहे हैं

 (इंटरप्शंस  )

 झघध्यक्ष  महोदय  :  प्राय  लोगो  को  कया  तकलीफ

 है  ?  श्राप  बैठिए  ।  मुझे बात  तो  करते  दीजिए
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 [भिष्यल्त  महोदय  झागों.  है  पशु  इन  लोगों  का  "है  शल

 कने
 शइजनंभेंट  मोशन  दिया  है  1  उन  से  बात.  बिहारी  बाजपेयी,  भी  जी  ०पी०  वादब,  भरी  रामा गत रार

 सो  करने  दीजिए  शास्त्री,  श्री  एच०  एन»  भ्रमणी,  श्री  सी  to

 भो  झट  बिहारी  बास पे पो  :  ये  यहां  गोली  चलते."  समर  ह...  मी  ु»  te

 हैं  पौर  यहां  हम  को  बोलते  नहीं  देते  है।

 were  महोदय  :  यह  वापस  में  बाहर  फैसला
 कर  लिया  करें  कि  कौन  चलाता  है  कौन  चलवाता है  ?

 ी  झल  बिहारी  बाजपेयी  :  सरकार  इन  की  है,
 गोली  हम  बनाएंगे  ?

 अध्यक्ष  महोदय  :  मैं  आपसे  बात  करता  चाहता
 ह।

 ी  |  लिये  (बाका)  :  थे  हिस्सा  कर  रहे
 ह।

 हत्या  महोदय  :  भाई,  भीतर  प्लीज

 आप  ते  कल  दिया  था  तो  होम  मिनिस्टर  तो  बिहार
 गए  हुए  हैं

 भरी  स्पो ति मय  बसु.  कल  स्टेटमेंट  देना  चाहिए
 7  1

 झिझक  महोदय  जब  तक  सिचुएशन  एस-टेल
 ने  कर  से  तब  तक  कैसे  देंगे  ?

 श्री  मधु  लिमये :  प्वाइंट  साफ  भाई  ।

 MR.  SPEAKER
 what  ?

 Point  of  order  on

 arm  का  साधन  है,  उस  पर  मैं  बात  कर  रहा

 z
 थी  ब्ट्  बिहारी  बाज पेयों  :  भ्रमर  भाप  स्वीकार

 कर  रहे  हैं  सो  स्वीकार  कर  लीजिए।  अगर  स्वीकार
 नहीं  कर  रहे  है  तो  पीसना  करते  के  पहले  हमे  सुन
 लीजिए  शौर  उस  के  प्रकाश  में  निर्णय  कीजिए  ।

 अध्यक्ष  महोबा:  मु  इजाजत  देने  में  कोई  एतराज
 नही ंहैं  क्यो कि  बजट  का  तो  आज  जवाब  हूं!  ही
 जाना  है।  बाप  ते  फैसला  किया  था  कि  जब
 बजट  डिस्कशन  हो  तो  उस  के  दरमियान मे  कोई
 ऐडजर्नमेंट  मोशन  जे  कराएं  ।  तो  ह  राज  खत्म

 हो  रहा  है  |  यह  जो  एजर्स मेंट  मोशन  मेरे  पाम

 बैग जों,  थी  मधु  दच्ामते . ,  नह  मैंने पति  भार  में
 पढ़ा  है  कि  जिस  ताईर  थे  बह  उन्होंने  बिना  है;

 भी  भर टल  बिहारी  बाजपे पो  का  बौर  श्री  जो०
 पी०  यादव  का,  सब  से  पहले  पाया  है,  इसलिए
 मैंने  यह पढ़ा,..

 SHRI  Ss.  क्,  BANERJEE  (Kanpur):
 Will  the  Home  Minister  be  bere  to  reply  ?

 wena  water:  में  यही तो  बात  कह  रहा है  '
 प्यार  मैं  कहता  हर  कि  होम  मिनिस्टर  नहीं  हैं  तो
 बाप  करने  है  कि  भी  करों  कौर  जब  मैं  इजाजत
 देने  को  बात  करता  हू  तो  प्राय  दूसरों शत  कहते
 है  4 धाप  बालवीर  एक  बात  पर  खड़े  रहिए  4

 How  can  |  keep  this  pending?  Fither  3
 accept  it  oO  4  reject  it.

 पहले  ह. ज  इस  भी  इहिस्पाज  श्राफ  कर  लेते  दीजिए  +

 हम  मधु  लिये  :  मेरा  प्यार  अाफ  ब्राउन  है  +

 अध्यक्ष  भमहोदव  :  वाइट  आफ  झालर  किस
 बात  पर  है  ?

 शो  मधु  लिमये  इसी  पर  है  t  ,.  .  (इंटर
 ५।/

 अध्यक्ष  महोदय  :  जब  हनन  प्राए  है  तो  जिस  का
 पहले  पाया  है  उस  को  मैं  देता  हु।  सब  पाइन
 इेटिकल  इमोशंस  हैं.

 i  shall  now  ask  Mr  Vaypayce  to  move
 for  leave  of  the  House.

 tt  एस  ०  एम  ०  देगी  :  शाप  हमे  एक-एक  मिनट

 सुन  लिजी!  Y

 MR.  SPEAKER:  There  is  no  question
 of  hearmg

 wit  झील  बिहारी  बाजपेयी  :  भ्रध्यक्ष  महोदय,
 &  अपने  का मरो कों  प्रस्ताव  के  लिए  सदन  की

 प्रमुखता  चाहता  है।  मेरा  प्रस्ताव  है  कि  सात  की
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 कार्यवाही  रॉक  ही  जाय  भ्र ौर  बिहार  की  गम्भीर
 परिस्थिति  पर  ब्यर्चा  की  जाप

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  I  oppose  if  on  behalf  of  the
 Government.

 SHRI  $.  M.  BANERJEE:  The  Home
 Minister  ix  not  here,  Sir.

 MR.  SPEAKER:  He  has  asked  {or  leave
 of  the  House  to  move  his  motion.  Those
 in  favour  of  leave  being  granted  may  rise
 in  their  places.

 I  am  sorry,  the  requisite  number  is  not
 there,  the  number  is  less  than  re  Leave
 is  Not  granted.

 SHRI  PILOO
 demand  a  recount.

 MODY  (Godhta):  I

 MR  SPEAKER:  Those  in  favour  of
 leave  being  granted  may  please  rise  in  their
 places  again...  Again  the  aumber  is  less
 thar  6)  Foam  sorry  Leave  is  not  granted.

 ओ  झील  बिहारी  बाजपेयी  :  प्रध्यक्ष  महोदय,
 परी  एक  प्रथा  है  -हमारे  सीपी भाई  मेम्बरों
 को  उधर  जगह  दीजिए  ,  ये  सरकार  के  साथ  मिले

 हुए हैं.....

 43  brs.

 MR.  SPEAKER:  No.  CPI  pcople  ate
 also  in  it.

 tt  मघ  लिये  :  अध्यक्ष  महोदय,  मेरा  व्यवस्था
 का  प्रश्न  है  (duter  ruption)

 MR.  SPEAKER:  Madhu  Limayeji,  on
 what  business  you  are  raising  a  point  of
 order?  There  is  no  business  before  the
 House.  I  am  passing  on  to  the  next  item.
 The  previous  one  has  already  been  disposed
 of.

 भी  ह ठ  लिखने:  मैं  इसो  के  बारे  में  कहू रहाहै।

 om  महोदय :  किस  के  बारे  में  ?
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 oh  महू  लिमये  :  मैं  'बिजनेस  के  बारे  में  कह

 रहा  हूं  (भाष धान)  ....

 SHRI  PILOO  MODY:  Next  time  we
 will  prepare  our  speeches  and  get  them
 approved  by  you  48  hours  in  advance.

 att  झील  बिहारी  बाज पेयों:  यह  ठीक है  कि  हमारा

 एडजारनमेंट  मोशन  गिर  गया  है,  लेकिन  दाप  यह
 यह  स्वीकार  करेंगे  कि  बिहार  की  परिस्थिति
 के  बारे  में  सदन  में  य्  होनी  चाहिए ... ,  फल
 93  में  थोड़े  समय  की  चर्चा  हो  जाय  ।

 SHRI  PILOO  MODY:  Why  is  this  hap-
 pening  in  Bihar?  Only  because  rhe  Par-
 liament  and  the  elected  representatives  of
 the  people  are  being  throttled  in  this
 manner.  That  is  why  it  is  happening  in
 Bihar  and  it  has  happened  all  over  the
 country.  Do  you  think  that  you  cun  stop  a
 revolution  in  Bihar  by  not  having  2  debate
 in  Pailiament,  just  because  we  have  here
 a  few  gramophone  record  with  broken  and
 worn-out  pins?  Purchased  governments
 will  not  be  permitted  to  survive  in  this
 country.

 (Haterruptions.)

 MR.  SPEAKER:  May  I  request
 you  to  please  resume  your  seats  7

 all  of

 Order.  please.
 seats

 Pleuse  resume  your

 (interruptions.)

 SHRI  PILOO  MODY:  On  a  point  of
 order,  Sir.  |  want  you  to  be  uware  of
 the  language  that  was  used  just  now  in
 the  House

 MR.  SPEAKER:  I  do  not  think  any-
 body  could  hear  anything  and  nothing  is
 there  on  the  record.

 SHRI  PILOO  MODY:
 Vasant  Sathe

 I  name  Shri

 rie
 VASANT  SATHE  (Akota)  :  (  name

 Shfi  Piloo  Mody.

 (taterruptions.)
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 MR.  SPEAKER:  In  all  this  noise
 nothing  could  be  heard  by  the  feporters
 and  nothing  has  been  recorded.

 SHRI  PILOO  MODY:  It  is  not  merely
 8  question  of  recording  .,.

 (interruptions.)

 SHRI  PILOO  MODY:  On  a  paint  of
 order.

 MR.  SPEAKER:  What  is  the  point  of
 order  ?

 SHRI  PILOO  MODY:  It  BS  not  merely
 a  question  of  recording.  After  all,  Mr
 Sathe  occasionally  sits  in  your  Chair  and
 thereafter  he  gives  the  same  tuling  which
 you  are  supposed  to  give  and  when  4
 Member  like  that  uses  language  which  |
 have  heard  over  here,  |  think  it  is  too
 shocking.  Do  you  think  that  by  not
 having  a  debate  over  here  you  are  gorng
 to  quell  the  anger  of  the  people  m  Biha  ?

 MR.  SPEAKER:  Don't  ask  Jike  that
 About  this  Adjournment  Motion,  |  put  it
 to  the  House  and  lcave  fell  through.  What
 else  can  we  do  about  it?

 थी  मधु  लिमये  प्रत्यक्ष  महोदय,  मेल  जाइन्ट
 साफ  झालर  है  |

 SHRI  २,  S.  PANDEY  (Rajnandgaon)  :
 What  is  the  business  before  the  House  ?
 I  would  like  to  raise  a  point  of  order  be-
 fore  you  call  Mr.  Limaye.  I  would
 like  to  know  what  the  business  before  the
 House  is.

 att  ag  लिमये  :  मैंने  पहले  उठाया  है,  मैं  5

 मिन  से  खड़ा  हु  !  में  धमकाने  वाले  कौन

 होते  हैं  ।  में  झौडेर  साफ  बिजनेस  पर  बोल  रहा

 ह--ये  रोकने  वाले  कौन  होते  हैं,  .  ,

 (Interruptions)

 MR,  SPEAKER:  J  am  aot  allowing
 anybody.  All  of  you  may  please  sit  down.

 MARCH  19,1976  Patna  (Adj.  ML.)  *  304

 भी  ्  , लिगये : भामस :  मस  बहोसय, मेडे' श्वक |...  ध्यक्त्मा

 का  शरत  सरौला  सादा  | है |  ड्राप  मे  ी,  नियमों
 के  अनुसार  स्थगन  ब्र नाव  पेज  करते  के  लिये

 अनुमति  मति  की  इजाजत' दी  लेकि  56  लोग
 खड़े नहीं  हो  सके  | द  मेरी  मीनू  से  केसा  हैं  कि
 इस  कार्यवाही को  स्थगित  कर के  तामस  ga

 के  सेहत  पटना  की  गंभीर  स्थिति  पर  बहुत  करने
 का  मौका  दीजिए  |  मैं  स्थान  प्रस्ताव रखे  रहा
 हु....  (श्याम)  वहा  too  फिगर  किये
 गये,  400  टीयर  गैस  शैल  छोड़े  गंगे  हैं  इम  लिये
 इस  पर  तत्काल  बहम  होनी  चाहिये।  (व्यवधान)

 श्री  बदल  बिहारी  बापी  :बाप  ने  कल  गृह
 मंत्नी  जी  को  स्टेटमेन्ट  देने  दे  लिये  कहा  था  लेकिन  अभी
 तक  उन्होंने  स्टेट वैट  नहों  दिया  है

 MR  SPEAKER:  We  cannot  do  it.  The
 Busineas  is  decided  by  the  Business  Advi-
 sory  Committee.  The  Home  Minister  will
 come  tater  on.  He  has  gone  to  ascertuin
 the  facts,

 SHRI  ATAL  BIH  ARE  VAJPAYELE  ;  The
 Home  Minister  muy  not  be  here  ;  Govern-
 ment  is  here...

 at  wafers  क्या  आप  इम  प्र  डिस्कशन
 एलान  नहीं  करेगे  ?

 MR.  SPEAKER:  I  will  ask  the  Minis.
 ter  to  make  a  slatement  on  it.  The
 Minister  will  make  a  Statement  later  on

 IT  request  ull  Hon.  Members  to  pleuse
 sit  down.

 SHRI  H.  N.  MUKERJFE  (Calcutta—
 North-East):  Could  I  have  your  indul-
 gence  to  make  a  submission.  On  one  occa-
 sion,  on  a  similar  insue,  in  view  of  the
 recalcitrance  of  Government  to  a  discin-
 sion,  on  #  similar  issue,  in  view  of  the
 fundamental  national  importance  and  in
 view  of  us  on  the  opposition  being  unable
 to  muster  eufficient  number  of  people  to
 stand  in  their  seats,  I  made  an  appeal  to
 you,  Sir,  न a
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 t  appealed  to  you  aa  the  last  occasion,
 to  evolve  opportunities  for  discussion  of
 this  kind  of  matter  without  Jclay.  Let
 the  Government,  realite  one  thing,  that  in
 this  country  they  are  going  ‘0  see  this
 kind  of  think.  (/nterruptions)

 की बध  लिये  एशमनंमेट  नहीं  हुआ,  ठीक

 है  बेकन  बहुत  तो  हो  सकती  है  ।

 MR.  SPEAKER  :  May  I  request  you  all
 to  please  sit  down  ?

 SHRI  A.K  GOPALAN  (Paluhad):  Sir,
 I  request  that  at  least  a  disctr.ion  must
 be  allowed  on  this  because  it  iy  2  very
 serious  matter.  According  to  newspaper
 reports,  for  the  first  time,  in  the  annals
 of  the  history  of  Legislature.  thice  shols
 had  been  fired  in  the  lobby.  Never  has  this
 occunsed  before  in  the  history  of  Parha-
 mentury  democracy

 So,  I  want  to  know  and  the  poople  also
 would  like  to  know  what  has  happened
 there.  So,  a  discussion  ts  necessary.  It  is
 sad  that  anti-social  clements  buve  done
 this.  (/nrterruptions).

 MR  SPEAKFR:  Shr  Gopa'an  is  on
 bis  legs  Why  do  you  not  allow  me  to
 listen  to  him  ?

 SHRI  A.  K,  GOPAL  AN.  It  sy  sad  that
 in  Parliamentary  democracy  in  this  coun-
 try  when  you  have  allowed  जाए  Member
 to  speak,  others  do  not  allow  him.

 MR.  SPEAKER:  It  55  \ery  unfortunate
 that  you  and  |  betong  to  the  cht  order.

 SHRI  A.  K.  GOPALAN:  The  proce-
 due  %  that  if  the  Speaker  allows  one
 hon.  Member,  the  others  should  listen  to
 him.  If  others  will  not  allow  me  to  go
 on,  then  there  is  no  use  coming  here.

 MR.  SPEAKER:  |  have  not  allowed
 anybody  excepting  you

 SHRI  A.  K.  GOPALAN:  You  have
 allowed  me.  And  with  your  permission,  I
 am  making  my  submission.  |  say  that  this
 is  a  very  serious  matter  and  it  is  not
 between  the  meinbers  of  the  Opposition
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 Party  an  the  Ruling  Party.  ‘There  aie
 antisocial  elements  in  every  Stale  in
 India;  they  are  growing.  Whet  (६  the
 reason  or  basis  for  it?  Is  there  any  basis  ?
 Please  examine  the  policies  of  the  Gov-
 ernment.  It  ny  suid  that  prices  have  gone
 up.  Eserywhere  the  prices  have  none  up;
 there  are  other  issues  alsa,  So,  please  allow
 a  discussion  on  this  The  discussion  off  this
 is  very  essential  because  things  are  deve-
 foping  in  such  a  way  thit  we  do  not  know
 what  will  happen  in  other  States  in  the
 country.  Please  allow  a  discussion.

 MR.  SPEAKFR:  May  I  tell  sou  that
 there  no  intention  m  any  way  that  any
 discussion  should  be  barred?  When  the
 adjournmert:  motion  was  brougat.  I  was
 thinkirg  that  there  way  enough  strength
 for  you  at  least  today.  It  so  havpcns  that
 sometimes  many  mumbers  are  absent.

 PROFIT  MADHU  DANDAVATE
 (Rajapur):  Then  you  modify  your  tales.

 कटि  SPEAKER:  You  will  all  come
 everyda\  tthe  that.  But,  what  about  quo-
 rum  im  the  House  sf  the  Huuse  3५  short  of
 the  requisite  mumbe;  ?

 SHRI  ”  लि  MURERJER:*  Does  that
 mean  that  the  Speaker.  because  the  Oppo-
 sition  is  numerically  weak,  would  not  try
 to  help  the  discussion  on  a  matter  0
 national  importance?  (Interruptions)

 MR  SPFAKER.  Prof.  Mukeijee,  you
 had  your  submission  |  allowed  what  was
 m  my’power.  If  it  i  not  in  my  power,  I
 cannot  allow  that.

 wt  मथ  लिमये

 ही  हाथ  में  है
 फते  था  डिस्कशन  आपके

 MR.  SPFAKER:  There  cy  a  procedure
 set  for  that.

 SHRI  पे.  N.  MUKERJEE:  They  have
 to  say  something.  Why  ate  they  playing
 a  stiperior  role  and  keeping  quet  und
 saying  nothing  ?
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 SHRI  K.  RAGHU  RAMAIAH:  It  is
 unfair  to  accuse  Government  in  thia  case;
 because  the  Opposition  has  chosen  a  parti-
 cular  method  and  they  have  not  found
 sufficient  strength,  now  to  say  that  Govern-
 ment  have  been  against  a  discussion  is  very
 unfair,

 [  may  submit  that  the  Home  Minister
 has  gone  this  morning  to  Patna,  aad  }  be-
 heve  he  is  expected  tomorrow.  \s  soon  as
 he  comes,  we  shall  certainly  place  the  mat-
 ter  before  him  and  place  the  matter  before
 you  so  that  we  can  decide  when  and  how
 and  whether  a  fruitful  discussion  can  take
 place  and  if  so  when.

 SHRI  JYOTIRMOY  BOSU:  Oa  a  point
 of  order.  Yesterday,  you  made  it  quite
 clear  that  Government  should  jurnish  this
 House  with  a  statement.  But  today  we  are
 told  that  the  Home  Miniser  has  left  for
 Putna...  Are  you  aware  of  this’.

 MR.  SPEAKER:  Immediately  after  the
 Matter  was  raised  here,  I  said  thet  At  that
 time,  how  could  I  anticipate  this  ?.

 SHRI  S.  M  BANFRIJEF:  The  Deputy
 Minister  is  here  and  let  him  make  a  state-
 ment  and  let  us  have  a  discussion  on  it.

 SHRI  K.  RAGHU  RAMAIAH:  I  was
 going  to  add  that  in  the  light  of  you
 direction  yesterday,  in  the  light  of  what-
 ever  material  is  available,  my  <solleague
 Mr  Mohsin  will  make  a  statement  rf  you
 would  permit,  on  the  baws  of  whatever
 facts  are  available  to  him.

 SHRI  Ss.  M.  BANERJEE:  Let  him  make
 the  statement  and  let  us  have  a  discussion
 on  it.

 की  रामावतार  शास्त्री  (पटना)  अध्यक्ष  जी,
 शाप  मेरी  बात  को  सुन  हीं  नहीं रहें  है।

 शी  शंकर  बबाल  fee  (चतरा)  मैं  सी  कुछ
 निवेदन  करना  चाहता  हू  |  बहुत  शाति  पूर्वक
 में  बैठा  हूं।  में  चाहता  हूं  कि  फर्म  को  भी  आप  एक
 मिनट  का  समय  दें  ।
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 wt  'रामवतार  जस्सी :  में  चूंकि  उसे  कांउटी-

 दुण्म्सी  ते  भाता  हूं  इसलिए  इसके  समसऋ  सें
 मैं  कुछ  बताना  चाहता  हूं  t

 MR.  SPEAKER:  No,
 to  allow  any  speeches.  There  ca
 discussion  and  no  speech  now,

 wt  शंकर  बयान  सिह  :  मैं  यह  कहना  चाहता
 हैं  कि  बिहार  मैं  जो  भी  भटकाए  हुई
 लिए  हम  लोगों  को  सबसे  प्रतीक  दुख  है।
 मह  त  समझे कि  हमको को  तकलीफ  है  ।  मैं  यह
 कहना  चाहता  हू ँकि  यहां पर  जिस  तरह से  खिल-
 बाड़  हुआ  है,  प्रेस  को  जलाया  गया  है,  भवनों को
 झाग  जगाई गई  हैं  उसके  लिए  कौन  जवाबदेह  है?

 यही  लोग  जवाबदेह  हैं  कौर  यहां  पर  प्रकार  पह
 सरकार  वी  आलोचना  करने  हैं  -  उधर  की  बातो
 के  साथ  साथ  इधर  की  बातों  को  भी  श्याम  सुनें
 ताकि  यह  ने  लगे  कि  इन्ही  को  तकलीफ
 है  +  हमको  इनसे  भ्र धिक  तकलीफ  है।
 यह  जिस  तरह  की  अराजकता  वहाँ  पर  फैला
 रहे  है  उसकी  निन्दा  होनी  चाहिये।  (व्यवधान)

 MR.  SPE  AKLR.  There  can  be  no
 speeches  ‘There  8  not  gomg  to  be  any
 debate  now

 SHRI  PILOO  MODY:  They  can  do
 whatever  they  like,  but  purchase?  govern-
 ments  will  not  survive  in  this  country...

 MR.  SPEAKER  |  It  as  only  hinwwelf  that
 will  survive

 Do  you  want  Shri  Mohsin  to  make  a
 statement  १

 aft  प्रबल  बिहारी  वाह्रपेथों  :  भ्रध्यक्ष  थी,  हम
 लोग  मरी  महोदय  की  सुनते  के  लिन  तैयार  है,
 लेकिन  उस  के  बाद  शाप  कल  चर्चा  के  लिये  भी
 समय  तय  कर  दीजिए  ।  यह  सरकार  की  कृपा
 पर  नहीं  रहना  भाहिमे

 MR.  SPEAKER:  I  will  put  it  dcfore  the
 Business  Advisory  Committee.
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 They  say  that  they  will  listen  to  the
 Minister  if  you  allow  them  an  opportunity

 to  have  a  discussion.

 .  SHRI  K.  RAGHU  RAMAIAH:  Let
 the  Home  Minister  come  back.  Then  we
 will  decide.  What  is  the  hurry?

 MR.  SPEAKER:  After  the  Home
 Mintster  comes  buck,  he  should  make  nh
 statement.  Then  we  will  decide.

 aft  wen  बिहारी  बाजपे थों  :  यह  नहीं  हो  सकता
 है।  भाप  निर्णय  कर  दीजिए  कि  कल  इतने  बजे
 चर्चा  होगी  इस  विषय  पर

 अध्यक्ष  भदोही  भाप  के  उतने  मेम्बर तो  हैं
 नहीं  जितने  कि  होने  चाहिये  एड् शन मेट  के  लिये

 शी  अटल  बिहारी  बाजपेयी  भ्रध्यक्ष  जी,  मेम्बर

 नही हैं  हो  क्‍या  उस  पर  चर्चा  की  जरूरत  नहीं
 है।

 द...  महोदय  :  कम  से  कम  उतने  सदस्य  तो

 हने  चाहिये  वहा  जिसने  की  जरूरी  हैं  डजर्नेमेट
 मोशन  के  लिए  |  और  बात  तो  छोड़िये।

 शो  wee  बिहारी  बोधों,  नियम  1१3
 के  लिये  तो  मेम्बर  नही  चाहिये  ।

 SHRI  में,  M.  PATEL  =  (Dhandhuha):
 Will  you  permit  me  to  seek  a  cl  uification  ?

 MR.  SPEAKER:  |  think  the  Home
 Minister  should  make  a  comprehensive
 statement  when  he  comes  tomorrow.  Then
 we  will  see.

 Papers  to  be  laid  on  the  Table

 SHRI  ATAL  BIHARI  VASPAYEE.
 Kindly  decide  that  after  the  statement  by
 the  Home  Minister.  there  will  be  a
 discussion.

 MR.  SPEAKER  :  I  will  look  into  it.

 श्री  थकन  निहारो  बाजपे दों  :  झच्यक्ष  जी,  क्या

 मतलब  है
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 worm  महोदय :  यह  #सौ  बात  कहते  हैं
 मैंने  कहा  कि  स्टेटमेंट  आने  दीजिए  t

 T  have  asked  the  Minister  piready,  to
 find  time  for  it.  Let  the  Home  Minister
 make  his  statement.  Later  on  we  wilf
 consider  it,

 भी  अटल  बिहारी  बाजपेयी  प्राय  बैसे  कर  रहे
 है,  हम  कोई  तरीका.  नहीं  है  क्या  93  नहीं
 झा  सकता  है  ?

 अध्यक्ष  भमहोदद्  4  मेरे  बस  की  बता  नहीं  है
 उस  में  मैं  कया  कर  सकता  ह

 When  he  comes  and  makes  4  statement
 tomorrow,  we  will  look  info  it.

 SHRI  DINEN  BHATTACHARYA
 (Serampore):  What  is  there  to  took  into  t

 MR.  SPEAKER:  You  should  follow  the
 practical  meaning  of  the  language.

 SHRI  ITYOTIRMOY  BOSU:  Is  the  De-
 puty  Minister  making  a  statement  ?

 MR.  SPEAKER:  Instead  of  Shri
 Mohsin  making  a  statement  today,  and
 again  tomorrow,  the  Home  Minister
 making  a  statement,  we  will  have  one
 statement  tomorrow.

 SHRI  JYOTIRMOY  BOSU.  ho,  Sir.

 शो  दस  बिहारी  बाज पेयों  क्या  प्राय  यह  तब  नहीं
 कर  सकते  हैं  कि  कल  होम  मिनिस्टर  के  स्टेटमेंट
 के  बाद  बिहार  को  स्थिति  पर  चर्चा  होगी?

 प्रत्यक्ष  महोदय,  चर्चा  बैसे  तो  आज  होनी  जाहिए
 थी  t  लेकिन  राज  नहीं  हो  सकती  तो  कल  जरुर
 होगी  चाहिये  ।

 MR.  SPEAKER:  We  will  have  to  ask
 him  to  find  time.  I  have  no  powers  to  fix
 it  up

 wt  axe  बिहारी  बाल पे पो  :  प्रत्यक्ष  जी,  भाप

 एलान  कर  दीजिए  कि  कल  चर्चा  होगी।  इस  में
 कौन  सी  कठिनाई  है  ?



 2]]  Papers  laid

 अध्यक्ष  महोदय  उन  से  बात  करेंगे  ।

 श्री  अटल  बिहारी  वाजपेयी  :  बात  कर  के  च्
 कल  होगी  ?

 अध्यक्ष  महोदय  :  तय  तो  बात  करने  के  वाद

 ही  करेंगे  1

 श्री  रामावतार  शास्त्री  :  आनन्द  मार्गी
 और  आर०  एस०  एस०  की  कांग्रेसी  है.  (व्यवधान )

 यह

 अध्यक्ष  महोदय  :  आप  बैठिए  1

 3.25  hrs.

 PAPERS  LAID  ON  THE  TABLE
 DELIMITATION  COMMISSION  ORDER  No.  40

 IN  RESPECY  OF  GUJARAT

 MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  NITI  RAI
 SINGH  CHAUDHURY):  L  beg  to  jay
 on  the  Table  a  copy  of  Notification  No.”
 S.0.  !8(E)  (Hindi  und  English  versions)
 published  in  Gazette  of  India  dated  the
 25th  February,  1974,  containing  Order  No.
 0  of  the  Delimitation  Commission  in  res-
 pect  of  the  State  of  Gujarat,  under  sub-
 section  (3)  of  section  L0  of  the  Delimi-
 tation  Act,  1972.  [Placed  in  Library.  See
 No.  LT-6458/74]

 THE

 REVIEW  AND  ANNUAL  REPORT.  OF  MADRAS
 Fertitizers  Lrp.,  MANALI,  MADRAS  FOR

 1972-73

 THE  MINISTER  OF  STATE  IN  THI.
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRL  SHAHNAWAZ
 KHAN)  :  I  beg  to  lay  on  the  Table  a  copy
 each  of  the  following  papers  (Hindi  and
 English  versions)  under  sub-section  (t)  of
 section  6!9A  of  the  Companies  Act,
 956  :—

 (i)  Review  by  the  Government  on  the
 working  of  the  Madras  Fertilizers
 Limited,  Manali,  Madras  for  the
 year  1972-73.
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 (ii)  Annual  Report  of  the  Madras
 Fertilizers  Limited,  Manali,  Mad-
 ras  for  the  year  1972-73  along
 with  the  Audited  Accounts  and  the
 comments  of  the  Comptroller  and
 Auditor  General  thereon.  [Placed
 in  Labrary,  See  No.  UT-6459/74)

 REVIEWS  AND  ANNUAL  REPORTS  OF  WATER
 POWER  DEVELOPMENT  CONSULTANCY

 SERVICES  (INDIA)  LTp.,  NEw  DELHI  AND
 RURAL  ELECTRIFICATION  CORPORATION,

 New  DELHT  FoR  1972-73

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRL  K.  C.  PANT):  I
 beg  to  Jay  on  the  Table  a  copy  each  of
 the  following  papers  (Hindi  and  English
 versions)  under  sub-section  (L)  of  section
 6I9A  of  the  Companies  Act,  1956  i

 (l)  (i)  Review  by  the  Government  on
 the  working  of  the  Water  and
 Power  Devclopment  Consultancy
 Services  (India)  Limited,  New
 Delhi,  for  the  year  1972-73.

 Annual  Report  of  the  Water  and
 Power  Development  Consultancy
 Services  (India)  Limited,  New
 Delhi,  for  the  year  1972-73  along
 with  the  Audited  Accounts  and  the
 comments  of  the  Comptroller  and
 Auditor  General  thereon.  [Placed
 in  Library,  See  No.  LT-6460/74]

 (ii)

 (i)  Review  by  the  Governmert  on
 the  working  of  the  Rural  Electri-
 fication  Corporation,  New  Delhi
 for  the  vear  1972-73.

 (2)

 Annual  Report  of  the  Rural  Flec-
 trification  Corporation,  New  Delhi,
 for  the  year  1972-73  along  with
 the  Audited  Accounts  and  the
 comments  of  the  Comptroller  and
 Auditor  General  thereon.  [Placed
 in  Library.  See  No.  LT-646i  (74

 (ii)
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 Review  3४७  ANNUAL  Report  AND  Shelf  of  India  shall  vest  in  the  Union
 Statement  of  Accounts  wira  €  ann  AG  and  be  held  for  the  purposes  of  the

 COMMENTS  THEREON  ov  Orissa  Roap
 Transport  Co.  Lrp.,  BRRHAMPUR

 (GUNJAM)  FoR  1971-72

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFI  QURESHI):  beg  to
 lay  on  the  Table  :—

 (4)  A  copy  euch  of  the  folloding
 papers  (Hindi  and  English  ver-
 sions)  under  sub-section  (dy  of
 section  69A  of  the  Companies
 Act.  956  :—

 Gi)  Review  by  the  Government  on
 the  working  of  the  Orissa  Road
 Transport  Company  Limited,
 Berhampur  (Ganjam)  for  the
 year  1971-72.

 ii)  Annual  Report  of  the  Orissa
 Road  Transport  Company  Limi-
 ted,  Berhampor  (Ganjam),  for
 the  year  1971-72,

 (ii)  Directors’  Report  and  statement
 of  accounts  for  the  year  971-72
 of  the  Orissa  Road  Transport
 Company  Limited,  Behramput
 (Ganjam)  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon.

 (2+  4  statement:  (Hindi  and  4  nghsh
 versions)  showing  reasons  for
 delay  in  Jaying  the  above  papers.
 [Placed  in  Libraiy  See  No,  जन
 6462/74)

 3.27  fers,
 MATTER  UNDER  RULF  377

 REPORIGD  SALE  OF  LAND  UNDERLYING
 Tersituniat,  WATERS  BY  MAHARASHTRA

 GOvURNMENT

 i  मधु  लिमये  (बाका)  अाध्यकं  जी,  आप  ने

 मुझे  समुद्र  के  नीचे  जो  जमीन  है  उस  की  मिल्कियत
 ह।  सवाल  उठाते  की  अनुमान  दी  है  ।  हमारे
 पं त्रि धात  में  अनुच्छेद  297  इस  प्रकार  है:

 “Alf  fonds,  micerals  and  other  things
 vt  value  underlying  the  uceans  within  the
 territorial  waters  of  the  Continental

 Union.”

 sere  area,  इस  का  मतलब  है  कि  टेरी-
 टोली  क्वार्टर्स  के  लिखें,  समुद्र  के  नीचे  जो  जमीन
 है  उस  के  ऊपर  मिल्कियत कख  की  है।  लेकिन इस
 प्राविधान  के  बावजूद  महाराष्ट्र  सरकार  ने  जो

 क्वेत्यू  कोड  पाग  किया  है  उस  के  सेक्शन  20  के
 तहत  समुद्र  के  नीचे  जो  जमीन  है  उस  की  सिल्की-
 यत  अपने  हाथ में  लेली  है।  कौर  बम्बई में  एक
 अ्सें से  बेक  बे  रिक्लेमेशन  स्कीम  चल  रही  है
 जिस  के  तहत  ii  एकड  जमीन  विभिन्न  लोगों
 के  सोच  में  बेंची  गई  है  ।

 एक  एकड़  बेचने  पर  सरकार  को  कम  से  कम
 1बरोज़  70  लाख  मिलता  है  ।  कई  जमीने
 इंडियन  एक्सप्रेस  पम्प,  श्रोवराय  शादी  बढ़े  बड़े

 पृ  जी  पतियों  को  बेची  गई  है  ।  एक  जमीन  तो  पांच
 हजार  पये  फी  संक्वे्रर  थाई  के  हिसाव  से
 बेची  गई  है

 में  दो  तीन  सवाल  उठाता  चाहता  हे  जिन  की
 सफाई  कानून  मंत्री  दे  ।  पहला  यह  है  कि
 कया  महाराष्ट्र  सरकार  के  रैवेन्य  कोड  ने  सेक्शन

 2०७  के  तहत मभुद्र  वे  नीच ेकी  जमीन  मिलकियत
 राज्य  सरकार  की  और  राज्य  वी  होती  है  यथा
 संविधान  की  जो  पारा  मैंने  बताई है.  उसके  प्रसार
 के  नव  की  होती  है  ?  दूसरा  यह  है  कि  क्या  राज्य  सरकार
 को  यह  जमीन  भर  कर  बेचने  की  छूट  किसी  कानून  के
 तहत  केन्द्र  सरकार  ने  दी  है  ?  अगर  कोई  कानून
 नहीं  है  ता  इनको  यह  भ्रधिकार  कैसे  प्राप्त  सभा  ?
 क्या  सरकार  को  यह  भी  समाचार  मिल्स  है  कि  कुछ
 ईक  वे  को  ऐसी  ज़मीन  है  जिस  को  बिना  भरे

 ही  बेच  दिया  गया है  और  महा  गया  कि  भर
 करे  जो  आपको  बताता  है  बनाने  का  काम  आप
 बरो  ?  i666  एकड़  जो  जमीन  बेची  गई  है
 जानकार  स्तनों  के  प्रसार  ,  मुझे  पता  चला  है
 है  कि  उसको  बेचते  समय  बड़े  बड़े  पू जीप लियो  से

 बात  सारा  पैसा  अंदर  दी  टेबल  लिया  मया  है
 और  यह  रकम  करोड़ों  की  है  |  हो  सकता  है  कि
 इस  मेंसे कस  को  कांग्रेस  के  सिर भी  कुछ  ज्यादा
 मिला  हो,  मुझे  पत,  नहीं  है  ।  लेकिन  यह  जो  पैर
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 [att  मधु  लिखने]
 कानूनी  काम होरहा हो  रहा  है  इसकी  झोर  से  सरकार
 अपनी  जाले  क्यों  मूव  हुई  हैं?  क्या  इनकी  पता
 सही  है  कि  जो  जमीन  बेची  गई  हैं  पूंजीपतियों  को
 इसमें  उन  से  भ्रंश  दी  टेबल  भी  पैसा  लिया  गया  है।

 एक  स्ाभनोध  सदस्य  लीज  पर  दी  गई  है।

 भी  कथू  खात्मे  ठोक  है  99  साल  की  लीज
 है  |  छ'  परसेट  या  किसी भौर  हिसाब  से  एनुअल
 सीज़  तैयार  करते  हैं।  लीज़  कहिये,  कुछ  भी  कहिये
 लेकिन  देख  को  जो  मिलकियत है  उस  पर  राज्य
 आजमी  कर  रहा  है,  पू  जी पतियों  को  जमीन  दे  रहा
 है  शौर  इतना  ही  नहीं  उस  से  पैसा  बनाने  की  कोशिश
 भी  कर  रहा  है।  सको  संसद  कभी  बरदाश्त  नही
 कर  सकती  है  ।  मन्त्री  महोदय  इसका  खुलासा  करे  ।

 भ्रध्यक्ष  महोदय  :  मिनिस्टर  को  इसको  भेज'  दया
 जाएगा।

 ी  धू  लिये  4अब  छ  नहीं  कहेंगे  |  बह  दिन  हों
 गये  मैने  तोटिस  भेजा  था  ।अपने  दफ्तर  से  पूछे  कल
 मैंने  दूसरी  कापी  दी  है  1

 झब् यव  महोदय:  मेरी  तरफ  से  तो  राज  ही  हुआ
 है  ।  इसको  भी  छापने  ऐसा  बना  लिया  है  जैसे
 कालिंग  अटेंशन  हो  1  इसको  भसिनिस्टर  के
 पास  भज  दिया  जाएगा  ।

 ओशो  मय  लिये  भोरी  हो  रही  है  कौर  ये
 चुप  बैठें  है  ।

 अनशन
 ३3.32  bee

 GENERAL  BUDGET,  1974-75—-GENE-
 RAL  DISCUSSION—Conid.

 MR.  SPEAKER:  The  time  left  is  just
 enough  for  the  Finance  Minister  to  reply.
 But,  one  or  two  Members  from  both  sides
 of  the  House  can  be  accommodated.  The
 Finance  Minister  will  reply  at  3  P.M.

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH)  :  The  Finance  Minister  may
 be  called  at  3.30.

 MR.  SPEAKER:  The  members  will
 welcome  it  because  they  want  more  time
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 of:  हमे

 tien  Bis,  246

 to  speak,
 _

 Finance  Minister  will  be
 called  at  3.

 Shri  Vidyalankar,  who  wag  oi  his  legs,
 may  continue.

 भी  झलक  बाथ  वि ज्वाल कार  (चंडीगढ़)  :  कस
 मैं  कह  रहा  भा  कि  कुमारी  सामाजिक  व्यवस्था
 में  जब  तक  मौलिक  प्रवर्तित  नहीं  होता  तब  तक

 हम  बहुत  सी  समस्या प्र ों  को  हल  नहीं कर  पायेंगे  ।
 मैं  यह  भी  कह  रहा  था  कि  हमारे यहां  एक  समानान्तर
 ब्लैक मार्किट  का  रुपया  अल  रहा  हैं  7  इसके  समय
 में  इस  बजट में  कोई  बचा  नही ंहै  ।  मुझे  खुशी
 है  कि  कल  राज्य  सभा  में  उत्तर  देते  हुए  वित्त  मंत्री
 ने  इसकी  तरफ  इशारा  किया  शौर  विश्वास  दिलाया
 कि  इस  ब्लैकमनी  की  रोकथाम  करन ेके  लिए  वह
 प्रयत्न  करेगे  |

 3.34  brs.

 (MR  Derury-Speaker  in  the  Chair]

 में  प्रयत्न  कया  होगे  यह  हम  को  पता  लगता  चाहिये  ।
 ये  बजट  में  जो  सकेत  इसका  है  उसके  सम्बन्ध  से
 क्या  प्रयत्न  होगे कुछ  नहीं  कहा  गया  है  t  बिना
 प्रान्तों को  जाने  हुए यह  नहीं  कहा  जा  सकता  है  कि

 कारगर  पैसे  श्राप  इस  समस्या  का  समाधान  कर
 लेगे  मगर  प्राय यह  समझते  हैं  कि  97  »  परसेंट  से
 घटा  कर  77  परसेंट  कर  को  कर  देगे  तो  ब्लैकमनी
 की  समस्या  हल  हो  जायेगी  तो  मेरा  विश्वास  है
 कि  ऐसा  नहीं  होगा  कौर इस  में  आपको कोई  सफलता
 प्राप्त  नही  हो  सकेगी  ।  जो  लोग  ब्लैकमनी
 में  डील  करते  हैं  उनको  इसकी  भारत  पढ़  गई

 है  शौर  झा सानी  से  हथियार  डालते  वाले  नहीं

 कुछ  कारगर  प्रयत्न  इस  विशा  में  करने
 पड़ेंगे  |

 समाजवादी  नियंत्रण  जहां  पर  भ्र सफल  हो  वहा  पर
 उसका  इलाज  यह  नही ंहै  कि  हम  कदम  पीछे
 हटा  लें  कौर  समाजवादी  जो  हमारे  मेजस  हैं  उनको
 हीला  करदे  ।  उसका  उपाय  यह  है  कि  हम  दौर
 भी  ज्यादा  समाजवादी  मेजर  में  शौर  इन  उपायो  का

 झाशय ले ले।  मैं  मिसाल  देता  हूं।  कल  वित्त  ी  के  भाषण
 से  इस  बात  का  वार  मिला  है  कि  गेंहूं  के  व्यापार  के
 बारे  में  जो  नीति  है  उस  में  ढोल  देगा  चाहते
 हैं  जौर  उसको  कब दिस  करके  शायद वह  सरकारी
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 हाथों  से  ज्राइवेड  द्वारो  में  जेना  चाहते  हैं  ।  में
 इसका  समर्थन  न्हीं  करता  ।  जिस  तरह  चीनी
 और  इस्पात  के  सम्बन्ध  में  दो  भाव  रखे  गये  हैं
 ग्रह  जो  तरीका  है  यह  हमें  ह.  बहुत  भागे  ले
 जा  सकता  है  भ्रमर  हमने  दूसरी  बीजों  में  सी  इसको
 लागू  किया  इसको  मैं  नहीं  मानता  हू।  मैं  नहीं
 समझता  हूं  कि  कीमतों  को  बढ़ोतरी  के  कारण  जो
 सकट  पैदा  हो  रहा  है  या  दूपरे  सको  के  कारण
 जो समस्यायें  पैदा हो  रही  हैं,  उनका  यह  कोई
 इलाज  कर  सकेगा  t  मैं  समझता  है  कि  हम  को
 समझ  सेना  चाहिये  कि  मिश्रित  अर्थ  व्यवस्था  जिस
 पर  ब्याज  हम  चल  रहें  है  वह  अलिम  हमारों  लक्ष्य
 नही ंहै  बल्कि  वह  एक  सीढ़ी  है  एक  साधन  हैं,
 एक  ढॉजीशनस  खोज  है  और  प्रतिम  हमारा

 /  लक्ष्य  समाजवादी  अव्यवस्था  कायम  करते  का
 है  ।  मिश्रित  थें  व्यवस्था  हमारी  प्राखिरी
 मंजिल  नहीं  है  t

 सरकार  के  जो  प्रनप्रोडक्टिद  खर्चे  है  उनको
 भी  भाषणों  कम  करना  होगा।  ऐसे  बहुत  से  खर्चे  है जो
 झनप्रोडक्टिव  हैं  शौर  उनको  प्रापको  देखना  होगा  t

 सरकारी  प्राधिकारियों  के  दृष्टिकोण  में  भी  थोडा  परि-
 बर्तन  भाना  चाहिये  सोचने  का  उनका  तरीका
 बदलना  चाहिये  ।  मैं  चण्डीगढ़  की  मिसाल  दे  कर
 इसको  बतलाता  चाहता  हू  1  वहा  पर  मकानों
 की  किलत  है  ।  करीब दस  हजार  लोगों को
 वहां  मकानों  की  सार्थकता है  ।  जब  इसके
 बारे  में  कहा  आता  हैं  तो  जवाब  दिया  जाता

 है  कि  “हमारे  पास  रुपया  नहीं  है  ।  लेकिन  दूसरी
 तरफ  2.  लाख  श्प्से  की  लागत  से  वहां  फ्लाई
 डोगर बन  रहा है  जिस  की  राज  कोई  आवश्यकता
 नही ंहैं  क्योंकि  हां  इतना  ज्यादा  ट्रैफिक  नहीं
 है  |  यह  208  रुपया बच  सकता था
 सात  लाख  रुपये  की  लागत  के  बाप  वहां  सके-
 टीस  रिंग  कायम  कर  रहे  हैं।  लेकिन  दूसरी  तरफ

 जोग  केर  हैं  1  क्‍या  इस  तरह के  जो  अर्से
 हैं  इनको  ने  करके  लोगों  के  लिए  जो  बैनर  हैं
 मकान  महीं बग.  सकते  हैं  ?  इनकी तरफ  आपको
 ध्यान  देता  चाहिये  a  इस  तरह  वे  हमारी  हनटेट्रिटी
 कौर  जेगविसनेश्॒  पर  शक  करते  हैं
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 मैं  चाहता हूं  कि  इस  बात  का  निश्चय  ठीक  तरह से
 करना  चाहिए  कि  कौन  सा  काम  आवश्यक  है  और
 कौन  सा  नही ंहै  —  किस  को  प्रा बदी  देनी  चाहिए
 कौर  किस  को  नहीं।

 इन  शब्दों  के  साथ  मैं  बजट  का  समर्थन  करता
 है

 SHRI  H.  M.  PATEL  (Dhandhuka)  :
 Mr.  Deputy-Speaker,  Sir,  I  think  it  would
 be  true  to  say  that  this  budget  is  more
 realistic  than  any  of  the  other  budgets  that
 the  Finance  Minister  has  presented.  But
 I  do  not  think  it  is  possible  to  sustain  his
 claim  that  it  is  either  growth-oriented  or
 anti-nflationary.  I  would  give  two  ins-
 tances  in  respect  of  each  to  explain  my
 point.

 The  Finance  Minister  has  decided  to
 extend  the  development  rebate  for  one
 year.  Whatever  machinery  or  equipment
 that  has  been  ordered  prior  to  ist  Decem-
 ber,  973  would  be  eligible  for  it,  provided
 it  atrives  here  before  3lst  May,  1975.
 While  it  is  peifectly  correct  and  proper  that
 a  date  limit  should  be  fixed,  the  date  of
 delivery  is  not  dependent  on  the  date  on
 which  the  order  is  placed  or  the  desire  of
 the  party  who  has  placed  the  order.  It
 would  depend  upon  the  supplier  and  the
 country  to  which  he  belongs.  Suppose  you
 place  an  order  for  a  ship  in  the  United
 Kingdom,  it  may  take  more  than  two  to
 three  years  for  delivery.  If  the  same  order
 is  placed  on  Japan,  the  delivery  might  be
 possible  within  a  year  or  8  months.
 Therefore,  while  insisting  on  Ist  December,
 973  as  the  date  for  placing  the  order,  I
 would  have  thought  the  Finance  Minister
 would  have  allowed  greater  flexibility  in
 regard  to  the  arrival  of  the  equipment  or
 ships  which  have  been  ordered  prior  to
 that  date.  That  would  certainly  have  been
 more  growth-oriented.

 Then  I  come  to  the  anti-inflationary  as-
 pect  of  the  budget.  What  can  be  the  resuit
 of  the  numerous  excise  duties  that  have
 been  imposed  under  the  Finance  Bill  ?
 Excise  duties  on  those  items  which  directly
 affect  the  ordinary  man  can  only  have  an
 inflationary  effect.  Why  is  it  necessary  to



 29  Gen.  Budget

 {Shri  ह.  M,  Patel}
 impose  these  duties  in  this  partioular  year
 when  it  is  most  important  that  every  90885
 ble  step  should  be  taken  to  contain  infla-
 tion  and  not  do  anything  that  may  in-
 crease  the  growth  ot  inflation?  Excise
 duties  have  been  imposed  on  many  items
 which  have  a  direct  impact  upon  the  or-
 dinary  man.  In  fact,  the  excise  duties  even
 on  kowry  goods  Jedd  to  price  rise  of  other
 items  which  are  not  affected  by  such  im-
 position,  becanse  of  the  clirmate  that  is
 Created  by  the  mere  imposition  of  excise
 duty.  So,  here  again  the  step  taken  is  not
 only  not  anti-influtionary  but  is  directly  in-
 flationary.  By  this  budget  even  the  postal
 tariff  hay  been  raised  substantially  and  it
 will  certainly  affect  the  smaller  man,  Postal
 service  is  clearly  a  social  service  and  the
 eim  of  the  Government  should  be  to  pro-
 vide  the  social  services  at  the  lowest  possible
 price,  even  if  it  means  that  a  loss  has  to
 be  incurred.  Any  rise  in  the  postal  rates
 will  certainly  result  in  inflation.

 Then,  while  a  Budget.  of  course,  cannot
 be  expected  to  remedy  all  wrongs,  I  think
 it  can  certainly  draw  pointed  atteation  to
 and  insist  upon  Government  policica  ta  be
 so  directed  that  black  market  and  other  acti-
 vitics  can  be  reduced.  Ono  of  the  things
 that  helps  inflation  most  is  corruption.  What
 is  the  direct  cause  of  corruption?  It  is
 the  controh.  The  Government  should  real-
 ise  by  now  that  a  great  many  controls  are
 not  really  necessary  at  al.  In  tact,  if  we
 were  to  have  a  camplete  and  thorough-
 going  review  of  the  controls  now  in  ope-
 ration,  we  would  find  that  we  could  dis-
 pense  with  great  many  controls  without
 maternally  affecting  the  efficiency  in  regard
 to  anyone  of  the  items  so  controlled  and,
 yet.  this  one  step  would  elminate,  to  a
 very  large  extent,  corruption  and  corrupt
 activites.  Undoubtedly.  there  are  some
 controls  which  may  still  be  found  to  be
 essential,  They  can  be  retained.  If  the
 number  of  controls  are  reduced,  it  may
 be  possible  also  to  ensure  that  the  controls
 that  dre  retained  thereafter  could  be  en-
 forced  in  a  more  effective  manner.

 I  would  also  like  to  draw  the  attention
 of  the  hon.  Finance  Minister  to  this  fact.
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 Has  he  really  satisfied  himself  that  his
 taxatio

 plier
 ia  tax-collecting  mavhin-

 ery,  is  ing  with  the,  maxi  pol:
 ble  efficiency?  Does  he  give  fhe  ieatos
 that  is  due  to  the  Audit  Repérts  and  the
 Public  Accounia  Reports  on  tse  matters  ?
 If  he  has  done  so,  then  he  would  have
 really  found  where’  it  wos  necessary  and
 possible  to  improve  the  taxation  machinery
 jong  before.  I  would  urge  upon  the  hon.
 Finance  Minister  to  go  through  these  Re-
 ports  with  the  greatest  powible  care  and
 see  how  far  it  rests  in  his  hands  to  improve
 the  machinery,

 For  instance,  you  take  the  Income-tax
 Officers,  the  calitre  of  the  Income-tax
 Officers,  the  recruitment  of  Income-tax
 Officers,  the  qualifications  that  they  should
 have,  then  salary  scales,  for  years  these
 questions  have  been  settled.  questions  of
 fixing  and  determining  their  salary  scales
 and  other  things.  When  you  give  enormous
 powers  in  their  hands.  when  it  lies  within
 their  hands  to  recover  lakhs  of  rupees,  to
 pass  orders  which  affect  lakhs  of  rupees
 iecovery.  you  should  have  found  it  neces-
 sary  to  ensure  that  those  officers  are  of  the
 highest  calibre  possible  and  also  to  ensure
 that  their  remuneration  is  fixed  in  an  ade-
 quate  manner.  What  Yo  you  do  instead  ?
 Complaints  regarding  their  salary  scales,
 their  promotion  prospects,  etc.  remain
 pending  for  years  {  understand  that  some
 steps  have  been  taken  to  improve  them.
 But  they  are  hesitant  steps.  Have  these
 question,  teally  been  taken  in  hand  with
 the  degree  of  urgency  that  is  necessary  ?

 Again,  you  consider  the  number  of  cases
 that  are  deluyed  in  implementation,  assess-
 ments  not  completed  and  recoveries  not  en-
 sured.  All  these  matters  are  dealt  with  in
 considerable  detail  in  the  P.A.C.  Reports.
 T  hope,  the  Minister  listening  to  these  re-
 marks  of  mine  will  make  a  point  of  study-
 ing  these  Reports.  I  know  how  industrious
 she  is.  I  hope,  she  will  assist  the  Finance
 Minister  in  this  particular  aspect  and  there-
 by  ensue  substantial  improvement  in  the
 recovery  of  direct  taxes.  If  that  improve-
 ment  occurs,  I  have  not  the  slightest  doubt
 that  it  would  not  have  been  wecessary  for
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 the  Finance  Minister  to  impose  additional
 taxes  to  the  extent  of  a  paltry  eum  of
 Rs.  200  crores  or  Rs.  200  crores.  I  am
 sure,  much  larger  sums  could  have  been
 recovered  in  this  way.

 MR.  DEPUTY-SPEAKER:  Most  of  the
 speakers  are  now  from  the  Congress
 benches  I  have  been  requested  by  the
 Whip  to  allot  seven  minutes  to  ¢ach  so
 that  we  may  be  able  to  accommodate  all
 or  most  of  them.

 Dr.  Gownd  Das  Richhariya.

 1०  गोबिन्द  वान  रिछारिया  (झासी)  उपाध्यक्ष
 जी,  राज  की  परिस्थिति  में  वित्त  की  जो  ने  जो  संतुलित
 बजट  पेश  किया  है  निश्चित  बौर  से  वह  उस  के  लिए
 बधाई  के  पात्र  हैं।  किन्तु  उनको  यह  ध्यान  रखता
 आवश्यक  है  कि  राज  देश  के  सामने  कौर  भारत  सरकार
 के  सामने  सब  से  बड़ा  प्रश्न  महंगाई  का  है।  उनके  बजट
 बी  सफलता  एसी  से  भावी  जायेगी  कि  बल  के  भ्रम  तक
 भरेगा  पर  कितना  काबू  उन्होंने  पाया  है।  इसके  ऊपर
 भारत  सरकार  की  और  बजट  की  सफलता  निर्भर  होगी  ।
 निश्चित  तौर  से  महंगाई  के  लिए  माटेन्मोदे  दो  काम
 आवश्यक  है  1  सबसे  पहले  उत्पादन  को  बढ़ाना  कौर
 दूसरे  जा  वस्तुएं  उत्पादित  होती  है  उनका  वितरण  ।
 राज  यह  मारे  देश  मे  महसूस  किया  जाता  है  कि
 उत्पादन  बढ़ाने  के  साथ-साथ  जो  वितरण  की  व्यवस्था
 है  वह  मही  नहीं  है।  जिन  हाथो  से  वितरण  होता  है  वह
 ठीक  नहीं  हो  पाता  है।  उसमे  प्रगटाया  कौर  दूसरी
 शीशे  होती  है  निश्चित  तोर  से  ज  भारत  सरकार
 को  इस  पर  विचार  करने  की  झ्रावश्यकता  है  कि  वितरण

 के  लिए  वह  कौन  सी  मशीनरी  का  प्रयोग  करे  ?  किस
 तरीके  से  जो  वस्तुएं  पैदा  होती  है  उनका  वितरण  सही
 तरीके  से,  समान  तरीके  से  समाज  के  प्रत्येक  बने  तक
 और  खास  तौर  से  उस  वर्ग  तक  पहुच  सके  कि  शोषित
 है,  जो  गरीब  है।  उसके  लिए  चाहे  समाज  को  शामिल
 करते  हुए  झोझापरेटिव  के  आधार  पर  व्यवस्था  बनाई

 जाय  या  जो  भी  उचित  हो  बह  किया  जाय  लेकिन  एक
 इस  तरह  की  व्यवस्था  बनाने  की  भ्रावश्यकत्ता है  जिस  पर
 कि  नागरिकों  का  विश्वास  हों,  जिस  से  देश  के  रहने
 बालो  को  मालूम  हो  कि  जो  चीज  पैदा  हुई  है  वह  सही
 तरीके  से  हम  तक  भा  गई  है।
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 जहां  तक  उत्पादन  का  सवाल  है,  निश्चित  तौर  से  उस
 के  दो  स्थल है।  पहला  है  भूमि  और  दूसरा  है  कारख़ाना।
 भूमि  का  संबध  विशेष  तौर  से  कृषि  उत्पादन  से  है  ।
 इसकी  तरफ  बिशेष  ध्यान  देने की  ग्रा वग यकता है  भारत
 सरकार  को  कौर  वित्त  मंत्री  जी  को  भी  भूमि  के  संबंध
 में  जितने  भी  भूमि  वितरण  के  कानून  भर  तक  बने  हैं

 मेरा  ऐसा  इयाल  है  कि  वह  सारे  देश  में  कार्यान्वित
 नही  हो  सके  हैं।  मै  अनुरोध  करता  हू  विस  मही  जी  से
 कि  बह  एक  तारीख  शारे  देश  के  लिए  निश्चित कर
 दें  कि  इस  तारीख  तक  सारे  देश  में  भूमि  वितरण  की

 व्यवस्था  निश्चित  रूप  से  लागू  हो  जानी  चाहिए  |

 दूसरा  जो  सब  से  क्‍ग्रावश्यक  काम  है  वह  है  भूमि  सुधार
 का  हमारे देश  में  प्रा वादी  बढ़  रही  है।  हमारी  जमीन
 का  रकबा  उतना  ही  है।  तो  हमारे  लिए  प्राप्यक  है

 कि  हम  भूमि  सुधार  को  बड़ी  तेजी  मे  लागू  करें।  मै  देखता

 हूँ  कि  सारे  देश  में  जितनी  भी  भूमि  सुधार  की  योजनाएं
 है  वे  युद्ध-स्तर  पर  लागू  नहीं की  जाती है  |  चाहे  भूमि
 संरक्षण  हो,  चाहे  भूमि  को  समतल  करने  की  बात॑  हों,
 इनको  मुझ-स्तर  पर  चलाते  की  आवश्यकता  है।  इस  पर
 विशेष  ध्यान  देना  चाहिए  ।

 इसी  तरीके मे  कृषि  उत्पादन केलिए  सम  से  आवश्यक
 है  सिचाई  ।  सिचाई  का  प्रतिशत  भी  हमारी  पच

 वर्षीय  योजना  में  अधिक  नहीं  रखा  गया  है  I  इस  पर
 सोचने  की  कौर  पुनर्विचार  करने  की  झावश्यफता  है  ।

 लू  सिचाई  के  द्वारा,  मध्यम  सिंचाई  के  द्वारा  कौर  बढ़ी
 सिंचाई  योजना भो  के  द्वारा  पांचवी  योजना  के  मत  तक
 जितना  सिचाई  हमला  प्राप्त  होनी  है  वह  हमारी
 झजश्यकता  के  लिहाज  से  कम  प्रयोग  होती  है।  इसको

 किस  तरह  बढ़ाया जा  सके  इसके  ऊपर  भी  विचार  करने
 की  आवश्यकता  है।  इसी  के  साथ  साथ  सिधाई  में  थो
 रुकावटें  हैं  उसको  दूर  किया  जाना  चाहिए  ।  पाती  का

 विवाद  जहा  भी  है  उस  पर  भी  विशेष  ध्यान  देने  की
 आवश्यकता है।  राज  देश  की  कई  नदिया  ऐसी  है  जिनके
 पानी  का  कोई  उपयोग  उन  के  ऊपर  विवाद  होने  के
 कारण  नही  हो  पाता  है  भौर  उनका  पाती  सब  समुद्र
 में  बला  जाता  है।  सिंचाई  योजनाएं  विवाद  के  कारण

 कार्यान्वित नही  हो  पाती  हैं।  जल्दी  से  जल्दी  ये  मारे
 तय  हो  सकें  इसके  लिए  जो  सुझाव  है  कि  केक  का  सरकार

 उस  पाती  के  ऊपर  हो  जो  पृथ्वी  पर  धाता  है  था  उन
 नदियों  के  उपर  हो  जो  दो  या  दो  से  अधिक  प्रदेशों  में
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 बहती  हैं,  इसके  ऊपर  बहुत  बार  रु मे टियों  में  बोर  तभी

 में  भी  क्षा  हुई  लेकिन  में  राज  तक  उस  को  कार्य  रुप

 में  परिचित  नहीं  किया  गया  ag  बहुत  पभावश्यक  है  कि
 देश  का  जो  पानी  है  उस  के  ऊपर  बेनजीर  सरकार  का
 अधिकार  हो  जिससे  ये  सारे  विवाद  निपट  सकें  1  इसी
 तरह  बीज  हद  भा  कृषि  उत्पादन में  इस्तेमाल  होने
 वाले  औजारों पर  भी  विशेष  ध्यान  देने  की  भरावश्यक ता
 है।

 जहां  तक  कारख़ानों  का  सबंध  है,  सौम  तौर  से  यह
 शिकायत  रहती  है  कि  जितते  सी  कारख़ाने  सरकार  ने

 झपने  हाथ  में  लिए  है  वे  घाटे  में  चल  रहे  हैं।  भाप  विशेष
 विचार  करे  कि  कया  वजह  है  जिसते  सरकारों  फा रखाते
 बादे  में  चलते  हैं।  यदि  लल  कारखाना  में  जितने  अमरीकी
 है,  श्रम  करने  वाले  लोग  है  उसको  भागीदार बना  दिया
 जाय, उसके  अ्रहासम  में  धौर  उसके  उत्पादन में
 उसको  भागीदार  बता  कर  रखे  तो  निश्चित  तौर  से

 उसे  के  प्रदर  उत्साह  केवा  होगा  f  उनके  अदर एक इस एफ  इस
 तरह  की  लगन  पैदा  होगी  शौर  वह  ज्यादा  काम  करेगे।
 उससे  कारखाने  का  उत्पादन  बढ़ेगा  ।  हमारे  देश  से
 मोज ना भो  को  विकास  का  माध्यम  बसाया  है।  लेकिल
 ओजनाओो  का  समन्वय  देश  के  नागरिकों  के  साथ

 नहीं है।  यह  अध्यक्ष  आवश्यक है  कि  हमारी  जितनी  भी
 योजनाएं  बनें  उसमे  जो  हमारे  देश  के,  प्रदेश  के  ौर

 गांवो  के  नागरिक  है  उनका  एक  समन्वय  हो  1  इस  तरह
 की  योजनाएं बनाती  चाहिएं  जिसमें  प्रदेश  निवासी यह
 समझें  कि  देश  के  विकास  मे,  प्रदेश  के  विकास  में,  उनके

 जिले  के  पौर  गाव  के  विकास  में  उनका  प्रिया  ६...  है
 और  उनको  उस  में  सहयोग  करना  है  ?  इस  बात पर
 विशेष  ध्यान  देने  की  भ्रावश्यकता है।  हम  आशा  करने
 हैं  कि  हमारी  योजनाएं इस  ढंग  से  बनेगी जौर  उसमें
 विशेष  ध्यान  इस  बात  का  रखा  जाएगा।

 तुरीय  पे  कमीशन  की  रिपोर्ट  जो  आपके  सामने  पेश
 हुई  आपके  सभी  विभाग  कौर  सभी  गये  के  लोगों  के

 लिए  नह  पूरे  तौर  से  भ्र भी  पक  सागू  नहीं  की  गई  है  1
 फस्ट  क्लास  के  कर्मचारी  जभी  तक  उससे  लाभान्वित

 नहीं  हो  सके  हैं।  उस  तरफ  भी  शीघ्र  व्यान  देने  की
 ब्रा वश्य कता है।  उनके  लिए  बाटर  बताने  की  व्वस्मां
 पर  विशेष  ध्यान  देने  की  जरूरत  हैं।  जो  भाप  एलाइस

 देते  हैं  कर्मचारियों  को  उसमें  कई  तरह  की  दिक्कतें

 **Not  recorded.
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 t  जिसमें  कि  इन  कुछ  दूर  कर  कते हैं  4  खबरें  &... ड
 कुछ  बचत  कर  सकते  हैं।  जो  आपके  कर्मचारी  पहुचे  से
 मकान  के  लिए  हैं  उनके  लड़के  बच्चे  नौकरी  में  लगते  हूँ
 तो  चहु  भी  यह  कह  करके  रपये  रेल  है  कि  हस  धरने
 माता  पिता  से  लग  रहते  हैं।  इस  तरह  ते  ग्रुप  का
 बहुत  पना  बेकार  चता  जाता  है।  इस  की  बचत  की  जा
 सकती  है।  इस  जिदों  के  साथ  मै  भाप  को  धन्यवाद  देसा
 हैं  कि  आपने  मुझे  समय  दिया

 SHRI  SAKTI  KUMAR  SARKAR  (Joy-
 nagar):  Jrise  tosupport  the  Budget  of  the
 bon.  Minister,  Shri  Yeshwantrao  Chavan.
 However,  I  do  not  share  the  view  that  it  is
 a  very  bold  budget  as  expressed  by  some
 of  our  colleugucs.  But  |  would  say  thet
 there  is  2  pragmatic  approach  und  a  truth-
 ful  admission  of  the  facts  end  failures.

 The  only  thing  that  he  ss  trying  to  create
 is  to  bring  a  fresh  air  in  the  field  of  in-
 vestment.  Jt  is  true  that  by  giving  tax
 relief  particularly  in  regard  to  income  tax,
 by  reducing  it  to  77  per  cent  from  97.75
 per  cent,  certainly  he  is  tryyng  to  get  tiesh
 air  in  the  investment  field.  So  long  he
 was  Finance  Minister-—be  has  been  Finance
 Minister  for  the  last  four  years—he  has
 tried  to  bring  that  air  through  the  ventila-
 tion  holes,  but  this  time  he  was  courageous
 efiough  to  open  some  channels,  that  is,
 some  doors  or  windows  to  bring  that  cli-
 mate,  But  39  am  in  doubt  whether  it  ts
 possible  at  all  because  so  much  indirect
 taxation  has  been  imposed.  I  doubt  whe-
 ther  that  climate  can  be  created  at  all
 Unlesa  he  creates  enough  resources,  how
 will  he  tackle  this  problem  of  unemploy-
 ment  or  the  removal  of  poverty  or  the
 achievement  of  self-reliance  ?  Would  it  be
 possible  by  merely  giving  a  tax  relief  from
 97.75  to  77  per  cent?  Will  it  increase  the
 investment  in  every  field?  I  doubt  about
 that  suggestion  and  about  the  decision  which
 has  been  taken  by  the  Finance  Minister.

 बौ  हेयर  प्रसाद  यादव  (काटिहार)  :  उपाध्यक्ष

 महोदय,  अभी  कभी  पटना  से  खबर  कराई  gi...

 MR.  DEPUTY-SPEAKER:  Not  now.

 SHRI  6.  P.  YADAV  ae
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 MR.  DEPUTY  SPEAKER:  This  will
 not  go  an  record.  It  is  against  my  nature
 to  suppress  any  Member,  I  don't  want  to
 do  it.  But  there  are  certain  rules  in  this
 House ;  we  are  in  the  midest  of  one  dis-
 cussion;  and  Hon.  Memebr  is  on  his  legs.
 To  come  and  interpose  something  else  in
 between  is  a  complete  violation  of  the
 rules,  Now  certain  things  have  been  happen-
 ing  there  which  are  not  in  accordance  with
 parliamentary  practices,  but  if  you  want  me
 to  violate  ali  these  practices  here,  then
 where  do  we  differ  from  what  is  happen-
 ing  there  ?  Therefore,  I  would  request  you
 of  resume  your  seat.  We  shall  see  what
 happens,  but  please  don't  disturb  the  dis-
 cussion  now,  and  kindly  sit  down.

 4  hrs.

 SHRI  SAKTI  KUMAR  SARKAR:  My
 time  is  very  limited  and  [  have  an  inten-
 tion  to  say  something  more  but  |  now
 concentrate  my  energies  to  ask  some  clati-
 fication  from  our  Finance  Minister  and  the
 Dy.  Finance  Minister  present  here.  I  want
 to  say  something  about  the  capital  for-
 mation  of  the  country.  It  is  known  to
 everybody  that  surplus  over  consumption
 and  saving  over  expenditure,  goes  to  capital
 formation.  Will  the  tax  proposals  yield  that
 climate  in  which  we  will  be  able  to  attract
 savings  ?  |  feel  that  it  is  an  impossible  pro-
 position.  Every  year  the  prices  are  rising
 higher  and  higher.  Just  now  one  of  my
 colleagues  referred  to  the  incidenta  of
 Patna.  This  is  mainly  due  to  the  cause  of
 inflation  and  the  price  rise,  Of  course  I
 do  not  fully  agree  with  his  views.  But  L
 want  to  know  how  we  could  tackle  this
 problem,

 Due  to  the  rise  in  prices  we  will  not
 be  able  to  produce  enough  which  we  want
 to  do.  Our  agricultural  sector  has  been
 adversely  affected  due  to  price  rise.  There
 is  no  possibility  of  increasing  fertiliser  pro-
 duction.  As  you  know  we  are  going  to
 have  deficit  to  the  extent  of  5  lakh  tonnes
 in  fertilisers.  That  means,  50  lakhs  tonnes
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 of  agricultural  production  wifl  be  fowered
 awtomatically.  This  is  the  position,  Sir.

 The  industrial  climate  is  also  stagnating
 as  has  been  stated  by  our  Finance  Minister
 in  the  Economic  Review.

 There  is  no  chance  of  prices  coming
 down.  Raw  materials  are  scarce,  The
 prices  are  rising  day  by  day.  Imported
 materials  are  getting  more  and  more  costly.
 In  these  circumstances  I  want  to  know
 how  we  could  increase  the  production  in  the
 agricultural  sector,  and  also  the  industrial
 sector.

 Sir,  unless  we  increase  production  in
 these  two  sectors  there  is  absolutely  no
 hope,  there  is  no  ray of  hope  at  all,  to  give
 any  consolation  to  the  poor  people  of  our
 country.

 We  are  being  criticised  inside  and  out-
 side.  Even  the  housewives  do  not  spare
 us.  There  has  been  00  to  $00  per  cent
 increase  in  prices.  There  has  been  increaso
 im  price  in  respect  of  edible  oils,  in  respect
 of  mustard  oil,  in  respect  of  coconut  थी
 and  even  sugar.  What  is  the  explanation
 for  this?  How  we  can  lower  down
 the  price  rise?  If  we  can  bring  down  the
 price,  can  we  at  all  stabilise  the  price  7
 This  is  the  basic  question  which  I  request
 the  hon,  Finance  Minister  to  answer,

 So  far  as  inflation  is  concerned,  I  wish
 to  say  something.  How  can  we  deal  with
 this  problem  posed  by  increase  in  inflation  ?
 There  is  no  hope  which  can  be  given  by  the
 Finance  Ministry  to  control  or  to  check  in-
 flation  at  this  rate  even.  Last  year  we  bad
 seen  this,  that  we  had  to  depend  upon
 printing  presses  for  printing  notes  fur  more
 circulation  of  money  into  the  market.  And
 this  year  ulso  there  is  no  hope  of  curbing
 it  because  this  year  we  have  been  com-
 pelled  to  increase  the  amount  from  Rs.  100
 crores  to  Rs.  220  crores  in  respect  of  relief
 measures  which  is  a  single  case  in  the  field
 of  expenditures.  This  is  only  one  of  the
 many  examples.  No  doubt  it  Is  a  dire
 necessity  to  increase  the  amount  but  at  the
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 same  time  we  should  admit  that  we  fuiled
 to  curb  the  tendency  of  inflation,

 How  can  we  deal  with  inflation  and
 deficit  financing  2  This,  }  want  to  be  clari-
 fied  and  I  want  to  know  that  from  our
 wise  and  experienced  Finance  Minister,

 As  regards  national  income,  in  this  Ex-
 planatory  Memorandum,  he  said  that  a  sig-
 nificant  growth  rate  in  national  income  is
 seen.  I  do  not  know  from  what  sources  we
 will  come  to  know  of  this.  So  far  per
 capita  income  is  concerned,  it  has  gone
 down  to  such  an  extent  that  we  can  see
 it  with  open  eyes.  Same  is  the  case  with
 regard  to  gross  national  product.  There
 is  no  answer  given  to  this  even  in  his  Ex-
 planatory  speech.  So,  I  want  to  know  what
 is  the  position  with  regard  to  gross  national
 product  at  present  and  what  is  the  per
 capita  income?  How  can  he  justify  that
 statement  that  a  significant  growth  is  seen
 in  the  national  income.  Sir,  as  a  student
 of  Economics,  I  know  that  the  nationul
 income  has  not  been  increased  substantially.
 Rather,  that  has  been  decreased.

 As  regards  cradication  of  poverty  and
 unemployment,  the  Minister  has  categori-
 cally  said  that  we  will  achieve  this  twin
 Objectives,  that  is,  removal  of  poverty  and
 self-reliance—in  this  country.  How  can  we
 achieve  it?  Everything  is  being  eaten  up
 by  the  price  rise.  There  is  no  clear  answer
 to  this  from  the  Government.  If  somebody
 puts  a  question  regarding  the  burning  prob-
 lem  of  inflation,  a  curious  explanation  is
 given.  Somebody  says  that  the  deficit  fi-
 nancing  is  the  cause  for  this  inflation  some-
 body  else  snys  that  inflation  is  due  to
 drought  and  floods.  Someone  says  the  in-
 adequate  performance  by  Government  and
 increasing  unlimited  expenses  over  estimates
 on  plan  and  non-plan  projects,  But  if  you
 want  to  fix  up  the  responsibility,  a  cmious
 explanation  is  given  he  is  doing  his  best
 shifting  his  responsibility  from  his  shoulders
 to  others.

 I  want  to  refer  to  one  small  story  which
 comes  to  my  mind.  Oncs  an  Inspector
 of  Schools  visted  a  school.  Cr.zring  Class  X
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 he  asked  the  first  boy  as  to  who  broke
 the  Har  Dhanu,  Everybedy  knows  that’  this
 is  a  story  from  Ramayana.  He  could  tot
 reply  and  said  that  he  had  not  seen  as  to
 who  had  done  this  mischisf.  Cunningly
 he  shifted  his  ignorance  to  the  class  teacher.
 The  answer  given  by  the  teacher  was  that
 he  was  only  busy  in  hia  own  affairs  and
 he  had  not  done  this  mischief,  He  had  no
 time  to  know  who  had  done  this  mischief.
 He  then  referred  that  to  the  headmaster.
 Curiously,  the  inspector  went  to  the  head-
 master  and  asked  him  who  broke  this
 dhanu.  He  also  said  that  he  was  so  busy
 with  his  own  administrative  affairs  he
 could  not  see  to  the  matter  himself  to  be
 able  to  give  any  answer  to  this.  He  shifted
 that  to  the  Secretary  Then  the  Secretary
 was  cafled  and  the  very  same  question  was
 asked.  He  also  at  once  shifted  his  res-
 opnsibility  to  the  Managing  Committee
 Like  this,  we  are  shifting  our  responsibility
 but  nobody  is  answerable  for  uny  problem.
 ff  that  is  so,  who  is  going  to  solve  the
 problem.

 We  stand  for  cradication  poverty;  we
 loudly  advocate  eradication  of  poverty.
 But.  nobody  knows  the  solution  for  this.
 The  difficulty  is  this.  We  are  not  taking
 the  people  into  confidence  for  this  purpose.
 Untess  we  involve  the  people,  there  is  no
 scope  for  implementing  the  plan.  The
 bureaucrats  alone  cannot  do  this.  Unless
 you  take  the  people  into  confidence  as  also
 their  elected  representatives—the  M.Ps.  and
 M.L.As.—how  can  you  expect  the  desired
 result  of  meeting  the  minimum  needs  of
 the  people  as  envisaged  by  the  Planning
 Commission?  We  would  be  constantly
 lagging  behind.  So  I  would  request  the
 Minister  to  see  that  these  minimum  needs
 programme  as  envisaged  by  the  Planning
 Commission  are  carried  ovt  with  the  help
 of  the  people  of  this  country  by  involving
 them  in  the  implementation  of  the  Plan.

 With  these  words,  I  support  the  budget.

 DR.  KAILAS  (Bombay  South):  I  sup-
 port  the  budget  proposals  and  congratulate
 the  hon.  Finance  Minister  on  presenting
 this  much-dreaded  budget  in  a  balanced
 manner  in  a  difficult  situation  like  very
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 high  price  rise  and  very  low  industrial

 Inflation  has  played  2  major  role  in  the
 priee  rise  in  the  country.  The  Finance
 Minister  and  our  leaders  say  that  inflation
 is  being  tackled  from  many  fronts.  I  do
 not  know  how  it  is  going  to  be  fought.
 Until  and  unless  we  apply  our  mind  and
 take  some  positive  actions,  it  is  very  diffi-
 cult  to  fight  inflation.

 I  was  thinking  that  the  budget  this  year
 would  perhaps  be  a  surplus  one  so  that  wa
 could  show  to  the  world  and  to  our
 countrymen  that  in  spite  of  the  high  price
 rise,  we  could  perhaps  not  tax  the  people
 so  much  but  would  see  that  our  house  was
 in  order.

 We  are  spending  crores  and  crores  of
 rupees  on  wasteful  eapeniiture,  and  we  are
 spending  crores  of  rupees  on  our  public
 sector  undertakings,  but  we  never  think  in
 terms  of  giving  them  the  foreign  exchange
 required  for  import  of  raw  material  in
 time  or  of  allowing  the  STC  to  earn  crores
 of  rupees  worth  of  foreign  exchange.  We
 have  seen  bow  they  have  dealt  with  buying
 of  paper.  Paper  was  available  in  the  world
 and  we  had  the  contract  also,  but  we  would
 not  catch  that  proposal  or  follow  up  the
 agreement  which  had  been  entered  into,
 because  perhaps  povers  were  not  given  to
 the  men  in  charge  there,  and  the  result
 was  that  we  missed  the  bus.

 The  same  thing  happened  with  regard  to
 wheat  and  rice  also.  My  intention  in  telling
 all  this  was  that  even  if  it  meant  the  bear-
 ing  of  extra  burden  by  the  country,  we
 could  perhaps  have  avoided  this  type  of
 deficit  financing  or  inflation  to  the  tune  of
 Rs.  25  crores  this  yetr  because  through
 export  we  could  have  earned  foreign  ex-
 change  almost  equal  to  this  amount,

 The  Finance  Minister  has  rightly  said
 that  974-7§  is  going  to  be  ४  difficult  year.
 St  is  for  the  countrymen  to  know  why  he
 has  said  so.  What  is  the  rote  of  the  leaders
 or  the  elected  Members  of  the  Assembly
 aod  Parliament?  How  are  they  to  tell  the
 people  that  they  mast  sacrifice?  Today
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 everybody  ig  crying  that  they  are  not
 getting  sugar,  they  are  not  getting  cement,
 they  are  not  gétting  steel  and  so  on.  If
 only  we  could  do  without  steel,  cement  and
 sugar  and  some  such  articles  and  export  all
 of  these,  perhaps  we  shall  be  able  to  do
 some  justice  to  our  existence  and  to  the
 country.  Hence,  we  should  be  able  to  tell
 the  people  that  they  would  be  helping  the
 country  by  sacrificing  a  little  for  some
 years,  Rather,  this  is  not  sacrifice  but  proof
 of  our  love  towards  our  motherland.

 Since  only  seven  niinates  have  been  allot-
 ted  to  me,  I  shall  suggest  briefly  what
 should  be  done  to  avoid  inflation  without
 going  into  detail  of  these  suggestions.
 Firstly,  there  should  be  improved  labour-
 management  relations  to  bring  about  more
 production,  because  production  is  the  ans-
 wer  to  the  present  situation.  Today  every-
 body  talks,  including  the  Prime  Minister,
 that  there  should  be  more  production.  I
 would  point  out  that  this  is  a  political
 question.  Our  labour  class  is  so  meek  and
 kind  and  good  and  they  are  more  patriotic
 than  anybody  else.  If  only  the  political
 leaders  who  have  gone  into  the  labour  Seld
 could  keep  quiet,  things  would  be  better.
 Look  at  what  has  happened  in  the  railways.
 T  say  that  it  is  the  political  leaders  who
 are  troubling  the  country  more  than  the
 labour  class.  The  labour  class  is  being
 used  ay  a  stooge  in  their  hands.  I  would
 tequest  the  Prime  Minister  to  kindly  call
 all  the  labour  leaders  and  ask  them  to  have
 a  truce,  Let  there  be  not  a  war,  in  labour
 field  but  let  there  be  some  truce  for  some
 years  to  come,

 Then,  administrative  expenditure  should
 be  reduced  and  discipline  should  be  brought
 into  the  clerical  staff  and  higher  manage-
 ment  staff.  No  mind  is  being  applied  to
 the  question  of  overstafling  and  overtime
 allowances.  I  have  seen  with  my  own  eyes
 how  in  the  nationalised  banks  in  my  con-
 stituency,  for  the  whole  day,  the  staff  ate
 chit-chating  and  wasting  time  and  start
 their  work  after  5  p.m.  just  to  get  their
 overtime.  The  overtime  bill  and  Medical
 bill  perhaps  are  much  more  than  even  their
 pay,  especially  in  Nationalised  Banks,  Raii-
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 ways,  and  otber  Public  Undortakings  under
 Tourism  and  Civil  Aviation.

 The  Deputy  Minister  for  Finance  is  here.
 Y  hope  she  will  not  mind  it  or  feel  it  if  I
 say  that  ber  PA  or  steno  or  typist  is  getting
 one  and  half  times  the  regular  pay  as  over-
 time  allowance.  Perhaps  the  Ministers  being
 busy,  do  not  keeping  their  time.  They  call
 their  staff  and  ask  them  to  work  late  and
 in  this  way  they  have  to  work  overtime.
 This  can  be  curbed  but  the  Ministers  enjoy
 giving  them  overtime.  If  Ministers  can  set
 an  example  by  not  allowing  their  staff  to
 draw  overtime,  perhaps  the  country  will  be
 a  much  better  place  to  live  in  and  others
 will  follow  suit.

 Then  I  would  suggest  that  more  funds
 should  be  allotteé  to  Air  India  and  Indian
 Airlines  to  attract  more  tourists.  This
 underaking  must  give  incentives  to  those
 who  wish  to  visit  India  as  tourists.  Today
 four  lakh  people  are  coming  as  tourists.
 If  some  such  incentive  like  reduced  fare
 and  other  facilities  of  stay  and  transport
 are  given  to  Air  India  and  IA,  perhaps
 more  tourists  could  be  uttracted.  The  coun-
 try  will  earn  crores  of  rupee  if  this  is  done

 Then  the  duty-free  shops  are  there  I
 am  very  sorry  to  say  this.  I  have  seen  with
 my  own  eyes  that  Indian  goods  are  not
 available  there.  When  foreigners  ask  for
 Indian  goods,  these  are  mot  available.  They
 ask  for  Indian  wines;  they  are  not  available.
 They  ask  for  Indian  cigarattes;  they  are  not
 available.  Please  see  that  in  the  duty-free
 shops,  plenty  of  Indian  goods,  for  which
 there  is  craving,  are  available.

 Then  the  development  rebate  should  be
 extended  to  two  years  and  not  for  one  year.
 This  will  enable  those  bussinessmen  or

 -
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 things  will  move  swiftly  and  the  country
 will  gain.

 Then  as  for
 income-tax,  it
 to  7,500.  The
 down  so  much  that  this

 cannot  tackle  the  big  fish  adequately  with
 the  iesult  that  tax  arrears  are  mounting
 up  Hence  the  exemption  limit  should  be
 raised  as  I  have  suggested.

 Then  ‘credit  squeeze’  was  an  expression
 which  was  used  by  the  general  public.
 Reully  speaking,  it  should  have  been  a
 Tational  credit  plan,  But  unfortunately,
 it  has  been  known  a»  credit  squeeze  or
 credit  freeze.  This  wrong  impression
 should  be  removed  from  the  minds  of  the
 people  I  think  there  is  something  irra-
 tional  in  this  and  hence  these  words  have
 come  into  use  and  peopie  think  that  it  is
 a  freeze  on  development  and  on  production,
 though  the  Reserve  Bank  has  rightly
 brought  out  this  measure  for  regulation  of
 credit  very  nicely.

 Then  there  should  be  demonefisation  of
 00  rupee  notes  and  of  above  denomin-
 trons.

 One  thing  more.  This  will  be  news  to
 the  House  and  I  wish  it  gets  a  little  pub-
 licity.  Crores  of  rupees  worth  of  bank
 drafts  are  moving  mn  “benami”  names  The
 sender  knows  to  whom  they  are  sent  and
 that  person  also  gets  the  money.  In  this
 way,  crores  of  rupees  of  black  money  are
 moving  from  one  place  to  another.  If  a
 raid  is  conducted  on  a  day  on  all  the
 banks,  nationalised,  foreign  and  other
 banks,  simultaneously,  |  am  sure  the  evil
 of  the  black  money  can  be  reduced  to
 some  extent.

 sh  लॉनेश्चर  sere  anew.  उपाध्यक्ष  महोदय,  मैंने

 नियम  340  के  अम्त्गेल  विवेदन  किया  था  उसके

 बारे  में  शापने  क्या  किया  ?

 MR.  DEPUTY  SPEAKER:  We  have
 already  spent  so  much  time  discussing  this
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 question.  I  have  seen  your  notice.  4  think
 it  was  decided  earlicr  that  the  Home  Minis-
 ter  would  make  a  statentent  tomorrow  ;  I
 think  the  Speaker  bad  generally  indicated
 that  he  was  not  averse  to  a  discussion  after
 that,

 aft  were  प्रसाद  प्रपत्र  :  दो  बातें  थी।  प्रभी  भी

 गोलियां  चल  रही  है  भर  करु यू  बढ़ाया  या  है।  27
 तारीख  को  परिहार  विधान  सभा  स्थगित  कर  दी  गई  है
 जबकि  23  तारीख़ को  चुनाव  है।  साथ  ही  मार  मै  आपके
 माध्यम  से  कहता  चाहता  ह्  कि  बिहार  का  गफूर
 मिसाइल  बिल्कुल  असमथ  है  समस्पाधों  को  टैकल
 करने  में  हर् मा लिए  उसको  इस्तीफा  दे  देना  चाहिए
 ह्टूडे्डस  काज़  को,  जो  उनकी  बिल्कुल  साधारण  सी  मांगे  हैं
 उनको  सरकार  नहीं  मानती  है।  उन्होंने  साधारण  सी
 मारे की  तो  उन  पर  गोलिया चलाई  गई  ।  [स्यबधान)

 MR.  DEPUTY  SPEAKER  :
 nothing  new  in  this.

 There
 That  is  enough.

 SHRI  DHARNIDHAR  DAS  (Mangal-
 dai):  Mr.  Deputy-Speaker,  let  me  begin
 with  the  last  sentence  of  the  Budget  speech
 of  the  Hon.  Finance  Minister;  he  says  :

 “The  social  and  economic  problems
 that  we  currently  face  can  be  resolved
 in  the  long  run  only  in  the  framework  of
 a  rapidly  expanding  economy  with
 socialist  objectives.  I  trust  this  budget
 5  one  more  step  in  that  direction.”

 In  the  background  of  our  national  eco-
 nomy,  we  have  to  consider  the  budget  from
 the  standpoint  :  how  far  this  budget  0  the
 other  budgets  passed  in  this  House  have  led
 to  a  socialist  objective.  This  is  the  fourth
 budget  placed  before  this  House  by
 Chavanji,  after  mid-term  elections  which
 returned  the  Congress  Party  to  power  with
 @  massive  majority  in  this  House.  People
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 Prime  Minister  Indira  Gandhi  would  liqui
 date  capitalism  and  establish  socialist  eco-
 nomy,  It
 od fh

 impatient  and  discard  peaceful  methods  of
 economic  transformation.”  This  is  what  is
 happening  in  the  country  today.  It  is  be-
 cause  of  the  paradox  in  the  capitalist  eco-
 nomy.  On  the  one  side  we  see  vast  sum
 bers  of  people  begging  for  food,  starving;
 they  have  no  purchasing  power.  On  the
 other  hand  we  are  talking  of  conspicuous
 consumption  of  a  few  people  in
 the  affluent  clase.  So  there  hes  developed  3
 revolutionary  situation  in  the  country.  I
 am  therefore  saying  that  we  have  not  taken
 the  economy  in  socialist  direction.  During
 the  last  three  years  monopolies  have  in-
 creased.  We  nationalised  banks.  These  and
 other  financial  institutions  which  we  have
 at  our  disposal  are  financing  monopolies
 as  before.  So,  we  have  been  complaining
 all  the  time  that  our  whole  national
 economy  is  in  the  grip  of  75  monopoly
 houses  The  statistics  furnished  by  the
 Government  shows  that  these  monopolies
 are  getting  more  loans  from  the  nationalised
 banks,  from  LIC  and  other  public  financial
 institutions.  Unless  we  break  the  strangle-
 hold  of  these  monopolies  and  unless  we
 take  over  these  monopoly  houses,  we  will
 not  be  able  to  establish  a  socialist  in  this
 country.

 Another  matter  on  which  I  wanted  to  lay
 stress  is  this.  Inequalities  among  various
 sections  of  the  people,  which  we  wanted
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 {Shri  Dharpidhar  Daa},

 hoe
 way,  inequalities  are  increasing  every

 Now,  this  matimom  marginal  rate  of
 tuxation  has  been  reduced  from  97.75  per

 Government  that  they  are  not  able
 control  tax  evasion,  they  are  not  able

 There,  the

 our  country,  where  we  depend  purely  on
 taxes,  as  our  source  of  revenue,  to  that
 extent,  we  are  going  in  the  capitalist
 direction.  This  is  one  indicator  of  the
 capitalist  character  of  our  economy.

 Now,  about  price  rise.  It  is  the  night-
 mare  of  the  common  people,  their  main
 problem.  How  can  be  reduce  the  prices  ?
 Price-rise  is  profit-rise.  When  there  is
 price  rise,  there  is  also  profit  rise,  on  which
 Government  have  no  control.  Last  year,
 the  Finance  Minister  talked  boldly  about
 the  public  distribution  system.  Now,  this
 system  is  not  working.
 4.29  bre.

 [SHRI  VASANT  SATHE  in  the  Chair)
 In  this  connection,  I  would  like  to  cite

 the  example  of  Assam  as  giving  2  lead  to
 the  whole  India.  There,  we  have  taken
 Over  the  rice  and  foodgrain  trade,  while
 eliminating  wholesale  traders  in  rice  trade.
 We  are  distributing  rice  and  other  essen-
 tial  commodities  through  cooperatives.  If
 we  really  want  to  bring  down  the  prices
 of  essential  commodities,  then,  we  have  to
 atrentghen  the  public  distribution  system.
 Procourement  and  distribution  should  be
 done  through  cooperatives  and  cooperatives
 alone.  We  have  to  eliminate  the  private
 tradera  both  at  the  procurdment  and  dis-
 trivetion  points.
 "

 यू  would  also  like  to  draw  the  attention
 of  the  Finence  that  because  of
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 inadequate  supply  or  tack  “ot  supply  of  oe
 tentini  commodities  to  Assam,  the  distribu
 tion  of  essentia!  commodities  thidugh  co-
 Operatives  hrs  miffered  दर  seb-back,  “Perhape,
 there  is  only  une  way-to  do  it,  AB  con
 sumet  goods  industries  should  be  nativall-
 sed.  The  entire  distribution  system  must  be
 channelted  through  people's  cooperatives.
 Then  only  we  will  be  able  to  ensure  the
 supply  of  essential  commoditiéy  to  tte  peo-
 ple  at  reusonable  or  fair  prices.  Otherwise,
 if  we  leave  the  production  and  distribution
 to  remain  in  the  hands  of  capitalists,  this
 price  iise  will  go  on  and  there  will  be  a
 veritable  revolution  in  the  country,  which
 we  would  not  be  able  to  face  with  all  the
 foices  at  our  command.  Therefore,  to
 bring  down  the  prices,  we  must  nationalise
 all  consumer  goods  industries,  particularly
 of  essential  commodities  and  strengthen  the
 distribution  system  through  people's  co-
 Operatives.  The  Central  Government  must
 ensure  the  supply  of  essential  commodities,
 particularly  to  Assam,  where  we  have  al-
 ready  set  up  a  network  of  cooperatives  for
 procurement  of  rice,  paddy,  ete  and  also
 for  the  distribution  of  essential  commodi-
 ties.

 atten  सहोदरा  थाई  राय  (सागर)  जो  बजट
 वित्त  मंत्री  ने  पेश  किया  है  उसका  मैं  स्वागत  करती  हू
 और  इसके  लिए  उनको  धन्यवाद  देती  है।  बड़े  अच्छे
 हग  का  बजट  उन्होंने  बनाया  है  शीर  पेश  किया  है  t

 मैं  मध्य  प्रदेश  की  बात  करूबी  |  बहा  पर  हरिजनों
 ध्रौर  भ्रादिधातियो  कौर  भूमिहीनों  की  सत्या  बहुत
 अधिक है।  जिनको  पर्व  तक  हां  जिसने  मिली  हैं  उनके
 षट्  भी  अड़े-बड़े  लोगो  ने जा  कर  कैसल  करवा  दिए  हैं  t

 इस  शोर आप  बयान दें  ।  उनके  रास्ते  शमीर  की,  भर  को,
 रहने की,  स्वच्छ  पाती  की  व्यवस्था  होती  चाहिये।  इसका
 यहां  नितान्त  झाग  है।  देहात  का  जो  किसान  है  उसके
 पास थे  जमीन  है,  से  निभाई  के  साधन  हैं,  न  बीज  है,
 ने  खाद  है।  इन  सब  बीजों  को  बीर  भाप  ध्यान  दें  t  जो"

 1]  कहा  जाता  है  कि  सीमेंट  हमारे  पाठ  तही  है  इसको  मैं

 सही  मानती हूं।  सीमेंट  काफी  है  t  लेकिन  अफसर  लोग
 मिल  मिला  करके  रातों  रात  उसको  बैक  में  बेच  देने

 है।  स्थापारी लोग  उनसे  मिल  कर  बेच  देते हैं  1 अकर र
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 ईमानदार हो
 तो  ऐसा  नहीं

 होगा।
 मैं  गह  नहीं कहती हु ह

 कि  सभो  अ्रफततर  कौर  कर्मचारी  बेईमान  हैं।  ईमानदार
 उससे शग  हैं।  मेंजिन  जो  नहीं  हैं  उनको  प्राकार  देखता
 होगा।  राज  तीस  रपये  बोरी  सिमेंट  कौन  में  मिलता है
 कहां  से  भरा  जाता  है  झगर  सिमेंट  की  कमी  है।  आपने

 कंट्रोल इस  पर  कर  रखा  है  लेकिन  देखने  वाला  कोई  नहीं
 है।  वितरण का  तरीका  सही  नहीं  है।  चीनी, |. ड  इरादी

 देश  में  काफी  हैं।  किन  रातों  रात,  बीज  को  गमक में में
 बेच  दिया  जाता  है,  बारह  बजे  बेच  दिया  जाता  है  ।

 खिल  प्रफेसरों  के  भाष  में  चार्ज  है  वे  सही  तरीक ेसे वितरण

 नहीं  करने  हैं  भौर  ब्लैक  में  व्यापारियों  को  दे  देत ेहै  ny

 चीनी वही  जो  कंट्रोल  की  है  ब्लैक  में  जा  कर  चार  दिये
 किलो  बिकती  हैं।  डालडा  मानना  चाहिये  भाप  ले  सकने  है

 बुक  में,  तेल  जितना  चाहिये  से  सकते  हैं।  यह  विवरण
 का  दोष  है।  प्रकार  प्रपनी  जिम्मेदारी  नहीं  निभाते  हैं।
 झापके  जो  घर  हैं,  ओ  पटवारी  हैं  यही  देश  का  तख्ता

 पनपेंगे,  इन्हों  के  हाथ  में  सब  चाज  है, एम०  एल०  ए०
 और  एम०  पी०  के  हाथ  में  कुछ  नहीं  है।  हम  लिख  कर
 देने  हैं तो उसको  रही  की  टोकरी  में  फेंक  दिया  जाता  है,
 उसको  झाग  लगा  दी  जाती  है।  इतनी  लूटपाट  मची

 हुई  है  कि  क्या  कहा  जाए।  जो  ईमानदार  भ्रमर  हैं
 उनको  रहने  नहीं  दिया  जाता  है,  उसको  बेईमानी  करने
 पर  मजबूर  किया  जाता  है  और  जो  बेईमान  है,  जिन  के
 चास  तोल-तीन  कारें  हैं,  स्कूटर  है  वे  भ्रान्त  उड़ा  रहे
 हैं।  कोई  देखने  बाला  नहों  है  नाप  कडा  कदम  कोई

 ढाएँ ।  |  जगह-जगह  झगड़े  हो  रहे  हैं।  वे  सके  मिनिस्टरों
 के  कारण  हो  रहे  हैं।  मिनिस्टर  लोग  सही  तरीके  से

 इन  बीजों  को  देखते  नही  है  ये  प्रदेश  नहीं  देते है  जौर

 अफसरों पर  ही  सब  कुछ  छोड  देते  हैं।  प्रकार लोग  शही
 तरीके  से  काम  नहीं  करते  है  t  मैं  सभी  भ्र फसरों  पर

 उंगली  नहीं  उठाती  pt  कुछ  हैं  जो  ईमानदार  हैं।  लेकिन
 उन  ईम्रालदार  अफसरों  को  निकालने  की  कोशिशें  होती

 है।  सही  राम  करने  वाला  डिपार्टमेंट  में  रह  नहीं  सकता

 है।

 शाप  महिला  है।  आपको  ज्यादा  अनुभव  है।  महिला भों
 की  पता  है  देश  में  क्या  बीत  रही  है।  उत्तर  प्रदेश के  चुनाव
 में  मैं  गई  थी।  महिलाएं  कहती  थीं  कि  जो  हमारे  उपर
 अत्याचार  हो  रहा  है  इनको  भाप  देखें  ।  हमें  गल्‍ला  तही

 लता,  लाइन  में  खड़ी  रहती  हैं,  तेल  बहीं  मिलता,

 जी  नहीं  भीगता  बेचारी कह  रही  थीं  क्ष  हम  बोट
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 नही  देगें  जब  तक  इन  चीजों  का  साधन  नही  किया  जाता
 हैं।  बावों की तरफ भी भापका तरफ  भी  आपका  ध्यान  जाता  चाहिये

 राज  जिन  चीजों  पर  आपका  कंट्रोल  है  उस  के  ट्रकों  के  ट्रक
 पात्र  सौ  रुपया  से  कर  उठता  दिए  जाते  है।  वही  चीज़
 बाजार  में  ब्लैक  में  मिलती  है।  जार  रुपया  किलों  चीनी
 और  दो  रुपया  किलो  गेहूँ  मिल  रहा  है।  इनकी  ठीक
 व्यवस्था  भाप  करे  sere  प्रान्तीय  सरकार  को  सिख
 कर  दिया  जाता  है  था  सेंटर  को  लिख  कर  देते  है  तो  छः
 महीने  तक  वह  चीज़  पड़ी  रहती  है,  कोई  देखने  बाला
 नही  होता  है।  भाप  कोई  उपाय  करें  ।  ठोस  कदम  उठाए
 रंजिश  न  करें।  हम  आपकी  सहायता  के  लिए  हैं।  जनता
 में  ब्याही-शाही  मची  हुई  है

 प्राजक  देहातों  में  कानून  जौर  व्यवस्था  की  स्थिति

 बहुत  खराब  हो  गई  है।  वहां  जीना  बड़ा  कठिन  हो
 गया  है।  कैसे  जा  कर  हम  लोग  वहां  सेवा  कार्य  करें
 जोर  बाजारी,  मार  प्रिट,  झगड़ा  प्राणी  वहां  जाए  दिन
 होता  रहता  है।  वहां  इज्जत  बचाना  मुश्किल  है।  भाप

 कहा  कदम  उठाएं।  शासन  ठीक  से  चले  और  व्यवस्था
 कायम  हो  ।  कांग्रेस  पर  जनता  की  कब  भी  आस्था  है
 जनता  काग्रेस  के  साथ  है।  लेकिन  आप  जनता  के  ऑटो
 को  दूर  करने  को  कोशिश  करे।  मल्ला  कम  है  तो  कुछ
 तो  मिले।  बाब  भर  ही  मिले।  लेकिन कई  बार  मिलता

 नहीं  है  तो  हल्ला  होता  है।  प्रबंध  प्राकार ठीक  से  इसका
 करना  चाहिये  ।  भाव  निर्धारित  कर  देने  चाहियें
 ताकि  व्यापारी वर्ग  ज्यादा  न  में  सके  सारे  भारत  में

 यह  भरा  जा  सके  ताकि  जनता  में  सतोष  हो  t  प्रशासन

 अच्छी  तरह  से  चलना  चाहिये  t  बजट  प्रिया  है।  कहने
 को  तो  बहुत  सी  बाते  थी  लेकिन  चूकि  श्राप  भटी  बजाते
 जा  रहे  हैं,  इसलिए  में  समाप्त  करती  हूं  शोर  आपको
 घन्यवाद  देती  हूं  ।

 ची  चिरंजीव  ह... क  (महिला)  राज  देन  में  मूल्य
 वृद्धि  अभाव  तथा  वर्तमान  प्रशासनिक  संयम  के  सेवा

 उन्मुख  रहो है  और  प्रनुत्तरदायित्वपूर्ण  कार्य  प्रवासी
 के  कारण  देश  में  अशान्ति  रोष  और  क्षोभ  व्याप्त  है
 उस  प्रावस्था  में  भी  सदा की  भाँति  बजट  को  देख  कर
 हर  भ्रामक  यह  सोचता  है  कि  इस  बजट  के  चलते  जाने
 वाले  वर्ष  में  उसकी  कैसी  स्थिति  रहेगी  ।  इस  ढूंढने  पर
 झगर  बहू  समझता  है  कि  उसको  स्थिति  अच्छी  रहेगी
 तो  बहु  प्राश्बस्‍्त  होता  है  आकर  झगर  समझता  है  कि
 स्थिति  भण्डा  नहीं  रहेगी  तो  बह  चिन्तित  होता  है  ।
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 भी  निरेजीष  शा]  इस  में  सुप्रीम  लाया  बायें,  दें  परिवर्तन  क्या  आये
 इसी  विचार  से  मैं,  इस  बजट  पर  अपने  विचार

 कौर  इस  का  पुनर्गठन  किया  जोड़े,  ताकि  हमार  rete
 भाग  प्रकट  करना  चाहता  हूं।

 बंग
 हमारे  समाज धा दों  क्च  के  प्रमुख  हो,  उतनी

 स्वयं  वित्त  निजी जी  मे  बजट  भाषण  के  ब्ारभ मे ंमंगल  हमारे  देश  का  कल्याण  होगा,  औैर  हमारे  समाज-
 हाल  की  घटनाओं  पर  अपने  ग्रीवा  व्यक्त  करते  हुए.  नदी  कार्यक्रम के  प्रति  भी  न्याय  होगा।

 चाहे  ब  महोदय  ते  कहा  है  कि  शरीफ  को  पैदावार
 “दुनिया  में  कही  पर  भी  सामाजिक व  प्राणिक  परि-  073  में  अधिक हुई, हुई,  लेकिन  कीमतें  बहती  गई,  कौर

 बर्तन  कुछ
 न

 कुछ  उतार-चिनाब  हुए  बिना,  भ्रांति_  बह  भी  इस  लिए  कि  कुछ  शक्तियां इस  बारे  में  सकी
 से  नही  हुए  ।  इसलिए  मुझे  इस  सब  से  घबरा.

 रही  कि  कीमतें  बढ़ती  जाये  ।  t  oat  महोदय  से  यह  पूछना
 उठने  था  अपने  बुनियादी  लक्ष्यों  व  उद्देश  के.  चाहता  हु  कि  जब  वह  समझते  हैं  कि  ऐसी  शिसपाल  हैं---
 बारे  में  शका  कर  बैठने  की  कोई  बजह  नहीं
 दिखाई  पड़ती  t  हमारे  सामाजिक  व  बह् ला थिक

 उद्देश्य  राज  भी  उतने  ही  सातंक  है  जितने
 कि  के  पहले  थे  |  हम  अपने  लक्ष्य  हासिल  करने  में
 उसने  ही  क्त  सकता  है  जितने  पहले  ।  हम  गरीबी,
 अज्ञानता  व  बीमारियों  के  खिलाफ  हथियार
 इसलिए  नहीं  डाल  सकते  कि  यह  लड़ाई  साशा
 से  भ्रध्चिक  भारी  पड़  रही  है,  हालाकि  हो  सकता

 है  ि  परिस्थिति  के  अनुरूप  हमे  भ्र पने  साधन
 बदलते  पड़े  vv

 wen  बढ़ी  की  चर्चा  करत  हुए  प्रागे  उन्होने  का  है

 “मुझे  इस  बात  का  बहुत  दुख  है  कि  इन  उपायों  के

 बावजूद  कीमत  लगातार  बढ़ती  जा  रही  है  lia

 इसके  साथ  ही  मती  महादेव  ने  झपने  बजट
 भाषण  में  यह  भी  स्वीकार  किया  है

 “t979  में  औसत  से  भैतिक  खरीफ  की  पैदावार

 होने  पर  भी  कीमत  मीचे  न  उतर  सकी  क्योकि
 पर्थ-व्यवस्था  में  कीमतों  में  वृद्धि  करने  वाली

 कुछ  दूसरी  शक्ति  सक्रिय रही  Y

 सभापति  महोदय,  मलनी  महोदय  के  भाषण  के  इस
 श  के  सिलसिले  में  में  उनसे  दो  मुद्दों  पर  स्पष्टीकरण

 चाहता  हू  उन्होंने  परिस्थिति  के  भ्रनुरुप  साधन  बदलने
 की  बात  कही  है।  मैं  उन  से  पूछना  चाहता  हू  कि  इसका
 क्या  तात्पर्य  है।  क्या  मैं  समझ  कि  मंत्री  महोदय  यह  मानते
 हैं  कि  भ्रग्नेजी  शासन  से  विशाल  में  मिला  वर्तमान  प्रशासन

 धत्  हमारा  समाजवादी  पद्धति  के  प्रतिरूप  नहीं  है  ?

 क्या वह  समझते  हैं  कि  इस  प्रशासनिक क्त्र  को

 बदलना  है?  यदि  ऐसा  हैं,  तो  जितनी  जल्दी

 शौर  दरअसल  वह  हैं---हो  उस  के  खिलाफ  बह  कठोर
 कार्यवाही  क्यों  नहीं  करते  हैं।  राज  साफ  देश  हमारे
 साथ  है।  ता  फिर  उन  शक्तियों  क ेखिलाफ  कार्यवाही
 करने  में  हिचक  किस  बात  की  है  ?

 प्राय  जानते  हैं  कि  जनता  ने  दो-तिहाई  बहुमत  हम
 लोगो  का  दिया  है,  जिन  का  नेतृत्व  भ्रीमतो
 इन्दिय  गाधी  कर  रही  हैं--इस  प्राशि  दौर  विश्वास
 के  साथ  वि  हम  ऐसे  समाज-द्रोही  तत्वों  के खिलाफ
 निर्भीक  हा  कर  कड़े  से  कडा  कौर  ठोस  कदम
 उठा  सकेंगे  ।  लक्की  जिस  जनता  ने  हमें  इतने  बहुमत
 से  जिताया  है,  आज  उसे  छेद  कौर  दुख  है  वि  उसने  जिल
 आशा  से  हम  को  इतनी  शक्ति  दी,  बह  पूरी  नहीं  हो
 रही  है।

 सभापति  महोदय  मानसिक सदस्य  जानते  है  कि
 राज  वित्त  बल्ली  को  स  अहम  का  जवाब  देगा  है  धौर

 कभी  सात  प्रौढ़  सदस्य  बोलना  चाहते  है।  प्यार  हम
 समय  का  स्त्रियोचित  बटवारा नही  करेगे,  ता  सान तीस
 सदस्या  का  ही  अ्सुतिधा  होगी  ।  मै  चाहता  ¢  कि  सब
 सदस्यों  को  थोड़ा-घोड़ा  समय  मिल  जाये  ।  इसलिए
 माननीय  सदस्यों  से  मेरा  अनुरोध  है  कि  वे  सहयोग  दें

 और  थे  पांच  मिनट  से  ज्यादा न  ले  ny

 श्री  चिरंजीव  का  सभापति  महोदय,  में  कुछ  पार्ट्स
 रखना  चाहता  हू  1

 सभापति  |... ब  मानती  सदस्य  सब  ठीक  आते

 कह  रहे  हैं,  समेकित  मैं  दूसरे  सदस्यों  को  भी  मौका  देगा

 चाहता  हू

 थी  चिरंजीत  चा  मैं  जल्दी  समाप्त  कर  r  गा
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 साज  हारे  देश  में  लाखों  शिक्षित  तथा  भ्रद्धंशिक्षित
 बेकार  हमारे  लिए  एक  समस्या  बने  हुए  हैं।  लेकिन  उन
 का  सवाल  तो  अलग  रहा,  तु  यह  कि  सरकारी  सेवा

 में  नियुक्त  लोग  राज  हमारे  लिए  सब  से  बड़ी  समस्या

 बन  गये हैं।  देश  की  वर्तमान संकट  पूर्ण  स्थिति  तथा
 भाम  लोगों  की  करदाताओं  की  दयनीय  परिस्थिति  पर

 रहम  किय  बार  प्रिये-दिन  वे  लोग  हड़ताल  करते  है  भोर

 इस  तरह  हमारी  उत्पादन  क्षमता  को  बर्बाद  करते  है,
 उत्पादन में  विचित्र  डालते  है  कौर  हमे  परेशानी  में
 हालतें  हैं।  बेचारों  की  समस्या  अलग  है,  लेकिन
 सरकारी  सेवा  में  नियुक्त  लोगों  को  प्रौर  ज्यादा

 चाहिए  ।  उन  की  बराबर  पहुं  शिकायत  रहती  है  कि

 चुंकि  प्रदान  और  दूसरी  वस्तु  को  मूल्य-बुद्धि  हो  रही
 है  इसलिए  उनके  वेतन  बढ़ाये  जाये  t

 श्राप  जानते  हैं  कि  देश  के  महात्मा  मनोरी,  सत  बिनोवा
 जी  ने  सरकार  से  कई  बार  प्रा ग्रह  किया  है  कि  सरकार
 किसानों  से  जा  नगद  रूप  में  लगान  वसूल  करतो  है,
 उस  के  स्थान  पर  बह  उचित  लाभप्रद  कीमत  दर  पर
 किसानो  भूमि  वालों  से  अनाज  ही  खान  के  रूप  में

 बमुह  करे,  चौर  वेतन-भोगी  कर्मचारियों  को  वेतन  का
 एक  भाग  अनाज  के  रुप  में  दे।  ऐसा  करने  से  उन
 लोगों  को  भी  राहत  मिलेगी  कौर  हमारा  प्रशासन
 भी  ठोक  ढंग  से  चलेगा  |

 राष्ट्रपिता  महात्मा  साथी  बराबर  सत्ता  और  भारिक
 व्यवस्था  के  विकेन्द्रीकरण  के  बारे  में  कहते  रहे  ।  ग्राम
 पंचायतों  का  गठन  सत्ता  के  विकेन्द्रीकरण  की  दृष्टि  से

 हो  किया  गया  है।  लेकिन  बाप  जानते  है  कि  जाम  पंचायतों
 के  पास  ने  कोई  ताकत  है  और  ते  कोई  साधन  है  वे

 केवल  नाम  की  प्राम  पंचायत  है।  इस  लिए मे  चाहता हूं
 कि  सरकार  प्राम  पंचायतों  को  ऐसी  शक्ति  श्र  ऐसे
 साधन दे  जिससे  दे  सुविधापूर्वक काम  कर  सकें।

 पिछड़े  क्षेत्रों  की  स्थिति  के  बारे  में  श्राप  को  विशेष
 दिलचस्पी  रहती  है।  पिछड़े  क्षेत्रों  क विकास  की  तरफ
 ज्यादा  से  ज्यादा  ध्यान  दिया  जाता  जाहिए।  विरोधी
 पक्ष  के  सदस्य  कहते  हैं  कि  देश  में  कहीं  कुछ  नहीं  हा  है,

 कोई  विकास  नहीं  दमा  है।  ऐसी  बात  नही  है  t  te  में

 बहुत  बड़ा  काम  हुआ  है  बहुत  विकास-कार्य  हुए  हैं  1
 लेकिन  एक  बात  स्पष्ट  है  कि  केवल  विकसित  क्षेत्रों  का
 ही  है  विकास  हुआ  है--जो  अमीर  है  थे  ज्यादा

 अमीर  हो  गये  हैं  कौर  करीब  सोच  गरीब  रह  गये  हैं।  इस
 लिए  शरीय  सबके  के  लोगो  को  ऊपर  उठाने  के  लिए
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 जया वा  ब्यान  देने  की  आवश्यकता &  राष्ट्रपिता  महात्मा
 गाँधी  ने  कहा  था;  ह... द  टु  दि  लास्ट--सब  से  प्रस्ताव
 ब्यक्ति  सब  से  पहले  जो  सबसे  पिछड़ा  सभा  प्राप्ति

 है  जिस  को  हालत  सब  से  दिनभर  है,  भाज  सरकार  को
 सब  से  फलेक्स  की  स्थिति  में  सुधार  की  व्यवस्था  करनी

 चाहिए  तभी  देश  का  सम्यक्  विकास  हो  सकेगा  ।
 इन  शब्दों  के साथ  में  बजट  का  समर्थन  करता  हू  कौर

 श्राप  को  धन्यवाद  देता  ह।
 भी  ताप  लिए  नेगी  (गढ़वाल)  :  सभापति

 महोदय,  में  यह  बजट  पेज  करने  के  लिए  मंत्री
 महोदय  को  बधाई  देता  चाहता  हूं  लेकिन  में  इस
 बजट  की  समाजवादी  बजट  कहने  के  लिए  तैयार  नहीं
 है  t  श्रीमती  इन्दिरा  गांधी  ने  समाजवाद  के  जिस  लक्ष्य
 को  जनता  के  सामने  रखा  था  और  जिस  के  बारे  में
 धोषणा ये  की  थी  यह  बजट  उस के  अनुरूप  नहीं  बना  है।

 में  एक  ऐसे  पिछड़े  हुए  क्षेत्र  से  पाया  हु  जिस ने  इस
 देश की  भरत  जैना नर्व  पौर  तेजस्वी  महापुरुष  दिया।
 में  शकुन्तला-पुत्र  भरत  की  जन्मभूमि  से  कराया  हूं  j लेकिन
 राज  क्षेत्र  की  क्या  दशा  है  ?  जिस  भरत  के  नाम
 पर  इस  देश  का  नाम  भारतवर्ष  पड़ा  हो,  उस  भरत  की

 भूमि  के  विकास  के  लिए  उस  के  उत्थान  के  लिए  कोई
 ध्यान  न  दिया  जाय  यह  ग्रसित  खेद  की  बात  हैं।

 अभी  विदेशी  मुद्रा  को  कमी  की  रट  लगा  रहे
 थे  और  सभी  लोग  उस  के  लिए कह  रहे  श्रे।  लेकिन
 मैं  आपसे  निवेदन  करना  चाहता  हु  कि  अगर  आप
 हमारे  इन  पहाड़ो!  का  अन्वेषण  करे  पौर  उस  तरफ
 देखे  तो  वहां  एक  से  एक  सुरम्य  स्थान  मौजूद
 हैं।  बहा  फूलों  की  चाटी  ऐसी  है  जिस  में  हजारों
 किस्म  के-  फूल  खिले  हुए  हैं  ओर  झगर  वहा  माता-
 यात  के  साधन  सुलभ  कर  दिये  जायें  तो  मैं  झा
 को  यकीन  दिलाता  हूं  वहा  पर  सैकड़ों  विदेशी
 यात्री  हर  साल  भाएंगे  |  इस  के  अलावा  बहो  पर
 दूधा टोली  एक  ऐसा  स्थान  हैँ  जो  200  किलोमीटर
 पर  फैला  हुआ  है  जोर  समुद्र  की  सतह  से  साढ़े
 चार  हज़ार  फूट  की  ऊंचाई  से  लेकर  9  हजार  फुट
 तक  की  ऊंचाई  उस  की  बगल  में  है।  श्राप  फ  पर
 खेलने  के  लिए  स्विट्जरलैंड  जाते  हैं  या  काश्मीर
 जाते  हैं  बाप  को  कई  मील  बल  कर  बर्फ
 पर  खेलने  के  लिए  जाना  पड़ेंगी।  लेकिन  महा  शाप
 को  उस  की  बगल  में  ही  ऐसा  दृश्य  सदर  धाएगा

 कि  घोष  बर्फ  पर  खेलने  के  लिए  भी  यहां  जा  बकते हू। है;
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 [जी  प्रताप  सिंह  मचेगी
 इस  के  श्रीलंका  जब  बहा  पर  झम्रेजों  कां  राज्य

 था  तो  1920-21  से  उन्हें  यह  ख़तरा'  भा  कि
 सीमित  की  झोर  से  कोई  दुश्मन  हमारे  अपर  हमला

 म  कर  दे,  सो  तब  ्होंने उस बस  समय  रेलवे  लाइन
 के  लिए  वहा  सर्वेक्षण  कराया  कौर  कर्ण-प्रसाद  तक
 खुफिया  वगैरह  बिछायी  गई।  लेकिन  मुझे  बड़े  दुख
 के  साथ  राज  कहना  पहला  है  कि  जिस  मंडल  से
 मैं  धाता  हू  उसे  गढ़वाल  महले  के  थार  जिता
 में  केवल'  भाषा  किलोमीटर  रेल  की  लाइन  है  जब
 कि  बद्रीनाथ,  केदारनाथ,  गंगोत्री,  जमनोत्री  शादी
 स्थानों  को  लाखो  यात्री  प्रति  वर्ष  जाने  हैं  कौर  रुपये

 को  कोई  घाटा  उस  मे  नहीं  पड  मरता  है,  अगर  वहां
 रेलवे  लाइम  बना  दी  जाए।  मुझे तो  यह  भी  कहने

 के  लिए  विवश  होना  पड़ता  है  कि  प्रगर  बहा लोग
 के  भाने-जाने  के  साधनों  की  सुविधा  हो  गाए  ता
 और  बहुत  से  लोग  वहा  जाएगे।  फ्लो  की  घाटी
 जिस  में  पूवे  जन्म  में  गुरू  गोविन्द  सिंह  ते  समस्या'
 की  थी,  वह  हेमकुइ  उसी  इलाके  से  है।

 सब  से  बड़ी  बात  तो  यह  है  कि  झगर  हमारे

 दिलो (के  इन्दर  भारत  को  रक्षा  का  इयाल  है  ता
 क्यों  कि  जीन  से  भाप  के  सबंध  कोई  अच्छे  नहीं

 हैं,  चीन  प्रापक  ऊपर  मारा  रहा  है  और  वहां
 उस  इलाके  मे  बिल्कुल  हम  तिब्बत  से  मिले

 हुए  है  जहा  ोन  का  प्रशासन  है,  वहा  बारा होती,
 नीति,  माता,  ज्वारहाद  वगैरह  बड़े-बड़े  दरें  है

 जहा  से  कभी  भी  दुश्मन  हमला  कर  सकता  है।
 इसलिए  मैं  चाहूंगा  कि  हत  स्थानों  की  तरक्की

 के  लिए,  इनके  विकास  के  लिए  कदम  उठाए  जाये।
 इसके  विकास  के  लिए  कदम  नहीं  उठाये  जाने

 मैं  भ्रापको  यकीन  दिलाता  चाहता  हैँ  कि  हम  लोगों

 कसम  का  प्याला  लबरेज़  हो  चुका  है।  हम  इसलिए
 की  अलग  राज्य  की  साग  बरते  हे  कि  हमारे
 साथ  न्याय  नहीं  होता  हैं। में  एक  उदाहरण  देना

 चाहता  है  कि  अभी  राज्य  सभा  के  चुनाव  हुए

 हमारे  बराबर  क्षेत्रफल  का  हिमाचल  देश  है  d

 उस  को  क्षेत्रफल  55  हजार  बगे-किम्नोमीटदर  शौर

 हमारा  द  हुजूर  वर्ण  किलोमीटर  है  T  34

 लाख  उन  की  आबादी  है  और  हमारी  38  ताज
 आजादी  है।  लेकिन]  हमको  एक  भी  प्रतिनिधि  राज्य

 सभा  में  राज  लक  नहीं  मिला  जबकि  हिमाचल
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 प्रदेश  के  शीत  सदस्य  हैं।  क्योंकि  हमारे  बहा  सत्तर
 प्रदेश  की  विधान  सभा  में  केवल  is  आदमी  हैँ।
 ब  की  साल  दी  कम  कर  दिए  गएँ,  पहले  22  थे।
 ह... 6  9  ही  रह  गातो  acs  की  विमान  में
 Lo  आदमी'  किस  तरह  से  भ्र पना  प्रतिनिधि  भेज  सकते

 हैं  ?  महू  हमारे  साथ  अन्याय हैं  परिसीमन  नगरे
 किया  जाता  हैं  तो  उस  म ेक्षेत्रफल  भी  देखना  चाहिए।
 बाप'  को  ताज्जुब  होगा  मह  जान कर

 कि  हमारे
 गढ़वाल  मिल  से  कक  क्षेत्न  के  झज्जर  38  सौ
 मर्ग  किलोमीटर  का  सफर  करता  पड़ता  है  जब  कि
 उत्तर  प्रदेश  के  मैदानी  भागों  में  केवल  5  सौ
 वर्ग  किलोमीटर  का  सफर  करना  पड़ता  है।  भाप
 समझ  सकते  हैं  हमारे  साथ  क्या  बीत  रही  होगी।
 हमारे  यहा  पर  सबके  नहीं  हैं,  यातायात  के  साधन
 नहीं  हैं।  हमारी  मालाएँ  और  बहने  तीस  तीन
 भील  की  उतराई  से  सीखे  जाती  हैं  नदियों  से  पानी
 भरकर  लाती  हैं  t  यह  हालत  हमारी  है इस  हालत
 को  हम  कब  तक  ब्दाण्ति  करेगे रै  कैसे  बर्दाश्त
 करेगे  ?  जनता  वंचित  है  दुखी  है।  झ्र गर  यह  होता
 कि  हमारे  यहां  पानी  ने  होता  तो  कोई  बात  थी  |
 गया  कौर  जमुना  जहां  बहती  हो,  जहा  रामगंगा
 हो,  प्रलकतन्दा  शौर  भागीरथी  हो  बहा  पाती  ते
 मिले,  यह  कितने  प्राचार्य  की  बात  है।  यह  वेवल
 इसलिए  कि  उस  के  जल  का  उपयोग  वहां  नहीं
 हो  पाता  ।

 मैं  उस  क्षेत्र  का  रहते  वाला  हू  जिस  क्षेत्र  ने
 आज  तक  हमेशा  दंशभक्ति में  झपने  भाषाओं  जागे
 रखा  है।  श्राप  को  याद  होगा  पेशावर  काह
 का  हीरा  इसी  गढ़वाल  वा  पैदा  हुआ  वीर  चन्द्र
 सिह  गढ़वाली  है  जिसने  निहत्थे  पानी  पर  गोली
 चलान  से  साफ-माफ  दकार  बर  विया.  था  ।
 उसके  नतीजे  के  तौर  पर  उसे  काले  पानी  की  सजा
 भागना  पड़ी  थी।  जा  28  हजार  भ्रामक  आजाद
 रवि  फौज  में  सारे  देश  के  सैनिक  थे,  उस  में  से
 3  हजार  हमारे  ही  पर्वतीय  जिलों  के  थे  ।  प्राय

 समझ  कले  हैं  56  कराह  की  आबादी  के  मुकाबिले
 में  हमारी  38  लाख  की  आवादी  है  प्रौर  हम  3
 हज़ार  के  लगभग  सैनिक  आजादी  की  जग  में
 भ्रापको  देते  है।  तो  तरह  हमारे  सरदार  देशभक्ति  की
 भावना  ही  तो  होगी  कि  हम'  देश  के  लिए  क़ुर्बानी
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 करमा  जानते  हैं,  हम  देश  की  रक्षा  के  लिए  भागे
 बढ़ना  चाहते  हैं।

 मैं  ज्यादा  न  कहते  हुए  केवल  यह  निवेदन  करना

 चाहूंगा  बिस  मती  की  से  कि  वह  हमारे  इस
 क्षेत्र  के  विरासत  की  पोर  ध्यान  दे,  जहा  प्रकार
 जल  सम्पदा,  अपार  तिल  मस्वदा  प्रौढ़  सीमेट
 के  पहाड़  के  पहाड़  मौजूद  हैं।  लेकिन  हम  सीमेंट
 के  लिए  तरस  रहे  है,  हम  को  सीमेंट
 नहीं  मिलता  है हमारे  यहा  कोई  उद्योग  का
 साधन  नहीं  है  उस  वे  लिए  1  इसी  प्रकार  से  जल-
 संपदा  है,  उस  का  कोई  इस्तेमाल  वहा  नहीं  हो  पाता  1
 जिऩ्होने  रामायण  पढ़ी  होगी  उत  को  मालूम  होगा
 ि  जब  लक्ष्मण  को  शक्ति  लगी  थी  तो  संजीवनी

 बूटी  द्रोण  पर्वत  से  ही  लाई  गई  थी  |  उसी  द्राण
 पवन  मे  हम  निवासी  है।  बह  हमारे  ही  क्षेत्र  में
 है।  वहाँ  हम  जड़ी  बूटियों  का  झनुसधान  करें  तो
 हम  को  मालूम  होगा  ि  चरक  ऋषि  ने  ब्रेक  के
 हाड  में  भ्र पता  आश्रम  बनाया  था  जहां  राज  भी
 पुराने  ज़माने  की  जड़ी  बिटिया  मिलती  हैं।  मैं  झप
 के  प्रस्ताव  का  समर्थन  करते  हुए  यह  निवेदन
 बरू गा  कि  मेरे  इन  सुझावों  पर  ध्यान  दिया  जाय।

 5  hrs,

 SARDAR  SWARAN  SINGH  SOKHI
 (Jamshedpur)  Mr  Chauman,  Sir,  9  have
 few  very  important  suggestions  to  make
 My  first  suggestion  ay  that  our  country’s
 trade  pattern  should  be  made  more  liberal
 with  the  foreign  countries  consideiing  the
 economic  problems  of  the  country  Due  to
 increase  in  oil  prices  in  the  world  Gov-
 ernment  should  cooperate  with  the  consu-
 mers  and  producers  countries  and  should
 seek  to  establish  permanent  arrangements.
 Government  should  ensure  full  production
 in  indystries,  railways  and  agricoltare.
 Highest  priority  should  be  given  to  over-
 come  the  economic  difficulties  created  by
 the  rise  in  prices.  Immediate  steps  should
 be  taken  to  establish  fair  prices  for  cer-
 tain  key  goods  and  subsidies  should  be
 given  to  restrain  the  price  rise  and  infla-
 tion  caused  as  a  result.  Government  should
 take  steps  to  punish  the  hoarders  and  black-*
 marketeers  and  profiteers.  Goods  should
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 be  labelled  with  the  price  at  which  they
 are  to  be  sold;  they  should  provide  for  the
 umit  pricing  by  legislation.

 The  Ministers  and  Government  officials
 should  work  for  a  greater  measure  of
 eocial  justice  and  for  a  better  method  of
 meeting  the  needs  of  the  disabled  at  this
 difficult  time.

 Priorities  should  be  given  for  improving
 facilities  to  children,  particularly,  for  handi-
 capped  children  Priorities  should  be  given
 for  provision  of  employment  for  unsmplicy-
 ed  youth.  Prices  of  all  commodities  should
 be  brought  down  so  as  to  avoid  revolution
 in  the  country.

 Also  priorities  should  be  given  for  im-
 proving  the  facilities  to  children,  particular-
 ly,  to  the  handicapped  children.  Govein-
 ment  should  provide  transport  facilities
 for  the  public  throughout  the  country.

 Provisions  of  financial  assistance  to  poli-
 tical  parties  to  avoid  corruption  in  elections
 should  be  made  which  would  enable  them
 to  fulfil  their  parliamentary  functions  effec-
 tively  Voting  age  should  be  reduced  to  8
 years  Both  the  Lok  Sabha  and  the  Assem-
 bly  elections  should  be  held  simultancous-
 ly  throughout  the  country  This  may  result
 in  the  savings  of  crores  of  rupees  for
 spending  in  the  country’s  Pian  Either
 we  should  advance  the  Assembly  elections
 or  we  should  extend  the  time  of  Lok  Sabha.
 Measures  thould  be  introduced  to  make
 further  reforms  in  the  law  and  improve-
 ment  in  administration  of  justice.

 Banks  having  fixed  deposit  of  Rs.  50
 crores  and  above  should  be  nationalised  im-
 mediately  in  the  national  interest.  My
 friends  have  spoken  about  the  welfare  of
 scheduled  castes  and  scheduled  tribes.  I
 say  that  the  vishwakarmas  having  a  popu-
 lation  of  five  to  six  crores  in  the  country
 should  not  be  neglected  and  priority  should
 be  given  to  them  in  the  matter  of  employ-
 ment  by  providing  for  reservation  of  a
 certain  percentage.  There  should  be  no
 excise  duty  imposed  on  small-scale  aerated
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 drink  manufacturers.  They  should  be  ex-
 empted  from  the  excise  duty  and  they  should
 be  encouraged  to  produce  more  and  more
 of  healthy  drinks.

 Excise  duty  on  foreign  whisky,  brandy
 and  gin  should  be  increased  from  80%
 to  100%  to  compensate  the  relief  given
 to  small-scale  drink  manufacturers,  This
 suggestion  should  be  taken  into  considera-
 tion.

 The  prices  of  foodgrains  paid  to  farmers
 for  procurement  should  be  at  par  with  the
 imported  foodgrains  so  as  to  boost  the
 production  Income-taxr  rehef  upto
 Rs,  6,000/-  is  quite  reasonable  and  J  agree
 with  that.  But  the  increase  in  postcards  is
 quite  unreasonable  as  that  is  the  only
 media  of  communication  of  the  poorer
 classes  of  the  society.

 Increase  in  population  should  be  chech-
 ed.  I  now  come  to  a  very  important  point
 When  Spain  could  ask  for  increased  prices
 for  the  ships,  due  to  escalation  of  prices,
 I  think  it  is  proper  that  the  Government  of
 India  should  also  ask  Yugoslav  Govern-
 ment  to  increase  the  prices  of  the  wagons
 to  be  supplied  by  India  or  they  should
 terminate  the  contract  and  thereby  save
 Rs.  27  crores.  The  Finance  Minister  should
 look  into  the  matter  very  seriously.

 The  Opposition  parties  instead  of  provo-
 cation  should  extend  co-operation  to  the
 Government  in  checking  baodhs,  strikes

 etc,  in  the  national  interest.

 Demonetisation  would  not  help  at  this
 stage,  but  rather  it  would  bring  in  mwre
 complications.  Therefore,  I  am  against  it.

 Inter-caste  marriages  should  be  encour-
 aged  rather  than  that  things  like  what
 happened  in  Panjab  should  take  place,
 namely  that  8  person  should  be  dismissed
 or  should  be  discharged  ftom  service;  and
 all  the  private  and  public  institutions  should
 be  warned  in  this  regard

 MR.  CHAIRMAN  :  How  does  he  cor-  ५
 relate  taxation  with  that?
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 SARDAR  SWARAN  SINGH  SOKHI:
 [  em  mentioning  only  the  points.  If  you
 give  me  more  time,  I  shalf  be  able  to  efa-
 borate  them.

 SHRI  MADHU  LIMAYE  (Banka)  :
 During  the  budget  discussion,  the  sky  is
 the  limit.

 SARDAR  SWARAN  SINGH  SOKHI:
 Now,  I  come  to  planning.  We  should  have
 two-year  plang  instead  of  five-year  plans
 for  expeditious  execution  of  projects  aod
 because  of  the  price  rise  every  year,  Natural
 calamities  should  not  always  be  blamed
 for  failare  to  reach  the  target  due  to  the
 inefficiency  of  the  administrative  machinery.

 The  Third  Pay  Commission’s  :ecommen-
 dations  should  be  implemented  without
 further  delay,  and  their  recommenaations
 in  regard  to  the  class  I  officers  also  should
 be  implemented.

 As  regards  coal,  the  country  has  abun-
 dant  coal  lying  at  the  pitheads,  but  trans-
 port  is  the  main  problem.  Immediate  atten-
 tion  should  be  paid  to  this  matter.

 No  country  should  be  allowed  to  have
 any  base  in  the  Indian  Ocean,  in  the  in-
 terests  of  peace  in  the  sub-continent  Our
 country  should  not  lag  behind  in  acquiring
 the  latest  war  planes  and  nuclear  weapons
 from  whatever  sources  possible  to  defend
 ourselves  in  case  of  war  with  our  neigh-
 bours

 ‘With  these  words,  I  support  the  budget.

 भी  परिपूर्तानाद  पैम्यूलो  (टिहरी गढ़ बाल)
 प्रजापति  जी,  याज  ऐसे  समम  में  जब  कि  देश

 बहुत  बड़े  प्राथमिक  सकट  से  गुजर  रहा  हो,  वित्त
 ६... अ  जी  ने  जो  संतुलित  बजट  पेश  किया  है,  उस
 के  लिये  थे  बधाई  के  पाव  हैं।इस  के  आजाद
 कि  हमारे
 कार  से
 ह द  पिछड़े  दुहाई  देकर  कहां  है  कि  गरीबों
 पर  टैक्स  लगा  है,  मैं  समझता  हू  कि  उन्होंने  इस
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 1  में  व्यथा  नहीं  किया  हमें  पूछता  चाहता
 कुलपति  मंत्री  जी  ने  ‘  रेफ्रिजरेटर,  (भ्रम-कंटीशम्जं,
 हेलिबिकन  बेट्स  जैसी  बस्तियों  पर  जो  कर  लगाया

 है,  क्या  इन बम्तुझों  का  इस्तेमाल  कमजोर  वर्ग  करता
 है  ?  भ्र भी कल  ही  विश  मंत्री  जी  ने  राज्य  सभा  में
 दोहरी-मूल्य-नीति  का  उल्लेख  किया  ।  यह  निश्चित

 है  कि  इस  से  हमारी  झा मद सी  शौर  भ्र धिक  होगी
 शोरो  एफलएन्ट  सैक्शन  धार  सोसायटी  है,
 उस  मे  प्लोर  भ्रमित  पैमा  इन  के  लिये  प्राप्त  कर
 सकेंगे  t

 मैं  यह  लि वे दत  करता  चाहेगा  कि  कम  प्राय  बाते
 लोगों  के  लिये  जो  भाप  ने  6  हज़ार  ये  व्यक्ति-
 गत  प्राय  तक  छूट  दो  है,  यह  अपर्याप्त  है,  इस

 को  यदि  श्राप  io  हजार  कर  दे  तो  में  समझता
 हू ंकि  राज  के  महंगाई  के  दामाने  मे  यह  उचित
 ही  होगा  t  पास्ट  कीड़ों  पर,  जिसे  धाम  तौर  से
 हिन्दुस्तान  का  गरीब  प्राप्ति  इस्तेमाल  करता  है,
 जो  5  पैसे  की  वृद्धि  को  है,  इसका  अवश्य  ममाप्त
 किया  जाना  चाहिये,  भले  हो  हमारी  राय  मे  इससे

 कुछ  घाटा  हो।  इसकी  पूति  के  लिए  यप  शराब  शौर
 पर  श्र  देशम  लगा  कीजिए,  मनोरभन  कौर  रामोद-
 प्रमोद  के  साधनों  पर  टैक्स  लगा  दीजिए,  कितु
 इस  प्रकार  सी  निजी  पर  टैक्स  लगाना  उचित
 नहीं  होगा  ny

 सभापति  जी,  हमारी  इस  महंगाई  भर  भूखंडों
 का  बहुत  बड़ा  कारण  यह  है  कि  देश  की  परिवादी
 बहुत  बढ़ती  जा  रही  है।  प्रतिवर्ष  2  2  प्रतिशत
 आबादी  बढ़  रही  है।  जिसके  कारण  हमे  करो
 20  लाख  टन  भ्र ति रिक्त  गल्‍ला  हर  साल  उन  के
 लिए  बढ़ाना  पड़ता  है इस लिये  मैं  समझता  हू  कि
 आबादी  की  रोक-धाम  के  लिये हमे  विशेष  प्रयास
 करने  की  आवश्यकता  है।

 काले  धन  का  यहाँ पर  बहुत  उल्लेख  किया  गया
 है।  अनुमान  ह ैकि  7  हजार  करोड  रुपए  से  लेकर

 L0  हजार  करोड़  रुपए  सके  का  काला  धन  हमारे

 देश  में  इस  समय  चल  रहा  है।यह  बात,  जैसा
 कि  बांच  कमेटी  की  रिपोर्ट  में  भी  कहा  गया  है
 हमारी  अर्थ-व्यवस्था  समानान्तर  स्थिति  पर

 पहुंच  गई  है।  मैं  समझता  हूं  अगर  काला  धन
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 इस्तेमाल  करने  बालों  को  अवसर  दिया  जायें  तो
 हमारे  पब्लिक  सेक्टर  में  जो  i05  प्रोजेक्ट्स  हैं
 जिनमें  5052  करोड़  रुपया  लगा  सभा  है;  उस
 L05  प्रतीक  सेक्टर  प्रोजेक्ट्स  को  वे  लोग दो  बार
 खरीदकर  बेच  सकते  हैं  इस  काने  धन  की  दौलत।
 इस  बात  संभाल  भूटान  लगा  सकते  हैं  कि  यह
 काला  धन  कितना  महत्वपूर्ण  योगदान  हमारे
 वेश  में  कर  रहा  है।  इसलिए  मैं  समझता  हू  इसकी
 राक-पयाम  बहुत  ही  आ्रावश्यक  है  ।

 मेरी  राम  में  डीमनिटाइलशन  या  रीवैल्यूएशन
 से  इसका।  कोई  हल  निकलने  वाला  नहीं  है।
 इम  संबध  में  मैं  एक  सुझाव  मलनी  सखी  को  देना
 खाना  हु  और  वह  यह  हैं  कि  बाप  3  महीने  बंद,
 चार  महीने  बाद  एक  तिथि  निश्चित  कर  से  और
 उस  तिथि  तक  सरकार  नये  डि नाभि नेशन  के  नोट
 छाप  दें  तथा  यह  घोषणा  कर  दे  कि  अमुक  तिथि
 तक  जिनके  पाम  जो  रुपया  है  उसको  उस  रपए
 से  परिवर्तित  कर  ले।  इस  प्रकार  सारा  पैसा  बाहर
 निकल  करायेगा  कौर  मैं  समझता  हू  इससे  मात्रा-
 स्फीति  तत्काल  रुक  जायेगी

 दूसर े-  जैसा  भ्र भी  टाल  में  देश  30  प्रमुख
 अर्थशास्त्रियों  ने  प्रधान  मढ़ी  जो  को  एक  प्रतिवेदन

 प्रस्तुत  किया  जिसमे  उन्होंने  वहा  कि  जो  इस  समय

 बर्थ-व्यवस्था  हमारे  देश  में  ?  उसको  ठीक  करने  के

 लिए  विमान  किसी  वा  आशिक  रूप  से  डी साने-

 टाई बे शन  किया  जायें  और  हमा  डोमानेटाईजेशन  करमे

 के  लिए  उन्होने  एक  उपाय  भी  सुझाया  है  फि  जिसके
 वास  i  हजार  रुपया  है  वह  उसमे  में  700  रुपए
 अपने  पान  रखने  शौर  बाकी  300  रुपए  के  वह

 लबो  प्रगति  के  नेशनल  सेविका  सर्टिफिकेट  या  दूसरे
 रूप  से  परिवर्तित  करले  |  इसके  लिए  भी  श्राप

 एक  निश्चित  तिथि  रख  सकते  हैं इसके  साथ-माथ

 कुछ  भौर  सुझाव  उन  विशेषज्ञों  ने  प्रधान  मत्ती

 जी  को  दिए  हैं  जिनमे  एक  प्रधान  मती  के  कार्यालय

 से  संबंध  इकोनामिक  कमेटी  की  बात  भी  है  यदि

 उन  पर  कारगर  उपाय  किए  गए  तो  इन्सुलेशन की
 जो  प्रवृत्ति  है;  उसमें  बहुत  कुछ  रुकावट  हो  सकता

 है  1
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 [जी  परिपृर्णाकिद  बचूली]
 डिफेंस  पर  जो  दो  हजार  करोड़  रुपए  का  हमारा

 सभा  है  बहू  मैं  समझता  ह  ने  केवल  उपयुक्त
 है  बल्कि  यदि  आवश्यकता  पड़े तो  उसमें  बुद्धि  करने
 की  भी  जरूरत  हो  सकती  है  क्योंकि  देश  की

 सुरक्षा  हमारे  जीवन  से  भी  भ्रंधिक  महत्वपूर्ण  बाते
 है  |  यदि  देश  ही  नहीं  रहेगा  तो  फिर  हम  कहाँ
 रहेंगे,  हमारी  जाने  वाली  पीढ़ियां  कहा  रहेंगी  ?

 इसलिए  रक्षा  कै  लिए  जो  प्राविधान  किया  गया  है
 बह  स्वधा  उपयुक्त  है।

 इसके  पश्चात्  मेरी  राय  में  दूसरा  सर्वोच्च
 स्थान  कृषि  को  मिलना  चाहिए  1  तीसरे  स्थान  पर
 मैं  समझता  हू  पेट्रोलियम  की  खोज  धौर  उसका
 उत्पादन  वार-फिटिंग  पर  हाथ  में  लेगा  चाहिए
 तभी  हम  अपने  देश  को  आत्मनिर्भर  बना  सकते
 है  मु  दों  बार  मिनट  और  चाहिए  t

 मैं  निवेदन  थरना  चाहता  हू,  झपने  दक्षिणपंथी
 दोस्तो  से  नही  पीलू  मोदी  साहब  यहा  पर  है,
 बाकी  बबल  गए जा  हमारे  प्रगतिशील  विचार!  के
 दोस्त  हैं  उनसे  मैं  निवेदन  करना  चाहता  हृ  कि
 वे  कोई  ऐसा  फार्मूला  इवात्य  करें  ताकि  एम्प्लायर
 एम्प्लाईज  के  संबंध  इस  प्रचार  के  हो  सके  जिससे
 पाच  साल  तक  हंहतालां  वी  रुकावट  कर  सर्वे ।
 मैं  झा कड़े  प्रस्तुत  कर  सकता  हक  रेलवे  ने  972
 -73  में  9  32  करोड  शपथ  का  रेवेन्यू  लास  हवा
 हड़तालों  के  कारण  ।  इसी  प्रकार  पब्लिक  सेक्टर  में
 जो  हमारे  पाथ  स्टील  प्लाट्स  चलते  हैं  उनमे
 भ्र केले  1973  में  293  854  करोड़  दिए  का  लुक-
 सात  हुआ  है हैवी  इजोतियरिंग  कार्पोरेशन,
 शी  में  पिछले  सीन  सालो  मे  48  46  बराह
 रुपए  का  नुकसान  हुमा  हैं।  श्राई०ढी०पी०एल०

 की  जो  तीन  यूनिट्स  है  उनमे  से  दो  यूनिक्स-
 एंटीबायटिक  प्रोजेक्ट,  ऋषिकेश  प्रौढ़  सर्जिकल

 ्र  मैचेस  प्लांट,  हैदराबाद-मे  97  2-73 मे  ala,  32
 लाख  रुपए  का  नुकसान  हुआ  है।  हड़तालों  के  कारण
 मल्लिक  सेक्टर  अन्हरदेकिस्क  में  1971,  1972
 शौर  i973  के  6  महीनों  में  60  लाल  धियाडी

 (मैंगबरेज)  का  नुकसान  उठाना  कडा  है।

 इंडियन  एयर  लाइस  की  हालत  तो  झोकों

 मालूम  है।अहां  पर  241073  और  210R78
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 के  बीच  में  270  शाखी  दप्  का  शुक साम  उठाना
 पड़ा  चहा  पर  लाक  झाउंद'  के  कारण  14442
 एम्पलाइज  को  जो  उसमें  काम  करते  थे  भ्र पना  वेतन
 ने  मिलने  के  कारण  209  साख  हए  का  सुक सात
 जवानी  पड़ा  |  ,

 इसी  प्रकार  से  सेंट्रल  गबर्मबैष्ट  एम्पलाइज  जो  हैं  उतकों
 ओ  प्रोबीर-टाइम  प्रेमचंद  दिया  गया  है  बहे  197071
 कौर  1992-738  बीच  में  i23.8:  करोड़  दिया
 गया  है।  तो  अनप्रोडक्टिब  जीजा  पर  जो  गर्म-
 मेट  का  र्ा  होता  है  उसपर  उसको  रोक  लगानी

 होगी  ।

 यहां  पर  हाउसिंग  मिनिस्ट्री  के  मंत्री  शास्ति
 जी  बैठे  हैं।  उनको  मालूम  है  कि  बिल्ली  में  मकानों

 को  कितनी  तभी  है।  बहुत  से  लोग  मकानों  की  सब-
 लेटिन  करते  हैं।  बहुत  से  एम्पलाइज  ऐसे  हैँ
 जोकि  झपने  पिता  के  मकान  में  रहते  हैं  जबकि

 वन मेंट  सं बिस  में  हैं  लेकिन  फिर  भी  वे  दिखाते

 वि  एमवीसी  शौर  जगह  रह  हे  हँ।  इस  प्रकार
 से  लाखो  रपए  का  नुकसान  हर  सरकार  मो  उठाता
 पह  रहा  है।  मुझे एक  दो  मिनट  और  चाहिए।

 हमारे  देश  में  १0  प्रतिशत  ब्यक्ति  ऐसे  हैं  जो
 पावर्टी  लाइन  से  भी  नीचे  अपना  जीवन  व्यतीत
 बरते  है।  इसमें  हमार  उत्तर  प्रदेश  का  जो  पहाड़ी
 इलाका  है  वह  गरीबी  वी  उस  रेखा  के  सबसे  नोच

 की  सीढ़ी  पर  है।  उस  के  विकास  के  लिए  वहा
 की  स्थानीय  परिस्थितियों  को  देखते  हुए  वहा  के
 साधनों  को  लेकर  विकास  करने  की  प्रा वश्य कता

 है।  वहां  पर  कैश  क्रिप्स  में  भालू  चौर  फल  तथा
 सब्जियां  होती  हैं  परन्तु  दुर्भाग्य  हैकि  वहाँ  का  सारा

 राजजैटीरियल,  वहां  की  सारी  फारेस्ट  हैल्थ,  सारी
 मिनरल  हेल्थ  मैदानों  मे  चलती  जाता  है  कलर  उसकी
 रोक-थाम  के  लिए  सरकार  ने  कोई  भी  उपाय

 नही  निकाला  है।  | इ  निवेदन  कहूंगा  कि  उनके  लिए

 कुछ  अवाय  किया  जाना  चाहिए।

 पन्त  में  मैं  एक  बात  भ्र ौर  निवेदन  करना  कहता
 हक  i96:  की  गणना  के  भावसार  3.75

 करोड़  भूमिहीन  मरदूर  हमारे  देश  1६  शौर  977
 में  उसकी  सहपा  बढ़कर  4,56  करोड़  हो  गईं।
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 जब  भूम्हीसन  मजदूरों की  1...  बढती  भा  रही
 है  तो  फिर  शाकिर  हमारी  प्लानिंग  ,  हमारी
 समाजवाद  की  बाते,  हमारी  प्रगतिशील  बातें,
 गरीबी  से  मीचे  के  तबके  कौर  ढाने  की  बाले
 कहाँ  जा  रही  है?  वह  दुर्भाग्य  की  बात  है  कि
 भूमिहीन  मजदूरों  की  समस्या  इस  प्रकार  बेतहाशा
 बढ़ती  जयनी  जा  रही  है।इस  सबंध में  मैं  केरल  की
 सरकार  को  मो  उन्होंने  हाल  में  केरल  एग्रीकल्चरल
 दिल  पाम  गिया  है,  उसके  लिए  बधाई  देना  चाहता  हू
 कोर  मैं  समझता  है  इसके  माध्यम  से  हे  बहा  पर

 भूमिहीन  मजदूरो  की  प्राणिक  स्थिति  सुधारने  की  दिशा
 में  एक  महत्वपूर्ण  कदम  उठा  सकेंगे।  मैं  समझता

 है  भारत  सरकार  भी  इस  प्रकार  का  कोई
 प्रविधान  करेगी  ताकि  सारे  देश  में  भूमिहीन  मह-

 दूरो  को  प्राथमिक  स्थिति  सुधर  सके  |

 इन  शब्दों  के  साथ  में  विल  मंत्री  महोदय  को
 बधाई  देता  हृ  कि  उन्होंने  इतना  सुंदर  बजट

 प्रस्तुत  शिया  |

 श्री  ललकार  (घाटमपुर)  सभापति  महोदय,
 में  आपका  घन्यवाद  देता  हू  कि  आपने  मुझे  बदलने
 का  समय  दिया।  मैं  यहा  पर  बिल  मग्  महोदय
 के  बजट  प्रस्तावों  का  समर्थन  करने  के  लिए  छड़ा

 सभा  हू  1,  मैं  समझता  ह्  उन्होंने  समय  के  हिसाब
 से  मुनासिब_  बजट  रखा  है।  इस  समय  ह. 6  में
 लीज।  का  प्रभाव  शौर  मिठाई  है।  आयकर  में

 $  हजार  पा  सालाना  आय  वी  छट  का  उन्होंने
 जो  ७  हजार  कपा कर दिया. कर  दिया  है  उसके  लिए  थे
 धन्यवाद  के  पात्र  हैं।

 इसके  साथ  साथ  मैं  सामान्य  प्रशासन  के  सबंध
 में  कुछ  कहना  चाहता  हू।  भ्रमजाल  भष्टाचार  का
 बोल  बाला  है।  पहले  नीचे  के  स्तर  पर  ही
 अध् टाचार  था  लेकिन  ब  बहू  भष्टाचार  ऊपर
 के  स्तर  पर  भी  पहुच  गया  है।  मुझे  तो  कभी  कभी
 ऐसी  आते  सामने  को  मिलती  है  जिनको  बुनकर
 मैं  समझता  हू  कि  सार्वजनिक  औवल  में  जो  लोग

 है  उनक।  सिर  नीचे  हो  जायेगा in

 चूंकि  इस  देश  के  70  फीसदी  भारती  लेती  पर
 निर्भर  करते  है  इसलिए  चेती  के  सबब  मे  भी  मैं

 ‘TSLSS}73—~9
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 $5  बातें  कहना  चाहता  ह्  खेती  के  लिए  जरुरी
 है  म्णठा  बीज,  अच्छी  खाद,  पानी  और  अच्छे
 शार  ।  मैं  सरकार  को  धन्यवाद  देता  हु  कि  उसने
 विमानों  को  अच्छे  बीज  दिए  झोर  अच्छे
 झ्रोज़ारो  की  व्यवस्था  को  लेकिन  मुझे  इस  बात  का

 दुख  है  कि  खेती  के  लिए  सिचाई  झोर  खाद  की

 समूचित  व्यवस्था  नहीं  हो  सको है।  इम  साल  मैंने
 देखा  कि  यूरिया  जिस  की  कीमत  3  २०  है  बाजार
 में  ब्लैक  मार्क टि यस  द्वारा  inn  7०  बोरी  के  हिसाब
 से  किसान  का  बेचा  मया  |  पिछले  माल  97273,
 मे  मृदा  पहा  और  उसकी  वज़ह  से  पानो  की  कसी

 हुई  लेकिन  हमले  उत्तर  प्रदेश  में  यह  देखा  कि
 पानी  की  कमी  के  बावजूद ,  बिजली  की  कमी  के

 बावजूद,  दिल  में  बिलों  ७  बजे  से  12,  1  बजे
 लक  लागा  को  दी  गई  लेकिन  इस  साल  किसान  को
 बिजली  नहीं  मिली।  लीन-तीन,  चार-बार  दिन  तक
 बिजली  नहों  प्राय  जिस  से  मेह,  की  खेती  की  बड़ी
 दयनोय  दशा  हो  गई  ।  इसलिये  लेती  की  पैदावार

 इस  साल  बहुत  गिरेगी।  क्योकि  इस  वर्ष  तुषार  भी
 पड़ा  उस  की  वजह  से  नुकसान  हुआ,  प्रकार  और
 चने  का  काफी  नुकसान  हुआ  शौर  दूसरे  पानी  ते
 मिलने  की  वजह  से  गेह,  बी  फसल  को,  जिस  में
 ७,  7  पानी  लगने  चाहिये,  दो  पानी  भी  मुश्किल

 मे  नहीं  मिल  पाये  t

 wr  बात  प्रोक्योरमेट  के  बारे  में  यह  कहना
 चाहता  हू  कि  जब  शाप  प्रोक्मोरमेंट  की  आत
 सोते  और  कहे  तो  प्राय  को  सोच  लेना  चाहिये
 कि  किसान का  खर्चा  कितना  बढ़  गया।  बाप  ने
 70२०  के  भाव  से  किसान  से  गेहू,  लिया  और
 राज  बाज़ार  मे  गेह,  i60  २०  प्रति  क्विंटल  बिक

 रहा  है इस  तरह  से  कामता  में  जो  फर्क  होता  है
 बहू  क्रि सात  को  तरक़्की  प्लोर  संतुलन  की  दृष्टि
 से  अच्छा  नहीं  है हस लिये  मैं  कहना  चाहता  हू
 है.  कि  किसान  को  उचित  मूल्य  मिलना  चाहिये।

 दूसरी  बात  पह  है  कि  चूकि  लेती  से  सबंध
 भोजन  का  है  उस  में  तथा  दूसरी  खाने  की  बुधो
 में  बहुत  मिलावट  हो  रही  है रोश  भंडारों  में
 भें  निकलता  है,  लेकिन  लगता  है  सरकार  उन  को
 नही  पढ़ती  है  शौर  रोकते  का  कोई  समुचित  अब
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 नहीं  करती है।  सरकार  के  मो  मार्केटिंग  इंस्पेश्टर्स
 हैं  मैं  ते  पनी  बालों  से  देखा  कि  जब  वह  बनिये
 की  दुकान  पर  पहचते  हैं  तो  उन  की  दामाद  से
 भी  ज्यादा  खातिर  ताजे  होती  है।इस  की  तरफ
 सरकार  का  ध्यान  जाता  चाहिये।  भोजन  के  मामले

 मेँ  एक  बात  बौर  कहनी.  है,  सब  तरफ  बल्ले  की
 सप्लाई  का  शोर  मचा  हुआ  है  धौर  यह  सिर्फ

 ठहरो तक  ही  सीमित  है।  भाग  देहात  में  प्रौसतन
 लगभग  हाई  छटाक  एक  परिवार  को  शकर  देते

 हैं जब  कि  शहर  में  एक  ब्यक्ति  को  एक  एक  किलो
 देते  हैं।इसी  तरह  से  शहर  में  सभी  लोगो  के  लिये
 भल्ला  देते  है  लेकिन  देहात  का  जो  छोटा  किसान
 और  मजदूर  है  उस  कौ  तरफ  पाप  को  निगाह
 नहीं  हैं।इस  तरह  से  शहर  र  देहात  से  भेदभाव
 करता  एक  समाजवादी  सरकार  के  लिये  मुनासिब
 नही  है।

 एक  बात  मैं  पुलिस  के  सबब  में  कहना  चाहना
 हूं।  जो  पुराने  जमादार  हैं  वह  पुलिस  से
 मिले  हुए  है धौर  अगर  कोई  गरीब  प्राप्ति  जमीदार
 का  खेत  जोतने  के  लिये  नहीं  जाता  है  ता  उस
 आदमी  को  पुलिस  द्वारा  करवाते  हैं बाने  में  ले
 जाकर  शौर  हर  थाने  में  25  रिवाल्वर  शौर  50

 कारतूस  रहते  हैं  इसलिये  किसी  गरीब  के  माथ
 एक  रिवाल्वर  दो  कारतूस  का  इल्जाम  लगा  देते
 हैं  भौर  किसी  के  साथ  एक  रिवॉल्वर  कौर  हवा

 कारतूस  का  झूठा  इल्ज़ाम  लगा  कर  उसे  गरीब
 लोगों  को  जेल  भेजते  और  दूसरी  तरह  से  हैरिस
 किया  जाता  है यह  नहीं  होना  चाहिये  t

 हमारी  कांस्टीट्यूएऐंसफी  में  कचौरी  स्टेशन  पर
 झोवरब्रिज  की  बहुत  प्रावश्यकता  है  शौर  'उस  के

 से  होने  के  कारण  हुर  साल  वहां  पर  लोग  ऐसी-
 डेट्स  से  मरते  हैं।मत्री  महोदय  इस  तरफ  ध्यान
 दें  1

 प्राय  से  जा  मुझे  समय  दिया  उसके  लिये  भाप
 को  बहुत  धन्यवाद  ।

 SHRI  P.  R.  SHENOY  (Udipi):  Sir.
 though  the  budget  for  1974-75,  presented
 by  the  respected  Finance  Minister,  Chavan-
 ji,  cannot  be  called  8  poor  man’s  or  even
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 did  not  require  any  more  food  import
 This  is  not  a  realistic  assessment  of  the
 food  situation  Taking  both  normal  and
 abnormal  years  into  consideration,  we  are
 not  yet  self-sufficient  in  foodgrains  There-
 fore,  there  must  be  a  policy  of  importing
 foodgrains  well  in  advance.  Every  year  we
 say  that  we  will  not  import  foodgrains  but
 at  the  end  of  the  year  we  pay  a  heavy
 price  and  import  foodgrains  This  is  not
 a  good  policy.  If  we  want  to  save  foreign
 exchange,  we  should  not  do  so  by  putting
 restrictions  on  the  import  of  ewsential  com-
 modities  We  should  put  more  restrictions
 on  luxury  goods  hike  fine  cotton  used  for
 supenor  cloth.  We  must  put  a  further  chevk
 on  petrol  consumption.  Petrol  is  practically
 wasted  today.  There  must  be  a  ceiling  on
 the  use  of  private  cars  by  the  executives
 of  the  private  as  well  as  public  sector.
 There  must  also  be  a  ceiling  on  att  tra-
 vels  by  these  executives.  In  this  way,  we
 can  save  a  lot  of  petrol.  There  should  not
 be  any  saving  of  foreign  exchange  at  the
 expense  of  the  poor  man  because  this
 Government  stands  for  the  poor  man.

 Coming  to  price  rise,  of  course  it  is
 accepted  by  ali  now  that  the  main  reason
 is  deficit  financing.  The  second  reason  is
 black  money,  The  third  reason  is  this  loose
 talk  of  demonetisation  without  actually
 doing  it.  Becanse  of  the  fear  of  demonsti-
 sation,  people  with  biack  money  buy  all



 the  goods  available  in  the  market  and
 thereby  raise  the  prices  of  the  commodities.
 ‘Therefore,  there  should  not  be  uny  loose
 talk  of  demonetisation.  If  Government
 wants  to  demonetise,  it  should  do  so  imme-
 diately.  Otherwise,  it  should  say  that  for
 the  next  three  or  four  years,  there  will
 not  be  demonetisation.

 It  is  a  sad  thing  that  defence  expendi-
 tare  is  going  up  year  after  year.  After  the

 establishment  of  Bangladesh,  our  defence

 reduce  the  defence  expenditure
 or  at  least  the  wastages  in  defence  expen-
 diture  should  be  identified  and  stopped  in

 T  conclude  by  making  a  specific  sug-
 gestion  about  a  proposed  excise  duty.
 This  Government  is  for  the  small  man.  It
 has  levided  excise  duty  on  all  acrated  water
 units  using  power.  This  is  not  fair,  There
 are  several  units  wing  3  or  5  HP.  I  re-
 quest  the  Finance  Minister  to  exempt  all
 aerated  water  units  using  5  HP  or  les.

 भी  धू  लिये  (बाका):  मैं  तराशा  करता  था  ि
 इस  बजट  के  जर्सी  विगत  साल  सरकार  के  कामकाज
 में  जो  नीतिहीनता  और  दिशाहीनता  दिखाई  दे  रही  थी
 कौर  जो  प्रतिरोध  प्रकट  हो  रहा  था  उसको  सुलझाने
 का  प्रयास  किया  जाएगा।  लेकिन  खेद  है  कि  इस  बजट
 ने  इस  प्रतिरोध  को  मिटाने  का  जरा  भी  प्रयास  नहीं
 किया  है  बल्कि  हस  बजट  से  सरकार  के  जो  दिवालियेपन
 की  नीति  है  उसी  का  इजहार  होता  है।  जब  से  चौथी
 योजना  प्रारम्भ  हुई  प्र  व्यवस्था  मे  सभी  क्षेत्रों  मे ंहास
 होता  जा  रहा  है।  विगत  एव  साल  में  प्रसाद  की  कामों
 चालीस  प्रतिशत  से  भ्र धिक  बढ़ी  है  पौर  जब  से  गरीबी
 हाथों  का  जमाना  शुरू  हुआ  है  क्या  कर  वृद्धि  शौर  क्या
 चाटे  की  नबे  व्यवस्था,  दोनों  मे  बडी  तेजी  से  सरदार  प्रगति
 कर  रही  है।  गोमती  इंदिरा  गांधी  के  द्वारा  970  का
 बजट  पेश  किया  गया  दमके  तीस  साल  पहले  यानी
 शौरी  योजना  के  पहले  तीन  वर्षों  में  कुल  मिला  शार

 244  करोड़  रुपये  के  भतिरिषत  टैक्स  लगाए  गए  ।
 लेकिन  बाद  के  चार  वर्षों  में  नई  कर  बुद्ध  cao  करोड
 रुपये  की  हो  गई।  घाटे  को  ्य  व्यवस्था  का  जहां  तक
 सवाल  है  1967,  968  बौर  i969  %  यानी  चौकी
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 योजना के पहने तीन वर्षों में पहले  फोन  वर्षों  में  544  करोड़  रुपये  के  मारे
 की  पब  व्यवस्था की  गई  लेकिन  बाद  के  यार  वर्षों  यें
 जब  से  गरीबी  हाथो  का  नारा  बुलंद  हुआ  220
 करोड़  रुपये  का  हिफिसिट  फाइनेंसिंग' किया  भया  1

 उसी  हर हू  जहां  तक  चौथी  योजना  का  सवाल  है  उसका
 यह  लक्ष्य  बनाया  गया  था  कि  हर  साल  राष्ट्रीय  आमदनी

 मे  5.7  प्रतिशत  की  वृद्धि  होगी।  लेकिन  उसके

 पहले  चार  वर्षों  में  क्या  हुआ
 ?

 पहले  वर्ष  में  तो  5. 2
 प्रतिशत  बुद्धि  हुई  लेकिन  उसके  बाद  यह  दर  लगातार
 गिरती  गई  कौर  तीसरे  वर्ष  में  चोरी  योजना  के  राष्ट्रीय
 झाम दमी  मे  वृद्धि  सिर्फ  1.1  प्रतिशत  की  हुई  और
 चौथे  बर्ष  में  0.  6  प्रतिशत  की  ही  हुई  t

 जहा  तक  पायी  मिलना  का  सवाल  है  इसका
 मसविदा  विगत  दिसम्बर  सास  में  पेश  किया  गधा  चला।
 लेकिन  यह  जो  बच्चा  पैदा  हुआ  यह  जन्म  से  ही  मरा
 हुआ  पाया  भया  है  क्‍योंकि  इसके  आधार  बिल्कुल
 निकम्मे साबित  हो  गये  हैं,  जहा  तक  प्लानिंग  कमिशन

 का  सवाल  है  वह  निरर्थक  कौर  बेमतलब  हो  गई  है।
 मैं  सभी  झाघारों  की  चर्चा  नहीं  करता  चाहता  केवल
 दो  बुनियादी  बातो  को  सेता  हू  |  इस  के  पृष्ठ  संख्या
 73  पर  एक  आधार यह  दिया  गया  है:

 “Efficient  management  of  the  food  cco
 nomy  so  as  to  avoid  large  scale  food  im
 ports”.

 में  कहना  चाहता  हू  कि  इधर  चार  पांच  महीनों  में
 अनाज  के  मामले  मे  सरकार  की  नीति  शौर  कार्यान्वयन
 में  कोई  बुनियादी  परिवर्तन  हुए  हो,  इसके  भाता
 बिल्कुल  नहीं  दिखाई  दे  रहे  हैं।  झाश्वर्य की ्  बात

 है  कि  काग्रेस  के  नेता  जौर  मत्ती  जब  सामने  सामने  हम  से
 मिलते  है  पार्लियामेट  के  बाहर  तो  सरकार  की  जो

 स्वीकृत  नीतियां  हैं  उसकी  खुलकर  आलोचना  करते

 हैं..."

 एक  मतलब  सदस्य  ऐसी  बात  नहीं  है।

 यो  मधु  लिये  :  झूठ  मत  बोलिये  i  चापलूसी भर
 झ्रमत्य  यह  राज  राना धारी  दल  का  आधार  रन  गया

 है,  लाजो  में  एक  बात  कहना  और  यहां  दूसरी  ठीक

 नहीं है।  हिट टेक  मोटर  की  नीति  गलत  है  यह  केबल
 आज  ये  नहीं।  पह  रहे  हैं  दस  बारह  महीने  पहले  भी
 कॉंग्रेस  के  प्रमुख  सोग  ऐसे  थे  जो  कहते  थे  कि  भैहू  के  सर

 कालीचरण  की  नीति  इसलिए  गलत  है  कि  हमारे फ्
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 ने  कोई  यह  है  कौर  +  हमारे  हारा  ठीक  से  इंतजाम
 किया  जा  सकता है।  उन  में  मन्नी भी भी  थे।  वे  घुसकर
 कहते  थे।  मैंने  छा  कि  श्रीमती  दिशा  गांधी  को  क्यों
 मही  कहते  तो  लोग  कहते  थे  कि  हमारा  हिम्सत  महीं  है  ।
 सत्य  झगर  लेगे  तो  हमारे  ऊपर  प्रतिक्रियावादी  होने
 का  सिक्का  लगाया  जाएगा  ।  डर  के  मारे  लेसली

 मुद्दो पर  प्रिया  मत  भ्रभिव्यकत  करने  से  कांग्रेसी  नेता

 कौर  मलनी  हिचकिचाते हैं।  ये  ठीक  सरकार  को  राम

 सही  तेगे  तो  कौन  देशा
 ?  इसलिए मैं  कहता  चाहता  हू  कि

 किसानी  के  बारे  मे  इस  सरकार  की  जो  नीति  रही  है
 उसका  कांग्रेस  के  अन्दर  जबर्दस्त  बिरोध  होते हुए  भी  खुल
 कर  बोलने  के  लिए  कोई  हैबर  नही  है  |  हस  संदर्भ मे
 मैं  श्राप  से  कहना  चाहता  हू  कि  कहू  के  मूल्यों  का  जब
 सवाल  शाया  उस  समय  हमारे  लोगो  ते  माग  की  थी  कि
 सौ  रुपये  से  खरीदने  की  मूल्य  नीति  होनी  चाहिए  t
 इसका  जबदंम्त  विरोध  किया  गया  लेकिन  किसी ते
 यह  जानने  की  कोशिश  नहीं  की  कि  जो  बय  कांग्रेसी  हैं,
 जिसके  पास  भ्रमरी  खासी  जमीन  है  क्या  उन  लोगो  ने
 निर्धारित दामों  पर  यह  लेगी  देते  का  प्रयास  किया  था  ?

 एक  एक  उदाहरण  हम  लोग  दे  सकते  हैं  जिससे  पता
 चलेगा  कि  साधारण  किसान  के  लिए  एक  कानून,  एक
 साजिद  और  अपने  बड़े  लोगो  के  लिए  दूसरा  भापदद़  |
 क्या  यह  सही  नहीं  है  कि  राजस्थान,  मध्य  प्रदेश  से  लेकर
 महाराष्ट्र  नक,  उत्तर  प्रदेश  पंजाब  तक  बड़े  काश्तकारों

 का  गेहू  सीधा  ट्रकों  पर  साद  कर  अम्भई  की  मंडियों मे
 साढ़े  बार  सौ  जप्य  क्विंटल  तक  बेचा  गया  है  जबकि
 साधारण  किसान  को  76  रुपये  से  लेकर  BORD  पये

 तक  ह  देखने  के  लिए  ड्राप  बाधित  करते  थे  ?  श्राप
 विदर्भ के  हैं?  आप  क्या  हस  बात  से  इनकार  कर  सकते
 हैं  कि  महाराष्ट्र  सरकार  ने  कपास  और  बई  के  बारे  मे
 इसकी  खरीद  की  नीति  को  प्र पता या  ee

 SHRI  DHAMANKAR  —  (Bhiwandi):
 He  is  naming  the  Chief  Minister.  (inter-
 ruptions).

 MR.  CHAIRMAN  :  Order,  order.  All
 of  you  please  sit  down.

 Mr.  Limaye,  when  you  are  making  an
 allegation  against  a  person  who  is  not  a
 Member  cf  this  House  and  who  cannot

 **Expuaged  as  ordered  by  the  Chair,
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 defend  himeelf,  that  is  not  allowed  oder
 the  Rules,  That  is  not  proper;  that  ik
 wrong.

 की सबू लिंगं :  *  2  *

 MR.  CHAIRMAN:  Nothing  of  this
 will  go  on  record.  It  wifl  be  expunged,
 It  is  undignified.  It  is  derogatory  to  the
 parliamentary  procedure.  Please  don't  make
 personal  allegations  against  anyone.  (Jnter~
 ruptions).

 SHRI  K.  NARAYANA  RAO  (Bob-
 ith):  On  a  point  of  order,  Sir.  You  were
 hind  enough  to  bring  to  the  notice  of  the
 hon.  Member  the  true  position  of  the  Rutes.
 In  spite  of  that,  he  has  been  persisting  in
 saying  that  he  has  been  stating  the  truth.
 Is  it  not  defiance  of  the  Chair?  Should
 he  continue  to  go  no  making  allegation  द

 MR.  CHAIRMAN  :  There  is  no  point
 of  order.

 it  मु  लिये  :  मैं  सही  बात  बर  रहा  हू  1  सही
 बात  सुनने  मे  किसी  को  तकलीफ  नहीं  होनी  चाहिए  !
 बाप  तो  द्वेष  यूनियन  मे  रहे  हैं।  मझे  चापलूसी  की  भ्रान्त
 नही  है  t

 मैं  कह  रहा  था  कि  पांचवी  योजना  का  यह  जो
 आधार  है  कि  अनाज  का  वितरण  धौर  उसकी  खरीद
 हम  बढ़िया  ढंग  से  करेंगे,  ऐसा  आपने  क्या  है  इसका
 मानने  का  भी  कोई  आधार  नहीं  है।  इस  आधार  पर
 यह  जो  इमारत  रची  गई  है  यह  बिल्कुल  बेबुनियाद
 होने  के  कारण  टूटने  लगी  है।

 दूसरा  आधार  बताया  है:

 “Tightening  of  foreign  exchange  con-
 trol  to  check  leakages  through  under-
 invoicing  of  exports  and  over-invoicing
 of  imports  and  the  diversion  of  remit-
 tances  from  Indians  abroad  through  ur-
 official  channels.”

 मैं  एक  भरते  से  इस  सरकार  से  कहता  रहा  हू  कि
 भारतीय  लोगों  के  द्वारा  विदेशों  में  जो  पैसा  कमाया
 जाता  है--भोर  उसका  प्रभुपाद  इन  दस  चों  में  बहुत
 ज्यादा  बढ़  गया  है--दराज  वहू  तस्करी  के  लिए  एक
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 were  wet  गया  है  इस  सरकार  की  पंचवर्षीय

 योजना  का  आधार  है  कि  कह  विदेशी  मुद्रा  श्री  चोरी
 को  रोकेगी,  सेवित--जुलते  फिर  इन  बातों  को  कहना
 पडता  है,  क्योकि  इन  बातों  से  इन्कार  तही  किया  गया
 है-नमन  सरकार  के  बढ़े  सोग ही  स्मगलरों  के  सलाद
 के  साथ  मुलाकात  करेगे, सौर  उन  से  एक  करोड़  रुपया
 लेगे,  तो  फिर  विस  अमरालय  के  तहत  कौन  झक सर
 ऐसा  हैं,  जा  विदेशी  मुद्रा  की  भोरी  करने  वाले  जोगी
 के  खिलाफ  कड़ी  कार्यवाही  कर  सकेगा  ?

 हस  झाराप  का  किसी  ने  भी  डन  नहीं  किया
 है  कि  स्मगलरों  के  सीट,  कुली  मस्तान,  के  साथ  प्रधान
 मंत्री  कौ  मुलाकात हुई  है।  किसी  ने  इसका खान
 नहीं  किया  है,  और  कर  भी  नहीं  सकते  हैं  ।  कांग्रेस
 पार्लियामेंटरी  पार्टी  की  एक्जीक्यूटिव  के  सदस्यों  ने  इस
 बात  की  ताईद  वी  है  कि  इस  तरह  की  मुलाकात  हुई
 थी।  सिर्फ  तस्वीर  खीचने  का  प्रयास  भ्र सफल  रहा  tv
 बह  एक  करोड़  रूपये  के  बदले  तस्वीर  लेता  चाहता
 था  ।  (व्यवधान)  मुझे  ज्यादा  बाध्य  करेगे  तो  में
 और  कुछ  कह  दू  गा।  इसलिए  इसकी  छाई  दीजिए  ।

 आज  सवेरे  बिहार  का  सवाल  आया  था  1  विहार
 में  विस्फोट  क्यों  हुआ  ?  उधर  व  माननीय  सदस्य
 कह  सकते  हैं  कि  यह  नक्सलाइट  ने  किया,  आरएस
 शम०  ने  किया,  जड़ों  न ेकिया  a  लेकिन  असली  बात  यह
 है  कि  बिहार  भारत  का  सब  से  गरीब  इलाका  है।  उस  मं

 25  प्रतिशत  से  ग्रसित  लोग  भूमिहीन  खेतिहर  है,  धौर
 दम  साल  के  इन्दर  खेतिहर  मजदूरों  का  भ्रनूपात  9
 प्रतिशत  बढ़ा  है  ।

 सरकार  राज्यों  को  जो  प्रयास  देती  हैं,  उसमे  किस  तरह
 का  न्याय है  ?  मेरे  ig  मार्च  के  प्रश्न के  उसर में  बताया
 सबा  कि  पश्चिमी  बंगाल  ने  25.70  लाख  टन  प्रदान
 भागा  कौर  उस  को  8  हम  चीख  टन  दिया  गया
 केरल  948  लाभ  टन  प्रदान  साथा  और  उसको
 40  26  लाख  टन  दिया  संया,  महाराष्ट्र  ने  १६,  83

 लाख  टन  अनाज  मांगा  छोर  उसको  दिया  गया  24  ग्
 लाख  टन  |  प्रौढ़  बिहार  को  ?  उसने  17  40  लाख

 टन  अनाज मांगा घौर मांगा  मौर  उसको  सीधे  4  40  लाख  टन
 पिया  गया,  यानी  केल्ली  सरकार  ने  उसकी  प्रायश्रक्सा
 को  पच्चीस  प्रतिशत  से  कुछ  थोडा  ज्यादा

 दूर  किया  ।
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 प्रखर  सरकार  समझती  है  कि  वह  भोली  कौर  सेना
 के  बल  पर  जत-प्रीतो  को  कुचल  डालेगी,  तो  मैं  कहना
 चाहता  हूं  कि  न  केवल  बिहार  में,  बल्कि  समूचे  देश  में
 झाम  लगेगी  और  उस  में  थे  लोग  भी  खत्म  हो  जायेंगे
 कौर  लोकतंत्र  भी  खत्म  हो  जायेगा  ।

 एक  मान तोय  स्वस्थ  श्राप  भी  खत्म  हो  जायेंगे।

 श्री  कह  लिये  हम  का  तो  ये  लोग  वैसे  ही  खत्म
 करने  पर  तुले  हुए  हैं।  हमारा  भविष्य  कोई  महत्व  की
 बात  नही  है।  लेकिन  मैं  कहना  चाहता  हू  कि  जो  झाग
 लगेगी,  उसमे  ये  लोग  खत्म  हो  जायेंगे,  जो  कोई  बढ़ी
 बात  नही  है,  लेकिन  सोकत ब्र  उसमें  खत्म  हो  जायेगा,
 यह  एक  चिन्ता  का  विषय  है

 5.43  hrs.

 (Mr  Deputy-Speaker  in  the  Chair}

 पांचवी  योजना  मे  कहा  गया  है  कि  हर  साल  औसत
 पब्लिक  सैक्टर  आउटलेट  7,450  करोड  रुपये  होगा
 शौर  इस  बजट  से  पता  चलता  है  कि  सरकार  केवल
 4,364  करोड़  स्प या  वर्तमान  दामों  के  झ्राधार  पर
 लगाने  वाली  है।  पत्र  वर्षीय  योजना  के  पहले  साल  से  ही
 पब्लिक  आउटले  का  लक्ष्य  पूरा  नही  हो  रहा  है,  कौर
 बढ़ते  हुए  दामों  के  कारण  जो  भी  पूजी  लगाई  जाया,
 उस  से  कोई  नतीजा  नहीं  निकलते  वाला  है

 हालाकि  नियोजन  पर  मेरा  विश्वास  है,  लेकिन
 विगत  वर्षों  में  सरकार  ने  जिस  ढ  से  योजना
 आयोग  को  चलाया  है,  उस  को  देखने  हुए  मेरी  स्पष्ट
 राय  है  कि  सरकार  विमान  योजना  आयोग  को  समाप्त
 कर  दे,  और  उस  के  लिए  उस  ने  जो  3.  70  करोड़
 ऋपया  अनुदान  के  रूप  में  मागा  है,  वह  उसकी  भरो  बचत
 करे,  क्योकि  इस  योजना  प्रयोग  पौर  योजना  मता लेय
 में  कोई  नतीजा  नहीं  निकलने  वाला  है।

 मदनी  महोदय  ने  कहा  है  कि  हस  बजट  में  मैंने  उन
 जिलों  पर  टैक्स  लगाया  है,  जिन  का  इस्तेमाल  अभावों

 के  द्वारा  किया  जाता  है।  लेकिन  कौन  नहीं  जानता  है
 है  कि  सरकार  किसी  की  रुप  में  टैक्स  लगाये,  मारा
 इंतजाम  और  व्यवस्था  ऐसी  है  कि  फ़्ततत  त्या  साधारण

 चता  पर  ही  उस  का  जोश  पढ़ता  है



 263  Ge  Budget

 [जी  सू  लिमये]
 सरकार  ने  पांचवीं  पंच  बधिया  योजना  में  कहा  है  कि

 हम  लोग  सीधे  टैक्सिज  से  प्रदान  बढ़ायेंगे।  उस  ते
 पैरवी  खोजता  के  प्रसूत  में  भोषणा  की  है

 “The  additional  tax  effort  envisaged  in
 the  Fifth  Plan  period—the  yield  from
 direct  taxes  is  anticipated  to  improve  to
 3.8%  of  the  GNP.”  ‘

 That  is  improvement  by  0.67%.

 लेकिन इस इस  बजट  में  मती  महोदय  ने  पीछे  टैक्सिज
 को  घटाया  हैं।  फिनास  बिल  के  वक्‍त  में  अपना  टेबल
 पेश  करेगा  शौर  यह  साबत  करना  कि  जिसकी
 आमदनी  दस  हजार  के  जिस  हजार  रुपये  है,  उनको
 मली  महोदय  ने  बहुत  मामूली  किस्म  की  राहत  दी  है,
 लेकिन  उन्होंने बड़े  लोगों  का  बहुत  बड़े  पैमाने पर  राहत
 दी है।

 उन्होंने  दलील  यह  दी  है  कि  भ्रमर  हम  टैक्स  को  हटायेंगे,
 सो  उस  से  शायद  टैक्स  की  खोरी  कम  हो  जायेगी
 लेकिन  लोग  इस  के  इतने  आदी  हो  गये  है  कि  मत्ती
 महोदय  से  प्रोपोजल  का  टैक्सों  की  चोरी  पर  कोई  असर
 नही  पहले  वाला  है,  क्योंकि  यह  सिद्ध  एक  भरने  से
 चलो  भरा  रही  है  ।

 सरकार  के  पास  कोई  राष्ट्रीय  भाव  नीति  नहीं  है  V
 में  एलड्रिन  ०सी०  के  वेज  बिल  के  आकड़े  देख  रहा  था।

 एलड्रिन  ०मी०  मे  जो  क्लास  बन  शौर  क्लास  दू  के
 13,000  कर्मचारी  हैं,  उत  से  से  एक  एक  की  विधिक

 प्राप्त  आमदनी  ।  32  लाख  रुपये  है।  झगर  उन  से
 तीसरे  कौर  चौथे  वर्ग  के  कर्मचारियों  को  भी  मिला
 दिया  जाये,  तो  भी  उन  की  औसत  विधिक  आमदनी,
 9,000  रपये  है।  यह  कौन-सा  सामाजित  न्याय  है  ?
 मैं श्री  हद  से  पूछना  चाहता  हृ  कि  भारत  में  कितने
 किसान  ऐस ेहैं,  जिन  पर  पांचवी  अर्थीय  योजना  की
 सफलता  निर्भर  करती  है,  उनकी  2,000  रुपये
 की  भी  विधिक  ग्रामपति  है।  इस  सरकार  की  राय
 भीति  में  सामाजिक  त्याग  विल्कुल  मही  है।  जिन  लोगो
 पर  सरकार  ने  योजना  को  सफल  बनाने  का  सब  से  अधिक
 बोझ  हाला  है,  उनकी  प्रा मद ती  बढ़ाने  के  लिए  सरकार
 के  पारा  कोई  योजना  नहीं  है  1
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 दीवाल  योल  हो,  था  करोसीड  प्राप्त,  Wee
 घायल  मा  फर्टिलाइजर  हो,  उन  में  सें  एक  भी  बीका,
 जो  लेती  को  तरक्की  के  लिए  झोवश्यक है,  निरसित
 बाम  पर  नहीं  मिल  रही  है।  ग्रामीण  इलाकों  में  उनके

 दाम  बुनने  से  भी  प्रतीक  है।  जब  तक  सरकार  वितरण
 की  व्यवस्था  को  ठीक  नहीं  करेगी,  तब  तक  स  स्थिति
 में  कोई  परिवर्तत  नही  होने  वाला  है

 जहां  तब  कपड़े  का  सवाल  है,  विगत  साल  मंदी

 महोदय  ते  कहा  कि  कपड़े  के  दाम  बहुत  बढ़  गये  हैं  भौर
 उत  के  बारे  से  कुछ  करता  चाहिए  एक  साल  हो
 गया,  लेकिन  भी  तके  कपड़े  के  आरे  में  सरकार  की
 कोई  सीमित  नीति,  इंटेग्रेटिड़  पलिसी,  सही  बन  पाई
 है।  मैंने  सुता  है कि  नियमित  कपड़े  का  अनुपात  अड़ाने
 की  बात  चल  रही  है।  लेकिन  उस  को  पांच  दस  प्रतिशत
 बढ़ाने  से  क्या  होगा  ?  सरदार  ऐसा  क्या  नहीं  करती

 है  कि  पासवी  पत्र वर्षीय  योजना  के  तहत  ओ  मोटे  ौर
 मध्यम  श्रेणी  का  कपड़ा  नियंत्नित  दाम  में  पैदा  किया

 जायेगा,  उस  का  इस्तेमाल  देश  की  जनता  करेगी  धौर
 फाइन  और  सुपर फाइन  गया  केवल  निर्यात  के  लिए
 रखा  जायेगा  ?

 सोने  इस  सदन  में  तहत  भी  एक  बार  कहां  था  कि
 सरकार  सूडान  और  ईजप्ट  से  चार  लाख  बेहद  लाग
 स्टेशन  काटन  मंगाती  है,  लेकिन  उसने  एक  प्रेस  का

 निर्यात  भी  नहीं  किय।  ।  जब  प्रक्रिया  जैसा  मीर  देश
 एक  लाख  वरुण  से  संतुष्ट  था,  जापान  केबल  दो  लाख
 बेल्ट  माता  था,  लेकन  सारा  निर्यात  के  लिए  |

 केबिन  इस  देश  के  प्रमिला  को  प्रगति  पोशाक  पहल ताने
 के  लिए  सरकार  ते  sou  क्रोध  रुपये  की  विदेशी  मुद्रा
 यं  करके  हर  साल  चार  लाख  वेल्ज  लांग  स्टेपल  कादन

 विगत  प्राय-नौ  बलों  म ेनगवाई  है।  व्यवधान  हा,  इस

 साल  नहीं  भाया ।  लेकिन  दस  साल  जो  8  सौ  करोड़

 रुपया  अला  गया  क्‍या  श्राप  का  यह  कहना  है  कि  उस  वा

 बर्थ-व्यवस्था  पर  कोई  असर  नही  हुआ
 ?  इस  8  सो

 करोड़  रुपये  से  ड्राप  फर्टिलाइजर  संगति  या  और  कोई
 बीज  मंगाते  अब  धाप  ने  निर्यात  की  सात  की  है  तो  मैं

 बाप  को  एक  वात  कहना  चाहता  है।  शैलिका  से  ये

 बीजे  क्यो  लगाते  हैं  ?  कप  में  सिरा भू  गया  भा  |  यह
 हीगर  गैस  शैल  जो  वहां  चलाया  भगवा  अमेरिका  &
 घगापा  गया  था।  सिद्ध  से  गोलीकांड  शा,  टीचर
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 मैं  इस  को  देवता  पर  रख  रहा  हू  7  भाप  he  may  come  with  a  bomb;  he  is  a  pri-
 निन  ब्  से  ६... ड  बीजों  को  भगवानों

 borg
 Member.  Why  have  you  allowed

 चाहिए  या  fre  से  पादन को  उन  चीजों  को  मंगवाना..
 चाहिए ?  मैं  प्रहमदाबाद  कौर  बड़ोदा  भी  गया  या  t  MR.  DEPUTY-SPEAKER  :  I  have  ant
 wet  मैंने  देखा,  स़्केटिंग  गैस  जिस  का  इस्तेमाल  डूबा  allowed  him  to  lay  it  on  the  Table.
 भ्रमेरिका  से  उसको  भगवा यां  गया  था  और  मेरा  इयाल  श्र  पील  मोदी  ऐसे  घबरा त  जानो  वह  तो  खाली
 है  कि  बिहार में  भी  4  सौ  5  सौ  शेल  कल  जो,  विस्फोटित  है।  चिर्फ बस मैसा देखने में लगता. जमा  देखने  मे  लगता  है,  बस  नहीं है। किए  ए  थे  उस  के  बारे  भे  भी  मुझे  टेलीफोन  पर  पता
 अला  है  कि  साफ  माल  अमेरिका  से  लगाया  गया  था।  THE  MINISTER  OF  FINANCE  (SHRI
 तो  झप  भ्र मे रिका  से  दत्त  के  बर  म ेजानकारी  हासिल  -YASHWANTRAO  CHAVAN):  This  is  the
 करते  हैं,  दमन  के  सामान  ध्रभेरिका  से  लगाते  है  ?  रीति  day  that  we  have  been  hearing  the  very

 interesting  speeches  of  hon.  Members  fr क्या  यही  आधार  है  भ्रम रिका  के  माथ  दोस्ती  रखना  का.  he  rouse  and  T  must  thank  them  for  the या  कुछ  ऐसी  चीजें  ग्रुप  वहा  से  मंगवाए गें  जिन  मे.  very  keen  interest  that  they  have  taken  in
 उत्पादन  बढ़ेगा  ?  the  Budget  that  was  presented  here.

 I  find  from  all  the  speeches  that  I  have
 एक  ही  बात  भौर  कह  बार  से  खत्म  करना  7!  been  privileged  to  listen  here  that  practi-

 बारे  में  ५५;  हुई  भाप  cally  all  the  aspects  of  the  Budget,  all  the यहां  बर्ड
 र  हि

 रपट  के
 लि  ;

 ts  of  the  economy,  have  fen  nn एकदम  चुप  रहे,  जैसे  भाप  का  हमला  तरीका
 carofuty  considered  in  the  Debate, क्योंकि  शाप  समद  को  तो  कुछ  समझत  ही  नहीं,  संसद

 को  विश्वास  मे  ले  कर  कुछ  बहस  करना,  विचारों का.  “Naturally,  as  has  always  been  the  reality,
 the  Budget  has  been  receiving  criticiem नादान-प्रदान  करना

 यह  ता  कप  का  की  तरीका  from  certain  sections  of  the  ms हाता  नहीं,  हमेशा  तक तो की  जवाब  दे  कर  श्राप  समय  other  sections  have  Hdl  a  ae the "Sues  t
 काटने का  काम  करते  है।  इस  तरह  से  काम  नही  चल.  and  some  of  them  have  given  critical
 सकता  ।  वर्ड  बैंक  को  छोड़िए  मै  पूछता  ह  क्या  बह  SUPPort  to  it.

 बात  सही  नहीं  है,  मैं  इसी  के  प्राधार  पर  कहता  हू,  I  would  certainly  try  to  deal  with  some
 प्रदान  के  बारे  में,  विदेशी  सहायता  +  बारे  मे,  of  the  general  points  that  were  raised  ip

 ar  इत्यादि  the  Debate.  Even  though  I  ‘Tony  wish  to कटि नाइजर  के  जड़े  मे  धौर
 Ge

 इत्यादि  के बारेमें
 Oo  ee  dead  Or  various  points जो  वर्तमान  स्थिति  है  उस  को  देखने  हुए  क्या  यह  बात

 by  them,  it  is  physically  not  possi- सही  मनी  है  कि  उस  रिपोर्ट
 में

 जिन  बातों  की  चर्चा  ble  for  me  to  deal  with  all  of  them,  So,
 की  थी  बह  ज्यादा'  वास्तविकता  के  करीब  है  बनिस्बत.  Members  would  be  kind  enough  to  excume
 प्लानिंग  कमीशन  के  इस  प्रारुप  के  ?  इसलिए  सत्य.  me  if  I  may  not  be  able  to  deal  with  those

 points  in  detail,  but  I  can  certainly  assure बोलने  से  भारतीय  लाग  कब  से  हरने  लगे ?  the  House  that  they  will  cestainly  be  atten: सत्य  कोई  बोलता  है  तो  कहा  जाता  है  कि  यह  भारत  060  to.
 विरोधी  है।  हम  लोग  स्थिति  को  बदले,  वास्तविकता

 I  find  that  there  are  two  or  three  lines को  बदले  ।  दूसरो  पर  कोच  उछालने  के  पहने...  ३  criticisms  that  have  been  levelled  against
 हम  सोगो  को  अपनी  स्थिति  में  परिवर्तन  लान  का  काम  this  budget.  The  Leader  of  the  Com-

 मे  कहता  है  |  mounist  Party  (Marxist)  who  initiated  the करना  चाहिएं  एतना  ही  मु
 debate  has,  as  expected,  described  the
 budget  as  pro-monopoly,  anti-people  end

 SHRI  NARSINGH  NARAIN  PANDEY  ‘reactionary.  I  said  ‘as  expected’,  because
 (Gorakhpur):  What  are  you  going  to  do  I  could  not  have  expected  anything  else,
 with  the  tear  gas  shell?  Tomorrow  Naturally,  cvervthing  that  we  decide  ix
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 always  anti-people  and  “pro-manopollst”.
 According  to  you,  this  is  the  only  way  in
 which  you  can  look  at  the  budget.  The
 Other  Members,  Shri  Indrajit  Gupta,  parti-
 cularly,  on  behalf  of  the  Communist  Party
 of  India  described  the  budget  as  a  theory
 of  surrender—this  is  a  surrender  to  tax
 evaders;  surrender  to  big  business  and  u
 surrender  to  rural  rich.  I  must  say  that  [

 wo  not  expect  this  sort  of  adjectives  that
 have  been  used  here  because,  they  are
 not  true.  They  do  not  stand  the  test  of  an
 examination.

 Naturally,  all  Members  have  raised  a
 very  pertinent  point  and  they  wanted  to
 examine  this  budget  so  as  to  sce  how  best
 that  is  going  to  deal  with  the  major  prob-
 lems  of  our  economy  today.  I  may  be
 excused  if  I  were  to  repeat  the  arguments
 that  I  have  made  the  other  day.  Whut-
 ever  may  be  the  basic  realities  of  the  eco-
 nomy  according  to  them  and  also  basic
 realities  of  the  economy  according  to  me.
 Let  us  examine  how  far  this  budget  goes
 to  deal  with  the  problems  of  inflaticn,
 price  rise,  deficit  financing  and  also  the
 problem  which  is  most  important,  namely,
 the  economic  growth  of  this  country.

 This  is  the  test  on  the  basis  of  which
 one  could  certainly  say  that  this  budget
 is  useful.  or  not  useful  reactionary  or
 progressive  or  whatever  one  would  like
 to  say.

 I  would  like  to  make  a  humble  claim
 that  this  is  a  very  right  way  of  examin-
 ing  this  budget  and  there  is  nothing  wrong
 about  it.  After  the  budget  is  introduced,
 the  next  day  how  can  you  expect  a  hund-
 red  percent  solution  to  the  probiem  of  price
 rise  and  inflation?  That  cannot  be  donc.
 The  budget  has  tried  to  deal  with  the
 problem  and,  ultimately,  you  will  have  to
 take  the  economy  as  a  package.  The  eco-
 nomic  situation  of  8  country  deperds  upon
 political  factors  and,  naturally,  depend:
 upon  economic  and  social  facturs  as  well.
 Many  factors  come  into  making  of  an
 integrated  picture  of  the  economy.  J  can-
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 not  claim  thet  ali  these  problems  can  be
 solved  quickly.  It  is  true  that  problems  are
 there—there  is  infiation;  there  is  price
 rise;  it  is  accepted  that  deficit  financing
 is,  of  course,  there.  Increased  money  supply
 is  also  the  result  of  inflation.  This  is  a
 situation  for  which  we  will  have  to  find  a
 solution.  What  is  the  solution  for  this?
 Giving  orders  only  to  roll  back  or  stabilize
 the  price  is  not  going  to  stop  this.  In-
 flation  is  there,  deficit  financing  is  there.
 One  has  to  find  out  a  way  for  it,  We
 should  try  to  find  out  the  reason  why  we
 are  going  in  for  deficit  financing.
 6  bre.

 Shri  Madhu  Limaye  has  just  mentioned
 certain  figures  about  deficit  financing.  I
 certainly  accept  the  position  that  during  the
 last  four  years  there  was  considerable
 deficit  financing.  But  I  would  like  to  say
 that  there  might  have  been  still  more  deficit
 financing  had  we  not  taken  some  of  the
 important  steps  that  we  took  during  the
 last  four  years.  Even  then,  I  would  like
 to  point  out  how  it  was  necessary  and
 how  we  were  forced  to  have  deficit  financ-
 ing.

 Some  hon.  Members  from  my  side  of
 the  House  mentioned  that  {  had  the  dubious
 distinction  of  having  created  a  record  in
 raising  resources.  I  did  not  know  whether
 I  had  that  distinction  or  dubious  distinc-
 tion.  But  the  fact  is  that  I  did  that,  and  I
 do  not  want  to  deny  that.  It  is  better  that
 I  myself  say  this  instead  of  somebody  else
 trying  to  examine  it.  In  1971-72,  the
 budget  raiced  Rs.  251  crores,  in  3972-73  it
 raised  Rs.  I83  crores,  in  1973-74  it  raised
 Rs.  290  crores  and  in  the  present  budget
 estimates,  we  have  made  an  attempt  to
 raise  Rs.  22  crores,  So,  the  total  comes
 to  about  Rs.  936  crores.

 SHRI  MADHU  LIMAYE:  It  is  really
 more.

 SHRI  K.  NARAYANA  RAO:  That  is  an
 index  of  our  progress.

 ry  मधु  लिमये :  भाप  मे  पैट्रोल  भाई मेन्स  को  नहीं
 जोड़ा  है  a
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 हर...  चन्दा :  मैंने  बजट  के  हारा

 ब्या  रेज़  किया है,  उसको  जोड़ा  है।

 ही  मधु  लिमये .  यही  तो  बागा की  है|
 थी  eemecn  were:  जो  कुछ  हम  कहते  हैं

 यह  चालाकी  है  और  बाप  जो  कहते  हैं  बह  होशियारी
 है। ,

 थी  बरहल  बिहारी  बाज पेयों  (ग्वालियर)  :  होशयारी
 धर  चालाकी  एक  हो  बात  है

 ft  पशवस्तराव  चव्हाण  प्राय  हिन्दी  के  विद्वान

 हैं,  श्राप  सोचिये  इस  के  बारे  मे  ।

 की  राम  सहाय  पाण्डेय.  विल  मती  को  चतुर  होना
 आवश्यक  है  ।

 थों  यंशबन्तराज  चक् हारा  फर्क  तो  थोडा  है  हो  tr

 In  addition  to  this,  I  would  like  to  say
 that  we  made  the  borrowing  programme
 very  substantial.  For  example,  in  !972—74
 the  average  that  we  raise  as  public  borrow-
 ing  was  about  Rs.  45  crores;  it  was
 average  for  three  years.  The  total  borrowing
 programme  including  that  of  the  Centre,
 the  States  and  such  other  public  sector
 agencies  as  the  State  Electricity  Board  hus
 gone  up  from  Rs.  480  crores  in  4970  to
 Rs,  020  crores  in  1973-74,  I  60  not  want
 to  burden  the  House  with  all  these  details.
 What  I  am  trying  to  point  out  is  that  des-
 pite  all  these  efforts  at  raising  public  money
 and  public  borrowing  and  also  raising
 resources,  we  had  to  resort  to  deficit  finan-
 cing,  even  though  we  wanted  through  the
 budget  estimates  to  cvluce  it  as  far  as
 possible.  In  1971-72,  the  actual  deficit
 financing  was  Rs.  52i  crores,  in  ‘1972-73
 it  was  Rs.  882  crores,  and  in  ‘1973-74  st
 was  Rs.  650  crores,  and  during  the  three
 years,  it  comes  to  nearly  Rs.  1752.  crores.
 But  it  is  much  more  important  to  know
 why  it  was  that  we  had  to  resort  to  def-
 cit  financing.  From  the  figures  that  I  have
 got,  the  moat  important  items  on  which
 we  had  to  resort  to  deficit  financing  during
 these  three  years  were:  refugee  relief,
 defence,  natural  calamities—in  one  year,
 it  was  Ra.  220  crores,  in  another  year  it
 ‘waa  Re.  4३  crores  and  in  the  third  year
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 it  was  Rs.  40  crores—~and  then  pay  re-
 vision  which  is  Rs.  236  crores  in  (his  year,
 and  dearness  allowance  accounting  for
 Rs.  00  crores,  and  food  subsidy  to  the  ex-
 tent  of  Rs.  Bose  crores  additional  to  what
 we  have  provided  for  in  the  budget.  I  am
 merely  reading  out  the  headlines  for  these
 items  which  forced  us  to  resort  to  defick
 financing.

 Merely  because  we  have  provided  certain
 smaller  amounts  in  the  budget,  could  we
 have  said  ‘No’  in  the  case  of  refugee  relief
 or  defence  or  natoral  calamities  or  pay
 revision  or  dearness  allowance  ?  Ultimately,
 the  Government  has  to  face  and  I  think
 the  Parliament  has  to  face  and  the  country
 has  to  face  the  sitvation  as  it  emerges.
 We  just  cannot  order  the  actual  life  to  eo
 along  the  path  that  we  have  indicated  in
 the  budget.  Certain  situations  arise,  and  we
 have  to  meet  the  situations.  Therefore,  onc
 should  see  the  deficit  financing  in  that  per-
 spective.  This  seems  to  be  the  reality  of
 the  situation  during  the  last  three  or  four
 years,  The  point  is  how  we  are  going  to
 meet  this  situation  Ultimately  it  comes  to
 this  question  only  My  own  answer,  as  far
 as  this  budget  is  concerned,  is  that  we  can
 meet  all  these  difficult  situations  of  deficit
 financing  and  money  supply.  It  was  said
 that  money  supply  is  more  because  there
 is  more  of  government  spending.  Conceded,
 But  I  have  explained  to  you  why  Govern-
 ment  had  to  spend  more.  Naturally,  when
 it  becomes  dangerous,  the  proportion  of
 money  supply.  when  there  is  no  relation-
 ship  between  production  and  money  supply
 —you  cannot  hold  mone,  supply  as  such
 respomsible—when  money  supply  is  not  at
 proportion  to  the  rise  in  production,  rate  of
 production,  certainly  it  becomes  unbalanced,
 certainly  it  becomes  a  dangerous  position.

 So  ultimately  it  comes  to  this  position
 that  unless  we  strengthen  the  forces  of  pro-
 duction,  unless  we  strengthen  the  process
 of  growth  in  the  economy  of  the  country,
 these  problems  cannot  be  dealt  with  effec-
 tively.  This  is  the  basic  answer  to  this
 question.  Even  if  we  go  on  repeating  th:
 problems  and  trying  to  apportion  blame  on
 each  other,  a  solution  cannot  be  found.
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 The  basic  solution  to  the  problem  is  to
 find  det  which  are  the  areas  which  need
 to  be  supported,  strengthened,  planned  pro-
 perly  and  implemented  properly  to  see  that
 them  is  more  growth.  It  is  very  woll  known
 which  are  the  areas  where  we  need  to  do
 these  things.  I  would  like  to  claim  that  in
 this  budget  we  have  done  this  in  regard  to
 the  core  sector  of  the  economy.  If  you
 read  again.  Part  A  of  my  speech,  you  will
 find  that  in  the  case  of  agriculture,  steel,
 power,  irrigation,  which  are  the  most  itn-
 portant  areas  of  growth  in  the  economy,
 we  have  made  sufficient  provision  in  this
 particular  matter.  If  you  want,  I  can  cer-
 tainly  go  into  some  of  the  details  of  it.

 I  was  surprised  at  an  argument  in  the
 speech  of  my  hon,  friend,  Shri  Surendra
 Mohanty.  If  I  may  quote  him,  he  said:

 “Is  the  budget  growth-oriented  ?
 Long-term  objectives  have  been
 given  precedence  over  the  concern
 for  the  immediate  problems.
 Therefore,  the  plan  investmem
 from  the  actual  level  of  Rs.  4A
 crores  in  1973-74,  has  been  pushed
 up  to  Rs.  4,769  crores”

 I  was  expecting  some  better  argument
 than  this.  If  at  all  you  are  going  to  plan.
 planning  means  precedence  fo  long-term
 objectives  over  the  immediate  needs.

 I  was  very  pleased  to  listen  to  the  re-
 mark  made  by  Shri  Piloo  Mody  the  other
 day,  not  in  the  discussion  of  the  budyct
 but  while  he  was  asking  a  question  regurd-
 ing  drawals  from  IMF.  When  we  said  that
 we  are  withdrawing  certain  funds  from  IMF.
 he  asked  ;  here  are  you  going  to  make  use
 of  it?  Are  you  going  to  use  it  for  consump-
 tion  purposes  or  are  you  going  to  use  it
 in  investments  which  will  give  us  growth?
 It  was  a  very  pertinent  point.  I  appreciated
 that  point.  I  would  like  to  say  that  when
 we  are  making  provisions  in  the  budget,
 we  have  to  think  in  terms  of  growth.  It
 means  you  have  to  select  some  ureas
 where  you  can  utilise  or  invest  those
 monies  In  the  sense  that  it  would  lead  to
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 हों  विभूति  भिजा  (मोतिहारी)  जितना  बाप  प्रोथ
 में  देते  हें,  उस  का  ठीक  से  थूठिलाइजेशन  होता  है  था
 नहीं,  उतना  प्रोथ  होता  है  या  नहीं,  इस  को  कौन
 देखेंगी  1  हर  साल  हम  यही  सुनते  हैं।  20  करोड़
 रुपया  ठण्डक  में  दिया,  3  लाख  एकड़  में  सिंचाई
 होती  है  पैसा  कहां  गया  ?

 भरी  वश बात राव  बिहार  में  ड्राप को  हम  के
 बारे  में  बताऊगा  |

 I  was  trying  to  make  the  point  that  as
 far  as  the  basic  outlays  of  the  budget  are
 concerned,  they  are  production-oriented.
 they  are  growth-oriented.  It  is  in  this  sense
 that  I  say  that  this  budget  is  certainly
 trying  to  deal  with  the  problems  and  the
 basic  questions  of  inflation  and  deficit
 financing.

 The  other  question  is  about  the  taxation
 proposals.  Some  members  have  approved
 of  them,  some  have  not,  some  have  found
 fault  with  them.  In  these  proposals,  I  huve
 been  guided  by  certain  principles  that  we
 have  also  laid  down.  I  would  like  to  read
 again  a  part  of  the  speech  that  |  made  in
 1971  in  which.  I  had  indicated,  myself,
 certain  broad  principles.  The  first  principle
 8  that  the  tax  structure  must  be  simpli-
 fied  and  rationalised  in  such  a  way  that
 the  burden  of  assessment  for  the  assussre
 as  well  85  the  tax  collector  and  the  oppor-
 tunity  for  evasion  are  minimised.  Secondly,
 the  overall  burden  of  tax  must  be  disiri-
 buted  among  different  sections  of  the  oom-
 munity  in  such  a  manner  that  in  the  pro-
 cess  there  is  appreciable  scaling  down  of
 the  concentration  of  economic  power  and
 redaction  of  imequalities  in  income  levels.
 Thirdly,  the  incidence  of  fresh  impost
 should  not  as  far  as  possible  disturb  the
 general  level  of  prices  of  essential  goods.
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 Them  are  the  general  principles.  Whatever  {
 taxation  efforts  have  been  made  in  this
 budget  have  been  made  on  the  basis  of

 principles.

 sre  two  types  of  tax  efforts—
 taxes  and  indirect  taxes.  My  claim

 ig  that  the  relief  which  has  been  given  is
 investment  oriented.

 Shri  Madhu  Limaye  raised  the  question
 whether  the  tax  payers  in  this  country
 have  become  honest  enough  to  take  advan-
 tage  of  this  and  to  make  investment,  im-
 plying  that  everybody  in  this  country,  at
 least  these  tax  payers  in  higher  brackets
 has  become  so  dishonest  that  he  has  gone
 beyond  the  scope  of  any  correction  or  re-
 demption.  I  am  not  so  pessimistic  about
 it.  I  quite  agree  that  there  are  bard  boiled
 tax  evaders  and  it  is  difficult  to  reform
 them.  But  there  are  some  new  people  who
 are  coming  into  these  brackets,  younger
 generation;  I  have  hope  in  them.  They
 are  equally  concerned  with  the  national
 economy.

 SHRI  R.  S.  PANDEY:  At  least  the
 salaried  people  are  100,  pes  cent  hones?.

 SHR]  YESHWANTRAO  CHAVAN:
 We  have  given  them  relief...  (/nterrmptions).
 If  he  feels  he  can  give  certain  proposals
 he  is  welcome  to  do  that  and  they  will
 be  considered.  This  relief  is  given  practically
 all  along  the  line,  small,  middie  and  the
 higher  income.

 SHRI  ATAL  RIHARI  VAJPAYEF:
 The  relief  is  not  even.

 SHRI  YESHWANTRAO  CHAVAN:
 That  can  be  argued  and  replied  to.  It  can
 be  explained  also.  That  is  a  diTerent  matter.
 But  this  type  of  relief  in  diect  taxes  is
 meant  for  investment.  It  is  not  going  to
 be  used  for  further  consumption,  and
 therefore  the  taxation  proposals  that  arc
 made  here  are  of  a  non-inflationary  naturc.

 SHRI  MADHU  LIMAYE:  You  have
 not  related  it  to  investment,

 SHRI  YESHWANTRAO  CHAVAN:
 The  relief  it  such  that  a  man  who  gets  it
 will  be  inclined  to  invest  it.

 SHRI  VASANT  SATHE  (Akola):
 Unless  you  say  that,  if  he  invests,  h¢  would
 get  certain  relief  it  would  not  be  automa-
 tically  invested.

 SHRI  YESHWANTRAQ  CHAVAN-
 I  do  not  know  whether  you  are  a  lawyer
 unless  you  indicate  certain  incentives  for
 investment,  A  man  will  not  invest  is  a  pro-
 position  which  I  am  not  prepared  to  accent.
 A  man  who  legaily  saves  certain  moncy,
 what  will  he  ose  it  for?  Ostentatious  con-
 sumption  ?  He  will  not.  My  expectation
 is  that  he  will  not  do  so.  If  he  has  got
 ‘egal  money  or  umaccounted  money,  he
 cannot  invest  it  and  he  is  bound  to  resort
 to  ostentatious  consumption.  But  if  a  man
 saves  money  legally  he  will  de  interested
 in  investing  it  in  long  term  deposits  in  the
 Bank:  he-can  invest  it  in  units  or  in  smalt
 industry  or  in  some  other  industry.  Su
 it  is  a  saving  which  is  bound  to  be  invested.

 SHRI  SAMAR  MUKHERJEE  (How-
 rah):  He  will  invest  it  for  cornering
 foodgrains  and  other  essential  commodities.

 SHRI  YESHWANTRAO  CHAVAN;:,
 T  am  not  inclined  to  agree  with  you,  when
 you  say  that  whatever  investments  are  mudc
 are  for  anti-social  purposes.

 The  indirect  taxes  have  been  based  on
 certain  selectivity  approach.  A  large  majo
 rity  of  members  had  accepted  them.  They
 are  well  selected  and  they  are  not  commmo-
 dities  of  mass  consumption.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 What  about  the  post-card  ?

 SHRI  R.  S.  PANDEY  Less  love  letters.

 SHRI  YESHWANTRAO  CHAVAN:
 I  am  not  an  expert  on  that  matter.  Possibly
 you  can  give  an  opinion  on  that
 (Interruptions).

 Therefore,  my  claim  is  that  the  taxation
 proposals  in  their  very  nature,  ere  not  it
 flationary.  Some  hon  Members  have  said
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 that  this  Budget  has  completely  by-passed
 problems  of  inflation  and  problems  of
 growth.  This  is  not  true,  It  hes  directly
 dealt  with  these  problems.

 Sir.  I,  certainly  will  be  able  to  give  in-
 formation  about  Plan  outlays.  Some  Mem-
 bers  did  mahe  that  point  whether  our
 claim  of  helping  growth  is  consistent  with
 our  Plan  outlays.  Certainly,  |  would  like
 to  claim  that  this  is  according  to  the  Plan
 provisions  indicated  therein.

 T  would  now  like  to  pass  on  to  some
 other  important  arexs  of  econoniy;  men-
 tioned  by  hon.  Members.

 SHRI  SAMAR  GUHA  =  (Conta);
 What  is  the  rationale  behind  imposition
 of  excise  duty  on  tooth  paste  and  inciease
 in  the  price  of  postcard  ?

 SHRI  YESHWANTRAO  CHAVAN
 I  have  explained  it.  4  thonght  vou  might
 have  read  this  in  the  newspapers  this  morn-
 ing.  I  do  not  want  to  repeat  the  same  thing.
 But,  I  am  expected  to  give  the  rationale
 behind  this.  ]  have  to  give  the  rationale.
 we  have  discuseed  this  many  times  on  the
 floor  of  this  House.  This  is  one  of  the  in-
 dustries,  which  is  making  huge  protits.
 Your  point  is  that  the  excise  duty  will  be
 passed  on  to  the  consumer.  Possibly,  it
 will.  Normally,  these  people  try  io  do  that,
 and  they  will  do  that.  |  do  not  know--
 possibly  they  will  try  to  do  that.  That  is
 no  reason  why  we  should  not  impose  ex-
 cise  duty.  Certainty,  they  will  also  think
 about  the  possibility  of  consumer  resistance
 to  such  things.  If  there  is  consumer  sesis-
 tance,  I  would  certainly  welcome  that  be-
 cause  people  in  this  particular  industry  are
 making  very  huge  profits.  We  cannot  allow
 this  to  go  on.  One  can  say  that  their
 profits  should  be  taxed,  which  is  being  done.
 Not  that  they  are  exempted  from  taxation.

 SHRI  SAMAR  GUHA:  What  about
 post-card  ?

 SHRI  PILOO  MODY  (Godhra):  If
 you  nationalise  the  tooth  paste  industry  and
 de-nationslise  banks,  it  will  be  alright.
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 SHRI  YESHWANTRAO  CHAVAN:
 ‘What  a  heavy  bargain  yon  are  trying.  0
 make  t

 Sir,  Mr.  Samar  Guba  is  constantly  sake
 ing  about  the  post:card.  The  Telegraphs
 and  Postal  Department  have  got  their:  own
 probviems.  This  is  a  service  which,  cartalnty,
 is  meant  for  the  people,  But,  it  haa  become
 a  costlier  service.  Every  year,  they  are  in-
 curring  loss.......  ieee

 SHRI  PILOO  MODY:  and  very  ineffi-
 cient.

 SHRI  YESHWANTRAO  CHAVAN:
 These  commercial  departments  have  to
 become  self-sufficient.  They  must  be  able
 to  increase  their  own  resources  and  utifise
 them  for  further  development.

 SHRI  H.  M.  PATEL:  Not  a  commer-
 cial  department,  but,  a  social  service  depart-
 ment.

 SHRI  YESHWANTRAO  CHAVAN:
 Even  then,  it  has  to  find  resources  for  its
 development.  You  cannot  forget  that.  I
 considered  this  question  of  reducing  the
 postal  rates.  I  discussed  this  matter  with
 the  Minister  of  Communications  There
 were  some  suggestions  in  this  regard.  But,
 it  becomes  rather  very  difficult  to  accept
 them.  When  we  increase  the  price  of
 other  articles,  for  example,  the  inland  letter
 card,  which  has  gone  up  from  fifteen  paise
 to  twenty  paise,  if  we  keep  down  the  price
 of  the  pust-card  where  it  was,  there  will
 be  more  incentives  for  the  people  to  make
 use  of  post-cards  than  inland  letter  cards.

 SHRI  ATAI  BIHARI  VAJPAYRE:
 In  the  case  of  the  post-card,  the  increase

 50%.  This  is  too  high.

 SHRI  YESHWANTRAO  CHAVAN:
 You  should  not  go  by  percentages.  The
 bas¢  is  smaller,  and  therefore,  the  per-
 centage  looks  a  little  higher.  This  is  a
 simple  thing.  Let  us  not  consider  this  ia
 terms  of  percentages.

 SHRI  VASANT  SATHE:  You  can
 give  concession,  as  far  as  postcard  is
 concerned,
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 SHR!  YESHWANTRAO  CriAVAN:
 As  you  know,  9  have  still  to  cover  a  gap
 of  Rs.  25  crores.

 SHRI  VASANT  SATHE:  You  can  tax
 some  other  luxury  items.

 SHRI  YESHWANTRAO  CHAVAN:  J
 was  saying  that  I  sball  pass  on  tu  certain
 specific  subjects  mentioned  by  bor  Mem-
 bers.  Most  important  of  these  is  black
 money.

 it  has  been  constantly  mentioned  in  the
 debates,  in  Question  Hour,  calling  atten-
 tion  nouces,  etc.  Even  in  this  debate,
 many  people  said  that  I  have  not  dealt
 with  the  problem  of  black  money  It  is
 true  that]  have  not  used  the  term  ‘black
 money’  as  sich.  But  most  important
 measures  have  been  taken  to  Jeal  with
 this  problem.  9  would  fike  to  tell  the
 House  how  we  look  at  this  problem.  Ulti-
 mately,  what  is  black  money?  It  is  un-
 accounted  money,  which  is  the  iesult  of
 fax  evusion  Jf  we  are  to  deal  vith  this
 problem  of  unaccounted  money,  we  will
 have  to  find  out  what  is  the  genesis  of
 it  und  what  are  the  mechanics  of  creating
 it.  One  will  have  to  deal  with  t  fundamen-
 tally.  Our  approach  is  that  the  problem
 of  black  money  can  be  dealt  with  only
 if  we  ty  to  meet  successfully  the  pro-
 biem  of  tay  evasion  Of  course,  there  6
 another  aspect  of  it.  The  shortages  of
 commoditics  iy  also  responsible  for  creat-
 ing  black  money  We  will  have  to  deal
 with  the  problem  of  producing  or  a  mass
 scale  the  commodities  of  mass  consump-
 tion.  I  think  this  problem  has  been  very
 carefully  examined  by  the  Planning  Com-
 mission.  They  are  considering  2  certain
 report.  When  their  report  comes  out,  we
 will  have  to  take  decisions  about  encourag-
 ing  mais  production  of  all  these  essential
 commodities  and  also  proper  distribution
 of  those  commodities.  That  will  take  care
 of  the  problem  of  price  rise  as  well.

 About  tax  evasion,  it  can  be  Jcal  with
 in  two  or  three  ways.  What  are  the  re-
 medies  suggested  so  far?  The  remedies
 suggested  so  far  are,  we  must  deal  with
 the  problem  of  agricultural  income,  which

 is  being  made  use  of  for  tax  evanon.  Se
 condly,  it  was  suggested  that  black  money
 is  being  invested  in  certain  properties.

 AN.  HON.  MEMBER:  What  about
 contributions  to  election  funds”

 SHRI  YESHWANTRAO  CHAVAN:
 You  have  also  fought  elections  and  we
 have  also  fought  elections.

 Some  people  are  speaking  as  if  we  have
 not  done  anything  about  the  problem.  We
 passed  a  law  in  972  to  deal  with  the
 problem  of  transfer  of  under-valred  pro-
 perties.  The  Bill  was  introdaced  in  £972.
 It  went  to  the  Select  Committee  and
 passed  through  the  various  stages.  That
 Bill  has  provided  a  certain  time  ‘ag.  The
 whole  process  has  started  now.  Under  that
 Act,  when  the  properties  are  transferred,
 they  are  registered  and  every  registered
 deed  is  examined  by  the  income-tax  de-
 partment.  According  to  the  test  laid  down
 m  the  Act,  when  they  find  that  there  is
 reason  to  believe  that  a  certain  property
 has  been  under-valued  at  the  time  of  trans-
 fer,  they  are  supposed  to  start  action.  In
 the  last  few  months.  they  have  issued
 notices  to  3669  persons  in  all  the  impor-
 tant  cities  There  as  a  long  list  of  them.
 Of  course,  the  law  has  provides  certain
 procedures  in  thiy  matter.  They  have  to
 give  notice.  The  man  gives  his  :eply  and
 it  is  examined  They  are  supposed  to  pro-
 duce  certain  evidence  After  thut,  the  in-
 come-tar  officer  is  supposed  to  pass  an
 order  So  far  orders  have  been  passed
 only  in  20  cases,  but  their  total  value
 comes  to  more  than  Rs.  25  lakhs.  |  am
 sure  as  time  proceeds,  this  will  accelerate
 farther.

 Coming  to  the  question  of  agricultural
 income,  there  is  always  a  complaint  and
 a  very  right  complaint  as  to  what  we  are
 doing  about  taxing  the  agricultural  sector.
 The  Raj  Committce  had  made  certain
 recommendations.  We  accepted  the  most
 important  of  the  recommendations,  which
 concerned  the  Central  Government.

 Those  people  who  have  non-agricultm at
 income,  if  they  have  agricultural  income,
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 the  two  incomes  should  be  clubbed  and
 they  should  be  taken  into  account  together.
 We  accepted  this  suggestion  im  the  last
 budget.  I  am  sure  this  is  one  of  the
 sources  of  evasion  of  taxes  which  has
 been  plugged  in  a  way.

 Then  there  is  the  question  of  creating
 fear  in  the  mind  of  the  tax  evader.  As
 hon.  Members  know,  particularly  those
 who  are  Members  of  the  Select  Com-
 mittee,  this  Bill  is  under  consideration  vy
 the  Select  Committee  for  more  than  a
 year.  They  have  gone  to  the  different
 cities  of  the  country  and  taken  evidence

 SHRI  MADHU  I!IMAYE:  Of  the  tax-
 evaders  ?

 SHRI  YESHWANTRAO  CHAVAN:  !
 am  sure  when  this  Bill  becomes  law,  it
 will  certainly  be  a  harsh  and  very  severe
 law.  Those  who  take  the  risk  of  evading
 taxes  will  certainly  be  treated  more  severely
 than  criminals,  because,  in  the  present  con-
 text  of  things,  we  have  a  tendency  in  our
 country  to  treat  economic  offences  a3
 fashionable  offences  and  so  richer  people
 can  get  away  with  these  things  In  the
 new  Act  we  aie  making  econonuc  offence
 a  more  serious  offence  so  that  the  culprits
 will  be  punished  pretly  severely  under  tbe
 low

 At  the  sim:  time,  it  was  ne  essary  to
 find  out  what  other  things  cun  ०९  done.
 There  was  an  iw.cntive  for  tax  evasion.
 namely,  economic  incentive  at  ०४  this
 was  what  was  talked  about.  We  did  not
 want  to  give  any  scope  for  any  argument
 on  that  line.  So,  we  considered  the  Re-
 port  of  the  Wanchoo  Committe>  on  this
 matter  and  decided  to  accept  thi,  recom-
 mendation  Let  us  see  what  the  effect  of
 it  is.

 So,  the  problem  of  black  moncy  has
 been  attucked  from  all  sides.  Of  course,
 one  very  constant  question  is:  what  aboul
 demonetisation?  As  I  said  before,  which
 l  would  like  to  say  again,  Government  do
 not  intend  resorting  to  demonetisution,  be-
 cause  it  is  not  one  of  the  permanent
 methods  of  dealing  with  this  problem.

 MARCH  I9,  974  D.G,  on  Account,  ‘1976-75  2700

 What  we  can  do  continually,  permanently,
 basically  and  fundamentally  is  being  done
 and  whatever  requires  to  be  done  will  be
 done  in  future.

 SHRI  P.  K.  DEO  (Kalahandij:  What  is
 being  done  ?

 SHRI  YESHWANTRAO  CHAVAN:
 This  is  like  hearing  the  Ramayana  for  the
 whole  night  and  then  asking  what  is  the
 relationship  between  Sita  and  Rama.

 SHRI  PILOO  MODY:  How  can  you
 talk  about  black  money  without  talking
 about  the  election  fund  7

 SHRI  YESHWANTRAO  CHAVAN:  I
 am  talking  about  what  we  have  done  and
 what  we  are  going  to  do.  You  bave  only
 to  talk

 SHRI  200  MODY  I  know  that  you
 are  dealing  with  both-black  money  —  and
 election  fund.

 SHRI  YESHWANTRAO  CHAVAN:
 If  you  are  serious  about  this  point,  cer-
 tainly  we  can  discuss  it  some  tine.  I  can
 discuss  it  with  Shri  Limaye  too.

 SHRI  SURENDRA  MOHANTY  (Ken-
 drapara):  What  is  the  tax  arrears  of  Shri
 Mundhra  since  19652

 SHRI  YESHWANTRAO  CHAVAN:  If
 you  put  a  question,  I  will  answer  u.

 AN  HON,  MLMBER:  What  about  Biju
 Patnaik  ?

 SHRI  YESHWANTRAO
 You  can  better  ask  him.

 SHRL  PILOQ  MODY:  Does  at  mean
 that  you  will  ask  Mr.  Mundhra  and  Sbri
 Mohanty  will  ask  Mr.  Patnaik  und  thus
 parcel  out  black  money  ?

 SHRI  YESHWANTRAO  CHAYAN:  If
 I  want  that  information,  there  is  no  neces
 sity  for  me  to  ask  him.

 CHAVAN:

 Coming  to  tax  arrears,  I  wonld  like.  to
 sny  that  during  the  last  three  years  we
 have  made  very  serious  efforts  for  attack-
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 ing  this  problem.  While  on  3ist  March
 1972  the  amount  outstanding  was  Rs.  805
 crores,  on  the  3ist  December  1973,  after
 one  year  and  nine  months,  it  has  come  to
 Rs.  74  crores,  which  means  that  more
 than  Rs.  00  crores  of  these  arrears  have
 been  recovered.

 As  on  3lst  March,  1973,  there  were  660
 cases  where  gross  arrears  exceeded  Rs.  10.
 lakhs  in  each  case.  The  comparative
 position  of  these  cases,  as  on  3st  Decem-
 ber,  973  is  that  the  number  has  become
 626.  I  am  only  indicating  the  trend  of
 the  effort  that  we  are  making  in  this
 matter.

 Then,  the  hon.  Member,  Shi  Indrajit
 Gupta,  asked  me  a  question  as  io  what
 we  are  doing  about  perquisites  and  he
 wanted  to  know  exactly  what  steps  we  are
 taking  about  it.  There  are  two  aspects  of
 this  matter.  One  is  regarding  the  valuation
 of  the  perquisites  and  the  othe:  is.  how
 far  lavish  these  perquisites  are  enioyed  by
 the  employees  and  reflected  in  their
 income.

 So  far  as  the  first  aspect  is  concerned,
 the  valuation  of  the  perquisites  has  been
 inodified  क्त  the  case  of  free  uccommo-
 dation,  at  present,  it  3s  0  per  cent  of  the
 employees’  salary  and  now  it  will  be  ॥2
 per  cent.  In  the  case  of  free  furmshed
 accommodation,  it  has  been  raned  from
 ADI /2  per  cent  to  IS  per  cent.  In  the
 case  of  moto:  car  provided  किए  the  em-
 ployer,  it  is  Rs.  300  per  month  as  against
 Rs.  150/-  per  month.  In  the  case  of  big
 motor  car,  it  is  Rs.  400  per  month  as
 against  Rs.  250  per  month.  In  the  case  of
 where  motor  car  is  owned  and  hired  by
 the  employer  but  running  and  maintenance
 expenses  are  borne  by  the  employee,  it  is
 Rs.  00  as  against  Rs.  60  per  mouth.  In
 the  case  of  big  motor  car,  it  is  Rs  50  as
 against  Rs.  l00  per  month.

 As  far  as  the  other  aspect  is  concerned,
 after  making  certain  studies,  we  have  found
 that  unless  the  assessments  of  the  Com-
 panics  are  correlated  with  the  assessments

 of  the  Directors  and  highly  paid  employees,
 it  will  not  be  possible  to  ensure  that  the
 deterrent  provisions  which  are  provided  in
 the  Act  are  implemented.  We  have,  there-
 fore,  decided  to  create  special  cells  for
 centralisation  of  cases  of  Companies.
 Directors  and  their  senior  executives.  In
 pursuance  thereof,  necessary  instructions
 were  issued  to  the  Commissioner  of  In-
 come-Tax  in  July,  3973  for  centralisation
 of  such  cases.

 Recently,  a  study  was  undertaken  and
 it  was  revealed  that  substuntial  additions
 have  been  on  account  of  perquisites  allowed
 by  the  Companies  in  the  assessments  of
 Directors  and  senior  executives  as  well  as
 the  Companies.  With  the  release  of  addi-
 tional  staff  which  used  to  do  routine  work
 of  finalising  the  assessments  of  salaried
 employces  getting  an  annual  income  of  Rs
 18,000,  it  will  be  possible  for  us  to  con.
 centrate  on  such  cases  so  as  to  get  better
 tesults  in  future.

 One  question  that  is  constantly  isked  is
 as  to  how  far  the  deficit  financing  that  I
 have  provided  for  in  the  Rudget,  that  is
 Rs.  25  crores,  is  realistic.  3  would  like
 to  say  that  as  far  as  the  assessment  of  the
 present  situation  is  concerned.  it  is  realis-
 tic.  But.  at  the  same  time,  |  cannot
 guarantee  that  there  will  not  arise  occa-
 sions  for  additio.  !  expenditure  as  we  pro-
 ceed  in  the  year.  Our  effort  will  be  to
 sec  that  we  try  to  contain  the  present  gap
 as  it  exists

 Shri  Atal  Bihari  Vajpayee  has  raised  two
 or  three  points  and  I  certainly  would  like
 to  say,  if  T  can.  something  xbovt  those
 points.  He  has  asked  whether  the  money
 that  we  will  get  as  a  result  of  Russian  deal,
 by  way  of  sale  of  Russian  wheat  here,  Is
 Mentwoned  somewhere  or  not.  This  is  one
 of  the  points  that  he  made  The  other
 point  that  he  made  was  that  there  was
 Jess  and  less  provision  for  minimum  needs
 programme  including  provision  for  drought-
 prone  areas.

 As  far  as  Russian  wheat  ss  concerned,  I
 would  like  to  point  out  to  him  that  this
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 is  mentioned  in  the  Explanatory  Memo-
 randum  on  page  58,  paragraph  As,  under
 ‘Other  items  (Net).  I  will  read  it  out:

 “The  estimates  here  show  the
 effect  of  transactions  occurring  umder
 sundry  deposits,  suspense,  remittances,
 etc.  heads  not  dealt  with  earlier.  The
 Revised  includes  credit  of  Rs.  74.40
 crores  on  account  of  U.S.  rupee  balances
 deposited  with  the  Government  of  India
 in  the  Public  Account  85  non-interest
 bearing  deposits.  The  next  Budget  in-
 cludes  credit  of  Rs.  200  crores  from
 sale  proceeds  of  two  million  tonnes  of
 wheat  loaned  by  the  USSR.”

 net

 He  had  mentioned  it  in  such  a  way  as  if
 we  were  trying  to  put  it  under  carpet  and
 get  away  with  it.  It  is  mentioned  in  the
 Budget.

 About  the  provision  for  drought-pron
 areas  programme.  he  said  that  only  Rs.  6.3
 crores  had  been  allotted  for  this  programme
 this  year.  I  think  he  was  not  properly  in-
 formed  by  his  adviser.  According  to  the
 Budget  Estimates  for  1974-75,  it  is  Rs.  22
 crores.  It  is  somewhat  lesser  than  what
 we  provided  last  year,  but  it  is  Rs.  22
 crores  and  not  Rs.  6  crores  as  ke  thinks.

 About  minimum  needs  programme,  a  pro-
 vision  of  about  Rs.  200  crores  has  been
 made  in  the  State  Plans  for  1974-75  under
 the  minimum  needs  programme  for  social
 and  community  services.  After  transfer  of
 some  of  ‘these  services  to  the  State  sector,
 to  the  States’  account,  the  provision  in  the
 Central  Plan  for  1974-75,  will  compare
 very  favourably  with  the  last  years  pro-
 vision  also  on  this  particular  point  of  mini-
 mum  needs  programme.

 I  am  mentioning  some  of  these  detailed
 things  because  some  detailed  pcints  were
 raised  by  hon.  members.

 My  friend,  Shri  Dinesh  Singh,  who  is  not
 present  now,  had  raised  the  question  of
 performance  of  the  public  sector.  I  cer-
 tainly  would  like  to  let  him  know  that,
 us  far  as  public  sector  is  concerned,  it  is
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 showing  seme  good  signs.  (Interruptions)
 It  is  turning  the  corner;  there  is  no  doubt
 about  it.

 SHRI  PILOO  MODY:
 where  the  corner  is.

 It  depends  on

 SHRI  YESHWANTRAO  CHAVAN:  In
 the  case  of  public  sector,  I  wouid  like  to
 mention  to  him,  the  Planning  “ommission
 has  appointed  a  Group  which  is  gcing  into
 the  examination  of  the  functioning  of  the
 public  sector  thing,  and  I  must  say  that
 this  Group  has  certainly  done  a  very  good
 piece  of  work;  they  have  certainly  found
 out  the  areas  which  need  our  special  at-
 tention:  they  have  certainly  given  some
 sort  of  a  new  impetus  to  the  working  of
 the  public  sector  thing.  In  the  case  of
 public  sector,  their  planning  for  ihe  next
 year  appears  to  be  very  encouraging;  the
 way  they  are  going  to  produce  more  and
 the  likely  profit  they  are  going  to  make,
 T  would  like  to  say  that  this  year,  1974-75,
 will  be  a  very  important  year  in  the  life
 of  public  sector  undertakings  as  such;  this
 is  a  most  important  area  whose  growth  and
 whose  vitality  we  as  a  nation  are  interested
 in.

 One  of  the  four  constructive  suggestions
 that  Shri  Piloo  Mody  made  was:  get  rid
 of  the  public  sector.  Look  at  the  way  he
 looks.  at  the  economy.  A  very  important
 suggestion  as  a  result  of  his  speech  was:
 get  rid  of  this  and  reduce  the  tax!  Of
 course,  he  made  two  very  important  sug-
 gestions.  Spend  more  on  the  rural  sector.
 That  is  what  we  are  planning  to  do.  Spend
 more  on  agriculture.  That  we  have  been
 doing.  He  asked  me  to  read  some  article
 of  Shri  Giri  Lal  Jain.  I  would  like  to
 tell  him  that  agriculture  nas  always  been
 a  very  important  sector  in  all  our  plan-
 ning  and  it  will  continue  to  be  so.  Natu-
 rally,  we  will  select  those  areas  where  it
 will  give  strength  to  our  economy  as  a
 whole  and  that  we  will  certainly  try  to  do.

 As  far  as  the  public  sector  is  concerned,
 I  think  I  have  given  certain  facts.

 Shri  Dinesh  Singh  also  mentioned  about
 exports.  As  far  as  exports  are  concerned,

 I  would  like  to  point  out  to  him  that  we
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 have  concentrated  our  efforts  on  ex-

 ports  this  yéar.  Our  exports  are  going  to
 be  the  major  aren  in  which  we  will  try
 to  find  a  solution  for  our  problem  of
 balance  of  payments  particularly,  as  a
 result  of  the  rise  in  the  prices  of  crude  oil
 and  other  important  items  like  fertilisers
 and  steel.  Our  major  answer  will  have  to
 be  found  in  an  increase  in  our  exports  and
 a  strategy  is  being  worked  out.  Tne  Com-
 merce  Ministry  and  the  Planning  Com-
 mission  are  looking  into  the  matter  and  |
 have  every  confidence  that  they  will  cer-
 tainly  work  out  a  programme  which  will
 help  us  increase  our  foreign  exchange  in-
 come.  These  are  some  of  the  major  points
 ]  could  deal  with  in  reply  to  th:  debate
 here.

 As  far  as  I  see.  the  problem  3  full  of
 difficulties.  I  do  not  want  to  take  a  com-
 placent  view  of  the  matter.  There  is  cer-
 tainly,  as  I  said,  a  very  challenging  situa-
 tion  in  the  country.  As  a  matter  of  fact,
 for  the  last  four  years,  it  has  been  a  conti-
 nuous  period  of  difficulties  and  challenges
 but  with  faith  in  ourselves  as  a  nation,  we
 can  certainly  overcome  these  problems
 successfully.

 Sir,  |  have  done

 6.43  hrs.

 DFMANDS'  FOR  GRANTS  ON
 ACCOUNT  (GFNERAL),  ‘1974-75

 MR.  DEPUTY  SPEAKER  Now,  I  will
 put  the  Demands  for  Grants  on  Account
 (General),  974-75  to  the  vote  of  the  House,

 Now,  the  question  is:

 “That  the  respective  sums  not  exceeding
 the  amounts  on  Revenue  Account  and
 Capital  Account  shown  in  the  =  third
 column  of  the  order  paper,  be  granted
 tp  the  President,  on  accouns  for  or  to-
 wards  defraying  the  charges  durmg  the

 eter
 *Moved  with  the  recommendation  of  the

 President.
 75  LSS  73—I0

 year  ending  on  the  3ist  day  of  March,
 1975,  in  respect  of  the  heads  of  demands
 entered  in  the  second  column  thereof
 against  Demands  Nos,  |  to  106.”

 The  motion  was  adopted.

 {The  Motions  for  Demands  for  Grants  on
 account  (General),  1974-75,  which  were
 adopted  by  the  Lok  Sabha  are  reproduced
 belon—Eil.}

 DEMAND  NO.  !—Department  of  Agri-
 culture.

 “That  a  sum  not  exceeding  Rs.  27,20,000
 on  Revenuz  Account  be  granted  to  the
 President,  ot  account,  for  or  towards  de-
 fraying  the  charges  during  the  year  ending
 on  the  3lst  day  of  March,  975  in  respect
 of  ‘Department  of  Agriculture’.”

 DEMAND  NO.  2—Department  of  Agri-
 cultural  Research  and  Education.

 “That  a  sum  not  erceeding  Rs.  1,30,000
 on  Revenue  Account  be  granted  to  the
 president,  on  account,  for  or  towards  de-
 fraying  the  charges  during  the  year  ending
 on  the  31%  day  of  March,  975  in  respect
 of  ‘Department  of  Agricultural  Research
 and  Education’.”

 DEMAND  NO  3—  Agriculture

 “That  a  sum  not  exceeding  Rs.
 3  04.65.000  on  Revenue  Account  and  not
 exceeding  Rs  61,32,08,000  on  Capital  Ac-
 ccumt  be  granted  to  the  President,  on  ac-
 count,  for  or  towards  defraying  the  char-
 ges  during  the  veat  ending  the  3ist  day
 of  March,  975  in  respect  of  ‘Agricultare’.”

 DEMAND  NO.  4—Fisheries

 *That  a  sum  not  exceeding  Rs.  1,23,59,000
 on  Revenue  Account  and  not  exceeding
 Ry.  21.30 000  on  Capital  Account  be  grant-
 ed  to  the  President,  un  account,  for  or  to-
 wards  defraying  the  charges  during  the
 year  ending  on  the  3ist  day  of  March,
 I97S  in  respect  of  ‘Fisheries’.”

 one
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 DEMAND  NO.  S—Animal  Husbandry  and
 Dairy  Development

 “That  a  sum  not  exceeding  Ra.
 5,28,22,000  on  Revenue  Account  and  sot
 exceeding  Rs.  48,07,000  on  Capital  Ac-
 count  be  granted  to  the  President,  on  ac-
 count,  for  or  towards  defraying  the  char-
 ges  during  the  year  ending  on  the  3!st  day
 of  March,  975  in  respect  of  ‘Animul  Hus-
 bandry  and  Dairy  Development’,”

 DEMAND  NO.  6—Forest

 “That  ai  sum  not  exceeding  Rs,
 1,49,80,000,  on  Revenue  Account  and  not
 exceeding  Rs.  9,17,000,  on  Capital  Account
 be  granted  to  the  President,  on  acrounr,  for
 or  towards  defraying  the  charges  during  the
 year  ending  on  the  3st  day  of  March.
 7975  in  respect  of  ‘Forest’.”

 DEMAND  NO.  7—Payments  to  Indian
 Council  of  Agricultural  Research

 “That  a  sum  not  exceeding  Rs,  5,82,36,000
 on  Revenue  Account  be  granted  to  the
 President,  on  account,  for  or  towards  def-
 raying  the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1975  in  respect
 of  ‘Payments  to  Indian  Council  of  Agricul-
 tural  Research’.”

 DEMAND  NO.  8~-Department  of  Food

 “That  a  sum  not  exceeding  Rs.
 20,02,46,000  on  Revenue  Account  and  not
 exceeding  Rs.  -2,19,97,000  on  Capital  Ac-
 count  be  granted  to  the  President,  on  ac-
 count,  for  or  towards  defraying  the  char-
 ges  during  the  year  ending  on  the  3ist
 day  of  March,  975  in  respect  of  ‘Denart-
 ment  of  Food’.”

 DEMAND  NO.  9—Department  of  Com-
 munity  Development

 “That  a  sum  not  exceeding  Rs.
 4,93,08,000  on  Revenue  Account  be  grant-
 ed  to  the  President,  on  account,  for  or  to-
 wards  defraying  the  charges  during  the  year
 ending  on  the  ‘Sst  day  of  March,  975  in
 respect  of  ‘Department  of  Community
 Development’.”
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 DEMAND  NO,  :0-—Dieparteent  of  Co-
 operation,

 “That  a  sum  not  exceeding  Re,
 1,10,73,000,  on  Revenue  Account  and  हम
 exceeding  Res,  3,51,87,000,  on  Capital  Ac-
 ceunt  be  granted  to  the  President,  an  ac-
 count,  for  or  towards  defraying  the  charges
 during  the  year  ending  on  the  3tst  day  of
 March,  975  in  respect  of  ‘Department  of
 Cooperation’.”

 DEMAND  NO.  I!—~Ministry  of  Commerce

 “That  a  sum  not  exceeding  Res.
 18,10,000  on  Revenue  Account  be  granted
 to  the  President,  on  account,  for  or  to-
 wards  defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  1975  in
 respect  of  ‘Ministry  of  Commerce’."

 DEMAND  NO,  2—Foreign  Trade  and
 Export  Production

 “That  a  sum  not  exceeding  Rs.
 28,07,02,000  on  Revenue  Account  and  not
 exceeding  Rs.  32,50,58,000  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the  char-
 ges  during  the  year  ending  on  the  3ist  day
 of  March,  4975  in  respect  of  ‘Foreign
 Trade  and  Export  Production’.”

 DEMAND  NO.  3—Ministry  of  Com-
 munications

 “That  a  sum  not  exceeding  Rs.
 13,35,000  on  Revenue  Account  and  not
 exceeding  Rs.  45,83,000  on  Capital  Ac-
 count  be  granted  to  the  President,  on  ac-
 count,  for  or  towards  defraying  the  charges
 during  the  year  ending  on  the  Sit  day  of
 March,  1978  in  respect  of  ‘Ministry  of
 Communications'.”

 DEMAND  NO,  !4—Overscas  Communica-
 tions  Service

 “That  a  sum  nat  exceeding  Rs.
 14,14,000  on  Revenue  Account  and  not  ex-
 cesding  Rs.  63,33,000  on  Capital  Account
 be  granted  to  the  President,  on  account,  for
 or  towards  defraying  the  charges  during  the
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 year  ending  on  the  3ist  day  of  March,
 975  in  respect  of  ‘Overseas  Communica-

 thons  Service’.”

 DEMAND  NO.  5—Posts  and  Telegraphs
 -~~Working  Expenses

 “That  a  sum  not  exceeding  Rs.
 62,44,34,000  on  Revenue  Account  be
 granted  to  the  President,  on  account,  for  or
 towards  defraying  the  charges  during  the
 year  ending  on  the  3ist  day  of  March,
 975  in  respect  of  ‘Posts  and  Telegraphs—
 Working  Expenses’.”

 DEMAND  NO.  !6-—Posts  and  Telegraphs
 --Dividend  to  General  Revenues,  Appro-
 priations  to  Revenue  Funds  and  Repay-
 ment  of  Loans  from  General  Revenues

 “That  8  sum  not  exceeding  Rs.
 13,89,10,000.  on  Revenue  Account  be  grant-
 ed  to  the  President,  on  account,  for  or  to-
 wards  defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  975  hh
 respect  of  ‘Posts  and  Telegraphs—Divi-
 dend  to  General  Revenues,  Appropriations
 to  Reserve  Funds  and  Repayment  of  Loans
 from  General  Revenues’.”

 DEMAND  NO.  !7—Capital  Outlay  on
 Posts  and  Telegraphs

 “That  a  sum  not  exceeding  Rs.
 24,73,83,000  on  Capital  Account  be  grant-
 ed  to  the  President,  on  account,  for  or
 towards  defraying  the  charges  during  the
 year  ending  on  the  3ist  day  of  March,
 975  in  respect,  of  ‘Capital  Outlay  on  Posts
 and  Telegraphs’.”

 DEMAND  NO.  8—Ministry  of  Defence.

 “That  a  sum  not  exceeding  Rs,
 24,88,000  on  Revenue  Account  and  not
 exceeding  Rs.  4,18,87,000  on  Capital  Ac-
 count  be  granted  to  the  President,  on  ac-
 count,  for  or  towards  defraying  the  char-
 ges  during  the  year  ending  on  the  3ist  day
 of  March,  975  in  respect  of  ‘Ministry  of
 Defence’.”

 DEMAND  NO.  9—Defence  Services—
 Army

 “That  a  sum  not  exceeding  Rs.
 2,06,40,44,900  on  Revenue  Account  be
 granted  to  the  President,  on  account,  for
 or  towards  defraying  the  charges  during  the
 year  ending  on  the  3ist  day  of  March,  975
 in  respect  of  ‘Defence  Services—Army'.”

 DEMAND  NO,  20—Defence  Services—
 Navy

 “That  a  sum  not  exceeding  Rs.
 18,23,40,000  on  Revenue  Account  be
 granted  to  the  President,  on  account,  for  or
 towards  defraying  the  charges  during  the
 year  ending  on  the  3{ist  day  of  March,
 975  in  respect  of  ‘Defence  Services~-
 Navy’.”

 DEMAND  NO.  2!—Defence  Services—
 Air  Force

 “That  a  sum  not  exceeding  Rs.
 63,81,66,000  on  Revenue  Account  be  grant-
 ed  to  the  President,  on  account,  for  or  to
 wards  defraying  the  charges  during  the
 year  ending  on  the  3ist  day  of  March,
 957  in  respect  of  ‘Defence  Services—Air
 For  ad

 DEMAND  NO.  22—Defence  Services—
 Pensions

 “That  a  sum  not  exceeding  Rs.
 12,75,17,000  on  Revenue  Account  be  grant-
 ed  to  the  President,  on  account,  for  or
 towards  defraying  the  charges  during  the
 year  ending  on  the  3Ist  day  of  March,
 975  in  respect  of  ‘Defence  Services—Pen-
 sions’.”

 DEMAND  NO.  23—Capital  Outlay  on
 Defence  Services

 “That  a  sum  not  exceeding  Rs.
 39,47,88,000  on  Capital  Account  be  granted
 ty  the  President,  on  account,  for  or  to-~
 wards  defraying  the  charges  duting  the  year
 ending  on  the  3ist  day  of  March,  975  in
 respect  of  ‘Capital  Outlay  on  Defence  Ser-
 vices’,”
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 DEMAND  NO.  24—Department  of  Edu-
 cation.

 “That  a  sum  not  exceeding  Rs.
 19,73,000  on  Revenue  Account  be  granted
 to  the  President,  on  account,  for  or  towards
 defraying  the  charges  during  the  year  end-
 ing  on  the  3ist  day  of  March,  975  in  res-
 pect  of  ‘Department  of  Education’.”

 DEMAND  NO.  25—Education.

 “That  a  sum  not  exceeding  Rs.
 17,89,52,000  on  Revenue  Account  and  not
 exceeding  Rs,  10,99,000  on  Capital  Ac-
 count  be  granted  to  the  President,  on  ac-
 count,  for  or  towards  defraying  the  charges
 during  the  year  ending  on  the  3ist  day  of
 March,  975  in  respect  of  ‘Education’.”

 DEMAND  NO.  26—Department  of  Social
 Welfare.

 “That  a  sum  not  exceeding  Rs.
 3,46,79,000  on  Revenue  Account  be  grant-
 ed  to  the  President,  on  account,  for  or  to-
 wards  defraying  the  charges  during  the  year
 ending  on  the  3ist  day  of  March,  975  in
 respect  of  ‘Department  of  Social  Welfare’.”

 DEMAND  NO.  27—Ministry  of  External
 Affairs.

 “That  a  sum  not  exceeding  Rs
 12,$2,61,000  on  Revenue  Account  and  not
 eaceeding  Rs.  5,20,00,000  on  Capital  Ac-
 count  be  granted  to  the  President,  on  ac-
 cc  unt,  for  or  towards  defraying  the  charges
 during  the  year  ending  on  the  3st  day  of
 March,  1975  in  respect  of  ‘Ministry  of  Fx-
 ternal  Affairs’.”

 DEMAND  NO  28—Munistry  of  Finance

 “That  a  sum  not  exceeding  Rs.
 4,10,56,000  on  Revenue  Account  be
 granted  to  the  President,  on  account,  for
 0  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of  March,
 975  in  respect  of  ‘Ministry  of  Finance’.”

 DEMAND  NO  29—Customs.

 “That  a  sum  ‘BOL  exceeding
 Rs.  2,94,23,000  on  Revenue  Account  be
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 granted  to  the  President,  on  acconry,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of  March,
 975  in  respect  of  ‘Customs’.”

 DEMAND  NO,  30—Union  Excise  Duties.

 “That  ai  sum  not  -  exceeding
 Rs.  4,72,31,000,  on  Revenue  Account  be
 granted  to  the  President,  on  account,  for
 or  towards  defraying  the  charges  during
 the  yea  ending  on  the  3ist  day  of  March,
 975  in  respect  of  ‘Union  Excise  Duties’.”

 DFMAND  NO.  3!—Taxes  on  Income,
 Estate  Duty,  Wealth  Tax  and  Gift  Tax.

 “That  8  sum  —s  not  exceeding
 Rs,  ‘$.23,89.000,  on  Revenue  Account  be
 granted  to  the  President,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  हवा,  day  of  March,
 975  in  respect  of  ‘Taxes  on  Income,
 Fetate  Duty,  Wealth  Tax  and  Gift  Tax’.”

 DF  MAND  NO.  32—Stamps.

 “That  a  sum  not  —  exceeding
 हि  1,03.75.000  on  Revenue  Account  and
 not  exceeding  Rs  1,94,000  ता  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the
 3ist  day  of  March,  975  in  respect  of
 ‘Stamps  "

 DEMAND  NO  33—Audit.

 “That  a  sum  not  exceating
 Rs.  8,70,83,000,  on  Revenue  Account  be
 granted  to  the  President,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3tst  day  of  March,
 975  in  respect  of  ‘Audit’”

 DEMAND  NO.  34—Currency,  Coinage
 and  Mint.

 “That  a  sum  not  exceeding
 Rs.  +5,15,86,000  वी  Revenue  Account  and
 not  exceeding  Rs.  2,82,22,000  on  capital
 Account  be  granted  to  the  Prosidest,  on
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 accaqunt,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3!st
 day  of  March,  975  in  respect  of
 ‘Currency,  Coinage  and  Mint’.”

 DEMAND  NO.  35—Pensions.

 “That  aio  sum  not  exceeding
 Rs,  +$,00,90,000  on  Revenue  Account  be
 granted  to  the  President,  on  accours,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of  March,
 975  in  respect  of  ‘Pensions’.”

 DEMAND  NO.  36—Opium  and  Alkaloid
 Factories’.”

 “That  a  sum  not  exceeding
 Rs.  10,33,45,000  on  Revenue  Account  and
 not  exceeding  Rs.  10.75.000  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  duing  the  year  ending  on  the  38
 day  of  March.  1975,  in  respect  of  ‘Opium
 und  Alkaloid  Factories'.”

 DEMAND  NO.  37—Transfers  to  State
 and  Union  Territory  Governments.

 “That  a  sum  not  excecding
 Rs.  41,73,97.000,  on  Revenue  Account  be
 granted  to  the  President,  70  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3st  day  of  March,
 975  in  respect  of  ‘Transfers  to  State  and
 Union  Territory  Governments’.

 DEMAND  NO.  38—Other  Expenditure  of
 the  Ministry  of  Finance

 “That  ai  sum  ‘not  exceeding
 Rs.  32,48,73,000  on  Revemie  Account  and
 not  exceeding  Rs  40.94,55.000  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towarda  defraying  the
 charges  during  the  year  ending  on  the  3tst
 day  of  March,  975  in  reapect  of  ‘Other
 Expenditure  of  the  Ministry  of  Finance’  ”

 DEMAND  NO.  39—I  ons  to  Government
 Servania,  etc.

 “That  8  sum  not  —  exceeding
 Rs.  10,48,65,000  on  Capital  Account  be
 granted  to  the  President,  on  account,  for

 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of  March,
 4975  in  respect  of  ‘Loans  to  Government
 Servants,  etc.’.”

 DEMAND  NO.  40—Ministry  of  Health
 and  Family  Planning.

 “That  8  mm  not  exceeding
 Rs.  9,19,000  on  Revenue  Account  be
 granted  to  the  President,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of  March,
 975  in  respect  of  ‘Ministry  of  Health  and
 Family  Planning’.”

 DEMAND  NO.  4!—Medical  and  Public
 Health.

 “That  a  sum  not  exceeding
 Rs.  9,66,52,000  on  Revenue  Account  and
 not  excecding  Rs.  3,91,85,000  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3st
 day  of  March,  975  in  respect  of  ‘Medical
 and  Public  Health’.”

 DEMAND  NO.  42—Family  Planning.

 “That  a  sum  not  _—  excceding
 २६  9,67,88,000,  on  Revenue  Account  and
 not  exceeding  Rs.  3,33,000  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  ycar  ending  on  the  3ist
 day  of  March,  £975  in  respect  of  ‘Family
 Planning’.”

 DEMAND  NO.  43—Ministry  of  Heavy

 Industry.

 “That  a  sum  not  exceeding  Rs.  420,008
 on  Revenue  Account  be  granted  to  the
 President,  on  accourt,  for  or  towards  de-
 fraying  the  charges  during  the  year  end-
 ing  on  the  3ist  day  of  March,  I975  in
 respect  of  ‘Ministry  of  Heavy  Industry’.  ”

 DEMAND  NO.  44—Heavy  Industries

 “That  a  sum  not  exceeding  Rs.  86,16,000
 on  Revenue  Account  and  not  exceeding
 Rs.  $,35,18,000  on  Capital  Account  %e
 granted  to  the  President,  on  account,  for
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 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of  March,
 I975  in  respect  of  ‘Heavy  Industries’.  oe

 DEMAND  NO.  45—Ministry
 Affairs

 of  Home

 “That  a  sum  not  exceeding  Rs.  34,59,000
 on  Revenue  Account  be  granted  to  the
 President,  on  account,  for  or  towards  de-
 fraying  the  charges  during  the  year  end-
 ing  on  the  3lst  day  of  March,  975  in
 respect  of  ‘Ministry  of  Home  Affairs’.  ”

 DEMAND  NO.  46—Cabinet

 “That  a  sum  not  exceeding  Rs.  17,69,000
 on  Revenue  Account  be  granted  to  the
 President,  on  account,  for  or  towards  de-
 fraying  the  charges  during  the  year  end-
 ing  on  the  3Ist  day  of  March,  975  in
 respect  of  ‘Cabinet’.  a

 DEMAND  NO.  47—Department  of
 Personnel  and  Administrative  Reforms

 “That  a  sum  not  cxceeding  Rs.  92,69,000
 इह  Revenie  Account  be  the
 President.  on  for  or  towards

 ihe  charges  during  the  sear
 the  31%.  dav  of  March  (975  in

 and

 granted  to
 aceenant,

 defraying
 ending  on
 respect  of  “Department  of
 Administrative  Reforms.”

 Personnel

 DEMAND  NO.  48—Police

 “That  a  sum  not  exceeding
 Rs.  26,6°.06,000  on  Revenue  Account  and
 not  exceeding  तुर,  45.83.0900  on  Capital
 Account  be  granted  to  the  President,  on
 accouni,  for  or  towards  defraying  —  the
 charges  during  the  vear  ending  on  the  3Ist
 day  Gf  March,  (975  द्  respect  of
 Police’.

 \
 DEMAND  NO.  49—Census

 “Vhat  a  sum  not  exceeding  Rs.  $7,70,000
 on  Resenue  Account  be  granted  to  the
 President,  on  account,  for  or  towards  de-
 fraying  the  charge’  during  the  year  end-
 ing  en  the  3st  dev  of  March,  975  in
 respeet  of  “Census.
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 DEMAND  NO.  50—Other  Expenditure
 of  the  Ministry  of  Home  Affairs

 “That  a  sum  not  exceeding
 Rs.  12,98,38,000,  on  Revenue  Account  and
 not  exceeding  Rs.  2,83,27,000  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  975  in  respect  of  ‘Other
 Expenditure  of  the  Ministry  of  Home
 Affairs’.  7

 DEMAND  NO.  5i—Delhi

 “That  a  sum  not  exceeding
 रिक,  £4,40,88,000  on  Revenue  Account  and
 nol  crceeding  Rs.  5,66,12,000  on  Capital
 Account  be  granted  to  the  President,  on
 cccciun,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  34st
 day  of  Maich,  7975  in  respect  of  ‘Delhi.”

 DEMAND  NO,  $§2-—-Chandigarh

 “That  a  sum  not  exceeding
 1,78,76,000  on  Revenue  Account  and

 not  exceeding  रि$..  73,93,000  on  Capital
 Account  be  granted  to  the  President,  on
 ecccumt,  for  or  defraying  —  the

 the  veaur  ending  en  the  3Ist
 975  in  respect  of  ‘Chandi-

 Rs.

 towards
 charges  during
 day  of  March,
 garh’.

 DEMAND  NO.  53—Andaman  and  Nico-
 bar  Islands

 “Tint  a  sum  not  eaceeding
 कुर.  2.79,76,000  on  Revenue  Account  and
 not  erceeding  15.  1.19.12.000  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 churges  during  the  year  ending  on  the  3iIst
 day  of  March.  4975  in  respect  of  “Anda-
 man  end  Nicobar  Islands’.  oe

 DEMAND  NO.  54—Arunachal  Pradesh

 “That  a  sum  not  exceeding
 Rs.  3.3019  662  on  Revenue  Account  and
 not  eacceding  Rs.  1.40,66.000,  on  capital
 Account  00  eranted  to  the  President.  on

 ecconnt,  for  or  towards  defraying  —  the
 churges  during  the  year  ending  on  the  3lst
 day  of  March.  7973  in  respect  of  ‘Arnna-
 chal  Pradesh’.  oe
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 DEMAND  NO.  55—~Dadra  and  Nagar  DEMAND  NO,  60-—Ministry  of  Informa-

 “That  a  eum  not  exceeding  Rs.  16,48,000
 on  Revenue  Account  and  ण  exceeding
 Rs,  21,538,000  on  Capital  Account  be
 granted  to  the  President,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of  March,

 he  ;  in  respect  of  ‘Dadra  and  Nagar

 DEMAND  NO.  56—~Lakshadweep

 “That  a  sum  not  exceeding  Rs.  43,12,000
 on  Revenue  Account  and  not  exceeding
 Rs.  13,31,000  on  Capital  Account  be
 granted  to  the  President,  on  account  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of  March,
 I975  in  respect  of  ‘Lakshadweep’.  ”

 DEMAND  NO,  $7—Ministry  of  Industrial
 Development

 “That  a  sum  not  exceeding  Rs.  38,85,000
 on  Revenue  Account  be  granted  to  the
 President,  on  account,  for  or  towards  de-
 fraying  the  charges  during  the  year  end-
 ing  on  the  3ist  day  of  March  975  in
 respect  of  ‘Ministry  of  Industrial  Develop-
 ment’,  *

 DEMAND  NO  58—Industries

 “That  a  sum  not  exceeding  Rs.  81,51,000,
 on  Revenue  Account  and  not  exceeding
 Rs.  7,05,47.000  on  Capital  Account  be
 granted  to  the  President,  an  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of  March,
 4975  in  respect  of  ‘Industries’.  ”

 DFMAND  NO  $9--Viflage  and  Small
 Tadustries

 “That  a  sum  not  exceeding
 Re.  4,70,57,000  on  Revenue  Account  and
 not  exceeding  Rs.  8,81,78.000  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraving  the
 charges  during  the  year  ending  on  the  3tst
 day  of  March,  975  in  respect  of  ‘Village
 and  Sanall  Industries’.  दि

 tion  and  Broadcasting

 “That  a  sum  not  exceeding  Re.  ‘$33,000
 on  Revenue  Account  be  granted  to  the
 President,  on  account,  for  or  towards  de-
 fraying  the  charges  during  the  year  ending
 on  the  3st  day  of  March,  975  in  ree
 pect  of  ‘Ministry  of  Information  and
 Broadcasting’.  oo

 DEMAND  NO.  6!—Information  and
 Publicity

 “That  a  sum  not  exceeding
 Rs.  1,99,77,000  on  Revenue  Account  and
 not  exceeding  Rs.  34,58,000  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3lst
 day  of  March,  975  in  respect  of  ‘In-
 formation  and  Publicity’.  *

 DEMAND  NO.  62—~Brosdcasting

 “That  a  sum  not  cxceeding
 Rs,  3,39,94,000  on  Revenue  Account  and
 not  exceeding  Rs.  2,93,67,000  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  975  in  respect  of  Broad-
 casting’.

 "

 DE  MAND  NO.  63—Ministry  of  Irrigation
 and  Power

 ‘That  &  sum  not  exceeding
 Rs  75.61.000,  on  Revenue  Account  and
 nut  exceeding  Rs  1,19,33,000  on  Capital
 Account  be  granted  to  the  Presidest,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March.  975  in  respect  of  “Minis-
 try  of  Irrigation  and  Power’,  ”

 DEMAND  NO.  64—Water  and  Power
 Development

 “That  9  sum  not  exceeding
 े  1.93.69 000,  on  Revenue  Account  and
 not  exceeding  Rs.  30,75,000  on  Capital
 Account  be  granted  to  the  President,  om
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 aceouns,  for  ar  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  L975  in  respect  of  “Water
 and  Power  Development

 DEMAND  NO.  65--  Power  Schemes

 “That  a  sum  not  exceeding
 Rs.  1,85,99,000  on  Revenue  Account  and
 not  exceeding  Rs.  1,70,29,000  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3!st
 day  of  March,  1975,  in  respect  of  ‘Power
 Schemes’.  ”

 DEMAND  NO.  66-—Ministry  of  Labour

 “That  a  sum  not  exceeding
 Rs.  9,20,000  on  Revenue  Account  be  grant-
 ed  to  the  President,  on  account,  for  or  to-
 wards  defraying  the  charges  during  the
 year  cniding  on  the  3Ist  day  of  March.
 975  in  respect  of  ‘Ministry  of  Labour’.  ce

 DEMAND  NO.  67—Labour  and  Employ-
 ment.

 “That  a  sum  not  exceeding
 Rs.  4,90,42,000.  on  Revenue  Account  and
 not  excceding  Rs.  33,76,000  on  Capital
 Account  be  granted  to  the  President,  ox
 account,  for  or  towards  deftaying  the
 charges  during  the  year  ending  on  the  3]st
 day  of  March,  975  in  respect  of  ‘Labour
 and  Fmployment’.”

 DEMAND  २०.  68-—Ministry  of  Law,
 Justice  and  Company  Affairs.

 “That  2  sum  =—not  =  exceeding
 Rs.  1,20,87,000  on  Revenue  Account  be
 granted  to  the  President,  on  account,  for
 or  towurds  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of  March,
 975  in  respect  of  ‘Ministry  of  Law,  Justice
 and  Company  Affairs’.”

 DEMAND  NO.  69-—Administration  of
 Justice.

 “That  a  sum  not  exceeding
 Rs.  3,81,000  on  Revenue  Account  be
 granted  to  the  President,  on  account,  for

 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of  March,
 975  in  respect  of  ‘Administration  of
 Justice’."

 DEMAND  NO.  76—Ministry  of  Petroleum
 end  Chemicals

 “That  ai  sum  not  exceeding
 Rs,  1,72,000,  on  Revenue  Account  and
 not  exceeding  Rs.  41,59,53,000,  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3st
 day  of  March,  4975  in  respect  of  ‘Ministry
 of  Petroleum  and  Chemicals’.”

 DEMAND  NO.  7!—Ministry  of  Planning.

 “That  a  sum  not  —  exceeding
 Rs.  1,92,000  on  Revenue  Account  be
 granted  to  the  President,  un  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of  March,
 1975  in  respect  of  ‘Ministry  of  Planning’.”

 DEMAND  NO.  72--Statistics.

 “That  a  sum  not  —s  exceeding
 Rs.  144,35 000,  on  Revenue  Account  be
 granted  to  the  President,  on  account,  for
 or  towanly  defraymg  the  charges  during
 the  year  ending  on  the  3Ist  day  of  March,
 975  in  respect  of  'Statistics’,”

 DEMAND  NO.  73--  Planning  Commis-
 sion.

 “That  a  sum  not  —s  exceeding
 Rs.  $258,000  on  Revenue  Account  be
 granted  to  the  President,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3{st  day  of  March,
 975  in  respect  of  ‘Planning  Commission’.”

 DFMAND  NO.  74—Miniatry  of  Shipping
 and  Transport.

 ‘That  ai  sum  not  =  exceeding
 Rs.  31,62,000  on  Revenue  Account  be
 granted  to  the  President,  on  account,  for
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 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3Ist  day  of  March,
 १975  {fn  respect  of  ‘Ministry  of  Shipping
 and  Transport’.”

 DEMAND  NO.  75—Roads.

 “That  a  sum  not  exceeding
 Rs.  10,29,35,000  on  Revenue  Account  and
 not  exceeding  Rs  1,23,72,000  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  975  in  respect  of  ‘Roads’”

 DEMAND  NO.  76—Ports,  Light  Houses
 and  Shipping

 “That  8  sim  ‘not  eaceeding
 Rs.  2,27,30,000  on  Revenue  Account  and
 not  exceeding  Rs  30,27,51,000  on  Capital
 Account  be  granted  to  the  President  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  975  in  respect  of  ‘Ports,
 Light  Houses  and  Shipping’  ow

 DEMAND  NO  77—Road  and  Inland
 water  Transport

 “That  a  sum  not  exceeding
 Re  17,23,000  on  Revenue  Account  and
 not  exceeding  Rs  2,54,02,000  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  31st.
 day  of  March,  975  in  respect  of  ‘Road
 and  Inland  water  Transport’
 DEMAND  NO  78—Department  of  Steel

 “That  a  sum  not  =  exceeding
 Rs  _  4,17,03,000  on  Revenue  Account  and
 not  exceeding  Rs.  26,78, 14,000,  on  ¢  apital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3lst
 day  of  March,  975  in  respect  of  ‘Depait-
 ment  of  Steel.”

 DEMAND  NO  79—Department  of  Mines

 “That  a  sum  =  not  =  exceeding
 Rs,  +5,52,000,  on  Revenue  Account  be
 pranted  to  the  President,  me  account,  for

 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of  March,
 975  in  respect  of  ‘Department  of  Mines’.”

 DEMAND  NO  80—Mines  and  Minerals.

 “That  a  sum  not  exceeding
 Rs.  5,54,62,000  on  Revenue  Account  and
 not  exceeding  Rs.  48,11,93,000  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  4975  m  respect  of  ‘Mines
 ant’  Minerals’  oe

 DEMAND  १४०  8l—Department  of
 Supply

 “That  a  sum  not  exceeding
 Rs  346000  on  Revenue  Account  be
 granted  to  the  President,  o»  account,  for
 or  towards  defraying  the  charges  during
 the  yeai  ending  on  the  १1व.  day  of  March, a 975  in  respect  of  ‘Department  of  Supply

 DEMAND  NO  82-—Supplies  and  Dispo-
 डि

 “That  a  sums  Ot  Ss  exceeding
 हे  2.2542000  on  Revenue  Account  be
 gianted  to  the  President,  on  account,  for
 or  towards  defraving  the  charges  during
 the  year  ending  on  the  31व[.  day  of  March,
 1975,  m  respect  of  Supplies  and  Dispo- ony sale

 DEMAND  NO  &3—Department  of  Reha-
 bilitation

 “That  a  sum  not  exceeding
 ॥ ग  559  45,000  on  Revenue  Account  and
 not  exceeding  Rs  88,67,000  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  sear  ending  on  the  3st
 dav  of  \farch,  975  m  respect  of  ‘Depart-
 ment  of  Rehabilitation’  oe

 DEMAND  NO  84—Ministry  of  Tourism
 and  Ciil  Aviation

 “That  a  sum  not  —  exceeding
 ॥ 2 ह  §,46,000,  on  Revenue  Accoust  be
 granted  to  the  Preudent,  on  account,  for
 or  towards  defraying  the  charges  during
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 the  year  ending  om  the  3ist  day  of  March,
 975  in  respect  of  ‘Ministry  of  Tourism
 and  Civil  Aviation

 DEMAND  NO,  85—Meteorology.

 “That  a  sum  not  —  exceeding
 Rs.  1,41,45,000  on  Revenue  Account  and
 not  exceeding  Rs.  -25,10,000  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3lst
 day  of  March,  975  in  respect  of  ‘Meteoro-
 logy’.”

 DEMAND  NO.  86~-Aviation.

 “That  a  sum  not  —  exceeding
 Rs  +2,43,03,000  on  Revenue  Account  and
 not  exceeding  Rs.  3,95,98,000  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3ist
 day  of  March,  975  in  respect  of
 ‘Aviation’.”

 DFMAND  NO.  87—Tourism.

 “That  a  sum  not  exceeding
 ५  49.93,000  on  Revenue  Account  and
 not  eveeding  Rs.  1,05,33,000  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  Jist
 day  of  March,  2976  का  respect  of
 *Tournm  ™

 DEMAND  NO
 and  Housing.

 88——Ministry  of  Works

 “That  a  sum  not  exveeding
 Rs.  7,69,000  on  Revenue  Account  be
 granted  to  the  President,  On  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of  March,
 975  in  respect  of  ‘Ministry  of  Works  and
 Housing’.”

 DEMAND  NO.  89—Public  Works.

 “That  a  sum  not  —  exceeding
 Rs.  8,47,87,000  on  Revenue  Account  and
 not  exceading,  Rs.  1,98.61,000  on  Capital

 D.G,  on  Accom,  97675  MARCH  I9,  I974  D.G,  on  Account,  1IGTS  अब

 Account  be  granted  to  the  President,  on
 account,  for  or  towards  the
 charges  during  the  year  ending  on  the  3st
 day  of  March,  975  in  respect  of  ‘Public

 DEMAND  NO.  90-—Water  Supply  andl
 Sewerage.

 “That  ai  sum  not  exceeding
 Rs.  12,68,000,  on  Revenue  Account  be
 granted  to  the  President,  on  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of  March,
 i975  in  respect  of  ‘Water  Supply  and
 Sewerage."

 DEMAND  NO.  9!—Housing  and  Urban
 Development.

 “That  a  sum  =  not  —seexceeding
 Rs.  1,35,49,000  on  Revenue  Account  and
 not  excceding  Rs.  1,63,74,000  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  «  defraying  the
 charges  during  the  year  ending  on  the  3!st
 day  of  March,  975  in  respect  of  ‘Housing
 and  Urban  Development’."

 DEMAND  NO.  92—Statiuonery  and
 Printing.

 *That  a  sum  not  exceeding
 क  +3,17,82.000,  on  Revenue  Account  be
 granted  to  the  President,  oa  aceon,  for
 or  towards  defraying  the  charges  during  the
 year  ending  on  the  1५1  day  of  March,  975
 in  respect  of  ‘Stationery  ond  Printing’.”

 PFMAND  NO.  93—-Department  of
 Atomic  Energy.

 “That  a  wm  pot  —  exceeding
 Rs.  609.000  on  Revenue  Account  be
 granted  to  the  President,  us.  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of  March,
 I975  in  respect  of  ‘Department  of  Atomic
 Fnergy’.”
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 DEMAND  NO.  94—Atomic  Energy
 Research,  Development  and  _  Industrial
 Projects.

 “That  a  sum  not  exceeding
 Rs.  6,09,39,000  on  Revenue  Account  and
 not  exceeding  Rs.  9,89,41,000  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3lst
 day  of  March,  975  in  respect  of  ‘Atomic
 Energy  Research,  Development  and  Indus-
 trial  Projects’.”

 DEMAND  NO.  95—Nuclear  Power
 Schemes.

 “That  a  sum  not  exceeding
 Rs.  5,09,99,000  on  Revenue  Account  and
 not  excceding  Rs.  7,75,70,000  on  Capital
 Account  be  granted  to  the  President,  on
 account,  for  or  towards  defraying  the
 charges  during  the  year  ending  on  the  3lst
 day  of  March,  975  in  respect  of  ‘Nuclear
 Power  Schemes’.”

 DEMAND  NO.  96—Department  of  Cul-
 ture.

 “That  a  sum  not  exceeding
 Rs.  1,12,56,000,  on  Revenue  Account  be
 granted  to  the  President,  o#  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of  March,
 1975  in  respect  of  ‘Department  of
 Culture’.”

 DEMAND  NO.  97—Archaeology.

 “That  a  sum  not  exceeding
 Rs.  86,26,000  on  Revenue  Account  be
 granted  to  the  President.  om  acceunt,  for
 or  towards  defraying  the  charges  during
 the  vear  ending  on  the  3lst  day  of  March,
 975  in  respect  of  ‘Archaeology’.”

 DEMAND  NO.  98—Department  of  Elec-
 tronics.

 “That  a  sum  not  exceeding
 Rs.  3,56,i4,000  on  Revenue  Account  and
 not  exceeding  Rs.  66,80,000  on  Capital
 Account  be  granted  to  the  President,  om
 account,  for  or  towards  defraying  the

 charges  during  the  year  ending  on  the  3  {st
 day  of  March,  975  in  respect  of  ‘Depart-
 ment  of  Electronics’.”

 DEMAND  NO.  99—Department  of
 Science  and  Technology.

 “That  a  sum  not  exceeding
 Rs.  99,39,000  on  Revenue  Account  and
 not  exceeding  Rs.  22,08,000  on  Capital
 Account  be  granted  to  the  President,  ont
 account,  for  or  towards  defrayng  the
 charges  during  the  year  ending  on  the  3lst
 day  of  March,  975  in  respect  of  ‘Depart-
 ment  of  Science  and  Technology’.”

 DEMAND  NO.  i00—Survey  of  India.

 “That  a  sum  not  exceeding
 Rs.  2,08,92,000  on  Revenue  Account  be
 granted  to  the  President.  दा:  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3lst  day  of  March,
 975  in  respect  of  ‘Survey  of  India’.”

 DEMAND  NO.  0!—Grants  to  Council  of
 Scientific  and  Industrial  Research.

 “That  a  sum  not  exceeding
 Rs.  5,02,01,000  on  Revenue  Account  be
 granted  to  the  President,  ur.  account,  for
 or  towards  defraying  the  charges  during
 the  year  cnding  on  the  3Ist  day  of  March,
 1975,  in  respect  of  ‘Grants  to  Council  of
 Scientific  and  Industrial  Research’.”

 DEMAND  NO.
 Space.

 “That  a  sum  not  exceeding
 Rs.  3,49,78,000  on  Revenue  Account  and
 not  exceeding  Rs.  ,8.47,C00  en  Capital
 Account  be  granted  to  ihe  President,  ov
 account,  for  or  towards  defrayng  the
 charges  during  the  year  ending  on  the  3  ist
 day  of  March,  975  in  respect  of  ‘Depart~
 ment  of  Space’.”

 02—Department  of

 DEMAND  NO.  03—Lok  Sabha.

 “That  a  sum  not  exceeding
 Rs.  52.89,000  on  Revenue  Account  be
 granted  to  the  President,  of  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  35  day  of  March,
 975  in  respect  of  ‘Lok  sabha’.”
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 DEMAND  NO.  04—Rajya  Sabha.
 “That  a  sum  not  exceeding

 Rs.  -22,90,000  on  Revenue  Account  be
 granted  to  the  President,  om  accuunt,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of  March,
 1975  in  respect  of  ‘Rajya  Sabhe’.”

 DEMAND  NO.  05—Department  of
 Parliamentary  Affairs.

 “That  a  sum  not  exceeding
 Rs.  279,000  on  Revenve  Account  be
 granted  to  the  President,  on  ucconn,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3ist  day  of  March,
 975  in  respect  of  ‘Department  of  Parlia-
 mentary  Affairs’.”

 DEMAND  NO.
 Vice-President.

 “That  a  sum  not  =  exceeding
 Rs.  74.000  on  Revenue  Account  be
 granted  to  the  President,  a  account,  for
 or  towards  defraying  the  charges  during
 the  year  ending  on  the  3Ist  day  of  March,
 975  in  respect  of  ‘Secretariat  of  the  Vice-
 President’.”

 06—~Secretariat  of  the

 6.46  brs.

 DEMANDS~  FOR  GRANTS  (RAT-
 WAYS),  974-75.

 MR.  DEPUTY-SPEAKER  :  The  House
 will  now  take  up  the  discussion  and  vot-
 ing  on  the  Demands  for  Grants  in  res-
 pect  of  the  Budget  (Railways)  for  4974
 75  for  which  seven  hours  have  heen
 allotted.

 DEMAND  NO.  J—Railway  Board

 MR.  DEPUTY  SPEAKER:  Motion
 moved  :

 “That  a  sum  rot  exceeding
 Rs.  1,99,75,000  be  granted  to  the  Presi-
 dent  ovt  of  the  Consolidated  Fund  of
 India  to  defray  the  charges  which  will
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 come  in  coume  of  payment  during  the
 year  ending  the  3ist  dey  af  March,  i975,
 in  respect  of  ‘Railway  Board’.”

 DEMAND  NO.  2—Miscellaneous  Bxpen-
 diture

 MR.  DEPUTY-SPEAKER:  Motion
 Moved  ;

 “That  a  sum  not  exceeding
 Rs.  9,61,45,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 India  to  defray  the  charges  which  will
 come  in  course  of  payment  during  ९
 yeur  ending  the  3ist  day  of  March,  1975,
 ia  respect  of  ‘Miscellaneous  Expenditure’.”

 DEMAND  NO.  3—Payments  ta  Worked
 Lines  and  Others

 MR.  DEPUTY-SPFAKER  Motion
 Moved  :

 “That  a  sum  not  exceeding
 Rs.  16,38,000  be  granted  to  the  Presi-
 dem  out  of  the  Consolidated  Fund  of
 India  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,  1975
 im  respect  of  ‘Payments  to  Worked  Lines
 Others’.”

 DEMAND  NO.  4—Working  UL  cpemes--
 Administration.

 MR.  DEPUTY-SPEAKER  Motiva
 Moved  :

 “That  a  sum  not  exceeding
 Rs.  121,89,65,000  be  granted  to  the  Presi-
 dent  out  of  Consolidated  Fund  of  India
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March.  1975,  in
 respect  of  ‘Working  Expenses—Adminis-
 tration’.”

 *Moved  with  the  recommendation  of  thePresident.
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 DEMAND  NO.  $—Working  Expen-
 ses—Repaits  and  Maintenance.

 MR.  DEPUTY-SPEAKER:  Motion
 Moved  :

 “That  a  sum  not  exceeding
 Rs  459,37,34,000  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  India  to  defray  the  cha:ges  which  will
 cume  in  course  of  puyment  during  the
 year  ending  the  34st  day  of  March,  1975,
 in  respect  of  “Working  Expenses—Repairs
 and  Maintenarce’.”

 DEMAND  NO.  6—Working  Expenses
 Operating  Staff,

 MR,  DEPUTY-SPEAKEFR  :  Motion
 Moved  :

 “That  a  sum  not  exceeding
 Rs.  264,91,78,000,  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of  India
 tu  defray  the  charges  which  will  come  in
 wourse  of  payment  during  the  year  end-
 ing  the  3ist  day  of  March,  ‘1975,  ir  res-
 pet  of  ‘Working  Expenses—Operating
 Staff”

 DEMAND  NO.  7—Working  Expenses—
 Operation  (Fuel).

 MR,  DEPUTY-SPEAKIR  Motion
 Moved

 ‘That  a  sum  not  exceeding
 Ry  220,39,24  000  be  granted  to  the  Presi-
 dunt  out  of  the  Consolidated  Fund  of
 India  to  defray  the  charges  which  will
 come  in  course  of  payment  dusing  the
 year  endirg  the  3ist  day  of  March,  1975,
 in  respect  of  “Working  Expenses—Opera-
 tion  (Fuel)’.”

 DEMAND  NO.  8—Working  Expenses—
 Operation  other  than  Staff  and  Fuel.

 MR.  DEPUTY-SPEAKER:  Motion
 Moved  :

 “That  a  sum  not  exceeding
 Rs.  64,66,31,000  छट  granted  to  the  Preai-
 dent  out  of  the  Consolidated  Fund  of
 India  to  defray  the  charges  which  will
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 come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,  1997,
 in  respect  of  ‘Working  Expences—Opera-
 tion  other  than  Staff  and  Fuel’.”

 DEMAND  NO.  9-—Working  Expenses—
 Miscellaneous  Expenses,

 MR  DEPUTY-SPFAKFR  Mation
 Moved  :

 “That  as  sum  not  exceeding
 Rs.  42,67,30,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 India  to  defray  the  charges  which  will
 come  in  course  of  paymert  during  the  year
 ending  the  3ist  day  of  March,  1975,
 in  respect  of  ‘Working  Expenses—Mis- vy celluneous  Expenses’.

 DFMAND  NO.  !0—Working  Expenses—
 Staff  Welfare.

 MR.  DEPUTY-SPEAKFR.  Motion
 Moved

 “That  a  sum  not  —  exceeding
 Rs  42,89,19.000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 India  to  defray  the  charges  which  will
 come  m  course  of  payment  during  the
 year  endirg  the  3lst  day  of  March,  1975,
 in  respect  of  ‘Working  Eapenses—Staff
 Welfare”

 DEMAND  NO  2l-—Working  Fxpenses—
 Appropriation  to  Depreciation  Reserve
 Fund.

 MR.  DEPUTY-SPEAKER  Motion
 Moved  :

 “That  oa  sum  not  exceeding
 Rs  15,00,00,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 India  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the  year
 ending  the  38  day  of  March,
 1975,  in  respect  of  ‘Working  Expenses—
 Appropriation  to  Depreciation  Reserve

 १  aw Fund’.
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 DEMAND  NO.  !  A~—Working  Expen-
 ses—Appropriation  to  Pension  Fund.

 MR.  DEPUTY-SPEAKER:  Motion
 Moved  :

 “That  a  sum  not  exceeding
 Rs.  16,00,00,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 India  to  defray  the  charges  which  will
 some  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,  1975,
 in  respect  of  ‘Working  Expenses—Appro-
 priation  to  Pension  Fund’."

 DEMAND  NO.  2—Dividend  to  General
 Revenues  and  Contributions  for  Grants
 to  States  in  lieu  of  Passenger  Fare  Tax.

 MR.  DEPUTY-SPEAKER:  Motion
 Moved  :

 “That  a  sum  not  —  exceeding
 Rs.  181,66,68,000  be  gracted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 India  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3!st  day  of  March,  1975,
 in  respect  of  ‘Dividend  to  General  Reve-
 nues  and  Contributions  for  Grants  to
 States  in  lieu  of  Passerger  Fare  Tax’.”

 DEMAND  NO,  3—Open  Line  Works
 (Revenne).

 MR.  DEPUTY-SPEAKER:  Motion
 Moved  :

 “That  a  sum  not  exceeding
 Rs.  7,50,27,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 India  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  Sist  day  of  March,  1975,
 in  respect  of  ‘Open  Line  Works  (Reve-
 sue)’.”

 DEMAND  NO.  4—Corstruction  of  New
 Lines—Capital  and  Depreciation  Reserve
 Fund.

 MR.  DEPUTY-SPEAKER  :
 Moved  :

 “That  a  sum  “net  exceeding
 Ra  54,28,15,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 India  to  defray  the  charges  which  will
 «come  in  course  of  payment  during  —  the

 Motion
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 year  ending  the  3ist  day  of  March,  4975
 in  reapect  of  ‘Construction  of  New  Lints—
 Capital  and  Depreciation  Reserve  Fund.”

 DEMAND  NO.  5—Open  Line  Works—
 Capital,  Depreciation  Reserve  Fund  and
 Development  Fund.

 MR.  DEPUTY-SPEAKER:  Motion
 Moved  :

 “That  a  sum  not  exceeding
 Rs.  835,54,72,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 India  to  defray  the  charges  which  will
 come  in  course  of  payment  durirg  the  year
 ending  the  3lst  day  of  March,  1975,  in
 respect  of  ‘Open  Line  Works—Capital,
 Depreciation  Reserve  Fund  and  Develop-
 ment  Fund’.”

 DEMAND  NO.  i6-—-Pensionary  Charges—
 Pension  Fund

 MR.  DEPUTY-SPEAKER  :  Motion
 Moved  :

 “That  a  sum  not  exceedirg
 Rs.  14,53,83,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 India  to  defray  the\charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,  1975,  in
 respect  of  ‘Pensionary  Charges—Pension
 Fund'.”

 DEMAND  NO.  7-—Repayment  of  loans
 from  General  Revenues  und  interest  there-
 on—Development  Fund.

 MR.  DEPUTY-SPEAKER  :  Motion
 Moved  :

 “That  ai  sum  not  exceedirg
 Rs.  6,03,66,000  be  granted  to  the  Presi-
 dert  out  of  the  Consolidated  Fund  of
 India  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  975  in
 respect  of  ‘Repayment  of  loans  from  Ge-
 neral  Revenues  and  interest  thereon—De-
 velopment  Fund’.”

 DEMAND  NO.  20—Payments  towards
 Amortisation  of  over  Capitalisation,  Re-
 payment  of  Loans  from  General  Revenves
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 and  interest  thereon—Revenus  Reserve
 Fund,

 ‘MR.  DEPUTY-SPEAKER:  Motion
 Moved  :

 “That  a  sum  not  exceedirg
 Rs.  38,72,47,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of  India
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year  end-
 ing  the  3ist  day  of  March,  975  inrespect
 respect  of  ‘Payments  towards  Amortisation
 of  over  capitalisation,  ‘Repayment  of  Loans
 from  General  Revenues  and  interest  there-
 on—Revenue  Reserve  Fund’.”

 DEMAND  NO.  2i—Appropriation  to
 Accident  Compensation,  Safety  and  Passen-
 ger  Amenities  Fund.

 MR.  DEPUTY-SPEAAKLR  Motion
 Moved  :

 “That  a  sum  not  exceeding
 Rs.  8,00,00,000  be  granted  to  the  Presi-
 dent  09  of  the  Consolidated  Fund  of
 India  to  defray  the  charges  which  will
 come  ir  course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1975,  in
 respect  of  ‘Appropriation  to  Accident
 Compensation,  Safety  and  Passenger  Ame-
 nities  Fund’.”

 DEMAND  NO.  22—Accident  Compensa-
 tion,  Safety  and  Passenger  Amenities
 Fund

 MR.  DEPUTY-SPEAKER:  Motion
 Moved  :

 ‘That  a  sum  “not  —  exceedirg
 Rs.  2,63,60,000  be  granted  to  the  Presi-
 dert  out  of  the  Consolidated  Fund  of
 India  to  defray  the  chargea  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,  975
 in  respect  of  ‘Accident  Compensation,
 Safety  and  Passenger  Amenities  Fund’.”

 A  large  number  of  cut  motions  were
 given  notice  of  by  the  Members.  Hon.
 Members  who  sre  present  and  who  desire
 to  move  their  cut  motions  may  please  do
 wD
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 The  Demands  are  now  before  the
 House.

 SHRI  RAMAVATAR  SHASTRI
 (Patna):  I  beg  to  move  :

 “That  the  demand  under  the  head
 Railway  Boaid  be  reduced  to  Re.  4

 {Failure  to  check  corruption  rampant  in
 Railways  +  dy

 “That  the  demand  under  the  head
 Railway  Bourd  be  reduced  to  Re,  4.”

 [Failure  to  abolish  the  Railway  Board.
 (2)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  77

 [Need  to  set  up  art  autonomous  Corpo-
 ration  in  place  of  Railway  Board.  ह)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  है

 [Failure  to  accord  recognition  to  the
 All-India  Railway  Employees  Confedera-
 tion.  (4)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  ww

 [Necd  to  hold  talks  with  the  unrecog-
 nised  unions  and  organisations  functioning
 in  Railways.  r)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  1"

 [Failure  to  bring  the  wages  of  railway
 workers  at  par  with  the  mirimum  wages
 of  other  workers  of  Government  facto-
 ries.  (6))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  Bal

 [Failure  to  overcome  the  shortage  of
 railway  wagons.  (7)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  I.”

 [Failure  to  declare  the  casual  workers
 in  the  railways  as  permanent.  (8)]
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 {Shri  Ramavatar  Shastri]
 “That  the  demand  under  the  head

 Railway  Board  be  reduced  to  Re.  ह!

 {Failure  to  give  up  the  policy  of  victi-
 mising  the  railway  workers  in  different
 ways  for  participating  in  trade  union
 activities.  (9)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  1

 {Failure  to  organise  the  railway  workers
 into  one  unior.  (10)

 “That  the  demund  under  the  head
 Railway  Board  be  reduced  to  Re.  1”

 {Need  to  change  the  policy  of  suppress-
 ing  the  vocal  trade  unions.  (Ib)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  .”
 {Failure  to  fix  ४  minimum  need-based

 wage  of  railway  workers  at  Rs  314,  (12)}

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  ww

 {Failure  to  grant  bonus  to  railway
 workers.  reene

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  !.”

 {Failure  to  implement  the  policy  of
 Jabour  participation  in  the  management  of
 the  Raitways  from  top  to  bottom.  (4)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  L.”

 {Need  to  supply  cheap  gruins  and  other
 essential  commodities  to  the  railway  em-
 ployees,  (15)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  ww”
 (Failure  to  run  the  trains  according  to

 time  schedule  throughout  the  country
 especially  in  the  Eastern  regions.  (16)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  3.”

 {Failure  to  provide  amenities  to  the
 travelling  people  particularly  of  the  third
 class,  oe)
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 “That  the  deitiand  under  ‘the  heat
 Railway  Board  be  reduced  to  Re.  1

 [Failure  to  insplement  the  nasticances  given
 to  the  running  staff,  loco  mechanical  staff,
 signal  and  tele-communication  staff  and
 other  employees  at  the  time  of  strikes
 and  “work-to-rule  movement”.  (18)

 “That  the  demand  under  the  head
 Ruilway  Board  be  reduced  to  Re.  ww

 {Failure  to  accord  recognition  to  the
 unions  /associations  category-whe.  (i9)}

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  ह

 [Failure  to  give  recognition  to  the  wor-
 kers’  unions  in  various  railways  which
 are  affiliated  to  the  A.LT.U.C.  (20)]

 “That  the  demand  under  the  head
 Railway  Bosrd  be  reduced  to  Re.  1"

 {Misuse  of  the  territorial  army  ir  the
 tailways  for  breaking  strikes  and  acting
 as  agents  of  the  Government.  Qu)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  ww

 {Failure  in  slashing  top-heavy  adminis-
 tration  in  the  Railways.  (22)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re  2.”

 [Failure  to  stop  thefts  and  pilferages  in
 the  Rutiways.  (23)]

 “That  the  demand  under  =  the  head
 Railway  Hoard  be  reduced  to  Re.”

 {Failure  to  take  over  wagon  factories
 in  order  to  satisfy  the  needs  of  the  people
 by  increasing  their  production.  (ay

 “That  the  demand  under  the  head
 Railway  Bourd  be  reduced  to  Re.  4"

 {Failure  ir  having  balanced  programme
 for  the  development  of  Railways.  Q5)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  1”

 {Failure  to  institute  an  enquiry  com-
 mittee  to  enquire  into  the  charges  of
 corruption  tevelled  against  the  bigh  offi-
 cials  of  the  Railway  Board.  (26)].



 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  we

 {Failure  to  check  thefts  and  misuse  of
 coal  in  the  railways.  (27))

 “Thet  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  I.”

 {Failure  to  implement  the  promises
 made  repeatedly  by  several  Ministers  of
 Railways  for  aliowing  96  per  cent  up-
 gradation  to  the  Ministerial  staff  working
 in  Indian  Railways.  (28)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  ww"

 [Failure  to  abolish  saloon  and  saloon
 like  facilities  to  the  officers  in  the  Indian
 Railways  (29)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  ia

 {Failure  to  introduce  eight  hours  duty
 for  gatemen  in  the  Indian  Railways.  (30)

 “That  the  demand  unde:  the  head
 Railway  Board  be  reduced  to  Re.  ww

 {Failure  to  regularise  the  substitute
 workers  even  after  working  several  years
 continuously  in  the  Railways.  ayy

 “That  the  demand  under  the  head
 Ruilway  Board  be  reduced  to  Re.  1"

 to  have  negotiated  settlement  with
 the  Joint  Co-ordination  Committee  formed
 on  27-2-74  at  Delhi  in  the  All  India
 Convention  of  Railwaymen  joined
 by  the  ALRFE,  All  India
 Railway  Employees  Confederation,  Wor-
 kers  Unions  of  the  AITUC.  All  India
 Loco  Running  Staff  Association,  B.M.S.
 and  Categorical  Unions  or  the  basis  of
 six  point  demands  formulated  in  the  Con-
 vention,  32)}

 DR.  LAXMINARAIN
 (Mandsaur)  :—~

 PANDEYA

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs.  100,"

 75  LSS/73—{)
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 {Failure  to  check  administrative  irregu-
 larities  and  arrest  inefficiency  in  Railway
 Board.  Gn)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Failure  to  impiemect  declared  prog-
 rammes  by  the  Railway  Board  in  time.
 (58)}

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs.  100."

 {Frequent  failure  in  the  connection  of
 trains  at  various  junctions  because  of  too
 little  gap  in  their  time  schedule  and  the
 need  to  obviate  the  difficulties  of  the
 passengers  resulting  therefrom.  (59)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs.  100."

 {Failure  of  ड्,  क,  F.  to  check  pilferage
 in  the  railways.  160)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Failure  to  make  ariangement  for  the
 supply  of  tea  and  snacks  to  passergers  by
 segular  vendors  at  various  railway  stations
 in  Ratlam  Division.  (61)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs.  100."

 itnability  to  renovate  waiting  rooms  at
 Alot.  Garoth,  Suwasra  railway  station  in
 Ratlam  Division  for  the  convenience  of
 passengers.  (62)

 “That  the  demand  under  the  head
 Miscellaneous  expenditure  be  reduced  by
 Rs.  100"

 {Delay  in  corstructing  railway  bridges
 in  place  of  railway  crossing  near  Ratlam,
 Jeora  and  Mandsaur  stations  as

 “That  the  demand  under  the  Head
 Miscellaneous  expenditure  be  reduced  by
 Rs.  100."

 {Failure  to  complete  the  unfinished  work
 of  railway  line  between  Barvadih  (Bihar
 and  Ramanujgan)  (Madhya  Pradesh).  26)
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 (Dr.  Laxminarian  Pandeya)
 “That  the  demand  under  the  head

 Ordinary  Working  Expenses—Adminis-
 tration  be  reduced  by  Rs.  100,"

 {Failure  of  the  admiristration  to  give
 up  the  repressive  attitude  towurds  such
 Railway  employees  as  voice  the  demands
 of  various  Railway  employees.  (105)

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses  ~Administra-
 tion  be  reduced  by  Rs.  100."

 {Delay  in  fulfilling  the  genuine  demands
 of  the  loco  employees.  (106)}

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses~-Administra-
 tion  be  reduced  by  Rs.  100."

 {Delay  in  meeting  the  demands  of
 Railway  Signallers  (Telegraphists).  (107))

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses—Administra-
 tion  be  reduced  by  Rs.  100.""

 {Failure  to  attach  Ratlam-Delhi  coach
 with  the  Dehra  Dun  Easpress.  (1089)

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses  --Administra-
 tion  be  reduced  by  Rs.  100."

 {Failure  to  meet  the  demand  of  _  the
 passengers  to  halt  the  Rajdhani  Express
 at  Ratlam.  (1091)

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses—-.dministra-
 tion  be  reduced  by  Rs.  100."

 {Delibrate  delay  in  disposing  of  the
 cases  of  seniotity  and  gradation  of  the
 numorous  employees  of  Ratlam  Division.
 (110)

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses—-Administra-
 tion  be  reduced  by  Rs.  100"

 {Absence  of  the  facility  of  electricity
 at  Garoth,  Baraila,  Nauganwan  and  several
 other  stations  of  Ratlam  Division.  ain}
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 the  demand  under  the  Head
 Ordinary  Working  Expenses——Adosinistras
 tion  be  reduced  by  Rs.  i00.”

 [Delay  in  completion  of  the  work  of
 extension  of  platform  sheds  on  several
 stations  like  Mandsaur  and  Jaora  in  Ratlam
 Division.  (112)

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses—Administra-
 tion  be  reduced  by  Rs.  100."

 [Absence  of  two  big  entrarce  and  exit
 gates  (facing  platform)  at  Mandsaur  sta-
 tion  (Ratlam  Division).  (113))

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses-—Administra-
 tion  be  reduced  by  क्९,  100."

 [Delay  in  converting  the  Kachnara  flag
 station  into  a  full-fledged  station  in  Rat-
 lam  Division.  (114)

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses—-Administra-
 tion  be  reduced  by  Rs.  100.”

 {Failure  to  check  the  tendency  of  the
 Gwalior  Rayons  of  deliberately  not  ur-
 loading  the  wagons  in  time  at  Nagda
 (Birlugram)  of  Ratlam  Division  by  paying
 demurrage  charges.  (TES))

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses—Adminisira-
 tion  be  reduced  by  Rs,  100."

 {Failure  to  weigh  the  goods  of  Digvijya
 Industry,  Bangrod  (Ratlam  Division)  be-
 fore  loading  them  and  to  check  the  ten
 dency  of  making  legs  payment  (116)}

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses:  —Administra-
 tion  be  reduced  by  Rs.  $00."

 {Failure  to  electrify  railway  trains  in
 Ratlam  Divisior  of  Madhya  Pradesh  des-
 Pite  availability  of  electricity  there  in
 plenty.  (UI

 the  demand  under  the  Head
 Ordinary  Working  Exponees-  -Administra-
 tion  be  reduced  by  Rs.  100.”
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 {Failure  to  provide  conductors  for  I
 class  bogies  on  Ajmer-Khandwa  metre
 gauge  line  in  Ratlam  Division  (118)}

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses—  Administra-
 tion  be  reduced  by  Rs,  100.”

 {Neglect  of  Hindi-speaking  candidates  in
 the  competitive  examinations  conducted  by
 the  Railway  Service  Commission.  (19)

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses -—  Administra-
 tion  be  reduced  by  Rs.  100."

 {Need  to  review  the  composition  and
 working  of  Railway  Service  Commission
 on  regional  banis.  (120)1

 “That  -the  demand  under  the  Head
 Ordinary  Working  Expenses--Administri-
 tion  be  reduced  by  Rs.  100."

 [Failure  to  halt  Dehru  Dun  Fxpress  ut
 Bangrod  station  (Ratlam  Division)  des-
 pitc  a  demard  from  the  public.  (12D

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses—Administra-
 tion  be  reduced  by  Re  f00.”

 [Inability  to  provide  ruil  facilities  in
 tribal  areas  like  Jhabua,  Bastar  and  Sargu-
 ja  in  Madhya  Pradesh.  (122)]

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses—Administra-
 tion  be  reduced  by  Rs.  100."

 [Increase  in  passenger  fare  without  in-
 creasing  uny  passenger  facilities.  (123))

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses—Administra-
 tion  be  reduced  by  Rs.  100.”

 {Failure  to  supply  wagons  at  small  sta-
 tions  ir  adequate  number.  4124)

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses—Administra-
 tion  be  reduced  by  Rs.  100.”

 {Failure  to  check  the  tendency  of  non-
 compliance  of  time  schedule  fixed  for
 carrying  goods  from  one  place  to  another
 and  at  times,  non-arrival  of  goods  at  the
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 destination  even  after  several  months.
 (125))

 “That  the  demand  under  the  Head
 O:dinary  Working  Expenses—Administra-
 tion  be  reduced  by  Rs.  100.”

 [kuilure  to  imerease  the  number  of
 employees  at  Mardsaur,  Tuora,  Ratlam
 und  other  stations  in  Ratlam  —  Division
 despite  work  load  and  getting  the  work
 done  in  ovet-time.  (126)}

 “That  the  demand  under  the  Head
 Ordinary  Working  Fxpenses—Administra-
 ton  be  reduced  by  Rs.  100."

 [Indifferent  attitade  towuds  the  demands
 of  Station  Masters  and  Assis‘ant  Station
 Masters  and  adopting  repressive  policy
 towards  them.  (127)}.

 “That  the  demand  under  the  Head
 Oddinaty  Working  Expenses—-Administra-
 tion  be  reduced  by  Rs.  00"

 [Delay  in  and  adopting  indifferent
 atitude  towards  introduction  of  new  type
 of  sleeper  coaches  for  passengers  on
 Ammer-Khandwa  line.  (128)

 “That  the  demand  under  the  Head
 Ordinary  Working  Expen+—Operating
 Staff  be  reduced  by  Ra,  100."

 {Failluc  to  aun  a  shuttle  between
 Ratlam  und  Neemuch,  (144)}

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses-  --Operating
 Staff  be  reduced  by  Rs.  100."

 {Failure  to  introduce  a  mail  train  bet-
 ween  Ajmet-Khandwa,  (145)}

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses-—Stafl  Wel-
 fare  be  reduced  by  Rs.  100."

 {Fuiltire  to  solve  the  housing  problem
 of  railway  employees  posted  al  Neemuch,
 Ratlam  and  Mhow.  153)

 “That  the  demand  under  the  Head
 Ordinary  Working  Eaxpenses-——Staff  Wel-
 fare  be  reduced  by  Rs.  100."

 [Delay  in  providing  timely  medical  aid
 to  railway  employees  posted  at  Mandsaur,
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 [DR.  LAXMINARIAN  PANDEY]
 Neemuch,  Jaora.  Shamgath,  Nagda  and
 other  places  in  Ratlam  Division.  (154)}

 “That  the  demand  under  the  Head
 Construction  of  New  Lines—Capital  and
 Depreciatior  Reserve  Fund  be  reduced
 by  Rs.  100"

 {Failure  to  complete  the  survey  work  of
 Chittor-Kota  railway  line.  (173)

 “That  the  demand  under  the  Head
 Construction  of  New  Lines—Capital  and
 Depreciation  Reserve  Fund  be  reduced
 by  ह,  100”

 (Failure  to  accede  to  the  public  demand
 for  Dohad-Khandwa  railway  line.  (74)

 “That  the  demand  under  the  Head
 Accident  Compensation  Safety  and  Pas-
 eenger  Amerities  Fund  be  reduced  by
 Rs.  100"
 [Delay  in  payment  of  proper  compen-

 sation  to  victims  of  various  accidents  in
 Ratlam  Division  during  the  Jast  two  year,
 (£84))

 “That  the  demand  under  the  Head
 Accident  Compensation  Safety  and  Pas-
 senges  Amenities  Fund  be  reduced  by
 Rs  100”

 {Failure  to  avert  the  repeated  rail  acci-
 dents  or  the  vanous  railways  (182)]

 SHRI  0  K.  PANDA  (Bhanjanagar):  J
 beg  to  move:

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  I”

 [|  atlure  to  meet  the  just  demands  of  the
 railway  workers  (£83)]

 “That  the  demand  under  the  bead
 Railway  Board  be  reduced  to  Re  A
 {Failure  to  pursue  a  policy  in  favour  of

 the  labour  so  as  to  maintain  industrial
 harmony  1184)]

 “That  the  demand  under  the  bead
 Ratlway  Board  be  reduced  to  Re.  rial
 [Failure  to  implement  various  agree-

 ments  entered  into  betweer  different  sec-
 tions  of  railway  workers  and  the  manage-
 ment  within  the  prescribed  time.  85)
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 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  2.”

 Trailute  to  properly  use  the  wagons  re-
 sulting  In  heavy  losses.  (1867)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  ह॥.7

 [Need  to  bring  about  reorientation  of
 poluy  regarding  railways  to  sult  the  natio-
 Nal  interest  of  the  couatry.  87)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  4.”

 [Need  to  effect  wage  revision  relating  to
 the  gangmen  of  the  S.E.  Railway  and  to
 make  the  casual  labour  permanent.  (188)

 DR  IUAXMINARIAN  PANDEYA:  If
 beg  to  move.

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  |  100."

 {Failure  to  prevent  Madhya  Pradesh
 Government  from  realising  professioral
 tax  fiom  railway  employees  (389)J

 “That  the  demand  under  the  bead
 Railway  Board  be  reduced  by  Rs.  100."

 [Failure’  to  supply  essential  commodities
 of  diily  use  to  railway  employees.  (190)]

 SHRI  0  %  PANDA.  beg  to  move:

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs  100."

 {Need  to  locate  the  headquarters  of  the
 South  Eustein  Railway  at  New  Capital,
 Bhubaneshwar  in  Orissa.  (205))

 “That  the  demand  under  <he  head
 Railway  Board  be  reduced  by  Rs  100."

 {Need  to  take  up  construction  of  Ban-
 sapani-Jakhapura,  Telcher-Bimalagarb  and
 Telcher-Sambalpur  hnes  uw  Orissa  by  April,
 4974  (206)}

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs.  100."

 {Need  to  start  construction  of  Khurdba
 Roud-Phulabani  and  =  Jajapur  Road  =  via
 Jajapur  to  Chandbali  port  railway  lines  by
 April,  4974  in  Orissa.  207)
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 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Need  to  take  up  construction  of  Bhad-
 rak-Chandabali  port,  Jayapur  Road-Keon-
 joar-Baramanda  in  April,  974  in  Orissa.
 (208)]

 “That  the  demard  under  the  head
 Railway  Board  be  reduced  hy  Rs.  100.”

 [Need  to  take  up  construction  of  Gapal-
 pir  port-Berhanpur-As<a-Bhanjanagar-
 Phulabani-Balangir  railway  fine  this  year
 Which  was  surveyed  in  1956,  (209)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs.  100.)

 pNeed  to  run  Utkal  Express  daily  instead
 of  bi-weekly.  (210)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs.  100."

 {Need  to  immediately  convert  Parlakhi-
 midi-Gunpur  line  into  broad  line.
 (21D)

 zaivge

 “That  the  demand  under  the  head
 Railway  Bourd  be  reduced  by  Rs.  +100.”

 [Need  to  eatend  =  Palasa-Khurda  Road
 shutte  train  upto  Bhadrak  (319४  up  /820
 Dn)  in  Orissa.  (212))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  करर,  90.7

 {Need  to  construct
 Malgodown  and  Sikharpur  Gite  at
 tack  in  Orissa.  (213))

 over  bridges  at
 Cat

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs,  100."

 [Need  to  take  up  reeonstruction  of
 Cuttack  railway  station  in  Orissa  with  all
 modern  amenities.  (214)

 “That  the  demand  under  the  Icad
 Railway  Board  be  reduced  by  Rs.  I00."

 iNeed  to  attach  mail  vans  ह  Howrah-
 Hyderabad  Express  train  in  Orissa.  (215)]

 the  head
 Rs,  00."

 “That  the  demand  under
 Railway  Board  be  reduced  by
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 {Need  to  provide  terminal  facilities  both
 at  Cuttack  and  Berhampur  railway  stations
 in  Orissa.  (216))

 SHRI  DR.  LAXMINARIAN-  PAN-
 DEYA:  I  beg  to  move:

 the  head
 o2  teduced

 “That  the  demand  under
 Miscellaneous  Expenditure
 by  Rs.  100.”

 {Delay  in  examining  the  feasibility  of
 new  railway  lines  in  Madhya  Pradesh.
 (217)

 “That  the  demand  under  the  head
 MisccHaneous  expenditure  be  reduced  by
 Rs.  L00."

 [Failure  in  completing  the  expansion
 work  of  diese!  shed  of  Ratlam  at  a  faster
 pace.  4218)]

 “That  the  demand  under  the  head
 Miscellaneous  cxpenditure  be  reduced  by
 Rs.  i00.”

 [Delay  in  making  survey  and  taking
 further  action  in  regard  to  extending
 Udaipur-Sadari  =  Line  upto  Neemuch.
 {219)]

 “That  the  demand  under  the  head
 Miscellneous  exrenditire  be  reduced  by
 Rs.  I00."

 {Failure  vo  extend  Ujjain-Indore  broad
 gauge  Hine  upto  fhow.  ¢220)]

 “That  the  comand  under  the  head
 Ordinary  Werking  |  \penses—Adminis-
 tration  be  reduced  by  Rg.  100.”

 [Failure  to  improve  the  poor  cudition
 of  gaurd-cabins  ह  various  goods  trains.
 (220)

 “That  the  demand  under  the  head
 Ordinary  Working  I:  \penses--Adminis-
 tration  be  reduced  by  Rs.  100.”

 {Failure  to  provide  necessary  facilities
 to  the  guards  of  Ratlh:m  Oivision.  (222)]

 “That  the  demand  under  the  head
 Ordinary  Working  bXpenses—operation
 ‘Fuel)  be  reduced  by  Rs.  100.”



 {Failure  in  checking  ४००  फऊर्ताशिघ8€.
 (238)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expen  es—Operetion
 (Fuel)  be  reduced  by  Rs.  100."

 [{n  convenience  to  the  public  due  to
 the  repeated  suspen  ion  of  everal  trains
 in  Ratlam  Division  on  the  pretext  of  shor-
 tage  of  coal.  (239)]

 “That  the  demand  under  the  Head
 Ordinary  Workng  Expenses~-Staff  Wel-
 fare  be  reduced  by  Rs.  00.’

 {Indifference  to  the  interests  of  the  em-
 ployees  by  not  giving  recognition  to  the
 unions  organised  by  the  various  categories
 of  railway  employee  for  safeguarding
 their  interests.  (240)]

 “That  the  demand  under  the  Head
 Ordinary  Working  Espenses—Staff  Wet-
 fare  be  reduced  by  Rs.  00.°

 [Indifference  towurds  the  genuine  de-
 mands  such  as  accommodation.  working
 hours  and  fixation  ०0  wages  in  uwecordance
 with  the  rising  prices  of  T.T.Es.,  Guards
 and  Signallers.  241)).

 “That  the  demand  under  the  Head
 open  line  works  (Revenue)  be  :educed
 by  Rs.  100.”

 [Delay  in  the  expan  ion  of  T  eemuch
 loco  shed.  (242)]

 “That  the  demand  under  the  head
 open  line  works  (Revenue)  be  reduced
 by  Rs.  100.”

 (Delay  in  making  Ajmer-Khatudwa_  rail-
 way  line  fit  for  running  mail  trains.  (243)]

 “That  the  demand  under’  the  head
 Open  Line  Works  (Revenue!  be’  reduced
 by  Rs.  100.”

 {Indifference  towards  the  feasibility  of
 constructing  Ratlam-Ban  wada-Dungarpur-
 railway  line.  (244)]

 SHRI  RANEN  SEN  (Bara  at):  I  beg  to
 move:

 “That  the  demand  under’  the  Head
 Railway  Board  be  reduced  to  Re.  1”

 [Failure  to  construct  double  line  between
 Dum  Dum  Junction  and  Bangaon  in  the
 Sealdah  Division  of  Eastern  Railway.
 (262)]

 “That  the  demand  under’  the  Head
 Railway  Board  be  reduced  to  Re.  Lb?

 {Failure  to  increase  number  of  tains  in
 Bangaon  and  Hasnabad=  =  and  Ranaghat-
 Bangaon  sections  in  Seaidah  Division  of
 Eastern  Railway.  (263)]

 “That  the  demand  under  «he  head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Failure  to  check  crime  of  passengers
 travelling  in  the  Sealdah  Division  of  the
 Eastern  Railway.  (264)|

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Frequency  of  wagon  br  aking,  piiferage
 and  destruction  of  public  property  in  In-
 dian  Railways.  (265))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs.  100."

 {Connivance  of  a  section.  of  railway  staff
 and  R.P.F.;  with  rice  smugglers  in  the
 Fastern  Railway.  (266)1

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Failure  to  check  overcrowding  in  rail-
 Way  ‘ompartments  in  Eastern  and  South
 iastern)  Railways  in}  Howrah-Sealdah  sec-
 tions.  (267)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Failure  to  check  congestion  at  Howrah
 and  Sealdah  stations  of  Eastern  Railway.
 (268)j

 “That  the  demand  under  the  Head
 Railway  Bourd  be  reduced  by  Rs.  100."

 [Failure  to  check  regular  delay  in  arrival
 of  trains  at  de  tinations.  (269)]

 SHRI  DR.  LAXMI!  ARIAN  PA  DEYA:
 beg  to  move  :—

 “That  the  demand  urder  the  Head
 Ordinary  Working  Expenses—Administra-
 tion  be  reduced  by  Rs.  100.”
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 .  {Failure  to  conduct  an  enquiry  into  the
 irregularities  by  the  contractors  of  Mansa
 outer  agency  and  to  set  things  right.  (270))

 “That  the  demand  under  the  Head
 Ordinary  Working  Experses—Adminis-
 tration  be  reduced  by  Rs.  100."

 {Failure  to  provide  minimum  facilities
 (such  as  water-cleanliness,  lighting)  to  pas-
 sengers  travelling  by  trains  running  on
 Ajmer-Khandwa  line.  QTY

 “That  the  demand  under  the  Head
 Ordinary  Workirg  Eapenses—Adminis-
 tration  be  reduced  by  Rs  100."

 {Failme  to  check  continuous  detcriora-
 tion  in  the  standard  of  meals  supplied
 in  the  passenger  trains  (272)]

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses—Adminis-
 tration  be  reduced  by  Rs.  100."

 [Failure  to  rum  adequate  number  of
 truins  inspite  of  the  rush  of  passengers
 on  Ajmer-Khandwa  line.  (273)}

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses—.Adminis-
 tration  be  reduced  by  Rs.  100."

 [Failure  to  accede  to  the  demand  for
 running  additional  passenger  train  for  the
 convenierce  of  passengers  between  Ratlam-
 Delhi  and  Ratlam-Bombay.  {274)]

 SHRI  RAMAVATAR  SHASTRI.  I  beg
 to  move  :—-

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs.  100.”"

 [Failure  to  recognise  All  India  Railway
 Employees  Confederation  as  the  biggest  3¢-
 presentative  organisation  of  the  railway  em-
 ployees.  (275)]

 “That  the  demand  under  the  Head
 Railway  Bourd  be  reduced  by  Rs.  £00.”

 [Failure  to  recognise  All  India  Station
 Masters  Association  as  the  representative
 orgarisation  of  the  Station  Masters  and
 Assistant  Station  Masters  working  on  the
 Indian  Railways.  (276)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 {Failure  to  recognise  Indian  Railway
 Loco  Mechanical  Staff  Association  as  the
 only  representative  organisation  of  the  loco
 mechanical  staff  working  or  the  Indian
 Railways  (277)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”,

 [Failure  to  recognise  Alt  India  Running
 Staff  Association.  (278)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Failure  to  recognise  All  India  Carriage
 and  Wagon  Staff  Association.  (279}}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Fatlure  to  recogrise  All  India  Ministerial
 Staff  Association  as  the  representative  or-
 ganisation  of  the  Ministeri:!  Staff  in  Indian
 Railways.  (280)

 “That  the  demand.  under  the  Head
 Railway  Board  be  reduced  by  Rs.  160.”

 [Failure  to  recognise  All  India  Signal  and
 Telecommunication  Staff  Association.  (281)

 “That  the  demand  under  the  Head
 Rulway  Board  be  reduced  by  Rs.  100.”

 (Failure  to  recogrise  All  India  Train
 Examiners’  Welfare  Committee  (282)),

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Failure  to  recognise  All  India  Railway
 Commercial  Clerks’  Association.  (283)

 “That  the  demand  under  the  Head
 Rulway  Buacd  be  reduced  by  Rs.  £00.”

 [Failure  to  secognise  Indian  Railway
 Checking  Staff  Association.  (284)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Failure  to  recognise  All  India  Guard
 Council.  (285)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."



 330  2.6,  (Railways)  974.75

 [Failure  to  recognise  Indian  Railway
 Permanent  Way  Staff  Association.  (286)}

 “That  the  demand  under  the  Head
 Railway  Bourd  be  reduced  by  Rs.  100.”

 {Fallure  to  recognise  N.  E.  Railway
 Mazdoor  Union  as  the  representative  orga-
 nisation  of  the  employees  in  N.  E.  Rail-
 way.  (287)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100"

 [Failure  to  recognise  Northern  Railway
 Workers’  Union  as  the  representative  ory  -
 nisation  of  the  employees  in  Norther
 Railway.  (288)}

 “That  the  demand  under  the  Head
 Raitway  Board  be  reduced  by  Rs.  100.”

 {Failure  to  recognise  Eastern  Railway
 Workers’  Union.  (289)}.

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  £00.”

 {Failure  to  recognise  N.  F.  Railway
 Workers’  Union  (290)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 {Failure  to  recognne  Sotuh  Central  Rail-
 way  Workers’  Union.  (291)

 “That  the  demand  under  the  Head
 Railway  Roard  be  reduced  by  Rs.  100,"

 {Failure  to  recognise  Western  Railway
 Workers’  Union.  (2924

 “That  the  demand  under  the  Head
 Railway  Bowd  be  reduced  by  Rs.  I00."

 {Failure  to  tecognise  Southern  Railway
 labours’  Union.  (293)]

 “That  the  demand  under  the  Head
 Railway  Bourd  be  reduced  by  Rs.  100."

 {Need  to  comene  a  joint  meeting  of  the
 two  recognised  Federations,  Aj  India  Rail-
 way  Employees  Coufederation,  All  Cate-
 gorical  Unions  Associations  and  Workers’
 Unions  affiliated  to  the  All  India  ‘Trade
 Uni  n  Congress  for  discussing  the  demands
 of  the  raitway  employees  and  finding  out
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 ways  and  means  to  keep  industrial  peace
 in  the  Railways.  (294)

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses—Adoninis-
 tration  be  reduced  by  Ra.  $00."

 {Failure  to  provide  unifotms  to  waiting
 room  bearers  on  the  Indian  Railways.
 (295)]

 “That  the  demand  under  the  bead
 Ordinary  Working  Expenses——Administra-
 tion  be  reduced  by  Rs.  100."

 [Failure  to  sanction  Project  Allowance
 to  the  Railway  employees  working  at
 Garhara-Barauni  and  within  20  kilo-
 metres  of  it.  (2961)

 “That  the  demard  unde:  the  Head
 Ordinary  Working  Expenses—Adminis-
 tration  be  reduced  by  Rs,  100."

 |  aulure  to  grant  allowance  to  tranship-
 ment  shed  staff  of  Indian  Railways  as  per
 recommendation  of  Riilway  Claims  Pre-
 vention  Committee.  (297)

 “That  the  demard  under  the  Head
 Ordinary  Working  Expenses—  Admuinis-
 tration  be  reduced  by  Ra  £00.”

 {Eailure  to  give  protection  to  lives  of
 ticket  checking  stuff  while  on  duty.  (298)}

 “That  the  demard  under  the  Head
 Ordinary  Working  Expenses—Adminis-
 tration  be  reduced  by  Rs.  100.”

 [Need  for  supplying  revolvers  to  the
 checking  staff  fur  the  protection  of  their
 Ives  fiom  the  attack  of  dacoits  and  other
 anti-social  elements,  Q99

 “That  the  demurd  under  the  Head
 Ordinary  Working  Expenses—-Adminis-
 tration  be  reduced  by  Rs.  200,°

 tNeed  to  provide  summer  and  winter
 vniforny  to  all  mechanical,  carriage,  signal,
 yard  and  crane  stall  of  the  Indian  railways.
 13001]

 “that  the  demard  under  the  Head
 Ordinary  Working  Expenses—-Adminis-
 tation  be  reduced  by  Rs.  100."

 {Need  to  fix  time  limit  for  Khalasi  duty
 for  being  cligible  for  trade  test.  GO!)!
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 “That  the  demard  under  the  Head
 Ordinary  Working  Expenses—Adminis-
 tration  be  reduced  by  Rs.  100.”

 [Failure  in  fully  implementing  0  hour
 duty  for  the  running  staff  on  the  Indian
 Railways.  (302)]

 “That  the  demard  under  the  Head
 Ordinary  Working  Expenses—Adminis-
 tration  be  reduced  by  Rs.  100."

 {Failure  to  withdraw  curtailment  of  un-
 forms  to  railway  employees  imposed  after
 Chinese  aggression.  (303)]

 “That  the  demard  under  the  Head
 Ordinary  Working  Expenses—Adminis-
 tration  be  reduced  by  Rs.  100."

 [Failure  to  declare  ticket  checking  staff
 as  running  staff  on  the  Indian  Railways.
 (304)}

 “That  the  demacd  under  the  Head
 Ordinary  Working  Expenses—Adminis-
 tration  be  reduced  by  Rs.  100."

 [Failure  to  open  a  full-fledged  office  of
 the  Railway  Service  Commission  at  Patna
 or  Danapur.  (305)j

 “That  the  demard  under  the  Head
 Ordinary  Working  Expenses—Admuinis-
 tration  be  reduced  by  Rs.  100.”"

 [Failure  to  establish  claims  office  at
 Danapur.  (306)}

 “That  the  demard  under  the  Head
 Ordinary  Working  Expenses—Adminis-
 tration  be  reduced  by  Rs.  100."

 [Need  to  establish  the  headquarter  of
 Railway  Service  Commission  in  N.  ॥
 Railway  at  Katihar.  (307)}

 “That  the  demard  under  the  Head
 Ordinary  Working  Expenses—Adminis-
 tration  be  reduced  by  Rs.  100.”

 [Need  to  open  Railway  High  Schools  at
 Smastipur,  Narkatiaganj,  Izatnagar  and
 Varanasi  on  N.  EB.  Railways.  (308)]

 “That  the  demard  under  the  Head
 Ordinary  Working  Expenses—Adminis-
 tration  be  reduced  by  Rs.  100."
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 {Need  to  provide  running  room  facilities
 to  the  travelling  ticket  examiners  on  Indian
 Railways.  (309)}

 “That  the  demard  under  the  Head
 Ordinary  Working  Expenses-—Adminis-
 tration  be  reduced  by  Rs.  100.”

 [Failure  to  issue  instructions  to  General
 Managers  and  other  officials  of  the  Irdian
 Railways  for  receiving  memoranda  and
 delegations  from  unrecognised  Unions/ Associations.  (310))

 “That  the  demard  under  the  Head
 »  Ordinary  Working  Expenses—Adminis-

 tration  be  reduced  by  Rs.  100."

 {Need  to  abolish  the  present  contract  sys-
 tem  for  loading  and  unloading  of  goods
 and  parcels  and  to  make  provision  for  regu-
 lar  employment  for  that  work.  Gly}

 “That  the  demard  under  the  Head
 Ordinary  Working  Expenses—Adminis-
 tration  be  seduced  by  Rs.  100.”

 {Need  to  abolish  contract  system  of  work
 in  railways  and  to  perform  maintenance
 and  construction  work  departmentally.
 (322)f

 ‘That  the  demand  under  the  Head
 Railways  Board  be  reduced  to  Re,  Ww

 [Ealure  का  wmding  up  of  private  con-
 tract  system  ard  introducing  departmental
 catering  system  in  Indian  Railways.  (13))

 “That  the  demend  under  the  Head  Rail-
 way  Board  be  reduced  to  Re.  1

 {Fuilure  in  providing  cent  per  cent  ac-
 commodation  to  the  railway  employees.
 (3L4)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  4.”

 [Failure  in  removing  ban  imposed  on
 the  recruitment  of  class  IIT  staff  in  the
 Indian  Railways.  (1S)

 “That  the  demand  under  the  Head
 Railway  Bourd  be  reduced  to  Re.  wn

 [Failure  in  removing  ban  imposed  on  the
 recruitment  of  employees  in  the  workshops
 of  indian  Railways.  (16)
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 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  t.”

 [Lack  of  cleanliness,  light  and  drinking
 water  in  trains.  GIN]

 “That  the  demand  under  the  Head  Rail-
 way  Board  be  reduced  to  Re.  I.”

 iFailure  to  prevent  infructuous  expendi-
 ture  in  Railways.  348))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  .°

 {Failure  in  taking  over  the  railways  run
 by  M/s.  Martin  Burn  Ltd,  G19)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  ww

 [Failure  in  nutionalising  Fatuha-Islampur
 and  Arrah-Sahasram  Light  Ruilways  in
 Bihar.  (320)}

 “That  the  demand  under  the  Henad
 Railway  Board  be  reduced  to  Re.”

 {Faulty  system  of  fixing  grades  and  effect-
 ong  transfers  of  employves.  B20

 “That  the  demand  under  the  Head
 Ruilway  Board  be  reduced  to  Re.  Ww

 [Failure  to  provide  more  facilities  for
 third  class  passengers  (322))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  I.”

 [Failure  in  converting  metre  gauge  lines
 into  broad  gauge  lines.  (323)].

 “That  the  demand  under  the  Head  Rail-
 way  Board  be  reduced  to  Re.  2.”

 [failure  to  furmulate  a  scheme  for  pro-
 per  development  of  railways  particularly
 in  the  backward  regions.  (324)}

 “That  the  demand  under  the  Head
 Ruilway  Board  be  reduced  to  Re.  1

 [Failure  in  changing  bureaucratic  func-
 tioning  of  the  Railway  Board.  (325)

 “That  the  demand  under  the  Head
 Ruilway  Board  be  reduced  to  Re.  I.”

 {  ailure  to  abolish  the  top  heavy  adminis-
 tution  in  the  railways.  G326))
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 “That  the  demand  under  the  Head
 Railway  Board  bé  reduced  to  Re.  I.”

 [Failure  in  giving  representations  to  the
 All  India  Railway  Employees  Confederation
 ard  categorical  Unions/Associations  in  the
 P.N.M.  (327)}

 “That  the  demand  under  the  Head
 Ruilway  Board  be  reduced  to  Re.  4"

 [Failure  in  according  negotiating  facilities
 to  the  All  India  Railway  Employees  Con-
 federation  and  categorical  Unions  /Associa-
 tions  with  the  railway  administration  at  all
 levels.”  (328)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  ww”
 {failure  in  abolishing  air-condition  and

 first  class  and  keepirg  only  third  class  in
 order  to  give  more  accommodation  to  the
 third  class  passengers.”  (329)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  1

 [Need  to  maintain  dining  care  in  tic
 Indiun  Railways  and  extend  them  to  other
 trains  for  the  convenience  of  the  gene:
 passengers  3301}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  I.”

 {Eatlure  in  ubsorbieg  casual  and  substi-
 tute  workers  in  the  Indian  Railways.  (331)

 ‘Shut  the  demund  under  the  Head
 Railway  Board  be  reduced  to  Re.  £.”

 {failure  to  abolish  contract  labour  sys-
 tem  in  the  Indian  Railways.  (332)

 “That  the  demand  under  the  Head
 Ruilway  Board  be  reduced  to  Re.  i.”

 {Euilure  in  supplying  uniforms  to  the
 railway  employees  working  in  various  capa-
 cities  (333)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  .”

 [Increase  in  the  fares  of  the  thind  class
 passengers  which  vary  from  five  patse  to
 eight  rupees,  G34)
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 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  1"

 [Need  to  restrict  concessions  given  to  the
 Indian  and  foreign  monopolists  in  regard
 to  freight  charges  (335)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  .”

 (Keeping  of  useless  items  in  the  stores
 of  the  Indian  Railways.  (336)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  tu  ke.  aa

 {Failure  in  treating  railway  workers  as
 industrial  workers  with  full  trade  union
 tights  including  the  right  of  negotiation.
 (337)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  4.7

 [Failure  in  job  evaluation  of  all  railway-
 men  through  «  scientific  system  to  be  fol-
 lowed  by  their  reclassification  and  regrada-
 tion  with  the  need-based  minimum  wage
 as  the  wage  of  the  lowest  paid  workers.
 4338)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  4”

 [Need  for  granting  immediate  purity  in
 wages  of  Railway  employees  with  —  the
 wotkers  in  the  Central  Government
 undertakings.  कब  HMT,  BHEL.  HSI.
 HAL.  pending  the  completion  of  —  jub
 evaluation  and  reclassification.  (3I9)]

 ‘That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  3.”

 [Need  to  link  the  dearness  allowance
 with  the  cost  of  living  index  with  tull  neu-
 tralisation  for  every  rise  of  4  poinis  in  2
 six  month  period.  (340)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  I.”

 UNeod  to  grant  bonus  at  the  rate’  of
 one  month's  wage  for  the  years  1971-72,
 and  1972-73,  (341)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  1

 PHALGUNA  28,  1895  (SAKA)  D.  6.  (Railways)  338
 197475,

 {Need  for  decasualisation  of  all  casuat
 railwaymen  and  their  confirmation  in
 service  with  all  benefits  given  to  them
 with  retrospective  effect.  (342)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  1”

 {Need  for  siipplying  adequate  and
 subsidised  foodgrains  and  other  essential
 commodities  through  departmental-run
 shops.  (343)]

 “That  the  demand  under  the  Head
 Railway  Bourd  be  reduced  to  Re.  निधि

 [Need  to  withdiaw  all  victimisation
 casea  in  the  Indian  Railways.  (344)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  ww

 {Failure  in  stopping  victimisation  and
 atrests  of  loco  running  staff  in  the  N.F.
 Railway.  (345)

 “That  the  demand  under  the  Head
 Railwity  Board  be  reduced  to  Re.  2.°

 {Failure  in  revoking  inter-divisional  trans-
 fers  of  union  leaders  of  all  India  Station
 Masters’  Association  and  Divisional  Rail-
 wav  Employees  Coordination  Committee.
 Dhanbad  for  trade  union  activities.  (3461)

 “That  the  demand  under  the  Head
 Ratlway  Board  be  reduced  to  Re.  ww

 [Need  to  withdraw  all  suspension  trans-
 fers  and  other  victimisation  orders  against
 the  loco  mechancial  staff  in  connection
 with  the  work-to-rule  movement  launched
 by  the  Indian  Railway  Loco  Mechanical
 Staff  Association.  (347)]

 “That  the  demand  under  the  Head
 Railu.  Board  be  reduced  to  Re.  मलिक

 [Need  to  withdraw  court  cases  and
 teleuse  all  persons  arrested  under  DIR  ant
 MISA  including  the  office  bearers  of  the
 Indian  Railway  Loco  Mechanical  Staff
 \ssuciation.  Eastern  Zone.  (348)]

 SHRI  s  A.  MURUGANANTHAN  ;
 (Tirunelvely)  :  |  beg  to  move

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  tv  Re.  मलिक
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 [Faiture  to  replace  outdated  teols  and
 plants  by  modern  ones  in  loco  sheds
 (363)}

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  1"

 [Failure  to  arrange  for  supply  of  food-
 grains  and  other  essential  commodities  to
 the  railway  workers  (364)}.

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  ह

 [Failure  to  abolish  contract  labour  sys-
 tem.  (3651.

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  t.”

 [Refusal  to  enter  into  collective  batgain-
 ing  with  unrecognised  unions.  (366))

 “That  the  demand  under  the  head
 Raitway  Board  be  reduced  to  Re  ह द

 {Failure  to  open  foundaries  for  melting
 scrap  iron  instead  of  auctioning  (367)]

 “That  the  demand  under  the  head
 Railwuv  Board  be  reduced  to  Re  ह 2

 [Need  to  gre  another  oppoitumty  0
 workers  for  opting  pension  scheme.  (368,  छह

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re  te

 {Need  to  adopt  the  method  of  secret  bal-
 fot  for  granting  recognition  to  the  unions.
 (369)}

 “Phat  the  demand  under  the  head
 Railusy  Board  be  reduced  to  Re  .'

 {Faure  in  abolishing  Railwov  Board  ind
 doing  away  with  top  heavy  administration,
 G70)

 “That  the  demand  under  the  head
 Railwav  Board  be  reduced  tw  Re.  ww

 [Fuilure  to  provide  alternative  jobs  to
 the  casual  workers  who  have  put  in  a
 long  service  but  found  medically  unfit  at
 the  time  of  regularisation  GM}

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  ww
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 {Failure  to  ve-instate  railway  wotkers’
 victimised  for  participation  in  freedom
 struggle  during  British  days,  (372)).

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re,  1”

 {Failure  to  consider  the  caves  of  workers
 victimised  for  trade  union  activities  in  the
 years  1947,  948  and  1949,  (373)],

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  2."

 failure  to  expand  railway  wagon  build-
 ing  workshops  and  open  new  workshops
 for  wagon  building  to  meet  the  requirement
 of  the  country.  (374)].

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  1

 [Failure  to  grant  recognitions  to  the  vari
 ous  Railway  Workers  Unions  (375)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  2°

 [Necd  to  grant  bonuy  to  wiilway  wor
 hers.  (376)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  तनिक

 आधार  @  provide  necessary  amenities
 to  the  11  class  passengers,  G77).

 “That  the  demand  under  the  fad
 Ratlwav  Board  be  reduced  to  Re.  ww

 [Fathire  to  apport  scheduled  castes  em-
 plovces  in  ratways  as  per  the  percentage
 of  reservayion  fixed  by  the  Government.
 (१78)  L

 That  the  itemand  under  the  head
 Railway  Board  be  reduced  to  Re.  1”

 "TNeed  to  implement  the  0  hours’  duty
 for  Tuco  Running  Staff,  379).

 “That  the  demand  under  the  head
 Railway  Buard  be  reduced  to  Re,  1 लि

 [Need  to  implement  the  assurances  given
 to  the  Running  Staff  at  the  time  of  the
 strike,  (380)}
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 “That  the  demand  under  the  heud
 Railway  Board  be  reduced  to  Re.  1
 {Failure  to  stop  the  use  of  Territorial

 Army  in  the  Railways  for  breaking  the
 strikes.  (381),

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  I.”

 {Failure  to  bring  the  minimum  wages  of
 railway  workers  at  par  with  the  wages  of
 workers  of  Government  undertakings.
 (382)}.

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re,  मलिक
 {Failure  in  cheching  wide-spread  corrup-

 tion  in  alloting  railway  wagons,  (385)}.
 SHRI  RAMAVATAR  SHASTRI:  I

 beg  to  move:
 “That  the  demand  under  the  Head
 ordinary  working  expenses—Administra-
 tion  be  reduced  by  Rs.  100}-".

 [Need  for  fair  and  impartial  procedures
 for  appointment  of  Class  [५  staff  so  as  to
 stop  the  employment  of  bad  recruits  as  at
 present.  (398)].

 “That  the  demand  unuer  the  head  ordi-
 nary  working  expenses—Administration
 he  reduced  by  Rs.  100."

 (Need  for  definite  and  fair  policy  of
 transfer  and  promotion  and  putting  aside  all
 stop-gap  promotions  resulting  from  favouri-
 tism  and  corruption.  (399)}.

 “That  the  demand  under  the  head  ordi-
 nary  working  expenses—Administration  be
 reduced  by  Ra.  100."

 {Need  to  take  exemplary  disciplinary
 action,  the  least  being  dismissal  from  ser-
 vice,  against  corruption  and  communal
 Officials,  (400)].

 “That  the  demand  under  the  head  erdi-
 nary  working  expenses——-Administration
 be  reduced  by  Rs,  100.",

 [Need  for  effective  machinery  to  educate
 the  railway  employees  about  their  rights
 and  privileges  as  well  as  their  duties  with

 an
 of  their  Unions /  Associations

 }
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 “That  the  demand  under  the  bead  con-
 struction  of  new  lines—Capital  and  De-
 preciaion  Reserve  Fund  be  reduced  by
 Rs.  100.".

 {Need  to  construct  new  railway  lines  in
 backward  areas.  (402)}.

 “That  the  demand  under  the  Head
 construction  of  new  lines—capital  and
 depreciation  Reserve  Fund  be  reduced
 by  Rs.  100.".

 {Failure  in  constructing  a  mettled  over-
 bridge  at  Mithapur  railway  crossing  in  Patna
 to  solve  the  bottleneck  of  trains.  (403).}.

 “That  the  demand  under  the  Head
 construction  of  new  lines—capital  and
 depreciation  Reserve  Fund  be  reduced  by
 Rs,  100.",

 {Need  to  lay  double  railway  track  from
 Patna  to  Gaya  on  Eastern  railway  in  order
 to  avoid  late  running  of  trains.  (404)]}.

 “That  the  demand  under  the  Head
 construction  of  new  lines—capital  and
 depreciation  Reserve  Fund  be  reduced  by
 Rs.  100.".

 {Need  to  lay  double  railway  track  from
 Kiul  to  Calcutta  via  Farraka.  (405)

 “That  the  demand  under  the  Head
 consiriction  of  new  lines-  capital  and
 Depreciation  Reserve  Fund  be  reduced
 by  Rs.  100.".

 [Failure  to  widen  the  foot  over-bridge  at
 Danapur  railway  station  on  Eastern  Rail-
 way.  (406)].

 “That  the  demand  under  the  Head
 Construction  of  New  Lines--Capital  and
 Depreciation  Reserve  Fund  be  reduced
 by  Rs.  100.”
 [Need  to  construct  a  new  footover-bridge

 at  Danapur  railway  station  in  east  of  the
 present  over-bridge  in  order  to  avoid  con-
 gestion  (407)}

 “That  the  demand  under  the  Head
 Construction  of  New  Lines~-Capital  and
 Depreciation  Reserve  Fuad  be  reduced
 by  Rs.  100."

 {Need  to  build  retiring  rooms  at  Dana-
 pur  (Khagaul)  station  on  Eastern  Railway.
 (408)}
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 “That  the  demand  under  the  Head
 Construction  of  New  Lince.—-Capital  and
 Depreciation  Reserve  Fund  be  reduced
 by  Rs.  100.”.

 [Need  to  consruct  an  over-bridge  at  Thana
 Bihpur  Station  in  NE.  Railway,  (409),

 “That  the  demand  under  the  Head
 Construction  of  New  Lines—Capital  and
 Depreciation  Reserve  Fund  be  reduced
 by  Rs.  100.",

 (Need  to  raise  the  platform  at  Neora  sta-
 tion  of  Eastern  Railway.  (410)}

 “That  the  demand  under  the  Head
 construction  of  New  Lines-  -vapital  and
 Depreciation  Reserve  Fund  be  reduced
 by  Rs.  100.”.,

 [Need  to  start  immediate  work  for  the
 development  of  Patna  Junction  station.
 (4I4)].

 “That  the  demund  under  the  Head
 Construction  of  New  Lines—Capital  and
 Depreciation  Reserve  fund  be  reduced
 by  Rs.  100.”

 [Need  to  construct  a  wooden  over-bridge
 at  Neora  station  Eastern  Railway  (412))

 “That  the  demand  under  the  Head
 Construction  of  New  Lines—Capital  and
 Depreciation  Reserve  Fund  be  reduced
 by  Rs.  100,”

 [Failure  to  construct  a  building  for
 Parcel  Office  at  Neora  station  in  Fastern
 Railway  (413)

 “That  the  demand  under  the  Head
 Construction  of  New  Lines—Capital  and
 Depreciation  Reserve  Fund  be  reduced
 hy  Rs.  100.”

 [Need  to  construct  a  new  railway  line
 from  Bihta  station  of  Eastern  railway
 upto  Jahanabad  via  Bikram.  Paliganj
 Arwal  and  Kurtha  (414))

 “That  the  demand  under  the  Head
 Construction  of  New  Lincs—Capital  and
 Depreciation  Reserve  Fond  be  reduced
 by  Rs.  £00.”
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 (Failure  to  introduce  electrification  from
 Moghalearai  to  Asansol  in  main  line  of
 the  Eastern  railway  (415))

 “That  the  demand  under  the  Head
 Construction  of  New  Lines—Capital  and
 Depreciation  Reserve  Fund  be  reduced
 by  Rs.  100.”

 [Need  to  construct  sheds  on  those  plat-
 forms  of  Patna  Junction  station  from
 where  trains  leave  for  Gaya  and  Ranchi
 (416)]

 “That  the  demand  under  the  Head
 Construction  of  New  Lines—Capital  and
 Depreciation  Reserve  Fund  be  reduced
 by  Rs,  100.”

 [Need  to  construct  a  shed  at  the  station
 in  front  of  Patna  R  M.S.  (417)

 “That  the  demand  under  the  Head
 Contruction  of  New  Lines-—-Capital  and
 Depreciation  Reserve  Fund  be  ruduced
 by  Rs.  100."

 {Failure  to  clear  slums  at  Patna  Junc-
 tion  station  in  Eastern  Railway  (418))

 “That  the  demand  under  the  Head
 Construction  of  New  Lines—Capital  and
 Depreciation  Reserve  Fund  be  reduced
 by  Rs.  100."

 {Need  to  provide  a  halt  for  passenger
 trains  ut  Rajendra  Nagar  station  at  Patna
 (4I9)}

 “That  the  demand  under  the  Head
 Construction  of  New  Lines—Capital  and
 Depreciation  Reserve  Fund  be  reduced
 by  Rs.  100."

 {Need  to  construct  a  new  railway  line
 from  Bihta  station  to  Daltainganj  via
 Aurangabad.  (420)

 “That  the  demand  under  the  Head
 Construction  of  New  Lines-—Capital  and
 Depreciation  Reserve  Fund  be  reduced
 by  Rs.  100."

 [Need  to  construct  a  new  railway  linc
 upto  Rajgir  from  Jahanabad  station  of
 Fastern  Railway  via  Ekangar  Sarai  (420)
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 “That  the  demand  under  the  Head
 Construction  of  New  Lines—Capital  and
 Depreciation  Reserve  Fund  be  reduced
 by  Rs.  -100.”"

 [Need  to  construct  a  new  railway  line
 along  with  the  canal  upto  Dehri-on-Sone
 from  Danapur  station  of  Eastern  Railway
 of  which  survey  was  completed  long  ago.
 ¢422)]

 “That  the  demand  under  the  Head
 Construcuon  of  New  Lines—Capital  and
 Depreciation  Reserve  Fund  be  reduced
 by  Rs.  £00.”

 [Need  to  raise  the  platform  of  Banka-
 ghat  station  on  the  Eastern  Railway  (423))

 “That  the  demand  under  the  Head
 Construction  of  New  Lines—Capital  and
 Depreciation  Reserve  Fund  be  reduced
 by  Rs.  100."

 {Need  to  raise  the  platform  of  Phulwari
 Sharif  railway  station  on  Eastern  Railway
 (424)]

 “That  the  demand  under  the  Head
 Construction  of  New  L.incs—Capital  and
 Depreciation  Reserve  Fund  be  reduced
 by  Rs,  100."

 (Failure  to  provide  sheds  and  drinking
 water  at  Parsa,  Pothshi,  Nadwan,  Nadaul.
 Larenga  stations  on  Patna-Gaya  line  in
 Eastern  Railway  (425)}

 “That  the  demand  under  the  Head
 Construction  of  New  Lines--Capital  and
 Depreciation  Reserve  Fund  be  reduced
 by  Rs.  100,"

 [Need  to  construct  sheds  on  both  sides
 of  Gulzarbagh  station  of  Eastern  Railway
 (426)}

 “That  the  demand  under  the  Head
 Construction  of  New  Lines—Capital  and
 Depreciation  Reserve  Fund  be  reduced
 by  Rs.  100."

 {Noed  to  ralse  the  platform  of  Sadiso-
 pur  railway  station  in  Eastern  Railway
 (427))
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 “That  the  demand  under  the  Head
 Construction  of  New  Lines—Capital  and
 Depreciation  Reserve  Fund  be  reduced
 by  Rs,  100."

 [Need  to  construct  sheds  at  Sadisopur
 railway  station  in  Eastern  Railway  (428)}

 “That  the  demand  under  the  Head
 Construction  of  New  Lines-Capital  and
 Depreciation  Reserse  Fund  be  reduced
 by  Rs.  100.”
 [Need  to  link  Rewa  District  in  Madhya

 Pradesh  with  railway  lines  (429)]
 “That  the  demand  under  the  Head  Con-

 struction  of  New  Lines—Capital  and  De-
 preciation  Reserve  Fund  be  reduced  by
 Rs.  100.”

 [Need  to  construct  a  mettled  over-bridge
 at  Bihta  station  on  Eastern  Railway  t)  do
 away  with  traffic  bottle-neck.  (430)]

 “That  the  demand  under  the  Head  Con-
 struction  of  New  Lines—Capital  and  De-
 preciation  Reserve  Fund  be  reduced  by
 Rs,  100."

 {Need  to  upgrade  Nadaul  halt  station
 on  Patna-Giaya  line  on  Fastern  Railway
 to  ful  fiedged  station  (431))

 SHRI  DINFN  BHATTACHARYA
 (Serampore):  I  beg  to  meve  :

 “That  the  demand  under  the  Heud
 Railway  Board  be  reduced  to  Re.  i.”

 [Failure  of  the  Government  to  bring
 down  the  expenditure  on  top  heavy  ad-
 ministration  in  the  Railways  (432)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  हैज़
 [Failure  to  intioduce  need-based  mini-

 mum  wage  for  the  Railway  workers  (4333)
 “That  the  demand  under  the  Head

 Railway  Board  be  reduced  to  Re,  1

 {Failure  to  guarantee  the  security  of
 life  and  property  of  the  bonafide  railway
 passengers  in  Eastern  Railway  (434)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re,  ww
 {Failure  to  maintain  properly  EMU

 coaches  in  Eastern  Railway  (435)}.
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 (Shri  Dinen  Bhattacha:ya]
 “That  the  demand  under  the  Head

 Railway  Board  be  reduced  to  Re,  i.”

 [Failure  to  construct  an  over-bridge  in
 Puranabazar  near  Sadarthana)  Siliguri  in
 N.  F,  Reallway.  (448)].

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  Ww
 {Failure  to  keep  regularity  in  cleaning  of

 -Malgudam  area  in  Darjeeling  in  D.H.  Rail-
 way  (449)}

 SHRI  RAMAVATAR  SHASTRI  :
 to  move  :

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”
 [Failure  to  stop  theft  of  goods  and

 luggage  from  passenger  in  trains  on  N.E.
 Railway  specially  in  Manshi-Saharsa,  Kati-
 har-Manshi  and  Katihar-Sillsuri  sections
 (450)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 {Failure  in  implementing  70  hour  duty
 for  the  running  staff  in  the  N.F.  Railway
 (451))

 “That  the  demand  under  the  Head
 Railwav  Board  be  reduced  by  Rs.  100.7,

 }  beg

 {Need  to  run  direct  passenger  or  shuttle
 train  from  Berauni  to  Moghalsarai  and
 bach.  (452)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 {Need  to  run  a  train  from  Gaya  to
 Patna  halting  at  all  stations  in  the  way  and
 arriving  at  Patna  at  6  A.M.  throughout
 the  year  (453)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Need  to  restart  the  shuttle  train  from
 Patna  to  Jahanabad  and  back  which  was
 cancelled  during  the  fast  agitation  of  the
 loco  running  staff  (454)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Ra.  100."
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 {Need  to  grant  travel  concessions  to  the
 members  of  the  All  India  Teachers  Asso-
 ciation  and  cultural  organisations  including
 the  Indian  People’s  Theatre  Association
 (455))}

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs,  100."

 [Failure  in  withdrawing  the  pass  facili-
 ties  given  to  the  Bharat  Sadhu  Samaj  and
 Bharat  Sevak  Samaj  (456)]

 “That  the  demand  under  the  Head
 Ruilway  Bourd  be  reduced  by  Rs.  100."

 [Failure  to  supply  coal  to  various  rail-
 ways  as  provided  under  the  rules,  (457)]

 “That  the  demand  under  the  Head
 Railway  Bourd  be  reduced  by  Rs.  100.”
 {Failure  to  check  irregularities  and  un-

 due  delay  in  payment  of  pensions  to  the
 retired  railway  employees  (458)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Failure  to  check  theft  and  pilferage  of
 brass  and  other  materials  from  Jamalpur
 railway  workshop  (459))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”"

 {Connivance  of  rutlway  officials  in  thefts
 and  pilferage  committed  in  Jamalpur  rail-
 way  workshop  (460)}

 “That  the  demand  uoder  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 (Need  to  enter  into  collective  bargaining
 with  unrecognised  unions  (461).

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Ra.  100."

 {Failure  to  democratise  railway  manage-
 ment  and  administration  with  the  partici-
 pation  of  elected  representatives  of  emp-
 loyees  on  the  basis  of  secret  ballot  (462)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100,"

 {Failure  in  declaring  as  ali  workers  per-
 manent  who  are  working  in  coal  handling
 under  contractors  for  5  to  20  years  (463)
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 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 {Need  to  abolish  contract  system  in  coul
 and  ash  handling  in  railways  (464)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Failure  to  grant  medical  facilities  to  the
 casual  and  substitute  railway  employees
 (465)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  3२७.  100.”

 {ruilure  in  taking  action  against  the  offi
 cials  for  their  anti-working  class  attitude
 and  bad  management  of  the  railway  hospi-
 tal,  Dhanbad.  (466)J

 “That  the  demand  under  the  Head
 Railway  Boaid  be  reduced  by  Rs.  100.”

 [Fuiluic  in  reducing  the  salaries  of  top
 official  in  the  Indian  Railways  (467)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.""

 [Failure  in  supplying  adequate  and  costly
 medicines  and  to  provide  other  medical
 facilities  to  class  MI  and  Class  IV  railway
 employees  (468)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Need  to  check  corrupt  practices  en
 couraged  by  the  Railway  Board.  (469)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Necd  to  have  an  impartial  enquiry  against
 the  officials  of  Railway  Board  for  corrup-
 tion  charges  levelled  by  an  M.P.  last  year
 (470)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.

 {Misuse  ol  class  IV  staif  by  Railway
 officers  for  performing  domestic  duties  in
 their  residences  (471)]

 7SLSS/73—2
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 SHRI  DINEN  BHATTACHARYA:  1
 seg  to  move  :

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Need  to  construct  a  double  line  system  in
 Sheoraphuly-Tarakeswar  and  Bandel-Kaiwa
 Section  (472)]

 “That  the  demand  under  the  Head
 ordinary  working  -न-
 tion  be  reduced  by  Rs.  00."

 [Need  to  keep  the  Howrah  station  pro-
 perly  clean  and  well  attended  by  passen-
 gers  guides  (473)]

 “That  the  demand  under  the  Head
 Ordinary  working  expenses  —Administra-
 tion  be  reduced  by  Rs.  100.”

 [Need  to  broaden  the  subways  in  bet-
 ween  Howrah  and  Bande!  in  Fastern  Rail-
 way  (474)]

 “That  the  demand  under  the  Head
 ordinary  working  expenses—Adminis-
 tration  be  reduced  by  Rs.  100.”,

 {Necd  to  arrange  loud-speakers  =  for
 announcing  the  arrival  and  departure  of
 trains  in  Serampore  and  Sheoraphuly  sec-
 tions  of  Eastern  Railway  (475)}

 “That  the  demand  unde:  the  Head
 ordinary  working  expenses—-Adminis-
 tration  be  reduced  by  Rs_  100."

 {Need  to  introduce  more  shuttle  trains
 in  Sealdah-Bongaon,  Sealdah-Naihati  and
 Howrah-Bandel  section  of  Eastern  Railway
 (476))

 “That  the  demand  under  the  Head
 ordinary  working  expenses—Adminis-
 tration  be  reduced  by  Rs.  100."

 [Need  to  construct  an  overbridge  on  the
 southern  portion  of  Scrampore  level  crass-
 ing  which  corsses  the  G.T.  Road  (477)}

 SHRI  C.K.  CHIANDRAPPAN  (Telli-
 chery):  |  beg  to  move  :

 “That  the  demund  under  the  Head
 Railway  Board  be  reduced  to  Re.  ww
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 [Shri  C.  K.  Chandrappan]
 [Failure  to  do  away  with  the  bureaucra-

 lic  and  authoritarian  functioning  of  —  the
 Railway  Board  (478)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  1"

 {Failure  in  implementing  the  10  hour
 working  day  us  promised  to  the  railway
 men  of  the  loco  running  staff  (479)]

 “That  the  demand  under  the  Heid
 Railway  Bouid  be  reduced  to  Re.  aw

 [Failure  to  abolish  the  Railway  Board
 (480))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  oa

 {hailure  to  give  bonus  to  the  railway
 workers  (481)

 “That  the  demand  under  ihe  Head
 Raitway  Board  be  reduced  to  Re,

 {Failure  to  do  away  with  increasing  cor-
 suption  in  the  railways  (482)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  ww

 [Failure  to  stop  the  increasing  pilferage
 in  railways  (483)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  I.”

 {Failure  to  giant  recognition  to  trade
 uniens  in  a  democratic  manner  (484)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  L.”
 {Failure  to  adopt  a  new  upproach  in  the

 matter  of  constructing  new  lines  taking  into
 necount  the  need  of  the  development  of
 backward  regions  (485))

 “That  the  demand  under  the  Head
 Railway  Boutd  be  reduced  to  Re,  1

 Failure  to  construct  new  railway  lines
 taking  into  account  the  uneven  economic
 development  of  certain  regions  und  with  a
 view  to  provide  infra-structure  to  such
 regions  (48604

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  Ww
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 {Need  to  reduce  the  excestive  increase  in
 the  rallway  fare  for  class  Wt  passengers
 (487)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  ha

 [Need  to  stop  top  officinla  of  the  rail-
 ways  from  using  special  saloons  (488)

 “That  the  demand  under  the  Head
 Ruilway  Board  be  reduced  to  Re.  4a

 [Failure  to  use  the  cheap  —  electricity
 available  in  Kerala  to  electrify  the  rail-
 ways  in  Kerala  (489)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  Ww

 [Failure  to  supply  wagons  to  transport
 coal  from  the  pitheads,  of  various  mines
 in  the  country  (490))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  ॥ निद

 |Failure  to  provide  better  and  adequate
 educational  facilities  to  the  children  of  the
 tailway  employees  (490)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  £."

 [Fade  to  provide  adequate  facilities  to
 the  third  class  passengers  (4929)

 “That  the  demand  under  the  Head
 Ruilway  Boaid  be  reduced  to  Re.  L.”

 [Failure  to  provide  need-based  wage  to
 the  employees  of  the  railway  (493))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduccd  to  Re.  ww

 [Failure  to  provide  better  medica)  facili-
 ties  to  the  railway  employees  (494)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  A

 [tailure  to  provide  better  working  condi-
 tions  to  casual  labourers  of  the  railways
 (495)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  L.”
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 [Failure  in  ruaning  the  trains  according
 to  time  schedule  (496)}

 That  the  demand  under  the  Heid  Railway
 Board  be  reduced  to  Re.  .”

 {Failure  in  overcoming  the  crisis  in  wagon
 supply  (497)),

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  1”

 [Failure  in  stopping  the  bribe  being  takcn
 by  the  Railway  officials  from  the  public
 (498)}.

 “That  the  demand  under  the  head  Mis-
 cellaneous  Expenditure  be  reduced  by  Rs.
 100.”

 [Need  for  having  a  wagon  building  fac
 tory  in  Kerala  (499).

 “That  the  demand  under  the  head  Mis-
 cellaneous  Expenditure  be  reduced  by  Rs
 100.”

 [Need  for  setting  up  a  new  railway  dtvi-
 sion  with  Trivandrum  as  its  beadquatters
 (500).

 “That  the  demand  under  the  head  Mis-
 cellancous  Expenditure  be  iduced  by  3.
 100.”

 {Need  for  providing  adequate  residential
 quartery  for  the  Railway  Fmplovecs  (501))

 “That  the  demand  under  the  Head
 ordinary  working  capenses—Repairs  and
 Maintenance  be  reduced  by  Rs.  100.”

 iNeed  for  repairing  the  damaged  wooden
 planks  Jaid  on  the  rail-cum-roat  bridge  at
 Baliapattam,  Kerala  (502) }.

 “That  the  demand  under  the  Head
 ordinary  working  expenses  --Repairs  and
 Maintenance  be  reduced  by  Rs,  100."

 {Need  for  providing  roof  to  the  entire
 length  of  the  main  railway  stations  in
 Kerala  due  to  the  rainy  climate  there
 (503)}.

 “That  the  demand  under  the  Head
 ordinary  working  expenses  Repairs  and
 Maintenunce  be  reduced  by  Rs.  100.”
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 [Need  for  speedy  completion  of  the  work
 for  the  doubling  of  the  fines  between
 Olavakkoda  and  Cochin  (5045).

 “That  the  demand  under  the  Head
 ordinary  working  expenses---Repairs  and
 Maintenance  be  reduced  by  Rs.  100.”

 [Need  for  sptedy  Implementation  of  the
 work  for  having  broad  gauge  line  between
 Emakulam  and  and  Trvandium  (505)],

 “That  the  demand  under  the  Head
 ordinary  working  expenses--Repaiis  and
 Maintenance  be  reduced  0५  ह  100."

 [Need  for  stopping  Jayanth:  Janata  at
 Tellicherry  station  (506)].

 “That  the  demand  under  the  Head
 ordinary  working  expenses-  -Repairs  and
 Maintenance  be  reduced  bv  Rs.  100."

 Janata
 Cochin

 [Need  for  speeding  up  Jay  auathi
 from  Delhi  to  Mangalore  «nd
 (507  )}.

 “That  the  demand  under  the  head
 construction  of  new  lines-—Capital  and
 Depreciation  Reserve  |  und  be  reduced  by
 Ry.  100."

 {Need  for  the  construction  of  a  railway
 line  between  Ernakulam  and  Kayamkulam
 via  Alleppey  (5084.

 “That  the  demand  under  the  head
 construction  of  new  lines--Capital  and
 Depreciation  Reserve  Fund  be  reduced  by
 Rs,  100."

 {Need  for  the  construction  of  a  new  line
 Fetween  Fellicherry  and  Mysore  sia  Coorg,
 (509)].

 “That  the  demand  under  the  hed
 construction  of  new  lines—Capital  and
 Depreciation  Reserve  Fund  be  reduced  by
 Rs,  100.

 (Need  to  construct  a  new  tne  between
 Kottayam  und  Madurai  isa  Sabarimala
 (510)}.

 “That  the  demand  under  the  head
 construction  of  new  fins—  Capital  and
 Depreciation  Reserve  Fund  be  reduced  0१
 Rs.  100."
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 [SHRI  C.  K.  CHANDRAPPAN]:
 [Need  to  construct  a  new  fine  between

 Kuttippuram  and  Guruvayoor  (511)).

 “That  the  demand  under  the  Head
 construction  of  new  lines--Capital  and
 Depreciation  Reserve  Fund  be  reduced  by
 Rs.  100.”

 [Need  for  the  construction  of  2  new  tine
 connecting  Mangalore  and  Bombay  (512).

 “That  the  demand  under  the  Head
 construction  of  new  lines—Capital  and
 Depreciation  Reserve  Fund  he  reduced  by
 Rs.  100.”"

 {Need  for  speeding  up  the  construction
 of  a  new  line  between  Cape  Comonn  and
 Trivandrum  (513)].

 SHRI  P.  G.  MAVALANKAR  (Ahmeda-
 bad):  I  beg  to  move:

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.
 1”

 [Failure  to  ensure  that  the  Railways
 function  as  a  national  public  utility  (5145).

 the  head
 to  Re

 “That  the  demand  under
 Railway  Board  be  reduced
 Brg

 {Failure  to  ascertain  by  a  secret  bullot
 the  single  and  rightful  union  of  all  catc-
 gories  of  railway  employees  (S1S))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.
 Ww

 [Failure  to  keep  the  Railways  free  from
 partisan  and  politically  motivated  trade
 unionism  (516)}.

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re  1”

 [Failure  to  see  and  maintain  that  the
 railways  are  aloof  from  power  politics  and
 group  or  sectional  interests  or  gains,  CTD]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  tu  Re.
 1”  ‘
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 [Failure  to  modernise  the  Railway  swiftly
 and  meaningfully  (5189).

 “That  the  demand  under  the  Head
 Railway  Board  be  teduced  to  Re.

 1

 {Failure  to  develop  the  Railways  का  ॥
 repidly  developing  technological  world
 (519),

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  re,  ww

 {Failure  to  increase  efficiency  and  good
 operating  standards  in  the  Railways  G20).

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.
 7

 |Faihue  to  decrease  in  an  appreciable
 way  the  all  round  and  constantly  growing
 corruption  in  the  Railways  (820].

 “That  the  demand  under  the
 Railway  Board  be  reduced
 5

 Head
 to  Re.

 [Failure  to  restructure  the  entire  adminis-
 trative  and  operating  units  in  the  railways
 (522).

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.
 1”

 [Failure  to  replace  the  Railway  Bowd  by
 a  more  dynamic  expert  body  (523)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.
 4”

 {Failure  to  check  and  even  eliminate  the
 excensive  bureaucratisation  and  _rigidity
 which  have  been  entrenched  in  the  present
 railway  administration  (524) }.

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  I."

 {Failure  to  regulate  the  homs  of  work
 (of  the  various  categories  of  railway  em-
 ployees)  which  would  be  in  tunc  with  the
 demands  of  efficiency  and  the  needs  of
 humanitarian  consideratiers  (525),
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 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re
 1"

 {Failure  to  give  bonus  to  the  railway
 employees  (526)).

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re
 1

 [Failure  to  give  the  minimum  amount
 of  Rs.  40  per  month  as  pension  to  all  :e-
 tired  railway  employees  (527)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.
 1"

 [Failure  to  increase  the  wages  of  such
 railway  employees  who  are  doing  a  iob
 similar  to  that  of  others  occupied  in  equi-
 valent  positions  (528)),

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re
 i”

 [Failure  to  increase  in  a  significant  way
 the  various  amenities  for  the  passengers
 travelling  in  the  third  class  (529)]

 “That  the  demand  under  the  had
 Railway  Board  be  reduced  to  Re
 1”

 [Failure  to  reduce  overcrowding  in  the
 trains  (530)].

 “That  the  demand  under
 Railway  Board  be
 |

 the  head
 reduced  to  Re.

 {Failure  to  ensure  safe  and  comfortable
 rail  travel  (534).

 “That  the  demand  under
 Railway  Board  be
 १  a

 the  head
 teduced  to  Re

 [Failure  to  run  the  trains  punctuality
 (532)}.

 “That  the  demand  under
 Railway  Board  be

 है  L  hed
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 Teduced  to  Re
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 {Failure  to  instil  in  the  munds  of  the
 employees  the  valuable  concept  of  partici-
 pation  and  involvement  im  their  jobs
 (533)}.

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.
 1”

 [Failure  to  stop  wasteful  expenditure  In
 the  railways  (534)).

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re
 i>

 [Failure  to  ensure  a  continually  effective
 and  economical  wagon  movement  for  car-
 rying  goods  and  services,  particularly  coal
 and  foodgrains  throughout  the  country
 (535)).

 “That  the  demand  under  the
 Railway  Board  be  reduced
 1"

 [Failure  to  stop  thefts  and  pilferages

 head
 to  Re

 which  are  increasing  day  by  day  in  the
 railways  (536)]

 “That  the  demand  under  the  head
 Railway  Bonrd  be  reduced  to  Re.
 4  ”

 [Failure  to  stop  the  practice  of  employ-
 ing  casual  labour  for  jobs  of  a  permanent
 nature  (537)).

 “That  the  demand  under
 Railway  Board  be  redued  to

 7

 the  head
 Re

 (Failure  to  prepare  and  mnplement  a
 phased  plan  for  the  proper  construction
 of  manned  gates  at  the  several  hundreds  of
 places  where  there  are  unmanned  gates  at
 present  (538)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.
 4”

 [Failure  to  obtain  the  willing  and  active
 cooperation  of  the  citizens  and  the  travell-
 ing  passengers  in  the  functions  of  railways
 (539)),
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 {SHRI  oe  G  MAVALANKAR]:
 “That  the  demand  under  the  Head

 Railway  Boatd  be  reduced  by  Rs.  i00."

 [Need  to  give  concessional  seuson  tickets
 to  the  daily  commuters  who  travel  back
 and  forth  from  their  respective  homes  and
 work  places  in  all  ‘A’  grade  cities  and
 surrounding  suburbs,  on  the  lines  of  the
 existing  facilities  available  in  Bombay,  Cal-
 cutta,  Delhi  and  Madras  (540)

 “That  the  demand  under  the  Head
 Rnilway  Bowd  be  reduced“by  Rs.  100."

 {Need  to  give  concessional  fares  to  the
 nurses  who  travel  on  duty,  in  the  same
 manner  as  the  students  aie  justly  given  such
 concessions  for  going  to  their  study  places
 (341).

 “That  the  demand  unde:  the  hvad
 Railway  Board  be  reduced  by  Rs  100."

 [Need  to  construct  new  railway  lines  in
 comparatively  backward  regions  (542)j

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs  100."

 {Need  to  start  very  soon  ५  broad  gauge
 line  between  Nadiad  and  Modasa  in  the
 Sabarkantha  District  in  Gujarat  (543)]}.

 “That  the  demand  under  the  —  head
 Railway  Board  be  reduced  by  रि६  100."

 (Need  to  start  at  once  the  construction
 of  Bhavnggar-Tarapur  line  in  Gujarat
 (344)).

 “That  the  demand  unde:  the  head
 Railway  Board  be  reduced  by  Rs  I00”

 [Need  to  convert  the  Buroda-Chhota
 Udaipur  narrow  gauge  line  into  ॥  broad
 gauge  one  (545)).

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs.  100."
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 bah
 to  complete  immediately  the  clec-

 trification  work  between  Abmedabad  .and
 Bombay  to  enable  the  early  start  of  elec-
 tric  trains  on  the  said  route  (S46)].

 “That  the  demand  ander  the  hend
 Railway  Bourd  be  reduced  by  Rs.  100.”

 [Nesd  to  accelerate  the  work  of  cons-
 truction  of  broad  gauge  line  betweon
 Ahmedabed  and  Gandhinagar  (547).

 “That  the  demand  under  the  bead
 Railway  Board  be  reduced  by  Rs.  100."

 [Need  to  give  extra  funds  and  facilities
 to  the  Railway  Staff  Training  Colleges  for
 promoting  better  studies  and  research  in
 efficient  and  expert  operation  uf  the  Rail-
 way  (548)},

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  १५  J00,"

 [Need  to  maintain  good  and  clean  plat.
 forms  at  all  railway  stations  (549)].

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs.  100."

 [Need  to  improve  the  cutering  services
 on  the  various  express  trains  fur  long  dis-
 tance  travel  (550).

 “That  the  demand  under  the  head
 Rulway  Board  be  reduced  by  Rs,  100.”

 [Need  to  provide  more  space  and  com-
 forts  in  the  third  class  compartments  (SSI.

 “That  the  demand  under  the  Head
 miscellaneous  Fxpenditure  be  reduced  by

 Rs,  100,"

 {Need  to  expand  the  present  Railway
 platforms  and  amenities  at  the  Ahmedabad
 (main  and  metre  gauge)  Railway  Station
 (552).

 “That  the  demand  under
 i  Joes miscellaneous  Expenditure  be  ‘by

 Rs.  100."
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 {Need  to  provide  good  and  healthy  fiv-
 ing  conditions  in  the  Railway  colony  at
 Sabarrati  near  Abfnedabad  (553)}.

 “That  the  demand  under  the  Head
 Miscellaneous  Expenditure  be  reduced  by
 Rs,  100.”

 [Need  to  ensure  that  travelling  passengers
 holding  firm  reservations  are  able  to  use,
 and  enjoy  the  said  facility  and  right  with-
 out  any  hinderance  (554)).

 “That  the  demand  under  the  Head
 Miscellaneous  Expenditure  be  reduced  by
 Rs,  100."

 (Need  to  provide  clean  drinking  water  and
 minimum  educational  facilities  at  the  Sabar-
 mati  Railway  Colony  (555)}.

 “That  the  demand  under  the  Head
 Miscellaneous  Expenditure  be  ieduced
 by  Rs,  100.”

 {Need  to  start  a  diect  tain  from
 Ahmedabad  to  Varanasi  via  Kanpur,
 Lucknow  and  Allahabad  (556)}.

 “That  the  demand  under  the  Head
 Miscellaneous  Expenditure  be  reduced
 by  Rs.  700  "

 {Need  fo  incicase  the  sheds  at  Vatwa
 railway  station  newr  Ahmedabad.  (557)].

 “That  the  demand  under  the  Head
 Mascellancous  Expenditure  be  reduced
 by  Rs  100."

 [Need  to  rename  the  flag  Station  “Nen-
 pur”  (near  Mahemdavad  on  the  Western
 Railway)  as  “Indulal  Ys  nik  Nagar.”
 (558)}.

 “That  the  demand  under  the  Head
 Miscellaneous  Expenditure  be  reduced
 by  Rs,  100.”

 {Need  to  better  the  lot  of  the  porters
 by  providing  them  with  night  shelter  and
 sheds  as  also  subsidised  food  at  the  rail-
 way  canteens.  (559)}.

 “That  the  demand  under  the  Head
 Miscellaneous  Expenditure  be  reduced
 by  Rs.  100.”
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 [Need  to  give  ‘health  services  to  the
 porters  and  to  increase  their  present  rates
 of  carrying  the  baggages.  (560)].

 That  the  demand  unde:  the  Head
 Miscellaneous  Expenditure  be  reduced
 by  Rs.  £00.”

 [Need  to  add  extra  coaches  to  the
 express  trains  running  between  Ahmeda-
 bad  and  Bombay  (561).

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move:

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Rs.  100."

 {Failure  to  recognise  N.  F.  Railway
 Departmental  Catering  and  Vending  Asso-
 ciation  (569)}.

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Rs,  100.”

 [Failure  to  stop  wastage  of  money  in
 Basant  Mcla  organised  by  N.  1  Railway.
 (570)).

 “That  the  demand  under  the  Head
 Railway  Beard  be  reduced  to  Rs.  100.”,

 [Failure  to  introduce  B.G.  line  between
 Barauni  junction  to  Barsoi  junction  via
 Kathar  57]

 “fhat  the  demand  unda  the  Head
 Railway  Board  be  reduced  ty  Rs.  I00.”

 {I  ailure  to  introduce  a  direct  express
 train  from  Katihar  to  Calcutta.  (572)].

 ‘That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Rs.  100."

 {Failure  to  observe  Discipline  and
 Appeal  Rules  in  realising  Railway  debits
 fiom  staff.  (573)).

 “Frat  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Rs.  100.”

 {Failure  to  remodel  Katihar  Railway
 station  and  construct  sufficient  Railway
 quarters  at  Katihar.  (574)).

 “That  the  demand  under  the  Head
 Railway  Bonrd  be  reduced  to  Rs.  200°
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 {Failure  ta  bring  Departmental  Cater
 ing  system  at  par  with  other  Reilways  on
 important  stations  dining  cars  in  MO.

 on
 section  over  N.F.  Railway

 57

 “That  the  demand  under  the  Head
 Rafiway  Board  be  reduced  by  Rs.  100."

 [Failure  to  implement  comprehensive
 catering  unit  at  Katihar  station  in  terms
 of  Railway  Board  letter  dated  ‘18-1-74,  to
 GM/NF  Raliway.  (376))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 {Failure  to  abolish  contract  catering
 system  in  N.F.  Railway.  (STD)

 “That  the  demand  unc’r  the  Head
 Railway  Board  be  reduced  by  Rs  100,”"

 [Failure  to  upgrade  the  post  of  catering
 Manager  on  N.F.  Railway.  (578)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Failure  to  supply  uniforms  to  C.  &  W.
 Staff,  S.  &  कु  Staff,  Catering  Staff  and
 Traffic  Staff  in  NF.  Railway.  (S79)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100,”

 {Failure  to  implement  40  per  cent
 upgradation  to  C.  &  W.  Staff  and  60  per
 cent  upgradation  to  S.  &  7.  staff  in  NF.
 Railway.  (580)}

 “That  the  demand  under  the  Head
 Railway  Beerd  be  reduced  by  Re.  100."

 [Failure  to  provide  onc  whole-time
 dentist  at  Katihar  Ruilway  Uospital
 (5851

 “That  the  demund  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Faiture  to  recover  money  from  the
 railway  officers  due  to  their  wrongful
 decision  regarding  reversion  and  suspen-
 sion.  (586)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Ra  100”
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 [Failure  fo  —  Introdace
 ae Dining  Cars  in

 Express  on  8.G,  Section,  a  NF  Fyn
 (S87)

 “That  the  denwod  under  the  Head
 Railway  Board  be  reduced  by  Rs.  109."

 [Failure  to  promote  20  per  coat  TXR
 ‘C’  in  scule  of  Rs.  205-280  from  skilled
 category  after  completion  of  three  years
 service  on  N.F,  Railway.  (580)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Ra.  100."
 [Fuilure  to  provide  one  experienced

 Assistant  Commercial  Officer  (General)
 who  knows  commercial  and  catering  both,
 in  NF  Railway.  (589)]

 “Thut  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100"

 [failure  to  unify  the  scules  of  pay  of
 of  cleshs  T  and  II  into  a  single  scale  as
 thev  nerform  the  same  duties.  (612)

 “That  the  demand  under  the  Head
 Railway  Boaid  be  reduced  by  xs.  100"

 {Failure  to  fill  up  all  vacant  posts  and
 confirm  temporary  and  officiating  staff  on
 the  sant  posts  in  the  Railways  6131]

 “hat  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Lalusc  to  implement  decided  policies
 of  the  salway  administration  (614).

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Failure  to  amplement  Sherikar  Sharan
 Tribunal  Award  with  regard  to  upgrada-
 tion  of  posts  of  mechanal  staff  in  loco
 sheds.  (615))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 (Faiture  to  implement  recommendations
 of  the  Accident  Enquiry  Committee  with
 regard  to  upgradation  of  25  per  cent
 posts  of  Mechanical  staff  working  in  loco
 sheds  to  avoid  accidents,  (616)}

 “That  the  demand  under  the  Head
 Ruilway  Board  be  rednced  by  Rs.  100.”
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 [Failure  to  promote  clase  IV  staff  to
 class  {fl  who  have  rendered  more  than
 $  years  of  service  in  lidian  railways  as
 recommended  by  Class  IV  Promotion
 Committes.  67]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."
 {Failure  to  check  collusion  of  R.P.F.

 with  wagon  breakers  and  other  anti-social
 elements  who  indulge  in  thefts  of  railway
 property.  (618)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.7

 [Connivance  of  high  officialy  in  wagon
 breaking  and  theft  of  railway  psoperty.
 (619)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs  100.”

 {Failure  to  check  wagon  breaking  in
 broad  day  light  at  Moghal  Sarai,  Gaya,
 Patna.  Dhanbad,  Jamalpur  Howrah,
 Barauni,  Garhara,  Katihar,  Siliguri,
 Gorakhpur.  Sonepur,  Phulwari  sharif  and
 Neora.  (620)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Need  to  establish  a  DS.  office  at
 Sonepur  in  N.£.  Railway  for  the  deve-
 lopment  of  that  area.  (620)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 {Need  to  concede  the  just  demands  of
 the  coach  attendants  of  the  Indian  Rail-
 ways.  (622)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Failure  to  implement  the  Administra-
 tive  Reforms  Commission’s  Report  regard-
 ing  the  Indian  Raitways.  (623)]

 “That  the  demand  under  the  Hexo
 Railway  Board  be  reduced  by  Rs.  100."

 [Failure  to  implement  the  Railway
 Board’s  circular  by  Zonal  Railways  re-
 garding  stoppage  of  reversion  beyond  38
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 Months  continuous  officiating  service
 of  railway  employees  without  DAR  pro-
 ceedings.  (624)}

 *That  the  dethund  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Failure  in  establishing  D.S.  office  at
 Jamalpur  in  spite  of  the  promises  made.
 (625)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Failure  to  restore  house  rent  allowance
 to  the  railway  employees  working  and
 residing  at  Danapur  (Khagaul)  in  Eastern
 Railway.  (626))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”"

 [Failure  to  provide  work  load  accord-
 ing  to  yard  stick  and  not  to  take  work
 more  than  eight  hours  a  day  from  the
 tuilway  employees.  (627)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."
 [Need  to  provide  alternative  posts  to

 decategorised  railway  employees.  (623)}

 “That  the  demand  undct  the  Head
 Railway  Board  be  reduced  by  Rs.  00.”
 {Need  to  treat  loco  coal  Khalasis  as

 railway  employees  (629)

 SHRIE  S  A  MURUGANANTHAM:  I
 beg  to  move

 “Thut  the  demand  under  the  Head
 Ratlway  Board  be  reduced  by  ह  100."

 {Fadure  to  allot  sufficient  number  of
 wagons  for  salt  transportation  from  Tuti-
 corin  in  Southern  Railway.  (655)]

 “That  the  demand
 Construction  of  |New  Lines—Capital
 and  Depreciation  Reserve  Fund  be
 seduced  by  Rs.  00.°

 under  the  Head

 [Need  to  Construct  a  new  railway  line
 from  Tuticorin  to  Arumuganeri  via  Mathia-
 puram-Mullakkadu-Mukkani-Authoor  in
 Southern  Railway.  (656)]
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 SHRI  RAMAVATAR  SHASTRI:
 beg  to  move,

 “That  the  dema:
 Railway  Board  be  reduced  by  Rs,  100."

 [Failure  in  providing  jobs  and  giving
 promotions  to  the  Scheduled  Castes  and
 Scheduled  Tribes  candidacs  in  Railways
 according  to  the  quota  fixed  for  them.
 (657)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Need  for  a  thorough  study  into  the
 working  conditions  of  class  IV  employees
 working  in  the  Indian  Railways.  (658)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs,  100."

 [Failure  in  scrapping  4  days  continu-
 ous  duty  round  the  clock  by  the  staff  at
 the  gates  of  railway  stations.  (659)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Need  to  allot  rent  free  quarters  to  class
 IV  employees  in  the  railways.  (660)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Lack  of  water,  light  and  cleanliness
 in  all  trains  running  on  Patna-Ciaya  line
 on  Eastern  Rutlway.  (661)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs  00°
 [Need  to  give  financial  aid  to  Samasti-

 pur  College  as  a  large  number:  of  wards
 of  the  Railway  employees  read  there.
 (662)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."
 {Need  for  job  writer  for  BMC  and  FIC.

 (663)T
 “That  the  defhand  under  the  Head

 Railway  Board  be  :educed  by  Rs  100."
 {Need  to  give  advance  ा,  A  to  railway

 staff  for  long  journeys  while  procceding  to
 training  centres.  (664)]

 “That  the  demand  under  the  Head
 Railway  Bourd  be  reduced  by  Rs.  100.”

 under  the  Head
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 [Need  to  provide  tools  wom  on  evéry
 loco  shed.  (665)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  400.7

 [Failure  in  reducing  work  load  of  gang-
 men,  keymen  and  mistrieg  in  Railways.
 (666)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Need  to  provide  stools  or  chuirs  to  the
 staff  at  all  gates  and  lodges  at  Railway
 Stations,  (667)

 “That  the  demand  under  the  Head
 Railway  Roard  be  reduced  by  Rs.  100.”

 {Failure  in  granting  casual  feave  facili-
 ties  to  the  artisan  staff  of  the  raiiway
 workshops  according  to  the  awatd  by  the
 Tribunal  (668)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs,  100"

 {Failure  to  supply  uniforms  to  waiting
 roam  bearers  in  Katihar  Division  in  N.F.
 Railway.  (669)]

 “That  the  demand  under  the  Head
 Ratiway  Board  be  reduced  by  २५,  100."

 [Faihlue  to  observe  the  provisions  of  the
 Indian  Railway  Commercial  Manual  Vol  W
 Chapter  2९९५)  Page  2833  in  NF  Raol-
 wav  (670)

 “That  the  demund  under  the  Head
 Railway  Board  be  reduced  by  Rs  100."

 [Need  to  formulate  ways  and  means  in
 consultation  with  Cateriny  and  Vending
 Staff  Association  N.F.  Railway  for  better
 public  service  in  N.F.  Railway.  (671)}.

 “That  the  demand  under  the  Head
 Railway  Bourd  be  reduced  by  Rs.  100."

 {Failure  to  upgrade  B.  TT  Staff  who
 passed  trade  test  in  I970  in  New  Bongaon
 Workshop  in  N.F.  Railway.  (672)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Need  to  run  a  Railway  High  School  st
 Katihar  in  N.F.  Railway,  (673))
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 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Need  for  re-opening  immediately  the
 Departmental  catering  unit  at  Lower  Haf-
 long  Railway  Station  in  N.F.  Railway,
 (674)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Failure  to  confirm  catering  staff  after
 completion  of  10-12,  years  service  in  N.F.
 Railway.  (675)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Failure  to  replace  contract  catering  by
 Departmental  catering  at  Katihar  New
 Bongaon  Railway  Station  in  N.F.  Railway.
 (676)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 {Need  to  shift  R.M.S.  from  middle  the
 corner  of  he  station  at  Katihar  for  public
 convenience  in  N.F.  Railway.  (677)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 {Failure  to  observe  Railway  Board's
 circulars  dated  9-6-1965,  ‘15-1-1966  and
 22-11-1966,  regarding  stoppage  of  reversion
 of  staff  by  N.F.  Railway.  (678)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Need  to  strengthen  Ruilway
 organisation.  (679)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs  100."

 vigilence

 {Failure  to  construct  new  rail  line  bet-
 ween  Fklakhxim  and  Balurghat  in  N.F.
 Railway,  (680)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Failure  to  implement  Factories  Act  in
 loco  sheds.  (687)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 4895  (SAKA)  D.G.  (Railways)  370
 (1974-75

 {Need  to  keep  leave  reserve  for  the
 stenographers  in  the  divisional  office  of
 Northern  Railway.  New  Delhi.  (688)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 {Failure  in  treating  stenographers  as
 essential  staff  for  the  purpose  of  allotment
 of  houses.  (689)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Failure  in  providing  railway  quarters  to
 the  staff  working  prior  to  July,  1947  in
 railway  offices  in  Delhi.  (690)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Failure  in  distributing  railway  land  to
 the  harijans  and  landiess  agricultural  work-
 ers,  (691)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Need  for  maintenance  of  combined
 semority  of  diesel  und  steam  supervisors
 hs  in  the  case  of  loco  running  staff  as
 decided  by  the  Railway  Board.  (692)j

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 {Failure  in  supplying  cold  drinking  water
 in  all  the  loco  sheds  in  the  Indian  Rail-
 ways  during  the  summer  season.  (693)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Failure  to  give  overtime  allowance
 “after  prescribed  duty  hours  in  accordance
 with  the  recommendations  of  Rajyadhyksha
 Award.  (694)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100,”"

 {Failure  t0  provide  supervisory  and  other
 staff  in  loco  sheds  according  to  yard  stick
 which  also  needs  to  be  revised.  (695)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  I00.”

 [Failure  to  replace  outdated  tools  and
 plants  by  modern  ones  in  loco  sheds.  (696))
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 “That  the  demand  under  the  Hend
 Railway  Board  be  reduced  by  Rs,  100."

 [Failure  to  supply  uniforms  to
 mechanical  staff.  (697)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 loco

 {Failure  to  supply  necessary  materials
 to  loco  mechanical  staff  for  repair  of  en-
 gine  in  loco  sheds.  {698)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Failure  in  cleaning  the  dugs  in  the
 loco  sheds  of  the  Indian  Railways.  (699)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 (Failure  in  constructing  cycle  stands  in
 loco  sheds  of  the  Indian  Railways.  (700)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  २५,  700."

 [Need  to  cancel  the  transfer  orders  of
 the  loco  mechanical  employees  working  at
 Moghal  Sarai,  Danapur,  Jhajha,  Banaras
 loco  sheds  and  some  other  sheds  in  the
 Northern  Railway.  (7010)

 “That  the  demand  under  the  Head
 Railway  Bourd  be  reduced  by  Rs.  100.”

 {Need  to  supply  drinking  water  ut  Tare-
 gna  tation  of  Fastern  Railway  from  the
 water  tank  at  Massaurhi.  (702)]

 “That  the  demand  under  the  Head
 Railwav  Bourd  be  reduced  by  के  100,"

 [Failure  to  check  —  ticketless
 on  Patna-Ciaya  line  on  Fastern
 (703 )}

 travelling
 Railway.

 “That  the  demand  under  the  Hen!
 Raitwav  Board  be  reduced  by  Rs.  100"

 {Faure  in  checking  the  crimes  on  the
 Patna-Gaya  line  on  the  Fastern  Railway.
 (704)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."
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 [Failure  to  provide  employment  to  the
 substitute  railway  workers  of  Dasapur
 Division  in  the  Eastern  Railway,  (705)]

 “That  the  demand  under  the  Head
 Raitway  Board  be  reduced  by  Rs.  100.""

 [Casteism  and  favouritism  in  the  appoint-
 ment  of  IVth  grade  employees  at  Dana.
 pur.  (706))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Need  to  fix  certain  percentage  for
 appointment  of  the  wards  of  the  railway
 employecs.  (707)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 {Need  to  run  a  direct  train  from  Patna
 te  Dhanbad  via  Gaya.  (708)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 {Need  to  introduce  a  fast  day  train
 from  Patna  to  Ranchi  und  Jamehedpur.
 (709  }|

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs,  100."
 (Need  to  ran  a  fast  train  from  Jamshed-

 pur  to  Samastipur  and  back.  (710)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Need  to  provide  stoppage  of  South
 Bihar  Fxpress  and  Patliputra  Express  at
 Paina  City  Railway  Staion,  (MDT

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  400,"

 {Failure  in  changing  the  name  of  the
 Putna  City  Station  to  Patna  Saheb,  (my

 “Thuit  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs  100."

 {Failure  in  changing  the  name  of  the
 Patna  Junction  to  Patliputra  Junction.
 (713)

 “That  the  demand  under  the  Head
 Ruilway  Board  be  reduced  by  Rs,  100."
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 {Fatture  in  checking  the  practice  of  keep-
 ing  dead  bodies  at  the  Patna  Junction  sta-
 tion  near  the  third  class  booking  office  for
 hours  together,  (714)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 {Need  to  increase  the  number  of  emp-
 loyees  at  the  enquiry  counter  of  the
 Patna  Junction  (715))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”
 [Failure  in  responding  to  the  telephone

 calls  of  the  railway  passengers  at  the
 Patna  Junction  enquiry  counter  (716)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  i00.”

 [Failure  in  checking  overcrowding  in
 trains  (NT

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {failure  in  suppling  more  bogies  for
 checking  overcrowding  in  trains  (718)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Need  to  upgrade  Railway  High  School
 at  Danapur  (Khagaul)  to  a  college.  (719)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100"

 (Need  to  raise  the  amount  of  grant  being
 given  to  Khugau!l  Municipality  by  the  Rail-
 ways  (720)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100,”

 (Need  to  fix  pay  scale  of  foco  statics
 staff  as  per  work  load  and  responsibility
 (721))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Need  to  supply  unifarms  to  all  statics
 stafl  (722)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs,  100,”
 TSLSS/74—4

 [Need  for  proper  training
 for  statics  staff.  (723)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Need  to  pay  special  allowance  to  staff
 working  inside  the  steam  sheds  in  a  smoky
 and  dirty  atmosphere  (724)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Need  for  confirming  employees  ufter  3
 years  continuous  service  and  regularisation
 of  service  after  6  months  casual  working
 (725)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100,"

 arrangement

 {Need  for  promotion  channel  for  blocked
 categories.  (726)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100,”

 [Need  to  give  A.L.F.  posts  to  artisan
 staff  in  steam  loco  sheds  like  diese!  sheds,
 (727))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100,"

 {Need  to  abolish  B.T.M.  post  and  pro-
 mote  all  present  BTMs.  (728))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100,"

 {Need  to  treat  clerks  working  in  Rail-
 ways  as  workers  under  the  Factories  Act
 in  pursvance  of  Supreme  Court's  Judg-
 ment.  (735)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100,”

 {Need  to  depute  two  gangmen  for  night
 patrol  duty  instead  of  one  as  at  present
 on  all  Railways.  (736)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 (Failure  to  reduce  court  cases  and  thus
 save  crores  of  rupees  from  wastage.  (231)|

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs,  100."



 375  DG  (Railways),  (1976675

 [Failure  in  giving  authorised  pay  scale  to
 the  workshop  canteen  staff  in  the  Indian
 Railways.  (738)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100,”

 {Failure  to  post  engineers  in
 charge  of  tracks  with  adequate  practical
 experience  of  track  maintenance.  (739)]
 “That  the  demand  under  the  Head

 Railway  Board  be  reduced  by  Rs.  100,"

 [Failure  to  recognise  All  India  Railway
 Permanent  Way  Staff  Association,  (740))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Re.  100.”

 [Failure  to  guard  against  theft  of  P.W.
 materials  lying  scattered  under  open  aky.
 (741))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Failure  to  fix  the  norms  of  P.  Way
 gangs  engaged  for  track  maintenance,
 (742)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Ra.  100."

 [Failure  to  pin  point  the  treck  inspec-
 tion  by  the  engineers.  (743)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Failure  to  fix  definite  responsibility  for
 track  maintenance  by  the  Assistant  and
 Divisional  Engineers.  (744)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Failure  to  open  more  dispensaries  in
 railway  colonies  and  supply  to  the  emp-
 loyees  all  prescribed  medicines  from  those
 dispensaries.  (745)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Pailure  to  up  grade  the  posts  of  Key-
 men  and  mate.  (746)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  400."
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 [Failure  in  giving  minimum  wage  of
 Ra,  314/-  to  the  gangmen.  (747)),

 “That  the  dethand  under  the  Head
 Railway  Board  be  reduced  by  Ra.  400."

 {Failure  in  classifying  gangmen  as  semi-
 skilled  workers.  (748)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Need  for  scientific  job  analysis  of  each
 category  of  P.  Way  worker  and  fixing
 wages  on  the  basis  of  type  of  hard  duties
 performed  and  amount  of  responsibility
 shouldered.  (749))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Need  to  allow  bolidays  or  double  pay
 for  working  on  gazetted  and  public  holi-
 days,  Sundays,  Second  Saturday  and  last
 Saturday  to  the  Railway  employees.  (750))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs,  100."

 [Need  to  grant  accident  and  break-down
 allowance  on  hourly  basis.  (794)j

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 (Need  for  removal  of  stores  responsibi-
 lity  from  the  P.W.L.  (792))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 (Need  to  provide  quarters  with  civil
 amenities  to  P,  Way  workers.  (793)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Need  to  supply  uniforms  to  P.  Way
 workers.  (794)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 (Need  to  abolish  system  of  confidential
 reports  in  Railways,  (795)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs,  100."

 {Need  to  implement  the  formula  of  equal
 pay  for  equal  work.  (796))
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 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Need  to  give  overtime  allowance  after
 working  beyond  eight  hours,  (797)

 “That  the  demand  under  the  Head
 Railway  Board  be  rduced  by  Rs.  100."

 {Need  to  continue  the  catering  facilities
 ih  De-Luxe  and  all  other  long-running
 trains.  (789)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Need  to  introduce  catering  system  in  the
 Gauhati  Mail  and  Jayanti  Janata  Express.
 (799)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 {Need  to  increase  the  staff  in  the  book-
 ing  office  of  the  Parliament  House  for  the
 convenience  of  the  Members  of  Pailia-
 ment.  (800)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 {Need  to  attach  vestibule  first  class
 coaches  in  De-Luxe  and  Gauhati  Mail.
 (801)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Need  to  start  the  Jayanti  Janata  and
 Gauhati  Mail  from  New  Delhi  at  6  P.M.
 instead  of  7.25  P.M.  (802)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Need  to  nominate  such  M.Ps,  in  the
 Users’  Consultative  Committees  who  attend
 their  meetings,  (803)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Need  to  nominate  only  such  members
 the  Users’  Consultative  Committees  at  all
 levels  who  generally  take  active  part  in  the
 meetings  and  their  deliberations,  (804))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 {Involvement  of  railway  officials  behind
 the  murder  of  railway  trade  union  leaders
 at  Gomoh  in  the  Eastern  Railways  on  I!-3-
 1974,  (805)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Need  to  have  a  judicial  enquiry  into  the
 murder  of  railway  trade  union  leaders  at
 Gomoh  on  11-3-1974,  (806)]

 SHRI  GADADHAR  SAHA  (Birbhum):
 I  beg  to  move  :

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  1"

 [Failure  to  take-over  the  Ahmedpur-
 Katwa  (narrow-gauge)  line  of  Eastern
 Railway  from  the  company  (Mcliod)  and
 modernise  it.  (813)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Delay  in  converting  halt  at  Karmadanga
 on  Ahmedpur-Katwa  (narrow-gauge)  line
 into  full  station.  (814)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Need  to  maintain  good  and  clean  plat-
 form  at  Katwa  station.  (8i5)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Failure  to  run  trains  punctually  on  the
 Katwa-Ahmedpur  (narrow-gauge)  _  line.
 (816)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 {Failure  to  provide  adequate  light  in  the
 trains.  (817)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Failure  to  reduce  over-crowding  in
 trains  on  Ahmedpur-Katwa  (narrow-gauge)
 fine.  (818)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”
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 {Failure  in  utilising  the  existing  facilities
 for  converting  stations  into  crossing  sta-
 tions,  strengthening  the  track  between  Ah-
 medpur-Katwa  (narrow-guage)  and  running
 additional  trains  for  reducing  over-crowd-
 ing.  (8199)

 “That  the  demand  under  the  Head
 Ordinary  Working  expenses—repairs  and
 maintenanée  be  reduced  by  Rs.  100.”

 {Need  for  repairing  and  strengthening
 the  railway  track  between  Ahmedpur  and
 Katwa  stations  on  narrow-gauge  of  Eastefn
 Railways.  (828)]

 “That  the  demand  under  the  Head
 Ordinary  working  expenses—repairs  and
 maintenance  be  reduced  by  Rs.  L00.”

 (Need  for  proper  repair  and  maintenance
 of  Katwa-Ahemedpur  track  in  Eastern
 Railways,  (829)]

 SHRIMATI  BIBHA  GHOSH  GOSWAMI
 (Nabadwip)  :  ]  beg  to  move  :-—

 “That  the  demand  under  the
 Railway  Board  be  reduced  to  Re,  1”

 {Failure  to  declare  Ranaghat-Gede  line
 in  the  Sealdah  Division  of  Eastern  Railway
 as  Suburban  line.  (856)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  i

 {Failure  to  concede  to  the  public  demand
 to  electrify  the  double  line  between  Rana.
 ghat  junction  and  the  border  station  of
 Gede  in  the  Sealdah  Division  of  Eastern
 Railway.  (857)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 {Need  to  construct  suitable  over-bridge
 and  station  approach  road  at  the  Railway
 station  at  Majdia,  a  big  centre  of  jute-
 trade  on  the  Sealdah-Gede  line  of  Eastern
 Railway.  (858)}

 “That  the  demand  under  the  Head
 Railway  Board  be  teduced  by  Rs.  100.",

 (Failure  to  check  routine  delay  in  run-
 ning  of  trains  and  provide  minimum  pas-
 senger  amenities  in  the  Katwa  suburban  sec-
 tion  of  Eastern  Railway.  (859)}

 Head
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 SHRI  P.  K.  DEO  (Kalahandi)  :  beg
 to  move  :—

 “That  ‘the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Desirability  to  shift  the  headquarter  of
 the  South  Eastern  Railway  to  suitable  place
 in  Orissa,  (897)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Urgency  of  construction  of  the  Amagu-
 ra-Kesinga  railway  line  in  S.E.  Railway  to
 facilitate  movement  of  traffic  from  Danda-
 karanya  to  Vizg  port.  (898)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”"

 {Urgency  of  constructing  a  road  over-
 bridge  near  Kesinga  Railway  Station.
 (899)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs,  100.”

 [Desirability  of  extending  the  Puri-Wal-
 tair  Express  to  Katabanji  or  Raipur.  (900)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Desirability  of  extending  the  Dadar-
 Nagpur  line  to  Vishakhapatnam  and  tice
 versa.  (901)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Urgency  of  taking  up  the  construction
 of  Talcher-Bimlagarh  Railway  line  in  S.E.
 Railway.  (902)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Desirability  of  extending  the  first  class
 Howrah-Dongergarh  bogie  to  Nagpur  in
 30  UP  and  29  Down  Express.  (903)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 {Desirability  of  making  the  Utkal  Ex-
 rress  daily  and  to  run  via  Raipur  and
 Vizianagram  on  alternate  days.  (904)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."
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 [Urgency  of  converting  the  casual
 workers  of  railway  as  permanent  incum-
 benta,  (905)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Desirability  of  prohibiting  begging  on
 the  railway  platforms.  (906)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100."

 [Desirability  of  stoppage  of  the  Tata-
 Madray  Express  at  Narla  Road  in  S.E.
 Railway.  (907)}

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 [Non-availability  of  wagons  for  transport-
 ing  essential  commodities  from  the  stations
 in  the  Raipur-Vizag  scction  of  South
 Eastern  Railway.  (908)]

 SHRI  RAMAVATAR  SHASTRI  :  1  beg
 to  move  :—

 “That  the  demand  under  the  Head
 Railway  Boaid  be  reduced  by  Rs.  100."

 [Need  to  recognise  Indian  Railway  Wor-
 hers’  Federation.  (9i!)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  by  Rs.  100.”

 {Need  to  pay  project  allowance  to  the
 Railway  employees  where  new  factories  are
 being  built  to  cover  up  the  enhanced  prices
 of  essential  commodities.  (912)

 SHRI  DINEN  BHATTACHARYYA  ;  |
 beg  to  move  :—-

 “That  the  demand  under  the  Head
 Open  Line  Works  (Revenue)  be  reduced
 by  Rs.  100."

 {Need  to  increase  local  trains  in  How-
 rah-Bandel,  Howrah-Tarakeswar  and  How-
 rah-Chandanpore  Sections  in  E.  Railway
 (913))

 “That  the  demand  under  the  Head

 tee
 line  Works  (Revenue)  be  reduced  by

 100.”

 [Need  to  build  a  subway  on  the  northern
 end  of  Serampore  railway  station.  (914))

 “That  the  demand  under  the  Head
 Open  Line  Works  be  reduced  by  Rs.  100."

 [Need  to  provide  more  trains  to  and
 from  Bandel  and  Katwa  Section  of  E.
 Railway.  (915)]

 “That  the  demand  under  the  Head
 Open  Line  Works  (Revenue)  be  reduced
 by  Rs.  100."

 [Need  to  provide  more  trains  from  Scal-
 dah  to  Dankuni  and  Dankuni  to  Sealdah,
 (916)]

 “That  the  demand  under  the  Head
 Open  Line  Works  (Revenue)  be  reduced
 by  Rs.  100."

 [Need  to  widen  the  passage  from  the  up
 platform  to  booking  office  of  Hind  Motor
 Railway  Station  of  E.  Railway  (917)

 “That  the  demand  under  the  Head
 Open  Line  Works  (Revenue)  be  reduced
 by  Rs.  100."

 {Need  to  issue  more  licenses  to  hawkers
 in  Howrah-Burdwan.  Howrah-Tarakeswar
 and  Ranaghat-Sealdah  Section.  (918)]

 MR.  DEPUTY-SPEAKFR:  The  cut
 motions  are  ulso  before  the  House.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  :  The  cut  motions  I  heve
 moved  and  many  of  us  have  also  moved,
 relate  io  many  aspects  of  the  Railways..

 6.45  hrs.

 [SHRI  DINES  CHANDRA  GOSWAMI
 in  the  Chair}.

 They  relate  to  passenger  amenities,  deve-
 lopment  programmes  on  the  railways,  new
 lines  and  making  suitable  provisions  for
 increase  in  the  number  of  trains  specially
 the  local  trains  in  the  suburban  sections.

 The  first  point  or  the  first  motion  that  }
 want  to  move  is  to  see  that  the  top  heavy
 administration  in  the  Railways  is  immediately
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 (SHRI  DINEN  BHATTACHARYYA]
 cut  into  proper  shape.  Sir,  unnecessary  ex-
 penses  incurred  on  top  offices  should  be  re-
 duced,

 I  wish  to  submit  that  this  saving  that
 may  be  utilised  for  the  passenger  amenities
 and  for  meeting  the  economic  demands  of
 the  railwaymen.

 So,  my  request  is  to  do  way  with  or  to
 abolish  the  Railway  Board  altogether.  This
 has  no  function  at  all,  so  far  as  Railway
 Administration  is  concerned.  On  the  othe:
 hand  it  makes  the  position  of  the  Railways
 critical;  it  creates  problems  which  can  be
 avoided  ifthe  Railway  Board  is  altogether
 abolished,  subject  to  certain  arrangements
 for  the  coordination  of  the  zonal  Railweys
 being  made.

 Then,  coming  to  amenities,  I  wish  to
 draw  the  attention  of  the  Railway  Minister
 regarding  the  food  arrangements  made  in
 the  trains.  I  am  sorry  to  say,  this  bas
 deteriorated  beyond  description  in  the  Rail-
 ways  as  a  whole,  especially,  long-distance
 running  trains,  In  the  Kalka  Mail  the
 system  of  serving  food  in  the  Dining  Car
 has  been  abolished.  Food  is  given  in  some
 wayside  stations  where  too  the  cost  has
 increased,  but  the  quality  has  deteriorated.
 You  cannot  get  food  as  per  your  own
 choice.  It  is  a  very  simple  thing.  ‘Sukha
 Chapathi’  is  not  available  on  the  Railways.
 Whether  you  like  it  or  rot  you  have  got  to
 take  those  Parathas  which  are  fried  in
 Dalds,  this  is  compulsory.

 DR.  RANEN-  SEN  (Barasat)  :  Not
 Dalda,  but  worst  type  of  vegitable  oil.

 SHRI  DINEN  BHATTACHARYYA  :
 Yes,  I  agree  with  my  hon.  friend  Dr.  Ranen
 Sen.  Many  people  do  not  like  to  take  this
 because  after  taking  this  and  after  spending
 money  what  happens  is,  you  will  have  to
 suffer  from  very  many  stomach  troubles.

 Now  I  come  to  the  Reservation  system
 on  long  distance  and  other  trains,  This
 point  wag  raised  by  me  and  mony  others
 too  during  the  discussion  on  the  Budget
 discussion  last  year  also,  Still  corruption
 is  there  in  the  big  stations,  in  Howrah,
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 Bombay,  Madras,  etc.  Here,  for  the  ordinary
 passengers,  for  the  third  class  passengers,  it
 is  rather  impossible  to  secure  reservation
 in  the  three  tier  or  two  tier  sleeping  berths
 without  paying  something  extra  to  somebody
 who  will  go  round  the  reservation  counter
 as  tout.  This  is  the  sort  of  regular  pheno-
 mena  in  almost  all  the  big  stations,  We  were
 assured  that  for  Howrah  a  suitable  arrange-
 ment  will  be  made  so  that  the  passengers
 may  not  have  to  be  harassed  in  getting
 reservation  for  the  third  class.  I  don't  know
 how  far  improvement  has  taken  place  but
 it  is  the  general  complaint  of  the  railway
 passengers  that  it  is  not  possible  easily  to
 get  any  reservation  in  the  Third  Class,
 either  in  the  three-tier  or  in  the  two  tier.

 Then,  Sir,  a  system  has  been  introduced
 in  the  railways  and  the  same  has  been  re-
 cently  published  in  the  newspapers  accord-
 ing  to  which  we  can  reserve  berths  one
 year  in  advance.  That  system  of  advance
 reservation  is  in  vogue  in  the  Southern  as
 well  as  in  the  South-Eastern  Railways.
 According  to  that,  we  can  get  our  reserva-
 tions  made  thirty  days  to  one  year  ahead
 of  the  journey  date.  But,  I  do  not  find  any
 meaning  in  this  system  of  reservation  of
 berths  one  year  in  advance.  How  is  it
 possible  for  an  ordinary  third  class  passen-
 ger  to  get  his  reservation  made  one  year  in
 advance  ?  And  what  is  the  utility  of  such
 a  system  of  reservation  ?  I  do  not  know.
 ]  want  that  the  Minister  should  himself  clari-
 fy  the  position.  What  is  the  purpose  that
 this  will  serve  ?  Ordinary  peop!e  won't  be
 able  to  fix  up  their  programme  one  year
 in  advance.  That  is  why  I  say  it  is  no
 use  continuing  this  system  of  reservation
 of  berths  one  year  in  advance.  Some  travel
 agents  take  advantage  of  this  new  system
 and  manage  the  reservation  of  berths  for  the
 passengers  by  taking  some  extra  money
 from  them.

 I  would,  therefore,  suggest  that  this  one
 year  system  of  advance  reservation  should
 be  done  away  with.  Instead,  the  reserva-
 tion  should  be  made  for  a  berth  hfteen  days
 or  twenty  days  in  advance.  One  year  sys-
 tem  of  reservation  in  advance  should  sot
 be  continued  In  the  railways.
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 Coming  to  the  overbridges  on  the  rail-
 ways,  every  year  the  demand  has  been
 made  by  some  hon.  Members.  In  Serampur
 area  on  the  G.T.  Road,  there  is  one  rail-
 way  crossing.  This  is  a  very  busy  railway-
 line.  Therefore,  demand  has  been  made
 from  the  Members  coming  from  West
 Bengal  that  an  overbridge  should  be  con-
 structed  not  only  for  the  pedesirians  but
 there  should  also  be  a  fly-over  constructed
 so  that  the  vehicular  traffic  may  cross  over
 the  fiy-over  bridge  without  their  being
 stranded.  The  only  answer  to  this  demand
 by  the  Minister  everytime  is  that  fifty  per
 cent  of  the  cost  must  be  borne  by  the
 State  Government.

 I  can  empatically  state  that  ot  no  time
 it  would  be  possible  for  the  State  Govern-
 ment  to  bear  fifty  per  cent  cost  for  the
 construction  of  this  fly-over  not  only  in
 Serampur  but  also  in  Shalimar  area.  I  have
 seen  that  there  is  also  serious  traffic  jam.
 This  requires  to  be  eased.  Therefore,  there
 should  be  a  fly-over  constructed.  For  this
 proposal  also,  the  same  explanation  is  given
 by  the  Railway  Minister,  ramely,  that  the
 State  Government  must  be  prepared  to  bear
 fifty  per  cent  of  the  cost  of  construction.
 That  is  not  at  all  possible.  I  would  humbly
 request  the  Railway  Minister  at  least  where
 there  is  this  type  of  traffic  jem  in  the  rail-
 way  crossing,  he  sees  to  it  that  some  sort
 of  arrangement  is  made  by  the  railways
 without  expecting  the  State  Government  to
 bear  fifty  per  cent  of  the  cost  of  construc-
 tion.

 After  twenty-six  years  of  our  Indepen-
 dence,  we  find  atill  there  are  so  muny
 unmanned  gates  existing.  I  do  not  know
 what  positive  step  are  the  Railways  going
 to  take  to  see  that  every  railway  crossing
 gate  is  regularly  manned  ?  do  not  know
 what  more  expenditure  will  there  for  the
 Railways  2  What  is  the  use  of  their  taking
 this  plea  of  meeting  the  fifty  per  cent  cost
 of  expenditure  by  the  State  Government  ?

 As  regards  locomen,  they  have  brought
 down  the  working  hours  to  ten  hours.  As
 &  result,  30,000  new  employment  potential
 will  be  created  by  the  railways.  It  is

 said  that  it  will  be  too  much  of  a
 burden  for  the  Railway  Administration.  I
 do  not  know  how  Government  can  explain
 away  their  conduct  in  not  providing  manr-
 ing  for  each  gate  where  there  is  a  crossing,
 by  advancing  this  type  of  argument.

 Last  year  I  wanted  to  know  from  the
 hon.  Minister  the  number  of  EMU  coaches
 originating  from  Bombay  VT  and  Bombay
 Central,  and  also  the  sumber  of  local
 trains  or  EMU  coaches  originating  from
 Sealdah  and  Howrah.  So  far  as  my  know-
 ledge  goes,  more  trains  are  provided  in
 Bombay  than  in  Howrah  and  Sealdah  for
 the  commuters  in  the  Howrah-Sealdah  re-
 gion.  Lakhs  of  people  have  to  travel  daily
 by  these  local  trains,  and  during  the  peak
 hours,  in  the  morning  as  well  as  in  the
 evening,  it  is  impossible  for  the  passengers
 to  get  into  the  trains.  So,  I  suggest  that
 some  more  trains  should  be  provided  in  the
 Sealdah  and  Howrah  divisions.

 Another  point  when  we  had  raised  last
 year  and  which  I  would  like  to  raise  this
 year  also  ig  that  the  Burdwan-Asanso!  sac-
 tion  should  also  be  treated  as  a  suburban
 section.  The  Railway  Administration  says
 that  this  is  not  viable.  I  do  not  know  what
 the  viability  invaived  in  it  is.  If  they  can-
 not  do  it,  at  least  they  mustincrease  the
 number  of  trains.  I  have  seen  with  my  own
 eyes  how  the  daily  passengers,  workers  who
 are  working  in  the  Asanso!,  Durgapur,
 Raniganj  and  other  industrial  belts  in  that
 region  are  suffering.  Even  at  dead  of  night,
 they  have  to  start  for  their  factories.  So,
 some  more  suitable  trains  must  be  arranged
 in  the  Burdwan-Asansol  section.  I  re-
 ceived  a  telegram  yesterday  asking  us  to
 insist  that  the  Asansol-Burdwan  section
 should  be  treated  as  a  suburan  section  80
 that  the  facilities  which  are  given  to  the
 suburban  passengers  may  be  provided  for
 the  passengers  in  these  areas  also.

 I  do  not  know  why  the  Katwa-Bandel  line
 fs  still  in  the  same  old  condition  in  which
 the  Britishers  had  built  it.  There  is  only
 a  single  line,  and  very  few  trains  are  runn-
 ing  there  during  the  24  hours  of  the  day. Even  these  trains  never  run  to  time.  Dur-



 387  DG,  (Railways),  197495

 [SHRI  DINEN  BHATTACHARYYA]  :
 ing  the  lest  few  years,  factories  have  come
 Up  and  factory  workers  have  to  go  and
 report  for  duty  in  time  in  areas  in  this  sec-
 tion.  But  because  of  the  single  line  and
 the  irregular  running  of  trains,  the  passen-
 gers  who  are  mostly  factory  workers  are
 suffering  very  much.  The  service  in  this
 section  should  be  improved.  The  same  is
 true  of  the  Seoraphuli  and  Tarkeshwar  sec-
 tion  in  which  lakhs  of  pilgrims  travel  dally.
 But  the  number  of  trains  is  very  few.  There
 are  always  scuffies,  skirmises,  taking  place
 between  one  passenger  and  another.  Ven-
 dors  are  also  there  who  avail  of  these  trains,
 So  if  the  number  of  trains,  or  at  least  the
 number  of  coaches  per  train,  is  not  in-
 creased,  these  conditions  will  not  improve.
 If  immediately  more  trains  cannot  be  run,
 let  there  be  at  least  more  coaches  per  train,
 EMU  coaches,  to  cope  with  this  problem.

 Bid  brs.
 The  condition  of  the  Sealdah  section  is

 horrible  beyond  description.  Everyday
 there  is  trouble  in  the  Sealdah  south  sec-
 tion,  Bonga  section  and  Ranaghat  sec-
 tion.  Seldom  do  trains  run  regularly  or  on
 time.  In  the  Bonga  section  where
 lakhs  of  people  had  come  over
 from  the  former  East  Pakistan,
 conditions  are  impossible.  It  is  the  same
 shygle  Hne  system  and  very  s*idom  will  you
 find  any  space  in  any  train  compartment
 even  to  stand.  Very  often  accidents  take
 place,  The  Sealdah  south  section  is  also
 in  the  same  condition.  I  do  not  know  why
 the  double  line  system  has  not  been  intro-
 duced  in  these  sections.  The  result  is  that
 travelling  in  these  areas  has  become  risky.
 If  roadways  had  been  giving  better  service,
 people  would  have  travelled  by  that.  The
 condition  is  so  precarious.  The  question  of
 security  is  also  there.  If  statistics  are  given
 for  the  last  two  years,  you  will  find  how
 many  cases  of  theft,  snatching  of  watches,
 money,  etc.  in  the  Sealdah-Bonga,  Sealdah-
 Ranaghat  and  Sealdah-South  sections  have
 been  reported  to  the  police  and  in  how
 many  action  has  been  taken.  Nubody  wants
 to  travel  on  these  sections.  Before  travel
 ling,  he  puts  his  watch  into  his  bag  and  thea
 gets  into  the  train.  This  is  continuing  for
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 Months  and  months.  In  the  last  two  years
 since  the  rule  of  Shri  Lalit  Narayan
 Mishra's  Congress  Party  in  West  Bengal,
 these  anti-social  activities  in  trains,  both  in
 the  Seaidah  section  and  the  Howrah  section,
 have  increased  tremendously  and  peaple  are
 afraid  to  travel.  I  myself  know,  One  day  the
 railway  staff  asked  me  not  to  go  by  a
 particular  train  from  Bandel  to  Serampur,
 a  short  distance,

 They  say:  Do  not  go  by  that  train,  you
 will  be  robbed  and  you  will  be  put  to
 trouble.  This  is  going  on  merrily.  The  anti-
 social  elements  are  carrying  on  these
 things.  Especially  in  the  Sealdah  sections
 you  will  not  find  fans,  you  wilt  aot  find
 even  seats.  Day  after  day  these  are  tolera-
 ted.  There  is  no  arrangement  to  replace
 them.  You  must  get  hold  of  the  persons
 who  do  mischief,  but  at  the  same  time  you
 must  replace  these  things.

 The  last  point  which  I  am  going  to  make
 has  been  repeated  several  times  vefore,  but
 no  clear  cut  proposal  has  yet  come  from
 the  Railway  department.  What  has  hap-
 pened  with  regard  to  Howrsh-Anmita,  How-
 rah-Seakala  fight  railway.  The  Railway
 Minister  has  been  repeatedly  sayina  thut  it
 would  be  a  broad-guage  line  and  a  survey
 had  been  completed.  Sometimes  =  Shri
 Qureshi  comes  with  a  statement  that  if  50
 per  cent  of  the  cost  is  borne  by  the  State,
 then  only  it  will  be  undertaken.  f  have
 seen  such  a  statement  in  some  papers  and
 T  do  not  know  whether  that  is  correct.
 May  [  request  the  Railway  Minister  to
 come  forward  with  a  categorical  reply
 whether  the  Railway  department  is  pre-
 pared  to  open  the  broad-gauge  line  in  that
 area  which  was  called  earlier  Martin  Born
 Railway.  I  do  not  know  why  they  are
 hesitating  to  start  this  railway.  We  have
 been  given  so  many  promises  and  assu-
 tances  and  people  are  losing  confidence.  The
 Prime  Minister  herself  before  972  elec-
 tions  gave  a  categorical  assurance  to  the
 people  of  that  area  at  an  election  meeting
 that  if  the  Congress  came  to  power  in  West
 Bengal  then  the  Martin  Buri  Reilway
 which  had  been  closed  would  be  rcopened.
 But  now  it  is  1974,  Another  efection  is
 coming  after  one  or  two  years.  How  will
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 you  show  your  face  to  the  people  of  that
 area?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  You  should  be
 happy.

 SHRI  DINEN  BHATTACHARYYA:
 You  can  make  another  promise  which  will
 never  be  fulfilled.  Thousands  of  wage
 earners  bring  vegetables  every  day  to
 Howrah  town  and  Calcutta  and  they  are
 in  difficulties.  So  it  is  essential  and  im-
 portant  for  them.

 MR.  CHAIRMAN:  You  have  made
 your  point;  please  conclude  now.

 SHRI  DINEN  BHATTACHARYYA:  I
 made  this  point  last  year  also.  The  Mini-
 ster  gave  an  assurance.  I  am  here  only  to
 say  what  the  people  need.  What  more
 power  have  I  got?  I  will  have  to  repeat
 my  pleadings  so  that  it  might  at  least  enter
 their  cars.

 MR.  CHAIRMAN  :  You  have  made  that
 point.  I}  have  called  the  next  speaker.

 SHRI  DINFN  BHATTACHARYYA:  I
 humbly  request  that  work  on  the  [lowrah-
 Amta  and  Howrahb-Shearkala  lines  should
 be  taken  up  af  the  earliest.  With  these
 words,  I  conclude.

 SHRI  S.  R.  DAMANT  (Sholupur):  Mr.
 Chairman,  Sir,  [  will  confine  myself  to  De-
 mand  Nos.  I,  4,  5  and  6.  Before  I  20  into
 the  details  of  this,  I  have  a  few  words  to
 say.

 My  friend  who  has  just  spoken.  has
 spoken  at  great  length  about  discipline,
 about  dis-location,  about  shortages,  etc.  I
 would  like  to  ask  him,  to  what  cxient  they
 are  helping  in  maintaining  discipline  among
 workers  so  that  trains  are  run)  roperly
 and  to  what  extent  they  are  helping  in
 checking  pilferages  which  are  causing  great
 loss  to  the  Railways.  They  complain  about
 non-availability  of  wagons,  about  over-
 crowding,  etc.  But,  they  themselves  are
 responsible  for  all  these  undesirable  things.
 Most  of  the  time,  they  are  instigating  the
 workers  to  do  less  work  and  agitate  for

 more  pay,  and  the  result  is,  trains  are  not
 running  to  scheduled  timings;  trams  are
 being  cancelled;  wagons  become  sick  and
 Railways  are  not  able  to  show  turnover  as
 pet  estimates,  This  is  a  national  loss,

 Having  said  this,  I  come  to  my  other
 points.  The  hon.  Railway:  Minister  while
 presenting  the  Budget  as  well  a,  while
 replying  to  the  debate  on  the  Budget.  said
 that  he  Would  try  to  cffect  economy  in  ex-
 penditure  to  the  maximum  extent.  He  also
 said  that  for  increasing  the  revenue  of
 the  Railways,  he  has  tried  his  best  to  im-
 prove  the  utilisation  of  capacity  so  that
 revenue  could  be  increased.  If  you  go  a
 little  deep  and  study  the  figures,  you  find
 that  no  efforts  have  been  made  to  effect
 economy  in  expenditure.  I  will  mention
 point  by  point.

 Sir,  I  will  first  take  the  Railway  Board.
 The  expenditure  is  increasing  ¢.ery  year.
 The  number  of  Officers  is  also  increasing.
 Sir.  if  you  compare  the  proposed  figures  of
 1974-75  with  the  actuals  of  1972-73,  the
 increase  in  expenditure  is  22  per  cent-—22
 per  cent  rise  in  expenditure.  What  is  the
 justification,  |  do  not  understand,  tor  such
 a  big  rise—22  per  cent—in  one  section  alone
 I  mentioned  about  the  Officers.  Now.  I
 come  to  Establishment.  Sir,  you  see  how
 manipulation  has  been  done.  In  ‘1973-74,
 they  have  shown  permanent  staff  as  4033
 and  temporary  staff  33,  exctuding  ciass  [V
 of  390.  Inthe  name  of  effecting  economy
 in  eapenditure  and  reducing  the  expenditure,
 what  has  been  done?  The  permanent  staff
 which  stood  at  033  has  been
 reduced  to  885,  and  the  number  of
 temporary  staff  which  was  only  33.  has
 gone  up  to  287.  The  total  has  gone  up  from
 066  to  i72  and  class  IV  390.  Is  it  the
 way  of  effecting  economy  in  expenditure  ?
 i  do  not  understand.  I  would  like  to  know
 from  the  hon.  Railway  Minister,  how  the
 number  of  temporary  staf  which  was  only
 33  has  gone  up  to  (2877  I  wart  to
 know  whether  permanent  staff  have  been
 made  into  temperary  staff  or  some
 new  recruitment  has  been  made
 Similarly,  how  many  peons  do  the  officers
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 require  ?  There  are  400  peons  to  serve  the
 Officers.  Is  this  economy?  All  this  burden
 falls  on  the  public  exchequer  becouse  the
 minister  has  tried  his  best  to  tax  everybody
 and  get  money  to  meet  this  expenditure.
 For  ‘1974-75,  the  expenditure  is  Rs,  2
 lakhs  more.  This  is  how  the  so-called  eco-
 nomy  measures  are  taken.  ]  have  just  given
 an  example  under  Demand  No.  lL

 Coming  to  Demand  No.  4,  in  ‘1972-73
 the  actual  expenditure  on  administration
 was  Rs.  92.27  crores.  The  revised  estimate
 for  973-74  was  up  by  Rs.  4.47  crores  over
 the  budget  estimate  and  now  the  proposals
 show  that  it  has  gone  up  by  33  per  cent,
 i.e.  by  Rs.  8.6  crores,  only  on  sdminis-
 tration  over  the  revised  estimate.  Of
 course,  D.A.  has  gone  up  but  nut  to  that
 extent  as  to  warrant  an  increase  of  33  per
 cent  in  expenditure.  It  has  been  said  that
 certain  vacancies  have  not  been  filled  and
 on  account  of  that,  Rs,  I.63  crores  have
 been  saved.  But  immediately  it  is  said  that
 some  recruitment  has  been  made  and  that
 is  going  to  cost  Rs.  63  lakhs  for  staff.  Rs.
 24  lakhs  for  contingencies,  and  Rs.  38
 lakhs  for  miscellaneous  factors:  For  sta-
 tionery,  they  are  spending  Rs.  49  lakhs
 more.  This  is  the  so-called  economy  the
 Railway  Ministry  has  made  in  its  ex-
 penditure  !

 Then  4  come  to  Demand  No.  5,  which
 relates  to  repairs  and  maintenance.  The
 actuals  for  this  in  1972-73  was  Rs,  334
 crores;  the  proposal  for  ‘1973-74  went  up
 by  Rs.  !8  crores  in  the  revised  estimate  of
 1973-74.  But  in  ‘1974-75  o%  has  gone  up
 by  Rs.  77.46  crores  over  the  revised  and
 by  Rs.  25.24  crores  over  the  actuals  of
 1972-73  or  40  per  cent.  I  do  not  under-
 stand  why  the  expenses  have  riscn  so  high
 within  two  years.  Further,  I  would  also
 like  to  know  whether  this  increase  in  ex-
 penditure  is  commensurate  with  increase  in
 revenue.  So,  I  hgpe  the  hon.  Minister  will
 give  us  information  about  the  goods  and
 passengers  carried  so  that  we  can  judge
 whether  the  increase  in  expenditure  is  pro-
 portionate  or  more.

 Then  I  come  to  Damand  No.  6,  operat:
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 ing  staff.  If  we  compare  the  estimates  for
 this  year  under  this  head  with  the  actuals
 of  1972-73,  it  has  increased  by  Rs.  70
 crores  or  33  per  cent.  If  we  compare  it
 even  with  the  revised  estimates  of  ‘1973-74
 it  is  more  by  Rs.  45  crores.  On  the  one
 hand,  they  are  saying  that  they  are  not
 filling  up  vacancies.  At  the  same  time,  we
 find  that  the  expenses  are  going  up  dis-
 proportionutely.

 While  the  strength  of  the  permanent  staff
 has  been  reduced  the  strength  of  temporary
 staff  has  been  increased,  So,  it  is  only  a
 change  of  method,  a  simple  manipulation.
 The  Ministry  should  go  deep  into  the  pro-.
 blem  and  find  out  why  the  expenses  are
 so  high  and  why  they  are  increasing.

 The  railwaya  were  considered  to  be  the
 best,  efficient  and  most  disciplined  o:ganisa-
 tion  in  the  country.  But  during  the  last
 three  yeurs  we  find  that  every  day  there  is
 a  strike.  The  moment  there  is  settlement  of
 a  dispute  with  one  section,  there  is  strike
 by  another  section.  Some  times  it  is  the
 pointsmen,  sometimes  guards  and  at  an-
 other  time  loco  staff.  Why  is  this  happen-
 ing?  It  appears  that  there  is  something
 wrong  with  the  management.  I  do  not  want
 to  blame  the  members  of  the  Railway
 Bourd  or  the  officers.  I  do  not  subscribe  to
 the  view  of  accusing  the  officers  for
 everything  that  is  happening  in  the  rail-
 ways.  So  far  as  Parliament  is  concerned,  the
 Minister  is  responsible  to  it  and  he  must
 take  responsibility  for  everything  that  takes
 place  in  the  railways.

 The  Railway  Minister  says,  he  is  also  a
 politician  and,  therefore,  he  has  to  give
 time  to  his  constituency,  to  his  State.  All
 Members  are  elected  and  they  have  to  look
 after  their  constituencies.  But  when  a
 Member  takes  up  the  responsibility  and  the

 charge  of  the  Ministry,  he  should  give  more
 time  and  do  justice  to  the  work  of  the
 Ministry  and,  side  by  side,  look  after  the
 constituency.

 I  think,  the  hon.  Minister  who  is  a
 dynamic  person  will  go  through  the  points
 which  9  have  raised  and  try  to  give  हम
 really  a  good  administration.
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 क्री  रास  सहाब  बडे  (राजनंदगांव  )  :  सभापति  जी,
 रेल  मंत्रालय  के  प्र नुवान ों  की  जो  मांग  सदन  के  सामने
 उपस्थित  है  उसके  सम्बन्ध  में  मैं  आपका  ध्यान  मध्य
 प्रदेश  की  शोर  भ्राकपित  करना  चाहता  ह्  कौर  प्रापक
 माध्यम  से  रेल  भत्ता,  जो  हमारे  निकट  बैठे  हैं  उनसे  कहना
 आहत  हूं  कि  भूगोल  के  प्रभुपाद  में,  जितना  क्षेत्र  मध्य
 प्रदेश  का  है  कौर  भावा दी  के  प्रभुपाद  में,  जितनी  भावा दी
 मध्य  प्रदेश  की  है,  रेलवे  लाइन  की  बहा  पर  बड़ी  कमी
 है  t  यदि  बम्बई  कौर  कलकत्ता  दोनों  को  न  मिलाया
 जाता  तो  भूगोल  में  मध्य  प्रदेश  मे  रेलवे  का  नाम  ही  ने
 होता  ।  एक  रेलवे  लाइन  चलती  है  बम्बई  से  कलकत्ता
 जो  हमारे  राजनाथ  गाव  क्षेत्र  से  जाती  है  कौर  दूसरी
 जबलपुर  से  जाती  है।  प्रकार  रेल  का  क्षेत्र  बिल्कुल
 सूना  है  भीष्म,  जहां  से  मध्य  प्रदेश  की  सीमा  शुरू
 होती  है,  वहा  से  यदि  बाप  जगदलपुर  जाये  तो  झगर
 पैदल  चले  तो  तीन  महीने  से  पहुंचेंगे  कौर  साइकिल  पर
 संभवत  एक  महीने  में  पहुंच  जाये  a  एक  महीने  में  भी

 न फहचें  7  कोई  साधन  नहीं  है  वहा  पहुचने  का  जहां
 पर  मिनरल्स  है,  विपुल  सम्पदा  है,  खनिज-पदार्थ  हैं,
 वहा  पर  खेती  भी  है,  कोयले  का  भण्डार  है,  माथे  का
 भण्डार  है  जिसके  कंटेंटस  बहुत  अच्छे  हैं,  हीरे  के  खदान
 भी  है  पन्ना  मे  लेकिन  यह  बड़े  दुख  के  साथ  कहना  पड़ता
 है  कि  जिस  अनुपात  में  हमको  रेलवे  लाइन  मिलनी
 चाहिए  बढ़  बड़ा  पर  नहीं  है।  हम  जानते  है  कि  रेलवे
 मिनिस्टर  पंचवर्षीय  योजना  को  सामने  रखते  हुए  इसका
 प्रसाद  करेंगे  कि  मध्य  प्रदेश  के  साथ  न्याय  किया  जाये  t
 मैं  श्री  ललित  नारायण  जो  से  भोर  कुरेशी  जी  से  भ्र पे क्षा
 करता  हू,  प्रार्थना  करता  हू  शौर  प्लाजा  भी  करता  हू
 कि  मध्य  प्रदेश  पर  सहानुभूति  के  साथ  विचार  करके
 उसके  लिए  कुछ  उदारता  से  काम  लेंगे  1

 अआानाधाट  में  जो  तांबे  की  खदान  निकली  है,  बड़े
 सौभाग्य  की  बात  है  कि  खेतरी  क्षेत्र  मे  जो  ताबा  निकला
 है  ह. (-  खाना  से,  उससे  ताबे  के  ज्यादा  कन्टेन्टम  महा
 की  माइन्स  से  है।  बाप  रेलवे  लाइन  प्रपोज  करेंगे  लेकिन

 हमे  भ्रागकों  बना  रहे  है  कि  जो  रेलवे  लाइन  निकलेगी
 उसको  प्राय  छुई  खदान  होते  हुए  राजनाथ  गांव  से
 जोड़  दीजिए।  जब  उससे  भाप  उसको  जोड़  देंगे  तो  बम्बई
 में  कलकत्ता  रेलवे  लाइन  से  वह  जुड़  जायेगी  शौर  फिर
 ो  माल  वहां  निकलेगा  उसको  कही  भी  भेज  सकते  हैं।

 हम  इस  प्राशि  के  साथ  कुछ  सुझाव  देना  चाहते हैं  कि
 भाप  अवश्य  कुछ  त  कुछ  उदाश्ता  का  परिचय  देंगे।

 सभी  को  पता  है  कि  मध्य  प्रदेश  की  एक  तिहाई  आजादी

 हरिजन  और  आदिवासियों  की  है।  मध्य  प्रदेश  की
 सीमाएं  6  प्रदेशों  से  जुडी  हुई  हैं।  वहाँ  पर  बैकवर्ड

 डिस्ट्रिक्ट,  पिछड़े  हुए  जिले  हैं।  हमारा  जिला  राजनाथ
 गांव  भी  पिछड़ा  सभा  है।  जब  तक  वहां  पर  इन्द्रा-
 स्ट्रक्चर  का  प्रबन्ध  नहीं  करेंगे  तब  तक  कोई  भी  हड-

 स्ट्रियलिस्ट  बहा  जाकर  इडस्ट्री  लगाना  नही  चाहेगा।
 जब  वहां  पर  रेलवे  लाइन  नहीं,  पानी  का  इन्तजाम  नहीं,
 बिजली  नहीं,  दूसरे  कोई  साधन  नहीं  तो  फिर  वहा  पर
 इण्डस्ट्री  का  विकास  कैसे  होगा  ?  इसलिए  इन्फ्रास्ट्र-
 कचर  में  सबसे  पहले  रेलवे  आती  हैं।

 फिर  बिजली  प्रति  है।  हमारे  पाम  खनिज  पदार्थ
 है,  बन  मम् यदा  है,  भ्रमण  ह ैउसका  ढोकर  देश  मे  पहुं-
 चायेगे  ।  छोटी-छोटी  रेलवे  लाइने  हैं  नैनो  गेज  को,
 जैसे  ग्वालियर  में  शिवपुरी,  बहुत  दिन  से  सुन  रहे  हैं  कि
 उसको  ब्रा  गेज  मे  कर  दिया  जायेगा।  लेकिन  अभी  तक

 कुछ  नहीं  हुआ  t  भेरी  मांग  है  कि  उसको  ब्रोड  गेज  मे
 बदल  दें  -  इसी  तरह  से  गोगिया  से  जबलपुर  भो  नैनो
 गेज  है,  उस  को  भी  ब्रोड  गेज  में  बदल  दिया  जाये  ।

 बहुत  बार  बैड  गेज  में  बदलने  के  लिए  कहा  जा  चुका  है।
 छिंदवाड़ा  में  भी  जो  पैरों  गेज  है  उस  को  रोड  गेज  कर
 दिया  जाये।  उज्जैन  से  पागुर  65  मील  का  इलाका
 है  उसका  भी  कर  दीजिए  ।

 हमारे  राजनन्दगाव  क्षेत्र  मे  एक  हल्ली  राजहरा  है
 जहा  पर  आयात  ओर  निकलता  है,  भर  उसको  हम
 भिलाई  स्टील  प्लाट  को  सप्लाई  करते  है  यहा  की
 रेलवे  लाइन  का  सर्वे  हो  चुका  है।  बाल डीला  का
 सर्वे  हो  चुका  है  लेकिन  भ्र भी  तक  काम  चाल  नहीं  हुमा  |
 मैं  प्रस्ताव  करता  ह  कि  झल्ली  राजहरा  से  बाला डीला
 का  जो  सर्वे  हुआ  है  उस  का  काम  शुरू  किया  जाये,  और
 बल्ली  राजहरा  से  एक  रेलवे  लाइन  निकाली  जाये  जो
 राजनन्दगाव  जाए  और  राज नंद  गाव  से  खैरागढ़
 तहसील  होते  हुए  गर्ई,  लोहरा,  काबीना  भौर  जबलपुर
 से  जोड़  दीजिये।  तो  दोनो  रेलवे  लाइन  जो  कलकत्ता
 कौर  बम्बई  की  हैं  वाया  जबलपुर  अर  बजाया  नागपुर,
 दोनो  का  सम्बन्ध  जुड़  जाता  है  भौर  संचार  गति  हमारी
 बढ़  जाती  है,  भौर  खदान  जो  दावे  की  निकली  है  उसको
 भी  सुविधा  होगी।  एक  प्त  हमने  मंत्री  जी  को  लिखा
 तो  उन्होंने  कहा  कि  यह  कमर्शियल  प्रोपोजीशन  नहीं  है!
 यह  कमशियस  प्रीपोजीशन,  बहुत  कुछ  तो  रेलवे  का



 995  D.G.  Railways),  LV4IS

 [et  राम  हाय  पड़े  )
 सम्बन्ध  यूटिलिटी  से  है।  साधारण जनता  को  सुविधा

 द.  चाना  है  ताकि बह  एक  जगह  से  दूसरी  जगह  जा  सके  ।

 इस  सुदीष  के  साथ-साथ  हमारे  पास  बत  हत्या  कौर
 खनिज  मुद्दा  है  कौर  अनाज  की  बड़ी  मंडियां  हैं  इसलि'
 अन्य  भारत  को  छत्तीसगढ़  को  हमे  जोड़ता  है  t

 रामपुर  से  शाप  चलिये  जो  एक  बढ़ा  भारी  शहर  है,
 रायपुर  से  भोपाल  जावे  का  कोई  रास्ता  नही  है  t
 रायपुर  से  इटारसी  कराइये  कौर  इटारसी  से  भोपाल
 जाइये।  रायपुर  से  राज नन्दगाँव  भावे  कौर  उस  लाइन
 को  झगर  छुई  खंभात  शोर  का वर्धा,  मिला  शौर  जबलपुर
 जोड  दीजिये  तो  जबलपुर से  एक  गाड़ी  जाती  है  जो  रात
 से  भोपाल  पहुचा  देता  है।  यह  सुविधा  हो  जायगी।

 रायपुर  से  एक  गाड़ी  चलेगी  जो  रायपुर  होते  हुए  राज नन्द-
 गाव  झुगगी  शर  वहा  से  कावर्धा,  मिला  होने  हुए
 छुई  खदान  आकर  खैरागढ़  होते  हुए  जबलपुर  को  अगर
 जोड़  दीजिए  तो  बम्बई  कलकत्ता  को  चलने  वाली
 दोनो  रेल  गाड़िया  से  हमारा  सम्बन्ध  जुड़  जाता  है।
 कमर्शियल  इसलिये  हो  जायगी  कि  दोनों  मेन  ट्रक  लाइनों

 से  जब  जोड़  देंगे  तब  यात्री  बहुत  मिलेंगे  कौर  आपको को
 लाभ  होगा।  लेकिन  पहले  ही  मगर  रेलवे  बोल  कह  देगा

 कि  यह  प्रनकमशियल  है  तो  शाप  उस  को  मान
 लीजियेगा  i  मैं  रेलवे  बोर्ड  से  भी  निवेदन  करता  हू,
 उसके  काम  की  सराहता  करता  हू  क्योकि  झगर  उनको
 कि टि साइज  किया  तो  रेलवे  लाइन  नहीं  मिलेगी,
 मैं  उन  के  कार्य  को  सराहता  करता  १,  झोर  मैं  नहीं
 चाहता  कि  रेलवे  बाद  भर  बर  दिया  जाये  क्योंकि  कि

 डेढ़  मंत्री  हैं,  राधे  कुरेशी  जो  भर  पूरे  माननीय  ललित
 नारायण  जी  ।  यह  मल्ला लय  जनता  के  प्रतिष्ठानों  से
 सब  से  बड़ा  प्रतिष्ठान  है,  इत  को  लेबर  से  काम  पढ़ता

 है  ।  i973  में  75  हड़ताल  हुई  कौर  00  करोड़
 %o  का  नुकसान  हुआ  ।  इसलिए  भतीजी  से  निवेदन

 है  कि  पाप  दोना  हो  बड़े  मृदुभाषी  है,  कोई  हड़ताल
 होगे  से  पहले  ही  जो  कुछ  आपको  देना  हो  दे  दीजिए  शर

 हडताल  की  नौबत  न  कराने  दीजिये।  क्यो  कि  हड़ताल

 से  जो  यातायात  रुक  जाता  है  बह  न  रुकने  पाये  -  कोमला
 अपनी  जगह  पहुच  जाये,  गन  सप्लाई  हो  जाये,  उद्योग
 अच्छी  तरह  से  चले,  क्योकि  अय्यर  आप  के

 मंतासम  ठप्प  हो  जाएगा तो  देश  का  संचार  पूरा  का  पूरा
 क्ष  हो  जायगा  धौर  उत्पादन  ठप्प  हो  जायगा

 हमे  भाप  से  भ्रपेक्षा  है,  श्राप  बहुत  जल्दी  सोच  लेते
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 हैं,  निर्भर  मे  तेगे  हैं,  इस  |  ते  शाप  माहिर  हैं  he
 प्रसिद्ध  भी  है,  तो  रेशों का  arfere ere ht are fea wre  के  अपर  दिया
 गया  है।  में  1... ..  हूं  कि  |...  भुक्धितसशा ने  उस
 का  प्रयोग  कैसे  और  चह  सो  ६  माने  मैंने  कवी
 हैं  इसको  देने  की  कृपा  करेंगे  ।

 अभी  मन्नी जी दी  ते  |  तो  उन्हीं ते  कहा  कि  पांचवीं
 मोज ना में में  10  करोड़ Go  का  अआज्रधान मध्य  आदेश  के
 लिए  किया  है।  इसमें  Ge  में  मुश्किल के  r00,  250
 मील  का  माइलेज  ही  हो  जायेगा,  इससे  ज्यादा  नहीं  हो
 सकता  एक  निवेदन  श्राप  से  पौर  है  कि  सपना  से
 रिवाजी at  20  मील  का  टुकड़ा है  उस  को  पूरा  कर  दे।
 इसका  सर्वे  98)  से  हुआ  था।  इसी  तरह  से  930

 में  एक  सर्वे  हुआ  था, जिस  को  ८4  वर्ष  हो  से,  ललितपुर
 से  गाड़ी  चलेगी  टीकमगढ़,  छत्तरपुर,  पजा  कौर  सतना
 को।  विन्ध्य  प्रदेश  में  दर्शन  ही  नहीं  सने  लाइन  के  ।
 930  में  हम  लाइने  का  सर्वे  हुआ  होता  उसके  बाद

 बढ़  फाइल  में  बन्द  हो  गया,  बाप  उस  को  निकलवाया
 कर  देखें और  जो  रेलवे  लाइने  मैंने  सेट वी  हैं  मध्य
 प्रदेश  के लिए  उस  के  पिछड़ेपन  को  देखते  हुए,  उसे  की
 अभिन्नता  शौर  सरी ढो  को  देखते  हुए,  उसको  धरनों
 में  जो  छिपी  हुई  सम्पत्ति  है  उस  को  देखते  हुए  ड्राप  मध्य
 प्रदेश  के  साथ  उदारता  कीजिये  कौर  न्याय  कीजिये
 और  नई  रेलवे  लाइन  दीजिये  ताकि  मध्य  प्रदेश  बाते
 समझ  जाये  कि  केन्द्र  से  जा  उनकी  उपेक्षा  हाती  रही  है
 परम्परागत,  बड़  कब  मही  होगी  शोर  सानिया  ललित

 नारायण  मिश्र  के  निरस्त  में  हम  का  प्रतीक  से  भ्र धिक
 रेलवे  खाने  मिलेगी  ।

 की  मचाने  प्रसाद  बादल  (सीतामढ़ी)  सभापति
 जी,  मैं  श्राप  मे  द्वारा  रेलवे  भतरी  जी  का  ध्यान  उत्तरी
 बिहार,  जा  डिल्बुस्तान  से  सबसे  बिक  पिछला  हुआ
 इलाका  है,  की  तरफ  दिलाना  चाहता  हू  ।

 सच्चापन  जो,  उत्तरो  बिहार  के  यारों  यदि  नर कटिया
 बज  से  पालेजा  घाट  वाया दर  सभा  ट्रेन  से  जाते  है,  ता

 उनको  करीब  दो  सौ  मील  की  दूरी  सम  करते  में  1&19

 घंटे  लग  जाते हैं।  दूसरी बात  यह  है  कि  पटना  से  दिल्‍ली
 जाना  झा साव  है  लेकिन  पटना  &  समस्तीपुर,  दर भगा,
 पी शाम ड़ी,  रक्सौल  धौर  नर कटिया  गज  जाने  में  बहुत
 ज्यादा सम|  लगता  है।  इसलिए  मैं  प्राय  के  माध्यम  से
 रेलवे  मत्ती  जी  का  ध्यान  फिर  सर्कटियां गज गज  को
 झोर  झा कथित  करना  चाहता  हु  t  dent  उत्तरी

 बिहार  में  नेपाल  की  सीमा  ते  कहीं  20  भीख पर  हैं,
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 eohiene t  ib  मीन बर हूँ धीर  बुपरी मे  15 भील

 4 पर  हैं।  इसलिए  सुरक्षा  की  दृष्टि  से  भी
 समस्तीपुर  से  नरक दिया  ह. द  बाया  दरभंगा,
 सीतामढ़ी,  बड़ी  साइन की  श्व वस् था  शीग्रतिशीलम

 हागी  चाहिए  ।  मुख्तियार  से  दरसगा  तक  हमारे
 मंत्री  जी  ने  बड़ी  देखने  लाइन  की  व्यवस्था की  है  चौर
 इसके  लिए  हैं  उत्तरी  बिहार  की  जनता  की  ओर
 से  उन्हें  हाइक  बधाई  हता  हूं  -  साथ  ही  साथ  मेरा
 उनसे  निवेदन  से  है  कि  दर भगा  से  मश्क टिया  बज
 गाया  सीतामढ़ी  बही  लाइन  की  व्यवस्था  शी  घ्रतिशीतर
 होगी  चाहिए  ।

 सभापति  जी,  जभी  कुछ  दिन  पहले  तक  ही-बक्स
 गाड़ी  में,  जो  कि  विल्सन  से  कलकत्ता  तक  जाती  है,
 डाइनिंग  कार  वी  व्यवस्था  थी,  लेकिन  करीब  दो  तीन
 महीने  से  वह  फाइलिंग  कार  काट  दी  गई  है।  इसलिए
 &  रेलवे  भरी  जी  से  निवेदन  करूगा  कि  जितनी  जल्दी
 हो  से,  डाइनिंग  कार  की  पुन  व्यवस्था  डी-लक्स  में,
 भ्रासाम  मेल  में  भौर  जयेती  जनता  में  होती  चाहिए

 सभापति  जी  मैं  रेलवे  मती  जी  से  यह  भी  निवेदन
 करना  जाएगा  कि  नेकियां  गज  से  समस्तीपुर  होते
 हुए  पहला  घाट  वे  लिए  एक  एक्सप्रेस  गाहो  की  व्यवस्था
 होनी  जाहिर।  मैंने  गत  बर्ष  भी  इस  के  आरे  में  रेलवे
 मंत्री  जो  से  निवेदन  विया  था  और  झाग  पुन  निवेदन
 बरना  बहता  1  उत्तरी  बिहार  के  सईद-सदस्या
 ने  एक  ऑ्ायेदन  पत्र  भी  रेल  भवन  में  जा  वर  मंत्री  जी
 को  दिया  था  घोर  छह  जी  न  भ्राश्वासन  भी  दिया  था
 लेविन  मुझे  दु  ख  क॑  साथ  बना  पड़ता  है  ि  अभी  तक
 रेलवे  मंत्रालय  ही  शोर  से  जाच-पड़ताल  की  रिपोर्ट
 सती  जी  को  नहीं  दी  गई  है।  इसलिए  मैं  मंत्री  जी  से
 निवेदन  कडा  कि  जितनी  जल्दी  हो  सके,  एक  एक्सप्रेस
 ट्रेन  को  व्यवस्था  तरवरिया  गज  से  पहलेजा  घाट  तक
 होनी  चाहिए  ।

 सभापति  जी,  |. उ  भाषा  में  और  खास  बर  हुअ

 इमाम  के  रेल  भिड़ो  में  जो  बृद्धि  वी  गई  है,  उसके  सम्बन्ध

 से  मेरा  सियेन  पह  है  कि  हम  ऋद्धि  का  कम
 करके  जितता  किराया  पहले  लिया  जाता  था  उतना  ही

 किराया  भव  भी  प्रेरित  से  लेना  चाहिए  इसमे  जरूर
 कमी  होती  चाहिए  4

 श्री मग,  सीतामढ़ी  की  तरफ a  मैं  रैम  मंत्री  भी
 का  ध्यान  दिखाता  चाहता ह्  सीतामढ़ी, होता  esr
 की  जन्मभूमि  है,  सकेगी  अभी  तक  उस  देवन  की  भोर
 उचित  मान  नहीं  दिया  गया  है।  वहां  पर  बहुत  ज्यादा
 गम्दिंगी  रहती  है।  भाव  शम्स  गँगेरन  की  व्यवस्था

 भी  बहुत  खराब  है  बीर  वेटिंग  =  की  व्यवस्था  इतनी
 खराब  है  कि  बहादुर पर  कोई  भी  यात्री  नहीं  हार  सकता  ।

 रेलवे  स्टेशन  पर  भी  इतनी  गन्दगी  रहती  है  कि  यात्रियों
 को  बहुत  काफ़ी  तकलीफ  होती  है।  रेलवे  स्टेशन  के
 प्लेटफार्म  पर  स्टाल  बाले  और  दूसरे  दुकान  वाले  पता
 दुकान  लिये  हुए  बहुत  वर्षों  से  43  हुए  हैं,  जिस  से  वहां
 पर  काफी  कल् दगी  रहती  है।  थे  वहां  के  स्टेशन  मास्टर
 को  मायली  पैसा  देते  हैं  शौर  उसको  वहां  से  हटाया
 नहीं  जाता  है।  मैंने  गई  बार  जनशिकायत  पुस्तिका  में

 इसके  बारे  में  लिखा  है  लेकिन  फिर  भी  भ्र भी  तक  वहा
 कोई  सुधार  नहीं  हमा  है।  इसलिए  मेरा  निवेदन  है
 कि  सीतामढ़ी,  जहा  पर  मा  सीता  जी  की  जन्म  भूमी  है
 रेलवे  स्टेशन  का  सुधार  किया  जाना  चाहिए  |  मथुरा
 आदि  रेलवे  स्टेशन  पर  श्राप  ते  काफी  सुधार  किया  है
 लकिन  स्वामी  रेलवे  स्टेशन  पर  कभी  सफाई  शादी
 की  व्यवस्था  हीक  महीं है।  सीतामढ़ी  रेलवे
 स्टेशन  वहा  पर  भी  मथुरा  रेलवे  स्टेशन  की  तरह
 से  सुघार  किया  जाना  चाहिए  t

 wat  साथ  हो  साथ  मैं  यह  भी  कहना  चाहता  हू
 कि  सीतामढ़ी  रेल  स्टेशन  पर  अभी  तक  रिपेयरिंग
 रूम  की  व्यवस्था  नहीं  है।  वहां  पर  न  केवल  हिन्दुस्तान
 के  बहुत से  सांग  धाते  हैं  बल्कि  विदेशी  के  लोग  भी
 सात  हैं।  इसलिए  मेरा  पत्नी  जी  से  निवेदन  है  कि  वहा
 पर  स्टायरिस  रूम  की  व्यवस्था  होनी  चाहिए  ।

 श्री मन  934  में  सीतामढ़ी  मे  स्ब०  महात्मा  यानी

 जी  गये  थे  कौर  वहां  पर  रेलवे  स्टेशन  पर  एक  बहुत  बडी
 मीटिंग  हुई  थी  ।  उस  स्थान  पर  एक  छांटा  सा  पार्क
 बनाया  गया  है  लेकिन  पार्क  गी  जिस  तरह  से  सुन्दर
 व्यवस्था  होनी  चाहिए  जैसी  व्यवस्था  नही  हुई  है।  मेरा
 निवेदन  है  कि  उस  पार्क  की  काफ़ी  सफाई  होनी  चाहिए  ,

 रेल  छह  भो  एल०एन०  मिथ)
 लवे का  है?

 बहू  पार्क

 थो  गेना  प्रसाद  भद्दी  जो,  हा  ।  मेरा  सुझाव
 हैवी  इस  मे  एक  माली  रहना  चाहिए  जोकि



 899  D.G,  (Rallways),  7974-75
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 फूल  भारी  में  पानी  दे  सके  कौर  उस  पार्क  का  नाम  गांधी
 जी  पाक  हो  जाना  चाहिए।

 भी सन्  में  भन्ती  जी  का  ध्यान  एच  व्हीलर
 के  स्टालों  की  तरफ  दिलाना  चाहता  हु  ।  इलाहाबाद
 में  उनका  स्टाल  है भौर  जहां  भी  मैं  जाता  हू
 हरेक  रेलवे  स्टेशन  पर  ए०एच०  व्हीलर  स्टाल  लिखा
 रहता  हैं।  करीब  तीन  सौ,  चार  सौ  रेलवे  स्टेशनों  पर
 इनके  स्टाल  हैं  1  मैंने  मी  णी  से  पहले  भी  निवेदन
 किया  था  और  राज  पुनः  निवेदन  करना  चाहता  हूं
 कि  जितनी  जल्दी  हो  सके,  ए०एच०  व्हीलर---जिनके
 भाम  पर  करीब  चार  सौ  रेलवे  स्टेशनों  पर  स्टाल  दिये
 गये  हैं  जोकि  उन्होने  सबसे  किये  हुए  हैं  कही  पर  दो  सौ
 रुपये  महावीर,  कही  पर  50  ष्प्ये  माहवार  पर  उन
 स्टालों  को  उनसे ले  लिया  जाए।  एच  व्हीलर एक
 बहुत  बड़े  प्रोपराइटर  हैं  सौर  इनकी  इन स्टालों  से  लाखो
 की भ्रामदनी  है।  इसलिए  मेरा  निवेदन  है  कि  इसी

 महीने  भाप  इनसे  सभी  स्टाल  छीन  लें।  यह  इनकी
 जमीदारी  बन  गई  है,  इसको  खत्म  कीजिए  ।  प्रभी  तक
 इनकी  जमीदारी  खत्म  नहीं  हुई  है  हालाकि  छापने  बड़े-
 बड़े  जमीदार,  राजा  महाराजाधों  की  जमीदारी  खत्म

 कर  दी।  बाप  पाच  करोड़  रुपये  प्रिवी-पर्स  के  रूप  में
 राजा-महाराजाप्ो  के  देते  थे।  वह  सब  छापने  खत्म  कर
 दिया  और  हमारी  पार्टी  के  नेता  इन्दागाधी  ने  एक  बड़ा
 क्रांतिकारी  कदम  उठाया,  इसलिए  मेरा  निवेदन  है
 कि  जितनी  जल्दी  हो  सके,  बाप  ए०एच०  व्हीलर  की
 जो  जमींदारी  है  पों  मे, उसको  खत्म  करें  और  उत
 बार  सौ  रेलवे  स्टेशनों  पर  जो  स्थानीय  मैट्रीकुलेट्स,
 इंटरमीडिएट  कौर  ग्रेजुएट्स  हो,  उनको  बे  स्टाल
 दीजिए  ।  शिक्षित  युवक  जो  राज  अपनी  जीविका
 के  लिए,  अपनी  नौकरियों  के  लिए  हड़ताल  करते  हैं,
 उनको  वे  टाल  दीजिए।  गुजरात  में  इन  लोगो  ते

 हड़ताल  की  है  कौर  कब  बिहार  में  कर  रहे  हैं।  इसलिए
 मेरा  निवेदन  है  कि  स्थानीय  युवकों  को,  जिनकी  नौकरी
 की  व्यवस्था  हम  नहीं  कर  सके  हैं,  जोकि  मैट्रो कु लेट्स,
 इंटरमीडिएट  पौर  बी०ए०  पास  हैं  शौर  जो  बेरोजगार
 हैं,  ड्राप  ये  स्टाल  दीजिए,  जिससे  शिक्षित  युवक  पनी
 जीविका  का  पालन  कर  सें . ..  (व्यवधान),
 शरीम लू  &  उन  विरोधी  पक्ष  के  लोगो  सैं  पूछना  चाहता  हू
 जोकि  हड़ताल  कराते  हैं।  हड़ताल  कौन  कराते  हैं  !
 कभी  उधर  से  कौर  कभी  उस  तरफ  से  सोग  हड़ताल
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 करवाते &  1 भाप  यदि  चाहत ेहैं.  कि  रिसने में  सुधार
 हो  और  मूल्यों  में  कमी  हो,  तो  श्राप  हड़ताल  बन्द
 करवाइए  ।

 & ,/ उ  लक्ष्मी  भाषण  बाले :  आपके  भ्र पने  भर  की
 लड़ाई  है।  क्यों  दूसरों  को  दोष  देते  हो  ?

 श्री  भाविता  प्रसाद  यादव  :  धर  की  बात  नहीं  है  4

 अब  थोड़ा  सा  मैं  रि जने शत  के  बारे  थें  कहना  चाहता
 म  ्  क्लास  रिजर्वेशन  के  बारे  मे  मैं  जानता  हू  कि
 पटना  रेलवे  स्टेशन  पर  जब  यात्री  लोग  जाते  है,  तो
 उनसे  कह  दिया  जाता  है  कि  जगह  नहीं  है।  इसलिए
 मेरा  मत्ती  जी  &  निवेदन  है  कि  सभी  लबे  स्टेशनों  पर
 एक  साइन-बोर्ड  लगा  देना  चाहिए  सौर  साइन-जोर्ज  पर
 लिखा  होता  चाहिए  कि  थी-क्लास  स्लीपर  भें  इतने
 स्थान  टू-टामस  स्लीपर  में  दाती  हैं  कौर  इतने  शि-
 टायर  मे  खाली  हैं  ौर  प्रथम  श्रेणी  में  इतने  स्थान  बाकी

 हैं।  जहा  पर  यह  साईन-बोर्ड  लगा  हो,  वहां  पर  रोशनी
 की  भी  प्राणी  व्यवस्था  होनी  चाहिए  जिससे  यात्री
 झ्रासानी  से  देख  सके  कि  किस  वर्ग  में  कहाँ  पर  मिलनी

 जगह  खाली  है।  अगर  बे  यह  देख  लेते  हैं  कि  कितने
 स्थान  खाली  हैं  तो यह  जो  घूसखोरी  चलती  है,  वह  प्राय

 ही  प्राय  खत्म  हो  जाएगी  t
 सोनवर्सा  में  मुजफ्फरपुर  रेलवे  लाइत  के  लिए  भी

 मैंने  पहले  निवेदन  किया  था।  निवेदन  करना  चाहता
 कि  सोनवर्सा  से  मुजफ्फरपुर  तक  पियर्स  भी  बढ़े  गये

 में  लेकिन वह  काम  पूरा  नहीं  हुआ  पा।  942 मे
 सीतामढ़ी के  लोगो  ने  क्राति  की  थी  भौर  समे  वहां का
 एसडी भो  कौर  इस्पेक्टर  मारा  गया  था

 कौर  हमारे  यहा  के  हजारो  युवक  जेल  मे  गये  मे।
 चार  पांच  आदमियों  को  फांसी  के  तकते  पर  लटकाया
 गया।  च्  होकर  प्रंग्रेजो  ने  सनवर सा  मे  मुजफ्फरपुर
 बनते  वालो  लाइन  का  विस्तार  त्याग  दिया  1  इसके

 लिए  कुछ  सामान  भी  वहां  डाल  दिया  गया  था।  इसको
 94244  में  बन्द  कर  दिया  गया  शौर  कह  दिया  गया

 कि  इधर  रेलवे  लाइन  नहीं  बनेगी  ।  मेरा  झा  निवेदन

 है  कि  सोनवर्सा/सीतामदी,  मुजफ्फरपुर  रेलवे  लाइन

 को  हाथ  से  लें।  यहां पर  लोग  हजारों  की  संख्या  मे
 जेल  गये  मे।  इसी  के  ते  पर  लटकाए  गए  थे।  942
 में  जो  रेलवे  लाइन  बनते  वाली  थी  वह  प्रभी  तही  बनी

 है  अपने  कार्यालय  मे  जाकर  बाप  देखे  कि  कहां
 फाइल  दवी  पड़ी  है।  उसको  दीमक  भी  लग  गया
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 होगा  ।  इसको  कप  मिक लगाएँ  धौर  इसकी  झोर
 ध्यान दें  1  इसकी  दूरी  53  मील की  है।  सोगवर्सा

 से  उत्तर  नेपाल  का  राज्य  शुरू  होता  है।  उधर से
 सूबे  की  लकड़ी,  दवा  दारू  कौर  काफी  माता  मेंशन,

 बावल  आपको भा  सकती  है

 भहरकटियागज--समस्तीपुर  की  छोटी  लाइन  है
 यहां पर  रेल  की  जो  गुमटियां  हैं  उनको  बाप  देखे  ।

 सके  रेलवे  लाइन को  जाम  बार  करती  हैं।  वहा  पर
 पेलन  की  गुमटियां  कभी  हुई  हैं।  उन  पर  चौकीदार  रहता
 था।  लेकिन  एक  बरस  से  वहां  चौकीदार  नहीं है,
 उसको  हटा  दिया  गया  है,  सबको  हटा  दिया  गया  है।
 इसका  नतीजा यह  हो  रहा  है  कि  रेल  के  बगल  में  जो
 जमीन  हैं,  रेलवे  की  जो  सम्पत्ति  है,  पिलर  प्राणी  हैँ
 उनको  उठा  कर  लाग  ले  गए  हैं  बौर  जमीन  को  दबाते
 भा  रहे  हैं।  इम  रास्ते  मेरी  प्रार्थना  है  कि  जहां-
 जहा  पर  गुमटियां  हैं  बहा  पर  भाप  चौकीदार  नियुक्त
 करें  ताकि  रेलवे  की  सम्पत्ति की  रक्षा  हो  सके  ।

 SHRI  KRISHNA  CHANDRA  HAI  DER
 (Ausgram).  I  thank  you,  Sir,  for  giving
 me  a  chance  to  speak  on  the  Railway  De-
 mands.

 I  would  request  the  hon  Railway  Minis-
 ter  to  improve  the  condition  of  Bankurd-
 Damodar  narrow  gauge  railway  line  and  to
 wtroduce  EMU  coach  and  moze  trains
 im  the  Burdwan-Asansol  Section  as  also  to
 declare  the  Burdwan-Asanso]  section  as  a
 suburban  section.  Further,  |  would  request
 that  the  Burdan-Sahibgan)  loop  line  sec-
 tion  of  the  Eastern  Railway  should  be  con-
 verted  into  a  double  line  instead  of  the
 present  single  fine  and  to  introduce  more
 trains  in  this  section  for  better  connection
 with  North  Bihar  as  also  the  industrial
 belt  of  Calcutta.  You  know  in  ilus  line
 there  is  the  famous  Viswa  Bharati  Univer-
 sity  founded  by  Kabi  Guru  Rabindra  Nath
 Tagore.

 Further,  I  would  request  the  Railway
 Minister  to  construct  a  new  line  from
 Durgapur  to  Tatanagar  via  Bankura.

 Another  point  I  would  like  to  mention
 is  that  the  Sealdah-Gede  line  should  be  dec-
 lared  as  a  suburban  line.  It  a  double

 line  already  and  it  fulfils  all  the  requisite
 conditions  for  consideration  as  a  suburban
 line.

 श्री  मनूराम  अहिरार  (टीकमगढ़)  :  हम  डिमांड
 का  समर्थन  करने  हुए  मैं  झपने  कुछ  सुझाव  देना  चाहता
 ह्

 मध्य  प्रदेश  भारत  का  सबसे  ज्यादा  पिछडा

 हुआ  प्रदेश  है।  वहा  पर  एक-तिहाई  भावा दी  हरिजनों
 और  प्रादिवासियो  की  है।  जनता  वहा  गरीब  है।
 वहां  इतनी  सम्पदा  है,  खनिज  हैं  कि  उनका  उपयोग
 हो  जाए  कौर  प्रा वा गमन  के  साधन  उपलब्ध  हो  जाएं
 तो  उम  प्रदेश  की  र्थ  व्यवस्था  मे  ही  नहीं  सुधार  हो
 सकता  हैं  बल्कि  सारे  देश  को  इससे  लाभ  हो  सकता
 है

 बस्तर  में  झल्ली  राजा  बेजान  बैलाडिला  रेलवे
 लाइन  की  बहुत  प्रा वश्य कता  है।  बाल घाट  में  लार्वे
 के  भंडार  निकले  हैं।  वहा  अगर  रेलवे  लाइन  डाल  दी
 जाए  तो  उस  इलाके  का  काफी  विकास  हो  सकता  है  tT

 मध्य  भारत  कौर  बुन्देलखह  डाकू  पीडित  क्षेत्र  रहा
 है  ।  मध्य  प्रदेश  की  सरकार  के  प्रयत्नों  के  फलस्वरूप
 वहा  डाकुऔ  ने  आत्म-समर्पण  किया  i  re  अब

 उस  क्षेत्र  का  विकास नही  सभा  तो  उस  क्षेत्र  की  डाकू
 समस्या  ज्यों  की  त्यों  बनी  रहेगी  t  इस  रास्ते  वर्हा
 रेलवे  लाइन  डालनी  बहुत  जरूरी  है।  वहा  कोई  रेलवे

 लाइन  नही  है।  इस  वास्ते  वहा  कोई  उद्योग  धधा  नहीं
 लगा  पाया  है।  शिवपुरी  से  ग्वालियर  के  बीच  में  जो
 छोटी  रेलवे  लाइन  है  उसको  बाह  गेज  किया  जाए
 भी  हाल  मे  बीरपुर  स्टेशन  मे  एक  एक्सीडेंट हुआ  है
 उसका एक  कारण  था।  चम्बल का  जो  पुल  बना  है।
 बहा  इतना  झपक  ढाल  पड़ता  है,  इजन  की  जो  चाल

 ह.  होती  है  किन्तु  उसमे  बै कुम  नहीं  होता  है  भौर
 इधर  एकदम  स्पीड  में  होने  के  कारण  1...  बाइ  मे
 मिर गई झर गई  कौर  कई  यात्री मर  गए  ।  बसों  के  लिए  यात्री
 मिलते  हैं,  ट्रकों  के  सिए  माल  मिलता  हैं  तो  मैं  नहीं
 समझ  पाता  हू  कि  रेलवे  लाइन  क्यो  नही  बल  सकती
 है,  ब्राड  गेज  क्यों  नहीं  बन  सकती  है,  दूसरे  क्यों  लाभ

 नहीं  हो  सकता  है।  इकोनामिक  वायबिलिटी  है,
 प्राणिक  दृष्टि  से  लाभ  करो  है।  इस  वास्ते  भाप

 इसको  पैरों  गेज से  आड़  गेज  करने  की  कृपा  करें।
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 श्री  चोथ  राम  अहिरवार

 बुंदेलखंड  |. औ  में  लगभग  बच  हजार  डाकिनों  ने
 आत्म-समर्पण  किया  है।  मेरा  सुझाव  है  ललितपुर
 से  टीकमगढ़  कौर  पत्ता  से  सतना  को  मिलाया  जाए
 ताकि  यह  अध्यक्ष  भौर  कलकत्ता  शाइन  से  मिल  जाए  |

 बुन्देलखंड  क्षेत्र  में  दमोह से  टीकमगढ़  कौर

 छतरपुर गैर  छत्तर प्र  से  खजुराहों  होते  हुए
 महोबा  को  मिला  दिया  जाएं  ताकि  लखनऊ
 शौर  कलकत्ता  लाइन  से  जोड़ा  जाए।  मध्य

 प्रदेश  सरकार  ने  पिछले  साल  स्वीकृति के  लिए
 झापके  पास  यह  योजना  इनके  सम्बन्ध  में  भेजी  हुई
 है।  जब  तक  भाप  इसको  नहीं  करते  हैं  तो  कोई  भी
 उद्योगपति  वहा  उद्योग  लगाने  को  तैयार  नहीं  होगा  ।
 क्योंकि बहू  कहते  हैं  कि  रेलवे  लाइन  नहीं  है।  जब
 शावकों  रेलवे  लाइन  के  लिए  कहा  जाता  है  तो  बाप

 कह  देते  हैं  कि  बहा  कोई  उद्योग  नहीं  है  इसलिए  खेलने
 लाइन  नहीं  डाल  सकते हैं।  यह  जो  स्थिति है  इसमें
 से  कैसे  निकला  जा  सकता  है।  इसमें जनता  की  कया
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 गलती &  बहू  क्यों  पिशती रहे  ?  म्हं  काफी  भाषा  सें
 अन्न,  लकड़ी,  साली,  सब्जियां,  कोयला,  जैयनीड़  हां
 निकलता  है।  भेजने  लाइन  होते  से  उसका  उपयोग

 हो  सकता  है।  वेग्देलखंड के  विकास  के  लिए  मैं  चाहता
 हैं  कि  इसका  सर्वेक्षण कार्य  eter  करायें।

 जगता  की  सुविधा  के  लिए  भाप  किराया  बढ़ाते
 जाते  हैं,  कहते  हैं  कि  हमको  भाटा  होता  है।  इस  चाटे
 को  कसि  पूरा  किया  जा  सकता  है,  इसे  आपको  देशना
 चाहिए।  नापने  विभाग  के  लोग  ही  आपको  कितना
 नुकसान  पहुंचाते  हैं  इस  भोर  भी  साप  ध्यान  दें  ।

 MR.  CHAIRMAN:  Shri  Ahirwar  may
 continue  tomorrow.  The  House  standa  ad-
 journed  to  meet  again  at  I]  A.M.  tomorrow.

 38  brs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,  March
 20,  974/Phalguna  29,  £895  (Saka).


